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LOK SABHA DEBATES 

LOK SABHA 

Tuesdsy, April 25, 2000N1IlNkhtI 5, 1922 (Saka) 

(The Lok SabhB met lit Eleven of tfIe CIocIc) 

[MR. SPEAKER In tfIe Chair] 

ORAL ANSWERS TO QUESTIONS 

(English] 

Education Guarant .. Scheme 

+ 
·421. SHRI SUBODH MOHITE: 

PROF. UMMAREDDY VENKATESWARLU: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to etate: 

(a) whether there is a proposal to implement 
Education Guarantee Scheme in the country; 

(b) If so, the basic details thereof; 

(c) whether It Is proposed to have greater community 
participation at the village level therein; 

(d) if 80, the detaila of financial 88IIatance proposed 
to be provided to the States thereunder; 

(e) whether some time limit has been fixed to ensure 
implementation of the scheme In all districts of the 
country; 

(f) if so, the details thereof and if not, the reasons 
therefor; 

(g) whether any study has been conducted for 
ascertaining the reasons for the children dropping out of 
schools; and 

(h) If 80, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(h) The scheme of Alternative and Innovative Education 
(AlE), which is currently being finalised, provides for a 
learning centre in all habitations not having a &Chool within 

a radius of one Kilometre, based on local Jemand. This 
component of the AlE Scheme Is .... 0 known .. the 
Education Guarantee Scheme. The scheme wII Involve 
participation of the community through Panchyatl Raj 
In8tltutlona (PRII) and Village Education Committees 
(VECe). An amount of As. 245.00 Crores h.. been 
earmarked for IIIIi8tanc:e to StatelUT Governments during 
2000-2001 for the AlE scheme. Actual transfer of funda 
will depend on proposals from the StateelUTa. 

The revised scheme is likely to be operationalised in 
the current financial year. The scheme will cover the 
entire country. 

There have been several studies on the problem of 
school drop-outa. Two nation-wide analyses were carried 
out as part of the 42nd Round (1988-87) and 62nd Round 
(1995-96) of the National Sample Survey. Major reasons 
Identified for school drop-out in these surveys are (i) Child 
not interested In study, (Ii) Failure or inability to cope 
with studies, (iii) Financial constraints. (Iv) Participation in 
household economic activities, (v) Parents not interested 
and (vi) Domestic work. 

(Translation] 

SHRI SUSODH MOHITE: Mr. Speaker Sir, I want to 
ask two supplementaries. 

[English] 

They will be in two parts. I would ask the first part 
of my first supplementary. The B3rd Constitution 
(Amendment) Bill was introduced in 1997 to bring 
elementtlfy education under fundamental rights. 

(Tl'lIMIlltion] 

This bill is pending since 1997. It is my request to 
the hon'ble Minister that in this.bill. 

[English] 

When you are talking about bringing elementary 
education under fundamental right. will this BIB be passed 
In this year itself? This Is part '(a)' of my supplementary. 

MR. SPEAKER: Shri Mohite, you are entitled to ask 
two supplementaries. 

SHRI SUBODH MOHITE: The second part Is this. 
What steps is the Govemment taking to ensure affordable 
education, including technical and profeasional education, 
for children belonging to middle, lower and backward 
classes? 
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[Translation] 

DR. MURLI MANOHAR JOSHI: Sir, though this 
queatlon Ie not related to fundamental rights, stili I would 
like to tell that aflllr introduction, thle BRI was nIfetTed to 
the Standing Committee. Standing Committee aubmlned 
Its report, we had discussion with the State Govemment 
on these reports and subllequently a draft cabinet note 
was forwarded to the Cabinet which is under 
coneIderation. It hae been 88nt to a group of Mlnl8ters. 
Further action will be taken after receiving a report from 
there .... (Intenuptions) 

My reply is very clear that further action wHl be taken 
when the outcome of Group of Mlnleters is known. 

As far as your second question is concemed many 
schemes are run with a view to affordable education 
such as, Navoday VIdyaIayae, which are especially set 
up In backward areas. In theae achooI8, there Is an 
arrangement for giving incentive for studies to the chHdren 
belonging to Backward Classes, Scheduled Tribes and 
Scheduled Castee. 

{English] 

SHRI SUBODH MOHITE: The hon. Minister has not 
given a proper reply to my first supplementary. 

[Translation] 

My question wae whether the cabinet will take this 
declalon this year. But I did not get reply to that. 

{English] 

I would put the first part of my second supplementary. 
The average school education of adults In developing 
countries like China, Sri Lanka and Korea Is five, seven 
and nine years respectively. However, in India, why is 
the average school education of adults only two years as 
compared to other developing countries? 

The second part is, that the female literacy rate in 
India Is lower than most of the developing countries like 
Africa. What are the flaws In the eyetem and the reasone 
for lagging behind In the field of education? 

[Translation] 

DR. MURLI MANOHAR JOSHI: Sir, in fact hie main 
question reiates to guarantee of education for SC and 
ST and not related to original question. Still whatever 
infonnation I have I want to share It. Women education 
lAgged behind in many states In our country due to some 
social reasons. Now we have tried to accelerate the pace 

of literacy. The rate of literacy which wu eight per cent 
earlier hu now gone up to 50 per cent. StIlI It Ie a fact 
that the rate of women literacy In our own country Is far 
below In compartson to that In many countrIee, including 
some African countries. Efforts are being made to 
accelerate thie rata but owing to social and economic 
reasons the desired rate hal not been achieved. 

{EntJIish/ 

PROF. UMMAREDOY VENKATESWARLU: SIr, we 
must appreciate that the Government has come up with 
an Aitematlve and Innovative Education Scheme to ... 
that literacy Ie Increased and the drop-outa are reduced 
In the nation. In thll connection, I would Hke to requeet 
the hon. Minister to do one thing. I would also Rke to 
draw his attention to the fact that Andhra Pradesh hu 
fonned the Village Education SocIetIes long back. During 
the year 1997-98 itaelf, the Village Education Socletlee 
have been formed and the parents have been made 
members of this particular Scheme. A statutory recognition 
has been given and the management bocIea are also 
elected by the parenta of theee children. The Stat. 
Govemment hu also requested the Union Government 
to fund thIa particular Vlnage Education ~ Scheme. 
This particular Scheme, which has now been contef11IIat8d 
by the Govemment of India, which II to be eommenced 
from the year 2000-2001, was started In Andhra Pradesh 
during 1997-98 Itself. The Govemment hal uked for 
reimburaement of theM fundi. I would like to know 
whether the Government of India II going to rWnbul'M 
the expenditure that has been IncurNCI Md the money 
spent by the State Government with effect from 1997·98. 

RegardIng pM (b) of thll queeIIon, I wcxjd like to 
say that the queetIon has not been properly ~ to. I 
draw the attention of the han. Mlnilter to part (e) of my 
queetlons which ie: 

"whether some time limit has been fixed to eneure 
implementation of the scheme In all the dlatrict8 of the 
country ... • 

Is there any time frame that has been worUd out? 
It Is not merely the Introduction of the Scheme during 
the year 2000-2001 which matters. What II tha total time 
frame to Implement this particular Scheme In all the 
districts? WIthin one kllomatre of the area, you wKI have 
to locate the schools and Implement thle particular 
Scheme. You will have to see that an tha children get 
educated under the Education Guarantee Scheme. So, In 
this connection, I would like to-know what a ... the 8tepe 
that are being taken by the Govemmenl of India to 
achieve this objective. 
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[Translation] 

DR. MURLI MANOHAR JOSHI: Many States have 
launched auch acMlMe. Such ~ .,.In prognt88 
In Madhya Pradeeh, Rajasthan and AnctIra Pradeeh aIeo. 
Similarly different type of achemee are In prograsa In 
Uttar Pradesh and Weet Bengal. W. are reguIaiIy funclng 
the lChemee which are under Central Gowmment. Funds 
will also be provided to the States from the ye.- 2000-
2001 wherefrom the propoaal8 are received under 
Education Guarantee Scheme. But under this 1ICheme, 
there is no pJOYialon topnMde fundi ~, 8Ince 
the scheme \fill be effective from year 2000-2001 only. 
State Govemments will have to approach their Finance 
Department in this regard. There is no euch acheme here. 
As far as the· implementation 18 concerned, our target 18 
to admit every child of this country In the age group of 
six to 14 years in any capacity In school and by the 
year 2005 we want to achieve literacy rate of 75 per 
cent in India. 

[English} 

SHRI MANI SHANKAR AIYAR: In the lut paragraph 
of the statement laid on the Table of the House, the 
hon. Minister has drawn attention to the reasons for school 
drop-outs. May I suggest to him that he should aI80 take 
into consideration the reasons for school retention? 

As has been demonstrated In the States like Madhya 
Pradesh, immediately granting a amd sum of money to 
start a school with community pa~ h .. a major 
Impact on achool retention. The experience of TamU Nadu 
definitely 8hows that If cooked meals are auppIIed at 
school., not Just grain, It win lead to a very very high 
level of school retention. The provision of sanitation 
facilities in schools has a major impact on the retention 
of adoleacent girt students In the achooI8. WHI the MInIster • 
pleas. tske Into consideration the expertence of other 
States like Madhya Pradesh and Tamil Nadu and also 
go deeply into the queatlons of how school retentions 
can be increased? 

[Translation} 

DR. MURLI MANOHAR JOSHI: Mr. Speaker, Sir. I 
welcome all the suggestions of hon. Membenl and want 
to teU them that on the baal8 of theM schemes all the 
components have been included in Central Scheme and 
even Education Guarantee Scheme is evolved on the 
basis of this only. We are promoting this scheme In Statt. 
80 that the people encourage their communltlee and Gram 
Panchayat and they get funds Immedlatety. We have told 
that District Committee would take up thla tuk and the 
members of Gram Panchayat will administer It. As far as 

the question of cooked meal Is concemed, It Is the 
prerogative of the State Government. Some State 
Governments definitely give ready food whereas 80me 
Statee give grains. My BIo-technoiogy Department has 
prepared 'Redcty-to-eat-food' which doea not get spoiled. 
It contains three hundred to four hundred celorlea of 
protein. We have prepared a nutritloua food since we 
know that children take more Interest In atudIea when 
they are given nutritioua food. Thlrdy, we are trying to 
make the tooIa of education tnter.ttng 80 that children 
taka keen Interest In atudIea. 

{EngJiMI] 

Otherwiae, If the mathod of pedagogy is not very 
interesting and If II Is dull and drab method, then aIao 
boys and gItIa drop out of achool8. 

[Translation} 

We are trying that side also. As far as the question 
of toilets raI8ed by you is concemed, It i8 very Important 
and we expraaa our desire that Rural Development and 
Employment SChemes Department should participate In 
the process of construction _ of toilets and urinals in 
schools. I urge Members of Partiament also to contribute 
funds from the quota to the schools for this work. Efforts 
are being made to provide this facility In the achooIs 
whenever they exiat .... (lnt.rruptlontJ) 

SHRI ANANT GUDHE: Mr. Speaker, Sir, the Central 
Govemment has made primary education free. As has 
been said in the reply that there are many chHdren who 
are not able to pursue their studies because of financial, 
domestic-economic constraints. On the other hand there 
are some children who perform better in studle8 at primary 
level but when they pursue their studies further they find 
no arrangement hss been made for them for further 
studies. I want to ask hon. Minister and the Govemment 
as well whether the Government Is ready to take the 
responsibility or not of education upto twelfth class for 
children who are good in studies at primary level? If the 
Government is not ready why It is so? Alleaat uptQtweifth 
class the Central Government should provide education 
on its own. We cannot call a child educated If he cannot 
study upto twelfth standard after studying upto primary 
level if one Is not able to study further because of 
pennilessness or economic constraint, one becomes 
useleas. Even the children who want to study cannot 
study. I want to know from hon. Minister whether there 
Is any plan to provide free education upto Twelfth ciass. 
After completion of studies there Is no guarantee of 
employment \\'hereaa one should get employment. Hon. 
Minister 8hould kindly reply this. 
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{Eng/lsI.' 

DR. MURLI MANOHAR JOSHI: It does not arise from 
this queetion. Anyway, I will reply. 

(T~tion] 

The constitutional obligation Is to provide compulsory 
and free education from the age of .Ix of fourteen years 
and Central GoVemment fulfills this responsibility. There 
is no constitutional obligation after lourteen years but there 
is moral obligation and we try to fulfil moral obligation. 
This job is accomplished according to the resources 
provided by you. Mainly it is the duty of State Govemment 
to take initiative regarding education and Sta'e 
Govemment and Communities should work jointly. We 
are ready to fulfil the responsibility entrusted to Central 
Govemment. As far as second part is concemed. we 
have planned to emphasis upon professional education 
so that the children in future can leam some prolession 
and become productive and helpful in economic prosperity 
of the nation. We are formulating a programme on 
Vocational Education which will bE, presented to you soon. 

SHRI KHARABELA SWAIN: My supplementary is 
related to next question. 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
hon. Minister replied that full arrangements will be made 
for education of children upto six years. You have also 
said fifteen per cent women are literate who are above 
twenty five years of age. With this, I would like to add 
that I was also in the Govemment and It Is my experience 

. that Adult Education Programme also would be a failure 
like Family Welfare Programme. If you are honest In 
efforts then tell us how many boys in the age group of 
six to eleven years .... (Interruptions). I have taken 
admission, if not, how many couldnot take adml88lon. 
Please tell us. 

MR. SPEAKER: It is in next quesiion. 

SHRI MULAYAM SINGH YADAV: Therefore, I have 
just asked you and you have permitted me. Earlier, I 
have said that I will ask on this question only. How 
many boys and girls of the age group 01 six to eleven 
years are illiterate who have not taken admission 
anywhere. II hon. Minister succeeds in it, it will be a 
great service to the nation. 

DR. MURLI MANOHAR JOSHI: This question is 
related to next question stili I would tell you. There are 
19 crores children in our country out 01 which fourteen or 
fifteen crores are in the schools. One crore children are 
below six years. We are worried about them as to how 
to make them literate soon. There are four crore drop 

outs who have studied upto fifth, sixth, seventt. and 
eighth .... (InterruptiOM) 

SHRI MULAYAM SINGH YADAV: It 18 question of 
age. 

DR. -MURU MANOHAR JOSHI: It Ie six yeara. 

SHRI MULAYAM SINGH YADAV: Not 6 it Is up to 
11 yeara. 

DR. MURLI MANOHAR JOSHI: You may give notice, 
I will reply. 

SHRI MULA YAM SINGH YADAV: My question Is 
same, kindly consider it 83 a notice and give a written 
reply. 

DR. MURLI MANOHAR JOSHI: Then a letter will 
reach you. 

SHRI MAHESHWAR SINGH: First of all I would like 
to congratulate hon. Minister that State Govemment should 
honestly implement this programme .... (lnterruptions) Let 
met speak. I would like to congratulate because It State 
Govemment implement this programme honestly then It 
will be meaningful tor expansion and publicity in the field 
of education definitely. But simultaneously, I would like to 
draw the attention ot hon. Minister towards OPT 
Programme whose purpose was to strengthen primary 
education. Under this programme there was a provision 
for constructing building and for additional teachers also. 
But in many places instead of recruiting 8ddition~1 
teachers, teachers lrom depa~nt of education were 
sEmt on deputation to some States. I would like that this 
programme is run smoothly. Would you constitute a district 
level committee to ensure it and also ensure the 

• partiCipation 01 the Members 01 Parliament in it so that 
funds provided by Central Govemment can be utilised 
properly. 

DR. MURLI MANOHAR JOSHI: I would cUliJicter the 
suggestion given by hon. Member seriously. I will consider 
these at the time 01 constituting district Committees. 

{English] 

SHRI M. CHINNASAMY: Mr. Speaker, Sir, lor 
reducing the drop-outs in schools, particularly in 
elementary schools, the late Chief Minister 01 Tamil Nadu, 
Shri M.G. Ramachandran had introduced a novel, 
historical, practical and radical scheme, known as 
Nutritious Noon Meal Scheme In Tamil Nadu. Due to the 
introduction 01 this scheme, ichool drop-outs have been 
reduced considerably. 
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Therefore, I would like to know from the hon. Minister 
that In order to strengthen the primary education whether 
the Central Govemment would come forward to Introduce 
such a acheme at the expense of the Central Government 
without expecting the State Governments· throughout the 
country. 

{Translation] 

DR. MURLI MANOHAR JOSHI: Entire funds for this 
scheme are provided by Central Govemment and It will 
depend upon State Govemments how they Implement It 
Central Govemment directly cannot prepare food and 
supply It. This will have to be done by State Govemments. 
Many State Govemment do It, whereas others do not. I 
urge them that it will be better if they serve prepared 
and hot meal. But It depends upon them. 

{English] 

SARDAR BUTA SINGH: Mr. Speaker, Sir, the hon. 
Minister in his statement has stated about the Alternative 
and Innovative Education Scheme. It is going to be 
launched in this financial year. 

In the third paragraph, he says that the number of 
dropouts from the schools is mainly becauae of financial 
constraints and participation In household economic 
activities. 

The House knows that the largest number of dropouts 
is from amongst the Scheduled castes, Scheduled Tribes 
and Backward Classes. May I know from the hon. Minister 
what special attention has been paid or special provision 
has been made In this revised scheme for the benefit of 
children from the Backward Classes Scheduled Castes 
and Scheduled Tribes whose number in the dropouts in 
the 42nd Round and the 52nd Round is the highest in 
the country? I would like to know what are the special 
features in the scheme for these weaker sactions. 

MR. SPEAKER: There is a separate question 
also. 

(Translstion] 

DR. MURLI MANOHAR JOSHI: Sir, this scheme is 
mainly for the areas where Scheduled Castes and 
Scheduled Tribes are in abundance. Because under this 
scheme it was stated that a school should immediately 
be set up in the areas where there is no school within 
a Idlometres distance and if there is demand for school. 
We have planned to run one lac and eighty thousand 
such schools. Out of these maximum schools, will be set 
up in Backward classes areas, Scheduled Caste and 

Scheduled Tribes areas. Therefore, main aim of !hill 
acherne is to pay attention towards theee colonies and 
areas. 

Adult Education through VoIum.ry Orgenl .... on. 
+ 

*422. SHRI SUKDEO PASWAN: 
SHRI NAWAL KISHORE RAt: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to atete: 

(a) the achemas formulated under the LIteracy rnIeaIon 
to spread literacy by the Voluntary OrganisatIon among 
the adulta; 

(b) whether the area of oporatlon, number of adults 
to be made literate and courae content are also mentioned 
under the scheme; 

(c) if 80, the details thereof and the arrangement put 
In place to provide guidelines from time to time to 
implement the scheme; and 

(d) the procedure adopted to aacertaln the actual 
contribution made by theae voluntary organisations? 

THE MINISTgR OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) A 
Scheme of 'Support to Non-Govemment Organisations In 
the field of Adult Education' has been fonnulated. 

(b) Yes, Sir. 

(c) The Voluntary Organisations are funded for 
eradication of Illiteracy, running of post literacy and 
continuing education programmes In well defined areas 
for specific number of adults. The courae content ,argets 
at achieving functional literacy. 

The scheme is reviewed and revised from time to 
time. 

(d) The progress of.the projects Is monitored through: 

(i) Quarterly Progress Reports; 

(II) Annual Reports; 

(iii) Extemal Evaluation. 

SHRI SUKDEO PASWAN: Mr. Speaker, Sir, Literacy 
Mission tums into Adult Education till It reaches vlHage 
level. As per Internatlona' agency attached to United 
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Nation Adult education Programme being organised in 
India is not satisfied. There is a grave loot in caee of 
publicity for Literacy Mlsalon and Adult Education. Is hon. 
Minister taking any preventive steps so that atleast there 
Is no loot in Adult Education Programme. 

DR. MURLI MANOHAR JOSHI: Best efforts are being 
made In this regard and I want to inform you that we 
have evolved a new scheme in this connection. We will 
evaluate it at four stages. First preHmlnary report which 
will be given by the organisation, then we will enquire at 
district and state level and finally our Central Committee 
win Investigate. We wHI ask for quarterly and yearly reports 
also. Regional officers have also been·· appointed under 
this scheme who will visit those areas and would find out 
whether the schemes are being run properly or not. 

SHRI SUKDEO PASWAN: Sir, Central Govemment 
receives a Quarterly and yearly progress report. On the 
basis of this report how many officers in how many 
districts and other people assnclated with Adult Education 
are charged with this loot and that education is not being 
provided properly over there. Action has been initiated 
against how many such persons at district level. Whether 
hon. Minister has received any report In this regard? If 
so please tell us. 

DR. MURLI MANOHAR JOSHI: Hon. Members, 
Information is received from some areas and that was 
got investigated. Information was received from Jahanabad 
and Araria districts of your Bihar. Complaint received 
regarding Jahan~ad was investigated and was found to 
be false. 

SHRI RAM NAGINA MISHRA: Mr. Speaker, Sir, 
through you I want to know that what happens to 
thousands of millions of rupees given to voluntary 
orgenisation for Adult Education. I did not see Adult 
Education Programme In any village. This money is 
provided to some such persons who run schools merely 
on paper or they take money with the connivance of an 
office-cieri(. Has it been investigated? If not, then it is my 
firm opinion that this money is given for the pocket of a 
few persons. Therefore, allocation of funds to such 
organisation for Adult Education should be stopped. These 
funds should be allocated to other Departments of 
Education so that it helps in imparting education. I want 
to know how much amount has been allocated for Adult 
Education so far and how many adults have been made 
literate with the help of that amount? 

DR. MURLI MANOHAR JOSHI: Mr. Speaker, Sir, Rs. 
111 crore in the year 1997-98, Rs. 88 crore in the yaar 
1998-99, Rs. 110 crore In the year 1999-2000 and As. 
120 erore In the year 2000-2001 were allotted. 

SHRI RAM NAG INA MISHRA: I want to know how 
many adub have been educated? Do you have any 
report in this connection? 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
I do fully agree with Mishrajl that this money is going in 
vain. Adult Education is not worl(ing properly. Therefore, 
some alternative scheme should be prepared. 

SHRI RAM NAGINA MISHRA: Thousands of mlUions 
of rupees allotted for Adult Education is going In vain 
and Is not being utilized properly. Therefore, it should be 
stopped. I did not receive appropriate reply. I had asked 
that how much amount has been spent and how many 
persons have been educated? 

[English] 

MR. SPEAKER: He has already replied. Please take 
your seat. 

... (Interruptions) 

DR. (SHRIMATI) BEATRIX D'SOUZA: I would like to 
know whether the Government has any plan to 
decentralise primary education to the village level or to 
the point of operation. The traditional type of primary 
education now is no longer posaible. I am talking about 
street ehHdren and children who have to be teught In 
their spare time. This level of primary education can be 
linked together with adult education. If It Is done at the 
primary level, it will help those poor chIIdnm. I understand 
that· there Is a very good echeme In Madhya Pradesh, 
which can be fonowed. 

I would like to know whether there is any scheme 
for decentralising and bringing it down to the level and 
maJcing it community oriented. 

DR. MURLI MANOHAR JOSHI: Though the question 
is entirely different but I would like to teU thclt Education 
Guarantee Scheme is decentarlised Scheme and is 
decentrallsed to the levels of Gram Panchayat, district 
level, State level and Central level. Under this scheme 
institutions at the state, district and Gram Panchayat levels 
would be set up and It would be run by village institutions 
and Panchayati Raj lnatltutlons. In this way this is a 
decentrallaed scheme. 

[English] 

SHRI S. JAIPAL REDDY: Mr. Speaker, Sir, there 
are voluntary organisations and. voluntary organisations. 
There are good NGO. and bad NGOs. The hon. Minister 
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will surely agree that the monitoring mechanism Is weak. 
Therefore, will the hon. Minister consider linking the 
monitoring to the local bodies, namely, Gram PMCItayats 
and other Panchllyat related bodies. The MPs. MLAa, 
and local bodies 8111 completely kept In dart< In regard to 
the contributions made to theM NGOs. WKI the hon. 
Minister take specific steps in this direction? 

DR. MURLI MANOHAR JOSHI: We evaluate It by 
very apeclaliaed and very Important Committees and 
institutions now. 

(Translation] 

The mistakes which have been committed in the put 
would be rectified under this scheme. Participation ot 
peoples representattves would be considered only after 
district Committees are formed under this scheme. 

{English] 

SHRI S. JAIPAL REDDY: We are demanding an 
IUl8Urance from you that the local body repreeentatlvee 
are assoclated with it. 

(Translation] 

DR. MURLI MANOHAR JOSHI: Let me complete my 
point first. We have set up State Uteracy Minion. Under 
this mission may be repreaentatives of States and State 
Governments. M we are decantralielng, this acheme, it 
would depend on the State Govemments as to what type 
of representative institution would be formed by them. 
We would request them that local people's repre88f1t8tives 
should also be associated with it-thls Is the feeling of 
the House .... (lnterruptions) When State Literacy Miaeion 
Authority has been set up and State Govemments would 
constitute dietrict commltteea then it is clear that this Is 
their wort<. We can only provide them guidelines but we 
cannot compel them .... {/ntemJptions) We wili only request 
them to make an effort to do thIS .... (lnterruptfons) 

{English] 

MR. SPEAKER: Hon. Member, pIeue take your seat. 

{Translation} 

DR. MURLI MANOHAR JOSHI: Secondly we ... 
evaluating the institutions like Centre of Developed 
Societies. Universities or Girl Institute of Public 
Administration. Througfl them we have choMn one 
institute from each State aa for example we have choeen 
indian Institute of Management. Bangalore. 

{EngIitIh] 

SHRI S. JAIPAL REDDY: Do not take the nama of 
Indien lnatitutes. 

DR. MURLI MANOHAR JOSHI: We are taking them. 

(TranelalionJ 

So that they might assess aa to what wort< is gOing 
on in a certain State and district and whether the reports 
sent by them are correct or not. The ...... rnent cannot 
be genuine unle .. it is done by professional agency and 
it would be done by an autonomous agency outside the 
Government. Tata Institute of Fundamental Research Is 
that Institute which is an autonomous body. It is the 
sense· of House and we want to know whether the money 
provided for this purpose is utilised properiy or not and 
whether correct report is being given or not. We shouid 
take care of that and run this scheme properiy Therefore. 
i would assure that we would get it investigated· by an 
autonomous agency. 

{English} 

MR. SPEAKER: Now, SM Samik Lahlri pi ..... 

... (Interruptions) 

MR. SPEAKER: Pie... take your seat. 

... (Interruptions) 

MR. SPEAKER: I have not called your name p/ea8e. 

SHRI SAMIK LAHIRI: Sir. this Queation is very much 
related to the original Question. Sir, through you, I want 
to know very categorically from the hon. MInister whether 
the Government is considering to bring the 83rd 
Constitution (Amendment) BiH to make the elementary 
education compUlsory. If so. by what time they are 
planning to bring It before the House? 

DR. MURLI MANOHAR JOSHI: I have already 
answered this Question. 

SHRI SAMIK LAHIRI: No categorical time has been 
mentioned. 

SHRI N. JANARDHANA REDDY: Sir, the han. 
Minister knows this very well. In 1992. when his Ministry 
was headed by Shri AnI! Bordia. Literacy Missions and 
District Voluntary Organisations were created under the 
Chairmanship of the Collector and District Magistrate to 
a¥Old this type of problem, namely, misuse of funds by 
the prtvate o~. They haw done very wen. They 
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have conducted night schools. They brought revolution in 
Andhra Pradesh. I do not know about the other States. 
It was a revolutionary programme in Andhra Pradesh. 
When you are continuing that programme. then where is 
the difficulty in funding it? 

DR. MURLI MANOHAR JOSHI: That programme is 
there. There is no difficulty. There is difficulty in certain 
States. You see there are certain States where the 
scheme has not worked very well. 

... (Interruptions) 

MR. SPEAKER: You have asked your supplem~ry. 
Let the Minister reply. 

DR. MURLI MANOHAR JOSHI: As you have rightly 
pointed out. in many States. this scheme has worked 
very well. Year before last. we were awarded the Nujoma 
International Prize for increasing the literacy rate in this 
country. I can tell YOL: that even a State like Bihar has 
done more than the national average. So. let us have 
sorne facts .... (Interruptions) 

SHRI RAGHUNATH JHA: It is only on paper. Nothing 
has been done. 

DR. MURLI MANOHAR JOSHI: No. you see there 
are rnany States like Andhra Pradesh. Tamil Nadu and 
Kerala which have done very good work in this regard. 
The States like Rajasthan. Madhya Pradesh. Bihar and 
Uttar Pradesh have also done very well during the past 
decade. 

So. I fully agree that the scheme in ita totality is 
functioning quite all right in the State where the State 
Government has given due attention to It. Where the 
Stale Government has not given any atlention. there has 
been defauh. 

{Translation] 

SHRI SAHIB SINGH: Mr. Speaker. Sir. I would like 
to ask the hon. Minister whether he and his Government 
is satisfied with the effects so far made in respect of 
'Education For Ail'? if not satisfied whether drastic 
changes is required In this regard? Ail the members feel 
that. 

{English] 

It is ali on papers. Nothing has been done on the 
ground. And I teU you from my own experience that. 

{Translation] 

Whatever is happening and reports which are coming, 
they are entirely differant. Tata Re_arch Institute gives 
some report while other Institutea give dffferent reports. 
These reports are not at ail satisfactory. It Is really 
disgusting for the country that even after 53 years. 
education has not been provided to all people. Percentage 
which Is being cited as to how many people of this 
country have been educated during the last fifty 
years .... (Interruptions) 

(Eng/ish] 

MR. SPEAKER: What Is this? Let him reply. You 
must have some patlence .... (lntenvptions) 

(Translation] 

SHRI SAHIB SINGH: They reduce the age and 
increase the percentage and then submit the report. Whole 
House Is very much concerned about this subject. After 
having discussion on this Issue for an hour or two 
something definite should emerge out of it so that some 
change may be brought in the scherne to educate the 
people of the counlry. 

DR. MURLI MANOHAR JOSHI: Mr. Speaker, Sir, I 
strongly refute that the reports are Incorrect or nothing 
has been done In this regard .. .. (Interruptions) I am not 
saying anything about myae" .... (lntenvptlons) You just 
listen to me. 

SHRI SAHIB SINGH: I did not say that the reports 
are entirely Incorrect .... (Interruptions) 

DR. MURLI MANOHAR JOSHI: As per the survey 
conducted by National Sample Survey Organisation. an 
independent body, the percentage of literacy according 
to 1991 census was 52 percent. In 1998 a survey was 
again conducted after six years and it was found that 
the literacy rate has gone upto 62 percent and today it 
is 64 percent .... (Interruptions) 

SHRI PAWAN KUMAR BANSAL: What type of survey 
did you conduct? You are taking the House for a 
ride .... (Interruptions) 

{English] 

MR. SPEAKER: 18 this the way to ask during the 
question Hour? Let him ebmplete his answer. 

... (Interruptions) 
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MR. SPEAKER: Ple88e -take your seats. These is a 
procedure during the question hour. 

.. . (Interruptions) 

MR. SPEAKER: What is this? Please take seats. 
This is not the way. 

... (Interruptions) 

MR. SPEAKER: Shri Bansal, you are a senior 
Member, how can you obstruct the Minister when he is 
giving the reply? Is this the procedure during the QUGStion 
Hour? Please take your seat. 

... (Interruptions) 

Mt=I. SPEAKER: I am appealing to you to please 
take your seats. Shri Ramdas Athawale, please take your 
seat. What is this? Yes, Mr. Minister. 

... (Interruptions) 

MR. SPEAKER: Mr. Minister, you can complete your 
reply. 

DR. MURLI MANOHAR JOSHI: I am replying, Sir, 
but they are not allowing me to speak. I can complete 
withi" two minutes .... (lnterruptions) 

MR. SPEAKER: This will not go on record. 

... (Interruptions) 

[Translation} 

DR. MURLI MANO:-tAR JOSHI: We got the figures 
verified by N.S.S.O. It is not a Govemment agency. It is 
an Independent agency .... (lnterruptions) 

{English} 

MR. SPEAKER: Shri Pawan Kumar Bansal, this is 
not the way. Please take your seat. What is this? 

... (Interruptions) 

MR. SPEAKER: How can you obstruct the hon. 
Minister when he is giving the reply? You are a senior 
Member. You know the procedure. 

... (Interruptions) 

SHRI RAJESH PILOT: Sir, the answer is not 
correct .. _. (Interruptions) 

MR. SPEAKER: This is unfortunate. Mr. Minister, you 
please complete the reply . 

[Translation} 

DR. MURLI MANOHAR JOSHI: I am giving the reply 
but you do not want te listen. I am telling the facts. And 
I will not accept anything wrong. I will tell you ttw truth 
only. You please Hsten to me .... (lntenuptions) 

[English} 

MR. SPEAKER: Hon. Members, if thIS is your attitude, 
it is very dlfljcult to conduct the House. What is this? 

... (Interruptions) 

MR. SPEAKER: Mr. Minister, you please complete 
your reply . 

[Translation} 

DR. MURLI MANOHAR JOSHI: Sir, so far as this 
issue is concemed, I would humbly submit whether we 
are satisfied with all this. Had we been satisfied with all 
this, such a situation would not have arisen? Therefore, 
no one is satisfied neither I, nor the Govemment nor you 
but this does not mean that we should ignore the truth 
the figures and the reality . 

[Eng/ish] 

MR. SPEAKER: Mr. Minister, you please addres£. the 
Chair. Why are you addressing the Members? You can 
address the Chair. 

{English} 

Sir, I am addressing you very humbly. 

[Translation] 

DR. MURLI MANOHAR JOSHI: In 1998 we were 
awarded at the intemational level as literacy rate in India 
has increased. Literacy rate has increased in the ten 
States which were considered to be the most backward 
states. For that we were given intemational award . 
Therefore, how can I accept that no work was done. 
However, we can say that we did not perform to the 
extent we should have performed. 
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Central lndua ..... 1 SecurIty Force 
+ 

*423. SHRI THIRUNAVUKARASU: 
SHRI T.M. SELVAGANPATHI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the total dues of the Cenlral Ind..mal Security 
Force (CISF) from the Public Sector Undertakings as on 
date; 

(b) whether the Central Industrial Security Force has 
taken up the matter of Its dues with the Public Sector 
Undertakings; 

(c) if so, the total amount recovered so far; 

(d) the steps taken/proposed to be taken to recover 
the remaining dues; 

(e) whether it is proposed to allow Central Industrial 
Security Force (CIS F) to advice private companies 
regarding the security aspect; and 

(f) if so, the details thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) As on 31.3.2000, the outstanding dues of 
Public Sector Undertakings (PSUs) were around As. 557 
crores. 

(b) Yes Sir. 

(c) The details of amount recovered during the last 
three years are given in the statement enclosed. 

(d) In order to ensure expeditious recovery of CISF 
dues from PSUs, the foRowing steps are taken:-

(i) Monthly position of outstanding dues against 
each PSU is worked out and the matter is 
pursued with the concemed management and 
the Ministries and Departments concerned by 
the CISF to ensure that the dues are cleared 
in time. 

(Ii) Ministry of Home Affairs has also taken up the 
matter with the concerned Ministrlesl 
Departments separately, In respect of the major 
defaulting PSUs. These MlnlstriMlDepartments 
have been requested to clear these dues WIthIn 
a definite time schedule. 

(iii) Separately, an exercise has been undertaken 
In the Ministry to work out the modaIltiea to 
recover outstanding dues from the PSUs. 

(e) and (f) As per provisions of CISF Act amended 
vide Act No. 40 of 1999, ClSF can provide technical 
consultancy servioes to industrial establishments in the 
private sector. Oraflru_ for this purpose are under 
conaideratlon In the Ministry, CISF would start providing 
consultancy servic.. to private sector Industrial 
establishments as soon as the rules are finalised. 

(As. In crores) 

Anancial Year Amount Recovered 

1997-98 485.93 

1998-99 589.45 

1999-2000 674.39 

Total 1749.47 

SHRI THIRUNAVUKARAE;U: Mr. Speaker, Sir, as 
replied by the hon. Minister now, the outstanding dues 
from the public sector undertakings to the Central 
Industrial Security Force are nearly Rs. 557 crore. I want 
to know whether It Is proposed to withdraw the security 
forces from those public sector undertakings and 
companies which have not paid their. arrears to the 
C.I.S.F. 

SHRI L.K. ADVANI: Sir, the hon. Mamber has 
suggested that the C.I.S.F. may be withdrawn from those 
whose dues are outstanding. May I point out to the hon. 
Member and this House that the Central Industrial Security 
Force is an Armed Force of the Union for the better 
protection and security of industrial undertakings owned 
by the Central Govemment. 

Therefore, It would not be right. If It were a private 
agency providing eecurtty. It would have happened that If 
you are not paying my dues, I will withdraw my security. 
But in the case of undertakings owned by the Government 
of India, everyone would appreciate that we cennot take 
that extreme step because It would be jeopardillng the 
property which belongs to the Govemment. We would 
not do it. 

I would also like to point out that though the 
outstanding amount is enormous, out of 247 PSUs and 
other Govemment units where the CISF is deployed, 202 
PSUs are regular in payment. There Is no problem in 
respect of 202 PSUs. It is in respect of others that there 
are problems. There are 15 PSUs which have not at all 
paid their outstanding dues. I can say that the bulk of 
the outstanding dues belong to 9 PSUs belonging to four 
MInistrIes and we are taking up the matter with them 
very seriously. 
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SHAI THIAUNAVUKARASU: Sir, how is it proposed 
to utilise the security personnel as BOme of the public 
sector undertakings have already closed or are on the 
verge of closure? 

The CISF Act has been already amended. The draft 
rules are under consideration. After the rules are finalised, 
the CISF is going to give aecurtty consultancy to the 
private sector. Along with the consultancy, is there any 
proposal to give security services also to the private sector 
companies? 

SHAI L.K. ADVANI: The hon. Member has referred 
to the recent amendment made by Parliament to the Act 
whereunder even private eeotor undertaking can take the 
aasistance of the CISF. Some private undertakings have 
approeched the CISF, but I would like to inform the House 
that following the recent hijacking Incident, the CISF Is 
proposed to be Inducted for the security of the airports 
also, and eleven airports have alraady been selected 
where the CISF personnel have been posted and there 
is a proposal that we do it gradually for other airports 
also. 

SHAI THIAUNAVUKARASU: Sir, I was asking 
whether there is a proposal to provide security services 
also to the private sector along with security consultancy 
by the CISF. 

MR. SPEAKEA: He has already replied. Shri T.M. 
Selvaganpathi. 

SHAI T.M. SELVAGANPATHI: Hon. Speaker, Sir, as 
per the statement which has been tabled, we believe 
that public sector undertakings have not only become 
sick but the Central Industrial Security Force is also 
becoming sick because of the fact that the outstanding 
dues are around As. 557 crore. The hen. MinIster was 
referring to the fact that they did not Intend to withdraw 
the security forces in case of non-payment by a particular 
Industrial sector. 

Sir, there are reports In the Press. On March 11 of 
this year, the Director-General of CISF was reported as 
saying that they are slowly withdraWing the security forces. 
My question is whether the Government is aware of the 
fact that there has been an increase in lSI threats to 
many of the important installations in this country. In such 
circumstances, will it be really advisable to have an idea, 
and that too from horse's mouth, the Director-General of 
the CISF, that they are going to withdraw the security 
forces? What is the reaction of the Government to it? 

, SHAI L.K, ADVANI: Sir, I have already said that 
CISF is doing its duty to protect the public sector 
undertakings and there is no question of withdrawing it 

There may be some reduction insofar as the strength 
of the personnel is concerned. However, we would ensure 
that the property is protected properly, and wherewr there 
are thl'llllt8 from any quarter, whether lSI or any other, 
the Government would not be found wanting In ensuring 
that the protection of public undertakings Is done 
properly, 

SHAI A.C. JOS: Sir, the answer of the hon. Minister 
Is really terrtfying. When the Govemment Is going In for 
disinvestment in the pUblic sector to provide money for 
other purpoaes, the outstanding arrears from the public 
sector is As. 557 crore. In the light of these outatanding 
arrears of As. 557 crore and in the light of the 
Govemment's policy of dlelnvesting, wUl the hen. Minister 
con!tlder the Is8ue of recasting the Industrial Security 
Force? The Industrial units, where disinvestment Is taking 
place, do not I'eed a security force from the Central 
Govemment. More and mora investment is taking place; 
even when the private sector Is coming, In the Central 
Government is providing its Industrial Security Force. So, 
the situation Is very grave. 

Through you, Sir, I not only request but also urge 
the Government snd ask the hon. Minister that in the 
light of the new policy of disinvestment, will the 
Govemment consider the issue of recasting the Induatrial 
Security Force as such? 

Coming to the second part of my question, the hen. 
Minister stated that the Industrial Security Force has 
started providing consultancy services. My question is this. 
In the light of the poticy, can the Industrial Security Force 
be confined only to consultancy services? 

SHRI L.K, ADVANI: Sir, the quantum of outstanding 
dues may be a reflection on the manner In which certain 
PSUs .re functioning, But so far as the CISF Is 
concerned, It is doing Its work In an excellent manner. 
As I said •• rtier, the outstanding dues ara confined to a 
few public sector undertakings that are either sick or 
which are not being conducted properly. I may mention 
that out of Rs, 557 crore which are outstanding, Rs. 305 
crore are from nine public sector undertakings only. Two 
hundred and two publi~ sector undertakings are 
discharging their duties very regularly. There is no problem 
in that regard, Therefore, the figures that I have given 
are certainly not a comment on the functioning of the 
~ISF, though they are a comment on the functioning of 
some of our public sector undertakings. 

SHRI SUDIP BANDYOPADHY A Y: Sir, there ara about 
240 Central Public Sector Undertakings in our country-
some of them are profit-making and some of them are 
loss-making. The Govemment of India is in the process 
of dislnveating and, naturally, the necessity of CISF is 
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gradually decreasing. Those units that are facing huge 
loases, naturally, cannot pay the bills or make any 
payment for the services provided by the CISF. That is 
why, the CISF people are facing uncertainty. When they 
hear the news that disinvestment is going to take place 
in aome of the Central Public Sector Undertakings, they 
are feeling insecure, so far as the job security is 
concerned. I would like to know whether the Government 
of India is proposing to merge a aec:tion of the CISF with 
other aecurlty forces, like BSF. I would like to 
know whether the Government is considering any auch 
proposal. 

SHRI L.K. ADVANI: Sir, even with the present policy 
of the Govemment, I may assure the House that the 
core sector, namely, power, atomic energy, space etc., 
would remain with the Government, and CISF would 
always be discharging its duty in that regard. 

So far as the second question is concemed' as we 
had promised to this House, the Govemrr.ent has already 
had discussions with the officials in the CISF; and in 
consolation with the Department of Personnel, we shall 
see to it that there problems relating to promotion etc., 
are satisfactorily dealt with. 

SHRI SHIVRAJ V. PATIL: Sir, terrorist activity in the 
country is on the increaslf and we have some very 
sensitive public sector undertakings. Does the Govemment 
realise that these sensitive public sector undertakings need 
special kind of protection and that plans and projects 
should be formulated for this purpose? If such plans are 
not put in place, if the Govemment is tsken by surprise 
and if these undertakings are damaged, it would be very 
demoralising to the entire country. We would like to know 
from the Govemment whether it really has any plana and 
projects for this purpose. We ask this question to see 
that the Govemment is not caught unawares and that 
the country is not demoralised. 

SHRI L.K. ADVANI: I appreciate the point made by 
Ihe hon. Member. I have already said that so far as the 
core sector is concomed, we are very concemed. Even 
in respect of the other undertakings where dues may be 
outstanding, there is no proposal to withdraw the CISF. 
I replied to an hon. Member that simply because 
outstanding dues have been large, on that count alone, 
there is no question of witndrawing the CISF so far 
as core sector and sensitive public sector undertakings 
are concemed. We will certainly pay extra attention to 
it. 

Integret"li Child Development Services 
+ 

"425. SHRI RAMSHE. H THAKUR: 
SHRI ASHOK N. MOHOL: 

Will the Minlater of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether moat of the State Governments could 
not Implement the Integrated Child Development Services 
projects sanctioned by the Union Government during the 
Eighth FIve Year Plan; 

(b) if ao, the reasons therefor inclcatlng the Protecta 
sanctioned by the Union Government under the Scheme 
for various States and the number of projects out of 
them implemented by each State during the said period; 

(c) the funds allocated by the Union Government to 
each State during the last three years for the purpose; 

(d) whether the Government have reviewed the 
scheme In regard to utilization of allocated funds by the 
State Governments; and 

(e) if so, the outcome thereof? 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) and (b) A total number of 5587 
ICDS Projects were sanctioned by the Central Government 
upto Eighth Five Year Plan. However, the State 
Governments could not operationalise all the sanctioned 
ICDS Projects aa while approving enhancement of 
Honorarium of Anganwadl Wort<ers and Helpers under 
ICDS Scheme by 25% and 30% respectively w.e.1. 
16.5.1997, Ministry of Finance Impoaed freeze on 
operatlonalisation of ICDS Scheme beyond 4200 projects. 
The StatelUT -wise list of sanctioned and operational 
projects is given in the attached statement. 

(c) The detail of funds allocated by the Union 
Govemment to each StatelUT during the last three years 
is enclosed in the statement attached. 

(d) Yes, Sir. 

(e) The outcome of regular reviews was efficient 
utilisation of allocated funds. 
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SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 
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Statement., 
2 3 4 

Statement Indicating StatalUTs-wllJe number of 
sanctioned and operational ICDS projects 15. MeghaJaya 30 30 

Name of the Total No. of 16. Meizoram 21 21 

StateJUTs Sanctioned Operational 17. Nagaland 52 41 
Projects ICDS Projects 

Orissa 18. 326 281 
2 3 4 19. Punjab 142 110 

Ancllra Pradesh 363 209 20. Rajasthan 2FiT 191 

Arunachal Pradesh 51 45 21. Sikklm 5 5 

Assam 198 107 22. Tamil Nadu 434 431 

Bihar 598 323 23. Tripura 31 31 

Goa 11 11 24. Uttar Pradeeh 935 560 

Gujarat 227 203 25. West Bengal 356 294 

Haryana 116 114 26. A & N Islands 5 5 

Himachal Pradesh 72 72 27. Chandigarh 3 3 

Jammu & Kashmir 121 113 28. Delhi 29 28 

Kamataka 185 185 29. Dadra & Nagar Havell 

Kerala 163 120 30. Daman & Diu 2 2 

Madhya Pradesh 488 365 31. Lakahdweep 

Maharashtra 325 271 32. POlldicherry 5 5 

Manipur 34 32 Total 5567 4200 

Statement." 

Statement Indicating StlltelUT-wise fund released under ICDS during the last tilTH yeats 

StateIUT 1997-98 1998-1999 1999-2000 
Released Released Released 

2 3 4 6 

Andhra P,ildesh 3135.53 3185.12 6402.87 

Arunachal Pradesh 406.52 660.57 817.00 

Assam 1634.35 1911.71 2211.00 

Bihar 1469.02 3691.13 4918.64 

Goa 188.76 326.48 284.13 

Gujarat 5312.40 4788.12 5370.21 

Haryana 2203.65 2633.07 2754.12 
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" ., ., 
2 3 4 5 

8. Himact,al Pradesh 904.24 1045.40 1640.09 

9. Jammu & Kashmir 511.86 1431.72 1863.00 

10. Kamataka 5158.03 5709.83 5111.35 

11. Kerela 2380.62 3120.80 2641.82 

12. Madhya Pradesh 4840.29 5131.48 4368.00 

13. Maharashtra 6925.89 6792.45 8584.73 

14. Manlpur 79G.10 848.78 840.48 

15. Meghala~'a 524.81 350.60 535.00 

16. Mizoram 413.11 542.12 535.66 

17. Nagaland 543.85 1321.37 124f'.00 

18. Orissa 2158.13 6641.30 4042.97 

19. Punjab 1525.90 2382.58 2413.14 

20. Rajasthan 3373.72 3512.19 4197.55 

21. Sikkim 63.29 241.96 129.75 

22. Tamil Nadu 2513.24 7297.05 10704.77 

23. Tripura 447.67 483.68 646.06 

24. Uttar Pradaah 7401.73 7265.52 11349.00 

25. West Bengal 5151.28 6456.11 6088.00 

26. Delhi 565.98 1248.18 818.42 

27. Pondicherry 105.55 151.82 181.58 

28. Andaman & Nicobar 83.27 112.26 130.44 

29. Chandigarh 95.n n.71 78.29 

30. Dadra & Nagar Haveli 21.88 28.60 26.83 

31. Daman & Diu 26.79 28.17 42.00 

32. Lakshadweep 8.82 25.20 25.89 

33. Miscellaneous 14.64 0.00 0.00 

34. Exp. For Prof. Services 0.00 208.00 44.00 

35. Service Charge 0.00 12.00 0.00 

36. Advolorem Charges 0.00 19.98 4.n 

Total 60885.49 79661.06 88146.36 
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SHRI RAMSHETH THAKUR: Mr. Speaker, Sir, ~e 
Government had fixed a target of 5587 projects under 
the Integrated Child Development Scheme which was 
curtailed to 4200 projects. A target of Increasing 130 
projects every year had bflen fixed under the Ninth Five 
Year Plan. Now three years of Ninth Plan have been 
elapsed and as per this plan the Government was 
supposed to introduce 390 projects during this plan period. 
I would like to know sa to whether these projects have 
been started, the number of projects accorded approval 
so far and whether these projects are sufficient keeping 
in view the rural areas because so far, we could not 
achieve the targets fixed for the Eighth Plan. What Is the 
plan of the Government for efficient Implementation of 
these projects? 

SHI=IIMATI SUMITAA MAHAJAN: Mr. Speaker, Sir, 
in the beginning all these projects were accorded sanction 
but in 1997, the salaries of workers engaged In these 
projects were enhanced upto 25 to 30 per cent, thus 
due to financial constraints only 4200 projects were 
accorded approved. 390 more projects have been 
sanctioned this year and by implamentlng 130 projects 
every year, we propose to achieve this target within the 
period of three years. 130 projects have already been 
accorded approval during the current year. 

SHRI RAMSHETH THAKUR: Mr. Speaker, Sir, the 
figures given by the hon'ble Minister regarding aHocation 
of funds reveals that in 1997·98 a sum of As. 6925.69 
lakh, in 1998·99 a sum of 6792.45 lakh and in 1999-
2000 a sum of 6584.73 lakh have been sanctioned for 
Maharashtra. It means that every year allocation has been 
reduced by Rs. 2 crore. I would like to know as to 
whether standard of IMng of people of Maharashtra has 
improved and they all are above poverty line or standard 
of education also registered improvement to the desired 
extent and there is no need of more funds. In the reply 
given by hon'ble Minister it has been stated that fund 
allocated for this purpose are utilised properly I would 
like to know from the Govemment as to why allocation 
for Maharashtra has been curtailed. 

SHAIMATI SUMITAA MAHAJAN: Mr. Speaker, Sir, 
actually allocation of funds for Maharashtra has not been 
curtailed. 

SHAI RAMSHETH THAKUR: But figures reveal that. 

12.00 hr •• 

SHRIMATI SUMITRA MAHAJAN: There Is a specific 
system for allocation of funds under ICDC projects For 
example, during the current financial years initially 30 per 
cent of the sanctioned amount are granted and thereafter 
50 per cent of funds are granted In the month of 
December. Funds are not allocated until the state 

Government furnish the details regarding utilisation of 
previously allocated funds, Ministry allocates funds as it 
receives details from the State Governments. Funds are 
aUocated as per the planning of ICDS projects. There is 
no question of curtailment. Funds are allocated as per 
the system and prescribed rules of the schemes as the 
Government receives the details from the State 
Govemment. 

12.01 hr •• 

WRITTEN ANSWERS TO QUESTIONS 

Literacy Rete of SC'sIST'. 

'424. SHRI MANJAY LAL: 
SHRI DEVENDRA PRASADA YADAV: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the literacy rate of Scheduled Castes 
and Scheduled Tribes is far below the national IHeracy 
rate; 

(b) If so, the literacy rate of Scheduled Castes and 
Scheduled Tribes and national literacy rate as on 1.1.1991 
and 1.1.1999; and 

(e) the steps taken to improve the literacy among 
the Scheduled Castes and Scheduled Tribes? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAn JOSHI): (a) and 
(b) The Literacy rate of Scheduled Castes and Scheduled 
Tribes, in the country, as per 1991 Census was 37.41 
and 29.60 respectively, as compared to the general 
literacy rate of 52.21. More recent figures are not 
available. 

(c) In the literacy campaigns the Scheduled Castes 
and Scheduled Tribes ·are specially targeted. These 
campaigns reach out to areas of the country which are 
most backward, illiterate and poverty stricken. It was of 
Scheduled Caste and Scheduled Tribe concentration are 
covered on a priority basis and these groups are invariably 
accessed to a greater degree. 

The three pronged strategy for increasing literacy in 
the country consists of: 

(i) Universalisation of Elementary Education; 

(ii) Non·Formal Education for School Drop-Outs in 
the age group of 9·14 years and: 
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(iii) Literacy Campaigns for adult leamers in the age 
group of 15-35 years & Continuing Education 
scheme of the National Literacy Mi68ion. 

The Specific steps being taken by the Government 
to improve literacy among Scheduled Castes and 
Scheduled Tribes include: 

Funding of Ute racy projects by Central and State 
Governments in the ratio of 4:1 for Tribal districts as 
against 2: 1 for other areas: opening of primary schools 
on priority basis: development of instructional material in 
tribal languages at the initial stages: establishment of 
hostels, residential schools, provision of scholarships "rid 
freeshlps: launching of District Primary Education 
Programme in backward districts with low !emale literacy 
rates. A scheme for frae education for girls called the 
National Programme for Women's Education Is being 
finalised. 

Computer Education 

'4213. SHRI KRISHNAMRAJU: 
DR. RAMESH CHAND TOMAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal to introduce 
computer education viz. "Vidyarthi"and "Shlkshak* on the 
pilot project basis in all the schools; 

(b) if so, the details thereof; 

(c) whether private organisations and State 
Governrnents are also proposed to be involved In the 
scheme; 

(d) if so, whether attractive financial package would 
be extended to such schools to procure computers and 
accessories; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): <a) to 
(f) The National Information Technology Action Plan 
(Part-I) had proposed the launch of three schemes namely 
'Vidyarthl Computer Scheme' 'Shikshak Computer Scheme' 
and 'The School Computer Scheme' to enable students, 
teachers and schools desirous of buying computors to 
do so under attractive financial packages. These proposals 

are being processed by the Ministry of. Information 
Technology in consolation with this Department. 

As supportive Initiative and in view of changing 
requirement the scheme for Computer Ute racy and 
Studies in Schools <CLASS) is being modified and the 
details regarding numbar of schools, requirement of funds 
etc. are being worl<ed out. State Govts.IUTs., autonomous 
bodies and private organisations recommended by State 
Govts. are proposed to ba involved in the implementation 
of the Scheme. 

{Translation} 

Sector-wl_ Allocation of Fund. for Education 

'427. SHRi ARUN KUMAR: 
DR. SUSHIL KUMAR INDORA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to atate: 

<a) whether the Government allocate funds separately 
for higher education, primary education, secondary 
education and adult education in the country; 

(b) If so, the percentage of allocation being made 
out of the total Gross Domestic Product eath of the said 
sectors during the last five years, year wise; 

(e) whether the Government have as ... sed the need 
of these separately; 

(d) if so, the details thereof; and 

(e) the steps proposed to be taken to bridge the 
gap between the requirement and allocation? 

THE MIt\lSTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) 
Yes, Sir. 

(b) to (d) The percentage of total educational 
expenditure to GOP during the five years from 1993-97 
is as follows: 

Year Percentage 

1993 3.88 

1994 3.76 

199G 3.79 

1996 3.89 

1997 3.62 
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The percentage of Sector-wise allocations to GOP 
are not maintained. 

The projected and approved outlays under 9th Plan 
for various sectors are: 

(Rs. in crore) 

Outlay 

Sector Projected Approved 

Total 78,708 24,808 

Of which: 

Elementary Education 59,455 16.368 

Adult Education 3,664 630 

Secondary Education 3,169 2,603 

Higher Education 5,538 2,500 

Technical Education 6,208 2,374 

(e) It is the constant endeavor of Govemment to 
raise allocations for education. Central Plan allocation on 
education lor the Ninth Plan Is Rs. 24,908 crore as 
against the expenditure 01 Rs. 8,522 crore in the Eighth 
Plan. This represents an increase by 192"10. The current 
year's Plan allocation 01 Rs. 5,449.04 crore represents 
an increase over the last year's Revised Estimates of 
Rs. 4,384.96 crore, which is 24"10 in one year. The 
Govemment propose to initiate a number of measures 
lor mobilizing extra budgetary resources from the 
Community, Industry, etc. which include setting up 01 
Bharat Shiksha Kosh, levying of Education cess on 
income of individuals and corporates and restructuring of 
Government expenditure in favour of education. The 
Govemment has also been impressing upon the State 
Govemments to increase the outlays on education. 

Swamlnathan Committee Report 

*428. SHRIMATI SHEELA GAUTAM: 
SHRI SHIVRAJ SINGH CHOUHAN: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Commission on Population Control 
chaired by Shri M.S. Swami nathan had presented Its 
report in 199~: 

(b) If so, whether the Commission, besides handing 
over the population control work to a separate Commission 
had made other recommendations as well; 

(c) if so, the details thereof; and 

(d) the reasons for not taking any action on this 
report during the lasi five years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) T~e Expert Group on Population 
Policy headed by Dr. Swamlnathan submitted the 'Draft 
National Population PolicY to the Ministry of Health and 
Family Wehre during May 1994. 

(b) Yes, Sir. 

The Swamlnathan Committee Report recommended 
the setting up of a Population and SocIal Development 
Commission (PSDC), which will function in a manner 
similar to other Commissions of Government with 
executive powers such as the Atomic Energy and Space 
Commissions. It will be headed by a full time Chalrperson 
who will be an eminent social worker or a profeesional 
committed to the cause of population stabiisation and 
social development. The Chairperson will have the status 
of Union Cabinet Minister. There will be 4 whole time 
members who will have the status of Ministers of State. 
The Swamlnathan Committee Report stated that the 
Commission will not duplicate the work of the Planning 
Commission. The Commission would play a 
complementary and supportive role by focussing 
continuous ·!ttention on population, social development 
and related Issues both from the planning and 
implementation angles. The Population and Social 
Development Commission (PSDC) will service the Cabinet 
Committee on Population and Social Development, headed 
by the Prime Minister. 

(c) Additionally, the Swami nathan Committee report 
made several other recommendations as well, such as 
setting up of following structural hierarchy; 

(i) A Cabinet Committee on Population and Social 
Development. 

(ii) A Population and Social Development Fund to 
be administered by the Population and Social 
Development Commission, with the following 
sources of revenue: (a) Govemment 01 India 
funds; (b) Bilateral donos; (c) Foundations, 
multilateral donors and UN agencies, including 
UNFPA, (d) Corporate and cooperative sectors 
(e) Voluntary contributions from within the 
country as well as from non-resident Indians 
and foreign nationals. 
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(iii) Each· State Cabinet will establish a Committee 
on Population and Social Development, chaired 
by the Chief Minister. 

(Iv) A District Population and Social Development 
Committee will be conatltuted at district levels, 
by the zilla parishads. 

(d) It is not correct to say that no action was taken 
for 5 years on the Swamlnathan Committee Report, 
Repeated action to process and bring to completion the 
adoption of a national population policy was continuously 
in hand. 

The Swaminathan Committee Report formed the basis 
of a series of consolations held with experts, public hfoalth 
professionals, demographers, State Governments and 
concerned Departments. Immediately after the 
Swaminathan Committee Report was submitted, two 
members of the 9 member Committee resigned, and 
joined the woman activist groups to protest against the 
"anti-women, and anti-poor" report. because the 
Swaminathan Committee Report did not denounce 
introduction of high-tech contraceptives, did not denounce 
the imposition of restrictions on the number of children 
as qualification criteria for contesting panchayati raj 
elections. and for debarring those having more than two 
children in promotions and employment in the organized 
sector, and besides, also advocated punishment for child 
marriages. It was noted that some other desirable a~ 
were either not included or otherwise inadequately 
emphasized in the Swaminathan Committee Report, such 
as the need to utilize the Indian Systems of Medicine as 
a complementary mechanism, and the importance of social 
marketing for achieving larger coverage and outreach of 
supplies and equipment. 

The Planning Commission suggested a new approach 
to the National Population Policy. This called for a revision 
of the Swami nathan Committee Report. Items like 
identifying and provisioning for the gaps In health Infra-
structure. as well as meeting the unmet need for 
contraception were to be included in the revised draft. 
Other recommendations contained in the Swaminathan 
Committee Report were not seen as wholly feasible to 
implement, such as the role of the Cabinet Committee 
as monitoring the Family Welfare programme, while 
typically the role of the Cabinet Comrr,ittee is to take 
decisions which the concerned Ministries will implement. 

During the 50th Anniversary of India's inoependence, 
there was a Special Session of Parliament, and while 
the population policy was not discussed, however, several 
suggestions were made about social development, and 
these concerns were to be reflected. 

Consultations were held during 1996-97, and again 
from 1998 onwards, with experts in the field of sociology, 
economics and population scieflcea.. Several drefts were 
examined and re-examined. During Mareh, 1999, a draft 
population policy was submitted to cabinet, and Cabinet 
constituted a Group of Ministers (GoM) to look Into the 
policy document In the first instance. The GoM held 
several meetings, including further consultations with 
experts, demographers and a few State Governments. 
The draft policy was once again revised and placed before 
Cabinet for consideration on 19th November, 1999. 
Cabinet deliberated upon the document at length and 
asked the Department of Family WeHare to incorporate 
the suggestions made. 

A finalized population policy was considered and 
approved by the Government on 15.2.2000. The National 
Population Policy. 2000 was laid on the Table of Lok 
Sabha on 3rd March, 2000 and in the Rajya Sabha on 
7th March 2000. 

The National Population Policy 2000 Is based upon 
consultation with diverse stakeholders. It doee not reject 
or negate the Swaminathan Committee Report, but in 
fact builds upon and enhances the Swaminathan 
Committee recommendations. 

Expenditure on Education· 

"429. SHRI MANIBHAI RAMJIBHAI CHAUDHRI: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the percentage of total expenditure being 
incurred on the elementary education hu been constantly 
falling since the FHth Five Year Plan period; 

(b) if so, the facts in this regard and the percentage 
of expenditure on education at preeent; 

(c) whether the Government propose to take some 
measures for increasing the total expenditure on education 
particularly primary education in terms of percentage; and 

(d) if so, the details thereof and If not, the reasons 
therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) No, 
Sir. In fact the percentage of outlays on elementary 
education has Increased from 35% in the Fifth Five Year 
Plan to 66% in the Ninth Five Year Plan. 
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(b) to (d) Due to the priority accorded by Govemment 
to education during the last five decades, the percentage 
of budgeted expenditure on education anci training to total 
revenue expenditure on all sections (Centre and States) 
the risen steadily from 7.92 In 1951 to 13.73 In 1997. It 
is the eonstant endeavor of Govemment to raise aIocatIon 
for education. Central Plan allocation on education for 
the Ninth Plan in Rs.' 24,908 erore as against the 
expenditure of Rs. 8522 erore in the Eighth Plan. This 
represents an increase by 192"10. The currently year's 
Centrel Plan outlay of Rs. 6449.04 crore represenIB an 
increase of 24% over the last year's Revised Estimates 
of Rs. 304.96 crore. This demonstrates the Central 
Govemment's commitment to the cause of education. The 
high priority given to elementary educatlC\l1 is reflected In 
the Increase In percentage of allocations from 42% in 
Eighth Plan to 66% In Ninth Plan. 

{English] 

Closure of Public Sector fertilizer Planta 

*430. SHRI A. BRAHMANAIAH: 
SHRI SUNIL KHAN: 

WHI the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Govemment propose to close down 
a number of public sector fartilizer plants during the next 
three years; 

(b) If so, the details thereof; 

(c) the reasons for not reviving the sick planls; 

(d) whether the Ramagundam fertlltzer plant Is also 
earmarked for closure; 

(e) if so, the extent to which such closures would 
affect the availability of fertilizer to farmers in Andhra 
PradMh and elsewhere; and 

(f) the steps taken/proposed to be taken to enaure 
the smooth supply of fertilizer by the Govemment? 

THE MINISTER OF CHEMICALS AND FERTILISERS 
(SHRI SURESH PRABHU): (a) and (b) Action with regard 
to fertilizer Public Sector Undertakings (PSUs) is to be 

taken keeping in view Government's declared policy 
towards public sector, which Is restructure and revive 
potentially viable PSUs; close down PSUs which cannot 
be revived while fully protecting the interests of workers. 

(c) Revival of sick fertilizer plants is dependent on 
unlt·wise techno-economic viability. The rehabilitation Of 
these units Is beset with complexities on account of 
outdated technologies with serious mismatch In 
equipments, Inherent design and equipment deficiencies 
and accumulated losses, which today stand at Rs. 
4209.53 crore for Hlndustan Fertilizer Corporation Ltd. 
(HFC) and Rs. 6880.96 crore for Fertilizer Corporation of 
India Ltd. (FCI), thereby requiring huge Investments 
without any assurance of commensurate results in terms 
of sustained and viable operations of these old units. 
Due to the complex problems that need to be tackled, 
the magnitude of Investment required and the statutory 
requirement connected with Sick Industrial Companies 
(Special Provisions) Act, 1985, it has not been possible 
to arrive at a final decision. 

(d) The production operations of Ramagundam plant 
of Fertilizer Corporation of India Ltd. had to be suspended 
from 1.4.1999 due to very high cost of production and 
continuing operational losses. The rehabilitation of FCI 
including Its Ramagundam unit depends on the decision 
of the competent authority in the Govemment and the 
final ssnction of the Board for Industrial and Financial 
Reconstruction. 

(e) and (f) The suspension of operations of the 
Ramagundam unit has not affected the· consumption of 
urea in Andhra Pradesh and elsewhere in the country. 
No state in the country is dependent for urea availability 
from one source. To ensure adequate availability of urea, 
multiple supply linkages are given to the States from 
Indigenous producers and in case of need, supply Is 
further augmented through- imports. The production of urea 
in the country has been supplemented by additional 
capacities, which have been created recently. The 
production of urea in the country has gone up from 142.83 
LMT to 198.68 LMT during the period 1994·95 to 1999-
2000. From the tahle below, giving details of urea supplied 
for the last three years, it can be observed that sufficient 
quantities of urea have been made available for the State 
of Andhra Pradesh. 
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51. No. Season ECA 
Allocation 

1. Kharlf97 1079.67 

2. Rabl'97-98 1043.38 

3. Kharif98 1053.56 

4. Rabi'98-99 11630.00 

5. Kharif'99 1096.00 

6. Rabi'99-00 1135.55 

-AvallabUIty and sales from 1.10.99 to 31.1.2000 

As regards decontrolled fertilizers, the demand of 
each state including Andhra Pradesh Is met by market 
forces operating WIthin the parameters of the Concession 
Scheme of Department of Agriculture & Cooperation. 

[Translation] 

Naxallte Problem 

*431. DR. LAXMINARAYAN PANDEYA: 
SHRI PRAHALAD SINGH PATEL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment propose to deal with 
the Naxalite problem as a National Problem and not only 
a State level or Inter-State problem; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the funds, drugs, training and weapons 
etc. to the Naxalite groups are being provided by lSI; 

(e) If so, the details in this regard and ths action 
taken by the Government in the matter; 

(f) the ,number of perse: - -!security personnel killed 
by the Naxalites in various States during each of the last 
three years till now, separately; 

(g) whethpr various Statas have put pressure on 
Unton Govemment to adopt Foreign technology in anti· 
naxalite operations; 

(h) if so, the reaction of the Union Government 
thereto; 

Total Sales CIoalng 
Availability Stock 

1110.82 826.57 284.06 

1165.60 879.23 286.37 

1080.73 956.57 126.16 

1212.03 1058.59 163.44 

1146.64 1032.54 116.10 

896.09* 702.92* 193.17*. 

(i) whether the Union Govemment have raeelltly 
convened a meeting of Chief Ministers of various Naxalite 
affected States; 

0) if so, the details of the agenda discussed there 
at; and 

(k) the outcome thereof? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) to (c) ·Publlc Order" and ·Pollce" are State 
subjects. In the circumstances, the concemed State 
Govemments have to devise various measures and take 
concrete steps to curb left wing extremist activities in the 
States. However, keeping in view the over all dimensions, 
which left wing extremism has assumed In some States, 
it has become a matter of concem for the Central 
Govemment as well. We have, therefore, set up a high 
level Coordination Centre, headed by the Union Home 
Secretary with Chief Secretaries and Directors General 
of Police of the seriously affected States, as its members, 
to review and coordinate steps taken by these States to 
check the left extremist activities, monitor the plan of 
action in respect of each State and to make 
recommendations both on development and security 
aspects of the problem. 

The Coordination Centre has been meeting 
periodically. Several important decisions such as providing 
financial support from the Centre for combating left wing 
extremist activities, constructlonlimprovement of identified 
critical roads, preparation of plans for development of 
affected areas to tackie the problem In , holistic manner, 
sharing of Intelligence inputs on constant basis, providing 
assistance of para-military forces on need basis etc., have 
also been taken and effectively followed-up. 

(d) and (e) There are no confirmed reports to this 
effect. 
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(f) As per available Information, the numbor of 
personslaecurity personnel killed by naxalltes in various 

State 

Andhra Pradesh 

Bihar 

Madhya Pradesh 

Maharashtrs 

Orissa 

1997 

234 

325 

14 

9 

(g) and (h) For upgrading the striking capablrrty of 
the State Police Forces, certain requests have been 
received, which include modem weapons, communication 
equipments, surveillance system and other equipment etc. 
These have been met to the extent possible. The Central 
Government Is providing financial assistance to the 
affected States under scheme for Modemlsation of State 
Police Forces as well as by way of reimbursement of 
Security Related Expenditure. 

(I), OJ and (k) The Union Home Minister convened a 
meeting of the Cheif Ministers of the States affected by 
left wing extremism on 4.4.2000. In the meeting, it was 
agreed that while the Centre would continue to extend 
all possible assistance to the States in intelligence sharing, 
Security Related Expenditure, training needs of police 
personnel etc., the States concemed must continue their 
efforts towards focussed inter-State coordination, ground 
level Intelligence gathering, in depth analysis of problem 
areas, greater thrust on all areas of responsive 
administration including placement of very dedicated and 
sincere administrative hands in trouble prone areas, socio-
economic measures to cater to the needs of th~ poorer 
segments and redressal of people's grievances. It was 
also agreed that police forces of affected States should 
undertake joint operations. 

Attacks on Mlnorltl.s In Kashmir 

*432. SHAI RAMSHAKAL: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether the terrorists have been attacking some . 
specific ethnic groups In Kashmir during the last two 
years; 

(b) If so, the. number of persons killedlinjured therein; 

States during each of the last three years till now is as 
under:-

1998 

205 

206 

59 

13 

5 

1999 

151 

378 

47 

15 

2000 (upto March) 

40 

80 

28 

2 

(c) the steps taken or proposed to be taken by the 
Govemment to curb such attacks and protect the ethnic 
groups; &nd 

(d) the number of terrorists arrestedlkllled and the 
types of arms and ammunition seized during the said 
period? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): (a) and (b) In order to ensure ethnic cleansing. 
Pakistan sponsored terrorist organizations have resorted 
to attacks on minority communities in the state of Jammu 
& Kashmir, in the last two years. The total number of 
persons belonging to the minority communities, killed by 
the terrorists in Jammu & Kashmir, from 1 st January 1998 
to 31st March, 2000 is 311, of which 274 are Hindus 
and 37 are Sikhs. The number of parsons belonging to 
the minority communities injured during the period is 151. 

(c) Some of the specific steps taken to curb the 
terrorists' attack on the minorities include strengthening 
of the security, gird, establishment of security pickets, 
setting up of Village Defence Committees, dynamic 
deployment of forces, regular patrolling (including near 
minority inhabited areas), combing operations, laying of 
ambushes, sharpening of intelligence gathering mechanism 
of the State Police and pinpointed joint operations. 

(d) From 1.1.98 to 31.3.2000 

Number of terrorists killed 

Number of terrorists arrested under 
SUbstantive law 

2326 

939 

The details of types of arms/ammunition seized during 
the period from 1.1.98 to 31.3.2000 is given in the 
statement attached. 
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.. ......", 4 . Elec. Deton(s) 1460 

Details of ARMS/Ammunition seized during the period 5. Detonator( s) 10647 

from 1.1.98 to 31.3.2000 

WEAPONS 

1. AK - 47/56/74 Rlfle(s) 

2. PistolS/Revolver(s) 

3. UMG(s) 

4. carbine(s) 

5. RPG(s) 

6. GPMG(s) 

7. LMG/SLR(s) 

8. 303 Rifles(s) 

9. Sniper Fifle(s) 

10. Rocket Launcher(s) 

11. Rocket Booster(s) 

MAGAZINES 

1. AK 47/56/74 Rifle 

2. PlstoVRevolver 

3. UMG 

4. LMG 

5. Carbine 

6. Telescope 

AMMUNITION 

1. AK 47/56174 Rifles (In Lacs) 

2. PistoVRevolver 

3. UMG 

4. Sniper Rifle 

5. 303 Ammunition 

6. Belted Ammunition 

7. Telescope Rifle 

EXPLOSIVE MATERIAL 

1. Grenade(s)/Hand Grenade(s) 

2. IED(s) 

3. Exploslve(s) 

2998 

1043 

105 

12 

256 

4 

14 

26 

53 

187 

848 

8695 

1451 

47 

2 

8 

12 

3.76 

70492 

8813 

19956 

399 

95559 

0 

10956 

1147 

5942 

6. AP Mine(s) 787 

7. AT Mlne(s) 121 

8. R.D.X. in Kg. 1798 

9. Rocket(s) 792 

COMMUNICATION EQUIPMENT 

1. Wireless Set(s) 1064 

ACCESSORIES 

1. Cordex In Mm. 2327 

2. Binocular(s) 105 

Ndonal LIteracy Mla.ton 

-433. SHRI SHANKERSINH VAGHELA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the entire amount aHocated for National 
Literacy Mission was spent to achieve the target during 
the last, three years; 

(b) If not, the actual amount spent every year durlg 
the said period and the reasons for which the allocated 
amount could not be spent; and 

(c) the Impact thereof on the mission? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) The National Literacy Mission (NLM) aims to achieve 
a sustainable threshold level of 75 percent literacy by 
2005. The details of budget allocation and expenditure 
during the last three years is as followa:-

(As. In crores) 

Year Budget Actual 
Allocation Expenditure 

1997-98 127.00 79.74 

1998-99 93.97 72.23 

1999-2000 . 110.00 87.07 

Total 330.97 239.04 
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The main reasons for shortfall in expenditure are:-

The community volunt.rlly aesisted in cash and 
kind. 

Financial controls were tightened to ensure 
• optimum utilisation of funds. 

Emphasis was I.id on consolidation, improving 
of quality and monitoring rather than on 
expansion. 

The continuance of NLM and Its schemes during 
9th Five Year Plan with revised parameters, 
enhanced nonns of expenditure and setting up 
of neVi institutions, w.s approved on 30th 
November, 99. 

The savings have no adverse impact on the mission. 
The sustainable, threshold level of literacy, i.e., 75% Is 
likely to be achieved by 2005 as per current projections. 

[English] 

T .... tm.nt ot AIDs P.tI.nts 

*434. DR. V. SAROJA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the poor people and especially, people 
below poverty line have been affected with AIDS in large 
number in comparison to well-to-do people; 

(b) whether the treatment for AIDS is quite costly; 

(c) If so, the reaction of the Govemment thereto; 
and 

(d) the steps taken or proposed to be taken by the 
Gov.mment to reduce the prices of medicines required 
for treatment of AIDS or to supply them free of cost or 
at reduced rates? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (d) HIV transmission Is mainly due 
to the sexual behaviour of a person and Is not based on 
socio-economic oonsideration. However, due to low level 
of literacy among people belonging to lower socio-
economic strata, access to HIV/AIDS related infonnation 
and understanding is limited amongst them. Besides, 
poverty leads to sexual exploitation leading to Increased 
risk of acquiring HIV infection. Moreover, Health Care 
Services are not easily accessible as well as affordable 
to them. 

EVen though the opportunistic infections arising out 
of HIV, like Tuberculosis, Meningitis, Pneumonia etc. are 
curable. There Is no recognized cure for HIV/AIDS. 
However, there are certain drugs called "Antiretroviral" 
drugs which can delay the progression of HIV infection 
to full blown AIDS. These drugs are not manufactured in 
India and .re thus very costly. The antiretroviral drugs 
Include a combination of 2 to 3 medicines, which are to 
be taken 3 to 4 times every day, life long. These drugs 
are alSo toxic, and the compliance Is poor due to which 
there is risk of developing resistance. 

It Is the policy of the Govemment to provide free 
drugs for treatment of opportunistic Infections associated 
with HIV/AIDS in all Government hospitals. To reduce 
the cost of antiretroviral drugs, Government provides 
custom duty exemption for import of these drugs as life 
saving drugs. Govemment is also encouraging the local 
phannaceutlcal companies to manufacture these drugs in 
India. Govemment is not considering of supply of these 
drugs at reduced rates or free of cost under the National 
Programme. 

Subsidy on fertilizers 

'435. SHRI BASUDEB ACHARIA: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Union Govemment propose to make 
subsidy saving on the fertilizers in the coming fiscal years; 
and 

(b) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
(SHRI SURESH PRABHU): (a) and (b) Since urea is the 
only fertillz.r at present which Is under price, distribution 
and movement control, subsidy under Retention PrIce-
cum-Subsidy Scheme covers only urea. Apart from 
subsidy on urea, Union Govemment also gives concession 
on decontrolled phosphatic and potassic fertilizers under 
• Scheme of Concession on sale of Decontrolled 
fertilizers. 

Budget Estimates for 2000-2001 for subsidy on urea 
.nd concession on decontrolled fertlHzers, when compared 
to actual expendtlure for the last financial year, show a 
saving of Rs. 593.07 crores. Details of actual expenditure 
for last financial year and budget estimates for 2000-
2001 for subsidy on urea and concession on decontrolled 
fertilizers are as follows: 
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Name of fertiHzer Actual expenditure 
on subsidy! 

concession during 
1999·2000 

Urea 87014.07 

Decontrolled phosphatic 4500.00 
and potassic fertilizers 

Total 13244.07 

The Governrnent policy is to phase out subsidy! 
concession in a phased manner after taking Into account 
its fiscal capacity on the one hand and the need to 
make fertilizer available to the farmer at a reasonable 
price on the other. 

Assistance to Control Idone Deflclftncy 

"436. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government have launched Natinal 
Iodine Deficiency Disorder Programme In the country; 

(b) if so, the assistance given to States thereunder 
during each of the last three years, and the current year, 
State-wise; 

(c) the funds earmarked for the remaining period of 
Ninth Five Year Plan for the purpose, State-wise; and 

(d) the time by which these are likely to be released? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) Statement I, II, are enclosed. 

(c) and (d) During the 9th Five Year Plan, a total 
allocation of Rs. 1800 lakhs has been made for the 
National Iodine Deficiency Disorders Control Programme. 
Out of this allocation, a sum of Rs. 1050 lakhs has been 
earmarked for the Statel/UTa, As. 332 lakhs has been 
spent on this programme during the first three years of 
the 9th Plan As. 143 lakhs has been provided for this 
programme during the current financial year, which Is the 
fourth year of the 9th Plan. It la premature to Indicate 
Statewlse allocation for 2001·2002, which Is the last year 
of the 9th Plan. 

(Rs. In crores) 

Budget estimates for Savings 
subsidy! concession 

for 2000·2001 

8558.00 186.07 

4093.00 407.00 

12651.00 593.07 

Stlltement-l 

Statement shOWing the Financial Allocation under the 
National Iodine Deficiency Disorders Control 

Programme to the StateslUTs 

S.No. StateIUT 1997·98 

2 3 

1. Andtlra Pradesh 2.80 

2. Arunachal Pradesh 3.60 

3. Assam 

4. Biher 

5. Goa 

6. Gujarat 

7. Haryana 

4.10 

3.60 

2.40 

4.30 

3.10 

8. Himachal Pradesh 3.10 

9. Jammu & Kashmir 2.90 

10. Karnataka 

11. Karela 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mlzoram 

17. Nagaland 

4.10 

3.90 

3.30 

5.70 

3.70 

3.70 

3.5b 

3.50 

(Lakhs) 

1998·99 1999-2000 

4 5 

3.00 

3.80 

4.20 

3.40 

2.50 

4.50 

3.10 

3.30 

2.90 

4.30 

3.90 

3.30 

6.90 

3.90 

3.70 

3.70 

3.60 

3.10 

6.10 

3.00 

2.60 

2.70 

4.50 

3.40 

3.50 

2.70 

5.60 

3.40 

2.60 

6.00 

4.10 

3.90 

3.90 

3.80 
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2 3 4 5 2 3 4 5 

18. Punjab 3.40 3.20 2.50 UT (with) legialatu .... 

19. Rajasthan 4.00 4.00 4.00 26. Delhi 2.80 2.80 2.80 

27. Pondicherry 2.20 2.20 2.20 
20. Sikkim 3.40 3.40 3.60 

98.00 100.00 100.00 
21. Trlpura 3.70 3.90 4.50 28. AnJman & Nicobar 

22. Uttar Pradesh 5.10 5.10 3.50 
Island 1.10 2.30 2.20 

29. Chandigarh 1.45 3.30 3.30 
23. West Bengal 3.90 3.60 3.5e 30. Dadra & Nagar 

24. Orissa 4.10 4.30 4.90 Haven 1.50 3.eo 2.50 

31. Daman & Diu 1.50 3.60 3.90 
25. Tamilnadu 4.10 4.30 4.00 

32. Lakshadweep 0.85 2.20 2.10 
93.00 95.00 95.00 104.00 114.00 114.00 

Bmtement-ll 

Tentative Allocation of Funds to StateslUTs (2000-2001) Current Year 2000-2001) 

S. No. StatelUT Establishment Publicity Survey 100 Total 
(100 Control Cell & Health Rs. 10000/- Montg 

Education Per Distt. Labs 
(Rs. In Lakhs) 

2 3 4 5 6 7 

1. Andhra Pradesh 3.00 1.00 0.40 0.50 4.90 

2. Arunachal Pradesh 3.00 0.50 0.40 1.20 5.10 

3. Assam 3.00 0.50 0.50 0.50 4.50 

,4. Bihar 3.00 0.50 0.50 0.50 4.50 

5. Goa 2.50 0.30 0.20 0.40 3.40 

6. Gujarat 2.50 1.00 1.00 0.40 4.90 

7. Haryana 2.50 0.80 0.50 0.40 4.20 

8. Himachal Pradesh 2.50 0.80 0.40 0.50 4.20 

9. Jammu & Kashmir 2.50 0.40 0.40 0.40 3.70 

10. Kamataka 3.00 1.00 0.40 1.40 5.80 

11. Kerala 2.50 1.00 0.40 0.50 4.40 

12. Madhya Pradesh 2.50 1.00 0.40 0.40 4.30 

13. Maharashtra 3.00 1.00 1.00 1.00 6.00 

14. Manipur 3.00 0.80 0.40 0.60 4.80 

16. Meghalaya 3.00 0.80 0.40 1.00 5.20 
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2 3 4 5 6 7 

16. Mizoram 3.00 0.80 0.20 1.00 5.00 

17. Nagaland 3.00 0.80 0.20 0.60 4.60 

18. Punjab 3.00 0.40 0.30 0.40 4.10 

19. Rajasthan 3.00 1.00 0.60 0.40 5.00 

20. Sikklm 3.00 0.70 0.20 0.60 4.50 

21. Tripura 3.00 0.80 0.20 0.80 4.80 

22. Uttar Pradesh 3.50 1.50 2.00 0.50 7.50 

23. West Bengal 2.50 1.00 0.50 0.50 4.50 

24. Orissa 3.00 0.70 0.60 0.60 4.90 

25. Tamllnadu 3.00 1.00 0.60 0.60 5.20 

71.50 20.10 12.70 15.70 120.00 

UT (with) legislatures 

26. Delhi 1.50 0.60 0.20 1.50 3.80 

27. Pondicherry 1.50 0.30 0.20 0.20 2.00 

74.50 21.00 13.10 17.40 126.00 

UT (without legislatures) 

28. Andman & Nicobar Islands 2.20 0.10 0.20 0.40 2.90 

29. Chandigarh 2.90 0.30 0.70 3.90 

30. oadar & Nagar Haveli 2.30 0.20 0.10 0.40 3.00 

31. Daman & Diu 3.20 0.10 0.10 0.80 3.00 

32. Lakshadweep 2.40 0.10 0.10 0.40 3.00 

13.00 0.80 0.50 2.70 17.00 

87.50 21.80 13.60 20.10 143.00 

Autonomy to J.K (b) if so, the facts of the matter reported therain; 
and 

*437. SHRI MOHAN RAWALE: WID the Minister of 
HOME AFFAIRS be pleased to state: (c) the reaction 01 the Govemment thereto? 

(a) whether the attention of the Goyernment has been THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
drawn to the news Item captioned "Give Jammu and AoVANI): (a) Yes, Sir. 
Kashmir autonomy or independence, says Jammu and 
Kashmir Minister" appearing in the Indian Express, dated (b) and (c) The Govemment 01 Jammu & Kaahmir 
February 02, 2000; have recently accepted the report of Its State Autonomy 

Committee. The Report basically speaks of going back to 
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the pre-1953 status. The Report is presently being 
examined by the Central Govemment. 

Alzhelmers Dls.se 

"438. SHRI P.C. THOMAS: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government prnpose to aet up a 
National institute on Alzheimers disease; 

(b) if so, the details thereof; 

(c) the number of Alzheimers patients in the country 
at present, State-wise; 

(d) whether awareness programmes have been 
launched in reg.ud to this diseaae; and 

(e) if so, the agencies/organisations involved therein 
and the assistance given to them during each of the last 
three years and the current year, State-wiN? 

THE MINISTER OF STATE FOR HEALTH AND 
FAMILY WELFARE (SHRI N.T. SHANMUGAM): (a) to 
(e) There is no proposal under consideration of 
Govemment to set up a National Institute on Alzheimer's 
Disease. 

No specific awareness programmes for Alzheimer's 
Disease have been launched and no State-wise data 
regarding number of Alzheimer's patients in the country 
is being maintained. This disease constitutes a serious 
public health problem in countries with very high life 
expectancy. At present, this disease is not perceived as 
a major public heallh concem in the country. However, 
treatment for Alzheimer's disease is provided in tertiary 
hospitals both in the Govemment and private sector. 

[Translation] 

Policy for Jhuggl Dwellers 

"439. SHRI RAMDAS ATHAWALE: 
SHRIMATI SHYAMA SINGH: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the former Prime Ministers had met the 
Prime Minister including the Urban Development Minister 
on March 27, 2000 and have urged upon him to form a 
rehabilitation policy for the jhuggi dwellers of the 
metropolitan cities like Mumbai, Calcutta and Delhi; 

(b) If so, the details in this regard; and 

(c)lhe steps taken by the Union Govemment In the 
matter? 

THE MINISTER FOR URBAN DEVELOPMENT (SHRI 
JAGMOHAN): (a) Yes, Sir 

(b) and (c) The Prime Minister has entrusted the 
wor:, to the Urban Development Minister. The matter has 
been discussed with all contoemed. including jhuggl 
dwellers and the Railway officials. A joint survey by the 
Railway and the Slum & JJ Department of MCD has 
been ordered to assess the problems of jhuggles that fall 
into the safety zone of the Railways. Further action would 
be taken as soon as the survey of the safety zone has 
been carried out. 

Government is already implementing a scheme for 
resettlement of jhuggi dwellers in Delhi. Recently, jhuggi 
dweUers have been moved peacefully and resettled from 
several areas including CGO Complex, Gautam Nagar, 
Sadiq Nagar, Andrews Ganj etc. These resettlements have 
been carried out in accordance with the pattem laid down 
by the Ministry of Urban Development and have produced 
satisfactory result8 both for the welfare of the jhuggi 
dwellers and for securing vacant possession of the land 
which are needed by different Departments for 
implementation of important developmental projects in 
accordance with the prOvisions of Delhi Master Plan. 

In so far as other metropolitan cities are conoemecl, 
the matter falls within the jurisdiction of the respective 
State Govemments. 

[English] 

Indian ScIence Congre .. 

"440. SHRI SHIVAJI VITHALRAO KAMBLE: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether science congress recently held at Pune 
has reviewed Science and Technology In the context of 
globalisation and perspectiv.e needs of the nation; 

(b) if so, the details thereof; 

(c) details of new National Policy on Science and 
Technology alongwith new action plan in this regard; 
and 

(d) the major schemes formulated tor promotion of 
science among children, youngsters and industry? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
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TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) 
Yes, Sir. 

(b) and (c) The Indian Science Congress has been 
deliberating over a range of policy issues conceming the 
development of Science & Technology In its annual 
sessions and making appropriate recommendations. TheM 
recommendations form a valuable Input to policy 
formulation which is a continuous and on going procees. 
Some of the major recommendations relate to-

(i) closer Academia-industry-research institution 
linkages 

(Ii) collaborative lies with industry and institutions 
in the field of - agriculture, food, water 
management, energy and material conservation, 
low-cost housing, and, environment protection 

(iii) establishment of Awards for brilliant young 
scientists 

(iv) training of young science students in the 
national laboratories 

(v) support to basic research in blo-sclences. 

(d) The major schemes formulated for promotion of 
eclence among children, youngsters and Industry are-

(i) National Children's Science Congress 

Emphasis is given on learning through 
cooperative science projects to children of age 
group of 10 to 17 years. 

(ii) Kishore Vaigyan/k Protsahan Yojana 

Offers fellowships In science, engineering and 
medicines to attract exceptionally bright and 
highly motivated students at 10+2 level and 
second year of B.Sc. for taking careers In 
research in these areas. 

(iii) Swama Jayanti Fellowships 

Offers fellowship alongwith a project proposal 
for carrying out world class basic research by 
scientists of age group of 30 to 40 years, In 
science and engineering. 

(iv) Fast Traok Proposals lor Young Scientists 

For providing a quick decillion and 8Upport on 
B project mode basis to young ecientiat of age 
group of 35 years. 

(v) Better opportunities lor Young Scientist. In 
Chosen Areas 01 Science and Technology 
(BOYSCAST) 

Provides training abroad in advanced Identified 
areas of science and engineering upto the age 
group of 35 yeare. 

(vi) Fund for Technology Development and 
Application 

For the purpose of Development and application 
of indigenous technology In a dynamic economic 
anvironment, the Govemment of India enabled 
the placing of the proceed of an exlatant cess 
on the Import of technology into a fund to be 
administered by the Technology Development 
Board constituted for the purpose. 

(vii) Promoting R&D in Drugs and Pha~ticBl 
Sector 

The programme supports aelectlvely coHaboi1ltive 
project8 between an industry and a publicly 
funded research Institute/university for drug 
development for all type of medicinal system. 

(viii) Home Grown Technology Prog~mme 

Promotes commercialisation of Indigenous 
technologies in the country. 

(Ix) Programme Aimed at Technological Self-
Reliance (PATSER) 

Promoting industry's efforts in development and 
demonstration of Indigenous technology, 
development of capital goods and absorption of 
imported technologies. 

(x) CSIR Programme on Youth for Leadership In 
Science 

A Scheme known as CISR Programme on 
Youth for Leadership in Science has been 
formulated. 

National fertilizers LImited 

4679. SHRI BHAN SINGH BHAURA: Will the Mlni8ter 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether most of the works in National Fertilizers 
Umlted, Bathinda are done through the private contractors; 
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(b) If so, whether the contractots have engaged the 
labo"""rs on le88 rates in compariaon to the Govemment 
rates; 

(e) If so, the details, thereof and reasons therefor; 

(d) whether the management Is overlooking this 
exploitation of the workers and no proper machlnary has 
been put In place to redress the grievances of the 
worker'!: 

(e) if so, the reabU,._ 

(f) the staps being taken to radr888 the grievances 
of the workers; 

(g) whether the Govemment had over-enquired Into 
the matter; and 

(h) If so, the findings thereof alongwlth the actfon 
taken against the officials found guilty in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (c) No, Sir. Only 80m of the jobs ralatlng to 
maintenance, handling of urea etc., which are non-
perennial and Intermittent in nature, are carried out through 
contract labour. Details of jobs currently carried out 
through the contract labour with the number of worker-. 
engaged In Ktlvitleslworks sector-wise are given in the 
statement attached. 

The contract labourers are paid wages baaed on the 
minimum wages as notified by the respective State 
Government. Besides wages, they are paid House Rent 
Allowance, canteen allowances, cycle allowances, liveries 
etc. 

(d) to (h) There Is no Instance of exploitation of 
workers reported either to the National Fertilizers Ud. 
(NFL) management or Government. The payment of 
wages to contract workers are made in the presence of 
authol'lsed representative of NFL management. The 
deductioflS on account of Provident Fund (PF), Employees 
State InliUrance (ESI) are made and remitted to respective 
authorities and Contractor submits documentary evidence 
of having deposited these contributions. 

Appropriate machinery to resolve the grievances of 
workers exist under various labour laws including Contract 
Labour (Regulation & Abolition) Act, 1970. 

The Lal Jhanda NFL Mazdoor Union of contract 
labour has given a representation to NFL management, 
Government and Regional Labour Commissioner for 
abolition of contract jobs and regularisatlon of their 
services In which they have generally alleged exploitation 
vis-a-vis regular employees of NFL. Their representation 
has been taken up by the Central Advisory Contract 
Labour Board for examination through a Committee, which 
will study the points made with regard to abolition of 
contract labour in various jobs at NFL, Bhatlnda. 

Statement 

Details of Jobs being done through contract labourers! 
Bhatlnda unit 

S. No. Nature of job No. of workers 

1. 

2. 

2 

ARC Mach. MaInt 

-do-

3. Intemal handling of urea 

4. ARC Elect. Main 

5. -do-

S. Centeen Service 

7. Material HandHng of Stores 

8. Coal Spellage 

9. ClearIng sweeping of Township 

10. ARC Painting of Plant equipment 

11. ARC Hot, Cold Spray lnaultatlona 

12. Horticulture Work 

13. Annual Malnt of Reservoir 1 & 2 

(A) Cleaning of drains in plant area 

3 

56 

50 

198 

28 

27 

45 

25 
73 

40 

10 

9 

18 

6 

14. 

15. 

16. 

17. 

(B) Maintenance of Ash Pond A+B=19 

Mtc. of Railway Tracks 

Cleaning of equipment in 
Ammonia 8. Urea Bagging. 

18. Replacement of Water proofing 
treatment. 

19. Disposal of Ash. 

20. Security Service in Township 

(a) ARC Gr&88 cutting 

(b) Sundry Jobs In Central Lab 

17 

19 

4 

9 

17 

4 
7 
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2 3 

21. Mlc. of Sewerage Pump. 12 

22. Water Proofing Works 6 

23. ARC Mlc. of AC & WlCooIers 17 

24- Fule 011 Unloading 13 , 
-----

Total. 679 

Employment Generation Scheme 

4580. SHRI RAMCHANDRA VEERAPPA: Will thtl 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) the details of success achieved by the 
Government under the Comprehensive Employment 
Generation Scheme through 3Cience & technology; 

(b) the guidelines issued to lhe State 'jovernment in 
this regard; and 

(c) the amount released by the Union Govemment 
during 1999-2000 under the acheme? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIE:~CE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (c) The Govemment is not 
implementing any scheme entitled "Comprehensive 
Employment Generation Scheme through Science & 
Technology". However, a 8cheme entitled "Mass 
Employment Generation through Science & Technology 
(MEGSAn" was Initiated during 1990-91 and continued 
till 1996-97. The MEGSAT acherne was wound-up In 
1996-97. 

(Translation) 

Alteretlon In Government Quarters 

4581. SHRI BHERULAL MEENA: Will the Minister of 
URBAN DEVELOPMENT be pleased 10 state: 

(a) whether the Government propose to construct an 
additional kitchen and convert the old kitchen Into a room 
in the four-storeyed Govemment Quarters in Sector-4 of 
Gale Market, Lodhi Complex and PU8hp Vihar; 

(b) if so, the details thereof; and 

(c) the time by which the said work Is likely to be 
started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) and (b) Feasibility of adding additional 
kitchen and conversion of exl8ting kitchen Into storage 
apace In type 'C' quarters of Sector-IV, DIZ Area (Gole 
Market) is under examination. The ... is no 8uch proposal 
under consideration for Lodhl Road Complex and Puahp 
Vlhar. 

(c) Presently no time frame can be given a8 It win 
be known only after feaaibUity aspect Is over. 

{English1 

Scarcity of W ..... 

4582. SHRI VAlKO: Will the Mlnl8ter of URBAN 
DEVELOPMENT be pleased to 8IIIte: 

(a) whether attention of the Government has been 
drawn to the World Watch Institute's Annual RepOrt 
wherein it has been stated that there is an acute acarcity 
of water in India; 

(b) if 80, the reaction or the Government thereto; 

(c) whether the water ahortage may lead to decline 
in life expectancy; and 

(d) if 80, the steps taken by the Government to 
improve the drinking water situation In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) Yes, Sir. The news-item captioned. 
"Water scarcity may cut life epan In India" which appeared 
In The Hindustan TImes, dated 15th January, 2000 and 
which referea to World Watch Institute's Annual Report 
"State of World-2000" has come to notice. 

(b) Water 8upply being a State subject, the 
responsibility for plaMlng, formulation, execution and 
operation & maintenance of the water supply achemes 
rests with the concerned State Governments. The Ministry 
of Urban Development, which is the nodal Ministry for 
urban water supply and the Ministry of Rural Development 
which is the nodal Ministry for rural wilier supply facHitates 
In formulation vI policy guidelines and strategies for 
implementation of urban wilier supply and rural water 
supply, respectively, In Ihe States and UTa. Baaed on 
the Information furnished by the State8 and UT 
Departments In-charge of urban water supply and 
sanitation, about 90.00% of the urban population have 
IICC888 to safe drinking water supply facilities as on 
31.3.97. The Working Group on" L'rban Water Supply and 
Sanitation Sector for 9th Five Year Plan (1997-2000) 
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constituted by the Planning comml8aion recommended a 
target coverage of 100% population with safe drinking 
water facilities In the urban areas. Ministry of Urban 
Development is implementing a Centrally sponsored 
Accelerated Urban Water Supply Programme (AUWSP) 
for toyms having population leu than 20,000 as per 1991 
census. Funds are provided under AUWSP on 50:50 
matching basis by the Centre and the State Govemments. 

The Ministry of Rural Deveiopment has stated that 
to supplement the efforts of the State Govemments for 
providing drinking water supply in rural areas, Central 
auistance is being provided under the Accelerated Rural 
Water Supply Programme (ARWSP). Powers have been 
delegated to the State Governments to plan and 
implement indMduaJ water supply schemes under ARWSP 
in the pattem of State sector Minimum Needs Programme 
(MNP). The Ministry of Rural Development has also 
informed that as per the information furnished by the 
State Governments, 97.84% of the rural habitations have 
been provided with aCC81s to drinking water facilities as 
on 1.4.99. The State Governments have been requested 
by the Ministry of Rural Development to prepare an AcIIon 
Plan to provide access to drinking water facilities to the 
remaining not covered and partially covered rural 
habitations In the next five years. 

(c) ar.d (d) No such study has been conducted by 
this Ministry which would establish that water shortage 
rnay lead to decline in life expectancy. 

Sawefllge • Sanitation Facilities 

4583. SHRI ANANTA NAYAK: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whather there are poor and inadequate sewerage 
and sanitation facilities in certain States of the country; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government propose to have better 
planning and to enhance the sewerage and sanitation 
facilities In the cities during the Ninth Plan period; and 

(d) if so, the steps proposed to be taken In this 
direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) Based on the information received 
from the State PHE Departments and Water Supply & 
Sewerage Boards, It has been 888eued that about 49% 
of the urban population in the country have acceu to 
sewerage and sanitation facilities as on 31.3.1997. 
statement showing Statewlse coverage of the urban 
population with these facHItIes Is given In the statement 
enclosed. 

(b) to (d) Sewerage and sanitation being a State 
subject, it Is primarily the responsibility of the State 
Governments/urban local bodies to plan, formulate, 
execute, operate and maintain sewerage and sanitation 
facilities from the State Plan resources. However, in order 
to supplement the efforts of the State Governrnent In 
prOviding sanitation facilities, a Centrafty sponsored Low 
Coat Sanitation Scheme (LOS) is under implementation 
by this Ministry. Funds in the form of Government of 
India subsidy and loan from HUDCO are provided in a 
synchornised manner to convert dry latrines into twin pit 
pour flush toilets and to construct such toilets where non 
exist. Thf Working Group on Urban Water Supply and 
Sanitation Sector for 9th Five Year Plan (1997-2002) 
constituted by the Planning Commiaaion recommended a 
target coverage of 75% population with sanitation facilities 
in urban areas. As agUlst a requirement of Rs. 51,284.20 
crores for water supply & sanitation sector, the Plannin,] 
Commission have made a tentative allocation of Rs. 
18,624 crorea for water supply and sanitation, out of which 
Rs. 884 crores are under Central Plan and Rs. 17760 
crores under State Plan for the 9th Plan Period. 

Statement 

S. Name of StatelUT 
No. 

2 

1. Andhra Pradeeh 

2. Arunachal Pradeeh 

Status of Urban Sanitatin in India 
(Status as on 31.3.97) 

Estimated Population Provided with 
Population Sewerage and sanitation 

as on Flcllbles 
31.3.1997 SEWER L.C.S. 

3 4 
, 4" 

5 

16937 2835 3103 

226 0 194 

Population In'ooO 

Total % 

5 6 

5938 35 

194 86 
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2 3 4 5 5 8 

3. Assam 4239 14.89 258 272.89 6 
4. Bihar 11892 550 6364 8914 58 
5. Delhi 10300 4500 3000 7500 73 

6. Goa 504 51 19 70 14 
7. Gujarat 16810 10871 348 11219 67 
8. Haryana 3705 1850 373 2223 60 

9. Himachal Pradesh 546 126 110 236 43 

10. Jammu & Kashmir 2030 182 13 195 10 
11. Kamataka 14172 7739 5036 12775 90 

12. Kerala 7680 287 5323 5610 73 
13. Madhya Pradesh 17800 965 435 1400 8 
14. Maharashtra 34309 17020 4983 22003 64 

15. Manipur 548 0 68 68 12 
16. Meghalaya 481 20 108 128 27 
17. Mizoram 445 0 356 356 80 
18. Nagaland 214 0 9.28 9.28 4 
19. Orissa 4407 417 0 417 9 
20. Punjab 4302 2052 750 2802 67 
21. Rajasthan 10864 650 6455 7105 65 
22. Sikkim 195 35 68 103 53 
23. Tamilnadu 26600 7120 2756 9876 37 
24. Tripura 428 0 200 200 47 
25. Uttar Pradesh 29837 5935 3957 9892 33 

26. West Bengal 18495 3332 5950 9282 50 
Total States 237868 66551.98 50236.3 116788.2 49 

Union Territories 

1. A&N Islands 30 0 n 77 86 
2. Chandlgarh 722 722 0 722 100 
3. Dadara & Nagar Haveli 40 0 38 38 95 

Daman & Diu 31.2 0 0 0 0 
5. Lakshadweep 37 0 14 14 38 
6. F'ondicherry 526 200 200 400 76 

Total UTs 1446.2 922 329 1251 87 
Grand Total 239312.2 67473.89 50585.3 118039.2 49 

RemarKs 
L.C.S.-Low Cost Sanitation 



85 Written Answers VAISAKHA 5, 1922 (Saka) to QUtlstlons 68 

Supply or Fertll1ur8 

4854. SHRI A.P. ABDULLAKUTTY: Will the Minister 
of CHEMICALS AND FERTILISERS be pleased to state: 

(a) the realons for non· availability of Suphala 
Complex Fertilizer in Kerela; 

(b) whether the Government have directed the 
Rashtrlya Chemicals and FertUlzers Ltd. to keep the 
regular supply of Suphala in KeraJa; 

(c) if so, whether the Govemment have fixed a single 
consumer rate throughout the country and due to this 
the manufacturing companies are semng the products only 
nearer to the factories; and 

(d) if so, the steps taken by the Govemment to 
ensure the smooth and timely supply of fertilizers Including 
Suphala fertilizer to the farmers and plantation growers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (d) Urea Is the only controlled fertiliser for which 
the Govemment of India makes allocation to each State 
as per demand and arranges supply from indigenous 
suppliers and imports In case there Is gap In demand 
and Indigenous availability. But the availability of 
decontrolled fertiliser Is governed by the market forces of 
demand and supply operating within the parameters of 
the Concession Scheme of Department of Agriculture & 
Cooperation (DAC). 

Suphala 15: 15: 15 was marketed by Rashtriya 
Chemicals & Fertilisers Limited (RCF) in Kerala. But 
according to information made available, this has been 
discontinued by RCF since 1995·96 on account of lack 
of demand In Kerala. Being a decontrolled fertiliser, no 
allocation Is made Statewise of Suphala 15:15:15. There 
are no distnbutlon controls on marketing of suphala. 
Marketing is made by the repsectlve producers/suppliers 
depending upon their perception and requirement 
throughout the country even though this Is covered under 
the Concession Scheme of DAC under which Govemment 
fixes uniform retail price and concession "f this fertiliser 
alongwith other phosphatic and potassic fertilisers. 

National Brain Re .. rch Centre 

4585. SHRI A. VENKATESH NAIK: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether there Is any proposal to set up National 
Brain Research Centre In the country; 

(b) if so, the details thereof; 

(c) the time by which it Is likely to be set up; 

(d) the amount allocated by the Government for the 
purpoae; 

(e) the total coat proposed to be incurred on this 
project; and 

(f) the extent to which this centre is likely to help In 
the treatment of the Epllepay patients? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) Yes, Sir. The Department of 
Biotechnology under the Ministry of Science and 
Technology has set up a National Brain Research Centre 
(NBRC) as an autonomous body (under the Societies 
RegIstration Act XXI of 1860). 

(b) to (I) The National Brain Research Centre would 
promote basic neuroscience research, networking, training 
of personnel and would have close collaboration with other 
research and academic Institutions. Presently, it Is 
functioning from the Interim facility provided by the 
International Centre for Genetic Engineering and 
Biotechnology, New Delhi. The Centre would come up 
near Maneser Village at Gurgaon In an area of about 40 
acres. The Govemment ha allocated Rs. 13.05 crores· for 
three years i.e. 1999·2000, 2000-2001, 2001·2002. The 
total expected cost to be incurred would be about Rs. 50 
crores. The Centre would also do research related to 
diseases and disorders of the nervous system. Since 
epilepsy constitutes a major disorder of the nervous 
system in Indian population, basic research I .. ading to 
new drug targets for treatment and management of 
patients is part of the scientific programme. 

Funds to H.F.C.L. 

4586. SHRI SUNIL KHAN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Govemment propose to provide more 
funds for Research Development Wing of Hlnduslan 
Fertilizer Corporation Ltd., Durgapur for the development 
of research to educate farmers; 

(b) if so, the detaUs thereof; and 

(c) If not the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) No, Sir. 

(b) Does nol arise. 

(c) Hindustan Fertilizer Corporation Ltd. has been 
declared as a sick company by the Board for Industrial 
and Financial Reconstruction. 

Conversion of Residential Araas 
Into Industrial Areal 

4587. SHRI RAGHUNATH JHA: 
SHRI SHEESH RAM SINGH RAVI: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: • 
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(a) whether attention of the Govemment has been 
drawn to the news Item captioned "Rihayashi llakon ka 
odyogikikaran ltihas ko bhulane ke galti" appearing In the 
Dainlk Jagran, dated March 15, 2000; 

(b) if so, the facts of the matter reported therein 
alongwith the reaction of the Govemment thereto; 

(c) whether the Govemment propose to convert some 
residential areas into industrial areas In Deihl; 

(d) if so, the details thereof and the I'N8On8 therefor; 

(e) whether there Is no provision in the master plan 
of Delhi to check such conversion of residential areas 
Into industrial areas; 

(f) if so, the steps proposed to be taken by the 
Government in this regard; 

(g) the land required for relocating the polluting 
industries of Delhi outside Deihl and the land acquired 
for the purpose so far; nnd 

(h) the time by which 52,000 polluting industries are 
likely to be relocated outaide Deihl? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) Yes, Sir. 

(b) The issues conceming environment are being 
addressed by the Govt. of NCT of Delhi, Delhi 
Development Authority and the Hon'ble Supreme Court 
from time to time. 

(c) and (d) The Government of Deihl has 
recommended to the Delhi Development Authority for in-
situ regularisation of the foUowing 15 areas of industrial 
concentration: 

1. Shahzada Bagh Exm. 
2. Nangli Sakrawati 
3. Mundka (North of Rohtak Road towards 

Railways line) 
4. Vl8hwas Nagar 
5. Khyala 
6. Tri Nagar 

7. Shalimar Village 
8. Hastsal 
9. Karawal Nagar 

10. Peera Garhi 
11. Basen Darapur 

12. Dabri 
13. Libaspur 

14. Haiderpur 

15. 1. G.T. Kamal Road (Pkt.) 

(e) Master Plan of Deihl 2001 permit only household 
Industrial units in residential areas and relocation of the 
Industries from the non-conformlng areas. 

(f) DDA has reported that non-conforming industries 
are being relocated In the planned Industrial area at 
Bawana by Govt. of NCT of Delhi (GNCTD). 

(g) GNCTD has reported that as per the Supreme 
Court order 1328 Industries falling under H (a) & H (b) 
categories of MPD-2001 were required to be shifted 
outalde Deihl or to close down their activities in Delhi. 
The land to such industries is to be allotted by the 
concerned States on receipt of application. Govt. of Delhi 
has, however, acquired and taken poaseaslon of approx. 
1065 acres of land for relocation of industries which are 
operating In residentiallnon-conformlng areas of Deihl in 
contravention of the provision of MPD 2001. 

(h) As per GNOTD abol,lt 52 thousand Industrial units 
operating in residential and non-conforming areas have 
applied for allotment of alternate industrial accommodation 
within Delhi under the 'Relocation Scheme'. Eligible units 
are to be allotted industrial plots in new industrial areas 
being developed by the Govt. of Delhi. GNCTD has 
requested the Supreme Court to allow further time of 
about 4 years for relocation of such industries. 

Indo-French Cooperation 

4588. SHRI KIRIT SOMO\IYA: Will th,e Minister of 
SCIENCE AND TECHNOLOGY be pleued to state: 

(a) whether a meeting of the Indo-French Joint 
Committee on Scientific and Technical Cooperation was 
held recantly; 

(b) if 80, the details thereof; 

(c) whether an agreement regarding creation of joint 
laboratories has been signed; 

(d) if 80, the details thereof; and 

(e) the extent to which It Is likely to strengthen the 
Indo-French ties? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) and (b) Yes, Sir. The 8th meeting 
of the Into-French Joint Committee on Scientific and 
Technical Cooperation was held in New Deihl on March 
9-10, 2000. It was decided to develop joint programmes 
in the areas of Environment, Information Technology 
and Communication, Life ScIences and Pure Science. 

(c) to (e) An MOU has been signed between Bureau 
de Researches Geologiques et Mlnleres (BRGM) of 
France and National Geo-Physlcal Research Institute 
(NGRI), Hyderabad for setting u~ an Indo-Franch Centre 
for Groundwater Research (IFCGR). Another MOU has 
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been signed between the Indian Inatltute of Science, 
Bangalore and Instltut de Re.earche Pour Le 
Developpement, France for Cooperation In the field of 
Research and Education. A Joint Statement of Intent on 
the Establishment of an Indo-French Laser Research 
Laboratory has also been signed for setting up of an 
Indo-French Laser Research Laboratory in India. The 
setting up of these laboratories Ie likely to atrengthen 
the Indo-French Cooperation in Science and Technology. 

[Translation} 

Review of Navodaya Schools 

4589. PROF. RASA SINGH RAWAT: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(al whether the Govemment have conducted any 
review of the performance of Navodaya Vidyalayaa in 
the country; 

(b) if so, whether these Vldyalayas have achieved 
the objectives for which they were set up; 

(c) if so, the details thereof; and 

(d) the efforts proposed to be made by the 
Government for ensuring discipline, better examination 
results, improvement in the standard and also to make 
provision for facilities and maintenance of the buildings? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (JAYSINGRAO 
GAIKWAD PATIL): (a) The Government hes decided to 
undertake a comprehensive review of the policies relating 
to various aspects of the functioning of the scheme by a 
Committee under the Chairmanship of Additional 
Secretary, Department of Education and an intensive 
evaluation of the performance of Navodaya Vldyalayas 
by Indian Institute of Management, Ahmedabad. 

• d (c) The primary objectives of the Navodaya 
Vir . '.$ are to provide good quality modem education, 
im' ·j(,,[,;',r.ation of three language formula, including strong 
component of culture, Inculcation of values, awareness of 
the environment, physical education to the talented 
Ct.,'.I','n predominantly from the rural areas, irrespective 

of their family's aocio economic conditions, reservation of 
seats for students from SCIST categories and Girls. All 
these objectIvea by and large are acftleved. 

(d) Academic performance of JNVs In CBSE 
examinations are among the best in organised school 
systems and much above CSSE average. Highest priority 
Is being given to construction of JNV buildings. All basic 
facilities are being provided at the Vidyalayas where 
permanent buildings are sanctioned. Due precautions are 
being taken to check in dieclpIIne, " any In the Vldyalayas. 
To Improve academic and administrative performance, a 
system of regular monthly reports from Principals has 
been introduced. Periodic instructions are given to 
Regional Offices for close and effective monitoring of the 
problema of Vldyalayas. Regular inspectIona of Vidyalayas 
are also conducted by Hqrs. and Regional Offices, where 
an the above issues are closely monitored. 

{English} 

Purchue of Medicines for CGHS 

4590. SHRI AMAR ROY PRADHAN: Win the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the amount allocated and utilised In the Budget 
for purchase of medicines for CGHS DispensarieslUnits 
in DelhVNew Delhi during the last three fears, System-
wise; 

(b) whether the budget of CGHS Unanl Medicines 
could not be utilised during the said period; and 

(c) If so, the reasons therefor and the circumstances 
under which the funda could not be utilised? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The information is given in the 
attached statement. 

(b) Yes, Sir . 

(c) The expenditure on the purchase of Unani 
medicines has proportionately come down. The fun budget 
provision could not be utilised as there has been a 
declining trend in attendance of beneficiaries in CGHS 
Unani DlspensariesiUnits during these years. 

St.tement 

Details of the amount allocated and utilised for purchase of medicines 

Allopathic Ayurvadlc unanI Homeo 
YealS Total Allocated 

fund including Bifurcated UtIlised Bifurcated UtlHsed BIfurcated UtIlised BIfurcated utilised 
I.S.M. (Rs.) Amount Amount Amount Amount Amount Amount Amount Amount 

1997-98 ~- 3850,00000I- 279194002 17500000 17000000 8600000 8000000 8600000 46,67796 

1998-99 463000004I- 3850000001- 32385893 17500000 19903538 8600000 3405557 8600000 4318004 

1999-2000 527250001- 44500000 485202512 17500000 17588420 8600000 3009228 8800000 4223862 
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{Translation] 

Geophysics Study Centre 

4591. SHRI RAMANAND SINGH: Will the Minister 01 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Govemment have received a proposal 
regarding the establishment 01 a geo-physics study centre 
in Madhya Pradesh; 

(b) if so, the cost of the project; and 

(c) the time by which the approval Is likely to be 
granted to it? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) Yes, Sir. The proposal lor setting 
up a Geophysics Study Centre In Madhya Pradesh was 
received in July, 1997. 

(b) The cost 01 the project has been reflected as Rs. 
229 lakhs·lor capital equipment and construction 01 
buildings and Rs. 58 lakhs per annum as recurring cost. 

(c) The project proposal mainly focusses on setting 
up 01 live seismological observatories to monitor the 
earthquake activity in Madhya Pradesh so that the 
threshold 01 detection can be brought down to magnitude 
3. Subsequent to the Latur Earthquake in September 
1993, the Department 01 Science and Technology, 
Govemment 01 India, with the assistance 01 the Wor1d 
Bank, undertook a project lor upgradation 01 earthquake 
observational network in Peninsular India. Under this 
project, observatories have been set up/upgraded in 
Madhya Pradesh at Bhopal, Bilaspur, Jabalpur and Rewa 
with modem digital equipment. A multi-element telemetry 
system is In the process 01 being established around 
Khandwa. Also, state-of-art observatories have been set 
up in other parts 01 Peninsular India which help in 
recording the earthquake activity in Madhya Pradesh. With 
the operationalisation of this network, It was not 
considered essential to set up additional observatories in 
Madhya Pradesh, as proposed In the project proposal. 
The State Government was accordingly advised in 
September 1997. 

{English] • 

Forensic Science laboratories 

4592. SHRI SAHIB SINGH: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of Forensic Science Laboratories In 
NCR and In the Capital; 

(b) whether there is any proposal to open more such 
Laboratories in NCR and NCTD; 

(c) whether these Laboratories have adequate testing 
facilities; . 

(d) If so, the details in this regard; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI):(a) According to 
available information there are two forensic science 
laboratories (FSLs) in the area out of which one is 
functioning under the Central Bureau of Investigation and 
the other under the Government of National Capital 
Territory of Delhi. Both these laboratories are located In 
the National Capital Territory of Diehl. 

(b) There is a proposal to expand the Central 
Forensic Science Laboratory (CFSL), CBI to meet the 
testing requirements of White Collar crimes, such as Cyber 
Crime, DNA finger printing, etc. Another proposal for 
augmentation of the CFSI (CBI) to meet the requirements 
of anti-corruption cases, as required by. the Central 
Vigilance Commission, is also being worked out. 

The Govemment 01 NCT 01 Deihl Is not considering 
any proposal to opne any new forensic science laboratory. 

(c) to (e) The CFSL (CBI) is presently equipped with 
testing facilities 01 crime exhibits. It has 9 divisions, 
namely, Physics, Chemistry, Biology, Serology, Flngerprini, 
Documents, Photo & Scientific Aids, Ue-Detection and 
Ballistics. Efforts are being made to develop Infrastructure 
to handle the frontier areas of forensic science such as 
physical clue examination required in dealing with Cyber 
Crime investigation, DNA testing facilities and Speaker's 
identification using Voice Spectrograph. Efforts are also 
being made to modemise the existing laboratory facilities 
for quicker and speedier analysis In the fields using 
Computer techniques/software in questioned documents 
examination, firearm and explosivs examination, 
Fingerprints, Lie-Detection and areas relating to lorensic 
engineering. 

The Government 01 NCT 01 Delhi has inlormed that 
its laboratory is under process of progressive development 
and facilities lor examination of crime exhibits, such as, 
Forensic Documents, Forensic Biolody/Serology, are 
available along with limited Jacilities lor Forensic 
Chemistry, Forensic Ballistics and Forensic Physics. The 
Government 01 NCT of Delhi has sanctioned a new 
building for the laboratory in Rohlni. 
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Tum for Sydrwy Olymplca, 2000 

4593. SHRI T. GOVINOAN: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleeaed to stale: 

(a) whether the Union Govemment have finalised the 
team and its members to be participated In the Sydney 
Olympic, 2000; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the time by which the list of team and Its 
members are likley to be finalised? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOU1H 
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA): (a) to (d) No, Sir. The Govemment will flnaUze 
the teams for Sydney Olympic, 2000 after receipt of a 
formal proposal from Indian Olympic Association (lAO), 
an apex body for such Games. The lOA, a8 per 
guidelines, is supposed to send its proposal three months 
before the event. 

Dlapoul of Garbage 

4594. SHRI RASHID ALVI: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose to streamline 
the disposal of garbage in the unauthorised and authorl8ed 
colonies of Delhi; 

(b) if so, the details thereof; 

(c) whether the Govemment have banned installation 
of private deep tubewells In the city Indicating the number 
of such tubewells exist and out of them have failed and 
rebored; 

(d) if so, the details in this regard; 

(e) whether the Govemment propose to ensure that 
telephone connections are not provided in unauthorised 
dweHinglhous88 throughout the city including the houses 
which have not been completed and not given a 
completion certificate due to encroachments; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) and (b) Yes, Sir. The garbage from 
the Dustln/dalao of NDMC and MCD is collected, 
transported and disposed of at designated sanitary landfill 

aitea, at Ghazlpur, Olehla and Shalawa. MCD has ono 
Compost Plant each at Shalswa (capacity 500 MT) and 
Okhla capacity 150 MT). NDMC has a Compost Plant 
functioning at Okhla (capacity 30 MT). MCD and NOMC 
have planned to construct eome more compoatIproceasing 
plants in view of increasing demand and to upgrade the 
capacity of the existing plants. 

(c) and (d) The Central Ground Water Authority has 
notified Najafgarh and Mehrauli blocks for purposes of 
prohibiting the drilling and construction of tubewells without 
its approval. It does not maintain data with regard to 
existance of tubewellsttubewells failed and rebored. 

(e) and (f) The MTNL/Department of Telecom 
Services have informed that, as per the existing polic.y, 
the subscriber oniy needs to fumish a certificate to the 
effect that helshe is saying at the given addross and 
that the telephone connection is for hialher bonafide use. 

Technical University 

4595. SHRI VILAS MUTTEMWAR: Will the Mini"'er 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(8) whether any proposal has been rec.eived from 
the Govemment of Maharashtra for opening of Techr.ical 
Universities in the State on the lines of Maharashtra 
University of Heahh Sciences; and 

(b) if so, the decision taken/proposed to be taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) No, Sir. 

(b) Does not arise. 

Farm Hou .. a In Deihl 

4596. SHRI PRABHUNATH SiNGH: Will the Minister 
of URBAN DEVELOPMENT· be pleased to refer to the 
answer giv£n to IJnstarred Question No. 2943 on Marcn 
14, 2000 regarding farm houses in Del!>i and state: 

(a) the proviSions of Delhi Municipal Corporation Act, 
1957 under which MCD is taking action against the farm 
houses owners for the violation of building bye-laws 
norms; 

(b) the details of 348 cases of violation of norms 
noticed by MCD indicating namell of villages, Khasra 
numbers and type of violations; 
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(c) the detaIIa of dwelHng unlta built within 400 meIl88 
of National Highway No. 8 noticed 80 far; and 

(d) the provisions under which MCD Is reguiarialng 
the violation of the farm houses owners and the reasons 
for not taking action under section 81 Delhi land Reforms 
Act, 1954 for misusing the Agricultural land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT' (SHRI BANDARU 
DATTATREYA); (a) to (d) The information Is being 
collected from Govemment of NCT of Delhi, DDA and 
MCD. 

Confenlnce on Ungulstlc Heritage 
of India and Asia 

4597. SHRI SURESH RAMRAO JADHAV: WlH the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether "IntenlRtional Conference on the Ungulatic 
Heritage 01 India and Asia" has been organised in March 
this year in collaboration with UNESCO; 

(b) if 110, the number 01 delegates attended the 
conference; 

(c) the outcome of the conference and the total 
expenditure incurred on the same; 

(d) whether the outcome of the Conference 
commensurate with the expenditure incurred thereon; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Yes, Sir. 

(b) to (e) The Conference was held at Central institute 
of Indian Languages, Mysore from 6-10 March, 2000 In 
which 31 delegates, Including 10 from overseas, 
participated. An expenditure of Rs. 2,00,348/- was 
incurred by the Institute. The Conference deliberated on 
several important Issues conceming the development of 
Indian Languages vis-a-vis Asian languages as a whole 
and the preservation of linguistic heritage. A 'Myaore 
Document' containing the recommendations of the 
Conference was adopted at the conclusion of the 
Conference. The recommendations of the Conference are 
expected to be helpful in chalking out future strategies In 
the fields of language development and prel8rvation of 
linguistic heritage. 

CerdrM of ClPET 

4598. SHRI SULTAN SAlAHUDDIN OWAISI: WHI the 
Minister of CHEMICALS AND FERTILIZERS be pIeMed 
to state: 

(a) the number of centres of Central Institute of 
Plastic Engineering and Technology in operation at present 
in the country, State-wise; 

(b) whether these Institutions are receiving aid from 
the World Bank; 

(c) H so, the details of the aid received by them 
during the last three years; 

(d) the number of such Institutions likely to be opened 
during the Ninth Plan period; and 

(e) the total amount likely to be received as aid from 
the Wortd financing agencies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) There are 8 full-fledged Centres of the Ce!ltraJ Institute 
of Plastica Engineering and Technology (CIPET). Theee 
are located at:-

AhmedIIbad (Gujarat), 
Amrltaar (Punjab), 
Bhopal (Madhya Pradesh), 
Bh~r (Oriua), 
ChennaJ (Tamil Nadu), 
Hyderabad (Andhra Pradesh), 
Lucknow (Uttar Pradeeh), 
Myaore (Kamataka), 

(b) No, Sir. 

(c) Does not arise. 

(d) Centrel at Guwahatl (Assam), Haldla (West 
Bengal) and Patna (Bihar) ara expected to be operational 
by end of the Ninth Plan and 

(e) A Project Report on "Capacity Building of CIPET 
Centres for Development In Thrust Areas" Involving 
aaaistance of US $ 7.00 million has been submitted 
through the Miniatry of Fin~, to the Organisation of 
Petroleum Exporting Countries (OPEC) Fund for 
International Development, VIenna, Austria. Response Is 
awaited. 
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{Translation] 

Modemlaatlon of Engineering Colleges 

4599. SHRI RAJO SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government of Bihar was demanded 
central assistance for the Modernisation of engineering 
colleges in the State; 

(b) If so, the details thereof; and 

(c) the action proposed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE.MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL):(a) No, Sir. 

(b) and (c) Does not arise. 

Spying Gang 

4600. SHRI TUFANI SAROJ: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news item captioned "Spy gang' escapes 
after news leak" appearing In The Hindu dated February, 
26, 2000; 

(b) if so, the facts of the matter reported therein and 
reaction of the Government thereto; 

(c) whether other members of the gang escaped 
owing to leakage of news of arrest of two spies by the 
media; and 

(d) If so, the action taken by the Government against 
the officers held responsible for this? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH.VIDYASAGAR RAO): (a) Yes, 
Sir. 

(b) to (d) On February 21, 2000, following recovery 
of some documents containing Infonnation on Indian Army, 
Custom Officials apprehended two Pal< nationals at Attari 
Railway Station in Punjab. They contacted Officers of 
GRP, State CID and other Central Intelligence agencies. 
The Pak nationals were Interrogated by the State and 
Central Intelligence Agencies. 

The allegation in the news Item could not be 
SUbstantiated. 

{English] 

u .. of AabMtos Pipes 

4601. SHRI RAJESH VERMA: WI. the Minister of 
SCIENCE AND TECHNOLOGY be pleased to stale: 

(a) whether the attention of the Government has been 
drawn to the newsltem captioned "Ute-giving liquid in 
pipes of polson" appearing in Pioneer dated February 5, 
2000; 

(b) if so, the facts of the matter reported therein; 
and 

(c) the remedial steps taken by the Government in 
this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURU MANOHAR JOSHI): (a) end 
(b) Yes, Sir. However, the statements attributed to 
Industrial Toxicology Research Centre (ITRC), Lucknow 
have not been made by this institution. 

(c) The information Is being sought from the other 
Government Departments/Institutions dealing with the 
regulatory and enforcement issues connected with 
asbestos. 

expansion 0' FACT 

4602. SHRI RAMESH CHENNITHALA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to Itate: 

(a) whether the Government propose to expand the 
Fertilizers and Chemlcala Trsvancore Umlted KeraJa; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) and (b) Thera is no proposal for expanalon of capacity 
of the plants of Fertilizers And Chemlcala Travancore 
Umited (FACT), Kerala at present. However, for the year 
2000-2001, a budgetary support of Rs. 40 crora has been 
provided for FACT by the Government to undertake 
essential capital expenditure on minor schemes for 
renovatlonlmodernlsationlrenewalalreplacemenls of its 
aging plants. 
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[Trans/Stion) 

Medicine. for TB Petlenta 

4603. DR. ASHOK PATEL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the maximum number of T.B. patients 
died due to the costly T.B. medicines In India; 

(b) If 80, whether the Govemment propee to mako 
available medicines to patients on cheaper rates; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM):(a) to (c) Anti·TB drugs are pro~1cIecl free 
of cost to patients throughout the country. Under :;.-
World Bank assisted Revised National TB Control 
Programme, anti· TB drugs are provided In ki'1Cl for (i) al' 
patients in RNTCP clstrlcts and (II) tor aputum positive 
cases in an other districts. Under NTCP case aaaIetance 
is provided for 1 ()()Ok requirement of anti-TB drugs fOI 
sputum negative cases In non·RNTCP districts by 
Govemment of India. 

(English) 

Indl.n R .... rch Inatltut.. . 

4604. SHRI JITENDRA PRASADA: WIn the Minister 
of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether US had decided to notify the removal of 
51 Indian research institutes from the entity list of its 
federal register on December 18, 1999 but the same 
could not be materialised; 

(b) if so, the facts In this regard; and 

(c) the stepa taken by the Govemment for getting 
the notHication expedited? 

·THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) On December 18, 1999 US 
decided to remove 52 Incian entities from the entity list 
notified in November 1998. The removal of 52 Indian 
entities from the entity list was notified on March 17, 
2000. 

(b) and (c) Do not arise. 

Yoga In School. 

4805. DR. PRASANNA KUMAR PATASANI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
.... I~ased to state: 

(a) whether there Is any centrally sponsored scheme 
for the promotion of Yoga in schools; and 

(b) If 80, the number of schools covered and the 
allocation made under the scheme dUring the last three 
years and its utlUsation, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) Ministry of 
Human Resource Development, Department of Secondary 
Education and Higher Education has been implementing 
the Centrally Sponsored Scheme for 'Promotion of Yoga 
In Schools'. Under the scheme assistance Is provided 
through the Education/other concemed Departments in 
the States and UTs as well as through Yoga Institutions 
of All India Character for training of teachers and for 
promotion of research in various aspects of Yoga. 
However, no assistance is given directly to SChools. A 
statement indicating the State-wise funds released and 
Institutions assisted under the scheme during the last 
three years Is enclosed. 

Stlltement 

Statement Indicating the Stllte-wiR funds released and Institutions assisted under the 
scheme for promotion of YogIII in Schools during the Isst three yea,. 

Name & Address of the Agencie8 1997-98 1998-99 1999-2000 

Trlpura 
Education Department 
Govt. of Trlpura, Agartala 

2 3 4 

1,01,2001-
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2 

Bihar 

Inaian Institute of 
Yoga, Patna, Bihar 

Patna Yoga Vldyalaya 
Patna, Bihar 

Swami Sahanand Sarnajlk 
Vikas Avam Sodh Sanshtan, 
Patna, Bihar 

Maharashtra 

Yoga Institute 
Santacruz, Mumbai 

Kaivalyadhama Smym 30,00,0001-
Samiti, Lonavala, Pune 

Kaivalyadhama Smym 2,00,000/-
Samlti, Lonavala, Puna 

Shree Hanuman Vyayam 
Prasarak Mandai, Amravati 

Uttar Pradesh 

Yoga Shiksha Sansthan 
Orai, U.P. 

Delhi 

Kaivalyadhama Smym 3,00,0001-
Samitl, Delhi Branch 

Manipur 

Yoga Physique & Studies 
Imphal, Manipur. 

Child Health Prognlmm •• 

4806. SHRI P.S. GADHAVI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleaed to state: 

(a) the details of outlay made for Reproductive and 
Child Health programme (RCH) during the Ninth Plan 
period, State-wise; 

(b) the delalls of financial assistance received from 
the intemational agencies during the first three years of 
the said plan; and 

(c) the extent of International aaalstance utilised for 
Implementation of RCH programme during the last three 
years, State-wiae? 

3 4 

1,55,000/- 1,55,0001-

1,07,5001-

47,5001-

1,10,500/- 1,42,5001-

30,00,0001- 38,00,000/-

2,00,0001- 2,03,5001-

2,60,0001-

2,49,000/-

1,51,0001-

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) A statement-I showing the details of 
Slale-wise outlay made for. the Reproductive and Child 
Health (RCH) Programme for the 9th Plan period is 
attached. 

(b) and (c) Rs. 990.75 crores has been received for 
Ihe RCH Programme from intemalional agencies during 
the last three years as per details in statemenl-II. The 
assistance forma part of the overall outlay made 10 the 
Slatea/Union Territories as shown In the statement 
enclosed. 
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sr.tement-l 

Reproductive and Child HfIIJIth Programme 

Estimated amount of assistance (KJnd & cash) during 
9th Plan Period (1997-98 t, 2001-2002) 

(Rs. in Crores) 

SI. No. StateallJTs Amount 

2 3 

1. Andhra Pradesh 219.81 

2. Arunachal Pradesh 56.44 

3. Assam 116.44 

4. Bihar 449.12 

5. Goa 13.37 

6. Gujarat 152.08 

7. Haryana 131.17 

8. Himachal Pradesh 81.09 

9. Jammu & Kashmir 85.25 

10. Karnataka 190.10 

11. Kerala 117.03 

12. Madhya Pradesh 364.76 

13. Maharaahtra 259.01 

14. Manipur 68.62 

15. Meghalaya 32.67 

16. Mizoram 49.90 

17. Nagaland 54.89 

18. Ori888 211.49 

19. Punjab 93.88 

20. Rajasthan 293.47 

21. Slkkim 23.76 

22. Tamil Nadu 182.97 

23. Tripura 45.45 

24. Uttar Pradesh 673.67 

25. Weat Bengal 228.12 

26. A & N Islands 9.51 

27. Chandigarh 5.20 

2 

28. o & N Havell 

29. Daman & Diu 

30. Delhi 

31. Lakahadweep 

32. Pondlcherry 

Total 

FIgures provisional 

sr.tement-ll 

3 

5.70 

9.51 

25.99 

5.94 

18.71 , 
4275.11 

Reproductive and Child ffeaIth Programme 

Details of External Assistance received during 
last thrae yN/S 

Agency 

World Bank 

(Rs. In Crores) 

External Assistance received during 
last 3 years·· 

188'~ , 
Europan Commission 173.45 

DFID (UK) 298.85 

KfW (Germany) 159.11 

UNICEF 173.00 

FlguIN are provlsloMl 
.. Does not Includs extrabudgetary aulstanc. recalvBd for Pulse 
Polio Immunization from donorsAnt.rnsttnal agancles. 

.... nh Project In Haryllna 

4607. SHRI AJVA SINGH CHAUTALA: Will the 
Minister of HEALTH AND FAMIL V WELFARE be pleased 
to state: 

(a) the details of health projects launched in Haryana 
with the aaaistance of World Bank, location-wise during 
the last three years and up to March 31, 2000; 

(b) the actual amount apent on each project during 
the said period; 

(c) the extent to which each of theae projects have 
proved to be succeaaful; 

(d) whether the Union -Government are considering 
to launch some more health projects with the World Bank 
aaaiatance in the country particularly in Haryana during 
the Ninth Plan Period; and 



85 Written Answ8ns VAISAKHA 5, 1922 (Saka) to Quationa 86 

(e) If 90, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 

SI. 
No. 

1. 

2. 

Name of the 
Project 

Indian 
Population 
Project-VII 

Reproductive 
and Child 
Health Sub-
project 

Period of 
Imptementatlon 

2.11.90 to 
30.6.98·· 

October, 1997 
to 31st March, 
2003 

SHANMGUAM): (a) to (e) World Bank Assisted IPP-VII 
SlId RCH Sub-proj«:ts in Haryana 

In Haryana, two projects were launched under the 
Wortd Bank .. !stance. Detaita are u under:-

CltylDlstrlct 

Entire State 

Bhlwanl 
Oiatrlct and 
Faridabad 
city 

Expenditure Reported 
during 31.3.97 to 
31st March, 2000 

(In crore) 

15.96 

2.13 

··Period E).1ended for completion 01 civil worles upto 31 It March, 1999 Period Extended for Procurement of EquIpment and furnltur. 
of all such buildings upto 30th June, 1999. 

The IPP-VII project has achieved Ita objectives of 
establishing training institutions lor different levels 01 
programme functionaries, community leaders and opinion 
makars from the State to the district level and enhanced 
service deliveries to IEC, NGO and social marketing 
efforts. The RCH sub-ilroject is continuing to achieve its 
objectives to addreas the needs of women and men In 
Reproductive Age and Children, focue on .. fe 
motherhood, child survival and prevention of RTVSTI and 
establishment of effective referral services. 

Reproductive and Child Health Programme 

Reproductive and Child Health Programme with the 
joint funding by the World Bank, European Commtaalon, 
UNFPA, UNICEF etc., is Implemented In all the districts 
of the country Including Haryana. The states are being 
assisted lor strengthening the Primary Health Care System 
by providing Additional ANMs, PHNslStaff Nurse, Lab. 
Technicians, Sale Motherhood Consultants and 
Anesthetists on contractual basis besides supply of 
vaccinea, durgs and equlpments and strengthening of IEC, 
MIS, NGOs participation and training activities etc. for 
implementation of the programme. The approved outlay 
for the RCH programme is Rs. 5112.53 crores during the 
9th Plan period. 

Besides above nation-wide activities, projects 
locusslng on districts too have been taken up. Under the 
European Commission Health and Family. Welfare 
Programme Ambala, Yemunanagar and Kamal districts 
of State of Haryana, have been selected for demonstrating 
the need of and approval to reforming health and family 

wettare programmes for improving access, coverage and 
quality of health services. The action plan for the same 
Is being formulated. RC-sub-projects under World Bank 
funded RC-Projects are being implemented in Bhlwanl 
and Farlclabad districts of Haryana for Improvement of 
infrastructure facilities and upgrading access and quality 
of RCH servlcea. 

It Is further mentioned that this Department hu 
negotiated a new project namely Immunization 
Strengthening Project with Wortd Bank amounting to USS 
142.6 million which would be implemented 101 aU the 
districts of the country. 

National Leprosy Eradications Programme 

So far NLEP is concerned, the World Bank supported 
Leprosy programme is being Implemented in all the 
districts of Hal iana. The project has been implemented 
in all the districts during last 3 years. 

A statement about the actual amount spend on each 
project during the Aid period is enclosed. 

The prevalence of Leprosy is reduced in Haryana 
from 0.70 in 1981 to 0.52 in March, 1999. 

Revised National TuberculJSes Control Programme 

In the State of Haryana, in three districts-FaridabBd, 
Gurgaon, Sonepal Revised National Tuberculosis Control 
Programme (RNTCP) Is implemented with the Worfd Bank 
assistance. 
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100% antl-TB drugs required for t .... tment of TB 
cases and binocular microecopea for qualify dlagnoelll 
have been procured and suppliecl to the three districts 
by the Centre. For undertaking various ~ In regard 
to Implementation of RNTCP, grants-In-aid have been 
given to the above districte In 1999-2000 .. under:-

Farldabad -

Gurgaon 

Sonepat 

Rs. 30.98 lakhs 

Rs. 20.50 lakhs 

Rs. 19.80 lakhs 

Preparatory activities in all the three chtrIcts were 
started in the year 1999-2000 and service delivery nas 
started In the year ~2001. 

Efforts will be made to cover the total population of 
the d National TB Control Programme (RNTCP) by the 
end of the year 2005. 

National AiDs Control Programme 

NaIionaI AIDS Control Programme 111100% a centraHy 
sponsored scheme implemented In whole State of 
Haryana 

The actual amount spent on National AIDS Control 
Programme during last three years In Haryana as foIIows:-

1997-98 

1998-99 

1999-2000 -

Re. 75.00 lakhs 

Re. 180.00 lakhs 

Re. 270.00 lakha 

National AIDS Control Programme PhaSe-II project 
has already been implemental all over the country, 
including Haryana w.e.1. 9th November, 1999. 

Annexure-I 

Release made to Distt. Labour Socletle. In Haryana 
durlrJfl the last 3 yeats 

DLS located 

Ambala 

Bhiwani 

Faridabad 

Gurgaon 

1997-98 

2 

Nil 

Nil 

Nil 

Nil 

(Re. In Iakh) 

1998-99 1999-2000 

3 

5.00 

1411 

6.00 

5.00 

4 

Nil 

Nil 

Nil 

Nil 

Jind 

Hlahar 

Kamal 

Kurukshetra 

Namaul 

Rohtak 

Sirse 

Sonepat 

Pa".. 

Yamunagar 

Total 

[Translation] 

2 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

NRDC 

3 4 

Nil Nil 

Nil Nil 

Nil Nil 

Nil Nil 

Nil Nil 

Nil 2.00 

Nil 3.00 

Nil 7.00 

Nil 8.00 

Nil Nil 

15.00 20.00 

4608. SHRI ASHOK AGRAL: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the National Research Development 
Corporation (NRDC), New Deihl was set up for the 
dIweIopment of research wort< being conducted In C<UICII 
of SclentHlc and Industrial Research and Defence 
R .... rch and Development Organisation; 

(b) If so, tfIe details In this regard; 

(c) the steps proposed to be taken by the 
Govemment to chalk out a time bound action plan to 
ensure strong Institutional coordination amid Technology 
Development Board, Council of ScIentific and Industrial 
Research and National Research Dewlopment Corporation 
for making avaHable technology to the entrepreneurs from 
one central body In real terms; 

(d) whether the Govemment propose to appoint a 
Joint Chairman to establish coordination for the purpose; 
and 

(e) If so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) National Research Development Corporation (NRDC), 
New Delhi was established in 1953 under the then, 
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Department of Science and Technology, under section 
28 of the companies Act 1913 (Present Section 25 of 
tM Compa'lles Act 1966) as a non-dividend paying 
company. Consequent to the formation of Ministry of 
Science and Technology In 1985, the NRDC is under the 
administrative control of Department of Scientific and 
Industrial Research since then. The objective of NRDC, 
among others, included development and exploitation, In 
public interest, of inventions (whether patentable or 
otherwi8e) and technical & engineering process·knowhow 
of Council of ScientifIC and Industrial Research, different 
departments of central and state govemments, commodity 
research committees and other statutory organisations. 

(c) While the technology Development Board provid9d 
financial support for the development and cornmercianz.tlon 
of indigenous technologies for wider domestic applications, 
the National Research Development Corporation makes 
available technologies to the entrepreneurs. The Council 
of Scientific and Industrial Research and the National 
Research Development Corporation are under the 
administrative cc,ntrol of the Department of ScIentific and 
Industrial Research. As per the provisions contained in 
the Technology Development Board Act, Secretary, 
Department of Scientific and Industrial Re .. arch (DSIR) 
and Director General, Council of Scientific and Industrial 
Research (CSIR) is an ex-officio member of the Board. 
Th.Js, Institutional coordination exists amid the Technology 
Development Board, the Council of Scientific and Industrial 
Research and the National Research Development 
Corporation. 

(d) No, Sir. 

(e) Does not arise. 

Strengthening 0' Police 

4609. DR. LAXMINARAYAN PANDEYA: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether a proposal of Rs. 615 crore has been 
sent by the Government of Madhya Pradesh for 
stregthening the State police for combating naxalite 
activities in the affected areas of the State; 

(b) if so, the details thereof; and 

(c) the time by which the approval is likely to be 
accorded to the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (al to 
(c) The Integrated Action Plan amounting to Rs. 615 
crore, encompassing the development as well as security 
aspects, received from the Government of Madhya 

Pradesh has been recommended to the Planning 
Commission for earmarking separate funds for the 
purpose. The State Govemment has been advised to 
take vigorous follow up action. 

Physlcsl Education Colleg .. 

4610. SHRI BRAJ MOHAN RAM: 
SHRI PUNNU LAL MOHALE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose to open phyeIcaJ 
education colleges under the assistance programme of 
UGC during the Ninth FIve Year Plan; and 

(b) if so, the detaHs of the places where these 
colleges are likely to be opened, State-wise; 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) No, Sir. Central 
Govemment of UGC do not set up colleges of their own. 
Colleges are generally set up by UnlsersitieslState 
GovemmentslPrivate TrustslManagements keeping in view 
the demand for higher education in a particular region 
and the avllllability of resources. 

(b) Does not arise. 

[eng/ish] 

Security of Penengera 

4611. SHRI BHAL CHANDRA YADAV: 
SHRI AKHILESH YADAV: 
SHRIMATI SHYAMA SINGH: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the PWG activists and other extremists 
blasted a number of railway stations and damaged tracks 
etc. during the last one year; 

(b) if so, the details in this regard, State-wise: and 

(c) the steps taken by the Govemment to protect the 
property and lives of peasengers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): <a) and 
(b) As per available information, State-wise figures of 
attacks on Railway Property during the years 1999 and 
2000 (upto April 15) is as under:-
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1999 2000 
(upto April 15) 

Andhra Pradesh 14 

Bihar 3 2 

Tamil Nadu 1, 

17 4 

(c) Central Government have advised all StatesIU.T. 
Administrations to ensure better cooperation and 
coordination with the railway authorities and extend all 
possible aasiatance to them for timely detection .nd 
prevention of any:kind of terrorist activities In trains or at 
railway stations. Intelligence inputs regarding the nefarious 
designs of the anti-national elements to disrupt the 
communication syRtem, including the ra!lway traffic, in the 
country are shared with the State Governments and other 
concerned agencies. 

[Translation] 

Sale and Purch... of Plot. 

4612. DR. BALI RAM: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the purchase of plots are going on in a 
big way through property dealers in connivance with DDA 
and MCD (Sluw.) Wing in New Kondli in Delhi; 

(b) If so, whether the Government propose to get 
the mailer thoroughly investigated; 

(c) if so, the time by which the investigation ia lIJ..ely 
to be conducted; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (d) The information is being 
collelted from DDAIMCD and will be laid on the Table of 
the Sabha. 

{English] 

Trefftc Problem 

4613. SHRI DALPAT SINGH PARSTE: 
DR. ASHOK PATEL: 

WUI the Minister of HOME AFFAIRS be pleaaed to 
state: 

(a) whether the Government are aware that traffic-
snarla for hours together caused by the frequent raUies 
and demonstrations in Delhi create a lot of problema for 
the public; 

(b) if so, whether the Government propoee to ban 
rallies and demonstrations and shift the venue of. such 
rallies and demonstrations to some specified for-off place; 

(c) if so, the time by which the same Ie likely· to be 
done; and 

(d) if not, the reaaons therefor? 

THE MINISTER OF STATE IN THE MINISiRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (8) 
Yes, Sir. 

(b) to (d) There is no proposal under the 
consideration of the Government at preeent to shift the 
venue of public demonstrations and rallies from Jantsr 
Mantar·Pariiament Street area. There 81'8 recognised form 
of protests in any democratic society and cannot, 
therefore, be banned also. liowever, special efforts are 
made to regulale the traffic, when such demonatratlonal 
rallies take place, to avoid inconvenience to the public. 

EnCl'OllChment around K8JkaJI ".mple 

4614. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of URBAN DEVELOPMENT be pieaaed 
to state: 

(a) whether the Kalkaji temple in Delhi is surrounded 
by the encroachers; 

(b) if so, the details In this regard; 

(c) whether the slum dwellers are being removed 
from the land encroached by them; 

(d) if so, whether the Government propose to 
rehabilitate them at any other place; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) The Kalka)1 Temple, which is visited 
by lakha of devotees every month has had to face serious 
problems of inadequate infrastructure facilities, 
unauthorised construction, large scale misuse of. premises 
including greens etc. To av~ld any serious problem of 
public safety and sacurity, the conditions in the premises 
need to be improved. 
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(b) There are 5127 jhuggls of eligible and Ineligible 
squatters Including commercial encroachments in and 
around the Kalkaji Temple complex and Its neighbourhood 
including green belt. 

(c) to (e) Squatters are rehabilitated 88 per existing 
Govt. Policy. 

Inclusion of Ar~ of Sixth Schedule 

4615. DR. (COL. RETO.) OHANI RAM SHANOIL: Will 
the Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether it Is proposed to Include Glrpan area in 
Himachal Pradesh also In the Sixth Schedule of the 
constitution with a view to speedier development of the 
area and protesting its identity lust like certain areas of 
the North-Eastem States; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM):(a) No such proposal is under consideration of 
the Govemment at present. 

(b) and (c) Do not arise. 

Welfare Scheme. for Tribal. 

4616. SHRI ANANORAO VITHOBA AOSUL: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) the details of schemes implemented by the Union 
Govemment fOI the weHare of the trlbals, backward and 
people living below poverty line during the last three yeers 
upto March 2000, State-wise; 

(b) the achievements made by the Government 
thereunder; 

(c) whether the Government propoee to prepare a 
special package for the development of tribal dominated 
areas with the other social groups In each State; 

(d) whether the letters from the public representatives 
have been racelved by the Government In this regard; 
and 

(e) H so, the steps taken by the Government to raise 
the socio-economic condition of theae downtrOdden 
people? 

THE MINISTER OF TAIBAL AFFAIAS (SHAI JUAL 
ORAM): (a) to (e) Information regarding the schemes 
implemented for the welfare and upliftment of Scheduled 
Tribes and Other Backward Classes implemented by the 
Ministry of Tribal Affairs and the Ministry of Social Justice 
& Empowerment and the expenditure incurred in respect 
of those schemes during the last three years is given in 
the statements attached (I and II). The schemes are 
applicable to ail StateS/UTs, as per prescribed norms and 
the beneficiaries include those living bolow the poverty-
line in the respective categories. 

StIItement'" 

S. 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

Statement showing the names of various 80""""" and programmes for the weffaf9 and development of Tribals 
Implemented by the Ministry of Tribal Affairs along with expenditure 

(As. in crores) 

No. Name of the Scheme 1997·98 1998·99 1999-2000 

2 3 4 5 

Special Central Assistance to Tribal 329.61 380.00 400.00 

Grants under article 275(1) of the Constitution. 75.00 75.00 100.00 

Girls Hostels for STs. 3.77 7.69 3.93 

Boys Hostels for STs. 3.53 8.30 6.98 

Ashram Schools in TSP areas 4.67 9.39 5.32 

Grant to Voluntary Organizations. 7.00 11.24 15.00 

Research and Training 2.87 3.92 1.78 
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2 3 4 5 

8. Investment in TRIFED 23.00 6.00 0.25 

9. Price Support to TRIFED 1.00 4.00 2.97 

10. Grant-in-aid to State Tribal Development Coop. Crops. 8.23 6.87 9.05 

11. Educational Complex in Low Literacy Pockets. 2.20 3.71 1.84 

12. Vocational Training Centres. 3.45 4.71 3.76 

13. Village Grain Banks 1.80 3.00 1.00 

14. Development Primitive Tribal Groups. 4.94 6.63 

StaNment-li 

Statement showing the names of SChemflS for the welfare and development of Other Backward Classes (OBCs) 
implemented by the MinWry of SociBl Justice and EmpDwennent. 

S. No. Name of the Scheme 1997-98 1998-99 1999-2000 

1. Pre-Matric Scholarship 1.50 5.00 
2. Post-Matrlc Scholarship for OBC students for studies in India 4.64 5.50 
3. Hostels for OBC boys and girls 1.30 3.00 
4. Pre examination coaching for OBC Students 0.20 0.03 
5. Assistance for Voluntary Organisations for welfare of OBCs. 0.64 1.09 

(Translation) 

Alrocltle. on Dalil. 

4617. SHRI RAMJI LAL SUMAN: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether there has been substantial increase in 
the cases of atrocities being committed on Dalits in the 
country; 

(b) If so, the reasons therefor; 

(c) the details of such cases reported during the last 
three years, State-wise and 

(d) the steps being taken to check this increasing 
trend? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) to (c) No, Sir. 
According [0 information contained in the National Crime 
Records Bureau's publication entitled ·Crlme in India 
1998", 25,638 cases of crime against the Scheduled Caste 
were reported in 1998 a against 27,944 cases in 1997 
and 31,440 cases in 1996. Details in this regard are 
811t'ailable in the Bureau's publications. 

(d) 'Public Order' and 'PoIice' are State subjects as 
per the Constitution of India and, as such, registration, 
investigation, detection and prevention of crime is primarily 
the responsibility of the State Govemments. However, 
the Central Govemment has been advising the State 
Governments, from time to time, to give more focussed 
attention to the improvement of administration of 'Criminal 
Justice System and take such measures as are necessary 
for the prevention of crime against the Scheduled Castes, 
Scheduled Tribes and other vulnerable sections of the 
society. Financial asaistance is also provided to the State 
Govemments for improving their policing infrastructure. 

[English] 

HIV Po.ltlve Caae. 

4618. SHRIMATI JAYABEN B. THAKKAR: 
SHRI A. VENKATESH NAIK: 
SHRI PRABHUNATH SINGH: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the news-Item captioned ·sore WB to monitor 
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AIDS plan" appearing in the Indian Express, dated March 
5, 2000; 

(b) if so, the facts of the matter reported therein; 

(c) the reaction of the Govemment thereto; 

(d) the reasons for poor performance of AIDS control 
programmes; 

(e) whether World Bank has decided to depute a 
team of experts in india for monitoring and effective 
implementation of AIDS Control programme; 

(f) if so, the details in this regard; 

(g) the amount of WHO assistance for AIDS control 
provided to Andhra Pradesh and Maharashtra; and 

(h) the steps taken by the Govemment for ensuring 
proper blood testing facilities in various States? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) to (d) The content of the article Is not based on 
facts. 

(e) No, Sir. 

(f) Does not arise. 

(g) Nil. 

(h) The Govemment has set up HIV testing facility 
in the microbiology departments in all medical college 
hospitals. Testing facility are being extended to all district 
hospitals in a pnased manner. 

{Translation] 

Underground Re.ervolr. Built by DDA 

4619. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) the number of underground reservoirs buih by 
Deihl Development Authority during the last three years 
and the curr'3nt year; 

(b) the details of funds spent on this repair works on 
such reservoirs during each of the last three years and 
the current year; 

(c) whether the Delhi Development Authority had to 
spend an addhlonal amount of about 40 lakh rupees 
recently for the construction of a reservOir; 

(d) if so, the reasons therefor; and 

(e) the action takenlprbpo8ed to be taken by the 
Govemment against the ~rsons found reaponsible for 
such additional expendhure? 

THE MINISTER OF STATE OF THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) Five Nos. 

(b) Nil. 

(c) and (d) No, Sir. However, the DeIhl Development 
Authority has reported that a sum of Rs. 40.00 lakhs is 
likely to be incurred on the repairs/strengthening of two 
Nos. Underground Reservoir Tanks which were 
constructed at Trllokpurl in 1990 and had developed 
distress due to their remaining ~pty as Delhi Jal Board 
could not provide water. The liT, DeIhl who were 
consuhed to Identify the causes of distress, had also 
confirmed the same. 

(e) Does not arise. 

Reconstruction ot Bhubane.war 

4620. SHRI K.P. SINGH DEO: Will the Minister of • 
URBAN DEVELOPMENT be pleased to state: 

(a) whether there Is any plan/scheme under 
consideration for the reconstruction of Bhubaneswar 
alongwith other devastated places/areas in Orissa after 
the Super Cyclone in the State; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) and (b) 1. The "Govemment of india 
has sanctioned the fol!owlng amounts to Orissa for the 
floods and Cyclone: 

National Fund For calamity Relief: 

Advance Plan Assistance: 

calamity Relief Fund: (Central share) 

Rs. 828.15 Crores 

Rs. 450 Crores 

Rs. 42.50 Crores 

2. The total assistance sanctioned by Housing and 
Urban Development Corporation (HUDCO) for Orissa 
(Including Bhubaneswar) under housing is Rs. 1116.40 
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crores. Of this, Rs. 1112.50 crores is loan assistance 
and Rs. 3.90 crores is grant assistance. HUDCO has 
also sanctioned Rs. 5.00 lakhs (grant) for Avenue 
Plantation from Airport to AF Square in the city. 

3. The Central Public Works Department (CPWD) in 
Orissa have completed works worth Rs. 116.00 lakhs. 

4. The Building Material Technology Promotion 
Council (BMTPC) In Orissa is conducting a rapid damage 
assessment study and has also spent Rs. 10 lakhs on 
machines. 

5. The State Govemment Expenditure cn repair and 
renovation works taken up in the capital city of 
Bhubaneswar amounts to Rs. 181.62 lakhs. 

6. The World Bank has committed assistance of Rs. 
1326.98 lakhs for repair/restoration of urban properties In 
the. capital city of Bhubaneswar. 

(c) The Question does not arise. 

Shortage of Rabies InJectlona 

4621. SHRI C.N. SINGH: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the dog population in Delhi is incraasing 
beyod control and consequently the cases of dog bites 
are on the increase and the stock of anti-rabies injections 
runs short faster than it is replanished in the Govemment 
hospitals; 

(b) the steps being taken by the Government to 
remedy the situation; 

(c) the number of dog bites reported in Delhi during 
each of the last three years and the number of persons 
dying due to this; 

(d) whether any survey to ascertain the dog 
population has been conducted by the Govemment; 

(e) If so, the details thereof during the last three 
years, year-wise; and 

(f) the steps proposed to be taken by the Govemment 
to contain the dog population? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (f) The information Is being 
collected and will be laid on the table of the House. 

{TrantlMtJDn} 

U.. of DeVNIgri In Gadgeta 

4622. SHRI JAGDAMBI PRASAD YADAV: Will the 
Minister of HOME AFFAIRS be pleased to et8te: 

(a) whether the Government have made arrangements 
for promoting use of Devnagri in the modem gadgets 
like computers because of official work is sttll being done 
in EngI/8h Roman script; 

(b) If so, the details in this regard; 

(c) whether the Govemment Intend to promote the 
use of Rajbhasha Hindi dunng the current year in place 
of use of English at the All India level; and 

(d) If so, the action plan worked out for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) and (b) Yes, 
Sir. Instructions have been issued to all the Offices of 
Central GoV!. to purchase bilingual (HindI/English) 
Computers. National Informatics Centre has, in this 
directions, provided Jist Cards/Jist Terminals and other 
bilinguai software to Ministries/Deptts. in aqclltion, training 
programmes for working in Hindi on computers, are being 
organised by National Informatics Centre and the 
Department of Official Language, Publicity regarding 
alternative Hindi Software is done by the Deptt. of Official 
Language through its publications multimedia films, 
seminars and computers exhibitions. 

(c) and (d) Yes, Sir. Targets have been fixed in the 
Annual programme 2000-2001 for this purpose and sent 
to all Miniatries/Deptts. 

Rural Literacy Projects 

4623. SHRI KANTILAL BHURIA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
et8te: 

(a) whether all the rural literacy projects functioning 
since 1991 in Madhya Pradesh have been discontinued 
by the Union Govemment under the new initiatives; 

(b) if so, whether the tarveiling dues of the officers! 
staff under those projects are yet to be paid due to their 
non-absorption; 

(c) if so, whether the State Govemment has submitted 
the proposal in this regard to the Union Govemment for 
approval; and 
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(d) H so, the details thereof and the action proposed 
to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) Yes, Sir. 

(d) The State Govemment had proposed payment of 
pending travelling dues amounting to Rs. 16,55,5031- out 
of the funds sanctioned under the scheme of 
Strengthening of Administrative Structures. It wes clarHled 
to the State Government that Strengthening of 
Administrative Structures was a separate scheme and 
liabilities of one scheme cannot be transterred to another 
scheme. However, clarHications In regard to pending dues 
were called for from the State Govemment in November, 
1995 which are awaited. 

[English) 

Population Growth In Mllharashtra 

4624. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether Maharashtra has formulated attractive 
schemes to curb population growth with special focus on 
the girl child; 

(b) if so, the details thereof; and 

(c) the State which have been able to curb population 
growth to a great extent? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) Govemment of Maharaahtra 
has declared the State Population Policy on 8th March, 
2000. Highlights of this Policy are given In the statement 
attached. 

(c) Andhra Pradesh, Goa, Gujarat, Kamataka, Kerala, 
Maharaahtra and Tamil Nadu have echleved success in 
controlling the growth of population. 

Highlights of St.te Population Policy 

• Acceptance of "Two Child Norm" .. "Small 
Family". 

• Performance in National Family Welfare 
Programme to be assessed In the Confidential 
Records of Divisional Commissioners, Collectors, 

Chief Executive Officers, Municipal 
Commil8loners, ChIef OffIcera, BOOs, Tehalldar, 
Dletnct Health Officer, CtvII Surgeons, Deputy 
Director of Health ServIcea, etc. 

• Concept of -Small Family" norm to be made 
part of service condition for employment in 
Government and S8f'IIH)ovemment Servlcea. 

• House BuHdlng Advance, Vehicle Advance to 
be given on priority to tho88 who limit their 
family to 2 children. 

• MedIcal reimbursement to those who limit their 
family to 2 laaues. 

• Subsidies under State Govemment schemes 
admissible only to those who restrict their family 
to two issues. 

• Strict implementation of existing acts such .. 
Child Marriage Act, Parental Sex Determination 
Act, Birth and Death Registration Act etc. 

• Organisation of Family Welfare Camps with the 
financial aaslstance from Co-<lP(:'lltive Societies, 
Sugar factories and other industrial 
establishments. 

• A Divisional Coordination Committee at the 
divisional level under the Chairmanship of the 
Divisional Commissioners. 

• At the District level a District Population 
Coordination Committee under the chairmanship 
of the District Collector. 

Blacklisted NGOs 

4625. SHRI G.J. JAVIYA: 
SHRI SHIVAJI MANE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the Central Social Welfare Board has 
blacklisted 3000 NGO~ In the country so far; 

(b) H so, the details In this regard and the reasons 
therefor; 

(c) the number of NGOs against whom enquiries S"8 
stili pending, State-wise; and 

(d) the steps taken by the Govemment to check that 
the funds allocated to NGOs are actually utilised for the 
purposes for which they were allotted? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (8) Yes, Sir. A total number of 
3470 NGOs are preeently blacklisted by Central Social 
Welfare Board. 

(b) The State-wise detaH of blacklisted NGOs is given 
in the attached statement-I. The fonewlng are the reasons 
for the blacklisting of NGOs:-

(I) Non-refund of loans and non-submission of 
accounts under Dairy Scheme; emf 

(ii) Misutilisation of funds or unsatisfactory 
implementation of other programmes. 

(c) The State-wise number of NGOs against whom 
enquiries on specifiC complaints are still pending are given 
in the attached statement-II. 

(d) Following are the steps taken by the Govemment 
to ensure proper utilisation of the funds allocated to 
NGOs:-

(i) A comprehensive and stringent pre-funding 
appraisal is undertaken before sanction of funds 
to NGOs; 

(ii) Regular monitoring of activites Is done by the 
Central Board and Slate Board Officials; and 

(iii) Monitoring by independent agencies Uks Schools 
of Social Work is also resorted to In some 
cases. 

State-wise Number of Blacklisted NGOs 

SI. No. Name of the 
State/UT 

No. of Balcklisted 
NGOs 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

2 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

3 

288 

152 

142 

106 

146 

53 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

16. 

19. 

20. 

21. 

22. 

2 

Kamataka 

Kerela 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

NagaJand 

0rIsaa 

Punjab 

Rajasthan 

Sikklm 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

23. Arunachal Pradesh 

24. 

25. 

28. 

Delhi 

Goa 

Mlzoram 

27. A&N Island 

28. 

29. 

30. 

31. 

Chandigam 

D&N Haveli 

Lakshadweep 

Pondicherry 

Total 

Statwn.nt." 

3 

171 

131 

53 

126 

198 

323 

79 

122 

223 

76 

3 

306 

69 

318 

99 

17 

24 

108 

4 

3 

134 

3470 

State-wise number 01 NGOs against whom 
enquiry· Is pending 

SI. No. Name of the State 

1. 

2. 

2 

Andhra Pradesh 

Assam 

No. of NOOs 

3 

3 

104 
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2 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Madhya Pradesh 

7. Maharashtra 

8. Meghalaya 

9. Orissa 

10. Rajasthan 

11. Uttar Pradesh 

12. West Bengal 

Total 

[Translation} 

Athlck. on Mlnorltle. 

3 

8 

2 

2 

9 

2 

32 

4628. SHRI RAMDAS ATHAWALE: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn to the newsitem captioned "Kolar meln Swam ko 
chaku lagane ke bad saat dallt jinda jalaye gave" 
appearing in 'Jansatta' dated 13th March, 2000; 

(b) if so, the facts of the matter reported therein; 
and 

(c) the measures taken/proposed to be taken by the 
Union Government for the protection of Daills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) Yes, Sir. 

(b) As per information available with the Central 
Govemment, two incldets of violence and counter-violence 
between the members of Reddy community and 
Scheduled Castes had taken place in KarnbaJapaHi village, 
Police Station Kenchariahalli, Kolar Di$lrict, Kamataka on 
11-3-2000. The incidents resulted In the stabbing and 
subsequent death of one Krishna Reddy and buming alive 
of seven members of the Scheduled Caste community. 

(cl 'Public Order' and 'Police' are State subjects as 
per the Constitution of India and, as such, registration, 
investigation, detection and prevention of crime is primarily 
the responsibility of the State Govemments. However, 
the Central Govemment has been advising the State 

Governments, from time to time, to give more focussed 
attention to the improvement of administration of Criminal 
Justice System and take auch measures as ~re neceeaary 
for the prevention of crif'le against the Scheduled Castes, 
Scheduled Tribes and' other vulnerable sections of the 
society. Financial assistance Is also provided to the State 
Governments for improving their policing infrastructure. 

[Eng/Ish) 

Super Computer 

4627. SHRI TARUN GOGOI: 
SHRI SATYAVRAT CHATURVEDI: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether a super computer is being Imported from 
the U.S.A. for the meteorological forecasting; 

(b) if so, the date and the level at which the decieion 
to import the same was taken a10ngwith the details of 
the amount being spent on It; 

(c) the time by which It should have been received 
in the country alongwith Its expected time of receipt now; 

(d) the reasons for delay; 

(e) whether the concemed firm would also make 
available the technology of the super computer; 

(I) If so, the details In this regard; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) Yes, Sir. 

(b) The decision to procure a super computer system 
for the purpose of medium range weather forecasting 
was taken by the competent authority in the Ministry In 
June, 1998. The cost of the total system is US 1.835 
Million Dollars and out of this, the cost of the Super 
Computer is US 1.51 Million Dollars. 

(c) and (d) The import of the system is subject to 
issue of import certificate by the Ministry of Information 
Technology, Govemment of India and export licence by 
the US Department of Commerce to the supplier for which 
an application has already been made. 
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The actual date of shipment of the equipment end 
Ita anticipated arrival In the country can be Indicated after 
receipt of the above clearances. 

(e) The concerned firm would not make available the 
technology of the Super Computer to the country as it 
was not a part of the procurement package. The 
procurement Is meant to be only one time purchase. 

(f) and (g) Do not arise. 

[Translation] 

Kanye Shlkaha Part .. r 

4628. SHRI P.R. KHUNTE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government have any proposal to 
open 'Kanya Shiksha Parisar' or VidyalayaiShikaha 
Kendras in Adivasi areas of the country where the literacy 
rate Is below, 10%; 

(b) if so, the details thereof; 

(c) if so, whether any proposal has been received 
from Non-government organisations of Madhya Pradesh 
regarding setting up of 'Kenya Shiksha Parlsar'; and 

(d) if so, the action taken/proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE'MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAiKWAD PATIL): (a) and (b) The 
Government of India, through the Ministry of Tribal Affairs, 
provides 100% grant in aid for setting up of Educational 
complex in low literacy pockets for development of women 
literacy in tribal areas. These educational complexes are 
exclusively for ST Girts In Tribal Areas where the literacy 
rate among ST women is below 10%. 

(c) and (d) Yes Sir, some proposals were received 
from the Non-Governmental Organisations of Madhya 
Pradesh and total 12 proposals have been sanctioned 
during the year 1999-2000. In Madhya Pradesh there are 
30 educational complexes in operation through NGOe. 

{English] 

National Institute of Water Sports In Goa 

4829. SHRi SHRIPAD YASSO NAIK: 
SHRI RAMAKANT ANGLE: 

Win the Minister 01 YOUTH AFFAIRS AND SPORTS 
to pleased to state: 

(a) whether the Govemment porpoae to eat up a 
National Institute of Water Sporta in Goa: 

(b) H so, the details thereof; 

(c) whether land for the said institute has been 
identffied; 

(d) H so, the details thereof: 

(e) the total expenditure likely to be Incurred thereon: 
and 

(f) the time by which this institute Is likely to be sat 
up? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA):(a) No, Sir. 

(b) to (f) Do not arise. 

Seminar on Rural Development by IGNOU 

4830. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Miniater of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether a two days national aeminar on rural 
development organised by School of Continuing Education 
of Indira Gandhi National Open Univel8ity; 

(b) if so, the objectives of the seminar and the issues 
discussed therein; and 

(c) the action taken/proposed to be taken by the 
Government on the recommendations made in the 
seminar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) According to the 
information fumished by the Indira Gandhi National Open 
Univeralty (IGNOU), a two days National Seminar on Rural 
Development was organised on March 22-23, 2000 at 
New Delhi. 

(b) The main objectives of the seminar were as 
under; 

To dlacusa critical i8llueslchallenges thet confront 
rural development. 

To Identify knowledg, and new sklHs needed to 
enable leamers/particlpants to respond to these 
challenges. 
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To consider various approaches whlctl can be 
adopted to davelop human reeourr..e8 needed 
in rural development; and 

To promote cooperation among concerned 
Instltutlo~slorganl .. tlons In the field of rural 
development 

The broad themes which were addressed through 19 
papers presented during the seminar Include (I) strategies 
needed to promote rural development; (II) democratic 
decentralisation and rural development; (iii) education and 
training in rural development; (iv) networking of rural 
development institutions; and (vl rural davelopment In 
perspective. 

(c) The recommendations of the seminar are yet to 
finalise by IGNOU. 

Amendment In Prevention of Food 
Adulteration Act, 1954 

4631. SHRI DILEEP SANGHANI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to &tate: 

(a) whether the Govemment to amend the Prevention 
of Food Adulteration Act to bring microbial contamination 
of packed milk at the consumer level; 

(b) whether the Govemment propose to extend the 
microbial standard set under BIS standard from plant level 
to consumer level; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; and 

(e) the steps being taken by the Govemment to make 
the availability of milk in the market free from adulteration? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (e) An expert Sub-Committee of 
the Central Committee for Food Standards (A statutory 
Committee constituted under the provisions of the 
Prevention of Food Adulteration Act, 1954) considered 
the issue relating to laying down parameters for 
microbiological standards in pasteurized milk in its meeting 
held in November, 1999. The Committee was of the 
opinion that If the milk is pasteurized properly as per the 
methods of pasteurization, there will not be any pathogen 
in such milk even If it is not kept In refrigerated condition. 
The Sub-Committee recommended that milk sold, as 
pasteurized milk in the market shall give phosphate test 
as "negative" and these may be implemented by the 
implementing authorities. The report of the sub-committee 

will be examined by the Central Committee for Food 
Standards in its meeting scheduled to be held on 27th 
and 28th of April, 2000. As far 88 general adulteration 
118l.18s are concerned, State Governments are regularty 
teatlng samples of food drawn from market to eneure 
that It meets the requirements of the relevant provisions 
of the PFA Rules. 

Diabetes 

4632. SHRI NARESH PUGLIA: 
SHRI RAMSHAKAL: 
SHRI MOHAN RAWALE: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the estimated number of diabetic patients in the 
country, StateJUT-wise; 

(b) whether most of these diabetic. belong to the 
poorer sections of society; 

(c) whether diabetes is spreading at fast pace in the 
country; 

(d) if so, whether the Govemment have chalked out 
a comprehensive plan to prevent It; 

(e) if so, the details thereof; 

(f) the steps taken by the Government to create 
awareness about the disease In the country; 

(g) whether the price of Insulin has been increasing 
regularly; 

(h) if 80, the price of insulin that prevailed in the 
market, in 1980, 1985, 1990, 1995 and at present; 

(i) the extent of increase in the price of insulin during 
each of the last three years; 

0) the reasons for such increase in the prices of 
insulin; and 

(k) the measures taken by the Govemment to make 
available Insulin at reasonable and affordable price? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFAPIE (SHRI N.T. 
SHANMUGAM): (a) to (k) The information is being 
collected and will be laid on the Table of the Houll8. 
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Youth HoateI In Wa,.Md 

4633. SHRt K. MURALEEDHARAN: Will tl'l3 Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to 
state: 

(a) whether construction work of the youth hostel 
building In Wayanad has been completed; 

(b) if not, the reasons for the delay; 

(c) the present status of the hostel; and 

(d) the time by which the said hostel building it> 
likely to be completed? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA): (a) No, Sir. 

(b) to (d) The construction of Youth Hostel, Wayanad 
has not yet started because the Hon'bla High Court has 
given a stay order on the use of the land Identified by 
the State Govt. for this purpose. The construction work 
will start after the stay order is vacated or alternate land 
is identified by the State Govt. 

{Translation] 

Allotment by DDA. 

4634. SHRI MANSINH PATEL: 
DR. JASWANT SINGH YADAV: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Delhi Development Authority (DDA) 
has made some allotments to aome persons on the 
priority basis in the past; 

(b) if so, the number of flats allotted during each of 
the last three years, area-wise and category-wise; 

(c) the criteria prescribed for such allotments; 

(d) the petSOnS to whom these allotments were made; 
and 

(e) the number of requests tumed down during the 
said period in this regerd alongwith the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU DTTATREYA): 
(a) Yes, Sir. 

(b) A total of 383 Nos. flats were allotted during the 
last three years. A statement-I showing the area-wise 
and category-wise details of flats is enclosed. 

(c) An Empowered Committee comprising the Urban 
Development Minister and the Lt. Govemor of Deihl 
consider the cases of out-of-tum allotment of DDA flats. 
2.5% of flats of each scheme £ore earmarkad for out-of-
tum allotment. Out of this, 2% of allotments are made on 
compassionate grounds and the remaining 0.5% are 
allotted as a measure of reward. A statement-II Indicating 
the criteria per8Cribed for such allotments is enclosed. 

(d) A statement-III containing the names of persons 
to whom out-of-tum allolments under SFS, MIG, LlG, EHS 
and Janta were made, is enclosed. 

(e) 205 Nos. of requests for out-of-tum allotment were 
tumed down by the Empowered Committee. 

Statement" 

Year 

1997-98 

Total: 

Category 

2 

SFS Cat. II 
SFS Cat. III 
Janta 

LlG 
MIG 
EHS (Type-A) 
EHS (Type-B) 

No. of Flats 
Allotted 

3 

08 
04 
19 

36 
48 
74 
22 

211 

Area 

4 

Vannt Kunj, Sartia Vihar 
Owarka 
Rohlni 
Narela, Rohlnl, Kondll Gharoll, Mayour Vihar, Nasirpur 
Dwarka, Jhilmil, Narela, Nasirpur, Kondli, Gharoli 
Rohini, Narela, Kondli Gharoli 
Narela 
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2 3 

1998-99 SFS Cat. II 24 

SFS Cat. III 23 

LlG 07 

MIG 06 

Total: 60 

1999-2000 SFS Cat. II 46 

SFS Cat. III 12 

LlG 14 

MIG 33 

EHS (Type-A) 07 

Total: 112 

Bmtement-ll 

General Eligibility CondItions 

(i) The applicant or hislher spouse should not I)wn 
any residential house/flat within the municipal 
limits of Delhi. New Delhi and Deihl Cantonment. 

(ii) The applicant should ordinarily be more than 
21 years of age; 

(ill) The applicant should have resided In the NCT 
of Delhi continuoulsy for a pertod of five years. 
However, In respect of defence personnel who 
apply for allotment on out-of-tum basis, as a 
measure of compassion, reward or otherwise, 
the applicant or hiNher spouse should have 
been in continuous residence in Delhi for five 
years or he/she should be a resident of Deihl 
before joining hlslher vocation. 

(Iv) The applicant should not have been allotted any 
residential houselflat on discretionary basis In 
the past. 

CATEGORY OF PERSONS ENTITLED FOR 
DISCRETIONARY ALLOTMENT OF DDA FLATS: 

(a) ELIGIBILITY ON COMPASSIONATE GROUNDS 

(i) Blind or physically handicapped persons or those 
looking after them when such a blind/physically 

4 

Dwart<a, Vuant Kunj, RohInl Shalimar Bagh, Peers GarhI. 

Owart<a, Sheikh Saral, Narela 

Lonl Road, Ollahad Garden 

Dwart<a, Loni Road 

Vasant Kunj, Dwarlca, Shalimar Bagh, Peera Garhl, 
Rohlni, Sarita Vlhar 

Sarita Vlhar, Sheikh Sarel, Veeant KunJ, Dwart<a 

Owart<a, Mayur Vlhar 

Owart<a, Nasirpur, Kondl! Gharoli, Mayur Vihar 

Blndapur 

handicapped person Is minor. The Instructions 
of the Directorate of Eatatee for ad-hoc aHotment 
of general pool accommodation defining degree 
of physical handicap may be followed. 

(Ii) War Widows of soldiers of Delhi domicile who 
have fallen In indigent conditions. 

(iii) Dependents of persons who lose their lives as 
a result of terrorist activities. 

(b) ELIGIBILITY AS A MEASURE OF :=tEWARD 

(i) Outstanding sports persons who have won 
medals to the Asiad and Olympic 01 who have 
been awarded Arjuna/Dronacharya award. 

(ii) Artists, litterateur and musicians who are 
recipient of Padma Award/Sahltya Award of 
President's Award for eminence in their 
particular field of artlliterature. 

(iii) Scientists who get Padma or International award 
for excenence In their respective fields. 

(iv) Defence personnel (or their spOU888) who are 
racipient of gallantry awards such as Paramvtr 
ChakralMahavlr Chakra, Vir Chakra, Ashok 
Cha!<ra, Shaurya Chakra and Kirti Chakra. 
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(c) OTHER DESERVING CASES 
2 

Any other persona who has rendered distinguished 
service to the nation. 13. Col. S.S. Pathania 

SYtemenWII 14. Sh. Ram Chancier Du 

S.F.S. 15. Sh. Madhu R. Dandv •• 

16. Sh. Ram Avdesh Singh 
S. No. Name of the allottee 

17. Sh. Chimman Bhal Mehta 
2 

18. Sh. Raj Mohan Gandhi 

W.E.F. 1.4.97 to 31.3.98 19. Sh. Y. Ziaucldln Tucy 

1. Smt. Seema Singh 20. Sh. Sandeep Bhayala 

2. Maj. Gen. R.R. Oberoi 21. Sh. Ayub Khan 

3. Sh. A.B. Subbaiah 22. Sh. S.L. Khullar 

4. Smt. Krishna 23. Sh. Manoj Prabhar 

5. Sh. Ashok Kumar 24. Sh. Mohinder Pal Singh 

6. Smt. Tina Whiq 25. Ms. Rachal Thomas 

7. Smt. Padma Negi 26. Col. K.S. Rao 

8. Smt. Suman Dahlya 27. Sh. Randhir Singh 

9. Sh. Trinnangker Sinha 28. Maj. Rajinder Singh 

10. Ku. Meena 29. Smt. Richa Bhatnagar 

11. Sh. J.P. Sharma 30. Sh. Om Bir Singh 

12. Sh. Inderjit Sachdeva 31. Smt. Prabha Devi 

W.E.F. 1.4.98 to 31.3.99 32. Col. O.P. Deswal 

1. Ms. Sugita Katyal 33. Sh. Murad A. Khan 

2. Ms. Neelam Sikri 34. Sh. Amit Khanna 

3. Ms. Meena Saini 35. Sh. Harinder Singh 

4. Sh. Santosh Kr. Rung+.a 38. Sh. Sudeah Kumar 

5. Sh. Suresh Gupta 37. Sh. J.S. Ahluwalia 

6. Lt. Col. Rameshwar LaI 38. Lt. Col. R.S. Sodhi 

7. Sh. Sunder Shyam 39. Sh. Subhuh Verma 

8. Smt. Menakshi & Sh. Ashkay Maunraha 40. Smt. Anita Dutt 

9. Ms. Madhu Thakur 41. Sh. Ashok Dewan 

10. Sh. Namit Khera 42. Sh. Deepak Verma 

11. Dr. Kamal Karma 43. Sh. Krishan· Mohan 

12. Sh. Ravider Jain 44. Smt. Praveen Kumar 
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45. Sh. BaI KIehan 29. Sh. Maheehar Pd. 

48. Justice S.R. Pandlan 30. Smt. Shant! Devl 

47. Sh. Satchldanand 31. Sh. Nareah Kumar Arora 

W.E.F. 1.4.99 to 31.3.2000 32. Sh. Suresh Gupta 

1. Sh. Krlehan Kumar Anand 33. Sh. Jaabir Singh Rahi 

2. Sh. Jagjeet Singh 34. Sh. Sachin Kumar 

3. Smt. Shalu Bhatia 35. Ma. Guneet Arora 

4. Sh. Vlkaa 38. Smt. I.IIIIta GIl 

5. Smt P~ Sharma 37. Sh. SanJIvan Kushwaha 

6. Sh. olnesh Arora 38. MIas Shllpi Singh 

7. Sh. A1imuddin 39. Sh. Su~ Chand R~ 

8. Smt. Veena Andley 40. Sh. Jagmohan 

9. Sh. Satwan Sharma 41. Smt. Chame" oevl 

10. Smt. Kailhlaya 0evI 42. Smt. Archna Mangal 

11. Sh. De8 Raj 43. Smt. Sudesh Singh 

12. Smt. Santosh Yadav 44. Smt. Bina 

13. Ms. Savita Dalal 45. Smt. Tania Kapoor 

14. Smt. MaMka Sarka 48. Sh. Kumar Mukeah 

15. Sh. Amarjlt 47. Sh. Abdul Aziz 

16. Sh. Raju Prasad 48. Maj. Gen. V.K. Bhaskar 

17. Sh. Gulshan 49. Smt KajaI Batra 

18. Sh. Rama Kant 50. Smt. Vinita Verma 

19. Sh. Raju 51. Lt. Gen. (Retd.) S.K. Sinha 

20. Sh. Balraj 52. Smt. Saroj oevl 

21. Sh. Trllok Chand 53. Sh. Harke Ram 

22. Sh. Ashok Kumar 54. Sh. Kuldeep 

23. Sh. Sanjay Gupta 55. Sh. Jaswant Singh 

24. Sh. lIyu 56. Ms. Meera Priyadarshlnl 

25. Sh. Vlpln Kumar Malhotra 57. Sh. M.S. Neg!. 

26. Sh. R.P. Singh 58. Smt. Sneh Lata NagpaI. 

27. Sh. U.S. Sajwan M.I.G. 

28. Sh. Parkash Singh Yadav 1. Parkash Chandra 
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2. Than Singh Chabra 34. Shiv Kumar Merhkhan 

3. Ram Avtar S:tarma 35. Modh. Shabbar 

4. A.I. Khan 36. Kadar Nath 

5. Narain Prasad Saran 37. Surllbhl Daft 

6. Bhuls Singh 38. Subuh Chand 

7. Satyavsnder Dagar 39. Munlah Kumar 

8. Atul Maga 40. Rakesh Girl 

9. Mias Anu Radha Singh 41. UIha Rani 

10. Modh Aldl 42. Ved Nath 

11. Kashi Ram 43. Shish Pal 

12. Shyter Andrews 44. Kenhlya Lal 

13 M.K. Handoo 45. Mukhtlar Ahmed 

14. Bimla Yadav 46. Janeahwar Jha 

15. Vishal Dua 47. Khem Chand Sharma 

16: Munna Lal Mlahra 48. Vljay Kr. Goswami 

17. Virender Pal 49. Choka Raj 

18. Shama Sharma 50. Sohraib Khan 

19. Chandar Kaur 51. Vlkram Singh 

20. J.P. Pandey 52. Harmlndar Pal Singh 

21. Asha Juneja 53. Ram Pal 

22. Savita Chandra 54. Rajeah Kumar 

23. Chotely Lal 55. AJay Kr. Gupta 

24. Krilhan Chand 56. Roehit Khanna 

25. Bishan Lal 57. Muke8h Kr. MHtaI 

26. Sumit Goal 56. A.S. Kapoor 

27. Mela Ram 59. Mohlnder Singh 

28. Mamta 80. Sapan Kumar 

29. Darshna 61. Bhal Chand 

30. Sheeta Mathur 62. Hotl Lal Pipal 

31. Suitan Singh Negi 63. Soma Devi 

32. Ku. Shashi 64. Raju Shankar 

33. Naseem Ahmed 65. Biahan Singh 
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66. Sandeept Soni 26. Misa Relcha 

67. Ravl Kumar 27. Charan Singh 

66. Kamiah C. Gupta 28. Kumar SonIka 

69. Suhll Kumar 29. Harlah ChancIer 

70. Rajender Pruad 30. Madan Lal 

71. Bhupinder Singh 31. Satya Devi 

L.I.G. 32. Oev\ka [)eyj 

1- Misa TI1* Rani 33. Mohan LaI Sonl 

2. Subhash Chand 34. Shaahl BaJa 

3. Jawanl Singh GHI 35. Mias Tumina 

4. Oeepak MaJik 36. Vaahist Prasad 

5. Sandeep Kumar 37. Ushan Rani Sharma 

6. R.K. Malhotra 38. Sureah Kumar 

7. Smt. Sadhna Talwar 39. K. Puahpa Raj 

8. CharanJit Singh 40. Krishan Kumar Bhardwaj 

9. Sal Pal Chadha 41. Ashok 

10. Ram Gopai 42. Gulshan Kumar 

11. Misa Sunita Kumari 43. Man Mohan Suri 

12. Param Jit Singh 44. Amar Singh 

13. T rllokI NIdh 45. Rameah Chand 

14. Gurcharan Singh 46. M.S. Mahenda 

: 15. Upender Singh BIaht 47. Satiah Kumar 

16. Inder Prakash Mehta 46. Hem Lata 

17. Smt. Saruwatl DeYI 49. Prakash Chand 

18. Sanjay Kumar 50. Mohinder Pal 

19. Wiison Massey 51. Ashok Kumar 

20. Kanwar Jil Singh 52. Satwanl Veil 

21. Bhara! Bhushan 53. Juola 

22. Karan Singh 54. Shah Alam 

23. Hansmukh Rai Vy .. E.H.S. 

24. Gopal Singh Rawat 1. P.S. Mohan Nair 

25. K. Kukku 2. Usha Chwala 
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3. K.l. Bhatia 35. Yameen Khan 

4. Joyti Kanna 36. Shuhi Bala 

5. Panka/ Sharma 37. Trilok Raj Chopra 

6. Oharam Ow Bhlahan 38. Umed Singh Maen 

7. Jal Kumar 39. Kripal Singh 

8. Amal M. Ouchetta 40. Prakash Chand 

9. Gopal Oatt Pandey 41. Mias Sharmlla Palini 

10. Mahesh Kumar 42. Yuh Pal MInocha 

11. Surinder Singh 43. Bhlm SenallnBaIl 

12. Rajesh Kr. Tewari 44. San/iv Mi8hra 

13. Basant Toor 45. Prahlad Kumar 

14. Neelam Rani 46. Gonda Singh 

15. Prayeen Kr. Jain 47. Dharam Singh 

16. J.K. Agarwal 46. Waainuddin 

17. Deep Chand 49. Rachna Kaul 

18. Gulat Chand 50. Sanjay Bhan 

19. Smt. Sunita 51. Rohtaah Singh Raghav 

20. Bhluender 52. Om. Datt. Tyagl 

21. Rameshwar Verma 53. Rajender De. 

22. Ramesh Kumar 54. Sureeh Lal Goawami 

23. Heera Lal 55. Yakoob Khan 

24. Ram Lal Singh 56. Mangel Ram 

25. Nirbhay Oass 57. Shivdhani 

26. Keshay Yaday 58. S. Arunachalam 

27. Anil Kapoor 59. Krishan Dey Singh 

28. Bishan Singh 60. Manohar Lal 

29. Sunil Kumar Jain 61. O.K. Sharma 

30. Ashok Kumar 62. Pawan Kumar 

31. Abha Ketar 63. Zafar Islam 

32. Ku. Marlya 64. Kanhiya Lal 

33. Ram Chander is. Rawcthar Sharma 

34. RaQhuber Singh 66. David Erich Chaubey 
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67. M.D. Sharma 99. Lachl Ram 

68. Ganga Ram 100. Anil Kr. Sharma 

69. Fathey Singh 101. Aattan Kumar Singh 

70. Mahuh Chand 102. Jltender 

71. Km. Sunila Reni 103. Veena Swahney 

72. D.A. Sharma 104. Kailash Singh 

73. Bhagat Singh 105. Krlahan Gopal 

74. Rupender 106. Anlani Kr. Mlahra 

75. Ek. Ram 107. Mata Din 

76. Umesh 108. Brij Mohan Bhan 

n. Hlra La! 109. Syed Hussain 

78. Kailash Chand 110. Saroj Vadav 

79. Sanjeev Mamchad 111. A.K. Mukerjee 

80. Preeti Singh 112. Miss Nazra Khatoon 

81. Bulu Chakraverty 113. Aam Singh 

82. Satya Vir Singh 114. G.C. Atal 

83. Miss Kanta Devi 115. Vi render 

84. Deapak Kumar JANTA 

85. Ram Sagar 1. Aisha Khatoon 

86. Ashiah Gaur 2. Phoola Aani Thapar 

87. Abdul KhalH 3. Usha Devi 

88. Kadam Singh 4. A.S. Angad 

89. Bljay Raj 5. Tara Chand 

90. A.K. Bhatnagar 6. M.D. Anlz 

91. Smt. Swaran Lata 7. Madhu Vadhera 

92. Nutan Malhotra 8. Mahabir. Singh 

93. Tel Prakash 9. Neela Acharya 

94. Kavlta Goel 10. Marget 

95. Brij Mohan Chopra 11. Prem Lata 

96. Harveen Kumar 12. Pradeep Kr. Patni 

97. Sanjay Dasour 13. Renu Tondon 

98. Puran Chand 14. David 
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15. 

16. 

H. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

{English] 

2 

Balblr Singh 

Laxmi Devi 

Mam Chand 

Braham Dev Misra 

Raju 

Babu LaI 

Brijesh Kumer 

U.A. Wakflled 

Anuradha Kapoor 

Raja Ram 

Bimla Rani 

Babu LaI KauBhik 

All india Inetltute or Hyg.... and 
Medical Sclenca, CaIouttII 

4635. SHRI PRIYA RANJAN DASMUNSI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government have received an 
repraaentatIon from the project officer and other employees 
of the AM India Institute of Hygiene and Medical Science, 
CaJc:utta recently; 

(b) if 80, the details thereof; and 

(c) the action taken or proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) There Is no institution caned 
the All India Institute of Hygiene and Medical Science, 
Calcutta under the Government of India. However, 
representations have been received from project ltaff of 
the All india Institute of Hygiene and Public Health; 
Calcutta regarding regularization of their services. The 
same are being considered in viaw of the extent policyl 

rules on the subject. 

{Trans/ation] 

Ragging In Coli •• 

4736. SHRI RAM PAL SINGH: 
DR. ASHOK PATEL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the university Grants Commission has 
issusd directions to ths State Governmsnts and 
Universities to taks stern action againet ragging in 
educational institutions and declare it as a cognizable 
offence; 

(b) if so, the details thereof; and 

(c) the time by which the said directions are likely to 
be made effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATlL): (a) to (c) AcCording to 
the information furnished by the UGC, the Commillaion 
has circulated the report of the UGC Committee to all 
Universities for curbing the menage of ragging in 
educational institutions. The Committee has, inter-alia, 
recommended that the CentraVState Govemments may 
enact legislation prohibiting ragging in educational 
institutions; treating ragging as a cognizable offence and 
prescribing suitable punishment keeping In view the gravity 
of the offences committed. The relevant recommendations 
have been made effective from 29.1.2000. 

{English] 

Indian Syatam of Medicinal and 
Homoaopathy undar CGHS 

4637. DR. GIRIJA VYAS: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) the reasons for the introduction of Indian System 
of Medicine and Homoeopathy under the CGHS; 

(b) the reasons for the induction of doctors of 
I.S.M.&H system under the adminiatrative control of 
ISM&H System like their counterparts; 

(c) whether due to non-induction of ISM&H dootora 
under CGHS, the Government have not taken adequate 
stepa for the expansion '1Ind development of ISM&H in 
Delhi and outside Delhi like modem system of medicine 
under CGHS; 
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(d) if so, the reasons therefor; 

(e) the steps proposed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) As per policy of ths 
Government to introduce all systems of medicines 
including ISM& Homoeopathy under CGHS, the doctora 
of ISM & Hornoeopathy are inducted Uke their counterparts 
under CGHS for the benefit of the CGHS beneficiaries. 

(c) No, Sir. 

(d) The question do not arise. 

(e) The SIU Team of the Ministry of Finance has to 
conduct a study of the functioning of ISM&H dispensarieal 
units. No expansion of the ISM&H system of medicine 
under CGHS can be made till tho recommendations of 
the SIU Team are received and implemented by the 
Govemment. 

Ho.pltallllMedlcal Centre. In Stat .. 

4638. SHRIMATI SHYAMA SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether due to non-availability of proper health 
care facilities in various States particularly In Biller, the 
people rush to Delhi to get themselves treated In various 
Central Govemment Hospitals; 

(b) whether some State Governments have failed to 
provide even minimum required health care services to 
their citizens; 

(c) if so, whether the Union Government propose to 
set up Central Hospitals in the States in case the State 
Govemment fails to provido the minimum health care to 
their citizen; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (e) "Health" Is State subject under 
the Constitution of India. It is the responsibility of the 
State Governments to provide Health Care facilities to 
the people in their concerned state keeping In view their 
prIorItIM and availability of resources. 

The Central Govetnrnent HoapItaIa In DelhI provide 
Health Care JIICIIItIea to the people Irrespective of cate, 
creed, religion and location they beJong to. The people 
Of neighbouring States and Bihar do avail themselves of 
the medical treatment In th... Central Government 
Hospitals. 

Technical CoIII.I. tor 01,.. 

4639. SHRI GIRDHARI LAL BHARGAVA: WlH the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether there are any Technical Colleges for 
Higher Education excIu8Ively for girts In the country; 

(b) if so, the details thereof, State-wlH; 

(c) If not, the reasons therefor; and 

(d) the steps propoeed to be taken to set up euch 
institutions at the level of Deemed Universities exclusively 
for the girls in Rajasthan and other States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (d) There are 
seven Technical Colleges exclusively for girls In the 
country-one each in the States of Rajuthan, DeIhl and 
Tamilnadu and four in the State of Maharaehtra. The AU 
India Council for Technical Education declaring any 
Institution imparting technical education as a Deemed 
University as and when a proposal Is received to that 
effect. 

Indu.try Statu. to A_I Estate 

4640. DR. JASWANT SINGH YADAV: Will the 
Minister of uRBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether any meeting of Houoing Ministers of all 
the States to accord Industry status to real estate has 
been convened; 

(b) if 50, the details thereof; and 

(c) the outcome thereof? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA): (a) to (c) The last conference of State Housing 
Ministers held In New Delhi on June 8-9, 1998 did not 
make such a recommendation. However, the demand for 
according industry status to housing has been raised at 
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various fora.The Government has since accorded industry 
status to construction sector In tum of IDSI Act vide 
NotHication No. 19 (2)f99..IFI dated 2.3.2000. 

Amendment In Act. 

4641. SHRI M.V. CHANDRASHEKHARA MURTHY: 
SHRI NARESH PUGLIA: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government have finally 
decided to amend the Property Registration Act, transfer 
of Property Act and the Indian Stamps Act; 

(b) if so, the details of amendments likely to be made 
in the said Acts; 

(c) whether the amendments in the proposed acts 
would have any impact on the prices of land and 
properties; 

(d) if so, the details in this regard; and 

(e) the eldent to which the proposed acts may help 
in curbing Illegal transactions prevailing in the properties? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA):(a) and (b) The Conference of Chief 
Ministers and Finance Ministers 01 States and Union 
Territories convened by the Union Finr"lce Minister on 
the 14th September, 1998 at New Dell'" has inter-alia 
arrived at the following conclusions:-

(i) On the Registration Act, 1908, there was 
unanimity that Section 30 (2) should be 
repealed. 

,(ii) The validity of Power of Attomey for a limited 
period 01 time was found acceptable and there 
was a consensus that photographs and 
fingerprints of the executants should be made 
compulsory on registration on documents. There 
was a consenslls for compulsory registration of 
general Power of Attomey which may be in the 
nature of a contract to sell immovable property 
and for consequential amendments In the 
Registration Act. Indian Stamp Act and Transfer 
of Property Act. 

(iii) There was consensus for enabling prOVISIons 
for computerisation of registration of records. 

(c) to (e) The question does not arise as the Go .... 
Is examining the queatlon of giving effect to the aforesaid 
recommendatiOl'l8 by b~ in a suitable Parliamentary 
legislation In the light of the above conclusions. 

(TranaIatJon) 

F,.. Fertllizera to FIUmers 

4842. SHRI UTTAMRAO PATIL: Will the Minister of 
CHEMICALS AND FERTILISERS be pleased to state: 

(a) whether the Government propoee to provide 
fertilizer and urea to the small farmers of any charge to 
provide relief to them; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (c) There is no proposal to supply urea to small 
farmers free of cost. Ur$a is the only fertiliser under 
price, distribution and movement control of the 
Government and all other fert!lisers are decontrolled. The 
Government has been providing subsidy on urea under 
the Retention Price Scheme and for decofttroIled fertilisers 
under the Concession Scheme of Department of 
Agriculture & Cooperation. The Maximum Retail Price 
(MRP) of urea Is Rs. 48001- pr metric tonne while 
indicative MRP of decontrolled fertilisers are given In the 
statement attached. 

Msxlmum Retail Price (MRP) of 

decontrolled ferttllsers 

(Rs. per MT) 

Fertlllaer 

DI-Ammonium Phosphate (DAP) 

Muriate of Potash (MOP) 

Single Super Phosphate (SSP) 

Complexe. 

10:28:26 

12:32:16 

14:28:14 

14:35:14 

15:15:15 

8900 

4255 

7880 

7960 

7820 

8100 

8820 
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16:20:0 

17:17:17 

19:19:19 

20:20:0 

23:23:0. 

28:28:0 

'PrI::e IIxed by the State Govemments. 

rEnglish] 

6740 

7680 

7840 

6880 

7540 

8520 

Integrated Education for DI"bl~ Children 

4643. SHRI LAKSHMAN SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Schools covered under the 
Integrated Education for Disabled Chlldn," (IEDC) scheme 
in the country, State-wise; 

(b) the amount sanctioned and released to various 
States for implementation of the said Schemes during 
the last th'ree years, year-wise; 

(c) the details of utilisation of amount by the States; 

(d) whether there is any proposal to give free 
Education to disabled children up to the age of 18 years; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 

. JAYSINGRAO GAIKWAD PATIL): (a) The number of 
schools covered at present under the Integrated Education 
for Disabled Children (IEDC) Scheme, Statewlse details 
is given in the attached statement-I. 

(b) The information regarding amounts sanctioned to 
various States for implementation of IEDC Scheme 
during the last three years is given in the attached 
statement-II. 

(c) The State Govemments after utilizing the amounts 
sanctioned to them, furnish expenditure statement which 
contains details of utilisation on the basis of which further 
grants are released after duly adjusting the unspent 
balances. 

(d) and (e) The Persons with Disabilities (Equal 
Opportunities, Protection of Rights and FuU Participation) 

Act, 1995 states that the appropriate Governments and 
the local authoritieS shall ensure that every child with 
disability has access to frae education in an appropriate 
environment till he attains the age of 18 years. 

smtement-l 

Number of Schools-State wise (IEDC) 
(Information given by StateslUTs) 

No. Name of the State 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Gujarat 

6. Haryana 

7. Himachal Pradesh 

8. Jammu & Kashmir 

9. Kamataka 

10. Kerala 

11. Madhya Pradesh 

12. Manipur 

13. Maharashtra 

14. Mizoram 

16. Nagaland 

16. Orissa 

17. 
18. 
19. 

20. 

21. 

22. 

23. 
24. 

25. 

26. 

27. 

28. 

Punjab 

Rajasthan 
Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

A & N Islands 

Chandigarh 

Delhi 

Daman & Diu 
Dadra & Nagar Haveli 

Pondichery 

Total 

"Informatlon not avaltable 

No. of Schools 

4S 

4 

578 

97 

1330 

748 

1800 

1782 

6748 

2075 

269 

39 

417 

316 

139 

24 

55 

63 

35 

32 

73 

120 

118 

78 

2 

2 

16989 
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smtement-ll 

AssI8tItnce to StateslUTs (Including NGOs) for Integrated ~ducation for Disabled ChIkkrIn (IEDC) 

No. Name of the StateJIJT Ar nunt Released (RI. Lakha) (PLAN) 

1997·98 1998-99 1999-2000 

1. Andhra Pradesh 44.21 122.52 29.57 

2. Arunachal Pradeah 1.00 

3. Assam 13.00 

4. Bihar 

5. Gujarat 108.23 -41.60 323.44 

6. Haryana 25.17 10.65 86.38 

7. Himachal Pradesh 51.04 96.63 

8. Jammu & Kashmir 

9. Kamataka 145.42 57.48 116.74 

10. Kerata 240.14 218.10 238.27 

11. Madhya Pradesh 120.78 127.34 55.19 

12. Manlpur 25.85 26.56 45.17 

13. Maharaahtra 14.53 50.07 

14. Mizoram 6.94 11.-'6 15.50 

15. Nagaland 7.15 5.75 5.75 

16. Orissa 74.45 45.80 .09.73 

17. Punjab 

18. Rajasthan 30.09 71.68 

19. ,:lrnil Nadu 16.45 34.91 62.18 

20. Tripura 3.42 23.31 

21. Uttar Pradesh 8.44 5.97 24.82 

22. West Bengal 10.95 6.68 12.00 

23. A & N Illanda 14.82 14.25 18.82 

24. Chandigarh 

25. Oelhi 38.24 28.67 29.42 

26. Daman & Diu 0.31 0.31 0.28 

27. Dadra & Nagar Haveli 0.38 

28. Pondichery - 1.04 

Total 998.83 880.18 1290.02 
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[Translation] 

National Level Conference on Health Policy 

4644. SHRIMATI RENU KUMARI: 
SHRI S.D.N.R. WADIYAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whethar any nalional laval Confarence has been 
held recently on the Health Policy; 

(b) H so, the suggestions made therein; 

(c) whether the Govemment have formulated any 
policy on the basis thereof; 

(d) if so, the salient features thereof; and 

(a) the time by which it is likley to be made effective? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (e) The Draft National Health Policy 
was discussed at the Sixth Conference of the Central 
Council of Health and Family WeHare held from 8-1Oth 
April, 1999 at NWI Delhi. The Council auggested that a 
more indepth examination of the strategiea for eatebllahlng 
aurveiliance systems, utilisation of Informatio" technulogy, 
integration with the Indian System of Medicine, issues 
related to ethics, quality 01 care etc. Accordingly, the 
Draft National Health Policy is being appropriately 
redrafted in order to incorporate all the augestlOna. 

[English] 

National Nutrition MI •• lon 

"4645. SHRI SHIVAJI VITHALRAO KAMBLE: 
SHRI CHANDERKANT KHAIRE: 
SHRI RAM MOHAN GADDE: 
SHRI NAMDEO HARBAJI DIWATHE: 
SHRI RATIAN LAL KATARIA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be plaased to stste: 

(a) whether the attention of the Govemment has been 
drawn to the news-item captioned "National nutrition 
Mission on anvil" appearing in the 'Hindu', dated 7 March, 
2000; 

(b) H 50, the details In this regard; 

(c) whether it ia possible lor the State Govemments 
alone to addreas the Issue of malnutrition and lood 
security due to its gigantic proportions; 

(d) H so, the steps taken by the U.lion Govemment 
in this regard with particular relerence to ensuring 
contribution of voluntary sector, intemational agencies and 
community participation in particular; and 

(e) the number of persons dying every year due to 
malnutrition? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) and (b) Yes, Sir. The proposed 
National Nutrition Mission aims at addressing the problem 
of maluntrition through (i) Vigorous awareness compaign 
on malnutrition, (ii) Direct interventions in districts with 
high malnutrition and (iii) Nutrition monitOring, mapping 
and surveillance. 

(c) Both the Centre and the State Govemments 
particularly the sactors of Family WeHare, Women and 
Child Development, Agriculture and Horticuture, Food and 
Civil Supplies, Rural Development and Inlormation & 
Broadcasting will hawe to play an important role. 

(d) The proposal envisages active Involvement 01 the 
voluntary sector, intemational organisations and community 
prtlcipatlon. 

(e) Malnutrition Is not the direct cause. of death but 
indirectly results in lower immunity which can cause fatal 
iIInesa. Hence, It is difficult to estimate the number of 
people who die due to nutrition problems. 

Sea W ... lth 

4646. SHRI HARIBHAU SHANKAR MAHALi:. "·iII the 
Minister of OCEAN DEVELOPMENT to be pleased to 
state: 

(a) whether there are vast resources 01 minerals, oil 
and Natural Gas in tha 8aa; 

(b) if so, the StatU8 of India in this regard; and 

(c) the steps proposed to be taken to explore these 
resources? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) 
Mineral, oil and Natural Gas has been identified on the 
sea bed and sub soil of the submarine area, off shore 
of India. 
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(b) and (c) The major steps by the Government 
presently relate to the Petroleum and Natural Gas Sector. 
In this sector, Government has taken the steps by the 
way of surveys drilling, exploration and exploitation of oil 
and gas In the areas within exclusive Economic Zone 
(Eel). 

Survey are also periodically undertaken to identify 
mineral deposits. Till date, various deposits including 
heavy mineral sands, high grade lime deposits and 
phosphatl8ed sediments and macro mang.Ul888 nodules 
have been identified off the coastal art as. 

Dues of Hotels to NDa~ '":" 

4647. DR. C. KRISHNAN: Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the detaBs of hotels In Delhi which owe the licence 
fee and other· dues to the NDMC; 

(b) the steps taken by the Goven-.ms!')! to collect 
these dues from these hotels immadiatf;' . 

(c) whether any notice has been iuoJed to the88 
hotels; and 

(d) if so, the details in the regard? 

THE MINISTER OF STATE IN THE lWISTRY OF 
URBAN DEVELOPMENT (SHRI 'JANDARU 
DATIATREYA): (a) The following ho"ls to whom 
premises have been leased by NDMC owe 1I,",nce fea to 
it: 

1. C.J Intemational 

3. Sunair 

2. Prominent Hotels 

4. Taj Mahal 

(b) As far as recovery of license fee is concemed, 
the action has been taken from time to time by NDMC 
as per terms and conditions of license deed such as 
disconnection of electricity, cancellation of license and 
initiating the PP Act proceedings under the Public 
Premises Act 1971. 

(c) Yes, Sir. 

(d) 1. C.J. International Hotel Limited:- Matter is 
subjudice in the Delhi High Court. 

2. Prominent Hotels Private Limited:- Licensee has 
got a stay against dispoasassion from the Delhi High 
Court. However, to make an entry in the premises action 
for eviction and recovery of damages has bean initiated 
before the Court of Estate Officer, NDMC. 

3. Hotel Sunair:- Matter is subjudice in the Delhi 
High Court. 

4. Taj Mahal Hotel:- Licenee is paying the dues as 
per present demands baled on Gross Tum Over. 

Regional Identities In School Boob 

4848. SHRI CHANDRA BHUSHAN SINGH: WIll the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pIea8ed to ute: 

(a) whether the attention of the Govemment has bean 
drawn to the news item captioned 'Regional identities 
strong in history books' appttartng in 'The Hindu' dated 
january 11, 2000; 

(b) if so, the facts of the matter reported therein; 
and 

(c) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Yes, Sir. 

(b) and (c) The National Policy on Education 
envisages a National System of Education based on a 
National Curricular Framework containing a common core 
cutting across different subject areas. Based on the 
framework guidelines and the revised textbooks of the 
NCERT, the State Govemments are expected to adopt 
or adapt, the came for revision of schools curricula, syllabi 
and textbooks in their respective school systems in a 
phased manner. 

An overwhelming majority of the schools In the 
country are under the control of State Govemments and 
they anjoy full autonomy in all school education matters, 
including prescription of syllabi and textbooks within their 
respective jurisdiction. In the textbooks prescribed by the 
State GovemmentIBoards, they decide t!"os proportions of 
reglonsllocal events to be included. 

Training to Tarrort .. 

4649. SHRI R.L. BHATIA: 
SHRI ABDUL HAMID: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) the names of intemationel agencies involved In 
training and assisting the terrorists for indulging into the 
disruptive activities in the country; and 
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(b) the number of militants arrested and taken into 
custody during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) Pak 
lSI is largel~' involved in aiding: abetting and supporting 
terrorists, includinO providing training, with a view to 
fomenting trouble in various parts of the country. 

(b) Central Government does not maintain this 
infonnetion. 

Slum Wing 

4650. SHRI SHEESH RAM SINGH RAVI: Will the 
Minister of URBAN EMPLOYMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether suggestions have be8n made to make 
the slum wing independent and a statutory body to enable 
It to communicate with the housing corporations and the 
world Bank; and 

(b) If so, the reaction of the Govemment thereto? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA): (a) No, Sir. 

(b) Question does not arise. 

Malnutrition 

4651. SHRI C. SREENIVASAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleesed to state: 

(a) whether the attention of the Govemment has been 
drawn to the World Bank report that malnutrition In India 
would cost the country about 1000 crore rupees in terms 
of loss of productivity, Illness and deaths and would upset 
the efforts to reduce child morta!ity; 

(b) If 80, the reaction of the Govemment thereto; 

(c) the name of the agency and the year in which 
the survey was conducted to ascertain malnutrition and 
its adverse effects; and 

(d) the extent to which the malnutrition is prevalent 
In Tamil Nadu? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. As per the report of World 
Bank, malnutrition would cost the country US $ 10 billion 

(Rs. 1000 crores) in terms of loss of productivity, illness, 
and death, and set back efforts to reduce child mortality. 

(b) Government have adopted the National Nutrition 
Policy, 1993 and National Plan of Actior on Nutrition, 
1995 (implemented by Ministry of Human Resource 
Development) to tackle the problem of under nutrition In 
the country. Various measurbS adopted by Government 
to improve the Nutrition status of population are as follows: 

Availability of essential food Items at subsidised cost 
through Public Distribution System. 

Improving the purchasing power of the people 
through Income generating schemes. 

Nutrition Education to increase the awareness and 
for bringing about the desired changes In the feeding 
practices, incllJding promotion of breast·feeding. 

Supplementary feeding programmes such as: 

(i) Integrated Child Development Services (ICDS) 
Scheme; 

(ii) Special Nutrition Programme (SNP); 

(iii) Balvadi Nutrition Programme (BNP). 

(iv) Wheat Based Supplementary Nutrition 
Programme; and 

(v) Mid·Day Meal Programme. 

Prevention of specific nutrient deficiency disorders 
through programmes such as National Iodine 
Deficiency Disorders Control Programme, Prophylaxis 
Programme to prevent Blindness due to Vitamin A 
deficiency and Nutritional Anaemia due to Iron 
Deficiency as a part of Reproductive and Child Health 
(RCH) Programme. 

(e) and (d) National Nutrition Monitoring Bureau 
(NNMB) of ICMR conducts diet and nutrition surveys 
regularly in the·country. The Bureau Is also carry,i'1g out 
repeat surveys in rural areas <>f 10 states of the eountry. 
The prevalence of malnutrition as per latest survey figures 
(1996-97 repeat survey) In the State ot Tamil Nadu is as 
below: 

Malnutrition of 1-5 years children according to weight 
for age: 

Mild 49.20% 

Moderate 33.50% 

Severe 2.90% 
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lSI Activit ... 

4652. COL. (RETD.) SONA RAM CHOUDHARY: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether youth are attracted to lSI anti-national 
activities due to large scale un-employment and economic 
disparities; and 

(b) if 60, the steps taken by the Govemments in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (Ii) 
Govemment is aware of the sinister designs of Pak lSI 
to destabillse India by sponsoring terrorism and subversive 
activities In different parts of the country including its 
efforts to target and train misguided youth for engineering 
violence. 

(b) The Govemment are implementing numerous 
programmes for creation of employment opportunities and 
for equitable development to reduce economic disparities. 

(Translation] 

Out of Tum Allotment of 
Government Quarters 

4653. SHRI HARIBHAI CHAUDHARY: Will the 
Minister of URBAN DEVELOPMENT be pleased to &tate: 

(a) whether the Govemment quarters have been 
allotted out of tum; 

(b) If so, the details thereof during each of the last 
three years; and 

(c) tl>e criteria fixed for out of tum allotment by the 
govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) Yes, Sir. 

(b) The details of the discretionary/out of turn 
allotments made during the last three years Is as under: 

Year 

1998 

1999 

2000 
(upto 20.4.2000) 

Allotments 

167 

111 

30 

(c) The criteria/guidelines for making discretionary/ 
out of tum allotments Is laid down In the DIe. of E8tatee 
O.M. dated 17.11.97. A copy of this O.M. Is enclosed to 
this reply as statement-I. 

Statement 

No. 1201312197-Pol.lI (pI. II) 
Govemment of India 

Ministry of Urban Affairs & Employment 
Directorate of Estates 

New Delhi, dated the 17th November, 1997 

OFFICE MEMORANDUM 

Subject:- Guidelines for discretionary allotment of 
General Pool Residential Accommodation In Deihl. 

Under the provisions of the SR 317-B-25, the Govt. 
for reasons to the recorded in writing may relax all or 
any of the provisions of the Allotment Rules in case of 
any officer or residence or class of officers or type of 
residences. Under these provisions, allotments have been 
made in the past in relaxation of rules depending upon 
the merits of each case with the approval of the 
competent authority. However, in view of the increasingly 
large number of out-of-tum allotments, a Writ Petition 
(Civil) No. 585/94 (S.S. tiwari Vs Union of India) was 
filed by way of Public Interest Litigation In Supreme Court 
of India. The Hon'ble Supreme Court in its final order 
dated 23.12.96, directed the Govt. th.t discretionary/out-
of-turn allotments be regulated and transparency 
maintained by framil1g appropriate rules in this regard 
which may also be duly notified. The Supreme Court 
also directed that the ceiling of discretionary allotments 
shall be 5% of the total number of vacancies occurring 
in each type of houses in a year. 

2. Accordingly, the matter has been ct'nsldered by 
the Govt. and it has been decided to lay down detailed 
guidelines which will ragulate the diacretionary aHotments 
of Govt. accommodation in future. Discretionary allotments 
to serving Govt. officials shall be permitted only on 
medical security and functional grounds. Such allotments 
on medical security and functional grounds which are not 
covered under general policy Instructions (Annexure-III), 
shall be made thrO\lgh two Committeea of officei'll duly 
constituted for the purpose, which &hall coneider each 
request within laid down poHcy guldellnea. The compoeIIIon 
of two Committees shall be as under: 
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(A) Allotment of Type-IV (Spl.) and above type of accommodation (lnleuding hoatela) 

(i) Secretary, Urban Development Chairman 

(ii) Secretary, Personnel Member 
(where the proposal involve Addl. Secretariee & equivalent or abOve) 

OR 

Establishment Officer 

(where proposals involve Deputy Secretaries/Directora, Joint Secretaries 
and equivalent or Tenure Pool Officers) 

(iii) JointlAddl. Secretary Member 
(In-charge of Estate matters) 

(Iv) Two Medical Experts Member 
(for medical cases only) 

(v) One SecretaryiAddl. Secretary level officer co-opted from 
other ministries· Member 

(vi) Director of Estates 

(8) Allotment of Type-IV and below type of accommodation 

(i) Joint Secretary (dealing with the subject) 

(ii) Joint Secretary (Staff WeHare) 
(Ministry of Personnel & Training) 

(iii) Two Medical Experts 
(for medical cases only) 

(iv) Director of Estates 

(v) One Joint Secretary level officer 
co-opted from other ministries· 

(vi) Addl. Director of Estatesi 
Director of Estates-II 

Member Secretary 

Chairman 

Member 

Members 

Member 

Member 

Member Secretary 

• ~ote: One officer of appropriate rank. such as Secretary/Addl. Secret.ry/Joint Secrat.ry to the Govt. of India from MInIItrIH 0Ihar 
than Ministry of Ur1)an Aflalra & Employment of peraonnal, Public Grievances & Pensions shall be &pacifically Invited. While extending 
IUCh Invitation, It will be ensured that the reprasentatlva of thoae MlnlstrleslDepartrnents whoEte proposals are on the agenda of the 
meetings 1118 not Invtted. Such a member shall be co-opted from various mlnlstrias by following a principles of rotation. 

3. Procedure/guidelines to be followed: 

(i) The Committee shall meet at least once in three 
months to consider all applications received 
through proper channel. The requests in the 
case of Dy. Secretaries and above should be 
specifically recommended by the Secretary of 
the Dept!. concemed and by the Joint Secretary 
(Administratlon)lHead of the Dept!. In all other 
cases. 

(ii) The Committee shall be consider discretionary 
allotments in the next below type of the 
entitlement of the officials concemed. 

(iii) The Committees, while recommending allotment 
to the competent authority (I.e. Minister In-
charge) shall make a speaking recommendation 
In each case giving specific reasons for 
discretionary allotment. Where the Minister 
differs from the recommendations of the 
Committee, he will also record the reasons 
theretor in Writing. 

(Iv) The detailed guidelines tor priority allotment ot 
GoV!. accommodation on medical grounds within 
the overall ceiling of 5% of all types of 
dilcretionary allotments in each type in a year 
are in Annexure-I. 
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(v) The discretionary allotment of security grounds 
may be made within the overall ceiling of 5% 
on fulfilment of terms and conditions given in 
Annexure-II. 

(vi) The priority allotment on functional grounds, as 
specified in Annexure-III, shall be made by the 
Directorate of Estates within the quota 
prescribed for each category of dignitaries and 
the overall ceiling of 5% without referring them 
to the committees constituted in para 2 above 
as no discretion in such cases is involved. 

(vii) The CommitteAs n.:ly also consider and 
recommend for .·II'Jtment of residential 
accommodation tCl any other case of serving 
govt. officials, not falling under any of the 
categories mentioned above, on extreme 
compassionate grounds. Such allotments shall, 
however, be ;estric!ad to a total of not more 
than 5 houses in each type (Type-I to V only) 
in a year, within the overall ceiling of 5% of 
each such type in a year. 

4. Allotment to private individuals/non-govemmental 
organizations. 

The allotments made to private persons such as 
eminent artists, persons of outstanding merit engaged in 
works of national standing or national award winners in 
the field of science, sports or social services and non-
govemmental organizationslinstitutions will be valid only 
upto the end of the current allotment period. The non-
govemmental organisations will not be eligible for allotment 
of govt. residential accommodation nor will any proposal 
for extension in the present allotment period be 
considered, except in national interest or to meet 
intemational obligations with the approval of the Cabinet 
Committee on Accommodation. Similarly, discretionary 
allotment to private individuals/non-government persons, 
Including freedom fighters, shall be allowed only with the 
approval of the CCA, if it is considered necessary in 
national interest or for meeting intemational obligations. 
The widows of freedom fighters will be allowed to retain 
Govt. accommodation only for a period of six months 
after the demise of the allottees. 

5. All the aforesaid types of discretionary allotments 
shall be made by the govt. within the overall ceiling of 
5% of vacancies occurring in each type of houses in a 
calendar year and under no circumstances, such 
allotments shall exceed such ceiiing. 

6. The Dte. of Estates shall circulate the list of all 
such allottees to the various Govt. Deptts. on a quarterly 

basis and an yearly lltatements of luch allotment8 would 
be laid on the Table of each House of Parliament In the 
light of the Supreme COl 'If 1 directions. 

7. These orders supersede all previous orders issued 
by the Govt. regartllng out-of-turn/ad-hocldlscretlonary 
allotments on medical functional and security grounds and 
for allotment to non-government persons such as freedom 
fighters, eminent artists, social worke,. etc., and non-
govemmental organiaationslinstltutlons. 

8. These orders shall come Into force with Immediate 
effect. 

To 

(A.D. Sahay) 
Dy. Director of Estates (Policy) 

1. All Ministries/Departments. 
2. All Sections and officers In DIe. of Estates. 
3. All Regional offices in the Dte. of Estates. 
4. Rajya SabhaILok Sabha Secretariats. 

Copy to:-

1. PS to MOS (VAE). 
2. PPS to Secretary (UD). 
3. PS to Addl. Secretary (UD). 
4. PS to JS (UD)lDElDE-li. 

Medical Grounds 

(Mahendra Singh) 
Asstt. Director of Estates (Pol. Ii) 

Annexure-l 

The allotment on medical grounds Including ground 
floor/central area shall be made In the case of the Govt. 
Servants and their spouses, dependent t::hildren and 
dependent parents, suffering from any of the following 
diseases: 

(a) Tuberculosis: Pulmonary tuberculosia (serious cases 
only): 

(b) Cancer Cases: Malignant neoplasm: 

(c) Heart aHments: of an exceptionally serious nature 
and in need of urgent treatment. 

(d) Didabled persons: 

(I) Blind-those who suffer from either of the 
following conditions: 
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(1 ) T ctal absence of sight: 

(2) Visual Acuity not exceeding 6190 or 20/200 
(snellen) in the better eye with correcting lenses: 

(3) Impression of the field of vision subtending an 
angle of 20 degrees or worse. 

(ii) Deaf: Those having hearing lOBS of more than 
90 decibels in the better ear (profound 
Impairment) or total lOBS of hearing in both ears. 

(iii) Orthopaedically handicapped: To the extent of 
40% and above disability. 

(iv) Mentally handicapped/spastic dependents. 

Note: 

(1) The list of diseases, on the basis of which 
discretionary allotm!'nt may be considered as 
above, is not an exhaustive one. The 
committees may consider any other life 
threatening diseases or other serious disabilities 
causing permanent impairment for this purpose. 

(2) In cases where disability of dependent parents 
is the sole ground for asking for discretionary 
allotment the Committees should consider the 
facts and circumstances along with merits of 
each case carefully, before making their 
recommendations. 

Annexure " 

Security Grounds: 

Discretionary allotment on Security grounds may be 
made subJect to the following conditions:-

(i) The general pool accommodation shall be 
allotted to only those persons who are In the 
Z+ (Z Plus) or higher security category: 

(ii) There must be a clear nexus with the public 
interest to justify the allotment of general pool 
accommodation to such persons. Ministry 01 
Home Affairs would examine in each case that 
allotment of Govemment accommodation to a 
person in the Z+ or higher security category is 
in public Interest and the security threat to the 
person has emanated from the duties performed 
in public office held by him in the past. Ministry 
of Home Affairs should also opine whether it is 
absolutely necessary to provide the person 
concemed a house in Delhi. 

(iii) On reoeipt of a request from the persons 
concerned for allotment of Government 
accommodation on security grounds, Ministry of 
Home Affairs will carry out an flxercise to 
ascertain whether a person in the Z+ security 
category owns a house in Delhi in his or 
spouse's name and whether securety 
arrangemnnts can be provided in that house 
itself: 

(iv) Further action to provide a Gov!. accommodation 
to the protectees In Deihl shall be taken by the 
Dte. of Estates, based on the recommendations 
of the Ministry of Home Affairs. The allotment 
shall be for a period of one year and can be 
extended for a further period of one year at a 
time, subject to CCA being satisfied about the 
need for extension, based on the threat 
perception to be reviewed by Ministry of Home 
Affairs at least once in every year. 

(v) Not higher than Tyee-VI accommodation shall 
be allotted to such protectees and it could be 
even lower depending upon the category of the 
protectee and the threat perception in individual 
cases: 

(vi) The applicant shall confirm his willingnessl 
capacity to pay the market rent/special licence 
fee in advance and continuous default in 
payment of prescribed rent for the throe months 
for more would render him liable for eviction. 

(vii) Market rate of licence fee shall be charged for 
the Govemment accommodation so allotted to 
a protectee. In case the porteetee has a house 
in Delhi, he must surrender the same to the 
Govemment for the period of his occupation of 
Gov!. accommodation. In such cases special 
licence fee shall be charged for the period of 
occupation of Government accommodation 
Instead of market rent. 

Annexure-III 

Functional Grounds: 

The personal Staff working with the Ministers and 
with other dignitaries as specified below shall be allotted 
accommodation one type below their entitlement on the 
basis of the emoluments prescribed on the crucial date 
in the relevant allotment year. However, PS to Prime 
MinisterlMinister shall be eligible for allotment of Gov!. 
accommodation as per their entitlement on the crucial 
date subject to availability. The allotment of accommodation 
to the personal staff of the various dignitaries shall be 
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made within the overall ceiling of 5% of vacancies in 
respect of each type of houses occurring in a year. The 
personal staff working with th~ following authorities shall 
be eligible for priority allotments:-

(1) Key personnel in Prime Minister's Office based on 
the recommendations made at a level not below the Jt. 
Secretary in-charge of Administration in the Prime 
Minister's Office. 

(2) Personal Staff attached to Ministers:-

(i) Cabinet Ministers/Ministers of State:- Three 
members of the personal staff (other than Gr 
'0') and one Jamadar/Peon. In addition, one 
Group '0' may be given change of 
accommodation as recommended by the Minister. 

(ii) Oy. Ministers/Parliamentary Secretaries:- Two 
members of personal staff (other than gr '0') 
a,ld one Jamadar/Peon. In addition, one Group 
'0' may be given change of accommodation as 
recommended by the Minister. 

Such allotments would be subject further to the 
following conditions:-

(a) Such priority allotments have not already been 
made to the personal staff on the 
recommendations of the Minister Deputy Minister 
of Parliamentary Secretary. 

(b) No fresh sanction for such allotment would be 
made with the change in the portfolio of the 
Minister, etc; if those members of the staff who 
have been allotted general pool quarters on the 
above basis on his recommendation, continue 
to be with the Minister. 

(c) In case of a new Minister, if none of the 
members of his personal staff have been allotted 
accommodation on his recommendation, 
irrespective of whether some members of the 
personal staff are in occupetion of general pool 
accommodation, priority allotments may be made 
on his recommendation restricting the numbers 
as proscribed above. 

(d) . If the portfolio of the Minister is changed or if 
the Minister demits office and is thereafter 
appointed as Minister in the same Ministry or 
in another Minist'Y in case those members of 
his personal staff who have been allotted 
general pool accommodatIOn earlier continue to 
be in his personal staff and the quota indicated 
above has been exhausted, on further priority 
allotment or change of allotment is to be made. 

(3) Key personnel In Cabinet aectt.:- Key officials 
of Cabinet Sactt. (Main) with responsibility 
relating to meeting of the CabinetlCabinet 
Committees/Committee of Secretaries as 
recommended by the Joint Secr8tary In-charge 
of Administration In the Cabinet Sectt. 

(4) Leaders of Opposition in the Lok SabhelRajya 
Sabha: Three members of personal staff (other 
than Gr. '0') and one unit Jamadar/Peon. 

(5) ChairmanlDy. Chairman, RajyIII Sabha, Speaker/ 
Oy. Speaker, Lok Sabha/Chief JuatIc:e of Indlal 
Oy. Chairman, Planning Commlaalon:- Three 
members of personal Staff (other than Gr. '0') 
and one unit for Jamadar/Peon. 

(6) Judges of Supreme Court/Membera of Planning 
Commission: Two units for parsonal staff (other 
than Gr. '0') and one unit for Jamadar/Peon. 

(7) Chief Election Commissioner/Election 
Commissioners/Secretaries to govt. of India:-
Two units for personal staff (other than Gr. '0') 
and one unit for Jamadar/Peon. 

(8) A maximum of two persons froin personal staff 
of each of the former Presidents, Vice-
Presidents and Prime Ministars may be provided 
with discretionary reaIdentIaI allotments from the 
General Pool in Deihl, provided the dignitaries 
are residing in Deihl. 

Note:- The allotment of accommodation may be made 
in a central area, subject to availability. However, no 
personal staff shall be entitled to more than one change, 
whlth would form pert of 'in-tum-change" allotment after 
due enlistment on the change waiting list. 

Appointment of DellIe,.. 

4664. PROF. OUKHA BHAGAT: Will the Minister of 
CHEMICALS AND FERTILISERS be pleased to state: 

(a) the guidelines prepared by the Government for 
appointment of dealers to provide cost effective fertilizers 
on time; 

(b) whether these guidelines have been ignored 
during the last three years; 

(c) if so, the number otdealers against whom action 
was taken on this account during each of the last three 
years, State-wise; 
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(d) whether the dealers whose dealership had been 
terminated obtained it again after changing their names; 
and 

(e) if so, the efforts made by the Govemment to 
'Check this malpractice? 

THE MINISTER OF STATE'IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMEHS BAIS): 
(a) to (e) There are no guidelines IlSsued by the 
Govemment for appointment of dealers which Is done by 
the respective fertiliser manufacturing/tradlng company 
looking to Its commercial requirement and marketing needs 
In different States of the country. The licence for 
Qlstributorship is given by the respective State 
Government. However, Govemment had circulated a 
manual in November, 1998 laying down, inter alia, 
procedures for appointment of dealers In Public Sector 
UndertakingslMulti-State Cooperative Societies to bring 
untformity in their selection. 

The dealerships are terminated either by the 
respectl:>,e Company looking to their performance or by 
the respective State Govemment In case of violations of 
the conditions of licence or provisions under Essential 
Commodities Act. The Govemment of India has no role 
In it. 

[English] 

University Medical College, Bangalora 

4655. SHRI KOKUR BASAVANAGOUD: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleued 
to state: 

(a) whetl1er the Railv Gandhi University of Health 
Science, BangaJore, has requested the Union Govemment 
to accord permission to start University Medical College 
in Bangalore from 2000-2001; 

(b) If so, the details thereof; and 

(c) the steps proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) No, Sir. 

(b) and (c) Do not arise In view of reply to (a) above. 

(Translation) 

Bangl .. ..,1 infiltration 

4656. SHRI AKHILESH YADAV: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the attention of the Government has been 
drawn to the news-item captioned ·Sakhta Kanunon ke 
karan Pak nahin ja pate Bangladashr appearing in the 
'Dalnlk Jagran' dated March 10, 2000; 

(b) if 80, the facts of the matter rep",. ~ t~ .. rein and 
the reectlon of the Govemment thereto; and 

(c) the steps the Govemment ptopose to take to 
prevent the rising cases of prostitution and other crimes 
commuted by these infiltrators? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) Yes, Sir. 

(b) In view of the long and porous border with 
Bangladesh and also on account of various push and 
pull factors, many Bangladeshis have managed to sneak 
Into various parts of the country. Due to ethnic and 
Linguistic similarities, they are able to mingle easily with 
lie local population. 

As per available reports, some Bangladeshi 
Immigrants cross over to Pakistan In search of better 
livelihood. About 3846 Bangladeshi Infiltrators have been 
apprehended along the Indo-Pak border since 1997 (till 
march 2000). 

(c) Instructions have been issued to the State 
Govemments and Union Territory Administrations to deal 
firmly with those found violating the law of the land. 

[Eng/Ish] 

Hoepltals for the Treatment of Kidney 

4657. SHRI SHRINIWAS PATIL: 
SHRI SUNDER LAL TIWARI: 
SHRI TARUN GOGOI: 
SHRI SATYAVRAT CHATURVEDI: 
SHRI DILIP KUMAR MANUSUKHLAL GANDHI: 

WHI the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether the Govemment propose to provide 
Incentives for opening up of more hospitals for the 
treatment of kidney with latest technology; 

(b) H so, the details thereof, location-wise; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T.· 
SHANMUGAM): (a) There is no such propoaaI. 

(b) Does not arise. 

(c) Facilities for treatment of kidney related dietfuea 
are avallable in Central Govemment Hospitals except that 
of the kidney transplantation. 

Population Control 

4658. SHRI DINSHA PATEL: Will tt-e Mlnleter of 
HEALTH AND FAMILY WELFARE be pleuecl to state: 

(a) whether the plan allocation for Department of 
Family Welfare has been considerably enhanced for 2000-
2001; 

(b) if so, the details thereof; 

(c) whether the Govemment propose to Introduce 
some new schemes for population control in view of the 
recently announced National Population Policy; and 

(d) if s('. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): <a) to (d) The outlay for Department of 
Family Welfare has been enhanced from Rs. 3120.00 
Crore in revised estimates 1999-2000 to Rs. 3520.00 
Crore for 2000-2001 so as to provide additional funcls for 
Family Welfare Programme aimed at achieving the 
objectives of National Population Policy. 

Technology for exploring Ocean Wealth 

4659. DR. A.D.K. JAYASEELAN: Will the Minister of 
OCEAN DEVELOPMENT be pleased to state: 

(a) whether a new technology has been developed 
for exploring the ocean be~ to extract commerCially 
important metals; 

(b) If so, the details thereof; 

(c) the lime by which the technology Is Hkely to be 
fully implemented to explore oceanic wealth; and 

(d) the details of places where such technology is 
propoaed to be used? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) Under a joint technology demonstration, programme 
for development of Deep Sea Mining Syatem with Institute 
for Kon8Iruktion (IKS), Unlvenllty of slegen, Germany, the 
Department of Ocean Development through its 
autonomous institution namely National Institute of Ocean 
Technology, has dasigned a crawler mounted mining 
ayatem with special Nbber tracks, umbilical cable with an 
outer steel armour which carries the weight of the vehicle 
during launch and retrieval and transmits power and 
signals to the system during operation, a number of 
transducers for monitoring the speed, direction, stability, 
pump performance etc., special under water cameras to 
observe the mining area, etc. The design of the crawler 
also involvae complex Integration of mechanical, electrical 
and InstNmentatlon technologies and is a break through 
providing a firm basis for the developmflnt of a Deep 
sea Mining syatem. While the system In Its final form will 
be capable of operating up to 6,000 m water depth, in 
the initial stages the system has been successfully 
demonstrated at a depth of 410 m off· Tuticorln in the 
cast coast during March, 2000. 

(c) It is likely to take about 5 years from now on to 
establish Its technical capabilitiae to explore the Oceanic 
Wealth particularly the Polymetallic Nodules from 6000m 
depth. 

(d) The technology for Ocean Bed Mining presently 
demonstrated could be used with slight modifications for 
mining phoephorlte deposits and placer minerals, dredging 
of sand bars in estuaries and other locations where 
floating dnJdgeries cannot work, to desilt the storage areas 
of hydro-electric projects to increase their economic IHe 
and to survey the sea bed and locate specific living and 
non-living resources. 

Bal Bhawan. 

4660. DR. RAM KRISHNA KUSMARIA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of Bal I3hawans functioning In each 
StateiUnlon Territory; 

(b) the main functions of these Bal Bhawans; 

(c) the Central assistance provided to each State for 
the purpose during each of the last three years; and 
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(d) the extent to which these are helpful to the 
students? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) The number of BaI 
Bhaw."., affiliated ~ National Bal Shavan, functioning 
In StatealUnlon Terrilories is given In the Italement·1 
encloaed. 

(b) Main functions of these Bal Bhawans Is to 
enhance creativity amongst children especially from the 
weaker section. of the Society. 

(c) The Ministry does not have any scheme for 
providing central 888Iatance to the States for BaI Bhawans. 
The National BaI Bhawan occasionally releases grants to 
the BaI Bhawans In the StatealUnion Territories affiliated 
with It. During the year 1997·98 and the year 1999-2000 
no grants were released for this purpose. Detalis of the 
grants released during the year 1998-99 ant given In the 
statement· II enclosed. 

(d) The non·formal approach of the Bel Bhawans 
helps the children to understand a variety of aubject8 In 
a free environment which is neceasary for their overall 
growth. 

S. No. Name of StateIUT 

1. 

2. 

2 

Andhra Pradesh 

Aasem 

No. of BaI Bhawana 

3 

8 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

2 

Weet Bengal 

Gujarat 

Goa 

Haryana 

Jammu & KMhmIr 

Kerala 

KamataIca 

Madhya Pradeeh 

Mahatuhtra 

Manipur 

Oriua 

Punjab 

Tamil Nadu 

Uttar Pradeeh 

National CapItal Territory of DeIhl 

Chandlgarh 

Dadra & Nagar Haveli 

Daman 

Diu 

PondIcherry 

3 

2 

5 

10 

7 

5 

3 

5 

3 

2 

4 

7 

Grant Releaed During the Yea, 199B.f19 

S. No. Name of the BaI Bhawan 

1. 

2. 

3. 

2 

BaI Bhavan, Gwallor (MP) 

Kuaumbahen Adenl Bel 
Bhavan, Akshaygarh 
(Gujarat) 

Jawahar BaI Bhavan 
Alappuzha (Kerala) 

Pulp088 

3 

Children Library 

Conatructlon of 
activity centra 
and Purdlase of equipment 
& Ubrary Books 

MinI-Auditorium 

Amount (As.) 

4 

70,000 

5,00,000 

5,00,000 

158 
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2 

4. Bal Bhavan, Diu 

5. Jawahar Bal Bhavan, 
Hyderabad (A.P.) 

6. Jawahar BaI Bhavan, 
Pondicherry 

7. Jawahar Bal Bhavan, Mumbal 

8. Jawahar Bal Bhawan, 
Jawaharlal Nehru Memorial 
Fund, Allahabad (U.P.) 

9. Jawahar Bal Bhavan 
Cubbon Park, Bangalore 
(Kamataka) 

10. Bal Bhavan Panaji, GoP 

11. Bal BI,'3van, Bhiwani 
(Haryana) 

12. Shri GirdhaJbhai 
Sengrahalaya and Children's Museum 
Amreii (Gujarat) 

National i-tumen Right. Commlulon 

4661. SHRIMATI NIVEDITA MANE: Will the Minister 
01 HOME AFFAIRS be pleased to state: 

(a) whether the Human Rights Commission of India 
has submitted report to the Union Govemment on the 
brutalities on human beings at the hands of Police 
Authorities etc; 

(b) If so, whether the Government have directed the 
Departments to pay damages to the victims in a sizable 
number; and 

(c) the number of cases in which the officials have 
been punished as per directions/recommendations of the 
N.H.R.C. during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) The 
National Human Rights Commission has been high-lighting 
the instances 01 brutalities committed on human beings 
at the hands of Police authorities as and when the same 
came to its notice. 

3 4 

Conatructlon of I .4,00,000 
mu","pu.rpoae hall for activities 

Reno¥atton of . ',. 2,50,001 
aquarium and purchase of 
computenI . 

Compute,.. 2,50,000 

Science hobby centre 1,30,000 

~rs 2,50,000 

Librery ~\.!lpment8 ~,oo,ooo 

& Boolas , 

Computer Section 2,50,000 

Setting up of Music 1,00,000 
and Craft Centre 

Hall for Music and 2,50,000 
Dance Classes 

(b) and (c) 'Police' and 'Public Order' are State 
subjects as listed In List II of the Seventh Schedule of 
the Constitution. As ·per the laid down procedure 01 the 
National Human Rights Commiasion, recommendations of 
the Commission are d!rectIy addreased to the concerned 
State Govemments. In the last three years i.e. from 1.1.97 
to 31.12.99, the NHRC has recommended prosecution! 
disciplinary action against errant officials In 105 cases. 
These recommendations are generally accepted by the 
conc.med authorities and are implemented after following 
due processes as prescribed in the concerned Acts and 
Rules. 

Lo.. to Educational Inatltutlona 

4662. SHRI PRABHAT SAMANTRAY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to refer to the reply given to Unetarred Question 
No. 2368 dated December 14, 1999 and stata: 

(a) whether the information has since been collected; 

(b) if so, the estimated 1018 caused .to educational 
institutions due to cyclone and the ~ made In the 
renovation of school and college buildings; and 
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(c) r. not, the reasol'll therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATlL): (a) to (c) The 
Information Is stili awaHed, Inter-alia from the State 
Govemment of Orissa. 

Cyclone Warning Cent,.. 

4663. SHRI T.T.V. DHINAKARAN: Win the Minister 
of SCIENCE AND TECHNOLOGY be ple~ to state: 

(a) whether the cyclone wamlng centres In the country 
are still using outdated cyclone detection radars; 

(b) H so, ~ether the Govemment have any proposal 
to replace them with the advanced and. modem weather 
radars for the better and more accurate forewamlng; 

(c) If so, the details thereof; and 

(d) whether the Govemment have set up cyclone 
wamlng ~188 at Nagapattinam and Rameewaram in 
TamU Nadu? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) No, Sir. 

(b) and (c) A network of 10 High Power S-Band 
Cyclone Detection Radars (CDRs) covera the entire 
coastline of the country. These radars which have a range 
of 400 Km, have been Installed at Calcutta, Paradlp, 
Viaakhapatnam, Machilipatnam, Chennal, Kara/kaJ along 
the east coast and Cochin, Goa, Mumbai and Bhuj over 
the west coast. All the 10 CDRs are in good working 
condition and have been providing useful information for 
traCking tropical cyclones as they approach the Indian 
coastline. 

India Meteorological Department (IMD) has plans to 
replace existing cyclone detection radars by Doppler 
Weather Radars (DWRa) In a phaeed manner. In the 
first phase, CORa at Chennal and Calcutta will be 
replaced by DWRa, for which order has been placed. 
Further, under a World Bank aided "Andhra Pradesh 
Hazard Mitigation and Emergency Cyclone Recovery 
Project", steps have been Initiated to procure three more 
Doppler Weather Radars. 

A Doppler Weather Radar has been developed by 
ISRO, for Installation at Srlharlkota. 

The Doppler Weather Radars will provide additional 
Information on the structure of the wind field of tropical 
cyclones which wftl Improve the Intensity estimation and 
prediction of atorm aurges. 

(d) India Meteorological Department has six Cyclone 
Wamlng Centrea (CWCS) In operation !dong the east and 
west ~ of the country overing the coaataI areas of 
all maritime S ...... TheM centres are located at c.lcutta, 
Bhubane8War. VlsakMpatnam, Chenna!, Mumbal and 
Ahmedabad. Theee centres provide a proven and reHable 
ayatem for cyclone warning and Ita dlsaeminatlon to 
different Government functionarlea, public and other users. 
The present eat up of Cyclone Wamlng Centres Is found 
adequate and no n8C888ity Is felt for establishing new 
centres at' Nagapatlinam and Rameswaram In Tamilnadu, 
which are already covered by IMD's Area Cyclone 
Wamlng Centre at Chennal. 

SCIST Posta In Kendrlya Vldyalayaa 
and Novodaya V1dyalayal 

4664. SHRI PRAKASH YASHWANT AMBEDKAR: 
SHRI DEVENPRA PRASAD YADAV: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be please,d to state: 

(a) the number of posts of teachers in all the 
Kendrlya Vidyalayas and Navodaya VidyaJayas and the 
number out of them belong to SCiST as on 1.1.96 and 
their percentage as compared to the total posts; 

(b) the number of teachers appointed from 1.1.97 
onwards and the number out of them belong to SC/ST 
and their percentage as compared to the total 
appointments made; 

(c) the composition of the Commlttee/Board which 
select teachers for such posts; and 

(d) the reasons for not providing adequate number 
of teachers belonging to SCiST In these Vldyalayas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (JAYSINGRAO 
GAIKWAD PATIL): (a) and (d) The Information is being 
collected. 

Hockey Matchea 

4666. SHRI JAIBHAN SINGH PAWAIYA: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be plaaaed 
to state: 
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(a) the number of Hockey matchee played by Indian 
team in the country and abroad during 1999; 

(b) the number of matches won and lost by the Inclan 
team during the said period; and 

(c) the schedule of the Indian team to play Hockey 
matches in the country and abroad during 20007 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA): (a) and (b) As per the information received 
from the Indian Hockey Federation (IHF), during the y.t8r 
1999 Indian hockey team played 55 matches In the 
country and abroad. Out of these, It won 20 and lost 26 
matches. The remaining 9 matches ended In a draw. 

(c) The schedule of the Indian team to play Hockey 
matches in the country and abroad is indicated below: 

1. 4-Nation Tumament in Spain and test series 
with Canada and Belgium from January 4-15, 
2000. 

2. 10th Sultan Azlan Shah Cup, Kuala Lampur 
from February 16-26, 2000. 

3. 4 Nation Tumament, Sydney from April 6-9, 
2000. 

4. 4 Nation Tumarnent, Perth from April 12-16, 
2~. 

5. Sydeny Olympics 2000 from September 15-30, 
2000. 

catalytic Convertora 

4666. SHRIMATI KANTI SINGH: 
SHRI SUKOEO PASWAN: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a> whether the Govemment have funded any project 
for the Catalytic Convertors for use in motor vehicles for 
reducing air pollution; 

(b) H so. the details thereof; 

(c) whether the catalytic convertOr ara aveilable in 
the market Bince 1998; 

(d) if so, the reasons for the import by the auto 
companies; 

(e) whether the Govemment propOII8 to take steps 
to ban the import of such convertors; 

(f) H eo, the details thereof; and 

(g) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACH I SINGH 
RAWAT 'BACHDA'): (a) Yes, Sir. 

(b) Department of ScIence and Technology (DST), 
has funded a multi-Institutional project for devBiopment of 
an indigenous catalytic convertor:'n the year 1994. 
Advanced ResearCh Centre Int'8mational (ARCI), an 
autonomous body under OST, is also working on 
development of catalytic convertors, particularly for use 
In diesel vehicles. 

(c) Indigenous convertors are not yet available in the 
market. Catalytic Convertors used in motor vehicles are 
mostly being Imported. 

(d) Long term durability and performance of the 
Indigenous convertors need to be estabUshedl 
demonstrated before they can be madll commercially 
aVailable. These tests ara currently In prograu. The 
Indigenous convertors are therefore not commercially 
available yet. 

(e) No, Sir. Not at present. 

(f) Not applicable. 

(g) Steps for banning import may be coneIdered by 
the Govemment after satisfactory completion of the 
durability trials and successful initiation of commercial 
production. 

NatIonal ServIce Scheme 

4667. SHRI ANADI SAHU: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the National Service Scheme ie 
implemented in States under the centrally sponsored 
scheme with the financial assistance being shared 
between Central and State In the ratio of 7:6; 

(b) whether It is difficult to accommodate a fuN time 
coordinator under the said scheme; 

(c) H so, the reasons therefor; 

(d) whether the Govemment propose to provide 100% 
assistance to meet the expenees of NSS; 
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(e) If 80, the details thereof; 

(f) If not, the reuona therefor; and 

(g) the step8 taken/propo&ed to be taken in this 
regard? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA): (a) Yes, Sir. 

(b) and (c) Presently, Universities with strength of 
more than 10,000 volunteers have a full time Programme 
Coordinator and Universities WIth strength less than 10,000 
volunteers have a Part-Time Programme Coordinator. 

(d) to (g) National Service Scheme (NSS) is a 
Centrally . sponsored scheme where the expenditure is 
shared between the Central and State Govemments in 
the ratio of 7:5 except in the case of Jammu & Kashmir 
and Union Territories without Legislature, where the entire 
expenditure is met by the Central Government. There Is 
no proposal with the Govemment at present to provide 
100% assistance to meet the expenes of NSS. 

Closure of Small Seal. Unite 
In Phanna Sector 

4668. SHRI NAMDEO HARBAJI DIWATHE: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the 8ma11 scale units In phanna eector 
are having hard times due to stiff competition from 
multinational companle8 and most of them have either 
closed or 81nklng In terms of profit and al8 likely to close; 

(b) If 80, whether the Govemment have revt_ed 
and work out the package for the survival and growth 
the such units; 

(c) If so, the details thereof; 

(d) the number of -repre8entatlonS received in this 
regard and the action taken/proposed to be taken thereon; 

(e) the details of fresh policy Initiatives taken/under 
consideration in this regard during the current year; 

(f) whether ESI Corporation and Defence Organisation 
also do not permit small scale Pharma units to participate 
in tenders unless the unit has annual sale QI Rs. 20 
crores instead of quality control criteria; and 

(g) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (e) The meet the objective of making available 
pharmscauticaJ products of good quality at reasonable 
prices, economic poIIcieI are aimed at removal of counter 
productive m8esure8 and to enoourage competition. The 
8mall scale units in the pharmaceutical sector are 
exempted from price control of 8CheduIed formulations 
with regard to non-ceiling prices fixed by the Govemment 
under the Drugs (Prices Control) Order, 1995. 

(f) and (g) The Department of Chemicals and 
Petrochemicala does not deal with purchue of medicines. 
Purchase organizations may formulate their own guidelines 
for the purpose. 

[TranslstionJ 

Conversions In Jammu and Kashmir 

4669. SHRI DANVE RAOSAHEB PATIL: 
SHRI SHANKAR PRASAD JAISWAL: 
SHRI PUNNU LAL MOHALE: 
SHRI P.R. KHUNTE: 

Will the Minister of HOME AFFAIRS be pleesed to 
state: 

(a) whether the attention of the Govemment has been 
drawn to the news-Item captioned "Jammu Meln Do 
Hlnduon Ko Musalman Banane KI K08hlsh" appearing In 
the "Dainik Jagran' dated March 28, 2000; 

(b) if 80, the facta of the matter reported. therein; 

(c) whether the Govemment have extended any relief 
to the vtctlm8; 

(d) If 80, the details thereof; 

(e) whether the Govemment propose to take 80me 
stringent measures to curb Increasing terroriem and forced 
conversion In Jammu and Kashmir; and . 

(f) If SO, the details thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGR RAO): (a) to 
(f) Information is being collected and will be laid on the 
Table of the Hou8e. 
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(English] 

Commltt .. on Righta on the Child 

4670~ SHRI SUSHIL KUMAR SHINDE: 
SHRI MADHVRAO SCINDIA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pieased to state: 

(a) whether India is the signatory to the UN 
Convention on the Rights of the Child; 

(b) if so, the rights of the child aooeptedlrecognleed 
under the convention; 

(c) the schemes and programmes launched to secure 
the rights of child; 

(d) whether the Committee on Rights of the Child 
concluded its three week winter session in January, 2000; 

(tI) if so, the conclusions and recommendations made 
by the Committee; and 

(f) the reaction of the Govemment thoreon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) and (b) The Government of 
India ac:ceded to the UN Convention on the Righ1B of 
the Child (CRC) on 11th December, 1992. 

The rights under the Convention in brief are as 
follows: 

1. Right of the chiid to preserve his identity, 
nationality, name, family relations. 

2. A child shaH not be separated from his parents. 

3. Right to express views. 

4. Right to freedom of expression, subject to 
certain restrictions. 

5. Right of the ::hiid to freedom of thought, 
conscience and reiigion. 

6. Rights of the child to freedom of association 
and to freedom of peaceful assembly. 

7. No child shall be subjected to arbitrary or 
unlawful interference. 

8. Right of the child to have aooess to information 
and material from a diversity of national and 
international sources. 

9. Right to be protected from physical and mental 
violence and exploitation. 

10. Right of the disabled child to special care and 
attention. 

11. Right of the child to the enjoyment of the 
highest attainable standard of health and for 
the treatment 0' Illness and rehabilitation of 
health. 

12. Right of the child to benefit from social security. 

13. Right of every child to a standard of living for 
his physical, mental and moral development. 

14. Right of child to education. 

15. Right of child to rest and leisure. 

16. Right of the child to be protected from economic 
exploitation and from performing in hazardous 
work. 

17. Protection of children from illicit use of narcotic 
drugs and psychotropic substances. 

18. Protection of the child from all forms of sexual 
exploitation and sexual, abuse, and from 
abduction, sale or trafficking. 

19. Protection 0' the chnd from ail other forms of 
exploitation prejudicial to any jlSpects of the 
child's welfare. 

20. No child should be subjected to torture or 
deprived of his liberty. 

(c) The different Ministries and Departments of the 
Govemme.(lt of india are Implementing various Schemes 
for the benefit of the chHdren in the countfy e.g. Integrated 
Child Development Services by the Department of Women 
& Child Development, District Primay Education 
Programme by the Department of Education, Reproductive 
Child Health Programme by the Ministry of Heaith and 
Family Welfare, Integrated Programme for Street Children 
by the Ministry of Sociai Justice and Empowerment, etc. 

(d) The UN Committee on the Rights of the Child 
discussed the India Country Report at its 23rd aeasion in 
Geneva on 11-12 January, 2000. 

(e) The major concluding observations of the UN 
Committee on the CRC are es under: 

1. The Committee expressed Its appreciation of 
the transparent process followed in the 
formulation of the Report, the detailed 
information provided and the broad range of 
constitutional and legislative procedures existing 
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in India. It also showed appreciation of the 
active participation of NGOs and gr888-root 
organisations In public affairs and the efforts of 
the States regarding education and literacy. 

2. The Committee noted the constraints faced on 
account population growth and extreme povarty. 

3. The Committee has asked for the provision of 
adequate resources, strengthening of the 
capacity and effectlveneas of organisations for 
the protection of human rights, women rights, 
scheduled castes and scheduled tribes. 

4. The Committee has asked for collection of 
dlsaggregated data of all persons under the age 
of 18 YEoars especially of the most vulnerabl., 
groups. 

5. Greater dissemination of CRe amon'gst the 
general public and especially children has also 
been requested by the Committee. 

(f) Most of the observations made by the UN 
Committee on CRC as referred In part (e) above were 
already expressed in the Govemment response submitted 
in December, 1999. Govemment is committed to further 
str. 'lenlng the implementation of the CRC. 

Research projecta In Meharashtr8 

4671. SHRI ANNASAHEB M,I":, PATIL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government have reviewed the 
present status and performance of projects for the 
development and promotion of R&D and adoption of 
Indigenous system of medicines; 

(b) If so, the details thereof in terms of physical and 
financial targets set and achieved. scheme-wise and State-
wise; 

(c) the details of funda allocated to Maharashtra for 
such projects during the last three ye8l8. project-wise; 

(d) the details of proposals from Maharashtra lying 
pending with the Union Govemment; and 

(e) the steps taken by the Govemment to accord 
cleamace to them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (e) The Information is being 
collected and will be laid on the table of the Sabha. 

Vocatlonlll Indtutlonll In Menlpur 

4672. SHRI HOLKHOMANG HAOKIP: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the details of vocational Institutions functioning at 
present In Manlpur; 

(b) the number out of them sanctioned by the 
Govemment during 1999-2000 In the State; 

(c) the funds allocated to the State for providing 
vocational education to the students during the last three 
years and till date; and 

(d) the amount actually released by the Govemment 
for this purpose during thE, ;aid period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Under the Scheme 
of VocationaHsation of Secondary Education, financial 
assistance Is provided to the State Govt. for implementing 
Vocational Education Programme in Higher Secondary 
Schools and also to NGOs for conducting Innovative 
programme on Vocational Education. At present the 
programme is being Implemented in 19 schools by the 
State Govemment of Manipur, Four voluntary organisations 
heve been granted financial auistanee for running the 
progral]lM. 

(b) During the year 1999-2000, the foI~ng voluntary 
organiaations were sanctioned grants: 

(i) Integrated Rural Development Society, Illong, 
Imphal. Manipur, (Grants released: As. n,OOOI-) 

(II) Central Council for Vocational Education, New 
Lambulane, Clo Lengton Store, New Chsekon, 
ImphaI, Manipur. (Grants releaaed: As. 71,0001-) 

(c) and (d) Funds allocated to the State Govemment 
during the last three years Is as under: 

(Rs. In lakIw) 

Year Funds eanctloned Funds releaaed 

2 3 

State Sector 
1997-96 22.21 22.21 
1998-99 Nil Nil 
1999-2000 8.00 8.00 

(sanction revalidated) 

2000-2001 Nil 
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NGO Sector 

1997-98 

1998-99 

1999-2000 

2000-2001 

2 

1.50 

2.37 

1.48 

Nil 

Cltln Selected Under MCS 

3 

1.50 

2.37 

1.48 

NO 

4673. SHRI BABUBHAI K. KATARA: 
SHRI RAMSINH RATHWA: 
SHRI CHANDRESH PATEL: 

Will the Minister of URBAN DEVELOPMENT be 
pIeaIed to state: 

(a) the names of cItie8 selected under mega cHy 
ac:heme aongwith their popuIatIor, as per the 1991 c:ena8; 

(b) the contribution of Hyderabad, Bangalore and 
Madras cities as compared to Baroda, Ahmedabad in 
Central Revenues from 1993 to 1998; and 

(c) the reasona, for not considering Ahmedabad by 
the Union Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDRAU 
DATTATREYA): (a) to (c) The basic criterion for selection 
of a cHy for inclusion under the Mega CHy Scheme is 
that the cHy should have a population of more then 4 
million as per 1991 census. 

The names of cities selected under mega city scheme 
along with their population as per 1991 census are as 
under:-

Name of the CHy Population 
(1991 Census) 

Mumbai 12.57 million 

Calcutta 10.92 million 

Chennal 5.36 mlHion 

Hyderabad 4.28 miHlon 

Bangalore 4.09 million 

Since the population of Ahmedabad city was le88 
than 4 million as per 1991 C8I'111U8, It was not I~ 
under the scheme. 

Urdu Unl¥eralty lit Hyderebed 

4874. SHRI K. YERRANNAIDU: WIR the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether a request hu been received from the 
Govemment of Andhra Pradeah and All India Urdu 
Education Committee for setting up Urdu University at 
Hyderabad; and 

(b) if 80, the action propoaed to be taken by the 
Govemment in thie regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIl): (a) and (b) The Maulana 
Azad National Urdu UniveraHy, a Central UniversHy, set 
up by an Act of Parliament, viz., 'The Maulana Azad 
National Urdu UniversHy Act, 1996', 18 already funt;:tionlng 
at Hyderabad with effect from 9.1.1998. 

SettIng up of New Fertlll.r ProJecta 

4675. SHRI CHINTAMAN WANAGA: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Union Ciovemme.nt have received 
proposal8 from various State Govemmenta to set up new 
Fertilizer Projects in the States particularly in Maharaahtra, 
during the last three years; 

(b) if 80, the details thereof, year-wise and State-
wise; 

(c) the number of pr0ject8 cleared/rejected/pending 
during the said period; 

(d) the time by which the clearance to the pending 
propoaala is IIkeiy to be given; and 

(e) the details of such projects in which private sector 
or foreign capital Inveatment has been proposed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (e) No proposals have been received from any 
State Govemment for setting up new fertilizer projects in 
the country, since as per the industrial policy resolution 
dated 24th July 1991, no licence is normally required for 
setting up new fertilizer projects. Entrepreneurs are free 
to set up fertilizer projects anywhere In the country subject 
to environmental clearance. However, Public Sector 
Undertaking8/Cooperat!ve Societies under the 
adminlatratlve control of the Department of Fertilizers have 
to obtain approval of the Govemrnent before undertaking 
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auch capital expenditure beyond their delegated powel'l. 
In view of the near eetf-auffic:Iency echIe'Ied In production 
of urea and aJso the 8II8888fII8nt of the demand supply 
scenario tHl the year 2003-04, Govemment have aIeo 
decided not to encourage new capacItIee for pt'OductIon 

SI. 
No 

Name of the project 

1. Krishak Bherali Cooperative ltd. 

of urea In the country till the year 2003-04 oyer n 
above the following pub\lclcoopel1ltlve aector project8 for 
which an 'In principle approval' has already been accorded 
by the Govemment In April, 1999:-

Annuat Urea Ealmated 
Capecily In capital coat 
Iakh M.T. (As. crore) 

7.68 1318 
(KAIBHCO),_ Third stream ammonia urea expansion 
project at Hazira In Gujarat. 

2. Krishak Bheratl Cooperative Ltd .. 7.68 1538 
(KRIBHCO)'s New ammonia-urea plant at the existing 
site of FCI at Gorakhpur In UP 

3. Indian Farmel'l Fertiliaer Cooperative 7.68 1736 
Ltd. (IFFCO)'s gr&I8roots ammonia-urea plant at Nellore 
In Andhra Pradesh 

4. Rashtriya Chemicals and Fertilizers 7.68~ 1332 
Ltd. (RCF)'s ammonia-urea expansion at Thai In Maharaahtra 

{Translation] 

Conetructlon of StadIa and 
TraIning Programme 

4676. SHRI RAJESH RANJAN ALIAS PAPPU 
YADAV: Will the Minister of YOUTH AFFAIRS AND 
SPORTS be pleased to state: 

(a) whether the Government have Introduced any 
acheme to construct email atadIa and training programmee 
at dietric:t, IUb-dvIIIon and block \eveIs In order to promote 
sports and games In the country; 

(b) H 80, the details thereof; 

(c) H not, the reasons therefor; and 

(d) the steps takenlpropoe:.-... to be taken by the 
Govemment in this regard? 

THE MINISTER OF URBAN EMPLOfMENT AND 
POVERTY ALLEVIATION AND MINISTE::R OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA): (a) to (d) Yee, Sir. Under this Departmenfs 
Schame of Grants for Creation of Sports Infrastructure, 
financial assistance for creation of sports Infrastructure ~ 
provided In the ratio of 75:25 for Special category States, 
HlllylTribaJ Areas and 50:5lJ bUll for the other areas, 
subject to certain ceilings. For construction of small size 

outdoor and Indoor staclum, maximum Central assistance 
of Rs. 15.00 to Rs. 22.50 lakh and Rs. 20.00 to 
As. 30.00 \akh reapectively Is provided, as per the ratlo 
indicated above. Coachea are also provided by the Sports 
Authority of India (SAl) for Imparting training programmee 
through their achemes like Training Centres, Special Area 
Gamee, Army Boys Company and through the National 
Coaching Scheme, under which coachee are given to 
State '(If deployment at various levels. 

[EngI/tIh] 

Ab ...... ce of un Operators 

46n. SHRI RAMSAGAR RAWAT: Will the Minister 
of URBAN DEVELOPMENT be pIeued to state: 

(a) whether the lifts In Government offices are woI1dng 
without the 11ft operators and It takee time to reach help 
In case of any mishap; and 

(b) if so, the safety measures taken by the 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) and (b) LHts In Govt. offices are 
generally wortdng with lift Operators and therefore timely 
help Is available In case of any mishap. B •• ld •• , 
emergency alarm Is provided In the lifts and Intercom 
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facility is also available in Ilftcar fOt connecting to the 
machine roomIcontrol room, if the neceasity 80 ariae8. 

[Translation] 

Promotion of Urdu lIInguage 

4678. SHRI SUBODH ROY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
stale: 

(a) whether the Govemment have any scheme for 
the promotion and development of Urdu language; 

(b) If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Yea, Sir. 

(b) The Govemment implements several schemea for 
the promotion and development of Urdu language. The 
National Council fOt Promotion of Urdu Language (NCPUL) 
has been established as an autonomous body exclusively 
for this purpose. The Council Implements several 
schemas, such as Computerised Urdu Calligraphy and 
Multilingual Desk Top Publishing (DTP), Financial 
assistance to voluntary organisationa for engaging part-
time Urdu teachers and Financial a8slstance for 
publications, bulk purchase and distribution of Urdu books. 
Besides, the Central Institute of Indian lM1guagea (CIIL), 
Mysore undertakes Urdu, research and training 
programmes. A Centrally Sponsored Scheme for the 
Appointment of Urdu Teachers In Schools is aIao being 
implemented through the State Governments. 

(c) Does not arise. 
. , 

Revision of Text Book. 

4679. SHRI SONTOSH MOHAN DEV: Will the 
M'nlster of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-Item captioned "Saffron Generation" 
appearing in The Hindustan Times dated December 19, 
1999; 

(b) whether NCERT has been Instructed to revise 
text books on 80me subjects prescribed for 10th and 
12th classes of C.B.S.E.; 

(c) If 80, the details of the books proposed to be 
revleedlelready revised during thelut twtl years and the 
rN8On8 for· the same In e.ch cue; and 

<eI) the raactloa 01 the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Yas, Sir. 

(b) to (d) Following the National Policy on Education 
(NPE) 1986, the NatIonal Council of Educational Research 
and Training (NCERT) had brought out the "National 
Curriculum for Elementary and Secondary Education-A 
Framework". The National Policy on Education was 
updated In 1992, and the programme of Action, 1992 
required the NCERT to modify its curriculum framework. 
As a part of the 9th Plan the NCERT had been given 
the task of revising the curriculum of school education. 
Following theee· policy dIractivas and as a part of an 
ongoing process, the NCERT has recently prepared a 
"Discussion Document" on the "National Curriculum 
Framework for School Education" and released it in 
January, 2000 for public debate. The document is being 
discussed and debated at national and state levels. One 
text book (Saras-Bharati Bhag-3) and two supplementari .. 
reader (Sankshlpt Buddacharit) and (Naya Jeevan Part 
3) were Introduced In Class VII1 In' lieu of the old ones 
In sesaion 1999-2000. Besides, "Poorva Bhag I" and 
kathakalash Bhag· 1 have replaced 'Mansi Bhag 1 and 
(Sanchyika Bhag 1) respectively for class IX. 

[Translation} 

Science Club 

4680. SHRI VLJAY KUMAR KHANDELWAL: Will the 
Minister of SCIENCE & TECHNOLOGY be pleased to 
stale: 

(a) whether the Govemment of Madhya Pradesh has 
demanded grant from the Central Government for the 
science-club to import training to Incharges and resourceful 
persons; 

(b) If so, the details thereof; and 

(c) the action proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRV 
OF SCIENCE AND TECHNOLOGY (SHRI BACH I SINGH 
RAWAT 'BACHDA'): (a) No, Sir. 

(b) Does not arise. 

(c) Does not arise. 
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{English} 

Performance of Kendrlye Vldplayu 

4681. SHRI KODIKUNNIL SURESH: 
SHRI ANNASAHEB M.K. PATIL: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleued to atate: 

(a) whether the Govemment have reviewed the 
academic performance of Kendrlya Vldyalaya networt< In 
the country recently; 

(b) H 80. the details thereof for the Iaat three years. 
State-wise; 

(c) the ataps taken/proposed to be taken to promote, 
develop, strengthen and expand the networt< of Kendriya 
Vidyalaya; and 

(d) the action plan in this regard for 2()()()"2oo1 and 
the next five years for each State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) Kendriya Vldyalaya 
Sangathan monitors the performance of Kendrlya 
Vidyalayas every year and the region-wise performance 
for last three years Is given In the atatament enclosed. 

(b) to (d) Improvement of results Is a continuous 
process. The Sangathan has planned to Improve the 
performance through various measures like Intensive 
monitoring of academic activities, recruitment and 
appointment of teachers on contrsctual basis. syatematic 
In-service training of teachers and Principals and 
encouraging curricular activities etc. 

St8tement 

Region-Wise Result Analysis lor C/alJS Xth 

Region 

Ahmedabad 

Bangalore 

Bhopal 

Bhubaneshwar 

Calcutta 

1997 

2 

86.89 

89.48 

n96 

75.25 

n09 

Paaa% 

1998 

3 

81.71 

88.37 

78.11 

78.70 

n34 

1999 

4 

83.41 

88.53 

75.85 

78.83 

76.25 

ChandIgarh 

Channa! 

De!hl 

Dehradun 

GUWIIhati 

Gwallor 

Hyder8bad 

Jabalpur 

Jaipur 

Jammu 

Lucknow 

Mumbal 

Patna 

Silichar 

KVS (HQ) 

2 

14.97 

90.23 

78.48 

83.29 

78.34 

78.36 

n.24 

71.27 

76.48 

76.78 

78.29 

88.07 

88.74 

74.31 

94.74 

3 

74.50 

90.00 

78.16 

72.82 

72.82 

85.40 

82.60 

72.91 

73.84 

68.83 

73.82 

83.60 

68.40 

75.04 

90.24 

4 

79.80 

88.40 

81.88 

76.15 

89.07 

71.58 

81.00 

78.88 

n99 

68.54 

75.48 

89.30 

70.00 

61.n 

93.02 

Region-wise result Analysis lor CIas5 Xllth 

Region 

Ahmedabad 

Bangalore 

Bhopal 

Bhubaneshwar 

Calcutta 

Chandlgarh 

Channai 

Deihl 

Dehradun 

Guwahati 

Gw&llor 

Hyderabad 

1997 

2 

90.13 

91.88 

68.36 

79.58 

78.38 

81.60 

93.00 

60.35 

82.33 

78.44 

83.26 

88.09 

Paaa% 

1998 

3 

84.02 

87.24 

85.02 

n20 

83.46 

83.89 

68.10 

78.19 

81.34 

70.02 

79.58 

79.20 

1999 

4 

88.n 
93.48 

81.81 

85.81 

83.45 

84.18 

90.60 

76.39 

84.88 

78.48 

79.36 

89.18 
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2 3 4 

Jabtilpur 84.76 81.12 80.13 

Jaipur 85.53 78.79 83.42 

Jammu 81.35 72.44 78.07 

LucIcnow 85.94 81.01 n.19 

Mumbai 85.52 85.80 91.50 

Patna 73.34 67.57 76.34 

Sillchar 72.68 65.44 72.14 

KVS (Ha) 79.41 97.44 90.00 

TB ca ... In the World 

4682. DR. JASWANT SINGH YADAV: 
SHRIMATI RENU KUMARI: 
PROF. DUKHA BHAGAT: 
SHRI KIRIT SOMAIYA: 
SHRI DINSHA PATEL: 
SHRI SUSHIL KUMAR SHINDE: 
SHRI MADHAV RAO SCINDIA: 
SHRI A. VENKATESH NAIK: 
SHRI C.N. SINGH: 
PROF. UMMAREDDY VENKATESWARLU: 
SHRI SHANKAR PRASAD JAI6WAL: 
SHRI NARESH PUGLIA: 
SHRI ABDUL HAMID: 
SHRI R.L. JALAPPA: 
SHRI RAVI PRAKASH VERMA: 
SHRI AVTAR SINGH BHADANA: 

WID the Minister of HEALTH AND FAMILY WELFARE 
be pleued to state: 

(a) whether any Indian delegation has attended the 
WHO conference on TB eradication at Amsterdam; 

(b) H so, whether according to the WHO report, India 
Is having a largest percentage of TB cases In the Wortd 
than the other Asian countries; 

(c) H so, the factual pOIIitIon in this regard, State-
wise; 

(d) the number of cases detected during the last 
three years and the current year; 

(e) the financial assistance given to States for the 
eradication of TB during the last three years and the 
current year and the detaiIII of funda remained unutllieed, 
State-wise; 

(f) the details of dlagnoatlc facilities avallable In the 
Government Hospita. In this regard; 

(g) whether the Govemment propose to formulate 
any echeme to set up sanatorlume for the eradication of 
th. disease; 

(h) H eo, the detaII8 thereof, Iocatton-wlae; 

(I) whether a conference was organised by the WHO 
In Geneva In March 2000; 

0) H so, the representativH from India attended the 
conference; 

(k) whether WHO has sent any recommendatlonel 
report for contraUlng the consumption of tobacco by law; 

(I) H 80, the detaiIe thereof; and 

(m) the action taken by the Govemment In this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) and (d) Statement-I indicating the new TB cases 
detected and put on treatment during the last three years 
(1996-97 to 1998-99) under the programme Is enclosed. 
The poeItIon In regard to the case detac:IIon for the current 
year from AprIl, 1999 to December, 1999 is given in 
enclosed atatement·lI. 

(e) 100% requirements of Anti-TB drugs for RNTCP 
areas and for sputum positive cases for non-RNTCP areas 
are procured and supplied to the States by the Centra. 
Binocular Microscopes are alao supplied to the Project 
districts by the cantre. However, for purchase of anti-TB 
drugs for sputum negative cases of non-RNTCP areas, 
cash assistance Is given to the States. For undertaking 
various activities for Implementation of RNTCP, grants-in--
aid are given to the District TB Societies of the Project 
districts and the State TB SocietIes. Statement-III Indicatlnq 
the financial assistance given to the States during the 
last three years under the TB Programme Is enclosed. 

(f) The TB Programme Is impiemented through a 
network of 447 District TB Centres and 330 TB Chest 
Clinics. At the centres free of cost diagnostic facilities 
are provided to the TB plllients. For quality diagnosis, 
more than 3,000 Microscopy Centres have been 
established In the country In RNTCP districts. 

(g) Does not arise. 
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(I) and 0) The second meeting of the Working Group 
of the WHO Framework Convention on Tobacco Control 
was held in Geneva from 27th-29th March, 2000. This 
meeting was attended by the AddIIIonai Secretary, MW1IItry 
of Health & Family Welfare and the Deputy Director 
General, indian CouncH of Medical Research, on behalf 
of Govemment of India. 

meeting of the Working Group constituted for this purpoee 
was held on 25th to 29th October 1999 in Geneva. The 
Working Group discussed and provided suggestio". 
related to objectives lind protocols for FCTC and al80 
adminlatrattve arrangements for this purpose. The second 
meeting of the Working Group was held during 27th-29th 
March, 2000 and based on the recommendat!o". of the 
Working Group, ." Intergovemmental negotiating body wit 
negotiate the draft Framework Convention and poaIbIe 
related protocols. The Framework Is expected to be 
finalieed in the year 2003. 

(k) and (I) World Health Organisation has initiated 
steps for development of a global Framework Convention 
on Tobacco Control. The initiative for Framework 
Convention on Tobacco Control (FCTC) is based on the 
fact of tobacco being a public health problem in every 
country. Some elements of this problem, like smuggling, 
which transcend national boundaries, makes It difffcult for 
the countries to tackle this problem in isolation. The ftntt 

(m) A draft Cabinet Note to bring out comprehenalYe 
legislation to discourage use 0' tobacco Is under 
preparation. 

SINo. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujera! 

Haryana 

Himachai Pradesh . 

Jammu & Kashmir 

10. Kamataka 

11. Karaia 

12. Madhya Pradesh 

13. Maharashtra 

14. Manlpur 

15. Meghaiaya 

16. Mizoram 

National Tuberculosis Control Prog,.""". 

State wise esse Detection 

10 11 

78,620 65,660 83.5 98,495 74,137 75.27 96,488 78,467 81.32 

1,500 2,880 192.0 1,374 3,801 278.64 1,374 5,748 418.34 

23,500 20,106 85.8 33,952 18,826 64.88 33,952 19,847 58.46 

153,000 12,710' 8.3 127,806 11,133 8.71 127,805 27,770 21.73 

2,000 2,974 148.7 1,844 2,810 141.54 1,844 2,746 149.02 

133,900 116,158 86.7 62,369 104,835 187.77 62,389 125,534 201.28 

29,000 35,267 121.8 26,530 37,888 147.54 26,630 33,348 130.78 

9,000 12,084 134.3 7,893 5,347 67.74 7,893 5,788 73.08 

6,240 11,014 178.5 11,734 28,993 230.04 11,734 18,258 166.80 

68,370 71,776 106.0 67,562 78,883 118.72 87,682 68,149 100.84 

33,800 36,829 109.0 42,314 19,711 48.s8 42,314 13,808 32.83 

87,220 90,858 104.~ 101,4~7 77,045 75.92 ~01,987 78,390 78.88 

140,000 190,630 136.2 118,639 202,299 170.52 118,639 195,248 184.67 

2,700 6,845 246.1 2,908 3,469 119.29 

2,560 4,618 180.4 2,809 3,080 109.85 

1,000 1,223 122.3 1,096 1,332 121.31 

2,908 

2,809 

1,098 

2,820 96.97 

2,768 99.25 

1,390 128.59 
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2 8 7 8 10 11 

17. NagaIand 1,250 1,350 108.0 1,_ 1,626 84.07 1,_ 2,380 123.08 

18. Oriua 38,_ 40.850 110.8 47,014 24,912 52.99 47,014 21,850 46.48 

19. Punjab 41,900 48,260 115.2 30,852 42,121 137.42 30,852 39,520 128,93 

ZO. RajuIhan 45,000 89,344 154.1 88,475 46,071 67.28 88,475 5~,O72 76.05 

21. SIIddm 1,000 2,800 280.0 846 1,881 288.53 645 2,104 326.20 

22. Tamil Nadu 99,000 104,823 105.9 81,128 114,085 140.80 81,128 116,185 143.22 

23. Tripura 2,880 2,528 87.8 4,_ 2,801 59.57 4,_ 3,340 76.50 

24. Uttar Pradeah 247,000 279,788 113.3 215,478 289,431 134.32 215,478 262,739 121.83 

25. West Bengal 89,000 74,352 107.8 1crl,287 86,018 83.58 1crl,267 62,428 81.03 

26. Pondicherry 3,200 3,401 108.3 448 711 159.42 1,281 3,883 301.56 

27. A & N Islands 500 835 127.0 1,023 1,819 1n.81 446 720 161.43 

28. Chandigarh 1,000 1,711 171.1 220 508 230.00 1,023 1,801 178.05 

29. D & N Haveli 250 300 120.0 161 0 0.00 220 266 120.91 

30. Delhi 42,000 42,951 102.3 13,500 43,313 320.84 13,500 13,000 96.30 

31. LakshadMIap 100 180 180.0 82 145 178.83 62 100 121.95 

32. Daman & Diu 150 244 162.7 1,281 417 32.55 161 150 93.17 

Total NTCP 1,363,500 1.354,950 99.4 1,276,525 1,305,385 102.28 1,275,018 1,262,643 99.03 

Bfa,.",.",." 

NatIonal TubefCUlos/s Control Programme 

Allocation Expenditure 1997-98, 1998-1999 & 1999-2000 

(Re. In 11Ikh8) 

SI. No. Name of the 1996-97 1997-98 1998-99 1999-2000 
StatelUT Allocation Allocation Allocation Externally AIded General 

2 3 4 5 6 7 

1. Andhra Pradesh 198.00 550.00 445.24 190.14 292.62 

2. Arunachal Pradesh 9.25 10.00 18.32 0.00 2.64 

3. Aaaam 34.75 342.00 108.64 36.16 n,S7 

4. Bihar 152.50 728.00 709.14 660.82 393.91 

5. Goa 9.25 4.00 20.11 0.00 3.17 

8. GuJarat 211.50 348.00 663.48 1148.95 64.93 

7. Haryana 28.75 62.00 70.51 0.00 79.13 

8. Himachal Pradeah 64.25 43.00 138.64 126.24 7.40 
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2 3 4 5 6 7 

9. Jammu & Kashmir 13.50 29.00 33.91 0.00 37.30 

10. Kamataka 92.25 351.00 475.19 562.32 139.03 

11. Kerala 149.25 265.00 480.08 869.04 16.65 

12. Madhya Pradesh 121.00 588.00 329.95 115.33 302.84 

13. Maharuhtra 410.00 619.00 659.37 549.86 302.98 

14. Manipur 10.50 20.00 34.45 31.17 0.49 

15. Meghalaya 9.75 20.00 8.79 0.00 8.60 

16. Mizoram 8.75 8.00 12.97 0.00 3.48 

17. Nagaland 9.00 13.00 12.34 0.00 2.77 

18. Orissa 48.25 273.00 172.20 202.61 122.77 

19. Punjab 35.50 76.00 85.25 0.00 96.98 

20. Rajasthan 208.00 386.00 298.74 215.70 181.70 

21. Sikkim 9.25 1.00 187.82 0.00 1.90 

22. Tamllnadu 127.00 452.00 348.86 478.78 181.70 

23. Tripura 9.75 30.00 12.96 0.00 13.36 

24. Uttar Pradesh 222.00 1189.00 808.75 300.49 597.08 

25. West Bengal 258.00 586.00 508.19 2012.39 70.79 

26. Delhi 171.00 108.00 136.63 0.00 0.00 

27. Pondlcherry 8.00 100.00 12.85 0.00 2.78 

28. Andman & Nlcobar 18.00 24.00 11.01 0.00 1.25 

29. Chandigarh 20.00 52.00 12.96 0.00 3.47 

30. 0& N Haveli 18.00 11.00 0.59 0.00 0.67 

31. Daman & DIu 18.00 8.00 (}.43 0.00 0.49 

32. Lakahadweep 15.00 5.00 0.21 0.00 0.25 

Statement..,,, 

State-wise target under 20 Point Programme for 1999-2000 and Achievement first nine months (April-December) 

Sputum Examln&Uon Detection of new Iputum poslllve C8H8 

SI. Name 01 the State Proportionate Achievement Proportionate AchIevement 
No. Target lor nine target lor nine 

months Number % months Number % 

2 3 4 5 6 7 8 

1. Andhra Pradeah· 279818 211013 75.41 27983 18489 66.07 

2. Arunachal Pradesh 3930 4949 125.93 390 269 68.97 
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2 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharaahtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradeah 

West Bengal 

A & N Islands 

Chandlarh 

o & N Haveli 

Daman & Diu 

Delhi 

Lakshdweep 

Pondicherry 

Total 

3 

97043 

367958 

6265 

178320 

73298 

22268 

33038 

192885 

119933 

293798 

337950 

8303 

8025 

3143 

5550 

133260 

87285 

197400 

1845 

229710 

12473 

623865 

292395 

1275 

2933 

630 

465 

45683 

233 

3660 

3663630 
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4 

4037 

12447 

9730 

195399 

48624 

o 
24881 

143692 

o 
37904 

503869 

6568 

2881 

3005 

1258 

39318 

130653 

57853 

6109 • 

353203 

9365 

549137 

33551 

2831 

1254 

o 
620 

45gea 

143 

18859 

2459121 

5 

4.16 

3.36 

184.81 

109.68 

66.34 

0.00 

75.25 

74.50 

0.00 

12.90 

149.10 

79.11 

35.90 

95.62 

22.67 

29.50 

149.69 

29.31 

331.11 

153.76 

75.09 

88.02 

11.47 

222.04 

42.76 

0.00 

133.33 

100.67 

61.51 

515.27 

67.12 

8 

9705 

36795 

525 

17835 

7328 

2228 

3300 

19290 

11993 

29378 

33795 

833 

603 

315 

555 

13328 

8730 

19740 

188 

22973 

1245 

62385 

29243 

128 

293 

60 

45 

4588 

23 

388 

368380 

7 

238 

1265 

276 

27178 

2201 

o 
525 

13173 

o 
1466 

45004 

832 

369 

229 

S90 

4037 

7070 

19585 

354 

18727 

~1 

42008 

~ 

88 

39 

o 
41 

18211 

O. 

991 

181 

8 

2.45 

3.41 

52.95 

152.39 

30.04 

0.00 

15.91 . 

68.29 

0.00 

4.99 

133.17 

99.94 

45.98 

72.70 

70.27 

30.29 

80.99 

99.21 

188.80 

81.52 

37.03 

67.34 

10.40 

69.02 

13.33 

0.00 

91.11 

398.71 

0.0 

269.66 

61.84 
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Slum R .... abliltatlon In BIIngillorw 

'4883. SHRI S.D.N.R. WADIYAR: WI" the MInIster of 
URBAN EMPLOYMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether a sum of Rs. 260 crore has been 
earmarked for the slum rehabilitation programme signed 
by HUDCO In Bangalore city; 

(b) if 80, the time by which the amount is likely to 
be released by HUDCO to the Govemment of Kamataka; 

(e) whether HUDCO Pf0P0888 to allocate fund for 
the slum rehabilitation of Mysore and other cities In 
Karnataka during 2()()()'2oo1; and 

(d) II so, the details thereof? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA): (a) An amount of Rs. 250 crore has been 
earmarked for Comprehensive Slum Development 
Programme by the Bangalore Meharashtra Palika (BMP). 
However, this does not form pert of the Memorandum of 
Understanding (MoU) signed between HUDCO and 
Government of Karnataka on 29.12.1999. 

(b) The agency BMP is expected to draw 50% of 
the Rs. 100 crore needed for the first stage of slum 
development by December, 2000. 

. (c) and (d) HUDCO has not received any specific 
scheme prapoeaIs from the Govemment of Kamataka for 
aHocation of funds for slum rehabilitation of Mysore and 
other cities In the State. 

CISF In UndeI1aklnga 

4684. SHRI A. NARENDRA: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the Central Industrial Security Force has 
been inducted into undertakings; 

(b) if so, the number of undertakings where this force 
has been deployed; 

(c) the number of cases. of thefts report8d by these . 
undertakings during the last three years; and 

(d) the value of property involvad In thOM cues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 

(b) Ves, Sir. CISF atands Inducted In 247 Public Sectorl 
Other Government establishments. 

(e) 

V .... No. of cases 

1997 1948 

1998 3149 

1999 5976 

Total 11073 

(d) The total value of property Involved is Rs. 6.57 
crores (approx). 

Development of Cltl.. with Fore"n Aid 

4665. SHRI TEJVEER SINGH CHAUDHARV: 
SHR.I G. PUlTA SWAMY GOWDA: 
SHRI HARIBHAI CHAUDHARY: 
SHAI AAJO SINGH: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the details of proposals received by the Union 
Government from the various State Governments including 
BIhar for the development of cities during each of the 
last 1hree years, State-wise; 

(b) the details of proposals cleared/rejected/pending 
and allocation made to various States for the purpose 
during the said period. State-wise, Scheme-wise; 

(c) whether the Union Government propoae to develop 
lOme towns/cities in the country with foreign aidlWorid 
Bank asalatance; 

(d) if so, the details thereof; 

(e) whether the World Bank' or any Intemational 
finance Institutions have agreed to make financial 
assistance for any of the. schemeS for the development 
of citlesltowns in the country particularly in Bihar and 
Karnataka; 

(f) if so, the details thereof, project-wise and State-
wise; 

(g) whether any monitoring system exists to monitor 
the development of the schemes; 

(h) if 80, the details thereof; and 
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(i) if not, the reasons therefor? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (I) The Information is being 
collected and will be laid on the Table of the Sabha. 

[Translation] 

Regularlatlon of Illegal Constructions In DeIhl 

4686. SHRI VIJAY GOEL: Will the Minister of URBAN 
CeVELOPMENT be pleased to state: 

(a) the number of Illegal constructions regula rind if! 
Delhi till date; 

(b) whether it includes regularization of illegal 
constructions for commercial activities also; 

(c) if so, whether commerciai activities can be 
performed in the residential areas; 

(d) if so, the details In this regard; and 

(e) the monetary gain of Municipal Corporation of 
Delhi from regularization of illegal constructions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) to (e) The Information is being 
collected and will be laid on the Table of the Sabha. 

Emnslon of CGHs Faclllt_ In BIMI' 

4687. SHRI RAJO SINGH: Wiii the Minister of 
HEALTH AND FAMILY WELFARE be pleaaed to state: 

(a) whether ... epr~ations have been received from 
Bihar for the extension of CGHS facilities in the States; 

(b) if so, the details thereof; ant:! 

(c) the action proposed to be taken by the 
Government in the metter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) and (c) A few representations have been received 
for extending CGHS facilities to the Central GoV!. 
employees end pensioners belonging to Departments other 
than that C'f AGCR Office in Renehi, which have been 
examined by the GoV!. 

Although _proposal for extension of CGHS facilities 
at CR colony, Patna, has been included in the 9th Five 
Year Plan period, yet due to financial conatraint8 and 
non-Implemen&ation of SIU Report, it may not be feasible 
to open any new CGHS dispensary for the present. 

Education for All 

4688. SHRI MOHO. SHAHABUDDIN: WUI the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the efforts made specially for weaker section, 
~ and handioapped persons under the progremme 
'Education for all' and campaign launched by the 
Government; 

(b) the details of achlevementa made so far under 
this compaign alongwith the names of districts selected 
for this campaign in BIhar; 

(c) whether the Govemment propose to formulate 
any comprehensive ec:heme to provide vocational training 
aIongwlth the primary education; and 

(d) if so, the details thereof end if not, the reasons 
therefor? . 

THE MINISTER OF STATE IN -THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATlL): (a) to (d) The 
Government is in the process of finalleation of the "Serva 
Shiksha Abhiyan" (People's movement for Education for 
All). The proposed Serva Shiksha Abhiyan is for 

- unlveruliaing Elementary Education in the mission mode 
with a holistic and convergent approach. The educational 
development of ehiidren belonging to SelST, weaker 
section, minorities and handicapped would be a special 
focus in the Sarva Shlkaha Abhiyan. 

Mlflclel Corneas 

4689. SHRI SADASHIVRAO DODOBA MANDLlK: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to stste: 

(a) whether the scientists have developed the artificial 
comeas for restoring the sight of blind people as reported 
in the leading newspapers of the country; 

(b) if so, the details In this regard; 

(c) the number of persons likely to be benefited due 
to this achievement; end 

(d) the time by which fhe artificial comeas are likely 
to be made aveHabie in India? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (d) Research on development of 
comeal equivalents Is stili being carried out In laboratories. 
It Is expected to take some more time before clinical 
trials are undertaken. Current practice to get corneas from 
donor eyes is likely to continue to treat comeal blindness 
during the foreseeable future. 

[Translation] 

Shremlk Vldyapeeth 

4690. SHRI BRIJ BHUSHAN SHARAN SINGH: Will 
the Minister 01 HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment have aet up any Shramik 
Vidyapeeths; and 

(b) II so, the details thereol, State-wise and under 
whom control these Vidyapeeths are lunctionlng? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) Yes, Sir. 
List 01 Shramlk Vidyapeeths now known as Jan Shikshan 
Sansthans established so lar, state-wise is given In the 
attached statement. 

Shramik Vidyapeeths are set up under the aegl",bf 
Voluntary Organlsal1onslUnlversltles/State Governments. 
Shramik Vldyapeeth at Delhi was established as a sub-
unit of Directorate 01 Adult Education, a subordinate office 
01 this Ministry. The affairs 01 a Shramlk V1dyapeeth are 
managed by the Board of Management of the individual 
Vidyapeeth. 

Stat"",ent 

List of Shramik Vidyapeeths Established in Various 
States 

ANDHRA PRADESH 

1. Guntur 

2. Hyderabad 

3. Ranga Reddy 

4. Kaklnada 

5. V1jayawada 

6. Viaakhapatnam 

7. Ongole 

8. Tirupati 

ASSAM 

1. Silchar 

BIHAR 

1. Jamahedpur 

2. Gays 

3. Paine 

4. Darbhanga 

DELHI 

1. Deihl 

2. Jahangirpuri 

GUJARAT 

1. Ahmedabad 

2. Sural 

3. Vadodara 

4. Bharuch 

HARYANA 

1. Faridabad 

2. Sirsa 

3. Sonepat 

KERALA 

1. Trivandrum 

2. Callcut 

3. Trlaaur 

MADHYA PRADESH 

1. Indore 

2. Gwalior 

3. Ratlam 

4. Ujjain 

5. Satna 

6. Bhopal 

7. Ralpur 

8. Guna 

to Questfons 194 
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MAHARASHTRA 

1. Worli (Mumbal) 

2. Dharavi (Mumbai) 

3. Aurangabad 

4. f<":olhapur 

5. Nagpur 

6. Nashik 

7. Pune 

8. Sindliudurg 

ORISSA 

1. 'l=Iourkela 

2. Cuttack 

3. Bhubaneshwar 

RAJASTHAN 

1. Ajmer 

2. Jaipur 

3. Jodhpur 

4. Kota 

JAMMU &. KASHMIR 

1. Jammu 

KARNATAKA 

1. Bangalore 

2. Mysore 

3. Karwar 

4. Tumkur 

5. Raichur 

6. Shimoga 

UTTAR PRADESH 

1. Lucknow 

2. Kanpur 

3. Ghazlabad 

4. Faizabad 

5. Allahabad (Urban) 

6. Allahabad (Rural) 

7. Unnao 

8. Narainpur 
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9. Varanaai 

10. ButI 

11. Ambedkamagar 

12. Suhanpur 

13. Pra~rh 

14. Jaunpur 

WEST BENGAL 

1. Calcutta 

2. Narendrapur 

3. Haldia 

UNION TERRITORY 

1. ChandIgarh 

Tamil Nadu 

1. Channal 

2. Colmbatore 

3. Madurai 

4. Tlruchlrapalti 

5. Vellore 

{English] 

Cop. with Doubtful Integrity 

4691. SHRI RAMJEE MM>.IJHI: WID ·lhe Minister of 
• HOME AFFAIRS be pleased to state: 

(a> whether the Commissioner of Police, Delhi has 
ordered compilation of list of officers and cope suspected 
to be of doubtful ililtegrity having links with criminals; 

(b) if so, the details thereof; 

(c) the other meaaurea taken up by the pol1c8 chief 
to clean the image of cope In Delhi; 

. (d) whether Delhi cops ex.\Ort money from the people 
under dura.. and threat and detain people on falee 
groundaj and 

(e) if so, the number of cops arrested on this count 
in Deihl during the laat three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) Yes, Sir. Delhi Pllce have Initiated action to updatlt 
the list of police officials of doubtful Integrity maintained 
by their Vigilance unit. 
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(c) The m8asuras taken to Improve the public Image 
of Deihl Police are mainly as follows: 

(a) Strengthening of the VIgilance branch at Police 
Headquarters; 

(b) aettlng up of a Public Grievances Cell in ear,h 
poliee District; 

(c) deterrent action against officials found Involved in 
malpractlcealmlabehaviour; 

(d) emphasis laid on strict observance of human 
rights; 

(e) frequent briefing given to police officials by senior 
officers including the Commissioner of Police; 

(f) earmarking of telephone No. 3319922 for the 
benefit of the public to enable them to seek emergent 
help in cases of harassment by police officials; 

(g) eannarking of Post Box No. 171 to enable the 
public to infonn the Commissioner of Police about any 
criminal or corrupt activity of a police official; 

(h) advertisir)g of the FAX numbers of District Deputy 
Commissioners of Police to provide direct communication 
between the public and the Deputy Commissioner of 
Police concemed. 

(d) There have been some instances where such 
Lomplaints were made against individual police officials. 

(e) The requisite infonnation Is given as under: 

Year 

1997 

1998 

1999 

2000 
(upto 15.4.2000) 

No. of police officials 
arrested 

11 

13 

8 

10 

Hospitals tor AIDa Petlenta 

4692. KUMARI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether AIDS epidemic has gone out of control 
in the country; 

(b) if so, the reasons therefor; 

(c) whether the Govemment propose to set up 
hospitals exclusively for AIDS patients; 

(d) H so, the details thereof, location·wise; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) The AIDS patients are treated at per with other 
patlnets in all Government hospitals without any 
discrimination. 

Lo.... to Fertilizer Mak.,. 

4693. SHRI AJOY CHAKRABORTY: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether attention of the Govemmttnt has been 
drawn to the news item capiioned "Fertilizer makers may 
incur .Josses due to dumping" appearing in the "Business 
Stand.,..' dated April 1, 2000; and 

(b) if so, the facts of the matter reported therein and 
the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) and (b) Yes, Sir. DAP has been decontrolled since 
24.8.1992 and its imports have been decanaJized with 
effect from 17.9.1992. However the Government 
detennines the Maximum Retail Pricas (MRP) and the 
rates of Concession for indigenous and imported DAP 
under the Concession Scheme of the Department of 
Agriculture and Cooperation. The indigenous producers 
of DAP are at a disadvantage as the raw materals! 
intennediates required for its production are not available 
In the country. To compensate for this disadvantage, rate 
of consession for indigenous DAP is pegged at a higher 
level than that of imported DAP. For 1999-2000, the 
Govemment had fixed concession of Rs. 4600 per metric 
tonne (proviaional) for indigenous DAP and Rs. 3200 per 
metric tonne for Imported DAP. At these rates of 
conceSSion, indigenous production has been 38.58 lakh 
metric tonnes which is higher than the target of 37.25 
lakh metric tonnes for 1999·2000. Imports in the same 
period have been nearly 33 lakh metric tonnes. Thus the 
domestic production has not sufferent despite the high 
level of Imports. 
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In the market place both indigenous and imported 
DAP are sold at a competitive price. The Govemment 
role is to put in place the policy which spurs both the 
indigenous production and imports. The seiling price to 
farmers is a function of demand and supply. 

The Govemment has not received any representation 
regarding dumping of DAP by foreign suppliers In the 
country nor has the industry been of the view that there 
has been dumping of DAP. 

Schemes for poverty Alleviation 

4694. SHRI G.S. BASAVARAJ; 
SHRI AVTAR SINGH BHADANA: 

Will the Minister of URBAN EMPLOYMENT & 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Govemment propose to prepare fresh 
scheme for poverty alleviation and increasing of 
employment opportunities; 

(b) if so, whether a meeting of State Ministers for 
Urban Employment and Secretaries was called during 
January. 2000. 

(c) if so, the topics discussed there In; and 

(d) the decisions taken thereat? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS( SHRI SUKH DEV SINGH 
DHINDSAN): (a) No, Sir. 

(b) to (d) Does note arise sir. 

National Family Health Survey 

4695. SHRI AKBOR ALI KHANDOKER: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleaaed 
to state; 

(a) the time by which the National Family Heahh 
Survey being conducted and scheduled to be completed 
by the agency engaged for conducting this survey; 

(b) whether Calcutta and other metropolitans are 
likely to receive special focus in this survey; and 

(c) if so, the details in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The National Family Heahh Survey 

(second round) has been conducted in all the 26 States 
except in the state of Tripura in the country during1998-
99. Intematlonal Institute for Population Sciences, Mumbai 
is the nodal agency for this survey. The survey In Tripura 
could not be conducted due to disturbed situation. The 
preliminary reports for 16 States have been brought out. 
The Preliminary estimates of Important indicators at all 
India level will be available by end of May, 2000 and the 
final repOrt is expected to be published by the end of 
this year. The final State level reports are under 
preparation and expected to be published by the end of 
the year 2001. 

(b) and (c) Special focus is placed on four 
metropolhan cities, namely. Mumbai, Calcutta, Delhi and 
Chennai whh higher sample size. Separate estimates will 
be available for these cities in the final State level reports 
in respect of demographic, social and heahh parameters. 
In respect of Mumbai, estimates of these parameters for 
slum areas will also be prepared. 

Study Conducted by ICMR 

4696. SHRI RAMJIVAN SINGH: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state; 

(a) whether Indian Council of medical Research which 
conducted a number of studies from' 1983 to 1994 
revealing various ailments among the survivors of the 
Bhopal Gas Tragedy was winded up in 1994; and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) and (b) The Indian Council of Medical Research 
initiated research programmes to document the short-term 
and long-Jerm health effects of gas exposure which 
occurred at the time of the Gas Leak Disaster' in 
December, 1984 in Bhopal. These projects had specific 
objectives and were time-bound, and were wound up 
accordingly, the last of tl'lem In March, 1994. 

Aalan aamea, 2006 

4697. SHRI BHIM DAHAL: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether India has staked clalm to organise the 
"Asian, Games, 2006" In the country; 

(b) if so, 'the details thero!; and 

(c) the other countries which have staked their claim 
to host the games? 
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THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA): (a) and (b) With the approval of Govemrnent 
of India, Indian Olympic AuocIation, the apex body for 
holding Asian Games, is bidding for the 2006 Asian I 
Gamea being held at Deihl. 

(c) Malaysia, Hongkong and Qatar have also staked 
their claim to host the Asian Games, 2006 

Raw MaterIal to Plaatle Manufacture. In Auam 

4698. SHRI ABDUL HAMID: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the small scale plastic manufactures In 
Assam are facing difficulties due to non- availability of 
the raw material; 

(b) If so, the details thereof; and 

(c) the steps proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS ( SHRI RAMESH BAIS): 
(a) No representation has been received from small scale 
plastic manufacturers in Assam regarding the dHficulties, 
If any being faced by them due to non-availability of raw 
material. 

(b) and (c) Do not arise. 

Then ot Indol. 

4699. DR. M.P . JAISWAL: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether IncIdants of theft of idols from the temples 
in the country are increasing . 

(b) if so, the details thereof; 

(c) whether the Govemment have made any efforts 
or propose to make any efforts to stop such incidents; 

(d) If so, the details thereof ; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I. D. SWAMI): (a) and (b) 
Available Information regarding thaft of idols during the 
last years Is enclosed, as statement. 

(c) to (e) ·Publlc Order" and ·Pollce' being State 
Subjects, the registration, investi~lion, detection and 
prevention of crimE> is primarily the responsibility of the 
State Govemments. However, insofar as thfl theft of idols 
from the centrally protected monuments/museums under 
Its control is concemed, the Archaeological Survey of 
India, in concert with the law enforcing agencies has 
taken measures to check the theft of Idols by intensifying 
checking at custom exit points as well as by strict 
enforcement of the AntIquites and Art Treasures Act, 1972. 
In addition to this, armed guards have been deployed at 
the selected centrally protected monumentslmuseums. 

St.tement 

Statement showing State wise No. of caseslincidence 
of thefts of idols for the years 1997, 1998,1999. 

No. StatelUT 

2 

1. Andaman & Nicobar 

2. Andhra Pradesh 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

6. Chandlgarh 

7. D,eman&Dlu 

1997 

3 

o 
23 

o 
2 

o 
o 

8. Dadra Nagar & Haveli 0 

9. Delhi 0 

10. Goa 11 

11. Gujarat 0 

12. Haryana 0 

13. Himachal Pradesh 2 

14. Jammu & Kashmir 

15. Kamalaka 

16. Kerala 

17. Lakshadweep 

18. Madhya Pradesh 

19. Meghalaya 

20. Maharashtra 

21. Manipur 

22. Mlzoram 

3 

4 

o 

4 

o 
o 

1998 

4 

o 
44 

o 
o 
o 
o 
o 
o 
o 

16 

o 
13 

2 

o 
8 

o 
2 

o 
o 

1999 

5 

o 
58 

o 
2 

o 
o 
o 
o 
4 

17 

o 
2 

9 

3 

7 

o 
59 

o 
5 

o 
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2 3 4 5 

23. Nagaland 0 0 0 

24. Orissa 6 2 9 

25. Punjab 0 0 

26. Pondicheny 0 0 0 

27. Rajasthan 21 23 28 

26. Slkkim 0 0 

29. Tamil Nadu 16 17 24 

30. Tripura 0 0 P 
31. Uttar Pradesh 17 64 51 

32. West Bengal 27 21 41 

Total 141 215 322 

Extremlata Hidden In Mosque 

4700. SHRI CHANDRESH PATEL: 
SHRI HARIBHAU SHANKAR MAHALE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether some extremists had hidden in a mosque 
on March, 26, 2000 at Kupwara in Jammu and Kahmir; 

(b) il so, the details in this regard; 

(c) the action taken by the Govemment to vacate 
the mosque; 

(d) the number of personneVcivilian killedllnjured in 
this incident; 

(e) whether compensation hu been given to the 
effected families in this incident; 

(f) if so, the details thereof; and 

(g) the steps taken by the Govemment to check 
recurrence of such incidents? 

THE MINISTRY OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(d) As per the available information, on March 25 evening, 
a group of 3 militants entered a Mosque at Chak 
Dodhipora, which is at about 5 Kms from Handwara, 
Kupwara. Security forces cordoned off the area with a 
view to vacate the Mosque. In exchange of fire between 

the rnIIItanII and the Security FORl8S, all the three mlltants 
and one Security Force pereonnel were klHed and one 
ArrrrI) officer got Injured. 

(e) and (I) Relief .... tance Ia provided by the State 
Government to the families of those killed In terrorist 
action in accordance with the norms fixed by them. 

(g) The Security Forces are vigilant and are taking 
all possible measures tOo curb terroriam which Includes, 
inter alia, flushing out militants, cion vigil on border, 
eatabliahment of more naka parties in depth .... to 
check inflitration/exflltration, more pickets, intensive 
patrolling and extensive cordon and eearch cperationa. 

[English] 

Heart SpeClallata 

4701. DR. SANJAY PASWAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment propose to issue waming 
against general physicians and other doctors who describe 
themselves as 'heart specialists' without having the 
required specialisatiOn in cardiology; 

(b) H 80, the details thereof; and. 

(e) the remedial stepa taken by the Govemment to 
safeguard the Interests of the heart patients? . 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 

• SHANMUGAM): (a) to (c) The information Is being 
collected and will be laid on the Table of the House. 

4702. SHRI MADHAVRAO SCI NOlA: 
SHRI SUSHIL KUMAR SHINDE: 

WUI the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether a large number of al1Tl8 and arsenal 
recovered after the arms drop in PUNlia district of West 
Bengal, is missing; 

(b) H 80, the details thereof; 

(c) the results of the probe made about the missing 
arsenal; and 

(d) the reasons for failure 01 the Govemment to 
IdentHy and apprehended the Indian collaborators Ih the 
matter of PUNlia arms dropping? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) The Central Bureau of Investigation, who have been 
entrusted with the Investigation of the Purulia anna drop 
case, have intimated that most of the arms and 
ammunition, air dropped, have been recovered. Details 
of mlaalng arms and ammunition are given in the attached 
statement. 

(c) Aa per CBI, It appea,. that most of the ml88ing 
arms have fallen Into the hands of criminals. Efforta to 
recover the anns etc. are continuing in clOH concert 
with Police Forces of various Stat •. 

(d) CBI have Intimated that their Investigation 
disclosed involvement of six Indians, who were 
chargeaheeted in the caee. Only one of tham W88 arrested 
and put to trial but he was acquitted whHe six foreigners 
were convicted. The remaining five Indians are abeconcing 
and tI'Iey have been declared Proclaimed Offenders by 

. the Court. The CBI has announced a cash reward of Rs. 
one lakh per person to anyone giving Information leading 
to their arrest. Sincere attempts are being made to arrest 
these persons and bring them to justice. 

Details of Missing Arms and Ammunition 

81. No. Particulars Arms mi88ing 

1. AK 47 Rifle 50 

2. 7.82l1'1m (ammunition) for AK 47 rifle 3761 

3. 9mm Pistol 14 

4. 9mm Ammunition 2115 

5. Booster for Rocket Launcher 31 

6. 7.62X54 ammunition for the Sniper Rifles 376 

7. Hand Grenade 35 

B. Anti Tank Grenade 22 

GenetIc EngIneertng and Tlaaue CuHure 

4703. SHRI P.O. ElANGOVAN: WHI the Minister of 
SCIENCE AND TECHNOLOGY be ple88ed to state: 

(a) the steps taken by the Govemment to ilJ1)rove 
scientific research in the field of Genetic Engineering and 
Tlaaue culture; 

(b) the details of animal and plant species to be 
developed through Genetic Engineering and Tlalue culture; 

(c) the details of ongoing projects In this field and 
the funds aUocated for these projects during .... e last three 
years; and 

(d) the details of new projects being launchedlilkely 
to be launched alongwlth the foreign funded projects? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (c) The Department of 
Biotechnology has given major thrust to the application 
of Genetic Engineering and Tissue Culture techniques in 
the areas of crop Improvement for enhancing productivity, 
nutritional quality and pest and disease resistance. 
Similarly, tissue culture techniques have been extensively 
researched in case of forest trees, horticulture and 
plantation crops, medicinal and aromatic plants and 
mulberry. To improve scientific research and expertise, 
several R&D projects, multi-institutional network projects 
and training programmes have been Implemented . 

In the area of crop biotechnology, 15 R&D projects, 
2 multi-institutional projects for development of transgenic 
plants In major crops i.e. cotton, rice, wheat. pigenopea, 
chickpea, mungbean, rapeseed and mustard, totamto, 
cabbage and Danana have been taken up. Besides 
several research leads, transgenic plants of mustard, 
mungbean, rice, cotton and tomato for hybrid seed 
production and disease resistance have already been 
developed. Centres of plant molecular biology in various 
universities and Institutions have been established. A 
national containment/quarantine facility for imported 
transgenic planting material has been approved. Recently 
an autonomous institute-National Centre for Plant 
Genome Research has bean set up in New Deihl. 

In the area of tieaue culture, B projects have been 
Implemented In Medicinal and Aromatic plants and 41 
projects in the area of forest treea/horticulture and 
plantation crops/spices during the last 3 years for protocol 
development, regeneration through ti88ue culture of elite 
the planting material. In addition, two m'lcropopagatlon 
pari<a in Pune and New Delhi for large scale production 
of tl88ue culture plants, three hardening units and one 
~telilte centre for North-East have bean established. 

About Rs. 29.00 crores have been aliocated for the 
above aCtIvItIes during the last three years. 

In cue of animals, genetic engineering research was 
initiated on mice, rabbits, goats, cerp and zabra fish for 
development of transgenic animal models to express 
proteins of therapeutic importance, anthrax vaccine 
development, ovlne growth honnone production and 
oontrol of stray dog population. Besides several reeearch 
leads already available, two transgenic animal model 
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facilities have been established. About Rs. 5.37 crores 
have been allocated during the last 3 years. 

Details have been given in the Annual Report 1999-
2000. 

(d) Under the Indo-Swiss co-operation in 
biotechnology 13 projects are being launched during the 
year 2000-2001 in the areas of improvement of wheal 
through genetic engineering and mari<er aasisted breeding 
as well as development and application of biofertili8ers 
and biopesticides for increasing productivity of wheat and 
pulsas. The projects are being funded on cost sharing 
basis between the Government of India and the 
Government of Switzerland. 

Criminal Incidents 

4704. SHRI KISHAN SINGH SANGWAN: WiD the 
Minister of HOME AFFAIRS be pleased to stale: 

(a) whether the criminal incidents like chain snatching, 
molestation and rape etc. have been occurring very 
frequently in the Jawahar Lal Nehru University Campus 
and nearby area; 

(b) if so, the details of such incidents reported during 
the last one year; 

(c) the number of persons Il/TeStedlpunlshed in this 
regard during the said period; and 

(d) the steps taken by the Government to atop auch 
criminal activities in the capital? 

I THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (e) to 
(c) In all, three cases of crime were reported from 
Jawahar Lal Nehru University Campus during the year 
1999. These included one case each of rape, molestation 
and snatching. Three persons were arrested in connection 
with two of these cases and both these cases are pending 
trial in the Court. 

(d) The steps taken by the Government to stop such 
criminal activities in the Capital inlcude inter-alia, 
intensification of beat patrolling; posting of armed pickets 
at strategiC points; strengthening of intelligence network; 
close watch on and frequent raids at the suspected hide-
outs of criminals and terrorists; verification 01 antecedents 
of domestic servants; increased surveillance on history 
sheeters; coordination meeting with officers of 
neighbouring States; meetings with members of Residents 
WeHare Associations; formation of anti-terrorist call in each 
police district; and deployment of police personnel in plain 

clothes In running buses, market places, business places 
and other crime-prone places. 

[Translation] 

U .. of Sub-Standard Paint 

4705. SHRI RAMSHETH THAKUR: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the officers of C.P.W.D. review the 
whitewash work done In Government accommodation at 
different places in Deihl; 

(b) If so, whether paint used was found sub-standard 
at many places during this year; 

(c) If so, the action taken against the contrectors 
responsible for the same; and 

(d) if not, the reasons for not conducting the review? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) Yes, Sir. 

(b) No Sir, use of sub-standard paiot was not found 
at any place. 

(c) Question does not arise in view of (b) above. 

(d) Question does not arise in view of (a) above. 

Science Education 

4706. PROF. RASA SINGH RAWAT: 
SHRI KRISHNAMRAJU: 
SHRI C. KUPPUSAMI: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the reply given 
to Unstarred Question No. 2251 on December 14, 1999 
and state: 

(a) the lunda allocated under the schema to .. mainlng 
States particularly to Rajasthan, Andhra Pradesh 
and Tamil Nadu during each of the last three years till 
date; 

(b) the amount ectually utlli8ed for the purpose, State-
wise; and 

(c) the number of school .. coverad and the progress 
achieved in these States In this regard during the aaid 
period? 
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THE MINISTER OF STATE IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) A statement 
indicating funds allocated and unspent balance with 
all States/UTs during 1997-98 to 1999-2000 Is 
enclosed. 

(c) During the period 1997-98 to 1999-2000, the 
States, UTs have been provided financial aasistance under 
different componerrts as under: 

Component No. of Schools 

- Science kits 3814 

- Setting up of science laboratories 2507 

- U.,gradation of ecience laboratories 1411 

- Ubrary books 945 

AssIstIJl'lCfl to StafflslUTs Under the CennJly Sponsored Scheme Improvement 
of ScIence EducIltIon In Schools 

(Rs. In lakhs) 

SI. No. Name of states 1997-98 1998-99 1999-2000 
and UTa Funds Unspent Funds Unspent Funds Unapent 

allocated balance allocated balance allocated balance 

2 3 4 5 6 7 8 

1. Andhra Pradesh 480.00 Not due 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Goa 9.08 9.08 7.76 Not due 

6. Gularat 

7. Haryana 

8. Himachal Pradesh 24.78 162.84 8.00 

9. Jammu & Kashmir 

10. Kamataka 

11. Kerala 175.22 349.00 Not due 

12. Madhya Pradesh 

13. Maharashtra 

14. Manlpur 

15. Meghalaya 

16. Mlzoram 129.76 Not due 

17. Nagaland 

18. Orissa 1350.00 Not due 

19. Punjab 
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2 3 4 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

26. Pondlcheny 1.20 

27. A & N Islands 

28. Chancligarh 

29. o & N Havell 

30. Delhi 

31. Daman & Diu 

32. Lakshadweep 

{English} 

Jobs Provided to 5c.tsTIIOBCe 

4707. SHRI AMAR ROYPRADHAN: WUI the Minister 

of YOUTH AFFAIRS~AND SPORTS be pleued to 

state: 

(a) the number of SCalSTs and OBCa provided jobe 
in the departmentalofllcea under his ministry during each 
of the leat three years, category-wise; 

5 6 7 8 

1.22 Not due 

262.00 262.00 

2.04 3.54 Not due 

3.60 Not due 

(b) the number of SCaIST. and QBCa poaI8 lying 
vacant in each of the' said offices as on March 31, 2000; 
and 

(e) the stepa taken/proposed to be taken for filling 
up the vacant poata? 

THE MINiSTER OF URBAN EMPLOYMENT AND 
• POVERTY ALLEVIATION AND MINISTER OF YOUTH 

AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA): (a) and (b) The information is given in the 
statement. 

(e) ActIon has been Initiated to ml up the vacant 
poata. 

(a) Number of jobs provided during the leat three years. 

Category 

Group 'A' 

Group 'B' 

Group 'C' 

Group '0' 

SC 

1997-98 

ST OBC 

3 

1998-99 1999-2000 

SC 5T OBC SC 8T OBC 
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(b) Number of reserved posts vacant as on 
31.03.2000 

Category 

Group 'A' 

Group '8' 

Group 'C' 

Group '0' 

SC 

3 

ST 

2 

. Grant. for Promotion of Sanekrtt 

OBC 

2 

2 

4708. SHRI KRISHNAMRAJU: WIH the Minister of 
HUMAN RESOURCE DEVELOPMENT be plened to 
state: 

(a) whether the Govemment propose to promote 
Sanskrit language; 

(b) If so, the details thereof; 

(c) the number of research institutes being given 
grants for promotion of Sanskrit and the arno*lt released 
for the purpose during the lut three years, Vear-Mae 
and institution-wise; 

(d) whether Arnademy of Sanskrit R .... rch, Melkote, 
Kamataka has requested for grants for the activities aimed 
at technology Development for Sanskrit and computer 
aided teaching package for Sanskrit; and 

(e) If 80, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRV OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAVSINGRAO GAIKWAD PATIL): (a) and (b) Vea, Sir. 
For promotion of Sanskrit, the Government h.s 
taken various steps, details of which are given In the 
statement-I enclosed. 

(c) Mainly four Research Institutes have been given 
grant for promotion of Sanskrit through the State 

Govemment of Kamataka. The amount released to them 
during the lut three years institution-wise and year-wise 
is given In the statement-II enclosed. 

(d) and (a) Vas, Sir. The proposal of Academy of 
Sanskrit Research, Melkote, Kamataka for grants for the 
activities aimed lit technology development for sanskrit 
and computer aided teaching p.ckage for Sanskrit is 
under consideration. 

For promotion of Sanskrit langtJage, the Govemment 
has a Central Plan Scheme of Development of Sanskrit 
Education consisting of six sub-schemes viz; (I) Financial 
Assistance to eminent Sanskrit Pandlts, (Ii) Award of 
Scholarships to the students of HlghIHlgher Secondary 
Schools studying Sanskrit, (iii) Providing facilities for 
teaching of Sanskrit In Secondary Schools, (iv) 
Modemleatlon of Sanskrit Pathshaln (v) Promotion of 
Sanskrit through State Govemment's own Programmes 
and (vi) Financial assistance to Rashtrlya Sanakrlt 
Sanathan, Deemed UnlveraltleeICBSElNCERTISCERT etc. 
for Schemes to Improve the methodology of teaching 
Sanskrit In schools, Sanskrit CollegeslVldyapeathas and 
for orientation of teachers towards this end. Govemment 
of India also promotes Sanskrit through various institutions 
namely Rashtriya Sanskrit Sansthan, New Delhi, Maharshi 
Sandlpnai Rashtriya Veda Vldya Pratlshthan, UDain, SM 
LaI Bahadur Shashtri, Rashtriya Sanskrif Vldyapeetha, 
New DeIhl and Rashtriya Sanskrit Vldyapeetha, Tirupati. 
These In8tItutions implement various schemes including 
providing fln.nclal assistance to Adarsh Sanskrit 
MahavIdyalayaIShodh Sanethans and to VoIlAntary Sanskrit 
Org.nlsations, Publications and purchase of S.n8krtt 
Books, Implementation of the scheme of Shastra 
Chudarnani and conduct of an India Sanskrit Education 
Contest, Vedic Conferences for promotion of Sanskrit. 
Besldea this the Ministry gives President's Award of 
Certificate of Honour to fifteen Sanskrit and one PalV 
Prakrit scholars every year for substantial -contribution in 
their respective fields. 

smtement-ll 

(Ra. In lakhs) 

N.me of R .... rch Institute Amount Released 

1997-98 1998-99 1999-2000 

2 3 4 

1. Academy of Sanekrit R ... arch, 10.70 7.50 12.50 
Melkote, Kamataka. 
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2. 

3. 

4. 

Kalpatharu Research Academy, 
Bangalore, Kamataka. 

Dwaita Vedanta Studies and 
the Research Foundation, No.331163, 
10-B, Main road, Jayanagar, I-Block, 
Bangalore-560002. 

Vedanta Bharathl (Veda 
Vedanta) InstHute of Studies & Reaearch, 
Shrl Yoganandeshwar Sarswatl Math, 
Mysore, Kamataka. 

RaD Cent .... In CBSE 

2 

7.45 

4709. SHRI SAHIB SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there is a need for the Research and 
Development (R&D) centres In CSSE for Secondary and 
Sr. Secondary education; and 

(b) H so, the action taken by the Govemment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPEMNT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) Reaearch 
and Development in the field of Secondary/Sr. Secondary 
Education is an on-going proceaa. The Central Board of 
Secondary Education (CSSE), an autonomOU8 
organisation, undertakes these activities in the ar .. of 
curriculum, Examination and Evaluation, ate. through 
va~ committees constituted by the Board under ~ 
Rules and Regulations 

Separate Department for North East Affairs 

4710. SHRI SURESH RAMRAO JADHAV: WIll the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment propose to create a 
separate Department for the North East Affairs; 

(b) H 80, details thereof; and 

(c) the time by which thle III likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) to (c) Yes, Sir. 
There is a proposal to create a Department for North 
East Affairs in the Ministry of Home Affairs. The proposal 
¥ill be finalised shortly. 

3 4 

8.23 

6.85 9.29 

10.93 

Personnel Military Foroea 

4711. SHRI SULTAN SALAHUDDIN OWAlSI: WlII the 
Minister of HOME AFFAIRS be pleased to state: 

(a) the number of death of peflOMel of Para MIlitary 
Forces occurred during the last three years; 

(b) the number of family pension, employment on 
cornpll8lllonate gounda to their dependents and other 
financial benefits pending with the Goyemment; and 

(c) the 8tep8 being taken by the Govemment for 
epeedy finalization of the8e cues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) Information Ie being collected and will be laid on the 
Table of the House. 

Child Abu .. In Goa 

4712. SHRI JITENDRA PRASADA: win the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the children are bmught from allover 
the country and mostly from W881em Indian States of 
Gujarat, Karnataka and Maharashtra to be forced to have 
I8X wtth the tourists; 

(b) H 80, whether the Govemment have 80unded 
these States In the matter; 

(c) whether In view of the alleged child abuse caaea 
propose an enquiry in the working of orphanages and 
other 8uch voluntary organisation8 lIituated in differPnt 
tourists centres; and 

(d) if 80, the detaile tbereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) to (d) The 
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Infonnation is being collected and will be laid on the 
Table of the House. 

Via" of 0.181.... to OeneVII 

4713. SHRI A. BRAHMANAIAH: Will the Mlnlater of 
HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) the number of delegates who vlsHed W.H.O. 
Geneva to attend conferences. during 1999-2000; 

(b) whether any agreement with WHO has been 
signed during the said period; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) 15 Delegates visited WHO Geneva 
to attend conferences during 1999-2000. 

(b) No, Sir. 

(c) Does l'Iot arise. 

Population Control a. a SubJect In School. 

4714. DR. V. SAROJA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) whether it is proposed to Introduce 'population 
control' as a subject at the aenior secondary level In all 

the educational ~utlona; 
, 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIt .. ): (a> No, Sir. 

(b> Does not arise. 

(c) Significant concepts, elements and contents 
relsting to population Issues are integrated appropriately 
in the school syllabi and textboOks, teaching learning 
process and co--curricuiar activities In the school education 
sector right from primary stage to higher secondary stage. 

{Translation] 

Produclton of Toothpliate 

4715. SHRI P.S. GADHAVI: 
PROF. DUKHA BHAGAT: 
SHRI ASHOK KUMAR SINGH CHANDEL: 
DR. SANJAY PASWAN: 
SHRI SADASHIVRAO DADOBA MANDlIK: 
SHRI SHRIPRAKASH JAISWAL: 

WRI the Minister of HEALTH AND FAMILY WELFARE 
be plaaled to state: 

(a) whether the companies manufacturing toothpute 
in the country are not following the guidalines preecrlbad 
by the epecl~1Iata in thle rega~ 

(b) If so, the r&8sone therefor; 

(c) the meuurei'takeri to check the tendency of 
cheating the people through misleading advertisement by 
the toothpaste manufacturing companies; and 

(d) the atepe' taken to safeguard the interest of the 
public in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND'· FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) The quality standards 
prescribed in Schedule 'S' of Drugs & Cosmetics Rules 
1945 are requlAld to be mandatorily adhered to by all 
manufacturers of toothpastes. 

(c) and (d) To check 'the tendency of cheating the 
public by misleading advertlsaments on toothpastes, a 
meeting of' leading manufacturers, representatives of 
Central and State Drug Control administration, consumer 
organization and Cosmetics manufacturers aseocIIltIon was 
convened. A Steering Committee was fonned to lay down 
guidelines for pennlsslble claims for toothpastae. The 
manufacturers have volunteered to adopt theu guidelines. 

Anomalle. In Excl .. Duty 

4716. SHRI BHERULAL MEENA: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to stale: 

(a> whG~er the pesticides industry is passing through 
a period of crisis due to anomalies In the excise duty 
law and ,Indifference of the Government towards it; 

(b) If 80, whether the dernlnance of the multl .. national 
cOlhpanies is resunlng In the ciosure of two hundred 
aud1 uriita' and the rest of them are on the verge of 
closure; 



219 Written AlI8WelS APRIL 25, 2000 220 

(c) if so, the details In this regard; and 

(d) the stepe being taken by" GIMmi.18I1l to baa.t 
the pesticides Industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTlUZERS (SHAI MMESH BAIS): 
(a) Prior to the Union Budget of 20Q0.01, bMecI on 
circulars Issued by the CBDT, dIffInnl __ of .... 
duty were applicable to technlcat p .. ttel.a and 
formulations. The pestlcldea, Induatry had been 
representing for unHorm exciaa duty of 8% -on both 
technical pesticides & their formullilal •• In .. UnIon 
Budget, 2000-01, a uniform ExciM Duly of1f1% haa bean 
levied on peaticldee. 

(b) and (c) The ehareof domeItIc Compel .... In the 
pesticides industry Is aubatantIaI. WhIe ... .-one for 
sickness and closure oouId be rnanIoId, no NPOft haa 
been received regarding the cIoaura of peaIr.CIaa unb 
due to dominance of the muIII-naIIoneI ......... In this 
sector. 

(d) Steps taken to boost the peallcidaa InduIIry 
include, imer-alia, deIIcenaIng, IIimpMoaIIon of l6g11billloi. 
procedures and strengthening of inIIIIIuIiDnII ....... IIIbn 
for providing technical U8iatance. 

Human DewIopmeId ...... 

4717. SHRI SUKDEO PASWI4H: 
DR. SUSHIL KUMAR INDORA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pIaaaed to etate: 

(a) whether India stancIa at 132Ad .. out 01 .. 
174 countries of the world In the Het of ....... n 
Development Index for 1999; 

(b) if not, the facta In thIe regard; 

(c) whether the noted ilChoiar Dr. Swami ..... had 
given some suggestions for lmpIementalion to being the 
country at 50th place from 132nd by 2000; and 

(d) if so, the reaction of the Government thaNto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (d) The H..,." 
Development Report, 1999 brought out by the UnIled 
Nation'. Development Progrcnme (UNDP), New York tIM 
placed India at 132nd poaItIon. The Department ia, 
however, not aware of any SUgglitiDIWmade to ~ 
India's Human Develc;xnent Index ranking by 2000. 

fEnllll-h) 

Plan to Prennt ....... of Traoka 

4718. PROF. UMMAREDDY VENKATESWARLU: WID 
the ........ of HOME AFFAIRS 'be ,... to ..... : 

(a) wMthar the GcMImment have formulated any plan 
to prevent sabotage and tampering with the rei tnIck In 
IaoIIdad .... ; 

(b) If eo, the detaIIa thereof; 

(c) whaIhar rneaIIng of ChIef SecretarIee of Stat .. 
was ~ to dIIcI.a the Iaaue; 

(d) If eo, ... concIueIona arrived therein; 

(e) wMther the Government propoae to Involve 
PMChIIya and YoUIha In their efforts to check auch 
acIMIIIta; 

(f) • eo, the details In this regard; end 

(g) If not, the IMIIOI'I8 therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI I.D. SWAMI): (a) to (g) The 
WonMIIon Ie being collected and will be laid on the 
TIIbIe of the Houee. 

....... up of a Ieoond o.eano. 

4718. SHRI VIlAS MUTTEMWAA: WI the Mlnlater 
01 HOME AFFAIRS be pIeaaed to atate: 

(a) whether the Oownwnent propoee to eat up • 
eecond d8tenca line; 

(b) If eo, the IMIIOI'I8 therefor; 

(c) the lime by which a final decIaIon Is JM.Iy to be 
taken In this regard; and 

(d) the stepa taken by the GcMmmenI In this regard 
eo far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRII.D_SWAMI): (a) to (d)IIifomIetIon 
Is baing collected and win be taId on hi T1IbIaof the 
House. 
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WhIle P.,., on 181 

4720. SHRI BRAJ MOHAN RAM: 
KUMARI lIMA BHARATI: 
SHRI RAMSHETH THAKUR: 
SHRI C.P. RAOHAKRISHNAN: 
SHRI ASHOK N. MOHOL: 
SHRI C. SREENIVASAN: 
SHRI NARESH PUGLIA: 
SHRIMATI KANTI SINGH: 
SHRI RAM PRASAD SINGH: 

WII the MInI8ler of HOME AFFAIRS be pIeued to ..... : 
(a) whelher the GoYemment have with held Ita 

decI8Ion to bmg out a white paper on lSI activities In 
the country; and 

(b) " eo, the ruaons therelor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VlDYASAGAR RAO): (a).nd 
(b) AI relevant upecta pertaining to a WhIte Paper on 
lSI activities .. under ctoee examination at preeenl. 

4721. SHRI PRAHLAD SINGH PATEL: Will the 
Mlnt.ter of HOME AFFAIRS be pIeaed to etat.: 

(a) whether ."y meeting at the IntemIItionaI level 
... been held in the context ofnaxllllle violence; 

(b) If 80, the ct.caiIe in Ihia AIfIII'd; 

(e) wh8Ihet' MY prapouI is lying wIIh the UnIon 
Govemrnent to In. the public ~ 4n ,... 
mHIIngII; 

(d) If eo, the deIalis thereof; 

(e) wh.th.r any action plan prop08.d by the 
Government of Madhya Pradeah Ie lying with the Union 
Government for the development of the naxaIIte affected 
..... ;and 

(f) if 80, the atatua thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) No, 
Sir. 

(b) Does not arise In view of (a) above. 

(c) and (d) An Hon'ble Member of Parliament has 
propoeec:I convening of a meeting of MPs representing 
.... affected by Left Wing ElttnImI8m. 

(e) .net (t) TheAclton Plan sent by the Government 
of .MIIdhya PradMh has been recommended to the 
PlannIng CcmmI88Ion for unNIItdng eepal'lll. funds for 
1M purpose. The Slate Govemment ..... been advised to 
take Yigorou8 follow-up eclIon. 

........ Foed 

4722. SHRI RASHID ALVI: Win the Minister of 
HEALTH ANO FAMIl. Y WELFARE be JJt-d to state: 

(a) whether the Go¥e".,MIf'It ....... that Infant 
foods conIainIg phyto8teraIa through soya ingnIdIent are 
not 8UIed to young children, pregnMt Md bnIa8t feeding 
women as per ntaearch In U.K.; 

(b) If eo, the facta In this regard; 

(c) whether 8uch products need to be properly 
labeled; and 

(d) If eo, the stepatakenlpropoeed to be taken by 
the Government In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (d) The Infonnatlon Is being 
collected and will be laid on the table of the House. 

4723. SHRI BHAL CHANDAA YADAV: Will the 
Mlni8ter of URBAN DEVELOPMENT be pleased to .... : 

(a) whether D.DA Mel regIItered eItm dwellers for 
provlclng dwelling units during the preceding decade; 

(b) if eo, the details In this regard alongwith the 
number of registrants provided with the dwelling units so 
far; 

(c) the present poIicylpropoaal of the Government in 
reapect of registrants waiting rehabilitation for more than 
decade; 

(d) the time by which the remaining registrants are 
lbIy to be provided with dwenlng units; 

(e) whelher there is any &Cherne for giving priorHy to 
the ~nta in other houaIng 8Chemes being run by 
the D.D.A.; and 
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(f) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) and (b) Yes. Sir. Slum Wing of DDA 
(now under !he MCD) had launched a schema namely 
'Residentlal Flats Registration Scheme for Slum Dwellers 
and Othe ..... l985·. So far 5419 registranta have baen 
allotted flats under this scheme.·· 

(c) and (d) Slum & JJ Department (MCD) has 
reported that they are committed to providing flata to the 
remaining reglatrants as and when the flats are available. 
However. no time frame can be Set In this regard. 

(e) and (f) NO. Sir. 

[Translation} 

Bloagrlculture 

4724. SHRIMATI SHEELA GAUTAM: Will the Minister 
of SCIENCE AND TECHNOLOGY be pIaa8ed "l state: 

(a) whether the Govemment have enlisted the farmers 
engaged in bio-agriculture; 

(b) if so, the details thereof; 

(c) whether the Government propose to promote the 
low-cost inputs baaed agriculture; 

(d) if so, the details thereof; 

(e) whether the Government propose to invest in the 
research and development of bio-agriculture; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (d) About 2,50,000 farmers 
and extension personnel have been trained throughout 
the country under technology development and 
demonstration of biopesticides and biofertilizers. The 
objective is to p~ovide low cost inputs to farmers to 
increase crop productivity and retaining soil fertility. An 
integrated project of nutrient and peat management has 
also been implemented. A number of technologies for 
mass production of biofertilisers and biopaaticldea suitable 
for most of the econ :imically important crops have bean 
developed and demonstrated into farmers field. Some of 
these technologies have been transfened to small 
entrepreneurs for large scale production and mar1<etlng 
and Government is promoting the integrated approach of 

bio-agricuHure including nutrient and pest management 
during 9th plan with special emphasis on imparting training 
to farmers and extanelon functioNlnea. 

(e) Yes. Sir. 

(I) Govemment Is supporting R&D in the area of bio-
agricuHure covering new pr~uct development. molecular 
level understanding. quality control. shelf-life etc. To 
promote and encourage the. usa. of blo-control agents 
and biofertllize". State Govemme~ts and some promising 
entrepreneurs are being provided grants to establish 
production units .alongwlth quality control laboratories. 

Avall .. 11tY of &ni Drinking Water 

4725. SHRI K.P. SINGH DF-O: Will the Miniater of 
URBAN DEVELOPMENT be pleased to state.: 

(a) whether the availability of safe drinking water in 
the urtlen areas of the country Is diminishing; 

(b) If so. whether the union Government have 
increased the plan allocation to increase the availability 
of safe drinking water in the uriJan areas; 

(c) If so, the allocation rnade to various States for 
this purpose during each of the last three years State-
wise; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) As per the report of the National 
Commission for Integrated Water Resources Development 
of Mlo Water Resources published in September, 1999, 
the avallabHIty of utHlsable water and the requirement! 
demand of water for different uses for 1997-98. 2010, 
2025 and 2050 Is at statement-I. So far as drinking water 
supply facilities to the uriJan population Is concerned, on 
the basis of Information furnished by different State 
Implementing agencies, viz. PHEDslWater Supply and 
Sewerage Boards. as on 31.03.97. about 90% of the 
urban population is rapo·rt8d to have acee.. to water 
supply facilitias. However. the quality and quantity of water 
in most of the uriJan areas Is not as per norms. The 
State-wise converage of population with water supply 
facilities as reported by different State Governments is 
given at statement-II enclosed. 

(b) to (d) Water supply being a State subject, It is 
the responsibUIty of State Govemments to plan. implement 
operate and maintain water 8Upply facllitlee and make 
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adequate provision of funds in their State Plans for the 
purpose. However, in order to supplemenUhe efforts of 
the State Govemments for providing water supply facUlties 
to the towns havin, population less than 20,000 (as per 
1991 census), a Centrally Sponeored Accelerated Urban 
Water Supply Programme (AUWSP) was launched during 

1993-94 in order to provide Central assistance to the 
State Govemments on 50:50 matching basis between 
Centre and State. Under AUWSP the funds released by 
the Ministry of Urban Development as Central share to 
different State Govemments during the last three ye8f8 
II at statement-iii encIo8ed. 

""""'n'" 
Quantfty in Cubic Kilometres (Km3) 

1997-98 2010 2020 2050 

Utiliaable water available 996 996 996 996 

Estimated requirement of 629 694 784 973 
water for all uses (30) (42) (55) (90) 
(of which requirement. 
for Domestic use) 

The requirement of water for domestic use (Including drinking water purposes) Indicated in the bracket is for both 
urban and rural areu. The figures for urban areas separately are not available. 

StlJr.m""t-II 

Ministry of Urban Development 
Status of Urban Water Supply-India 

(Tentative Status As on 31.3.97) 

(Population in '000) 

SI. Name of Estimated Population provided 
No. StatelU.T. popln. as of with water aupply· through 

31.3.97 H.S.C. P.S.P. Total % 

2 3 4 5 6 7 

1. Andhra Pradesh 16937 103n 4318 14695 88.76 

2. Arunachal Pradesh 226 171 45 216 95.58 

3. Assam 4239 429 1573 2002 47.23 

4. Bihar 11892 4187 5327 9514 SO.OO 

5. Delhi 10300 4730 4540 9270 90.00 

6. Goa 504 310 106 416 82.54 

7. Gujarat 16810 13227 3307 16534 98.36 

8. Haryana 3705 2408 1297 3705 1CO.00 

9. Himachal Pradesh 546 328 218 546 100.00 

10. Jammu & Kashmir 2030 1421 609 2030 100.00 
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2 3 4 5 8 7 

11. Kamataka 14172 9881 341M 13176 82.87 

12. Kerala 7e80 3180 2572 6752 74.eo 

13. Madhya Prade8h 17800 10300 5800 18100 90.46 

14. Maharuhtra 34308 23744 10178 33IIi2O 88.87 

15. Manlpur S48 «)2 80 482 14.31 

16. Meghalaya 481 227 220 447 82.83 

17. Mlzoram 44b 83 125 208 48.74 

18. Nagaland 214 63 161 214 100;00 

19. Orissa 4407 810 2081 2871 85.15 

20. Punjab 4202 3235 33 3288 n.n 

21. Rajasthan 10814 8603 2381 10884 100.00 

22. Sikkim 196 95 26 120 61.54 

23. Tamilnadu 28600 9980 13880 23840 88.82 

24. Trlpura 428 71 279 350' 81.78 

25. Uttar Pradesh 28837 19843 8418 21061 94.05 

26. West Bengal 18486 8281 8506 157. 86.24 

Total Stat .. 237888 133888 80480 214338 eo.11 

Union Territories 

1. A & N Islanda 90 55 22 n 85.68 

2. Chanc:llgarh 722 722 0 722 100.00 

3. Dadra & Nagar Havel 40 6.4 1.1 7.5 18.75 

4. Daman & Diu 31.2 25 28 83.33 

5. Lakshadweep 37 0 29 29 78.38 

6. Pondicherry 52e 378 148 52fJ 100.00 

Total U.Ta. 1446.2 1196.4 201.1 1387.6 95.94 

Grand Total 239312.2 135052.4 80661.1 215733.6 90.15 

Remarks: 
H.S.C.-House Service ConnectIon. P.S.P.- Public Stand PoatI. 
*:.,dlcates acceaslblllt)' onty adequacy and equ/IabIe dIaIrtbutIon of water supply not as per the prelCrlbed norma of OeM. of India. 
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.,.,."..",.. 

Act:eIetated Ufb8n Water Supply prog,.""". (AUWSP) 

(Rs. in lakhs) 

SI. Name of StateI Fund releaeed 
No. U.T. 1987·98 1998·99 1999-2000 

1. Andhra PradeIh 

2. ArunctIaI PnadeIh 21.18 0.00 149.08 

3. AIaam 140.00 198.87 324.26 

4. Bihar 0.00 192.75 319.47 

5. Goa 0.00 0.00 0.00 

8. Gujarat 0.00 0.00 347.25 

7. Haryana 87.03 130.19 259.56 

8. Himachal Pradesh 44.95 58.85 1SS.50 

9. Jammu & KaahmIt' 41.81 20.75 183.90 

10. . Karnataka 179.98 298.08 465.91 

11. Kerala 64.39 85.50 67.69 

12. Madhya PradeIh 417.98 626.72 936.56 

13. Maharuhtra 271.80 393.94 369.01 

14. Manipur 90.99 83.16 160.51 

15. MeghaIaya 38.92 0.00 0.00 

16. Mizoram 51.68 76.85 63.42 

17. Nagaland 34.36 17.51 175.80 

18. Orissa 158.82 268.00 258.62 

19. Punjab 0.00 0.00 105.48 

20. Rajasthan 171.52 324.81 0.00 

21. Sikkim 0.00 0.00 28.92 

22. Tamllnadu 205.46 234.91 521.36 

23. Tripura 0.00 42.11 91.44 

24. Uttar Pradesh n6.57 932.83 1515.26 

25. West Bengal 0.00 43.97 0.00 

Total States 2795.00 4000.00 6500.00 
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[Translation] 

Adult.l'lltlon of Edible Commodities 

4726. SHRI ASHOK N. MOHOL: 
SHRI RAMSHETH THAKUR: 
SHRI R.L. BHATIA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned "Three arrested with 
spurious mustard oil" appearing in the Hlndustan Times 
dated December 20, 1999; 

(b) if so, the facts of the matter reported therein and 
reaction of the Govemment thereto; 

(c) the number of complaints in this regard came to 
the notice of the Government during the last three years; 

(d) whether the Govemment have enquired into the 
said complaints; and 

(e) if so, the number of traders against whom action 
has been taken? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) The Prevention of Food 
Adulteration Act, 1954 and the Rulee thereunder were 
enacted by the Central Govemment. The administration 
and enforcement of the PFA Act 1954 and the rules 
thereunder is the responsibility of the State Govemments! 
Union Territory Administration. As per information received 
from the GoVl. of National Capital Territory of Delhi the 
SHO Keshavpuram PS, raided some premises in 
Lawrence Road Industrial Area on 19.12.99 and seized 
spurious mustard oil from the premises alongwith some 
pure oil colour concentrate ,and colour powder. The 
samples on analysis were found to contain unpermitted 
oil which resembled soyabean oil and soluble synthetic 
colour which was also unpermitted. The samples were 
taken by the pc.lice. Hence no action has been taken 
under Prevention of Food Adulteration Act, 1954. 

(c) to (e) The (.IoVl. of National Capital Territory of 
Delhi has further intimated that the record of the 
complaints available with .the Directorate of PFA during 
the period 1998 have been seized by the CBI in 
connection with the inquiry regarding dropsy epidemic. 
Further information is being collected and will be laid on 
the Table of the Lok Sabha. 

[English] 

New Code of Ethics 

4727. SHRI SUBODH MOHITE: Will the Minister 01 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Govemment propose to release neVol 
code of ethics for the drug advertisements In the country; 

(b) if so, the details thereof; 

(c) whether any Committee haa been constituted for 
suggesting responsible ways of advertlsments of drugs in 
the country; 

(d) If so, the recommendations made by the 
Committee; and 

(e) the action taken/proposed to be taken by the 
Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEt.f,ICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (d) A Committee constiMed by the Department of 
Indian System of Medicine & Homoeopathy (ISM&H) to 
formulate a code of ethics for advertisement of drugs 
has submitted Its recommendations. These 
recommendations inter-alia focus on the need for 
preventing the following statements in advertisements 
promoting drugs (1) statements that are offensive to good 
taste (2) that are misleading in terma of safety, usage or 
immediacy of relief in advertisements, (3) which create 
fear or apprehension In the public mind (4) that allow 

• offer of rewards or other inducements "acing to excessive 
use of drugs (5) that give an Impresalon that a medical 
consultation 'or surgical operation is unnecessary and (6) 
that refer to or imply references to statutory bodies, 
international agencies etc. 

(e) It is proposed to take a final view after 
consultations with concemed Departments, and other 
relevant stakeholders. 

Custodial Death 

4728. SHRI M.V.V.S. MURTHI: 
DR. S. JAGATHRAKSHAKAN: 
SHRI BHAN SINGH BHAURA: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the attention of the Govemment has been 
drawn to the newsitem captioned "46 years old man dies 
in police custody" appearing In the Hlnduatan Times, dated 
April 2, 2000; 
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(b) if so, the facts of the matter reported; 

(c) the total number of custodial deaths reported 
during the last three years, till-date; 

(d) whether any enqulry/magesterial enquiry has been 
conducted/ordered in this regard; 

(e) If so, the details in this regard; 

(f) the action taken or propose to be taken by the 
Government against the guilty officials; 

(g) whether compensation had been paid to the 
nearest kin of the victims; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) Yes, Sir. A person arrested on the charge of robbery 
on 31st March, 2000 died earty next moming while in 
police lock-up. 

(c) There were 12 persons who died while in police 
costody during the last three years and till date. this 
includes the aforesaid case. 

(d) to (f) The inquest proceedings in the latest case 
of custodial death are being conducted by the SDM 
concemed. In the meantime, 2 police officials have been 
palced under suspension and a criminal case has been 
registered against them. 

(g) and (h) Out of 12 cases of custodial d .. th 
reported during the last three years and till date, one 
case has been cancelled and one case is pending trial 
in the Court. Out of the remaining 10 cases pending 
investigation, in one case interim compensation of Rs. 6 
lakhs was paid to the legal heirs of the deceased as per 
the directions of National Human Rights Commission. 

Growth In Profit of FACT 

4729. SHRI K. MURALEEDHARAN: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) the details of growth in profit of Feltilizers and 
Chemicals Travencore Umited Cachin during the last two 
years; 

(b) whether there has been any downfall in the profit 
during the said period; 

(c) if so, the reasons therefor, 

(d) whether the Government have taken any steps 
to bring improvement in FACT; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) and (b) The financial performance of Fertilisers and 
Chemicals Travancore Ltd. (FACT) showed a negative 
growth with loss of Rs. 48.26 crore for 1998-99 as against 
net profit of Rs. 53.94 crore for 1997-98. The company 
has again projected a provisional loss of Rs. 48.00 croM 
for 1999-2000. 

(c) The main reasons for the decline in profit!; aru 
inter-aHa the high capital related charges of the new 
Ammonia plant commissioned in March, 1998 (Rs.65.oo 
crore towards interest and Rs. 35.00 crore towards 
depreciation), coupled with increase in cost of petroleum 
products which resuhed in high cost of Ammonia affecting 
the profitability of Factamfos, Ammonium Sulphate and 
Caprolactam. 

(d) and (e) The Government have provided a 
budgetary support of Rs. 35.00 crore to FACT during 
1999-2000 and have made a provision of Rs. 40.00 crore 
for 2000-01 to enable it to Implement essential renewals! 
replacements and upgradation schemes directed towards 
improvi~he health and overall performance of its plants. 

Setting up of Medical R .... rch Inatltute 

4730. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Govemment propose to set up a 
Medical Research Institute in or around Hassan in 
Kamataka in view of the fact that the Bangalore is far 
away from the Northem parts of the State; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) The Indian Council of Medical 
ResGarch, which coordinates medical research activities 
of the Government, have no proposal to set up a 
Reeearch Institute in or around Hassan in Kam.taka. 
Besides, no such proposal has been received from the 
State Govemment of Kamataka also. 

LeSI.latl". Council. 

4731. SHRI RATILAL KAliDAS VARMA: Will the 
Minister of HOME AFFAIRS be pleased to state: 
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(a) whether the Govemment propoae to accept the 
propoaals to create Legi8latlve Counclill In the atatea 
where there Is only Assembly; 

(b) If SO, the States whose demand Is pending in 
thlll regard; 

(c) the time by which it Is likely to give effect to the 
same; and 

(d) whether the Govemment of Gujarat fulfils the 
necessaJY requirement for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME MFAIRS (SHRI 1.0. SWAMI): (a) to (e) Proposals 
for the creation of Legislative Council have been received 
from the States of Assam, Punjab and Tamil Nadu. The 
Govemment has decided to first discuss the issue in the 
Inter·State Council before taking a final view. No time 
limit can be indicated in this regard at present 

(d) No request has been received from Gujarat for 
creating a Legislative Council in the State. 

(Translation] 

Dental College Indore 

4732. SHRI ASHOK ARGAL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of conditione laid down for opening of 
Dental College; 

(b) whether Intemational Dental College In Indore 
fulfils all the conditions laid down for the purpose; 

(c) if so, the details thereof; and 

(d) if not, the reasons for which Dental Counc:H of 
India recommended to open the said dental college? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The conditions for opening of new 
dental coHeges have been prescribed in Dental CouncH 
of India (Establishment of new dental colleges, opening 
of high8r courses 01 study and increase of admi8l!lion 
capacity In dental coHeges) Regulations, 1993 published 
in Part-III Section 4 of Gazette 01 India vide notification 
No. DE-2293, dated 25th September, 1993. 

(b) and (c) Government has not granted any 
permission for setting up a dental college in the name 
and style of 'International Dental College' at Indore. 

(d) Does not arise. 

{English] 

Homoeopdty PhenMcy 

4733. DR. GIRIJA VYAS: 
SHRI HARIBHAU SHANKAR MAHALE: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the reasons for not making an Act to regulate 
the HomoeopathIc Pharmacy Profeeeion In the country; 

(b) whether the Government have done expansion 
development for homoeopathlc physicians to make better 
provision for the regulation 01 their profeaalon and practice 
1'1 the country; 

(c) If so, the reasons for not Inclusion of 
Hornoeopathlc Diploma In Pharmacy Education and 
Constitution of Pharmacy Council; 

(d) whether any proposal Is under active consideration 
of the Government in this regard as on date; 

(e) If so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) A separate Department of Indian 
Systems ." Medicine & Homoeopathy was sat up only in 
1995. Thereafter, the Department has initiated proposal 
lor having a Council to regulate pharmacy education. 

(b) Tha Central Council 01 Homoeopathy, a statutory 
body, regulates the education and practice by 
Homoeopathlc practitioners. 

(c) and (d) The Pharmacy Council of India did not 
agree to regulate the homoeopathlc pharmacy education. 
Therefore, the Govemment initiated proposal for a 
separate Pharmacy Council which is unaer proceas. 

(e) and (f) Do not arise. 

Illegal Drug Trade 

7434. SHRI RAJESH VERMA: 
SHRI R.L. BHATIA: 
SHRI AVT~R SINGH BHADANA: 

WHI the Minister of HOME AFFAIRS be ~ to 
state: 
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(a) whether the dNj: trafficking is spreading in the 
country day by day; 

(b) if so, the facts iol this regard; 

(c) whether the United Nations has extended Its c0-
operation and assured to provide financial and technical 
assistance In combatinQ the spread of drug trafficking In 
the country; 

(d) if so, the detaII8 in this regard; 

(e) the manner In which the Government propose to 
utilise the said assistance; and 

(f) the action being taken by the Government to check 
this phenomenon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) There are no indications of any significant changes in 
the pattems of Drug traffiCking in the country. The details 
of seizures during the last three years are as under:-

51. No. Drugs in Kg. 1997 1998 1999 

1. Opium 3316 2031 1635 

2. Heroin 1332 655 861 

3. Ganjha 80886 68221 40113 

4. Hashish 3281 10106 3391 

5. Methaquaione 1740 2257 474 

(c) to (e) The Government of India interacts on a 
regular basia III1d maintains coordination with Intemalional 
Agencies such as UNDCP, INCB etc. in the lield of 
combating drug trafficking. At present, there are no specJfic 
projects relating to Drug Law Enlorcement under 
implementation through the Narcotics Control Bureau. 

(I) Instructions have been issued to all the 
Enforcement Apencie'J to maintain utmost vigil a~~ to 
step up enforcement efforts under the stringent proVl8IO~ 
contained in Narcotics Drugs and Psychotrophlc 
Substances Act. Drug Enforcement Officers are also being 
trained to improve their effectiveness. Quar~e~ly 
COOrdination meetings are being held by the NarcotiCS 
Control BUfaau, New Delhi for proper coordination 01 drug 
enforcement efforts by all the concerned Central ~nd State 
agencies in the country. Reward scheme lor Inlormers 
and Enlorcement Officers is also being Implemented. A 
comprehensive bilateral agreement has been entered Into 
with the Govt. 01 Myanmar lor reducing demand and 
preventing illicit trafficking in narocitlc drugs apart lrom a 
bilateral agreement with the authorities in Pakistan lor 
direct operational communication. 

{TranNtion] 

Shifting of Meteorological OffIce 

4735. SHRI RAMANAND SINGH: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government propose to shift regional 
meteorological office Nagpur to Bhopal; and 

(b) if so, the time by which It is likely to be shifted? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) No Sir, there is no propoeal under 
consideration of tho· Union Government for shifting of 
Regional Meteorological Office, Nagpur to Bhopal. 

(b) In view of answer at (a), question does not ariee. 

{English] 

Unhygenlc CondlUons In Governrnent 
Itospltals In Deihl 

4636. SHRIMATI SHYAMA SINGH: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government are aware of the' 
unhygenic condition prevailing in various Central 
Government Hospitals in the capital; 

(b) if 80, whether the Govemment have formulated 
any strategy in this regard; 

(c) if 80, the details thereof; and 

(d) the steps being taken by the. Government :0 
maintain the hygenic condition of the hospitals in 
Deihl? 

THE MII·.tISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (d) In c.ntral Government Hospitals 
in Deihi c1eanllne88 and hygenic conditions are given top 
priority by the cmcerned hoapital authorities. The hospitals 
have the infection control committee and waste 
management committee to monitor and suggest measures 
to prevent spread of any Infection on account of unhygenic 
surroundings. 

ReJuthan Unlveralty 

4737. SHAI GIRDHARI LAL BHARGAVA: Will the 
Mlnieter 01 HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 
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(a) whether the condition of the Rajasthan University 
has deteliorated considerably on account of lack of 
finances and Internal administration; 

(b) " so, the details thereof; 

(c) whether there is any proposal to declare the said 
uniYer8ity as Central University; and 

(d) if so, the time by which it is likely to be finalised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) and (b) Rajasthan 
University is a State University which has bee,I set up 
by an Act of the Legislature of Rajasthan. Provision of 
adequate Plan and Non-Plan grants to RaJatthan 
University and management of its affairs Is primarily the 
responsibility of the State Government. Central 
Government Is not directly concemed with the intemal 
affairs of State Universities. 

(c) No, Sir. 

(d) Does not arise. 

Indo-US Cooperation In Science 
and Technology 

4738. DR. JASWAt-lT SINGH YADAV: 
SHRI Y.S. VIVEKANANDA REDDY: 
SHRI AJAY SINGH CHAUTALA: 
SHRI A. VENKATESH NAIK: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether an agreemant regarding the setting up 
of Indo-US science and technology Forum has been 
signed recently; 

(b) if 80, the details thereof; 

(c) the time to be taken to Implement the agreement; 

(d) the benefits likely to be accrued to india as a 
result thereof; and 

(e) the details of Institutions on which the restrictions 
have been IHled by the U.S.A.? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (d) Yes Sir. An agreement on 
the Indo-US ScIence and Technoiogy Forum was signed 

on March, 21, 2000 In New Delhi. The rnaln objectives 
of the Forum are: 1) to facilitate and promote Indo-US 
interaction of Govemments, academia and industry in 
science and technology and other related areas. 2) to 
focus on '--ues of common concern and activitlea of 
mutual benefit while exploring trends In science and 
technolgy. 3) to promote rasearch and development, the 
transfer of technology and creation of a comprehensive 
electronic reference source for Indo-US science and 
technoiogy cooperation. 4) to promote an active electronic 
exchange of ideas and opportunities in Indo-US 8Clence 
and technology cooperation. The agreement has come 
into effect upon signing. 

The agreement on Indo-US Science and Technology 
Forum provides a platform for not only the inter-
govemmental interactions in S& T but also for interactions 
with the academic institutions and industry from the two 
countries. The Forum has the ability to raise resources 
from sources other than the Govemmental sources also. 
Thus the agreement provides for a very broad specturm 
of activities and interactions in science and technology 
and other related areas which would be beneficial to 
India. 

(e) 44 institutions under the Ministry of Defence, 7 
inati;Mions under the Department of Atomic Energy and 
two units of one public sector undertaking, have been 
ramoved from the entity liet. 

[Tf8/ISlation J 

Den .. 1 College. 

4739. SHRI RAJO SINGH: Will the Minister of . 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of dental colleges in the country at 
preeent, State-wise; 

(b) whether the demand for dental colleges has been 
increasing continuously in the country; 

(c) if 80, the details thereof; 

(d) whether the Govemment propose to open dental 
colleges in the country; 

(e) If 50, the details thereof, location-wise; 

(f) if not, the reasons therefor; and 

(g) the stepa taken by the Government to meet the 
increasing demand of dental colleges? 

THE MINISTER OF SlATE OF THE MINISTRY OF 
HEALTH AND FAMU_Y WELFARE (SHRI N.T. 
SHANMUGAM):(a) A statement containing the number of 
dental colleges in the country, Stata-wise, ie enclosed. 
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(b) to (g) Government hu been receiving a large 
number of proposals mainly from private promote,. for 
opening of new dental colleges in the Country under the 
Dentists (Amendment) Act, 1993. Those proposals found 
complete u per DCI Regulatlon&, 1993 are referred to 
Dental Council of India for evaluation and 
recommendations. Subsequently on the basis of 
recommendations of DCP, the Central Govemment granlB 
permission to the promote,. to open new dental colleges. 

Statement 

Statement containing the number of approved! 
recognised dental colleges in the Country, State-wise: 

51. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

Name of the 
StatelU.T. 

Andhra Pradesh 

Assam 

Bihar 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kuhmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Pondicheny 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradeeh 

West Bengai 

Total 

Number of approved/ 
reconigsed Dental 

Colleges 

3 

7 

3 

4 

4 

,40 

2 

3 

15 

2 

9 

2 

13 

10 

2 
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Chicken PoxlSmall Pox 

4740. SHRIMATI RENU KUMARI: Will the Minister 
of HEAlTH AND FAMILY WELFARE be pIe88ecI to state: 

(a) the programmes being run by the Union 
Govemment to control chickan pox/smaH pox; 

(b) the reasons for diacontlnulng the immunization 
programme; 

(c) whether the Govemment have asked for aome 
report from the hospitals and dispensaries on the 
Increasing number of patients of chicken pox; 

(d) if eo, the details in the regard; and 

(e) the steps proposed to be taken by the 
Govemment 10 control the disease fully? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) Small Pox haa been 
eradicated globally. If and when a rumour of occurrence 
of amall pox 18 received the aame ia investigated 
immediately by the National Institute of Communicable 
Diseases, Delhi. So far chicken pox immunization is not 
a part of Unive,.aI Immunization Programme. 

(c) to (e) WhIle Govemment has not asked for specific 
reports regarding the incidence of chicken pox from 
hospitals and dispensaries, It ia relevant to mention that 
chicken pox is a self-limiting disease and its treatment is 
symptomatic. Facilities for treatment of chicken pox and 
any of ita oompIIcatIona are available In various hospitals 
both in Government and private aector. 

Reservation In Medical CoIIegN 

4741. SHRI JAGDAMBI PRASAD YADAV: Win the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the criteria adopted for admission in medical 
collegel in the country; 

(b) whether there is reaervatlon of aeata for 
candidates of ScatSTs and OBCs in such colleges; 

(c) If not, the reasons therefor; and 

(d) the steps being taken by the Govemment to make 
apecial quota of reservation for these categories in such 
colleges? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The criteria adopted for admlaalon in 
medical colleges in the country is framed by the reepectIw 
State Governments and the institutions them8elves in 
consonance with the Indian MedIcal Council Ad 1956 
and the regulations thereunder. 

(b) to (d) The reservation of aeata in the medical 
colleges for candidates belonging to SCelSTs eec. Is being 
made 88 per the policy laid down by the ....,.ctiYe State 
Governments. However, 88 per the directives of the 
Supreme Court of India, there is to be no reeervaIIon of 
any kind in respect of admission for Super-..pecIaI1ty 
courses and 15% of the Undergraduate and 25% of the 
Postgraduate medical seats filled up through All Inda 
Entrance Examination. 

[English] 

Terrorism In Punjab 

4742. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether Bebbar Khalsa International 18 trying to 
revive terrorism in Punjab and other parts of the country; 

(b) if so, the details in this rogard; 

(c) whether polica of some Stat .. and other aecurIty 
agencies have formulated the strategy to check the 
activities of Babbar Khalsa; and 

(d) if so, the details thereof? 

THE MINIST~ OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. V1DYASAGAR RAO): (a, to 
(d) Interrogation of several Punjab militants who have 
been arrested from Punjab and other partll of the country 
in recent years indicates that Pakistan based top ranking 
Punjab militants of terrorist outfits like Babbar Kh .... 
International are under tremendous presaure from the 
Inter-Services Intelligence (lSI) of Pakistan for cenyIng 
out terrorist strikes In Punjab and neighbouring States. 
The Inv88tigatlon of some recent terrortst incidenIs in 
Himachal Pradesh, Punjab and Delhi have revealed the 
involvement of Punjab militants belonging to vartous 
terrorist outfits. Apprehension of 8OrTI8 Babbar Khalsa 
mHitants has also expoead their nefariol.B designs to tIIrgeI 
VIPs. Central and States Security agencies are working 
in a coordinated manner to neutralise terroriat con.plracIes . 
and 88 a result of intelligence based operatlona, there 
have been many .ignlflcant .uce..... in neutnIIIeatIon 
of terrorist rnodule8 with the arr.ta of mliitanta and 
recovery of arms and exploeivea .. well .. wortdng out 

of leV8reJ terrorist crimes. VigHance along the Pakistan 
border has aIao been enhanced to check infiltration and 
other eubveraive actIvIlIee. 

Rain Water ..."...ng ftrotect 
4743. SHRI SURESH RAMRAO JADHAV: Wi. the 

Minialer of HOME AFFAIRS be pleaaed to stale: 

(a) whether the New DeIhl Municipal. CouncH (NOMe) 
hea launched a Rain Water Harvesting Project; 

(b) if eo, the details thereof; and 

(c) the stepa by the Govemment to ensure the safety 
of the children who play at that placas? 

THE MINISTER OF STATE IN THE MINI$TRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) end 
(b) Yes, Sir. The objective of the Project is to optmae 
the availability of water from underground aouroe&. 

(c) A provision has been made for M.S. RaIIingI 
around recharged shafts, pits, etc. to ensure safety of 
the children playing near such shafts, pits, etc. 

Unreal In Trlbel Anis. 

4744. SHRI HARIBHAU SHANKAR MAHALE: Will the 
Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether the Government have pondered over the 
cauaes of unrest In the lrtbal ...... eapeciaIIy the fifth 
and abcth scheduled areas of the COI.I'IIry; 

(b) if so, the cauaes and factors responalble therefor 
and the measure. taken by the Union and State 
Government to arrest this tendency; 

(c) whether l:'Ie responsibility of providing good 
governance In these scheduled areas lies with the Union 
Govemrnent; and 

(d) if SO, the ''''gal and constitutional measures taken 
by the Union Govumment in this regard 80 far? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) Yes, Sir. 

(b) Shrinking of property resources like land and 
forest, lack of infrastructure, unemployment, low level of 
literacy, poverty etc. are the reasons and causes of 
diacontent'118nt amongst the trlbals residing In Fifth end 
Sixth Scheduled Areas. The startegy of Tribel Sub Plan, 
which has been adopted since Fifth Five Year Plan h .. 
resulted in increasing the flow of fund. for the 
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development of Scheduled Tribes and tribal areas 
including Fifth and Sixth Scheduled Areas. In order to 
provide remunerative price8 to tribala tor their surplus 
agricultural produce and minor forest produce, a mUHl 
level cooperative society namely TRIFED has been set 
up. Further to Increase the educational infrastructure in 
tribal areas, thia Minlatry provides financial ...tatance to 
States for seHing up of hostels, Ashram Schools, 
Vocational Training Centrea and Educational Complexes 
in Low literacy pockets. In the field of heaHh, norms for 
setting up of Primary Health Centres (PHCs) and sub-
centres have been relaxed. In addition to above, protective 
measures in the form of land alienation laws, regulations 
on money lending, the Scheduled Castes and Scheduled 
Tribes (Prevention of Atrocities) Act 1989 have been 
taken. 

(c) Yes, Sir, providing good governance is the 
responsibility of Sta.,. GovemlMnts as well as the Union 
Govemment. 

(d) The Union of India provides financial uslstance 
under Article 275 (1) of the ConstItution of India to the 
States having tribal areas therein for development of tribals 
and raising the level of administration of Scheduled Area 
to that of rest of the State. In order to protect the tribals 
from atrocities, the Govemment of India have enacted 
the Scheduled Castes and Scheduled Tribes (Prevention 
of Atrocities) Act, 1989. Under the provision of the Fifth 
Schedule of the Constitution, varloua State Govemments 
have enacted land laws for.-

(a) Prohibiting or restricting transfer of land to others 
or among members of Scheduled Tribes. 

(b) Regulating allotment of land to members of such 
tribes. 

According to the provision of the Sixth Schedule the 
Dist1. Councils and Regional Councils regulate allotment 
of land, management of forest and practice of shifting 
cultivation etc. 

{English} 

Standard ot Sports 

4745. SHRI AJAY SINGH CHAUTALA: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether any study or analysis has been. IOade 
by the Govemment during 1999-2000 to aacertam the 
reasons for decline in the standard of sports in the 
country; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps takenlproposed to be taken by the 
Govemment for Improving the standard of sports? 

THE MINiSTER OF URBAN EMPLOYMENT AND 
POVERTY AUEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA): (a) to (c) No Sir. However, the performance 
of Indian sports persona Is evaluated after major sports 
events in order that appropriate further steps may be 
initiated In respect of various dIacIpIlnes. 

(d) The following steps are being taken for improving 
the standard of sports:-

(I) As per the Govemment Policy and Olympic 
Charter, the National Sports Federations, 
recognised by the Govemment are primarily 
responsible for the promotion of their disciplines. 
The National Sports Federations have formulated 
Long Term Development Plans (L TOPs) 
covering various aspects. In consultation, Inter-
alia with the Sports Authority of India. The 
National Sports Federations are being assisted 
in arranging coaching camps for sports persons 
included in the National Teams, with the help 
of Indian and Foreign coahces, provision of 
requisite equipment and scientific supports 
through the sports Authority of India. 

(iI) The Federations are also assisted in holding 
National Level championships and in sending 
sports pereone for pertlclpation In International 
Sports Events. 

(iii) Promising sports persons are being provided a 
package of aaaistance (up to Rs. 5 lakhs per 
year) for training and up-gradation of their skills. 
Supporting personnel, such as coaches and 
sports aclentlats, are also being assisted to 
undergo specialised treining. 

(Iv) Assistance Is being provided in the creation 0/ 
sports InfrastNCture, including laying of Synthetic 
Surfeces. 

(v) With a view to further motivate the sports 
persons, Awards and incentives are provided. 
The scale of Awards has been increased 
substantially . 
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(vi) Department (other than the Department of Youth 
Affairs and Sports) are also being persuaded 
to extend Incentives to eports persons and to 
consider measures for the employment of sports 
persons/provision of loans frol1' Banks etc. 

Survey on Unemployment 

4746. SHRI TUFANI SAROJ: 
SHRI PRAVIN RASHTRAPAL: 

Will the Minister of URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Government have condueted any 
survey regarding unemployment in the urban areas; 

(b) if so, the results thereof; 

(c) whethe~ th'3 number of unemployed persons are 
Increasing rapidly In the urban areas; 

(d) if 10, the datails of unemployed persons in the 
country till December 1998, State-wise; 

(e) whether International Labour Organisation has 
cautioned the Government against the danger of 
increasing unemployment; 

(f) if so, the raaetion of the Government thereto? 

THE MINISTER OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKH DEV S~NGH 
DHINDSA): (a) and (b) The Ministry of Labour have 
intimated the number of job seekers (an of whom are not 
necessarily unemployed), belonging to the urban areas 
and registered with the Employment Exchangea in various 
States and Union Territories as on 31.12.1999 as in the 
statement enclosed. 

(e) and (d) Ministry of Labour t,ave aIIo reported 
that the number of job seekers from urban 81'888, which 
was of the order of 163.3 lakh in 1990, haa gone up to 
180.5 lakh at the end of December 1999. It is observed 
that the average annual increase in the number of job 
seekers from urban area was of the order of 1 % during 
the period 1990-99. A statement Indicating the number of 
job seekers belonging to urban areas on the live reglaters 
oj the employment Exchanges as on 31.12.1999. Is given 
in the statement enclosed. 

(e) This Ministry has not received any such caution 
from the International Labour organisation. 

(f) Does not arise. 

Stefemettt 

Number of Job-SHkera Belonging to Urban A",as on 
the live Register of Employment· ExchangtlS as on 

31.12.1999. 

StatelUnion Number In Thousands 
Territories 

2 

1. Andhre Pradesh 1327.2 

2. Arunachal Pradesh 15.4 

3. Assam 613.6 

4. Bihar 1316.3 

5. Goa 33.5 

6. Gujarat 456.4 

7. Haryana 303.2 

8. Himachal Pradesh 113.4 

9. Jammu & Kashmir 87.8 

10. Karnataka 1071.5 

11. Kerala 860.6 

12. Madhya Pradesh 1255.6 

13. Maharashtra 2164.9 

14. Manlpur 220.8 

15. Meghalaya 24.7 

16. Mlzoram 80.5 

17. Nagaiand 28.3 

18. Ori ... 323.1 

19. Punjab 262.0 

20. Rajasthan 463.3 

21. Sikkim* 

22. Tamil Nadu 2093.2 

23. Tripura 150.0 

24. Uttar Pradesh 1298.6 

25 .. West Bengal 2504.4 

Union Territories 

26. Andaman & Nicobar 27.8 
Islands 
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2 

27. Chandigarfl 92.8 

28. Dadra & Nagar Havell 

29. Deihl 747.6 

30. Daman & Diu 4.1 

31. Laklhadweep 

32. Pondlcheny 106.8 

Total 18047.5 

Note:- • No Employment Exchllllgll Is IunctIonIng In thli State. 
Figures may not ItIId to total due to rounding of!. 

{English} 

HIV/AIDS Programmes 

4747. DR. (COL. RETO.) DHANI RAM SHANDIL: 
SHRI JITENDRA PRASADA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleaaed to state: 

(a) whether the theme of year 2000 World AIDS 
Day CampaIgn of the Joint United Nations Programme 
on HIVIAIDS (UN AIDS) Is "AIDS men make a difference"; 

(b) If -eo, the rauons for the focus being on men; 
and 

(c) the .. apa takan to end or reduce to a greater 
extent the gender dlacr1rnlnatlon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yea, Sir. 

(b) It has been fait that actively engaging men as 
partners In the efforts against spread of HIVIAIDS Is the 
surest way to change course of the epidemic because 
men's behaviour currently eontrlbutas substantially to the 
spread and Impact of HIVlAlDS and also pula them on 
the front line of risk. 

(c) Though the focus Is on bringing about behavioural 
change In the men, the strategy through the Wor1d AIDS 
Campaign will be to promote understanding of the ways 
in which gender stereotypes and expectations aHeet 
women and men, and support work to enhance gender 
equality and equity. 

expenditure on Health 

4748. SHRI R.L. BHATIA: 
SHRI ABDUL HAMID: 

WAI the Minister of HEALTH AND FAMILY WELFARE 
be p1eaaed to state: 

(a) whether financial commitment of the Govemment 
to heetth care has been falling day by day; 

(b) If 80, the reasons therefor; 

(c) whether the 55th Joint Annual, Conference of the 
AssocIation of Physicians in India held In Jalpur during 
January 2000 has recommended to Increase the 
per capita expenditure on health and nutrition In the 
country; 

(d) If so, the details In this regard; and 

(e) the steps taken by the Government in the 
4 matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) The paR:entage of outlayal 
expenditure on health and family welfare hila remained 
more or less same over the various previous Plan periods. 
The percent of outlay for health and family welfare during 
the Ninth Five Year Plan shows an Increase when 
compared to that of Eighth FIve Year Plan. 

A statement showing pattam of Plan Investment on 
Health and Family Welfare during different plan periods 
In public aector--<:entre, States and UTs Is attached. 

(c) Yea Sir. 

(d) Details are not available. 

(e> Govemment has been making every eHorts to 
augment the resources for the health and family welfare 
sectors by mobilising extemal assI8tanca from various 
bilateral and multilateral agencies for supporting 
programlTl8l for control 01 diseaae8 such .. Malarial, T.B., 
Leprosy, BUndneas and AIDS. Secondary health facilltiea 
are also being upgraded In selected States with World 
Bank assistance. Substantial financial support has 
also been obtained for improving reproductlve and child 
health. 
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Stlt(ement 

Pattem of Investment on HetJllh & Family WeIf818 for Diffe18nt Plan Periods 
in the Public Sector (Cent18, S",,.. & UTs) 

(Rs. in crores) 

Total Plan Total 
51. Inv881ment Heal1h Family Welfare (Health and 
No. Period (All Heads of Faml~ Welfare! 

Development) OutIaylExpd. %of3 OutIaylExpd. % of 3 OutIaylExpd. % of 3 

1. 1st Plan (Actuale) 1960.00 65.~0 3.33 0.10 0.01 65.30 3.33 
(1951-56) 

2. 2nd Plan (Actuala) 4672.00 140.60 3.01 5.00 0.11 145.80 3.12 
(1956-61 ) 

3. 3rd Plan (Actuate) 8576.50 225.90 2.63 24.90 0.29 250.80 2.92 
(1961-66) 

4. Annual Plan (Actual) 862540 140.20 2.12 70.40 1.06 210.60 3.18 
(1966-69) 

5. 4th Plan (Actuala) 15n8.80 335.50 2.13 278.00 1.76 613.50 3.89 
(1969-74) 

6. 5th Plan (Actuals) 39426.20 760.60 1.93 491.80 1.25 1252.60 3.18 
(1974-79) 

7. (1979-80) (AcNa .. ) 12176.50 223.10 1.83 118.50 0.97 341.60 2.81 

8. 6th Plan (Outlay) 97500.00 1821.20 1.87 1010.00 1.04 2831.00 2.90 
(1980-85) 

6th Plan (Actuals) 109291.7 2025.20 1.85 1387.00 1.27 3412.20 3.12 
(1980-85) 

9. 7th Plan (Outlay) 180000.00 3392.90 1.88 3256.30 1.81 6649.20 3.69 
(1985-90) 

7th Plan (Actuals) 218729.60 3888.80 1.69 3120.80 1.43 6809.40 3.11 

10. (1990-91 )-Actual 61518.10 960.90 1.56 784.90 1.28 1745.80 2.84 

11. (1991-92)-Actual 65855.80 1042.20 1.58 856.60 1.30 1898.60 2.88 

12. 8th Plan Outlay 434100.00 7582.20 1.75 6500.00 1.50 1«182.20 3.24 
(1992-97) 

13. 9th Plan Outlay 859200.00 19374.11 2.25 15120.20 1.76 54494.31 4.01 
(1997-2000) 

Source: F.R. DiYIIIIon, Ptannlng Commission 
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Additional Seat. for Po.t-Graduate 
Medical Collage. 

4749. SHRI KOLUR BASAVANAGOUD: Will the 
Minister o~ HEALTH AND FAMILY WELFARE be pleued 
to state: 

(a) whether the Government have sanctioned 
additional Beats for Post-Graduate Medical Colleges; 
and 

(b) if so, the details thereof, college-wl8e? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N. T. 
SHANMUGAM): (a) On the recommendations of Medical 
Council of India, the Central Govt. have been permitting 
additional seats in PG level courses in various medical 
colleges under the provision of IMC (Amendment)· Act, 
1993 arid the Regulations made thereunder. 

(b) As per information given by Medical Council of 
India, College-wise additional seats In Post-Graduate 
courses permitted after Amendment to IMC Act In 1993 
are given In statement enclosed . 

..t.ment 

S. No. 

1. 

2. 

3. 

4. 

5. 

e. 

7. 

e. 

9. 

10. 

11. 

List of AddItIontJI HIIflr for post-gradullte COUI58S permitted 
after amendment of fMC Act In 1993 

Name of the CoUege Name of Speciality 

2 3 

Sri Ramachandra Medical MD (Obet. & Gynae) 
College & Research Inslt., MS (Ortho.) 
Chennai. 

Arvind Eye Hospital MS (Ophthalmology) 
Madurai D.O. 

National Instt. of Mental MD (Psychiatry) 
Health & Neuro-Sciences OM (Neurology) 
Banalgore. M. Ch. (Neuro-SUrgery) 

Regional Inett. of Medical MS (General Surgery) 
Sclenoes, Imphal 

Stanley Medical College MD (MIcrobiology) 
Chennai. MD (Anaeetheelology) 

Madural Medical College MD (Ana88theeIoIogy) 
Madural 

M.S. Ramalah Medical College MD (Paediatrics) 
Bangalore. 

Heopegowda Instt. of Medical MD (Community Medicine) 
Sciences, Bangalore MD (General Medicine) 

Sanjay Gandhi P.G. Inett. M. Ch. (Urology) 
of Medical Sciences, Lucknow 

G.B. Pant Hospital, New Delhi M. Ch. (Neuro-Surge,y) 

J;S.S. Medical Co"ege MD (General Medicine) 
Myaore MS (General Surgery) 

MS (Orthopaedlc:s) 
Me (Physiology) 
MD (Pathology) 

Number of seats 

4 

5 
3 

4 

" 
6 
2 
2 

2 

1 
2 

2 

1 
3 

2 

3 

2 
2 
3 

2 
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12. 

13. 

2 

Rajah Muthiah Medical College 

Poet-Graduate Inett. of 
Medical Education & Reaearch 
Calcutta. 

Blood Banke 

4750. SHRI KIRIT SOMAIYA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the blood banks In aeveral hoepItaIa and 
the Indian Red Croaa Society are dlapoalng off over 
100 units of blood as waste due to their expiry date for 
use; 

(b) II so, the quantum 01 such blood unlt8 dIapoaed 
011 during each of the last three years, hoapItaI-wlMi 

(c) the reasons lor not ualng the blood before the 
expiry date; 

(d) the total units of blood conected by IRCS every 
year against the total requirement; and 

(e) the steps being taken by the Government to check 
this wastcige of blood? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (e) No, Sir. Most blood banks in 
Ihe country, including Indian Red Croas Society utUise 
bloodlblood components within the expiry date. Ho_ver, 
All India Institute of Medical Sciences, New Delhi has 
reported following units 01 blood disposed off during the 
lasl three years: 

3 

MD (Obat. & Gynae.) 
DGO 
D. Ortho. 
MD (Anaeatheelology) 
DA 
MD (Paediatrics) 
DCH 

MS (General Surgery) 
MS (Orthopaedics) 
MD (General Medicine) 
MD (Obet. & Gynae.) 
MD (Anaeatheslology) 
MD (Paedlatrica) 

M. Ch. (Neuro-Surgery) 

1997:- 70 expired out of 23,405 unlt8 

1998:- 79 expired out of 23,308 units 

1999:- 42 expired out of 21,203 unlt8 

4 

2 
2 
8 
2 
4 
2 
4 

5 
2 
4 
3 

2 

The reasons lor not utilising blood unlt8 before the 
expiry date Is mainly due to availability of lOme blood 
unlt8 of a specillc blood group in exceaa 01 the demand 
at that particular pariod of time. 

(d) Total units collected by Indian Red Cross Society 
is 40,000 units a year, approximately against a 
requirement of 3.5 lakh units (approx) for entire Deihl. 

(e) The steps baing taken by the Govemment to 
check this wastage are: 

(I) Development of linkages between dlf8rent blood 
banks in a city to avoid this type 01 wastage. 

(II) Strengthening and modemlsatlon 01 blood banks 
in all districts of the country. 

(iii) Establishment of more Blood Component 
Separation Units for the rational use 01 blood. 

(iv) Comprehenalve Iralnlng programme of medical 
and professionals on the rational use of 
blood. • 

(v) Intensive education programme for recruitment 
of voluntary blood donors. 
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[rranslation] 

Vaccine for AIDS and Cancer 

4751. SHRI P.R. KHUNTE: Will the Minister of 
HEALTH AND FAMILY WELFARE be ple.ed 10 stele: 

(a) whether the Govemmenl propose 10 develop a 
vaccine 10 tackle the Increasing alBease like cancer end 
AIDS In the country; and 

(b) " 80, lhe detells thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) In reapacl of Cancer vaccine 
according to ICMR they are gathering molecular biology 
dala responelble for H.pylorl related atomach ulcer and 
papilloma virus responsible for cervix cancer. There Is 
already vaccine available for Hepalitls B virus which Is 
responsible for hepalocellular careinoma. Presently no 
vaccine is, available for Hepatitis C which is also 
responsible for hepatocellular careinoa. 

In respecl of AIDS, the Institute like Ali India Institute 
of Medical Sciences, New Delhi, National Institute of 
Cholera and Enteric Diaease, CalcUlla, National AIDS 
Research Inslilule, Pune and Nalional Institute of 
Immunoiogy have initialed HIV vaccine related basic 
research. 

[English] 

Scl'llpplng of Indo-Oman Profect 

4752. SHRI DINSHA PATEL: 
SHRI SULTAN SALAHUDDIN OWAISI: 
SHRI G.S. BASAVARAJ: 

Will lhe Minister of CHEMICALS AND FERTILIZERS 
be pleased to stete: 

(a) whether Ihe Govemment propose 10 take a long 
term view on the delayed one blnlon doUar urea project 
with Oman in the wake of low intemalional urea prices 
and surplus slock in lhe country; 

(b) If so, the deleils in this regard; 

(c) Ihe presenl stalus of the project; and 

Cd) the likely impact of scrapping of the said project 
on the domestic planta end the intemational agreements? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 

(a) to (c) It has not been possible to take an early 
decision with regard to Indo-Oman Fertilizer Project on 
account of the need to reatructure lhe project in the wake 
of the fell in Intemallonal urea prices end the consequent 
stiff conditions Impo8ed by the foreign lenders which were 
nOl acceptebIe to· Indian Sponsors of the Project. The 
Project can be implemented only after the approval of 
the restructured project, which Is under consideration of 
the Govemment of India. 

(d) Since no such decision hal been taken by the 
Govemment, the question does not arise. 

DI..,ce education Commlulon 

4753. DR. A.D.K. JAYASEELAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there is any demand to aeL up Diatence 
Education Commission in view of global trends in distance 
and open leaming; 

(b) If so, the details thereof; and 

(c) the action proposed to be taken in the 
metter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) No, Sir. 

(b) and (c) Do not arise. 

Quo" for Handicapped In Cantl'lll Universities 

4754. SHRIMATI NIVEDITA MANE: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) Ihe number of poat reaerved for physically 
handicapped persons for various categories In the Central 
Universities; 

(b) whether the quote .of such Peraona hal been 
filled up; 

(c) If so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATlL): (a) to (d) The 
Information ia being coilected and will be laid on the 
Table of the House. 
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[Translation) 

Freedom Flghter8 Pension 

4755. SHRI RAVINDRA KUMAR PANDEY: 
SHRI RAJESH RANJAN AlIAS PAPPU YADAV: 
SHRI SUBODH ROY: 
SHRI CHINTAMAN WANAGA: 
SHRI RAJAIAH MAL YALA: 

Will the Minister of HOME AFFAIRS ba plaaed to 
state: 

(a) tha number of applications received for the 
freedom fighters pension during the last thrl!ll!l years till 
data, State-wlse; 

(b) tha number of applications approved/rejected out 
of them alongwith the number of C88I!IS lying panding till 
date, State-wise; 

(c) whether many cases are lying pending clue to 
the non-cooperation of the State Governments; 

(d) If so, the steps taken by the Govemment so far 
for the Immediate dlspoaal of the said propoaala by State 
Govammants; and 

(e) whether the Govemment ara contemplating any 
specific scheme drive to dispose of pending C881!18? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) A Statemant containing the requisite information is 
enclosed. 

(c) to (a) No case, complete In all respects and 
eligible for Swatantrata Salnlk Samman Pension, duly 
verified and recommended by the State Govemment, is 
pending. 

Stlltement 

SI. Name of StateJUT No. of Applications Sanctioned Rejected 
No. received 

2 3 4 5 

1. Andhra Pradesh 175 42 133 

2. Arunachal Pradesh 0 0 0 

3. Assam 0 0 0 

4. Bihar 549 34 515 

5. Goa 10 0 10 

6, Gujarat 46 45 

7, Haryana 15 3 12 

8, Himachal Pradesh 18 0 16 

9, Jammu & Kashmir 259 258 
10, Kamataka 151 2 149 

11, Kerala 539 40 499 

12, Madhya Pradesh 34 2 32 
13, Maharashtra 514 2 512 

14, Manipur 0 0 0 

15, Meghalaya 0 0 0 

16, Mizoram 0 0 0 
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2 3 

17. Nagaland 0 

18. Orlaaa 0 

19. Punjab 154 

20. Rajasthan 18 

21. Tamil Nadu 164 

22. Tripura 0 

23. Uttar Pradesh 120 

24. West Bengal 0 

25. Andaman & Nicobar Islands 0 

. 26. Chandigarh 0 

27. Daman & Diu 0 

28. NCT of Delhi 41 

29. Pondicherry 0 

Total 2,805 

(English] 

HepatHia 'B' 

4756. SHRI T.T.V. DHINAKARAN: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of peraona who died due to Hepatitis 
B virus during the last three years and the current year, 
State-wise; 

(b) whether Indigenously produced Hepatitis B 
vaccines are available at the cheaper rates; 

(c) If 80. the dataila of such vaccines produced in 
the country; 

(d) whether the Government propose to reconsider 
to Include Hepatitis B vac:cIne In the National Immunisation 

4 

0 

0 

8 

0 

15 

0 

3 

0 

0 

0 

0 

3 

0 

156 

5 

o 
o 

146 

. 18 

149 

o 
117 

o 
o 
o 
o 

38 

o 

2,649 

Programme as recommended by the World Health 
Organisation; and 

(e) If not, the datails thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) The latest figu.... regarding the 
number of deaths due to viral Hepatitis (which Include 
death due to Hepatitis B) are placed at statement-I. 

(b) and (c) Yes, Sir. The details of Indigenously 
produced vaccines for which marketing approval has been 
given are placed statement-II. 

(d) and (e) No, Sir. Hepatitis B vaccinations are nl)t 
covered under the Universal Immunization programme 
of the Govemment, in view of the large expenditure 
Involved. 

SfJIfwDent-l 

SI. No. Name of State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

Viral hepatitis deaths during 1996-1999 

1996 

3 

96 

o 

1997 

4 

93 

o 

1998 1999" 

5 6 
101 70 



263 Written Answers APRIL 25, 2000 to Quedons 284 

2 3 4 5 6 

3. Aaaam NR 

4. Bihar NR 

5. Goa 0 0 0 

6. GUjarat 63 44 30 5 

7. Haryana 18 17 10 

6. Himachal Pradesh 5 9 4 2 

9. Jammu & Kashmir 2 3 0 2 

10. Kamataka 36 61 72 8 

11. Kerala 12 6 17 4 

12. Madhya Pradesh 31 135 31 25 

13. Maharashtra 198 515 419 183 

14. Manipur 0 0 

15. Meghalaya 0 0 6 

16. Mlzoram 2 3 

17. Nagaland 0 0 2 0 

18. Orissa 172 125 125 

19. Punjab 26 
, 

20 

20. Rajasthan 24 19 14 39 
21. Slkktm NR 0 
22. Tamil Nadu 3 

23. Tripura 2 3 0 0 

24. Uttar Pradesh 12 10 25 31 
25. West Bengal NR 

26. A & Nisland 4 7 2 2 
27. Chandlgarh NR 

28. D & N Haveli 2 6 3 0 
29. Daman & Diu 0 0 0 0 
30. Delhi 93 38 22 
31. Lakahadweep 0 0 

32. Pond!cherry 2 13 

Total 801 1098 668 411 

·upto June. 1999 
Source: CBHI 
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$fIJt"",.nt." 

Serial 
No. 

1. 

2. 

3. 

4. 

Name of Firm Brand Name 

MIs Shanta Biotech, Shanvac-B 
Hyderabad. 

MIs Bharat Biotech, Revac-B 
Hyderabad 

MIs Wockhardt Limited, Recently 
Mumbal approved 

MIs Transgene Vaccine, Recently 
Hyderabad approved 

Research Actlvltlea In Medical R .... rch 
Inatltute.,C.nlrea 

4757. SHRI NAMDEO HARBAJI DIWATHE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a> whether the Government have taken frash policy/ 
initiatives to encourage the research activities in 
Registered Private Medical Reaearch Inatitute81Centres: 

(b) II so, the details thereof; and 

(c) the namea and number 01 Regiatared Private 
Research Institutes/Centres in Mahar.shtra and the 
financial asaJatance, incentives made available to them 

Doaage form Price 

0.5 m,. Inj. Ra. 140.00 

1 ml. Ing. Ra. 190.00 
10 mi. (multldoae) Ra. 1800.00 

0.5 mg. Ing. Rs. 160.00 

1 mi. Inj. As. 230.00 
10 ml. (muhidoae) RI. 2100.00 

during the last three years, year-wi8e and lnatitution-
wise? 

IHE MINISTER OF STATE OF THE MINISTRY OF 
HEA1.TH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) The private medicaJ Research 
InstltuteslCentres can avall of research 888istance to cerry 
out their research programmes provided such centres or 
institutes are recognised to receive such grants by the 
Department of Scientific and Industrial Research. Indian 
Council of Medical Research have also been considering 
proposals for research including those from Private! 
Voluntary Medical Research Institutes/Centers. The details 
of Medical Research Projects funded In Maharaahtra by 
the ICMR during the laat three yeara are given in 
statement attached. 

$fIJtem.nt 

Indian Councfl of MedIcal Researr:IJ Bioinlormatlcs centre 

LiBt of project. in Mahsrashtra funded during last three years to non-Government agencies 

20-Apr-2000 ----------------------------------------.-------------------
S. No. Project 10 

1. 

Start Date 
Enddldl billa 

2 

1996-02320 
l-Mar-I999 
28-Feb-2002 
Ongoing 

TItle 

3 

Role of CytokInel and 
Cytotoxic CellI In 
Inftammation and TISlue 
Damage In Juvenile RheumaIDld 
Ar1hritla In Compartson 
with adult Rheumatoid 
Ar1hritll 

Name & AddreSl 
of PI/Guide 

Dr. Sudha S. 080 
Sentor Scientific OffIcer 
Depar1ment 01 Immunology 
Bal Jerbal Wadia HoIpItaI for 
ChIldren and InsllMe of 
Child Health RN88I'Ch Society 
Achluya Donde Marg, Pare! 
MUI'I1bIII-4OOO12 

Year-wi .. 
Expenditure 

19118-1999 
1999-2000 

TOIal 

5 

96560 
114600 
211180 
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2 3 4 5 

2. 11195-02320 Devllopment of Pawnt Utertne Dr. C.L. Vlswanathan 
15-Nov·l996 Reluants for Better AI8Istarrt Profe_or 1997·1998 129800 
14-Nov·l999 Management of F'nImature Labour Depar1ment of Pharmaceutical 1998-1999 64885 
COmpIetIId ChemIstry 1999-2000 237260 

Bombay college 01 Pharmacy Total 431745 
Santacruz East. Kauna 
MumbeI 400098 

3. 1881004138 National cancer RegIItry. Dr. M.R. Kamal 
1·8ep-1981 Populalion Baaed Honorary Trustee 1997·1998 488000 
31·Mar·2000 Indian cancer SOc:IeIy 1998-1999 477250 
ongoing 74. Jerbal Wadla Road 74. JeebaI Wadla Road 1999-2000 477250 

Pare! Total 1442500 
Mumbal 400012 

4. 1996.()235C vaaectorny and Cancer of Dr. M.R. Kamat 
1·8ep-1997 Prostate. A multicentric Honorary Trustee 1997·1998 151160 
31·Aug-2000 CUe Control Study under NeRP Indian Cancer SocIety Total 151160 
ongoing 74. Jerbal Wadla Road 

Pare! 
MumbaI 400012 

5. 1994'()1928 A atudy of Reproductive Health Dr. M.C. Wataa 
1·Apr·1996 Aw.-_ and Sex Behaviour Chief Consultant 1997·1996 184760 
3().8ep-1898 Amongst AdoI.-n1a Sexual MedIcIne and Family 1998-1999 44380 
Completed Planning Total 229140 

Medlkon ClInIc 
'Surya" 79, Hili Road 
opposite Holy family HoepItaI 
Bandra 
Mumbal 400050 

Pune 

6. 1987'()2588 Human Reproduction ReMarCh Dr. K. CoyaJI 
1·Apr·I987 Centre ProIeaaor 1997·1998 506200 
31·Mar·2000 Department of Obatetrlcs and 1998-1999 571630 
ongoing Gynaecology 1999·2000 734200 

KIng Edward MIImOI1aI HoepItaI Total 1812030 
Re .. arch Centre 
Raste Peth 
Sardar MoodIIar Road 
Ruta Peth 
Puna 411011 

7. 1992·02470 CoIlabcnllve study on Dr. K. CoyaJI 
I·Nov·1994 Prevalence 01 RTVSTO ProIesaor 1997·1898 43SI83O 
31-Mar·I998 (HospItal Band) Department of Obstetrics and Total 439830 
Completed Gynaecology 

~ King Edward Memorial HoepItaI 
ReH8rch Centre 
Rasia Path 
Sardar MoocIIIar Road 
RaIta Path 
Pune 411011 
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8. 

2 

1993-0133N 
1-Sep-199~ 

1-Aug-1999 
Merged 

3 

Improving the QualIty 01 
Family Planning Services In 
The national Family Welfare 
Programme At the PHC Level 
Through the ICMR HRRCs 

Report of Ma.hellear Committee 

4758. SHRI ANNASAHEB M.K. PATIL: Will the 
Minister of CHEMICALS AND FERTILIZES be pleased to 
state: 

(a) whether the Government have received the report 
of Mashelkar Committee on Pharmaceutical Reaearch and 
Development; 

(b) if so, the details thereof; and 

(c) the reaction of the Government on the 
recommendations made by the Committee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (c) The Pharmaceutical Research & Development 
Committee (PRDC) was constituted In March, 1999 to 
recommend measures to strengthen the research & 
development capability of the pharmacautlcal Indlmry In 
Indle and to Identify the support required by Indian 
Pharmaceutical companies to undertake domestic 
Research & Development. The Committee has submitted 
Ita report to the Government. To achieve these objectives, 
the Committee has recC\mmended, Interalia, the 
establishment of a Drug Development Promotion 
Foundation, to promote such R&D. For this purpose, it 
hal recommended aettlng up of a fund called the 
'Pharmaceutical R&D Support Fund' to be admInIatered 
by the Drug Development Promotion Foundation. It has 
also suggested several fiacal and non-fiacal measures. 
The Govemment Is generally supportive of the approach 
suggeated by the Committee. 

(Translation] 

Dandalearanya Project 

4759. SHRI KANTILAL BHURIA: Win the Minister of 
HOME AFFAIRS be pleased to state: 

Dr. K. CoyajI 
ProleHOI' 

4 

Department of 0batetrIca and 
Gynaecology 
KIng Edward Memorial HoIpItaJ 
R .... rch Centre 
Ruta Peth 
Sardar MoodIIar Road 
Ruts PIth 
Puna 411011 

1997-1998 
1998-1999 
1999-2000 

Total 

5 

305520 
129161 
124620 
559301 

(a) whether the Government of Madhya Pradesh has 
sent annual-audit certificates pertaining to Dandakaranya 
Project for the period from 1985-86 to 1989-90 and also 
pertaining to the earstwhlle eastern Pakistan from 1987 
to 1988 and 1989 to 1990 to the Union Government; 

(b) If so, the action taken by the Union Government 
In this regard; and 

(c) the time by which compensation to Govemment 
of Madhya Pradesh is likely to be sanctioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Yes, Sir. 

(b) and (c) The Government of India h.. already 
reimbursed an amount of Rs. 7,87,81,107 as against the 
total claim of Rs. 8,84,36,308 perferred by the Govt. of 
Madhya Pradesh for the years 1985·86 to 1989-90 In 
respect of the Dandakaranya'Project. Simllalty, an amount 
of Rs. 3,28,92,881 has been reimbursed by the 
Government of India as against the total claim of Rs. 
4,03,16,453 for the ye81S 1987-88 to 1989-90 pertaining 
to other diaplaced persons from the erstwhile East 
Pakistan. Action is being taken to release the balance 
amount. 

{English] 

Entrance EXIImlnatJon for MedICIII 
and Dent81 COu ..... 

4760. SHRI BABUBHAI K KATARA: 
SHRI CHANDRESH PATEL: 
SHRI PRAVIN RASHTRAPAL: 

WIR the Minister of HEAlTH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether the State Governments/Union Territories 
have represented to the Union Government to hold All 
India Entrance E)(amination for medical and dental courses 
In regional languages; 

(b) if so, the details thereof; and 

(c) the action proposed to be taken by the 
Govemment In the matter? 

THE MINISTRY OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N T. 
SHANMUGAM): (a) No, Sir. 

(b) and (c) Do not ariae. 

[Translation} 

Pena!o:ls of Widow. In CISF 

4761. DR. ElALIRAM: Will the Minister at HOME 
AFFAIRS be pleased to state: 

(a) whether pensions of thfl dependent widows of 
tile personnel oj Central Industrial Security Force have 
not been fixed on the baail of their huabands basic pay, 
as per the recommendations of the Afth Pay Commlaelon; 

(b) If 10, the details thereof and the reasons for not 
making their fixations till now; and 

(c) the time by which the said cases are likely to be 
disposed of? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) Family Pension of widows Including dependents of 
Central Industrial Security Force is flxed/re-flxed by the 
eoneerned authorities on the basis of ordera issued by 
Ihe Govt. In this regard from time to time. The orders of 
the Govt. for re-fixation of pension on the bssls of the 
recommendations of the Vth Central pay Commission have 
already been circulated to all Heads of offices for 
expeditious compliance. 

{English] 

Special DrIve for ILca 

4762. SHRI K. YERRANNAIDU: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government of Andhra Pradesh has 
launched a special drive for Implementalion of Integrated 
Low Cost Sanitation Scheme (ILCS) in the urban local 
bodies with the assistance of HUDCO; 

(b) if so, the details thereof; and 

(c) the action taken 10 sanction ILCS st~e 'II 
programme for the towns of Andhra Pradesh for Which 
proposal Is pending? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) and (b) Yes, Sir. The Government of 
Andhra Pradesh has reported to have launched Clean 
and Green Programme with a strategy to improve overall 
sanitation conditions in urban towns. The Govemment of 
Andhra Pradesh has reported to have decided to 
Implement ILCS programme for construction of individual 
toilets for urban poor famiDes in all urban towns in the 
State. 

(c) Proposal to include 34 towns of Andhra Pradesh 
under ILCS Scheme was sent by the Govt. of Andhra 
Pradesh out of which 24 towns were approved by this 
Ministry tiU 12.1.2000. A decision has been taken by this 
Mlniatly to sanction ILCS schemes In the remaining 10 
towns In which schemes were previously sanctioned by 
Ministry of Social Justice & Empowerment (Mlo SJ&E). 
To implement this decision, modalities are bainll worked 
out with Mlo SJ&E.· 

Corruption by officers of RCFL 

4763. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Mlnis~r of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Govemment have received several 
complaints of corruption against some officers of Aashtriya 
Chemicals and Fertilizers Umltad; and 

(b) if so, the action proposed to be taken against 
the persons found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) and (b) Yes, Sir. Some complaints having vigilance 
angle have been received in the Department. Some of 
these have been examined and the matter closed as the 
alleglltlona made were not substantiated. In one cue of 
purchase of rock phosphate, departmental action has been 
initiated and in another case involving purchase of DAP. 
the matter has been referred to CBI for further 
investigation. One recent complaint alleging irregularities 
has been sent to ReF for comments. Action against those 
found guilty will be taken on the conclusion of the 
departmental proceedings andlor CBI inveatigatlon. 
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Central Aulatllnee for Terrorist 
Affected Areas 

4764. SHRI SONTOSH MOHAN DEV: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment have decided to provide 
Central Assistance for the development of roads In terrorillt 
affected districts of Aaaam; and 

(b) H so, the details thereof, district·wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) and (b) The 
Central Govemment has been providing funds for the 
development of roads in the State of Assam. However, 
there is no specific scheme for providing Central 
Assistance for the development of roads In terrorist 
affected districts of Assam as such. 

Recognition of Alternative System of Medicine 

4765. SHRI NARESH PUGLIA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether his Ministry have written letters to various 
Ministries of the Union Govemment suggesting them to 
include and recognise treatment of Alternative Systems 
of Medicine like Ayurveda, Homoeopathy aI)d Unani and 
to introduce Yoga in offices for their employees; 

(b) if so, the details in this regard; and 

(c) the response of the Ministries thereto? 

THE MINISTER OF STATE OF THE MINISTIiIY OF 
HEALTH AND FAMILY WELFAAE (SHAI N.T. 
SHANMUGAM): (a) and (b) The Depaltment have written 
letters to various Ministries of the Union Government to 
popularise Indian syatem of medicine in their Departrnenla 
and public sector organisations viz. (i) Extending facilities 
for tl'8lllment under ISM&H. (Ii) GrOwing medicinal planta. 
(iii) Projects involving women, panchayats and smaJl-ecale 
industries. (iv) To Introduce Yoga. (v) To offer herbal tea 
etc. 

(c) The responses received so far are encouraging. 

Rehabilitation 

4766. SHRI KODIKUNNIL SURESH: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether tha Government are aware of the 
Srilankan repatriates rehabilitated In Kerala; 

(b) H so, the total number of families rehabilitated in 
the State; 

(c) whether the Government have started Joint 
venture with Govemment of Kerals aa, Rubber Plantation; 

(d) the total amount of Govemment share on this 
venture/company; 

(e) whether this Joint Venture Company is profitable; 

(f) If so, the details in this regard; 

(g) whether the Govemment would consider for giving 
employment opportunity for the sone and daugthers of 
these employees bom In India; and 

(h) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Ye., Sir. 

(b) 700 families have been rehabilitated In the State. 

(c) Yes, Sir. 

(d) Re. 133.42 Iskha. 

(e) and (f) Yes, Sir. The profit before tax during the 
financial year 1998-99 waa As. 3,27,97,598.41. 

(g) and (h) The children of the repatriate. bom in 
India cannot be considered as repatriatea and, as such, 
jobs In the company cannot be reserved for thsm. 
Ho_ver, auch children are considered for employment 
in the company, subject to their eligibility and suitabHhy, 
along with other candidates. 

Trafffc Problem 

4767. SHRI PAABHUNATH SINGH: 
SHRI RAGHUNATH JHA: 

Will the Minister <If HOME AFFAIAS be pleased to 
state: 

(a) whether the attention of the Govemment has been 
drawn to the news·item captloned ·Police chief cl1lCka 
whip on traffic troublee" appearing in the 'Times of India', 
deted April 4, 2000; 

(b) H so, the faets of the matter reported therein; 

(c) whether the Govemment propoae to dI8cIpIine the 
traffic police ana IdentHy the corrupt offIcIaIa; 
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(d) whether there is any proposal to Introduce free 
way In the Capital on important roads like outer and 
inner ring roads; and 

(e) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) Yes, Sir. The news-item Is based on the written 
directions recently given by the Commlulon ot Police, 
Deihl in which he suggested certain measures to Improve 
the management ot traffic in Deihl. 

(c) There already exists a well defined mechanism 
within Delhi Police to Identify corrupt police pel'lOnnel 
and take suitable action against them. In addition, there 
is a Public Relation and Grievances Cell In the Traffic 
Unit to inquire Into the complaints of corruption etc. 
against traffic police personnel. 

(d) and (e) Yes, Sir. These relate to Introducing a 
signal free way on Ring Road from Azadpur to ITO and 
on Outer Ring Road from III, Delhi to Vlshve3riya Setu. 

Decongeetlon of Cltle. 

4768. SHRI S.D.N.R. WADIYAR: Will the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government propose to decongest 
some Metropolitan and major cities; 

(b) H so, whether some model towns are proposed 
to be developed for the purpose; 

(c) H so, the delltlls ot cities near which these model 
towns are proposed to be developed; 

(d) whether the Planning Commlulon has not cleared 
the said proposal due to resource constraint; 

(e) If so, whether the Govemment propose to seek 
World Bank assistance for the purposa; and 

(f) if so, the steps taken In thle direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
'URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (d) A ~heme tor New Townahlp 
Development was posed to the Planning Commiuion for 
an allocation of Rs. 100 crores as seed money in the 
Ninth Plan. The scheme aims at developing 100 Model 
New Townships during the Ninth and Tenth Plans to 
decongest metrolopltanllarge cities and create satellite 
towns as engines ot economic growth. The echerne has 
not been cleared by the Planning Commiaalon due to 
paucity of funds. Therefore, at present no such schems 
Is in operation. 

(e) No, Sir. 

(f) Question does not arise. 

FInancial a •• latanca by UNESCO 

4769. SHRI A. NAREDNRA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleesed to 
state: 

(a) the total amount of financial auistance provided 
by UNESCO for the development of children In Indian 
during the last three years; 

(b) the details of programmes on which the amount 
is spent; and 

(c) the agencies through which the amount has been 
spent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) According to the 
Information fumished by UNESCO's New Delhi OffIce, 
the flnanclal uslstance provided by UNESCO tor the 
development of children In India during the last three 
yaara (1997-1999) was Rs. 54,80,0001-. 

(b) and (c) A statement Indicating the detalla of 
programmes and the agencies through which the amount 
has been spent is attached. 

Statement 

S.No. 

1. 

2. 

Name of the Programme 

2 

Improving the Quality of life of Children among the 
Urban Disadvantaged Group through Education 

Impact ot Education In Improving the Quality of life 
of Disadvantaged Urban Groupe In Calcutta and Howrah 

Name of the agency 

3 

CINI-ASHA, Calcutta 

DON-BOSCO, Calcutta 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

2 

Residential Camps for Adolescents with Disabilities 

State Policy on Incentive Schemes of Primary 
Schools & their Contribution to Girls" participation 

Intemational Institute for Special Needs Education 

Promotion of Basic Education for Children with 
Special Needs 

Inclusive School and Community Support 
Programme-Translation and Implementation of 
the Teacher Education Resource Pack 

The U.N. System Support for Community-based 
Primary Education called JANSHALA 

Integrating HIVIAIDS Prevention in School 
Curriculum 

3 

lok Jumblsh Pariahad, Rajasthan 

NCERT, New Diehl 

Govemment of India, MHRD, NCERT, 
New DeIhl 

Govt. of India, New Deihl and 
UNESCO PROAP, Bangkok 

Spastics Society of Northem 
india, New Delhi 

Govt. of India, New Deihl 

PRAYAS, PRERANA, AHEAD, 
YAAR, HELP, NAZ FOUNDATION, 
REMEDIA TRUST 

10. Promoting Awarenss about HIVIAIDS Pevention and Drug Abuse UNESCO Clubs, INCCU 

11. Peer-based Approach to Adolescent Education lor 
In-School and Out-ol-School Youth In Madhya Pradesh 

U.N. Agencies, NACO & NLM 

[Translation] 

lottery Ticket. 

4770. SHRI VIJAY GOEl: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the names 01 the States In which lottery tickets 
are being sold in the country; 

(b) the value of the lottery tickets sold in various 
States during each 01 the last ~ree years alongwith the 
profit eamed thereby; and 

(c) the time by which a final decision to ban all 
types of lotteries is likely to be taken by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) and (b) The 
Infonnation is being collected and will be laid on the 
Table of the House. 

(c) The lotteries (Prohibition) Bill, 1999, which seeks 
to prohibit the organisation, conduct and promotion of 
lotteries falling under entry 40 of List I-Union Ust of the 

Seventh Schedule to the Conetitution of India, has already 
been introduced in the Rajya Sabha. 

[English) 

War Supply and Sewerage Project. 

4771. SHRI BHARTRUHARI MAHTAB: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Govemment of Orissa has submitted 
any proposal in regard to the water supply and sewerage 
projects for Cuttack and Bhubaneswar; 

(b) If so, the details thereof and preaent status of 
the proposal; -

(c) the areas likely to be benefited by theM projects; 

(d) the time by which thesa projects are likely to be 
cleared; 

(e) whether the Government of Ori818 has requested 
the Union Government for seeking financial assistance 
from the World Bank in this regard; and 
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(I) If so, the steps taken to obtain assistance from 
the Wond Bank? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (d) Yes, Sir. The Govemment of 
Oriasa has submitted two different project proposals on 
sewerage schemes lor Bhubaneswar and one waste water 
feasibility study proposal for Cuttack city. No proposal 
lrom the Govemment 01 Onsaa has been received in 

regard to the water supply for Cuttack and Bhubaneswar. 
Brief d ..... of th~ .. t1emes submitted their present status 
and the areas likely to be benefited are given In the 
statement encloeed. 

(e) No proposal from Govemment of Orissa has been 
received for seeking financial aUlatance from the Wor1d 
Bank. 

(f> Does not arise. 

Stlltement 

C.P.H.E.E.O. M on 1B.4.200c 

Staw. of water supply and Sanitation Projects for World BanklBi/ateral ~ 

S. Neme of the Date of Estimated Extemal Remarks 
No. Project Receipt Cost Funding 

by in Rs ING 
CPHEEO crores Agency 

2 3 4 5 6 

Oriasa 

1. Comprehensive April 170.00 Finland March 95 and a meeting held 
sewerage 1993 Govt. with the Representatives from 
Scheme for Wapcos In March 95, State Govt. 
Bhubaneswar was asked to submh the revi&ed 
City. project report incorporating the 

suggestions made by Ministry. 
Discussed with Officials Irom 
OWSSB on 25.7.96 State Agency 
was aaked to modify and resubmit 
the report in the light 01 comments 
made. Final reminder sent on 
24.4.98 with the deedline of 8.5.98. 
No repiy received 10 far. The 
scheme haa been prepared to 
cover the proposed development 
area 01 the city as planned lor 
2011 AD. 

2. Feasibility April 1.75 Australia The Ministry Examined the 
study 01 the 1994 million proposel and communicated 
waste water (AUS$) the observations on the 
master plan prefeasibillty study and 
for Cuttack draft TOR in June, 94. No reply 

received so far in regard to 
compliance of observations. 
CPHEEO reminded the State Govt. 
to submit reply latest by 31.3.95. 
No turther reply received so lar. In 
regard to funding of the feasibility 
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3. 

2 

Project 
for Sewerage 
~to 
Bhubaneewar 

3 

July, 
1997 

4 

48.97 

4n2. SHRI MOHO. SHAHABUDDIN: WIll the MInIWr 
of HUMAN RESOURCE DEVELOPMENT be pJeaaed to 
state: 

(a) whether the Gowmment propose to create 'Inden 
Education ServIce' Cadre Rke other Cadree; 

(b) if so, the detaIIe thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) The National 
Policy on EducatIOn, 1986 as modified In 1992, envisages 
establishment of Indian Education Service as an All-India 
Service to bring a national perspective In management of 
education. The basic principles, functions and procedures 
of recruitment to thia Service are to be decided in 
consultation with the State Govemments. It has, however, 
not been poeaJble to arrive at a consensus in this 
regard. 

5 

SIDA 

[English} 

6 

studylMuter Plan, the cost was 
prapoeed to be ahared between the 
Donor agency for an amount of 
AUS $ 1.50 Million and balance 
AUS $ 0.25 MIllon by the State 
Govt. However, the State Govt. 
expreued their Inability of bearing 
their ahare of AUS $ 0.25 Million 
and requ .. ted GOI to consider the 
amount as grant to the State Govt. 
The propouI hu been made to 
cover the entire Cutteck City. 

ExamIned, comments sent to State 
Govt. in 3/98 to revi .. the project 
in the light of commenta made 4nd 
resubmit the same through State 
Govt., reply atn, awaUild. The 
acheme hu been prepared for the 
proposed and existing Development 
of major area of the city for the 
year 2011 AD. 

Intenalve care unit of AIIMS' 

4n3. SHRI SADASHIVRAO DAOOBA MANDUK: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether there Intensive Care Unit of AIIMS for 
neo-netal surgery has only sbe bed8; 

(b) If so, the reasons therefor; and 

(e) the at8pa taken by the GoYernrnent to increase 
the beds in IOU for neo-netat surgery? 

THE MiNISTER OF STATE OF THE MiNISTRY OF 
HEALTH AND FAMILY WELFARE (SHRi N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) and (c) Neonatal Surgical speciality is highly 
technical and demanding especially with reference to 
trained manpower like Paediatric Surgeona, 
neonatiologlsts, ana88theaiologlsts, radiologists, trained 
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nurses and other technical staff. It also requires 
specialised area of high care equipped with various 
sophisticated equipments. The institute has recently 
renovated the existing Neonatal Surgical Intensive Care 
Unit and envisages to accommodate 10 surgical newborns, 
with various types of congenital maHormations, within the 
earne apace limitation. 

Hoapltllia In DeIhl 

4774. SHRI DILIPKMAR MANSUKHLAL GANDHI: 
SHRI TUFANI SARC>.:J: 
KUMARI BHAVANA PUNDLIKRAO GAWALI: 
SHRI VAlKO: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether despite having reoaived subaldleo from 
the Govemment moat of the Govemment aided/privata 
and charitable hospitals In Deihl Ignore the poor 
patients; 

(b) H so, the ressons therefor; 

(c) whether the Govemment have recaived complaints 
In this regard; 

(d) H so, the de\8lls thereof; 

(e) whether the Govemment propose to cancel their 
registration; 

(f) H so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (g) Government of National Capital 
Territory of Delhi has constituted a Committee to review 
the position. 

Deficiency of Vitamin 'D' 

4775. SHRI BHIM DAHAL: Will the Mlnlater of 
HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether attention of the Govemment has been 
drawn to the news-Item captioned "North Indians prone 
to Vitamin '0' deficiency" as appearing in Indian Expreas 
dated March 31, 2000; 

(b) if so, the facts of the matter reported therein; 
and 

(c) the steps proposed to be taken by the 
Govemment to meet the situation in the country In this 
regard? 

THE MINISTER OF STATE OF THE MINiSTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) Yes, Sir. 

(b) and (c) The scientific studies conduc:ted I)y thl:! 
All India Institute of Medical Sciences have indicated 
prevalence of Vitamin 0 deficiency among normai subjects 

in North India due to poor direct sunlight exposure and 
skin pigmentation. However, this study is very limited In 
Its coverage and cannot be treated as being representative 
of the entire population. Nutrition education Is a routine 
activity carried out through the media as well' as through 
the Government health network, wherein people are 
suitably sensitised on the importance of a balanced diet, 
including supplementation In the form qf mlcronutriental 
vitamins, where-ever required. 

Grant. to NGO'. 

4776. SHRI PRABHAT SAMANTRAY: Will the 
Ministry of TRIBAL AFFAIRS be pleased to atate: 

(a) the voluntary organizations running educational 
institutions in the tribal areas in the country; and 

(b) the grants given to these NGO's during the last 
three years? 

THE MINISTER OF TRiBAL AFFAIRS (SHRI JUAL 
ORAM): {a) and (b) A list of NGO's aiongwlth the amount 
released during the last three years to run the educational 
complexes in tribal areas is at statement-I. and a list 01 
NGOs a10ngwlth the amount released during the last three 
years to run the Residential and Non-Residential School 
lor STs is at statement-II. 
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List of NGOs to whom grant-in-aid relNsed during the /at three yeatS under the scheme of Educational Complex 
in Low Literacy Pockets for Development of Women Literacy in Tribal ~'"s, 

Andhra Pradesh 

SI. No. Name of the Organization 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

6. 

9. 

10. 

11. 

12. 

13. 

2 

little F10wer Society 
Ranzole Village 
Zaheerabad 
Dlatt. Medak 

Social Action for Social 
Development (SASD) 
Sanjeeva Reddy Nagar 
Hyderabad 

Constructive Workers & Development 
Society, Mahboob Nagar 

SamMkar 
V1jaywadsa 

Integreted Development 
Agency 
Nandlgram, Krishna Dlatt 

Andhre Predesh Tribal WeHare 
Ashram & Residential Education 
Institute Society, Hyderabad 
For 41 complexes. 

Jagurlthl Educational & Community 
Development Society Hyderabad. 

Vennela Educational & Rural Development 
Society Hyderebad 

Soclel Integrated & Rural Development 
Society Penagal, Nalgonda 

SocIety for HeaHh & Education 
Eeonomic Development, Amberpet 
Hyderebad 

Chatainya Rural Development 
AssocIation, Poddar, Cudapah 

SAM Society for Social Justice 
Rangareddy Distt. A.P. 

Prlyadarshani Service Org. 
Narshlrnba Nagar Vishakhapattanam 

1997-98 

3 

1,42,158 

1998-99 1999-2000 

5 

9,44,818 3,45,000 

9,18,000 1,20,000 

86,000 1,94,000 

7,69,847 

1,60,000 3,60,000 

92,25,000 

2,25,000 

1,89,000 

1,82,500 

1,62,500 

1,82,500 

1,62,500 

1,62,500 
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14. Chaltanaya Educ:ational & Rural Development 1,82,500 
Society, Cuddapah Diatt 

15. Rural & Ulban Progl'8l8 SocIety 1,82,500 
Chantal Buti Hyderabad 

18. Srt Venkateewara Mahlla Mancil, 58,600 j Guntur A.P. 

17. SantOlh Educallonal Society 58,600 
Vldyanagar Kartmnagar diett. 

18. Arundhati Educational Society 58,500 
, 1 

North lIIIlaguda. Secunderead 

Auam 

19. Vlvekanand Kendra Vldyalaya 
Breezy Madov88, 104 Rlverelde Dlbrugarh, 
Alaam 

Arunachal Pradesh 

20. Ozu WeHare AuocIalion 9,57,297 3,55,000 
Pampunpara Dlatt 

Bihar 

21. Rajendra lnett. of Education 
And Social WeHare 

6,87,940 3,72,900 2,02,500 

West Champaran Diatt 

22- Tharhut Mahlla VIkaa 
Sanethan At PS Lawkaria, 
Via Narain pur, 
West Champaran Diatt 

23. Vlahwa 8an<tlu Ramavtar 4,59,000 2,81,000 
JamIna Madya Vldyalaya 
HaJlmpur Dlatt. Sltamarhl 

24. TaradeYI Shlkaha SamItI 1,40,000 
GopaIganj 

25. Naveen Bhartlya Partlathan 4,59,000 
BaJaghat, Muzafarpur 

26. Mahlla Muktl Wahlnl 4,59,000 
A·30, police colony 
Aniaabad, Patna 

Gujara! 

27. Sh. Manilal Gangadaa 1,53,502 4,82,714 2,00,682 
Patel Sarvodaya Kandra 
Palanpur Taluka DiatI. 
Banaakantha 
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28. Lok Nlketan Ratanpur 4,43,835 1,80,200 8,40,000 
The Palampur 
DiBtt. Banaskantha 

29. Shree Sarvodaya Aahram 2,89,150 3,85,000 2,25,000 
Sanali, DiBtt. Banaekantha 

30. Gram SwaraJ Sangh 1,89,870 3,30,900 5,31992 
OIBtt. Kutch 

31. Shrimati Sushllaben 3,18,484 3,83,604 
Memorial Trust 
Distt. Kutch 

Kerala 

32. Kerala Sakshartha Samlti 
Rajdhani Building East 
Fort, Thiruvananthapuram 

Madhya Pradesh 

33. Rural Development Service 3,48,300 6,84,000 
SocIety. 
Pushpa Social Cube 
Silvanl, 
Distt. Ralsen 

34. Prasad Ekla Samlti, ArfUn 4,59,000 4,58,000 
Nagar, Ralsen DiBtt. 

35. Dr. Ambedkar Sarvodaya 4,59,000 
Vlkas Parishad, Shankar 
Nagar, Bhopal, Complex in 
Raisen DiBtt. 

38. Sh. Lav Shlksha Prasar 4,59,000 
Samltee, Distt. 
Raisen, Bhopal 

37. Gramln Seva Kendra, 5,12,000 8,01,181 2,25,000 
MandHnathu 
Samoi Ranapur Zlia. 
Dietl. Jhabua 

38. Rajednra Ashram Trust 4,59,000 4,59,000 (NR) 
Kathlwad, Diatt. Jhabua 

39. Bheel Seva Sangh 3,35,720 
ViI. Guha. Block Rawa 
Distt. Jhabua 

40. Deencleyal Research InatIlute, 1,43,720 3,71,_ 8,30,000 
Krishna Devl Banvasl 
BaHka 
VJdhyalaya 
MaJhgaon, DiBtt. Satna. 
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41. Adraah Shlksha Samiti Baldya 56,060 4,52,460 8,19,000 
VIII. Bakiga. Distt. Satna. 

42. Pandey Shlksha Samiti 6,05,250 4,59,000 (NR) 
Bamarache, Diatl. Satna 

43. Savya Sanchl Cube for 2,60,567 10,44,174 
Urban & Rural Development, 
Distt. Sldhi. 

44. Shri Ramakrishna ?,89,037 3,98.600 
Vlvekanand Sevashram 
Mai ki Baghia, 
DlatI, Sadhol 

45. M.P. Adivasl Sevak Sangh 4,59,000 
AVP.O. Jaislngh Nagri. 
Distt. Sahdol 

46. Mahakaushal Mahlla 
Shlksha Samlll, Jabalpur 

4,59.000 1,02,000 

Distt. Sahdol 

47. Kaaturba Gandhi Memorial 1,38,553 79,636 
Trust. Kasturba Gram, 
Indore, Diatl. Sahdol 

48. Vlvekanand Instt. of Social 
Health & Social WeHare 

4,59.561 3,68,926 2,79,990 

(VISHWAS) 
Naralnpur, Distt. Bastar 

49. Mata Rukarnanl Seva 
Sanathan Gram PO 
Dlnrapal, Distt. Baatar 

50. Pranaml Adivasl Shlksha 
Samlti, Sirei Jagir 
Diatl. Guna 

51. e.ndhewal Shlksha 8amIt1 2,25,000 Bhopal, M.P. 

52. Premod Adlvasi Vikaa 1,89,000 Prasld, Jabalpur, M.P. 

53. Pushpa Convent Shlksha 1,62,600 SamItI, Bhopal 

54. Asha Deep Ka/yan Samlll 1.62,600 Sihora, Diett. Jabalpur 

55. Madhya Prade8h Adlvasi 1,62,600 Sevak Sangh, Amahla, Rewa M.P. 

56. Jaget Shlkaha Avam Samaj 1,62,600 Kalayan Samiti, Shlvpuri, M.P. 
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57. Aradhana Gramin Seva Samiti, 1,62,500 
Mattan Mohlla, Nlwari, M.P. 

58. Shakti Swaathaya Avam Samaj 1,62,500 
Kalayan Samiti, GwaHor 

59. Shivam Social Development 2,62,500 
Society, Moorena. M.P. 

60. Adarsh Shiksha Samlti, Baklya 56,500 
Complex at Hardua Kalan, 
Diatt. Satna 

61. Annapuma Shiksha Samlti, 52,900 
Samerkhapa (Achli) Distt. 
Mandla, M.P. 

62. Richa Sama; Seva Evam 56,500 
Shiksha Prasar Samitl, 
Krishana Vihar, Gwaiior 

Maharaahtra 

63. Apang Mahlla Mandai, 4,59,000 
Maya Nagar, MIDC Road 
Amaravati, 
Maya Nagar, Amaravatl 

64. Apang Asso. Maya Nagar 4,59,000 
Amaravati, AWiII. 
Malegaon, Distt. Nasik 

65. Gram Bal Shiksha Kendra, 1,90,424 
Diet. Thane 

66. Tantrik Prashlkshan 1,44,000 3,38,000 
Sansthan Pawan Nagar 
Amarawati 

67. Jeevan Ohara Viyam Avam Krida 57,500 
Shikshan Prasarak Sansthan, Akola 

68. Swaitribai Phule Giris 1,40,000 
School, Diatt. Akola 

69. Akhil Bhartlya Magasvarglya 1,82,500 
Samal Prabhodan San.than, Dlatt. 
Thane Maharasthra 

Orissa 

70. Marr-Munning Ashram 4,24,302 3,62,500 
Jeypore, Distt. Koraput 

71. Naya Sahayak Samiti 4,36,8n 3,67,000 3,90,000 
Koraput Distt. 
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72. Jan Kalayan Samitl 5,37,500 4,39,500 3,10,000 
Bhubaneahwar, Complex In Koraput. 

73. Bright Carrier Academy 3,52,400 4,39,000 
Jeypore, Diatt. Koraput 

74. Bioparlgnda Keatra Samitl 6,71,300 6,13,460 1,35,982 
Bloprlngnda, Diatt. Ko.-.put 

75. Liberation Education 2,21,000 4,16,848 3,45,000 
and Action for Devp., 
Koraput Diatt. 

76. Sarvodaya Samitl 3,68,280 1,45,780 3,49,500 
Dlatt. Koraput 

77. Bana Bharti AtlPO 
Distt. Koraput 

78. Seva Samaj, 4,47,751 3,04,500 2,45,000 
Dlstt. Rayagada 

79. Sarvants of India Soclaty 3,76,637 4,22,656 4,60,000 
Diatt. Rayagada 

80. Agargamee, Kaahipur 5,52,907 
Distt. Rayagada 

81. Orgn. of Social Change & 3,15,000 3,72,200 
Rural Development 
(OSCARD), Bhubaneehwar 

82. lnat. of Engineering & 3,56,650 6,10,000 
Management, Jalpur 

83. Kaaturba Gandhi 3,45,278 1,47,500 4,55,500 
Memorial Trust. 
Cuttack 

84. Council of Cultural 4,05,989 7,67,709 
Growth and 
Cuttack 

85. SOCiety for Natura 1,85,000 4,01,870 
Education Health 
(SNEH), Bhubaneahwar 

86. Tagore Society for Rllral 4,95,811 
Development, Bhubaneshwar 

87. National Youth Service 4,59,000 4,59,000 (NR) 
Action & Social 3,80,000 (Ree) 
Development Research 
Instt. (NYSASDRI) at Santhoaara 
Dlatt. Dhenkanal 
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es. People's Orgn. for Welfare 4,58,000 4,58,000 (HA) 
Employment & Rural 
Devp. (POWERD) ATIPO 

89. Soa~ Ed~on wr En~ronmem 95,000 1,96,000 
& Development (SEED), Bhubaneewar, 
Complex at Malkanglrl 

90. Arun Institute of Ru~ Aff~ra 68,500 
Kurnool, DisH. Dhenka~, 0ria8a 

91. Vanvaal Seva Parblpa, At. Thuanul, 1,68,000 
P.O. Kenigume, DisH. Kalahandl, (two compIexas) 
Orissa 

92. Sri Ramkrishnan Ashram, Angul Diatt. 68,500 
Orissa 

Rajasthen 

93. Rajasthan Sal Kalyan 4,57,420 4,18,100 2,25,000 
Samitl. Jhodol 
Diett. Udaipur 

94. , Rajasthan Vanvasi 
Kalyan Parishad, 
Udaipur 

95. Jawhar Veedyapeeth, Kanod, 82,500 
Udaipur, Rajasthan 

96. Chatna Arogaya Mandlr 3,50,844 8,75,352 
and Samaj Sewa SamItJ 
Udaipur 

97. catholic Dloceuon Education 3,91,000 8,09,725 
Society of Udaipur Bhupalpura 
Udaipur 

98. Mahavir Jain V1dh~aya 4,58,000 54,000 
Sansthan 143, Sec. 4 
HironamgIrI, Udaipur 

99. Mewar Sarlrlk Shlksha Samili 4,58,000 
Dlatt. Udaipur 

100. Rajasthan Vidyapaelh 3,88,893 48,450 
Lok Shikahe PratieIhan, 
Udaipur 

101. Gyan Bharti Shikshe 4,56,850 
Vldyalaya Samitl 
Naya Bazar, Bundi 

102. Om Vidya Mandir 4,51,520 2,78,000 
Tonk 
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103. St. Soldleer Education Society 4,59,000 
Tonk Diatt. 

104. Abhlnav Shli<aha Samiti 3,75,952 1,61,642 2,67,000 

Nay Abedi, Banaawara 

105. Study Cube Senatha 4,59,000 
Vad Mandlr, Custom Colony 
Banaawara 

106. Hadoli Adimjati Vikaa Samiti 4,59,000 
P.O. Shrl Ram Nagar, Kota 

107. New, National Public School 4,36,664 
Samitl Ganeah Peepali. 
Wswai Madhopur 

108. Gramln Mahlla Avam Bal 
Vikas Samiti, Gaon Sop. 
The. Nadotl, DiBtt. 
Swal Madhopur. 

109. Zlia Yuva Meena Sarnaj 4,21,069 44,100 70,470 
Sanathan C-1 Vijay Singh 
Pothik Ngr. 
Bhilwara 

Uttar Pradesh 

110. Lohia Samal Sewa Sansthan 4,59,000 
Pardhan, Mau. 

111. Hindu Muallm Ekta Kalyan 4,59,000 
Samltl Lal Kuaon Lucknow 

112. Nandanl Bal Vlkaa Evam 4,59,000 1,26,000 
Gramin Grarnodyog Sewa 
Samlti, Distt Gonda 

Stlltement·II 

List of NGOs which are getting the grant-In-aid for running Residential and 
Non Residential SchooIa for STs in the country. 

SI. No. Name of the organization 1997-98 1998-99 1999-2000 

2 3 4 5 

Andhra Pradesh 

1. Centre for Rural Education & Dev. 311487 
Society, D. No. 2-163-1, Chakalaveed, 
Gorantla-512231 
Anantapur 
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2. BABA's Organ. for Social Service MIG-19 ""7 595&43 
APHB colony, Tadepallingudern, 
W.G. dfstt. 

3. Rural Orgn. for SocIal ActIvIty, 293689 299385 575910 
Manthenayerl Palem, P.O.-Plthnayanl, 
Palem, Mandala, Guntur. 

4. Sahrudaya Stree Sewa Samaj 144433 
D. No. 5-98-61/4, B. Ed. College Campus, 
Brodlepet-52202, Guntur. 

5. Sharda Education Acadamy, 96210 
Vinukonda-522647, Guntur 

6. Divya Teja Education Society, 136442 313434 
Laxmi Nagar Langerhous, 
Golkonda, Hyderabad. 

7. Vani Nlketan Mahila Mandali, 296708 
Near Krishna Distt. Central Bank Ltd, 
Ralthupet, Nandigame 
Krishna 

8. CHRIST Rural Dey. & Edu. Society, 264757 983881 
Viii. Dalavayapalli, 
P.O. Kodidonda, 
Anantpur 

9. Society for Integrated Rural Improvement, 149463 
511640A, 4th Road, Ananthpur-515001 

1 10. Grame Abhyudaya, 6th Ward Kota Street 
Urvakonda, Anantpur 219375 1210392 

11. Human Resources Dey. Association 197367 586710 
D. No. 13-2-1, Kotla, Indu, 
Punganoor-517247, Chlttor 

12. A.P. Glrljana Seyak Sangh 308945 935415 101(1160 
Chandamepet, Nandigama-521185, 
Krishna 

13. Praja Abhudaya SeYa Samitl, 341550 388935 
S-475, Greamapt, Chittor. 

14. Social Tranafermation and Rural Tech. 143008 1060920 
UG-H. No. 67110, Phase III, 
K.P.H.P. colony, KukatapaJly, 
Hyderabad, Rangaraddy. 

15. Vellame Weak SectIon MahIIa Mandall, 209932 185481 
D. No. 7-175, Manthena, Varlpalem, 
Plttalavanlpalem, Guntur. 



30S Wdften AnIM,. AfIRIL 25,,1!080 to~ S04 

2 3 4 5 

Aruneahal Pradesh 

16. Centre for BuddhIat Cuhural Studies, 466155 1064675 
Tawang Monaatery, PO-Tawang 
Tawang. 

17. Arunachal Pall Vldyapeetll 284355 1008820 
P.O. Chowkham, Lohlt 

18. Seva Kendra, Bordurla Khonsa, 322110 
Khonsa 

19. Buddhist Cultural Preservation Society 141818 494144 
Upper Gompa Road, BomdIna, 
W. Kameng 

20. OJU WaHa,. Association, Naharlagun 821070 1583685 755955 
Naharlagun. 

21. R.K. MINion School (Narottam Nagar) 4659610 5065250 2158495 
Vl¥eknagar, Along, Tlrap. 

22. R.K. MiNion (Along) 3165275 
Narotlam Nagar, Tlrap 

ANam 

23. Garo WaHara Rehabilitation Society 896918 

Bihar 

24. Adivaai Netik Uthan Sangha, 190926 
Barclala, Rajdham, Pumlya 

25. AkhII Bhartlya Adivaai Vikaa 357480 222064 
Partshad, Ratu, Ranch!. 

26. Bharat Sevaaahram Sangh (Sonari) 563090 1955388 1n6902 
Sonarl Weat, Jamahadpur. 

Himachal Pradesh 

27. Rlnchen Zangpo SocIety for Slpltl Oev. 
(Spltl Oistt.) Sipitl Bhavan, TIkkalaaher 

177960 1504000 

Yol Cantl. Tah. Oharamahala, 
Jabgram Kangra. 

28. Himalaayan Buddhist Cultural ANo. 13301 
P.B. No. 98, Manali. 

Jammu & Kashmir 

29. Mohabhodl Intematlonal Maclltatlon 261791 
Centre PB No. 22 Leh-1941 01 , Ladhak. 

30. Lamdon Soclala Welfare SocIety, Leh 308998 
PIn-194101. 
Ladhak. 
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31. Budhist Youth AsaocIatIon. Zanekar. 2483685 149986 
P.O. Padum. 
Kargil 

32. Lamdon Social WeIf.... SocIety 117550 
Kargll 
Ladhak 

Kam.taka 

33. Swami Sarvadhramam Sharanlay. 128178 
Tumkur 

34. Vlvekanand Glrijan. KaI.yan Kendra 610527 1221132 573322 
B.A. HIlIs-S71441. Yalandur Taluk 
Chamarajanagar 

35. Sw.ml VIvekanad Youth Movement 955258 1448388 1sesse7 
N. Bagur Post. 
H.D. Kote Taluk-S71118. 
Myaore. 

36. SII. D. Devraj Urs. Educational Trust 149310 
174. lIG KHB colony. 
Pin-685401 , 
Bider 

Madhya Prade8h 

37. Gram Chetana Seva Samiti. 167203 
Morean •. 

38. Sh. L.I Bahadur Shikaha Prasar Samltl 188103 
Sagar. 

39. Adivaal VIk811 Samltl 325170 
Jeorla, Manella. 

40. Lt. Jagannath Society 1811203 
Sagar. 

41. B.ndhewal Shikaha Samiti 751413 
Bhopal. 

42. M.P. AnuauchH Jati Janjali. 4812U." 801230 
Plchhda Varg KaIayan Sangh. 
Munl Nagar. 
Ujjain. 

43. Ad.rsh ShIkaha SamIti. 1904811 
Gram-Hindoriya. 
Near Government Hoepital. 
Damoh. 
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44. Saldhantlk ShlkBha SarnItJ, .174987 281880 
H. No. 111, Manegaon, Tah, Westland 
P.O. Champanagar, 
Jabalpur. 

45. Lovely Samaj SeVB ShlkBha Praaar Samltl, 188203 
Sagar. 

46. Suman Mahlla Kalayan ShlkBha SamH!. 275292 
Bhatera Chowakl, Tah. Balaghat, 
Salaghat. 

47. Rama Education and Weltare SocIety, 751239 
Bhopal. 

Maharaahtra 

46. Servants of India Society, 3158055 2099800 
846, Shivaji Nagar, 
Pune-411004, Pune 

49. Dlvya Jyoti Gramin & Sahan Vlkash 278705 
Seva Shavi Sha Latur 
Udglr 

Manlpur 

SO. Bunglug Area Welfare Association 153990 
Building, Senapat!. 

51. SlamsinpanUp CPAITE Students WeHare 1476588 
A88oclation SSPP Complex, Bungmul, 
Lamke 

52. Dr. Ambedkar School Planning & Dev. 289496 
Society, Lamke. MIBBionveng Lamke, 
PO BOX-67 
Churchandpur 

53. Christian Grammla School 152114 
Green HIIIs-795141 
Tarnenglong 

54. United Rural Dev. Service 1476568 
Weba Ching Village 
Chendal 

55. Sumchivanam Youth Welfare 283005 
Association 
Sangalkot. Churchandpur 
South Distt. 
Churchandpur 

58. Integrated Rural Dev. & Educational Org. 182970 213480 519660 
P.O. Wangbal 
795138 
Thoubal 
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57. Integrated Edu. Social Dev. Org. 238880 581760 
Khongman 
East Zone-1 
Imphal 

58. Palte Student WeHare Asso. 1714455 
S.S.P.P. Complex 
Lamka 
Churchandpur 

59. Onnurl Mission Society, 199125 
Kanglatongbi 
Ma"lpur·795151 
Kanglatongi 

60. Anallon Christian Dey. Sochtty, 337500 
Nagram Stadium Rd. 
P.O. Box-47·795151 
Imphal 

61. Typewriting & Rural Dey. Service 107118 467532 ~188 

Al4, P.O. Thoubal 795138 
Thoubal 

62. Integrated irlbal UplHtment 
Society, 
G·69, Type·lII. Langol Housing Complex 
Lamphel, imphal 

63. Educational Un·Employed Youth Dey. 174105 
Association 
Thoubal 

64. North Eastern Boys Scout & Girts Guide 196542 
Association, Mantrlpukhrl 
Kolrengel·79~ 

Imphal 

65. Manlpur Eastem Hills Peoples Dev. 841900 
Society 99, Super Market 
Lamphel 

Meghalya 

66. R.K. Mission Ashram 10984487 8688319 
P.O. Cherralpunjee 
DIItt. Eaet Kashl HID 
Cherra Bazar·793111 

Mizoram 

87. Thutak Nunpultute Team 575100 
'ZUangtui 
Calvary Hoapital 
Alzwal 
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88. MIzoram Hmellhel 291780 579712 
(Widows) Organlutlon 
Republic Road. 

Nageland 

69. lazaml Social Wei. Aaao. 357255 
Nepali Basti 
P.O. Nepali Gaon 
Dlmapur 

70. Vermna Co-Opp. SocIety 159210 
98 'uncan But! 
Dlrnapur 

71. Pelu Club 
Padam Pukri 
Dlmapur 

72. Naga Untted Soae~ 173882 
5th Mile N.H. 
DIIYI8p\W 

73. Radiant Club 298733 
Dimapur 

74. S'*' Women Society 254632 
Ouaner VIII. 
Olmapur. 

New DelhI 

75. India International Rural 224100 
Cultural Centra 
24, Aravall Apartments 
New DeIhl 

Orlasa 

76. Lazml Narayan Harijan 130086 278370 
Adlvaal Backward Dev. 
Socie~, Jalpur 

n. Harijan Adlvaai Kanya 588148 
Sevuhram, 
IhIadumani Nagar 
P.O. Nayegem. 

78. Cuttack Zilla Harijan 3007690 575910 
Acllvaal Seva Sanakar Vojana 
At-CHHATA, Fakirabad 
Cuttack 

79. Social Weaker Aware .... 248882 61geeO 
Dev. & Evonomlc Service, 
Contractorpada, 
Phulbanl 
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2 3 " 5 

SO. ~~~rV~. ~ <139272 6ot938O 
At. Dlmapur 
Berboi, 
Purl 

81. Harljan Se~ak S&nste "'0940 
Bhanjpur 
Barlpada 
Mayurbhanj 

82. BhaifabI Club 339467 611660 
Hadapada 
Khurda 

83. Nehru Sava Sangh 478550 891170 
P.O. Banpur 
Khurda 

84. Arun lostt. for Rural 540810 
Affairs 
Mahimagadi-75901 " 
Dhenkanal 

85. Vishwa Jeevan Seva Sangh 328407 619880 
Khurda 
Bhanjpur 

86. Orgn. for Rural Women 243432 "98080 
& Youth Dev., 
NaIagaja 
Mayulbhanj 

87. Jana Kalyan SamItI 716850 368435 463386 
Ph. No. 1550, 
Bhubaneswar 

88. KaNnga Instt. of Induat. 750199 n8783 687920 
Tech., 
100212478 
IRC VBIage 
Bhubaneswar 

Tamil Nedu 

a9. Society for Rual Dev. 318845 
Jamunarnarathur 
P.O. Jawudhu HiOs 
Tribal Bhawan, T.V. Malai 

90. South India SCJST Welfare Aaao. 197016 
389, AMaaaIai 
Saidapet 
ChaMai 
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uttar Pradesh 

91. Sakel Mahlla Mandai 352425 567810 
KaJyan SamItI 
MutthganJ. NawabganJ 
GOnda 

92. Samkon VIkIang Kalyan 604875 
Samiti. 
Kanpur Road. 
Lucknow. 

93. Grammen Mahlla Sllai 301410 
Kadhal Sunal Kandra 
t,1\atafabad 
Gujarpur 
Azamgarh 

94. Aehok Ashram 275414 931833 544030 
Dehradun 

West Bengal 

95. All India Federation of 308803 575910 
SClST & Minorities 
9OA/1 S Suren Sarkar Road 
Calcutta 

96. Vanbesl Ashram Trust 311010 
Wayanad 

97. Society for Rural 548280 
And Urban Development 
Kakdwip-VlII. 
24. Paraganes 

98. Gandhi Smarek Gram 308803 586710 
Seva Kendra 
9O-AI1 S. Suren Serbr Road 
FIt. No. 0-1. Calcutta 

99. Vlvekananda Child Wei. Home 120149 238999 575910 
Kakdwlp. 
24. Paraganaa 

100. Sharat Savaahram 551009 2n533 
Viii. Dokarr Mldnapur 

101. Nlkhll Sharat Banvasl 688009 2on515 
Panchayat H.Q. Jhargram 
Midnapur 

102. Siraa Munda Education 112095 246240 586370 
Centre 
Kranti 
Jalpalgudl. 
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Bond Inue "oeled by HUDCO 

4m. SHRI ANANTA NAYAK: 
DP.. JASWANT SINGH YADAV: 

Will the Minister of URBAN EMPLOYMENT AND 
POVERTY ALLEVATION be pleased to state: 

(a) whether the Goyemment have reviewed the 
perfonnance of HUDCO during 1999-2000; 

(b) If 10, the deWlls thereof; 

(c) whether the Houelng and Urban Development 
Corporation (HUDCO) propoae& to float a bond issue; 

(d) If so, the details thereof alongwlth the purpose of 
.fIoating luch an issue; and 

(e) the time by which It is likely to be floated? 

THE. MINISTER OF URBAN EMPLOYMENT AND 
. POVERTY ALLEVIATION AND MINISTER OF YOUTH 
". AFFAIRS AND .SPORTS (SHRI SUKH DEV SINGH 
.'_ .. DHINDSA): (a) and (b) Govt. of India signs a 

Memorandum of Underatandlng (MoU) with Housing & 
Urban Development Corporation Ltd. (HUDCO) setting out 
targets for each financial year. At the end of each year, 
performance of HUDCO Is compared with the targets 
assigned. The MoU provides for quarterly review of 
performance. Currant year's performance 88 of quarler 
ending 31.12.1999 Is given below:· 

1. 

2. 

3. 

4. 

(RI. In eRn) 

Annual Target Achievement 
As on 31.12.99 

Loans Sanctions 3030.00 
for hOUllng & Urban 
Infrutructura Schemes 

Loans Releases 
Thereunder 

Loan Sanctions 
Under 2 Minion 
Houalng Programme 

Loan Releases 
thereunder 

2450.00 

2610.00 

1560.00 

4302.00 

1114.00 

236.00 

157.35 

(c) to (e) The propoaal to float bonds Is under 
conaicleratlon. 

CrIme In Mahllraahtnl 

4n8. SHRI CHANDRAKANT KHAIRE: 
SHRI VILAS MUTTEMWAR: 

WIll the Mlnillter of HOME AFFAIRS be pleased to 
state: 

(a) whether with a view to tackle the organlaed crime 
Iyndlcatea and extremists the Maharaahtra h88 sought 
financial aaaistance from the Union Government; 

(b) If 10, the details thereof aIongwlth the amount of 
financial aaaIetance proposed to be provided by the Union 
Government for the purpose; and 

(e) the extent to which Maharashtra police force Is 
likely to be modernised 88 a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) to (c) The State 
Government of Maharaathra has forwarded a propoaal in 
March, 2000 for allocation of funds to deal, Inter alia, 
with crime syndicates and extremists. The Stete 
Government has conveyed that the requirement of funds 
would be to the tune of Rs. 35:! eroras per year over a 
period of 5 eyara (2000·2005). The break-u~ of the 
requirement of funda Is given below:-

(Rs. In eroras) 

(I) Electronic Gadgets 96.70 

(II) Mobility 99.86 

(IH) Training 150.00 

(Iv) Computeriaation 200.00 

(v) Strengthening of Infrastructure 200.00 

(vi) Weaponry and communication 1010.20 

(vH) Requirement of Mumbal city 4.25 

Total 1761.01 

During the Financial year 1999-2000, an amount of 
Rs. 568.82 Iakhs waa released to the Government of 
Maharaathra under the Scheme for Modemlaation of Stale 
Police Forces. Beaidea, an amount of Rs. 196 lakha was 
reimbursed to the State Government 88 Security Related 
Expenditure incurred on tackling the problem of left-wing 
extremism in the State. 

Since 'Police' Is a State aubject aa per the 
Conatitution of India, II ia primarily for the State 
Governments to rnodemIIe their police forces. The Central 
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Government however, eupplements the efforts of the State 
Government In this regard. 

Security of the Country 

4n9. SHRI A. VENKATESH NAIK: 
SHRI ASHOK N. MOHOL: 

WUI the Minister of HOME AFFAIRS be pIeaeed to 
state: 

(a) whether the Government have achieved Ita motoo 
in tackling the terrotita activItIea by foreign nationals in 
the country; 

(b) if ao. the extent to which the same has been 
achieved; and 

(c) II not, the reasons for failure of the Government 
to provide security to the citizens in the country; and 

(d) the action plan of the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(d) 'Public Order' and 'Police' being State subjects, II Is 
for the concerned State Governments to devise various 
measures and take concrete steps In this regard. Central 
Government has been assisting them In their efforts in 
this connection and regularty aensilising all the State 
Governments and concemed agencies regarding terrorist 
activities. Intelligence is shared on continuous basis and 
support Is provicl9d by way of financial aaaistance under 
the Scheme for Modernisation of State Police Forces. 
Centrel Government also provides para-military forces on 
need basis. In order to prevent infiltration, border fencing 
and flooU lighting has been undertaken along stretches 
of Indo-Pakistan and Indo-Bangladesh borders. • 

Import of LNG 

4780. SHRI SUNIL KHAN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government had constituted a core 
group to explore the posalbility of Import of LNG for 
manufacturing of fertilizers In the country; 

(b) if so, the details thereof; 

(c) whether a proposal for preparation of detailed 
feasibility Report for import of LNG Is being processed 
by the Government; 

(d) if so, the details thereof; and 

(e) the time by which the Hlndustan Fertilizers 
Corporation of India are likely to be In operation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (d) Government had constlMed a Core Group to 
explore the poeaIbIHty of Import of LNG for manufacture 
of fertilizers. The Core Group submitted Ita report to the 
Government In March 1999. The highlights of the project, 
as recommended by the Core Group are given beIow:-

(i) A 7 million tonne per annum LNG project, 
basically for fertiliser feedstock but could also 
serve complementary sectors like power, 
domeetIc gas etc., to be Implemented In two 
phasas. 

(ii) It Is proposed to implement the project as af' 
Integreted chain with overseas Ilquefication plant, 
LNG tankers, a regasiflcation te!TY1lnaJ and the 
gas delivery system with pipelines and 
compressors. 

(III) The suggested location of the regaailication 
terminal was Klshorprasad in Orisea. 

(Iv) The coat of the project has been estimated at 
Rs. 21832 crore and a completion -schedule of 
seven-and-half years for both the phaaea. 

Sued on the recommendations of the Core Group, 
the proposal for preparation of Detailed Fe .. 1bl1Ity Report 
on the project at an extimated cost of Rs. 26 crore to be 
funded by the Consortium of various companies is being 
procesaed by the Government. 

(e) The revamp of Namrup unit of Hindustar. Fertilizer 
Corporetlon Ltd. (HFC) Is already under Implementation. 
The rehabilitation of the remaining unlta of HFC and 
various units of Fertilizer Corporation of India Ltd. would 
depend on the decision of the competant authority In the 
Government and the final sanction of the Board for 
Industrial and Financial Reconstruction. 

Killing by Ultraa In Aaum 

4781. SHRI ABDUL HAMID: Will the MInister of 
HOME AFFAIRS be pleased to state: 

(a) the number of persons killed by the ultras during 
the last three years; 

(b) the atepa taken by the Government to tackle the 
militant activities In Assam; and 
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(c) the assistance provided by the dependent of 
victims of the militant violence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) Information is 
being collected and will be laid on the Table of the Houae. 

(b) The Govemment has taken various steps to tackle 
the militant actMties in Assam. These include, inter alia, 
deployment of Para-Military Forcee and Army in the State; 
coordinated action by army, Para-military Forces and State 
Police for counter insurgency operations and declaration 
of the United Liberation Front of Asom (ULFA), National 
Democratic Front of Bodoland (NDFB) and National 
Socialist Council of Nagaland (NSCN) 88 unlawful 
associations under the Unlawful ActivItIes (Prevention) Act, 
1967. Regular review of the situation, both at State and 
Central Govemment level, is being made. 

(e) An ex-gratia amount of Rs. 1 lakh is paid by the 
Government of Assam to the next of kin of civilians killed 
in terrorist violence. 

[Translation] 

Mobile DI.penurt •• 

4782. SHRI DALPAT SiNGH PARSTE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether India have the highest number of T.B. 
patients and the poor people are unable to buy medicines 
for this disease; 

(b) if so, the steps taken by the Govemment to 
provide medicines to the patients IMng in tribal, backwatd 
and remote areas; 

(c) whether the Govemment also propoee to make 
arrangements for the distribution of medicines through 
mobile dispensaries; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) India accounts for nearly one-
third of global TB burden. " is estimated that 2.2 miNion 
TB cases occur every year. 

Under National TB Control Programme, diagnosis and 
treatment facifItie& including supply of anti-TB druga are 
provided free of coat to TB patIenta. 

TB control activities are being strengthened with the 
implementation of the Revised National TB Control 
Programme. This already covers many tribaUbackward and 
remote areal In various Statel. Under this Programme, 
to facOllate accees to earvIce deliYery, norms are being 
relaxed in the tribal areas as foHows: 

• Providing for additional lupervlsory staff for 2-
3 Iakhs population against the established norm 
of 5 lakhs. 

• Opening of one mlcroecopy Centre per 50,000 
population against 1he established norm on one 
lakh. 

• Provilion to reimburse the travel claims of 
patients and accompanying rslatlves for taking 
treatment at DOTS Centres. 

(c) No, Sir. 

(e) Doss not arise. 

{English] 

Science and Technology to Rural A,... 

4783. SHRI P.C. THOMAS: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Govemment have formulated any 
prograrnmee to take ScIence and Technology to Rural 
areas; 

(b) If 10, the details thereof; 

(c) whether the Govemment have spent a large 
amounts for the purpoee; and 

(d) if so, the details In this regard and the results 
obtained thereby? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) arid (b) Department of Science 
and T achnology under ita Science and Society programme 
have a focussed scheme for the Application of Science 
and Technology to rural areas. This programme alms at 
development and demonstration of appropriate and 
relevant technologiae to Improve the quality of life of the 
rural poor. The lnterventiol1ll are done through time bound 
projects pertaining to both farm and non-farm sector. 

(c) and (d) The inveatment on these time bound 
projects are only marginal. As role of Department of 
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Science and Technology ie only catalytic and confined to 
development of technology models, which are sustainable, 
large acaIe replications are not taken up. However, a 
number of such proven technologies which have already 
been developed and demonstrated are now being taken 
up by agencies like CAPART for replication. 

(rransJatJon} 

Article 370 

47&4. SHRI CHANDRESH PATEL: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(.) whether people not belonging to Jammu and 
Kashmir do not have the right to acquire property in the 
valley; 

(b) if so, the reasons therefor; 

(c) whether certain political parties have demanded 
to abrogate article 370; and 

(d) if 80, the reaction 01 the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) The right to acquire property In Jammu and Kashmir, 
is governed by pre-Constitution laws, which prohibits 
transfer 01 property to non permanent residents 01 the 
State and these laws have been given protection under 
article 35 (A) of the Constitution 01 India, as applicable 
to Jammu and Kuhmir. 

(c) and (d) Voices have been raised lrom time to 
time by dilferent individuals organisations for the 
abrogation 01 article 370, however no such proposal is 
under consideration 01 the Govemment. 

Re.ldentlal Facilltle. In KVS 

4785. SHRI RAMSHAKAL: Will the Minister 01 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number 01 Kendriya Vidyalayas having 
residential facilities, State-wise; 

(b) whether there is any :)fopoaal to provjde such 
facilities in more Vidyalayu during the current year; and 

(c) if so, the details thereof, State-wise and location· 
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE' DEVELOPMENT (JAYSINGRAO 

GAIKWAD PATIL): (a) The following 10 Kendriya 
Vidyalayu have hoatels attached to them 

S. No. KVs Name of the State 

1. No.1 Deihl Canlt., Delhi 

2. No. 1 Gwalior, Madhya Pradesh 

3. Jhajjar, Haryana 

4. Jawahamagar, Bihar 

5. PlII1Chmalhi, Madhya PradeIh 

6. VN, Nagpur, Maharuhtra 

7. l.andsdowne, Uttar Pradesh 

8. No.2 Jalandhar Cantt., Punjab 

9. ASC Bangalore, Kamataka 

10. VKV Ghaziabad, Uttar Pradesh 

(b) No, Sir. 

(c) Does not arise. 

[English} 

Street Vendol'a 

4786. SHRI C.N. SINGH: WHI the Mlnlater of HOME 
AFFAIRS be pleased to state: 

(a) whether the police and other civic agenci .. have 
collected crores of rupees from the street vendors in 
Delhi; and 

(b) if so, the steps proposed to be taken by the 
Govemment to protect the street vendors from such 
exploitation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) No, Sir. However, as and when any individual official 
is found to have indulged in a corrupt practice, suitable 
action as per law is taken against him. 

(rrans/ation) 

Development and Expanalon or 
Elementary Education 

4787. SHRI NAWAL KISHORE RAI: 
SHRI SUKDEO PASWAN: 
SHRI RAJO SINGH: . 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleuad to state: 
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(a) whether the Govemment of BIhar and submitted 
a proposal for implementation of scheme for the 
development. and expansion of elementary education in 
the state; 

(b) if ao, the allocation made for this Scheme; and 

(c) if not, the reasons therefor? 

'THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (c) At present 
aasiatance for elementary education sector Is provided to 
Bihar under Diatrict Primary Education Programme 
(DPEP), Operation Black Board (OBB), Non Formal 
Education (NFE), Teacher Education (TE) and Joint GOI-
UN Project. No consolidated proposal for implementation 
of scheme for the development and expansion of 
elementary education in the state has been received 10 
far. 

{English] 

Vlalt of Spacial T .. m to J.K 

4788. SHAI G.S. BASAVARAJ: 
SHRI KRISHNAMRAJU: 
DR. ASHOK PATEL: 
SHRI VILAS MUTIEMWAA: 
SHRI R.L. BHATIA: 
SHRI CHANDRESH PATEL: 
SHRI RAMSAGAR RAWAT: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether attention of the Govemment has been 
drawn to the news-item capt60ned "Ministry suggests 
setting up offence along Jammu border" appearing in the 
Pioneer dated' Febnary 17, 2000; 

(b) if so, .the facta reported therein; 

(c) whether the special team has submitted Ita report; 

(d) If so, the recommendations made therein; and 

(e) the steps takenlpropoeed to be taken by the Union 
Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Y .. , Sir. 

(b) to (d) A two-member team from MJnIetry of Horne 
Affairs visited Jammu In February, 2000, following two 

consecutive bomb blasts. The team recommended that 
the Intemational Border in the Jammu sector may be 
fenced on priority. 

(e) The Union Govemment have recently taken a 
decision for adopting a muHl-modal approach for erecting 
an obstacle system on the Jammu Intemational Border 
to check Infiltration and smuggling of weaponsIexpioaives 
etc. 

Surcharge on Medical formulations 

4789. DR. SANJAY PASWAN: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether his ministry has sent any proposal to 
the FInance Ministry for Imposing surcharge on maximum 
retailed price of all medical formulations to promote 
Innovative res .. rch In pharma Industry; 

(b) if 10, whether the retail price of pharmaceutical 
formulations could go up and affect the patients living 
below the poverty Hne; 

(c) if so, the details In this regard; 

(d) whether the Govemment propose to provide the 
adequate funds from other source; 

(e) if so, the details thereof; and 

(f) If not, the steps taken by the Govemment to 
provide cheap and good quality medicines to the common 
rnan of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (c) No proposal for imposing surcharge on maximum 
retail price (If aM medical formulationa h.. been sent to 
the Ministry of. Finance. 

(d) to (f) The Govemment has considered a proposal 
to provide funds to support R&D in the pharmaceutical 
Sector. 

HIV In1ec:tIon 

4790. SHRI MADHAVRAO SCI NOlA: 
SHRI C.P. RADHAKRISHNAN: 

WII the Minister of HEAlTH AND FAMILY WELFARE 
be pleased to state: 

(aj whether according to a recent country-wide 
survilance report of the National AIDS Control 
OrgenIeatIon, there II • high prevalence of HIV infection, 
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and a very sman percentage of people suffering from 
STD attend public medicare facilities; 

(b) if so, the reasons therefor; 

(c) whether a study haa been conducted to identHy 
the problem, State-wise; 

(d) if so, the details thereof; and 

(e) the steps taken to effectively fight the disease 
and spread thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) There is a wide regional 
variation in the prevalance level of HIV infection in the 
country. Except for the high prevalance states of 
Maharashtra, Andhra Pradesh, Tamilnadu, Kamataka and 
Manipur, the prevalance of HIV in general population is 
still low. Presence of Sexually Transmitted Diseases 
facilitate the transmiaaion of virus because of the ulcer 
or inflamalion of the genital organs. It is a fact that in 
some STD clinics attendance is poor because of the 
stigma attached to such diseaaes and attitude of health 
care providers. 

(c) and (d) Yes, Sir. Reports from all states have 
not been received so far. 

(e) In order to prevent and control the spread of 
HIV/AIDS in India, a comprehensive programme is 
currenliy under implementation throughout the country as 
a centrally sponeored scheme. The main strategy consists 
of: 

Strengthening programme management 
capabilities at central and state level. 

Creation of awareness amongst high-risk 
behaviour groups and general public about HIVI 
AIDS. 

Control of Sexualfy Transmitted <1888888. 

Promoting blood safety and rational use of blood 
through prorer licensing of blood banks and 
encouraging voluntary blood donations. 

Strengthening capacity for surviollance and 
diagnosis; and 

Extending training in clinical management of 
HIV/AIDS cases. 

Women Development end Empowerment Project 

4791. SHRI AKBOR All KHANDOKER: Will ttlft 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to refer to the reply given to UnatIlrrect Question 
No. 342 on 30~ 11.99 and state: 

(a) whether the Govemment propose to extend the 
centrally sponsored "Rural Women's Development and 
Empowerment Project" to other States including the West 
Bengal; 

(b) if BO, the details thereof and aOocations proposed 
to be made for the purpose, State-wise; and 

(c) if not, the reaaons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVelOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) No, Sir. 

(b) The question does not arise. 

(c) Rural Women's Development and Empowerment 
Project is joinlly aaaisted by Intemational Development 
Agency and International Fund for Agricultural 
Development. The project is still at a preliminary .stage at 
present and these agencies have not given any indication 
to extend the coverage of the Project to other States. 

(rransiationJ 

Treneport Sy8tem In DeIhl 

4792. SHRI MOHAN RAWALE: WI. the Minister of 
URBAN DEVELOPMENT be pleased to etate: 

(a) whether the attention of the Government haa been 
drawn to the news-Item captioned 'Delhi will cia a dirty 
death' appearing in the 'Dalnlk Jagaran' dated December 
31, 1999; 

(b) if 80, the facts thereof; and 

(c) the reaction of the Govemment thereto? 

. THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATIATREYA): (a) Yes, Sir. 

(b) The news-Item draws attention towards the 
increasing number of vehicles on the roada and increaaIng 
level of pollution in the city of Delhi. The total reglatered 
vehicles in the capital aa on 30.6.1'988 were about 31 
lakha which have increased more than 100% in the last 
10 ye .... The pollution level durtng 1991 was estimated 
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at about 2.49 lakh tonnes which is expected to increase 
te 4.35 Iakhs tonnes during 2005 if no remedial measures 
are taken. 

(c) With a view to improve the traffic altuatlon in 
Delhi, a multi-modal Mass Rapid Transit System is 
proposed to be implemented In Deihl. The first phaae of 
the project consisting of 55.3 kms. Including 11 kms of 
underground railway is scheduled to be completed by 
March, 2005. Strengthening and augmentation of Ring 
Rail and its integration with the Deihl MRTS could also 
be considered. 

The following actions have been/are being taken by 
the Gov!. of NCT of Deihl to Improve the vehicular traffic 
and to reduce the air pollution in Delhi:-

1. It has been decided to invite tenders for 3000 
new CNG Air-Conditioned Deluxe and Semi-
Deluxe buses in corporate and Co-operative 
sectors to strengthen Public Transport syatem. 

2. fO New CNG buaea are being run by DTC, 
which has decided to place order for 100 such 
new buses. Two old buses of DTC have been 
converted on CNG as a pilot project and It has 
been decided to convert 100 auch buaes on 
CNG. 

3. Ban has been Imposed on plying of 15 years 
old and above comme~rt w.e.f. 1.1.99 
and all 15 years old and above commerciaV 
transport vehicles have been phased out In 
Deihl. 

4. Routes for Inter-State carriage buaes have been 
specified from three ISBTs with a view to reduce 
traffic congestion as well as vehicular pollution. 

5. Ban has been Imposed on the issue 01 permits 
and on the registration of new autos which 
generally pollute maximum. 

6. All new commercial/transport vehicles are 
required to obtain FItness Certificate at the time 
of registration and after two years of their 
registration every year which is granted by 
Vehicles Inspection Unit, Burar! 0fIIce subject 
to their road-worthiness. 

7. Only thoae four-wheeler petrol driven vehicles 
which are fitted with catalytic convertor are being 
registered on first sale basis In DeIhl. 

8. Regular checlca are being conduce8d againsl 
vehicles which do not have Pollution Under 
Control Certiflclde as well as polluting vehicles 
and overloaded vehicles. During the period 
1.4.99 to 31.1.2000 as many as 8951 
overloaded Goods Carriages have been 
challaned. and as many as 30,492 vehicles 
without PUCC have been prosecuted and PUCC 
of 720 vehicles have been cancelle1. 

9. An Express way connecting four National 
Highways has been planned to obviIde the entry 
of Inter-State Vehicles, which do not require to 
enter Into Deihl. 

10. 25 New Fly-overs have been planned for the 
next four years. 

11. Two more inter-State Bus Terminals, one in 
South-West District at Owarka and other in 
North District have been planned. 

12. Efforts at creating public awareness about haaIth 
hazarda relating to vehicular pollution the 
responsibility of motorists in this regard and the 
punitive provlsiona for violation of the ataMory 
norma through following actIvItIes:-

Release of advertisement in Newspapers. 

Holding of seminara and atreet playa in 
aaaoclation with NGOa. 

Organising free pollution checking campa in 
association with the leading vehicle 
Manufacturers and Petrol Pump Dealers' 
Asaocatlon. 

13. As many as 410 private petrol pumps and 
workshops have been authoriMd to check the 
level 01 vehicular emleaiona of petrol diesel 
vehicles, tunnlng of poHutIng vehicles & Iaaue 
01 Pollution Under Control Certificates (PUCC) 
for petrol and dIeeeI vehIcIea. 

14. Supply 01 lead free petrol has started In Delhi. 

15. Supply of Pre-mix 2-1 011 to autos and two 
wheelers has commenced in Delhi. 

18. From I. June, 1999 onwards only thole private 
non-commerciaJ vehlctes (cars) which conform 
to EURO-lIIndia 2000 Emlaaion Norma are being 
registered and no diesel taxi which does not 
conform to EURO-IIIModifled India 2000 
EmII8ion Norma Is being ragiItered. 
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17. Aa a reeun of theM above meeeuee, there has 
been drop In lead emissions at traffic 
Inteructlon from 49% In 1999 as compared to 
1998 and 79% as compared to 1995. The 
carbon monoxide level has also reduced by 
22% as compared to 1998. Similarly, SPM 
(Suspended Particulate Matter) at traffic 
Interaectlona has gone down to 418 micro grams 
per cubic meter (UGlm3) in 1999 from 420 
I9'm3 In 1998 and 455 uglmS In 1995 though 
stili rernaIoa alarmingly higl. The nitrogen cloxide 
level has been also redJced to the extent of 
3 to 7% during this period at dIffenInt locations. 

[English] 

EUSA T •• t of HIV 

4793. SHRI RAGHUNATH JHA: Will the Minister of 
HEALTH AND FAMIL V WELFARE be pleased to state: 

(a) whether the ELISA test alone Is the basis of HIV 
confirmation; 

(b) whether the HIV confirmation reports of such 
Medical Colleges can be relied; 

(c) If so, whether these Medical Colleges are 
authorised to announce the status of an AIDS victims, 
simply on the basis of this test; and 

(d) If 80, the number of cases notiQ)d during the last 
three years? 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEALTH AND FAMIL V WELFARE (SHRI N.I. 
SHANMUGAM): (a) Ves, Sir. Three ELISA tests on 
different antigen preparatione form the basis of H:'; 
confirmation. However, in case of children under 1 R 
months of age the Polymeralae Chain Reaction (PCR) 
test Is used for confirmation of diagnosis. 

(b) Yes, Sir. 

(c) The medical collegee. where HIV tasting facility 
exist and tasting with 3 ELISA tests Is conducted. are 
authorised to announce HIV status to the affected person 
after Informed consent and pre test & Post test coullWlllng. 

(d) The number of HIV posItiIIe cases and AIDS 
cues reported to NatIonal AIDS Control OrgRnlzation upto 
31st March, 2000 is given in tha statement encloaed. 

... ,.",.", 

NationBl AIDS Control Programme. India 

AIDS cases In India (Reported to NACo) 

(As on 31st MIIrr:h. 2000) 

S. No. 

1. 

?. 

3. 

4. 

5. 

6. 

7. 

6. 

Name 

2 

Andhra Pradesh 

Assam 

Arunachal Pradesh 

A & N Islands 

Bihar 

Chandlgarh (UT) 

Delhi 

Daman & Diu 

9. Dadra & Nagar Havell 

10. Goa 

11. Gujarat 

12. Haryana 

t 3. Himachal Pradesh 

14. Jammu & Kuhmir 

15. Kamataka 

16. Karata 

17. l.akahadweep 

18. Madhya Pradesh 

19. Maharaehtra 

20 Orlaaa 

21. NagAland 

22. Manlpur 

23. Mizoram 

24. Meghalaya 

25. Pondicherry 

28. Punjab 

27. Rajuthan 

AIDS Cuea 

3 

48 

67 

o 
o 
3 

157 

219 

o 
19 

137 

28 

2 

282 

106 

o 
369 

3405 

16 

37 

454 

12 

8 

141 

100 

115 
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2 3 2 3 

28. Sikkim 2 31. Uttar Pradesh 234 

29. Tamllnadu 6231 32. W .. IBengaJ 67 

30. Trlpura 0 Total 11251 

SERO-SURVEILLANCE FOR HIV INFECTION 

Period of report up 10: (31st March, 2000 Provisional) 

S. No. Name Screened Positive Sero Poallivelty 
Rale per '000 

2 3 4 5 

1. Andhra Pradesh 74566 704 9.44 

2. Assam 17310 251 14.50 

3. Arunachal Pradesh 495 0 0.00 

4. .A & N Isl8nde 15452 129 8.35 

5. Bihar 10194 41 4.02 

6. Chandlgarh (UT) 66906 266 4.67 

7. Deihl 335594 1646 4.80 

8. Daman & rJlu 2f;O 8 32.00 

9. Dadra & Nagar Havell 180 6.25 

10. Goa 74962 2842 36.24 

11. GuJaral ~72 1767 3.89 

12. Haryana 172408 661 3.83 

13. Himachal Pradesh 5953 133 22.34 

14. Jammu & Kashmir 8981 40 4.45 

15. Kamalaka 417503 6067 14.53 

16. Kerara 44547 215 4.83 

17. lakshadweep 1211 8 6.61 

16. Madhya Pradesh 112350 1052 9.36 

19. Maharashlra 445417 50925 114.33 

20. Orieea 93750 192 2.05 

21. Nagaland 9156 489 51.22 

22. MenIpur 43435 7041 162.10 
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2 

23. Mizoram 

24. Meghalaya 

25. Pondlcherry 

26. Punjab 

27. Rajasthan 

28. Slkkim 

29. Tamilandu 

30. Trlpura 

31. Uttar Pradesh 

32. Wast Bengal 

Total 

{Translation} 

Welfare or Mother end Child 

3 

44053 

14250 

92896 

1523 

23197 

616 

766872 

5613 

123356 

163991 

3633339 

4794. SHRI RAJESH RANJAN ALIAS PAPPU 
YADAV: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government have Initiated any action 
plan for the health and welfare of mother and child In 
the country; 

(b) If 50, the details thereof; 

(c) the total amount being spent on each mother 
and child In this regard; 

(d) the contribution of domestic and loreign sources 
for this purpose during the last two years; and 

(e) the amount likely to be spent In this regard In 
each State during the next three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) and (b) Yea, Sir. The Reproductive 
and Child Health Programme Is under Implementation In 
all States of the country. The programmes alma at 

4 5 

140 3.18 

60 4.21 

3479 37.45 

65 42.68 

573 24.70 

12 19.48 

15394 20.02 

4 0.71 

1572 12.74 

649 3.96 

96105 26.45 

improving the reproductive health of the people and 
reducing matemal, infant and child mortaJl!Y. A number 
01 Interventions are being Implemented under the 
programme lor Improving the health statue of ~ mothers 
and children. These Include antenatal and poat-natal check 
up, Improving safe delivery practices, prophylaxis and 
treatment 01 matemal anaemia, immunization against 
t~U8 and promotion of birth apacIng. Interventions being 
Implemented for chHdran Include Immunization against aix 
vaccine preventable dlseeaas, control of deaths due to 
diarrhoeal cIIaeaaea and acute replratory infections; new 
bom care and prophylaxis against vitamin A deficiency, 
bHndneu and nutritional anaemia. 

(c) to (e) It is not poaaible to give exactly the 
expenditure incurred on each mother and child In the 
country. 

The RCH Progremme has an approved outlay of 
Ra. 5112.53 cro,.. during the Ninth Plan. Out of this 
Rs. 1382.53 crorea comes from domeetIc aourcea and 
the raet from extemal aourcea, mainly form Wortd Bank, 
European Commiealon, UNICEF, UNFPA, USAID and 
other bilateral donora. DetaIIe.of Ukely fInancfaI auI8tance 
(cash and kind) for each State during the two remaining 
yeara of the 9th FIve-Year Plan are given at in the 
statement enclosed. 



337 VAISAKHA 5, 1922 (SaIaI) 338 

Reproductive and Child HssIth progrsmme 

Estirnsted amount of AssIstMIce (kind and cssh) during 
the Isst two yes,. of the programme) 

Statea/UTs 

1. Arunachal Pradesh 

2. Andhra Pradeeh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Hirnschal Prade8h 

9. Jammu & Kashmir 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharuhtra 

14. Manlpur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjat. 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West BengaJ 

26. A & Nieland 

(Rs. in crores) 

Amount 

2 

25.17 

98.00 

51.91 

200.24 

5.96 

67.81 

58.49 

36.15 

38.00 

84.76 

52.18 

162.63 

115.48 

30.60 

14.57 

22.25 

24.47 

94.30 

41.85 

130.85 

10.59 

81.58 

20.26 

300.37 

101.71 

4.24 

27. Chandlgarh 

28. D & N Havell 

29. Daman & Diu 

30. Delhi 

31. Lakahadweep 

32. Pondicherry 

Total 

(English] 

2 

2.31 

2.55 

4.24 

11.59 

2.65 

8.34 

1906.10 

Allocation of funds to Nlltlonel Book Truat 

4796. SHRI P.D. ELANGOVAN: WUI the Mlnlater of 
HUMAN RESOURCE DEVELOPMENT be pie_ad to 
state: 

(a) the funds aHocatad to National Book Trust for 
the publlcalion worIcI during the currant year; 

(b) the details of publications brought out by the 
Trust in Tamil and other regional languages; 

(c) whether the Govemment have any proposal to 
start a regional office, of National Book Trust at Chennai 
to look alter the publications in Tamil; 

(d) if 80, the details thereof; and 

(e) if so, the steps taken by the Government to 
ensure speedy work in bringing of books In Tamil or 
Tamil work8? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) An amount of Rs. 
185 Iakh has been eannarked by the National Book Trust, 
India (NST) for publication of books and related 
expenditure during the curran~ financial year. 

(b) The number of books brought out by the NST in 
Tamil and other regionaJ languages during the five years 
from 1994-95 to 1998-99 are as under: 

Assamlya 

BangIa 

Gujarati 

Kamada 

162 

184 

189 

317 
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Malayalam 103 

Marathi 189 

Orlya 88 

Punjab! 117 

Tamil 93 

Telugu '70 

Urdu 78 

Kashmlrl 02 

Konkanl 19 

Manlpurl 11 

Nepali 12 

(c) and Cd) At present there is no proposal to start 
regional offlce of NBT at Chennai. The Sourthem Regional 
Office of NBT at Bangalore takes care of sales and 
markatlng of NBT publications in Tamil Nadu, Andhra 
Pradesh, Kamat8ka; Kerela and Pondlcherry. 

(e) Tamil Ie one of the nineteen languages In which 
books are regularly published by the NBT. Maximum 
possible number of books are brought out In each 
language every year taking into account the funds 
available, sale prospects and other factors. 

{Translation} 

Inatallatlon of AddltlonJlI watar Tanka 

4796. SHRI RAMSHETH THAKUR: Will the Minlater 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether the additional water tanks have been 
installed by the CPWD In the Govemment quarters in 
the Capital by charging ten percent 01 the actual 
expenditure incurred thereon during the last three years; 

(b) H so, whether no arrangements have been made 
to clean the tanks since Installation as a Jesuit of which 
residents are lorced to sua polluted and contaminated 
water; 

(c) H so, the ruaona therefor; and 

(d) tha action being takan by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) Yes, Sir. 

(b) Water tanks are cleaned at least once In six 
months or earlier In the event 01 any complaint. 

(c) and (d) Question does not arise In view of (b) 
above. 

[English} 

Fcnlgn Contribution Regulation Act, 11178 

4797. SHRI SULTAh SALAHUDDIN OWAISI: WHI the 
Mlnlatar of HOME AFFAIRS be pl8ued to state: 

(a) whether attention of the Govemment has bean 
drawn to the newa-ltem captioned "FCRA CItIzens Charter 
modified" appearing in the Hlnduatan Tlmea, dated 
10.3.2000; 

(b) if so, the factual position in this regard; 

(c) the amendments made in the FCRA; 

(d) whether this is likely to hamper the foraign 
contribution; and 

(e) H 80, the details In this connection? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a)._ 
Yes, Sir. 

(b) The news Item is essentially baaed on the pl'888 
briefing by the oHicial spokesperson of the Ministry of 
Home AHairs in respect 01 the contents of the CItIzens' 
Cliarter on the receipt of foreign contribution drawn up 
by this Ministry, the revision of the fonns for applying for 
grant of registration or prior penniaaion to receive foreign 
contribution and Infonnatlon in respect of the major donor 
countries recipient states and purpose-wise utlHaatlon of 
foreign contribution. 

(c) No amendment has been made to the Foreign 
contribution (Regulation) act, 1976. Only the forma meant 
for applying for registration or grant of prior permlasion 
to receive foreign contribution prescribed in the Foreign 
Contribution (Regulation) Rules, 1976, have been modified 
through the Insertion of the format of a cat1Iflc:ate for the 
verification of the antecedents of the appHcanta from any 
concemed: 

(i) Collector of District. 

(II) Department of the State Government. 

(iii) Ministry of Department of the Government of 
India. 
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(d) No, Sir. 

(e) Does not arise. 

Mobile Health Unit. 

4798. SHRI A. BRAHMANAIAH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased 10 state: 

(a) whether the Government propose to expand 
Mobile Health Units In the country, 

(b) . if so, the aliocaHon made to the State 
Govemments for the purpose during the last three years, 
State-wise; 

(e) the number of states I"Ip8rat1ng this acheme; and 

(d) the manner in which the Govemment propose to 
expand this Scheme? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N.T. 
SHANMUGAM): (a) to (c) There is no proposal to expand 
Mbile Health Units in the country with special reference 
to National T.B. Control Programmo and National Leprosy 
Eredlcatlon Programme of this Ministry. However, MobBe 
Health Units have been provided for n moderate and 
176 low endemic districts in the couryry. 

(d) The National Population Policy 2000 identified 
under-served segments 01 the population for more 
focussed attention. In this context, It is specHically stated 
that Mobile Clinica will be provided for tribal and dIIpIaced 
mirgrant and hli population, 80 as to provide some degree 
of regular coverage and outreach to theae segments of 
the population. 

Globlll Institute of Science .nd Technology 

4799. SHRI VILAS MUTTEMWAR: 
SHRI Y.S. VlVEKANANDA REDDY: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

(a) whether a group of IT entrepreneurs in India and 
US have drawn up plans to set up a Global Institute of 
Science and Technology in India; 

(b) H so, the details thereof alongwith the estimated 
cost invovled in the project; 

(c) whether the founding members of the group 
propose to focus on setting up world cla88 research 
technology centres In the field of b~technology, IT and 
intemet; 

(d) if so, whether the University of Callfomia has 
already tied up with GIST to provide facuity and research 
support; and 

(e) if so, the details in this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BO\CHI SINGH 
RAWAT 'BACHDA'): (a) to (c) Yes, Sir. A group of IT 
entrepreneurs in India and US propoae to set up a Global 
Institute of ScIence and Technology (GIST) In India. The 
main objectives of GIST are stated to motivate students 
to the excitement of discovery and make GIST one of 
the premier institutes of S& T In the WOrld, exploiting the 
value of India's human talent by providing access to 
teaching and research conducted by renowned 
international facuity, world class equipment and facilities 
and significant funding to maintain ongoing excellence. 

The cost estimates are not available. However, the / 
proposers plan to raise a $ 1 billion endowment. The 
founding members of the group propose to focus on IT, 
e-commerce, materials, engineering science, IHe ecien08l, 
etc •. 

(d) and (e) According to the proposers of GIST, the 
University of California, Berkeley, has expressed an 
interest In affiliating with GIST. 

Modernisation of Para-Mllitary Force. 

4800. SHRI K.P. SINGH DEO: Will the Mini .. ter of 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment propose to reorient the 
training pl'OC88ll and modernise the para-military forces 
in the country to tackle the changing internal security 
scenario; and 

(b) If so, the delalls thereof? 

THE MINISTER OF STAT-E IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) Modemisatlon of the Central Para Military Forces is 
a continuous process and necessary steps are taken from 
time to time in tune with the prevailing Intemal Security 
situation in the country. 

In order to upgrade the training of CPMFs, training 
modules have been revised after a comprehensive review. 
The new modules lay more emphasis on physical training! 
tactlcslweapon training, field craft, etc. 
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[Translation] 

OfficIal Secret Act 

4801. DR. SUSHIL KUMAR INDORA: 
SHRI NAWAL KISHORE RAI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Official Secret Act is also needed to 
be amended to facilitate the passing of the legislation 
regarding right to infonnation to all; 

(b) whether the Govemment have decided to pus 
the 8IIid ieglslation during the current 88ssion; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
-lOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) No, 
Sir. 

(b) and (c) A BIH on Freedom of Infonnalion has 
been drafted after taking into consideration all relevant 
upecta pertaining to existing laws. The draft Bill is 
presently under examination for Introduction in Parliament. 

{English] 

Label of Genetically Modified Food 

4802. DR. V. SAROJA: Will the Minister of SCIENCE 
AND TECHNOLOGY be pleased to state: 

(a) whether there has been any demand to label the 
genetically modified food and food products so as to 
determine the contents; and 

(b) if so, the steps taken by the Govemment In this 
regard? 

THE MINISTER OF STATE IN THE: DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) and (b) Yes Sir, world over there 
i8 a general view to have labelling of food and food 

products derived frorrI the genetically modified cropa taking 
note of consumer's Interest. Government Is also 
conSidering this issue; a policy paper has been prepared 
from the view point of labelling and also blo-safety ........ 
as per the Environment (Protection) Act as and when the 
genetically modified food and food producls are available 
for commercial utilization. 

Himalayan InatlMe of Mountal .... ng end 
Adventul'lt. Sport. 

4803. SHRI SUBODH MOHITE: Will the Mlnla1er of 
YOUTH AFFAIRS AND SPORTS be pIeaeec! to etale: 

(a) whether the HlmaJayan Institute of Mountaineering 
and Adventures Sports Ie facing financial and manpower 
crisis; 

(b) if so, the details thereof; 

(c) the total assistance provided ag&lrwt the demand 
to the said Institute during each of the last three yea"; 
and 

(d) the steps taken by the Govemment to provide 
adequate assistance for the smooth functioning 0: the 
said Institute? 

THE MINISTER OF URBAN EMPLOVMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA): (a) This Department Is not aware of an 
Institute having the name "Himalayan Institute of 
Mountaineering and Adventurea Sports". However, there 
18 an lnatitute with the name "Himalayan Mountaineering 
Institute", located at Darjeellng in West aeng.J. This 
Department has no infonnallon that the institute is facing 
any financial and manpower crisis: 

(b) The quealion does not arisa. 

(c) and (d) Govemment of Weat Bengal, Ministry of 
Defence, Government of india and Department of Youth 
Affairs and Sports, Gov!. of India provide financial 
assistance to this Institute. Agurea for the last three years 
are 88 fonows: 

Gov!. of India Govt. of 
Vears West Bengal 

Mia Defence Dept!. of Y A&S 

1997·98 Rs. 78,85,000 Re. 31,83,443 Re. 80,00,000 

1998·99 Rs. 97,50,000 As. 36,10,000 Rs. 90,00,000 

1999-2000 Rs, 69,85,000 Re. 44,25,884 As. 1,26,00,000 
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Mega Fertilizer ProJecta 

4804. SHRI ASHOK N. MOHOL: 
SHRI KIRIT SOMAIYA: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleued to state: 

(a) whether the Govemment have decided to shelve 
two mega fertilizer projects recently despite the fact that 
th... were approved last year; 

(b) if ao, the details thereof and the reasons therefor; 

(c) whether Public Inveatment Board has raised 
objection in this regard; 

(d) if 80, the details thereof; and 

(e) the number of urea projects under consideration 
of the Government for 2()()()'()1? 

THE MINISTER' OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS (SHRI RAMESH BAIS): 
(a) to (e) Following four urea projects in the Publici 
Cooperative sector to be set up within the country were 
accorded 'In principia' approval by the Govemment In 
April, 1999, subject to Investment appralaal by PubHc 
Investment Board (PIB). 

(i) Expansion of Hazira plant of KRIBHCO in 
Gujarat. 

(ii) A new urea plant to be set up by KfIIf3HCO at 
the existing alte of FCl's Gorakllpur Plant in 
Uttar Pradesh. 

(Iii) Expansion of ThaI Plant of RCF in Maharaahtra. 

(Iv) A grMII'OOt8 urea plant to be set up by IFFCO 
at Nellore In AncIhra Pradesh. 

Inveelment appraIuI of theM potjecIa was undertaMn 
by the PIB In July, 1999. The observations of the PIS 
relate inter-alia to the need to stagger implementation of 

I these projects due to demand supply gap forecast; 88 
also the desireability of encouraging use of LNG 88 
feedstock for future urea capacity additions in the country 
to reduce the incidence of subsidy. Action for obtaining 
the Govemment's decision with regard to the four projects 
on the basis of PIS's observations has been initiated. 
The Govemment have also decided not to encourage 
new capacities for production of urea in the country till 
the year 2003-04, over and above the aforementioned 
four u.- projecta, on account of the near aeH-euffIciency 
achieved In production of urea and also on the 

aaaeaament of the demend supply scenario till the year 
2003-04. 

Grwnta to Unl".,.1tIH 

4805. SHRI M.V.V.S MURTHI: 
SHRI SHIVAJI MANE: 
SHRI G.J. JAVIYA: 
SHRI RAM MOHAN GADDE: 
SHRI P.O. ELANGOVAN: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the grants and funds released by U.G.C. to 
various universities during the last three years till date, 
year-wise and university-wise; 

(b) Whether some cases of miautlJiaatin of fundalgrants 
by the Unlveraities have come to the notice of the U.G.C. 
during the seid period; 

(c) if so, the detalis in this regard, State-wise; 

(d) the action taken or proposed to be taken by 
U.G.C. against them; and 

(e) the number of coAages blackliatecI by UGC in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL): (a) to (e) The 
information is being collected and will be laid on the 
Table of the House. 

Construction of Stadium In Karnatllka 

4806. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pie_eel 
to state: . 

(a) whether the Govemment have received any 
~requeat from the Government of Kamataka for providing 
central aaaiatance for the construction of stadium In the 
State during the last four years; 

(b) if so, the details thereof; 

(c) the details of funds provided to the Govemment 
of Kamataka for the purpoee during the qld period; and 

(d) the steps taken to rei .... the fund by the 
Govemment? 
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THE MINISTRY OF URBAN EMPLOYMENT AND 
POVERTY ALLEVIATION AND MINISTER OF YOUTH 
AFFAIRS AND SPORTS (SHRI SUKH DEV SINGH 
DHINDSA): (a) to (d) Yes, Sir. During the last four years 
i.e. 1996-97 to 1999-2000, 18 proposala for construction 
of stadia in Kamataka were received. Out of these, three 
proposals, i.e. Indoor Stadium at Field Marshall K.M. 
Cariappa Auditorium Trust, Kodagu; Outdoor Stadium at 
Mandya; and Indoor Stadium at Mangalore, were found 
viable and IPProved with Central asaIatance of Rs. 62.50 
lakh, Rs. 18.00 lakh and Rs. 90.00 Iakh reapecIIveIy. 

[Tr.naI.tlon] 

Land SeIIndals 

4807. SHRI RAMDAS ATHAWALE: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the newa-item captioned "Bhu-mefia police ke 
IIYII pareshanl ke sabab bane· appearing in 'The 
Navbharat Times' dated January 27, 2000; 

(b) If eo, the facta of the matter reported therein; 

(c) whether land scandals regarding the disputed-
plots have Increased In an unprecedented way In National 
Capital Territory of Delhi partlculaJ1y In trans-Yamuna area; 

(d) If 80, the annual number of such cases noticed 
and disposed of during each of the last three yeara 
alongwith the number of cues lying pending in this 
regard; 

(e) the effective policy proposed to be chalked out 
for the purpoae· specially with the focus deal with the 
land-mefia; 

(f) whther the Government propose to set up a 
separate cell to reeolve the cases of disputed plots; 

(g) if so, the details thereof; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI BANDARU 
DATTATREYA): (a) to (h) The information is being 
collected and wHI be laid on the Tabie of the Sabha. 

[English] 

Actlvlttea of Placement Flrme 

4808. SHRI MADHAVRAO SCINDIA: 
SHRI SUSHIL KUMAR SHINOE: 
SHRI RAMSHAKAL: 

WUI the Minister of HOME AFFAIRS be pleued to 
state: 

(8) whether attention of the Government hall been 
drawn to the newa-Item captioned ·Placement firm dupes 
60 yongstera of lakhs· appearing in the Hlnduatan Timet: 
dated December 19, 1999; 

(b) if so, the facts thereof; 

(c) the number of firms and placement companies 
which are reported to hEave duped the empl!'yment 
seekers, especially foreign assignment seekers, Including 
the cases of export of job seekers on fake documents In 
Delhi, Mumbai, Chennal and Calcutta during each of the 
last three years; 

(d) whether the Government propose to enact any 
law In order to taks action against such firms and to 
monitor their activities; . 

(e) if so, the details thereof; 

(f) If not, the reasons therefor; and 

(g) the atepa taken to effectively tackle the menace 
Involving duping of job-seeking youth? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) Yes, Sir. A paicement agency which operated under 
the name and style of VICtoria hoepMalltl; from Bhlkaji 
Cama Place, New DeIhl is alleged to have duped several 
persona of lakhs of rupees on the promise of arranging 
jobs for them In foreign countries. Delhi PolIce have 
registered a criminal case against the owner of the said 
agency on the b88i8 of complaint made by one of the 
alleged victims. 

(c) The requisite information In reapact of National 
CapItal tetTitory of Delhi Is given In the attached statement. 

In so far as Mumbai, Chennal and Calcutta are 
concerned "Public Ordet" and "Police· being Stale subjects 
as per the Constitution of India, the regiatration, 
investigation, detection and prevention of crime Ie 
eaaenttaHy the responsibility of the State GovemmenIB 
concemed. 
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(d) and (f) The existing provisions of law are sutllclent 
to take suitable action in sUC'h cases. 

(g) The steps taken to curb such fradulent activities 
include Immediate initiation of legal action by Delhi Police 
against such firms/companies on receipt of specific 

SI. No. Name of firma/company 

2 

1. Shruti Enterprises, 3530 Dariba Pan 
Phar Ganj .. 

2. Phonnix airiines, Sadar Deihl Cantt. 
M-44N Ferida Bad. 

3. Victoria Hospitality Consultants, 
A-305 Ansal Chamber-I, 
Bhikagl cama Place. 

4. Nlrupama Placement Agency, 105, 
Pal Mohan Sadan, East Patel 
Nagar, New Deihl. 

5. Travel Wand Travels, Flat No.113 
Eaat Patel Nagar Naw Delhi. 

6. Aakarshk Finance Leasing 
Company, J-9136 Rajourt Garden, 
New Deihl. 

7. Relaxo Comp. Industry 2/7 
THak Nagar, New Delhi. 

8. Naveen Alrtraveia & Raw 
Airways pvt. Ltd., A-3 
Community complex Janakpurt. 

9. Crown Asaoclate, 13 Shiv Puri, 
Patpar Ganj, DeIhl. 

10. T.L.S. travelling, E-161410 
Sec. 8, Rohini. 

11. Travel agency run by Sh. 
Tarshem Bansal rio 0-15 
Pritlwi Raj Adrash Nagar. 

12. Travel Agency run by Kumar 
Bhushan Sethi, 6 Surya Mension, 
Hauz Khu. 

13. Metro travel agency, Udai 
Chand Marg, K.M. Pur, Deihl. 

complaint; checking up the authenticity and keeping a 
watch on the wol1cing of such placement companies; and 
aettlng up of a special Economic Offences Wing under 
Crime Branch for speedy and effective Inveetlgation of 
such cases. 

No. of r ..... reglatered year-wiN 

1997 1998 1999 

3 4 5 

2 

9 

11 
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2 3 4 5 

14. Zap Tours & travels 102 GK 
House Sant Nagar, East of Kallaah 

15. Dulject-Nlkhi Enterprises, 
110-B pocket A-3 Mayur 
Vlhar Phaae-III, Delhi. 

16. Travel Agency, F-9, Gautam 
Nagar, New Deihl. 

17. Avtar Singh & Co. 98 A Usha 
Kiran Building Azad Pur. 

18. MIs Sipra Tour & Travela C-24, 
Suwami Nagar, Hauz Khas 

19. MIa Stepping Stores, 8-5122 
Azad Appt. Hauz Khas 

20. MIa Beetlon Engineers 8-25 
Mayfair C:.iarden, Hauz Khas 

21. MIs Dever Industrilll Corp. 
1449128 Durga Puri 
Shadhara, Delhi. 

22. MIs Hearo India Regel. 1/10 
Shlvallk House, Karampura 

23. Surender Kr. Bagga, Travel 
Agent, 103 Janak Complex 
Janak PurL 

24. Raja Singh, Travel Agent 
1674 eGO Complex, Lodhi Road 

25. Trllochan Singh, 0-245 Vinod 
Puri Vijay Enclave, Delhi-45 

26. Jimmy Majnuka TIIa, Travel 
agent, Civil Linea, Delhi. 

27. Gemini Globles, Placement 4 
Service F/A136 Shlvaji 
Enclave RaJori Garden. 

28. Hearo Honda Management, 
B-52 Amar Colony Lajpat Nagar. 

29. Sharajuddin Travel Agent 

30. Golf International BE-91 
Gali No. 10 Shaahl Garden, DelhI. 

Total 14 2 37 
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12.00 ..... 

BUSINESS OF THE HOUSE 
{English] 

MR. SPEAKER: Hon. Members, di8cu8alc.n on Motion 
of Thanks on President's Address Is Hated at S.No. 12 in 
today's LIst of BtBI'I888. Nine hours and 53 minutes have 
already been spent on h. As recommended by Buainesa 
Advisory Cornmittee on April 18, 2000, If 1 the House 
agrees, hon. Leader of OpposItIon ~y apeak after Papers 
are laid on the Table and hon. Prime Mlnlster'may reply 
to the discussion Immediately thereafter. Statement by 
Minister listed at S. No. 9 and Matters under Rule 3n 
may be taken up thereafter. 

12.01 hr •• 

PAPERS LAID ON THE TABLE 

[Trans/ation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRI 
JAYSINGRAO GAIKWAD PATIL) I beg to lay on the 
Tab ...... 

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Nagaland UniversHy, Kohlma, 
for the year 1996-97. 

(iQ Statement regarding review (Hindi and Engllf 
versions) by the Government of the worldng 
of the Nagaland University, Kohlma, for the 
year 1996-97. 

(2) Statement (Hindi and English verlaons) shOwing 
reasons for delay In laying papers mentioned at (1) 
above 

(Placed in Ubrary, See No. LT 168512000) 

(3) (I) A copy of the Annual Report (HIndi and English 
versions) of the Tezpur University, Napaam, for 
the year 1998-99. 

(ii) Statement regarding Review (Hindi and English 
versional by the Govemmant of the worldng of 
the Tezpur UniversHy, Napaam, for the year 
1998-99. 

(4) Statement (Hindi and English versional showing 
reuone for delay in laying papers mentioned at (3) 
above. 

(Placed In Ubrary, See No. LT 168612000) 

(5) A copy of the Annual Accounts (Hindi and EngIIIh 
versiona) of the University of Hyderabad, Hyderabad, 
for the year 1998-99, togatherwith Audh Report 
thereon. 

(6) Statement (Hindi and English versional showing 
reasons for delay In laying the papers mentioned 
at (5) above. 

(Placed in Library, s.. No. LT 168712000) 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Council for Teacher 
Education, New Delhi, for the year 1998-99, 
a10ngwhh Audhed Accounts. 

(iI) A copy of the Review (Hindi and EngHsh 
versions) by the Government of the worldng 
of the National Council for Teacher Education, 
New Delhi, for the year 1998-99. 

(8) Statement (Hindi and English versions) showing 
reasons for delay In laying papers mentioned at (7) 
above. 

(Placed in Ubrary, See No. L T 168812000) 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Institute of 
Technology, Jamshedpur, for the year 1998-
99, alongwHh Audhed Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the wortdng 
of the Regional Institute of Technology, 
Jamshedpur, for the year 1998-99. 

(10) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above. 

(Placed In Library, See No. LT 168912000) 

(11) (i) A copy of the Annual Report (Hindi and Er9Ieh 
versions) of the Satdar Vallabhbhal Regional 
Collage of Engineering and Technology, Surat, 
for the year 1998-99 alongwlth Audited 
Accounts. 

(II) A copy of the Review (Hindi end English 
versiona) by the Government of the working 
of the Sardsr Vallabhbhai RegIona' College of 
Engineering and Technology, Surat, for the 
year 1998-99. 
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(12) Statement (Hindi and English vel1lions) ahowtng (19) (i) A copy of the Annual Report (Hindi and Ef9IIh 
reuona fer delay in laying the papet'8 mentioned versions) of the National Institute of Educational 
at (11) above. Planning and Administration, New Deihl. for the 

year 1998-99 alongwlth Audited Accounts. 
(Placed In Library, See No. L T 1690/2000) 

(ii) A copy of the Review (Hindi and English 

(13) (I) A copy of the Annual Report (HIndi and Engliah versional by the GOVfll'Mllllt of the working 

versions) of the Motllal Nehru Reg:onal of the National Institute of Educational Planning 

EnginHring College, Aliahabad, for the ~"Rr and Adminlatratlon, New Delhi, for the year 

1998-99 alongwlth Audited Accounts. 1998-99. 

(20) Statement (Hindi and English versions) showing 
(iI) A copy of the Review (Hindi and English reasons for delay in laying the papers mentior.ed 

versions) by the Government of the workll'g at (19) above. 
of the Motilal Nehru Regional Engineering 
College, Allahabad, for the year 1998-99. (Placed in Library, See No. L T 169412000) 

(14) Statement (Hindi and English versions) showing 
(21) (i) A copy of the Annual Report (Hindi and English 

versions) of the Board of Apprenticeship 
reasons for delay in iaylng the papers mentioned Training ~NR), Kenpur. for the year 1997~98 
.at (13) above. 

~nh1Audned Accounm. 

(Placed in Library, See No. LT 1691/2000) (ii) A copy of the Review (Hindi and English 
versions) by the Govemml'lnt of the working 

(16) (i) A copy of the Annu31 Report (Hindi and English of the Board of Apprenticeship Training (NR), 
versions) of thfl Regional Engineering College, Kanpur, for the year 1 a97 -98. 
Rourkl'lla, for the year 1998-99 alongwlth 

(22) StatAment (Hindi and English versions) showing Audited Accounts. 
reasons for delay in laying the papers mentioned 

(Ii) A copy of the Review (Hindi and English at (21) above. 

versions) by the Govflmment of ..,. working (Placed in Library, SH No. LT 169512000) 
of the Regional Engineering College. Rourkela. 

(23) (I) A copy of the Annual Report (Hindi and El19Iish for the year 1998-99. 
versionl) of thtil Board of Apprenticeship 

(16) Statement (Hindi and English versl~) showing Training, Chennal, for the year 1998-99, 

reasone for delay in laying the papers mentioned alongwith Audned Acoounte. 
at (15) above. (ii) A copy of the Review (H!ndi and English 

(Placed in Library. See No. LT 169212000) 
version&) b}' the Govemment of the working 
of the Board of Apprenticeship Trai"ing, 

(17) (i) A copy of the Annual Report (Hindi and ErVfsh 
Chennai. for the year 1998-99. 

versions) of the Malaviya Regional Engineering (24) Statement (Hindi and English versions) showing 
College, Jalpur, for the year 1998-99 alongwith raMOna for delay In laying the papers mentioned 
Audited Accounts. at (23) above. 

(ii) A copy of the Review (Hindi and English (Placed in Library, See No. L T 169612000) 

vel1lions) by the Government of the working 
(25) (i) A copy of the Annual Repgrt (Hindi and English 

of the Malavlya Regional Engineering College, verslonl) of the Board of Apprenticeship 
Jaipur, for the year 1998·99. Training, Mumbai, for the year 1998-99, 

(18) Statement (Hindi and English versions) showing 
alongwith Audned Accounts. 

reasons tor delay in laying the papArs mentioned (Ii) A copy of the Rtwiew (Hindi and Engli8h 
at (17) above. versions) by the Govemment of the working 

of the Board of Apprenticeship Training, 
(Placed In Library. See No. LT 169312000) Mumbai, for the year 1998-99. 
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(26) Statement (f-11nd1 and English verslona) showing 
I'UIO", for delay in laying :he papera mentloroed 
at (25) above. 

(Placed in library. See No. L T 169712000) 

(27) (i) A copy of the Annual Report (Hindi and English 
versions) of the Technical Teachers Training 
Institute. Chennai. for the year 1998-99, 
aiongwith Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by thE> Govemment of the working 
of the Technical Teachers Training Institute, 
Chennai, for the year 1998-99. 

(28) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (27) above. 

(Placed in Library. See No. L T 169812(00) 

(29) (i) A copy of the Annual Report (Hindi and English 
versions) of the Technical Teachers, Training 
Institute. Calcutta. for the year 1998-99, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Technical Teachers Training Institute. 
Calcutta, for the year 1998-99. 

(30) Statement (Hindi and English versional 8howIng 
reasons for delay In laying the papers mentioned 
at (29) above. 

(Placed in Library, See No. LT 169912000) 

(31) (i) A copy of the Annual Report (Hindi and ErVish 
versions) of the Technical Tellchers Training 
Institute, Chandlgarh, for the year 1998-99, 
alongwith Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Technical Teachers Training Institute, 
Chandlgarh. for the year 1998-99. 

(32) Statement (liind: and English versions) showing 
reasons for del&) In laying the papers mentioned 
at (31) above. 

(Placed in Library, See No. L T 1700f20(0) 

(33) (I) A copy of !he Annual Report (Hindi and EnglIsh 
versional of the Board of Practical Training. 
Calcutta. for tbe y •• r 1998-1)9, alongwlth 
Audited Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Govemmant of the wor1<lng 
of the Board of Practical Training. Calcutta, 
for the year 1998-99. 

(34) Statement (Hindi and English veratona) ehowlng 
reasons for delay In laying the papers mentioned 
at (33) above. 

(Placed In Library. See No. LT 170112000) 

(35) (I). A copy 01 the Annual Report (HIndI and English 
versions) of the Sant Longowal Institute of 
Engineering and Technology, LongowaI. for the 
year 1998-99. alongwlth AudIted Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Sani Longowal Institute of Engineering 
and Technology Longowal, for the year 1998-
99. 

(36) Statement (Hindi and English versional showing 
reasons for delay In laying the papers mentioned 
at (35) above. 

(Placed In Library, See No. L T 170212000) 

COMMIITEE ON PUBLIC UNDERTAKINGS 

Second and third Reperta 

{English] 

DR. VIJAY KUMAR MALHOTRA (South Delhi): I beg 
to present the following Reports (Hindi and English 
versional of the Committee on Public Undertakings: 

(1) Second Report .on Action Taken by 
Govemment on the recommeIldaIIona contained 
in their Fourth Report (Twelfth Lok SIIbha) on 
"Senior Level Posta in Public Undertakings-
Appointment and Related Matters." 

(2) third Report on Action Taken by Govemment 
on the Recommendatlone contained In their 
FIfth Report (Twelfth Lok Sabha~. on "PyriteII, 
Phoaohatea Md Chemicale limited Dehradun 
Unit." 
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12.00 hr.. 

COMMITTEE ON PUBLIC UNDERTAKINGS 
STATEMENT REGARDING ACTION TAKEN 

[Trans/atlon1 

DR. VIJAY KUMAR MALHOTRA (South Delhi): 
Mr. Speaker, Sir, I beg to lay on the Table of the following 
atatemenls (Hindi and English versions) of the Committee 
on Public Undertakings:-

(1) Statement showing Action Taken by Government 
on the recommendations contained in Chapter 
I and final replies in respect of Chapter V of 
Forty-fourth Action Taken Report (Tenth Lok 
Sabha) on Indian Airlines Under Utilisation of 
Fleet, Idle wages to flying crew, Avoidable 
payment on leased Aircraft, Wasteful expenditure 
on training of pitols and Delay in Commissioning 
of Jet Engine Shop. 

(2) Statement showing ActIon Taken by Govemment 
on the recommendations contained in Chapter 
I and final replies in respect of Chapter V of 
Fifth Action Taken Report (Eleventh Lok Sabha) 
on Steel Authority of India Llmlted-Bhllal Steel 
Plant. 

Statement showing ActIon Taken by Govemment on 
the recommendations contained in Chapter I and final 
replies in respect of Chapter V of Sixth ActIon Taken 
Report (Twelfth Lok Sabha) on ITI Urnlted. 

12.02'12 hr •• 

STANDING COMMITTEE ON FINANCE 

Fourth, Fifth, Sixth and Seventh Report. 

[Eng/Ish] 

SHRI S. JAIPAL REDDY (Mlryalguda): I beg to 
present a copy each of the f·:>lIowing Reports (Hindi and 
English versions) of the Standing Committee on Finance: 

(1) Fourth Report on Demands for Granls (2OOQ.. 
2001) of the Ministry of Statistics and 
Programme Implementation; 

(2) Fifth Report on Demands for Grants (2000-2001) 
of the Ministry of Planning; 

(3) Sixth Report on· Demands for Grants (2000-
2001) of the Ministry of FInance (Departrnanta 
of Economic Affairs and Expenditure); and 
Seventh Report on Demands for Grants (2000-
2001) of the Ministry of Finance (Department 
of Revenue). 

12.03 hr.. 

STANDING COMMITTEE ON PETROLEUM 
AND CHEMICALS 

Fourth, Fifth and Sixth Reporta 

[Trans/ation1 

SHRI MULAYAM SINGH YADAV (Sambhal): Mr. 
Speaker, Sir, I beg to present the fonowing Reports (Hindi 
and English versions) of the Standing Committee on 
Petroleum and Chemlcals:-

(1) Fourth Report on Demands for Granls 2000-
2001 of the Ministry of Petroleum & Natu .... 
Gas. 

(2) Fifth Report on Demands for Grants 2000-
2OO10f the Ministry of Chemk:ma .. Fertiliaere 
(Deptt. of Chemicals & Petro-Chernicals). 

(3) Sixth Report on Demands for GranIB 2000-2001 
of the Ministry of Chemciala & Fertiliaere (Deptt. 
of Fertillaers). 

12.031/2 hr.. 

STANDING COMMITTEE ON LABOUR 
AND WELFARE 

Third, Fourth and FIfth Reports 

{Tt'IIIISIIIf#on1 

DR. SUSHIL KUMAR INDORA (Siraa): Mr. Speaker, 
Sir, I beg to present a copy each of the following Reports 
(Hindi and English versions) of the Standing Committee 
on Labour & Welfant:-

(1) Third Report on Demands for Grants (2000-
2001) of the Ministry of Labour. 

(2) Fourth Report on Demands of Granls (200().. 
2001) of the Ministry of Social Justice and 
Empowerment. 

(3) FIlth Report on Demands for GIw1IB (2O(lC)-2OO1) 
of the Ministry of Tribal Affaire. 
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12.04 hra. 

STANDING COMMITTEE ON HUMAN 
RESOURCE DEVELOPMENT 

Ninety-Third, Nlnety-Fourth, NInety-fifth 
and Nlnety-Slxth Report. 

[English] 

SHRIMATI SHYAMA SINGH (Aunangebad, BIhar): I 
beg to lay on the Table a copy each of the following 
Reports (Hindi and English verslona) of the Standing 
Committee on Human Resource Development: 

(1) Ninety-Third Report on Demands for Grants 
2000-2001 of th~ Department of Elmentary 
Education and literacy (Ministry of Human 
Resource Development); 

(2) Nlnety·Fourth Report on Demands for Gnants 
2000-2001 of the Department of Secondary 
Education and Higher Education (Ministry of 
Humen Resource Development); 

(3) Ninety-Fifth Report on Demands for Grants 
2000-2001 of the Department of Women and 
Child Development (MInistry of Human Resource 
Development); and 

(4) Ninety-Sixth Report on Demends for Grants 
2000-2001 of the Department of Youth Affairs 
and Sports (Ministry of Culture, Youth Affairs 
and Sports). 

(EngIt.h] 

SHRI P.C. THOMAS (Muvanupuzha): Sir, what about 
the statement by the hon. Minister regarding the copra 
price policy? 

MR. SPEAKER: It will be taken up later, not now. 

12.05 hr .. 

[English] 

MOTION OF THANKS ON THE 
PRESIDEN'S ADDRESS-conta. 

SHRIMATI SONIA GANDHI (ArnethQ: Mr. Speaker, 
Sir, I rise to loin the hon. Members who have spoken 
eartler In exp .... lng my thanks to the hon. PI'8IIdent for 
his gracious speech addreued to the Joint SItting of the 
two Houaee. 

It Is, however, a maner of regret that the Government 
should have drafted for the hon. Pr88ident a epeech 80 
lacldng In vIaIon, in commitment and in consistency and 
reveaHng no appreciation of the grave challenges which 
are facing our nation. 

[TfWlBlatlon] 

ONE HON'BlE MEMBER: You apeak In Hindi. 

SHRIMATI SONIA GANDHI: I win try next time. 

[Eng/I8h] 

SHRI VAlKO (SIvakuI): You continue In Engliah. We 
would Uke to hear you .... {lnterruptfons) 

SHRIMATI SONIA GANDHI: ThIs apeech, It eeeme 
to me, Is designed only to cover up for the many .. na of 
cornmiulon and omission committed by this Government 
ever slnoe it hu come to power. But luckily for .. and 
luckily for our nation, our people are aware and our 
people are alert to the disturbing reality of contradiction 
which characterises this Government. 

The .ingle moat important duty devolving on a Prime 
Minister is the safeguarding of our nation. The 
quintessence of India's culture and of Indla'a cIvIIIutIon 
Is our aec:ulariam. Secularism Ie what h .. defined ... for 
a millennium. Secularism Is the bedrock of our nation. 
That eeculartem has been under repeated _uII and 
attack over the last two years by the 'Sangh Parivet', 
which conetltutea the bedrock of the BJP GovermnenL 

The Prime Minister, I do admit, has from time to 
time attempted to deflect this _lilt. But I muM add, 
the Prime Minister has done eo not out of d88p conviction 
but he has done so out of compu\IIon to protect the 
very fragile coalition that he hNdI and that too after 
very long, very prolonged and eggrarvatlng delaya and 
under Intense preuure not only from the 0pp0aIII0n but 
eome of his own coalition paltnera. 

Our quarrel, I would like to point out Is not with the 
atance on aeculariam of the National Agenda for 
Governance. Our quarrel is with the not-eo-hidden agenda 
of those to whom the largest aingIe component of the 
NDA has pledged Ita first loy8lty. I wIah to aaeure this 
Ho.... and the country through this HOUN that the 
Congreaa will be unrelenting In Ita century-old struggle to 
preserve the aecular tradItIona of our great nation we will 
atand upto all folCM-CMlrt or covert which are engaged 
In aubverting the moat ea.entlal principle of our 
nationhood. We a,. prepar.d to do eo In concert with all 
eectIona of the House who beIIew that aec:ulariam Ie 
much more Important than the pualng glorie. of 
ministerial office. 
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So with economic policy, we share the concerns of 
the Oppoelllon as well 88 some of the NDA coalftlon 
partners over the anti-people policies which this 
Govemment Is pursuing. There is no weakening, I can 
883ure you, on our w!ll fOI reforms as alleged by the 
hon. Minister of Finance and others. 

But It is the collapse of growth levels to under six 
per cent as oppoaed to nearly eight per cant growth 
attained When the Congress Govemm6nt demr.ted Office 
in 1996, which is, for us, the real issue. It is the alarming 
weakening of tht' Govemment policies in regard to the 
poor, which is, for us, the real issue. 

The burden and pain ca'Jsed by the changes 
neoessiated by reforms must not and cann"t be aHowed 
to fall on the shoulders of the poor or the deprived only. 
The burden that they carry-we all know-is much too 
he!lVY aleady and In the last year, It is they who have 
suffered the most. 

Agriculture, which is the slngla most Important 
determinant of India's prosperity, has declined. Agricultural 
output and food grain producUon have fallen. The same 
has been trUE' of lion-farm rural Income. The poor 
performance on the &gricultural front shoult1 have, to our 
mind, galvRnlsed the Go~mment Into concerted action 
to strengthen the al'tl-poverty and employment 
programmes, but what did this Govemment do Instead? 
This Govemment allowed the performance of a large 
number of poverty alleviation programmes to fall to a 
st'oockingly low level. 

The renamed Jawahar Rozgar Yolana, the 
Employment Assurance Schame, the Swama Jayanll 
Gram Swarozgar Yojana, the Nehru Shehari Swarozgar 
Yolana, the Watershed and Desert Development 
Programmes, the Drought-prone Areas Programme, the 
Indira Awas Yojana and the Drinking Water Scheme, all 
but all, have registered an alarmingly steep decline. This 
Govemment, it 88ems to me, is more inclined to changing 
names of exlsti"lg programmes and disrupting on-going 
programmes than dealing with the real concems of the 
needy. 

No wonder then that according to rac::ent atudles, 
where as poverty ratio fell by half In the quarter centwy 
from Indlrajl's Garlbi Hatao Programme to the last 
Congress Government, there has been very little 
Improvement In the lot of the weaker sections through 
the past four years, and I am afrlad, none at all during 
the lut year. Yet, what has the Govemment', response 
been to these happenings? Instead of launching an 
assault on poverty, the Government has actually launched 
an assault on the poor. 

At the precise moment, when the poor and the 
deprived are most in need of support from the 
Government, .ttleGovernment has completely me8Md up 
the food security system, musively increasing the laeus 
prices of PDS for all, and most tragically for the poor. 
Steep increases in the price8 of cooking gas and kerosene 
have compounded the misery of crores 3nd crores of 
women. The hike on diesel prices has added to the woes 
of the farmers and ordinary city travellers. 

On the social side, the Govemment ought to. have 
made a special Gffort to provide universal secular-I repeat 
secular accessible primary education, greater employment 
opportunities to the youths, quality and affordable health 
cover to remote areas. 

The Govemmen. ought to have taken concrete steps 
to ensure economic and social empowerment to women. 
Along wHh poor, the Idssns and the small entrepreneurs 
have become the victims of this Govemment's unjust 
policies. How can fertlli6er subsidy be so drastically cut 
when stagnating agricuhure sector dltSparately needs all 
the incentives it requires to maintain the country's hard-
won seH-sufficlency In food and other essential agricultural 
commodities? At a time when the industry requires a 
transition period to adjust to global competition, this 
Govemment has hurriedly and secretly-l ~ secretly-
advanced the date of removal of controls on imports by 
two years. May I remind this august I:\ouse that the 
annour.cement of thi& betrayal did not come from Delhi, 
but came from Washington? So much for thoee who claim 
a monopol~' on nationalism. In my travels and in my 
Interaction with the pflOple of different walks of life, 
especially with the deprived, I have come to understand 
that there is a strong belief that concem for the poor, fur 
the deprived and their problems take a distant aecond 
place to the solicitude reserved for more affluent classes. 

At the time of War, when our nation was in need of 
all the rdsources it could possibly muster, the Govemment 
succumbed to the demands of the telecom players. To 
prevent the stock market bubble from bursting, this 
Govemment is prepared to sacrifice even larger ecollomic 
interests. We in the Congress Party have consistently 
been raising serious questions on the way decisions have 
been taken in various sectors, like steel, power, sugar, 
wheat Imports and disinvestment. These questions, to this 
day, remain unanswered. We have also been extremely 
concemed with the cavalier and not at an transparent 
fashion in which vital decisions are being taken with 
regard to puhlic sector. In the case of Modem Food 
disinvestment, it appears that value of land assets of the 
Company far exceeds the amount for which It has been 
sold to the multi-national company. Now, we hear that 
more such plans and actions are In the offing. My 
collsague, Shrl Prlya Ranjan Dasmunsi, has brought the 
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case of liSCO to my notice, where apparently same sort 
c.f declaioa is going to be taken. Can the Govemment 
continue to betNy the trust of the people In such a 
man""r again and again? 

Inevitably, this Gl)Vemment has also bent ita lenees 
In the international arena. The nation watched in shocked 
dlemav .. the hijack.,. of IC-814 and their t.rrorIst 
back.,. were shamefully .p;>eased. The sight of the 
Ext.mal Affairs Minister .scortlng to Kandahar men who 
had been Imprisoned for their crimes, will not-I repeat 
wi" not-be .rased from the mind of our people. Tho 
Con~ress Party is also extermely concerned at the 
creeping dependence on .xtemal Interv.ntion in the affaire 
of our region. 

Mr. Speaker, Sir, the sharo deterioration In the Int.maI 
security sHuatlon in Jammu and Kashm!r as w.n as the 
continuing failure to 818m or to moderate Infiltratlof I acroso 
the LoC, not withstanding the empty boasts we used to 
hear before Kargil, are a matter of deap, deep concem 
to all of us. There does not seam to be any progress 
either In political initiatives to restore normalcy or in 
diplomatic action. 

Externally aponaored terrorism Is on the Increase in 
the North-Eastem arecs of our country. I must point out 
to this Mouse that instead of provoking further disruption 
by thr.atenlng the repeal 01 the IMDT Act, instead of 
concentrating on Ita implementation, the Govemmsnt is 
actu""ly aggravating matters in that most sensitive border 
region of our country. Promises of special packages and 
reeerving 10 per cent of the Budg.t expenditure for the 
North-East have been mllde again and again but I am 
afraid they remained very much on paper. They are not 
fulfilled. 

Mr. Speak.r, Sir, of late, we have also heard 
conflicting statements on Non-alignment. I would like to 
point out that the Non-aJignment wss not just our response 
to a wortd divided by power blocs. NOf"'-elignment was 
an assertion 01 our soverels;nty in our external affairs. It 
was the self-reliant foreign policy of a self· confident, 
peace-loving country. That independence of thought and 
action in international affairs is now in jeopardy as foreign 
policy, I believe, lurches from one misplaced enthusiasm 
to another with very poor preparation and little regard for 
the long-term. 

The country, we all know, has had to pay a heavy 
prlc. for the naivete of the Lahore Bus ride at a time 
when the Govenvnent ought to have known, and, I believe 
at a time when the Government cicI know that our frontiers 
were being breached by our hosts. Now, aU of us In the 
Congress and In other parties, must be vigilant. Our 

fundamental national interata cannot be compromiled as 
this GovernlMnt stumbles from one III-thought out action 
into another. 

But, Sir, before I conclude, I would like to say a 
word about the States which are now facing tremendous 
odds because of tha drought. I am told that we have 
food stocks which according to exper1s are almoet double 
of what is reaulred for the food security of our country. 
I would, therefore, urge the Govemment, through you, to 
urgently increase the pace of food for Work and other 
relief programmes and measures in all those affected 
areas. During the Orissa cyclone, • e Govarnrnent never 
quite provided required hE:1p to the 'ople of Ori888. rhere 
was a very definite and strong pt rception that this was 
done because there was an ')pposltion Govemm.nt In 
power. Mr. Speak.or Sir, I WOUld, therefore, through you, 
urge the ?rime Minister not to deal with this problem 
with a cold political heart bu: with a just and benevolent 
one d6siring to help all its suffering peopl. regardless of 
:heir political leanings. 

Mr. Speaker, Sir, we thank the President for his 
Address, but we regret that it contains no recognition of 
the Government's many failbgs and the damage this has 
inflicted on our beloved nation. 

{T rans/ationj 

THE PRIME MINISTER (SHRI ATAL BIHARI 
VAJPAYEE): Mr. Speaker, Sir. the whole House is grateful 
and thanks. His Excellency, the President for his gracious 
speech addressed to the joint sitting of the two Houses 
on which we are holding discussion. Rec.ntty, the 
President hu retumed from his successful official tour of 
France which .nhanced the prestige of India as well as 
it strengthened our friendly relations with France. 

Mr. Speaker, Sir, 28-29 hon'bla Members took part 
in this discussion. Smt. Sonia 3andhi deliv.red her 
maiden speech, for which I congratulate 
h.r .... (Int.rruptions) Our National Democratic Alliance 
Gov.rnlTll'nt is in ?Ow.r for more than two yea,... I! is 
true that one election wa., held in between and instead 
of 12th Lok Sabha we are Members of 13th Lok Sabha. 
But correct evaluation can only be done when we look 
at the overall performance of this Gov.rnm.nt during the 
last two years. 

Mr. Speaker, Sir, I request that w. look Into some 
earlier eventa. W. have got to view the situation prevailing 
In the country during Pokhran in order to dellberat. about 
Kargll. Though the Pokhran te8I8 showed the might of 
our country but we had to face adv.... criticism at the 
int.rnational level. Not only that w. had to face criticl8m 
within the country also where it was stated that India will 
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be left Isolated due to this Pokhran tests. The outcome 
of Pokhran was Kargil. Both the Incidents took place in 
the month of May-one in 1998 and other in 1999. But 
there was wide variation between them. Can anybody 
say today that India is isolated because of our policy? 
Can anybody say that the credibility of India at the 
intemational level took a nosedive because of this? We 
alBo used to criticize and in future also if we get the 
opportunity to sit there we will show you the way crltlclem 
is done. 

But we are helpleaa if you do not give opportunity to 
us. Mr. Speaker, Sir, even now Lahore Bus Service i£ 
being criticized. I do not know how you take It but this 
is a fact that due to Lahore Bus Service India's image 
has been enhanced at the intematlonal arena and gave 
the mesaage that India Indeed wanted peace and was 
ready to do anything to achieve this. Whole worid is 
praising our approach and our oppositionl Why this is 
happening ....... (Interruptions) 

SHRI MULAYAM SINGH YADAV: We removed 
forces from Kargil on the instructions of 
America ....... (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir. 
our joumey for the last two years has been joumey of 
the nation marching ahead. India is an old Nation but at 
thie time it Is young because moet of the population Ie 
of young people. Today eo per cent of our population Is 
below 35 years of age and we have to fulfill their 
expectations and provide opportunities for their 
developmant. Economic sanctions were imposed after 
Pokhran teste and we faced them. Stili sanctions are 
there but the country which Imposed sanctions have 
understood that they cannot overiook India. The reason 
for this is the emerging power of India and I agree that 
it did not happen in two years or two days. I also accept 
the fact that they have also contributed a lot who are 
sitting in opposition today to help India reaching this stage. 
But they are not ready to accept. Sometimes they even 
hesitate In taking our nam ......... (lnterrupttons) 

Mr. Spaker, Sir, it is not necessary to remind me 
that there was a caretaker Govemment and election w. 
round the comer when Kargll war started and perhaps 
capitalizing the prevailing opportunity we were targeted. 
But our forces has shown their might and commanding 
officers managed well resulting in victory which was a 
victory of the entire country. Kindly look at my apaach 
which I delivered in and out of Parliament as a leader of 
opposition after Bangladesh war and creation of an 
Independent Bangladesh the way you spoke after the 
Kargll war will be wltneaa by the people in the years to 
corne •.... .. (Interruptins) 

SHRI MANI SHANKAR AIYAR (Maylladuturai): Kindly 
read what did you say after the Chinese attack. 

·SHRI ATAL BIHAR I VAJPAYEE: Mr. Speak .... Sir. 
the chang .. occurred in the life of Nation during the last 
two years is because of poIitIcaJ and sooiaI 1UbIIIly. We 
have come in the era of coalition Govemmenta. Our 
collegaues from opposition are forced to join 8uch 
Governments. It is different thing that they join 
Govemment only when all Mambera of their party are 
made Minl8tera. we have 24 parties but we are WOftdng 
together with them amoothly. For this aU partlee have to 
fuHiI their rasponaibllities. But because of the poiltlcai 
stability at the Centre the country has progreaaed and 
will further prosper. 

Several unfortunate incidents takes place just as 
Chriatlans were targeted in Uttar Pradesh racently. The 
entire Houaa condemn this. The Govemment of Uttar 
Pradesh has been asked to look Into these incidents: 
The Ministry of Home Affairs is conducting thorough 
investigation in this regard. Culprits will be apprehended 
and stem action will be taken against them. But it doee 
not do justice to the country and Ita culture to clelm that 
only a particular political party will protect the eeculartem 
in the country. We have faith in secularism but our 
seculerlsm is not discriminatory. All the religions should 
be treated at par and respected. This is secUlarism and 
it is positive secularism. This Is fundamental to our 
conatitutlon and all are committed to It. This should not 
be used to serve the political or party intereeta. 

Mr. Speaker, Sir. till some time back India and 
Pakistan were one identity and after partition Pakistan 
came into existence. We wish to see Pakistan a 
prosperous country. There should not be any 
misconception in the minds of Pakistani people that we 
do not accept existence of Pakistan and we want to 
establish cordial and friendly relations with Pakistan and 
not that of hatred. If Pakistan wants to build its future on 
the hostility against india, I am sure it will not succeed 
in its design. We have opted for democracy. In our 
country power is changing hands smoothly. Though there 
are some difficulties but it is the transitional period of 
democracy. We will overcome these difficulties and despite 
these difficulties multi party democracy is eucceseful in 
our country. Pakistan has deviated from the path of 
democracy. The day on which our Govemrnent was taking 
oath of office in Delhi it was reported in the newspapers 
that duly elected Govemment In Pakistan have been 
dissolved and the Prime Minister has been arrested and 
the Army has taken over the reins of the country. This 
depicts difference between the democracy in the two 
countri... Pakistan is not trying to understand as to why 
it is being isolated in the world community? In the 
commonwealth conference all the countries have endonIed 
the proposal to oust Pakistan from commonwealth. 
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It is not a matter of pleasure for us but it should be 
a matter of concem for Pakistan as to why it is getting 
isolated in the world community. We are willing to improve 
relations with Pakistan but Pakistan should take initiative 
in this regard. Pakistan should create congenial 
atmosphere for this. if terrorist activities are continued If 
lSi keeps on increasing its activities in various parts of 
our country, if violation of line of control is continued and 
if propaganda of hatred against India is continued as 
such conducive atmosphere cannot be created for 
undertaking meaningful dialogue. Therefore we demand 
and I want to make it clear that we have feelings of 
goodwin and friendship In our minds towards the people 
of Pakistan. Efforts are being made to improve relations 
at people to people level but the nature of talks will 
depend on as to what is the Intention of political losses 
across the border. I went to Lahore for talks but intrusion 
by Pakistan in Kargil came in the way. I do not want to 
undertake any such new joumey. Pakistan will have to 
change its attitude. The line of control should be 
hor.oured. 

SHRI MANr SHANKAR AIYAR: This is not a 
diplomacy, it is mere a drama. 

[Eng/ish] 

SHRI SUDIP BANDYOPADHAYAY (Calcutta North 
West): Sir, Shri Mani Shankar Aiyar appears to be the 
viman of the drama. 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE: The people who 
are in favour of fresh talks and who want meaningful 
conclusion of talk they should also keep In view the fate 
of the agreements signed earlier with our neighbouring 
country. Simla agreement has been violated and Lahore 
declaration has been discredited. Now invitations are being 
given for the further talks and to reach the new accords. 
Efforts are being made to sign new treaties at the cost 
of old ones. It Is not possible. There Is unanimity In the 
country in this regard. We are in favour of friendship but 
frlendehlp cannot be unilateral. 

Mr. Speaker, Sir, the American President S~ri Bi~1 
Clinton had visited our country last month and hiS visit 
has been very useful. I hope his visit will contribute In 
improving the relations between the two countries and 
relations between us will acquire new dimensions. It is a 
matter of satisfaction that there is a change in the stand 
of America on Kashmir issue and America is in favour of 
maintaining the sanctity of line of control. The massacre 
of Sikh brethren in Jammu and Kashmir during the stay 
of the President Bill Clinton has made it clear to our 
American friends that this question is related to get their 
demand fulftlled through terrorism rather than taking public 
opinion into account. 

Jammu and Kashmir is an integral part of India and 
it will remain so. America is of the view that borders 
cannot be demarcated with blood and it is a positive 
attitude and we hope that further steps will be taken on 
the basis of this. 

America has recognised the increasing importance of 
India In the field of economy trade and information 
technology. The vision statement signed by me and the 
Preaident Bill Clinton wiD give multi dimensional Ihape to 
reIatIona between our two countries and due to thie our 
relations will improve further and I believe our frlendahip 
will be baed on equality. Just before the vleIt of the 
American President a confusion was created In the minds 
of the people of the country that he is coming here to 
pressuriae us to sign the CTBT. We have had clear 
cllecussion on CTBT in a cordinal way and the question 
of any pressure does not arise. If we have succeeded in 
improving the credibility of the country during the last 
two years, Its main reason Is that we have refused to 
sccumb to any power. America is also aware of our 
position In this regard. We are going through the process 
of talks on CTBT and will form unanimity in this regard 
and I assure you that any decision in this regard will be 
taken after consulting you. 

I would also like to mention the question which has 
arisen due to difference of opinion with congrass and it 
should be clarified. A delegation of cong"'_ party can 
upon the President Bill Clinton what transpired between 
them. Whether there was discussion on a unrestrained 
minimum nuclear deterrent. The spoksmen of congress 
have given different versions in this regard. There was 
no doubt in our mind but these two versions have created 
some doubt. It can be cleared here at the moment by 
the congress president Shrimatl Sonis Gandhi If she desire 
to do so .... (/nterrupt/ons) ... The Home Minister is of the 
view that this should be left aside. I am not raising this 
question for creating any controversy. If th. is the stand 
of congress I welcome it because there should not be 
any difference of opinion between the political parties on 
the issue of nuclear. All the earlier Prime Ministers have 
aleo been trying to make India a nuclear power without 
making any announcement to this effect. The present 
Govemment thought that this Is the right time and we 
went ahead In this direction. We welcome an the political 
parties to be unanimous on this Issue as national security 
is the prime concern and it should not be made an issue 
of pa1y politics. 

During the past two years economic condition of India 
has improved. What the leader of oppoeItIon has Hid 
does not depicts the correct picture. Whether It is a fact 
that annual growth rate of GOP has improved? 
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Mr. Speaker, Sir, earlier this late was 5.00 percent 

and now iI has become 5.9 percent and I belleYe It will 
increase funher. We are expecting It to Incresae upto 6.5 
percent. Till some year ago It was 2.00 percent or 3.00 
percent, now this growth rlite is increa&ing. Is it not the 
re~ult 01 a successful econorr.ic policy? I am sure that 
we will be able to achieve the growth rete of 7.00 to 
8.00 percent. The growth rat" of Industrial production has 
exceedeJ 8.00 percent. In March 1998 the growth rate 
of Industrial production was 6.6 percent. Earlier our fon: Ign 
exchange reserve was 26 billion dollar which has 
Increased upto 35 billion dollar. Theae are factual datu. 
These datas reflects improvement in our economy. 

Mr. Speaker, Sir, I am not claiming that this is the 
rasult 01 the policies we have followed during the last 
two years. To tie very frank we have been inherited 
30me policies in the economic sector and some of them 
are really very good and few were not 
good .... (Interruptions) 

SHAI SOMNATH CHATTERJEE (Bolpur): You hllve 
pursued the wrong poliCies. 

SHRI ATAL BIHARI VAJPAYEE: We have not 
pursued the wrong policies. I am surpriaed to see that 
our friends are retreading from the policies they have 
pursued earlier. Is it not correct that there is a change 
In the stand ~ congreas party on the Issue of SUbsidy. 
What is the reason for this change? 

SHRi MADHAVRAO SCINDIA (Guna): Mr. Speaker, 
Sir, If the hon. Prime Minister yield and you permit me 
I would like to make a point. 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, 
since we both belong to Gwalior you cannot make me to 
yield. 

SHRI MULAYAM SINGH YADAV: First It should be 
made clear whether you are fro~ Batukeswar or from 
Gwalior. 

SHRI ATAL BIHARI VAJPAYEE: I am from Lucknow. 
Mr. Speaker, Sir, the question of subsidy has to be 
considered once again. All the political partiea should 
think over this Issue collectively. Subsidy meant for poor 
should continue. Arrangement should be made to provide 
subsidy to poor wherever it is necesaary. The necessary 
steps in the field of economy will be taken to provide 
loodgraln, water, houses and for raising the standard of 
living. In the matter of fertilizers the benefit of subsidy 
did not reach to farmers to the deoalred extent. What is 
the price of Urea in the world market? We wiIh that our 
plants should run but our Urea plants are lying 
closed .... (Interruptions) 

Yea, I know the United Front Govemrnent left these 
plants in this condition. How much should be the subeIdy? 
Wh.sn I wae In opposition our communist frlenda used to 
talk about the public aector .... (Interruptions) 

SHRI SOMNATH CHATTERJEE: We are IlIU talking 
about r.-.e public sector. 

SHRI ATAL BIHARI VAJPAYEE: Y8'l you are IlIU 
talking about the public sector. 

SHRI SOMNATh CHATTERJEE: You were with U8 
on this Issue. You have crossed over .••. (Intel'T\JfJliolv) 

SHRI ATAL BIHARI VAJPAYEE: At that time alao 
we were against the quota permit raj .... {lntem.lptioM) You 
used to talk about taking the public sector to the 
commar.dtnQ hlght. What Is the condition today? L.abourera 
have been rendered jobless. Payments of salary to them 
has become a cllmpulaion .... {lnterruptlons). What can be 
done in respect of tha factories which cannot be revived? 
You are also dOing same In the West 
Bengal .... (Interruptions) .... 

SHRI SOMNATH CHATIERJEE: You should take 
individual units into consideration. I have said this 
repeatedly .... (lnterruptions) .... I have said this to the 
previous Govemments a~d I have also said this to 
you .... {lnterruptions) You should revive the factories which 
can be revlved .... {lnterruptions) .... 

SHRI ATAL BIHARI VAJPAYEE: This is exactly whet 
we are dolng .... (lnterruptlons) .... 

[English) 

SHRI SOMNATH CHATTERJEE: I am challenging 
you. Mr. Prime Minister, you appoint somebody. Lat us 
sit unit by unit. Are you accepting that? ... (Interruptions). 
We have told that If any unit can n.".r be revived, we 
shall agree to that.... {Interruptions) .... 

[TranslBtlon] 

SHRI ATAL BIHARI VAJPAYEE: You start from the 
West Bengal. ... {Interruptions) .... 

MR. SPEAKER: Please lit down. 

... {Interrupt/ons) ... 

SHRI ATAL BIHAR I VAJPAYEE: We will cooperate 
with you .... {Interruptions) ... 
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[Engflsh} 

MR. SPEAKER. Shri Basu Deb Acharia, please take 
your seat. 

[Trar.s/ation] 

SHRI BASU DEB ACHARIA: First you should make 
efforts for the revival .. .. (lnterruptiClns) .... 

SHRI ATAL BIHAR I VAJPAYEE: We have divided 
the public sector undertakings in three categories. The 
first category is of those undertakings which are running 
in profit ....... (lnterruptions). Second category is of which 
efforts should be made to run them In profit, In reapect 
of which our efforts can be fruitful. Third catGgory is 
where no altemative Is left than clo8ing them. We will 
have to consider the Mure of the labourers working 
thereL"l. There cannot be any difference of opinion In 
:aspect of this poIicv. But you are not allowing the practice 
you are adopting in West Bengal for the rest of the 
country .... (Interruptions) 

SHRI BASU DEB ACHARIA: No unit Is being cIoeed 
In West Bengal .... (lnl8rruptions) ... 

SHRI SUDIf? BANDYOPADHYAYA: IndLmrlee .,. not 
running in West Bengal. All units have been cIo8ed 
down .... (Interruptions) ... 

SHRI ATAL BIHARI VAJPAYEE: If there are such 
undertakings which can be run by providing 80me 
assistance then we are ready to make them 
viable .... (Interruptions) 

[English] 

MR. SPEAKER: What Ie this? When the hon. Prime 
Minister is givng the reply, this Is not the proper 
way .... (Interruptions) 

SHRI SOMNATH CHATTERJEE: Your MIniete ... or 
Govemment do thIIt .... (lntenvptions) 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE: A group of Minister 
has been formed to consider this lssue .... (lnterruptlons) ... 

[English) 

MR. SPEAKER: Shri Topdar, you are a senior 
member, how can you object to the hon. Prime 
Minister? ... (Interruptions) ... 

MR. SPEAKER· Please ta"e your seat. 
... (Interruptions) ... 

[Tf8MIIItIon) 

SHRI ATAL BIHARI VAJPAYEE: I wa!!t that 
coneen8UI ehould be reached In respect of 8COnomic 
reforms .... (Ir./erruptions) ... 

[Engn.h] 

MR. SPEAKER: S!"Iri Topdar, pie ... take your seat. 
The hon. Prime Mlnlater is giving the reply .... (I"I8rrupt!ons) 

MR. SPEAKER: What II thla? You are aI£o a eenior 
Member. You know the procedure •••. (/nterruptions) 

MR. SPEAKER: No cross talk, pi..... What Ie thla? 

[Tl'IIMIatJon} 

SHRI ATAL 81HARI VAJPAYEE: It I. neither the 
matter of West Bengal nor a matter pertaining to a 
particular poiltlcai party. My communlet frterI$ must be 
aware of the meter of IDPL which II being reex.mlned 
and efforts are being made to revive that .... (interruptloMJ 

SHRI RUPCHAND PAL (Hooghly): Exactly thIe II 
what we have been demanding .... (Interruptions) 

SHRI SOMNATH CHATTERJEE: We wiD oongratuiate 
them for their good dftds .... (/m.rrupttons) 

SHRI ATAL BIHARI VAJPAYEE: But you do not do 
that. ... (lnl8rruptions) We have to work 80 hard to earn 
your appreciation. Thle matter should be discussed 
collectively .... (Interruptions) 

KUNWAR AKHILESH SINGH (MahareJganJ, UP): The 
fertilizer factory of Gorakhpur la lying 
closed .. .. (Interruptions) 

[English] 

MR. SPEAKER: Kunwar Akhllesh Singh, what .... 
you doing. pIeaH? 

[TI'8MIatJon] 

SHRI ATAL BIHAR! VAJPAYEE: Th..w Is dwr point 
reganing review of the conatItuIlon and I would Ike to 
mention that. I do not know as to why Shrimatl Sonia 
Gandhi did not touch thiI point today. 
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[Shri Atal Bihari Vajpayee] 

13.00 hr •. 

Perhapa, she hu thought that this i88ue hu been 
discussed adequately outside the House and there is no 
need to mention It here. I would Uke to clarify regarding 
the campaign being launched about Constitution Review 
CommieBion. 

SHRI MULAYAM SINGH YADAV: That is correct. 

SHRi ATAL BIHARI VAJPAYEE: That is not dignllled. 
It cannot be insult to Dr. Ambedkar .... (lnterruptlons) 

SHRI RAMDAS ATHAWALE (Pandharpur): The 
Government has no right to appoint Review 
CommieBlon .... (Interruptions) 

(English] 

MR. SPEAKER: Shri Athawale, pleue taka your seat. 
This will not go on record. 

... (Interruptions)' 

MR. SPEAKER: Shri Athawale, please take yoUr seat. 
Otherwlae, I wHI take action against you. 

... (Interruptions) 

MR. SPEAKER: This is too much. Pleue take your 
seat. 

... (Interruptions) 

MR. SPEAKER: The hon. Prime Minister is giving 
reply and you are not listening to him patiently. 

... (Interruptions) 

MR. SPEAKER: Nothing should go on record except 
hon. Prime Minister's speech. 

... (Interruptions) 

[TransiBOOn] 

MR. SPEAKER: Pleue take your seat. 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, 
debate on provisions of the constitution have been going 
on since it came into existence. Amendments have also 
been made into it and some major amendments have 
been made. What happened during emergency. What type 
of meuures were taken, I do not want to dI8cua8 that. 

• Not recorded. 

SHRI MULAYAM SINGH YADAV: That wu wrong 
and It is also wrong ••.. (lnterruptions) 

(English] 

MR. SPEAKER: Nothing should go on record except 
hon. Prime Minister's speech. 

... (InterruptJons)" 

MR. SPEAKER: Pleue take your seat. What is this? 
Shrl AkhiIeeh Singh, what are you doing in the House? 

••• (Interruptions) 

MR. SPEAKER: Nothing should go on record. 

•.. (Interruptions) 

MAJ. GEN. (RETO.) B.C. KHANDURI (Garhwal): Sir, 
we have instened to them without disturbing the Hquse. 
Now they are disturbing the Houae .... (lnterrupflons) 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE: In the beginning 
itself while referring to the commlsalon we c/arHled that 
the buic structure of the constitution which includes 
secularism wID not be changed at ...... (Interrupllons) It 
will be incorporated into it if it Is not there. 

(English] 

MR. SPEAKER: Shrl Athawale, you are always 
dIaturbIng the House. Nothing should go on record. 

... (Interruptlons)" 

[Translation] 

MR. SPEAKER: Mr. RamdIIs Athawale, please take 
your seat. 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, in 
1976, under the Chairmanship of Sardar Swam Singh, 
Congresa Party constituted a committe. to consider 
various proviaions of the constitution and also to 
consider the amendments. It is the propo.al of 
AiCC .... (Interruptions) 

SHRI MULAYAM SINGH YADAV: They were doing 
wrong. Will you also do that? 

SHRI ATAL BIHARI VAJPAYEE: What was 
suggested? 

• Not recorded. 



3T! AIotIon of 7lIanks on the VAISAKHA 5, 1922 (Saka) Presidents' Address 378 

[EngII6tIJ 

SHRIMATI MARAARET ALVA (Canara): Sir, That was 
a party committee and not a Govemment. I wu a 
member of thet cornmIltee .•.. (ln~) 

[Translation] 

SHRI MAOHAVRAO SCINDIA: If you yield, I will 
conclude my point In two mlnutes .... (lnterruptions) 

[English] 

MR. SPEAKER: You .... a I8I1Ior Member. The Prime 
MlnIater Ie rapIyIng. " you have My oIarIfIc8IIon, you can 
uk that after the Prtme Mlnlster'1 reply. What Ie this. 
How can you do H now? 

[Trat18IaIion] 

SHRI ATAL BIHARI VAJPAYEE: Whether the 
propoeai of the party w.. not for Implementation. Then 
why party preaented auch propoaal? 

SHRI MULAYAM SINGH YADAV: It was 
wrong .... (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: What Is the 
proposal, please Haten to It. I am quotlng.-

[English] 

"The Congreaa, therefore, urges that our Constitution 
be thoroughly examined to aacertaln if the time has not 
come to make adequate alterations to It eo that H may 
continue as a living document, affectiveIy responding to 
the current naeda of the people and the demanda of the 
PreHnt." 

[Translation] 

What win be done by this commission. Whether any 
separate terms of Reference have been fIXed for H. It will 
review. Review means to have a second look. 

{English] 

UR. SPEAKER: Nothing should go on record except 
hen. Prime Minister'. reply. 

... (Intenupticnsr 

, Not rICOI'ded. 

MR. SPEAKER: No Interruptions, please. 

... (Interruptions) 

MR. SPEAKER: Nothing should go on record except 
the Prime Minister's reply. 

... (Interruptlons)' 

MR. SPEAKER: What .. this? I do not understand 
thle. Nothing Ihould go on record. 

(Interruptions) ... ' 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): Sir, I appeal to the Leader 
of Opposition. We heard in pin drop siience. Nobody 
interrupted her. Now, almost every time all her Members 
are Interrupting .... (I".nupff0n8) 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE: This Is not a 
question. Mr. Speaker, Sir, there Is no need to tell about 
the Members of thle commlaelon. Their authenticity and 
ability is above board. They will give their 
recommendations, which will be presented In the 
Parliament. Parliament will consider and accept any 
recommendation if H want to do so .... (Interruptions) Later 
on, a bill regarding conatItution amendment will be brought 
in the House and 2J3 majorHy will be required tor pasaage 
of the Bin. Why are you 10 worried. Thaf'e is no need to 
worry for that. ... (IntenuptiDrlS) 

{Et9ish] 

MR. SPEAKER: Nothing Ihould go on record except 
the Prtme Mlnlater's 8pHCh. 

(Interruptions) ..•• 

MR. SPEAKER: Pleaae take your leat. 

'" (Interruptions) 

MR. SPEAKER: Please take your leat. 

... (Interruptions) 

MR. SPEAKER: Thll is too much. Shri Ramdu 
Athawale, thle Is too much. Pleue take your aeat. 

• Not recorded. 
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[Translation] 

SHRI ATAL BIHARI VAJPAYEE: Some hon. Members 
are agitated over this issue which does not illdicate that 
their arguments are strong and rational. Review of 
constitution is a continuous process and It will continue 
in future also. Earlier also amendments have been made 
in the constitution and it will be done in future also. 
Constitution Is not a rigid document which cannot be 
arnsnded .... (Interruptionsl 

SHRI PRAKASH YASHWANT AMBEDKAR (Akola): 
_ Why it is not being reviewed in the Parliament. 

SHRI ATAL BIHARI VAJPAYEE: When commission 
submits its report, it will be considered in the 
Parliament. ... (Interruptions) 

{Eng/Ish] 

MR. SPEAKER: Shri Prakash Ambedkar, Please take 
your seat. Nothing should go on record except the hon. 
Prime Minister's speech. Please taKe your seat. 

(Interruptions) ...• 

MR. SPEAKER: Please take. your seat. 

... (Interruptions) 

MR. SPEAKER: No cross talk please. 

... (Interruptions) 

{Translation] 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, 
Parliamentary Committee could have been 
constituted .... (lnterruptions) There should be no objection 
In setting up cornmlaslon .... (lnterruptlons) Please take your 
seat. You are raising finger on ability of hon'ble Members 
of the commlsslon .... (lnterruptions) You have objections 
against them .... (lnterruptions) 

{English] 

MR. SPEAKER: Shri Prakash Ambedkar, please take 
your seat. If you have anything, you can ask the Prime 
Minister afterwards, not now. 

... (Interruptions) 

MR. SPEAKER: Shri Ramdas Athewale, you ::Ire 
always disturbing the House . 

... (Interruptions) 

MR. SPEAKER: Is It not the reply of the Prime 
Minister? Tell me. 

... (Interruptions) 

MR. SPEAKER: Nothing should go on record except 
the hon. Prime Minister's speech. 

(Interruptions) ...• 

MR. SPEAKER: This is too much. 

... (Interruptions) 

[Translation) 

SHRI ATAL BIHARI VAJPAYEE: Mr. Speaker, Sir, 
there Is a saying In Sanskrit that when you cannot prove 
your point rationally then 'Shesham kopen pooryen' which 
means that remaining part is completed by expression of 
anger .... (Interruptions) 

SHRI CHANDRA SHEKHAR (Ballla, UP): Mr. 
Speaker, Sir, it is correct that Members should not disturb 
the speech 01 hon. Prime Minister. But your this decision 
will prove to be a mistake .... (lnterruptions) You can speak 
more loudly but It Is not going to affect 
me .... (Interruptions) 

{English] 

Let them speak like this . 

[Translation] 

I would like to make a submission. The constitution 
was framed by representatives of people. It would have 
been proper if the proposal of setting up a commission 
for· review of the constitution was brought in the 
Parliament. It would have been done easily as your party 
enjoys majority in the House. But you have acted at a 
wrong time and thereby violating the spirit of the 
constitution and over-riding tha authority of this auguat 
House. The Government should admit this 
lact .... (Interruptions) 

SHRI ATAL BIHARI VAJPAYEE: I am happy that 
Chandra Shekharji has not oppoeed tha setting up 01 the 
commission but criticised the manner of setting up it. 
There may be difference 01 opinion in matter 01 
procedure .... (Interruptions) 

SHAI CHANDRA SHEKHAR: I have no difference 01 
opinion regarding Members of the Commission because 
I do not know as to who they are? But several Members 
01 this House are expert of the conatilutIon. Members 
like Shri Nariman, Shrl Anand and several other MPs are 
here .... (Interruptions) 

• Not recorded. 
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SHRI ATAL BIHARI VAJPAYEE: The report will be 
presented here itself. 

SHRJ CHANDRA SHEKHAR: I would like to say that 
it will be against the dignity of the constitution and the 
House to anow any extemal commission to interfere in 
matters relating to the constitution. You can discuss It if 
you know about the constltution .... (lntenuptions) 

SHRI ATAL BIHARI VAJPAYEE: Commlasions have 
been set up eartier also and these will be set up In 
future also .... (lntenuptions) 

SHRI CHANDRA SHEKHAR: I remember that eartler 
Swam Singh Committee was constltuled and at that time 
myself and the Prime Minister both were of the view thet 
it was a wrong step .... (lnrenuptions) 

MR. SPEAKER: Please take. your seat. Hon. Prime 
Minister Is replying. 

SHRI ATAL BIHARI VAJPAYEE: am 
concluding .... (Intenuptions) 

SHRI MADHAVRAO SCI NOlA: We should also be 
given a chance to speak .... (lntenuptions) 

[English] 

SHRI SOMNATH CHATTERJEE: Will the Hon. Prim" 
Minister yield for a mlnute? ... (lntenuptions) Today he Is 
not yielding. I do not know why. Generally he 
does .... (lntenuptions) He is very uneasy about this 
point .... (Intenuptions) 

(Translation] 

SHRI ATAL BlHARI VAJPAYEE: Mr. Speaker, Sir, if 
there is difference 01 opinion over the l88ue of cornmiaelon 
then I would like to say .... (lntenuptions) 

SA ROAR BUTA SINGH (Jalore): That should be 
withdrawn .... (Intenuptlons) 

SHRI ATAL BIHARI VAJPAYEE: You should withdraw 
your objections as these have no strong base and relate 
to the procedure only. Now the main point 
is .... (/ntenuptions) You are in majority In Rajya Sabha 
and you wHI not let it pass there .... (lntenuptions) But it 
should be debated throughout the country .... (Interruptions) 
Elections are being held for the last 50 years and people 
of this country are requesting for refonn in electoral 
procedure .... (lntenuptions) 

SHRt MULA YAM SINGH YADAV: Election 
CommIuion will do that .... (lntenuptions) 

SHRI ATAL BIHAR I VAJPAYEE: Election Commission 
is doing. Election Commission can do that and not 
we .... (Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE: Hon. Prime Minister, 
wiH you kindly yield for just a minute? .. (lntenuptions) 

MR. SPEAKER: No, he Is not yielding. 

... (Intenuptions) 

MR. SPEAKER: Nothing should go on record. 

... (Intenuptions) .... 

{Translation] 

SHRI ATAL BIHARI VAJPAYEE: Whether the 
Government cannot think over it by setting up a 
commisaion .... (Intenuptions) After reviewing the constitution 
the commlsaion will give Its report as to what amendments 
should be made and what changes should be brought in 
it. That report will be presented in the Pariiament and 
amendment bill will be brought for making any change in 
it. But It seems that opposition has decided to oppose all 
the works undertaken by the ruling party. They have no 
other point. I would like to say that you should reconsider 
it There is no use to divide the House and the country 
over such an issue for which there is no basic difference. 
We want your cooperation and I hope that you will 
cooperate us in creating harmony in the 
country ... . (Intenuptions) 

(EngIIMIJ 

MR. SPEAKER: Is it the decorum of the House to 
disturb when the Leader of the House Is speaking? 

... (Intenuptions) 

MR. SPEAKER: Even senior Members are distul'Ding. 

... (Intenuptions) 

MR. SPEAKER: Nothing should go on record except 
the apeech of hon. Prime Minister. 

(/ntenuptlc1M) .. .. 

• Not recorded. 
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[Trenslation] 

SHRI ATAL BIHARI VAJPAYEE: Consensus is 
needed on Important issues for the future of the country 
but I find that except for the brief period after fonnation 
of the Govemment, the largest opposition party is trying 
to ODPose every issue, having lost its popularity. Their 
attitude is negative .... (Interruptions) SeY8ral States are 
stili in the grip of drought. 

SHAI MULA YAM SINGH YADAV: Just now you 
thanked congress party for cooperatlng .... (lnterruptions) 
Now you are saying that they are opposing. What 
opposition is there .... (lnterruptions) 

SHAI ATAL BIHARI VAJPAYEE: You can decide thet 
with each other .... (Interruptions) 

SHAI MULA'fAM SINGH YADAV: On the one hand 
you express gratitude to Sonia Gandhiji but on the other 
hand you say that they are opposing .... (/nterruptions) 

SHRI RAJESH PILOT (Dausa): Mr. Speaker, Sir, we 
always opposed it and will oppose ~ in future. 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
they work in collusion. The whole country knows that 
SamaJwadl Party is fighting against BJP and Congress 
Party is fighting against Samajwadi Party. 

SHRI ATAL BIHAR I VAJPAYEE: Mr. Speaker, Sir, 
several parts of the country are in the grip of severe 
drou\lht. This issue has already been debated in the 
House. All the hon'ble Members are concemed about it. 
Rajasthan, Gujarat, Andhra Pradesh and also Madhya 
Pradesh .... (Interruptions) I have not enlisted all the States. 

I I have no intention to leave any State. Our objective is 
to provide assistance to every State. Such an issue should 
not be politicised but unfortunately politics was played In 
case of Orissa and stress was laid to declare It a major 
calamity, which was not essential and we tried to provide 
the required assistance. 

SHAI MADHAVRAO SCINDIA: You have proposed 
to hold a comprehensive debate on this issue. I do not 
understilnd as to what do you want to do? 

SHRI ATAL BIHAR I VAJPAYEE: You want to know 
that. Mr. Speaker, Sir, we are trying our best lor providing 
assistance. There is need to work collectively. Fodder for 
cattle is being arranged. Trains are being run for this 
purpose. Arrangments lor drinking water is also necessary 
and required measures are being taken In spite of 
differences, such issues should be dealt collectively. I 
seek cooperation of the whole House on it. An all-party 
meeting has been convened today. You should take part 
in It. While extending assIStance the Central Govemment 
will not discriminate States on the basis of political party 

in power there. We will provide 888ialance to all. W. are 
all native of this country and it is our duty to help our 
countrymen at the time of distress. Your contribution is 
e88ential in it. 

Mr. Speaker, Sir, I have taken much time. I intended 
to make a short speech but due to interruptiona my 
speech overspilled. I am grateful to this 
House .... (lnterruptions) Mr. Speaker, Sir, now I conclude. 

[English] 

... (Interruptions) 

MR. SPEAKER: A number of arnendmenta have been 
moved by Members on the Motion of Thanks. Shall I put 
all the amendments to the vote of the House together or 
does any han. Member want any particular amendment 
to be put to vote separately? 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, I want that my 
amendment be put to the vote of the' House 
separately .... (lnterruptions) 

MR. SPEAKER: Shri Basu Deb Acharia, what is your 
amendment number? 

SHRI BASU DEB ACHARIA: Sir, it is amendment 
number 276. This is regarding rise in priceS of eaaantiaJ 
commodities which has hit the common people in our 
country .... (lnterruptions) Sir, he has not spoken anything 
about rise in prices of essential. 
commodities .... (Interruptions) 

MR. SPEKAER: On the Motion of Thanks, many han. 
Members asked questions and the han. Prime Minister 
gave the reply al8o. 

. .. (Interruptions) 

SHRI SOMNATH CHATTERJEE: The Prime Minlaler 
has not spoken anything about the rising prices of 
esaentiaI commodities .... (InterruptloM) 

MR. SPEAKER: Please cooperate with the Chair. Shri 
Madhavrao Scinclia, how many times has the hon. Prime 
Minister given the reply? How many times has he 
intervened? Please understand that. What Is this? 

... (Interruptions) 

SHRI MADHAVRAO SCINQIA: It will always happen, 
Sir. Every Speaker has given a cIwlce. We heva a right 
to seek clarlflcationa .... (IntetnJpficJns) 
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MR SPEAKER: This Is very unfortunate, 

". (Interruptions) 

SHRI MADHAVRAO SCINDIA: Sir, this is not the 
correct way",,(lntenuptlons) 

MR. SPEAKER: Can you teU me how meny tlmee 
has the hon. Prime Minister intervened end given replies 
to a number of hon. Members? What is this? 

., . (Interruptions) 

SHRI MADHAVRAO SCINDIA: Sir, you are protecting 
the Prime Minister. I just want to seek one 
clarification., .. (Interruptions) 

MR. SPEAKER: Shri Basu Deb Acharia, which 
amendment do you want to move separately? 

SHRI BASU DEB ACHARIA: I want to move my 
amendment No. 276 and I want to read it".(lnterruptJons) 

(Translation) 

SHRI MADHAVRAO SCIN)IA: Mr, Speaker, Sir, I 
want a clarification. I should be allowed to raise the 
matter. , , . (Interruptions) 

(English) 

MR. SPEAKER: How many times has the hon. Prime 
Minister Intervened? 

.,. (Interruptions) 

MR. SPEAKER: Shri Basu Deb Acharia, what is the 
amendment that you want to move separately? 

, ,,(Interruptions) 

SHRI MADHAVRAO SCINDIA: I should be allowed 
to say a few words as clarification after the 
debate .. .. (Interruptions) 

(English) 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): It seems that some 
Members would interrupt and some Members woutd seek 
clarifications and, that way, they want to have the 
advantage of both.". (Interruptions) 

SHRI MADHAVRAO SCINDIA: What is the problem 
if I seek a clarification? Is It not a democratic 
proceaa?" (Interruptions) 

MR. SPEAKER: When the leader of the House wu 
speaking, you did nol have patience. How many ttmes 
has the hon. Prime Minister been interrupted? How many 
times has he intervened? What is this? 

, ,,(Interruptions) 

MR. SPEAKER: What clarification do you want? 

(Translation) 

SHRI MADHAVRAO SCINDIA: Mr, Speaker, Sir, I 
think it is most strange" ,,(Intenuptions) We did not object 
when you allowed Shri Chandraahekharjl to apeak. We 
are pleased that you allowed him to apeak. One should 
get an opportunity to clarify one's stand. I Iistand to 
hon'ble Prime Minister in a disciplined 
manneL,(lnterruptions). I just want to say that hon'ble 
Prime Minister raised the issue of constitution review. 
We only demanded a detailed discussion on the issue, 

(English) 

MR. SPEAKER: It has already been replied. 

(Translation) 

SHRI MADHAVRAO SCINDIA: You have given 
permiaaion for It. We thank you for that. We have eerious 
objection to It end we wiD severely proteal that conatilution 
review committee was appointed by Ignoring the elected 
representatives of the Parliament and by lowering the 
dignity of the Parliament You talk about consensus. You 
did not consult us on the issue nor did you deliberated 
on it You talk about coordination but you did not 
exchange ideas with us. You have absolutely discarded 
it. At least you should have dIacuaaed It after taking us 
in confidence, 

As far as Swaran Singh Committee is concemed, It 
is a matter of regret that hon'ble Prime Minister is 
repeatedly trying to create confusion over it. Swaren Singh 
Committee was formed by a political party. If Bharltya 
Jenata Party wishes to appoint a committee, it can do 
so. We have no objections to It, but such a committee 
cannot be formed by the Govemment. 

(Eng/iIIh) 

The Cabinet Is a creature of Parliament Here, the 
Cabinet by passed it and appointed a Review CommIIt .. 
to review the Conatitutlon. Ttlis is our 
opinion .... (Interruptions) 
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MR. SPEAKER: Shrl Basu Deb Acharla, which 
amendment do you went to move aeparately? 

... (Interruptions) 

MR. SPEAKER: Shri Basu Deb Acharia, which 
Amendment of yours would you like to be put separately? 

SHRI BASU DEB ACHARIA (Bankura): I would Hke 
my Amendment No. 276 to be put separately. It raads 
like this:-

That at the end of Motion, the following be adds:!, 
namely:-

"but regred that there Is no mention In the Addrase 
about the rise In price of essential commodities which 
has hit the common people in the country.' (276) 

It Is regarding rise in the prices of essential 
commodities which has hit the common people in the 
country. 

MR. SPEAKER: I put Amendment No. 276 moved 
by Shri Basu Deb Acharla to vote. 

The amendment was put and negatived. 

SHRI RUPCHAND PAL (HoogIy): I would like my 
amendment No. 365 to be put separately. It reads like 
this: 

That at the end of the motion, the lollowing be added, 
namely:-

"but regret that there is no mention in the Addrase 
about the unprecedented rise In the prices 01 .... ntlal 
commodities thus making them beyond the reach 01 the 
common man.' (365) 

MR. SPEAKER: I now put Amendment No. 365 
moved by Shri Rupchand Pal to vote. 

The afflfJndment wu put and negatived. 

SHRI SOMNATH CHATTERJEE: Mr. Speaker, Sir, it 
is a very unlortunate situation. Every hon. Member who 
participated In the debate 8pOke about thle isaue and yet 
the Prime Minister has not replied to It. It IHmI the 

Govemment Ie not at all concemed over the rI8e in prices 
of esaential commodities and that is .why the Prime 
Minister had nothing to say on this. Is this the way a 
Govemment should function? We must reglater our strong 
protest over the deliberate act of omiasIon on the part of 
the Prime Minister In not responding to this i88ue and, 
therefore, we walk out of the House. 

13.31 hr.. 

At this stage, Shri Somnath Chatterjee and some 
other hon. Members left the House. 

MR. SPEAKER: I ahan now put all other Amendments 
to the vote 01 the House. 

The affIfJndments went put and negatfved. 

(Translation) 

DR. RAGHUVANSH PRASAD SINGH (VaishaJI): Mr. 
Speaker, Sir. price rise has threatened the very exiatence 
of the poor and hon'ble Prime Minister did not say 
anything about it in his reply. Therefore entire Reahtriya 
Janata Dal and I boycott the house. 

13.32 hr •. 

At this stage, Dr. Raghuvansh P,.."d Singh and 
SOffIfJ other han. MembefS left the HouN. 

[Ehg/Ish) 

MR. SPEAKER: The queatlon Ie: 

"That en Addresa be presented to the President In 
the foUowing terms:-

"That the members 01 the Lok Sabha aasembied in 
this Sesalon are deeply grateful to the Preeident lor 
the Addreu which he has been pleased to deliver 
to both Houne of Parliament auembIed together on 
the 23rd February. 2000'.' 

The motion was adopted. 

13.32 hr.. 

The Lole Sabha then adjoumed for Lunch tiN thirty 
minutes past Fout1f1f1f1 of the Clock. 
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14.36 hra. 

The Lok Sabha r8l1SSembied ,.fte, lunch at 14.36 
hours of the clock. 

[SHRtMAT1 MARGARET AJ..vA in the ChalI1 

STATEMENT BY MINISTER 

Price Policy for Copra for 2000 Seaaon and Rliw 
Jute tor 2000-2001 Sea.ont 

[Translation} 

MINISTEA OF AUAAL DEVELOPMENT (SHAI 
SUNDAA LAL PATWA): Government of India has fixed 
the Minimum SUpport Price for Fair Average QualIty of 
mllHng copra at AI. 3250 per quintal ~nd that of Fair 
Average Quality variety of ball copra at As. 3500 per 
quintal for 2000 88ason. This marks an Increase of As. 
150 per quintal mining copra and As. 175 per quintal for 
ball copra in 2000 88ason over their respective minimum 
support prices of the previous 88ason. This Increase in 
minimum support prices is expected to induce the copra 
growers to invest more and raise the productivity and 
production of copra. ... (Interruptions) 

{English} 

SHAI P.C. THOMAS (Muvattupuzha): Sir, this Is too 
meagre a price ... . (Interruptlons) 

SHRI SUNDAA LAL PATWA: Let me complete this 
statement please. 

MR. CAHIAMAN: Let him finish his statement. I do 
not think that it Is proper to disturb him while he is 
making the statement You can speak later. 

... (Interruptions) 

MR. CHAIRMAN: I have not permitted any 
interruptions. Lat the Minister make the statement. 

... (Interruptions) 

SHAI VAAKALA RADHAKAISHNAN: I have given a 
notice. 

MR. CHAIAMAN: It is all right. You can speak after 
he completes his statement but not before that. 

... (Interruptions) 

t[AIso placed in library. SM No. L T 1703f2000J 

[Translation} 

SHAI SUNDER LAl PATWA: The National 
Agricult!;ral Cooperative Marketing Federation of India 
Umlted (NAFED) would continue to act as the nodal 
agency to undertake the price support operation for copra. 

The Government of India has fixed the Minimum 
Support Price for Fair Average Quality of Aaw Jute at 
Rs. 785 per quintal for TD-5 variety of Assam for 2000· 
2001 season. This marks an Increase of As. 35 per 
quintal of minimum support price In 2000-2001 over the 
respective minimum support price of the previous season. 
The corresponding minimum support prices 01 other 
varieties and grades of raw jute shall be fixed by the 
Jute Commission 01 India, MInistry 01 Textiles in the light 
of normal market price differentials. 

The Jute Corporation of India will undertake price 
support operations in Aaw Jute when required adequate 
funds will be provided in time to JCI to perform its 
functions efficiently. 

The increase in minimum support price is expected 
to encourage the fanners to invest more in Jute Culti' 'alion 
and raise the production and productivity of raw Jute. 

{English} 

SHAI P.C. THOMAS: The price of copra which has 
been declared is too meagre and the farmers are in a 
very difficult sltuation .... (lnt.rrupti(lns) The situation Is very 
grave. Apart from the low price, there are a lot of diseases 
too. The mite disease that destroys the crop Is also on 
the anvil and nothing has beerI done by the Govemment 
of India so far .... (Interruptions) 

MR. CHAIRMAN: He has made an announcement 
on the support price. There can be no debate on that. 

... (Interruptions) 

MR. CHAIAMAN: Nothing wi. go on record now . 

(Interruptions) .... 

MR. CHAIRMAN: You may please note the appeal 
that he has made. 

SHAI VAAKALA RADHAKAISHNAN: I have asked 
for a clarification, not for a discusalon .... (Interruptions) 

... (Interruptions) 

MA. CHAIRMAN: You have said what you had to 
say. PIeese sit clown. He cannot review and give a new 
price now. You have made your point. Please lit clown . 

... (Intenuptions) 

·Not~. 
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MR. CHAIRMAN: He cannot give a new price now. 
since you are raising this point. So, you may please sit 
down. He wiH look into it for future. 

'" (Intenuptions) 

MR. CHAIRMAN: I have said that noting will go on 
'. record after the statement Is made. 

... (Interruptions) 

{Translation] 

MR. CHAIRMAN: Nothing will go on record except 
on permission 01 the chair. 

(English] 

You may please sit down now. I am sorry, there is 
no provision lor clarification under the Rules, whenever a 
statement is made. 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: Clarification Is 
allowed .... (Interruptions) 

MR. CHAIRMAN: No. I am sorry. It is not allowed in 
this House. Will you pI.ase sit down? 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: Yesterday also 
it was allow.d .... (lnterruptions) 

MR. CHAIRMAN: It is not under the rules. You may 
please sit down. 

. .. (Interruptions) 

SHRI VARKALA RADHAKRISHNAN: I want to seek 
a clarification. This is a very important issue conc.ming 
K.rala .... (Interruptions) 

MR. CHAIRMAN: Under Rule 372. it is v.ry clear 
that In this House we do not have a provision to seek 
clarification when a statement is made. 

W. have to take up Matt.rs under Rule an and 
then, we have to discuS!: the Demands lor Grants 01 the 
Ministry of Communications. We cannot open up another 
debate now. You can speak about this during the course 
01 discussion on the Finance Bill. We cannot have a 
debate on this now. 

... (Interruptions) 

{Translation J 
SHRI PRAMOD MAHAJAN: It wiD not do. 

(English) 

They may find out some other way to raIee this and 
not Hke this .... (Interruptions) 

MR. CHAIRMAN: Nothing is going on record. You 
are just wasting the time of the Houee. You may pIeue 
sit down. Let me explain. WUI you please sit down? 

(Interruptions) ... • 

MR. CHAIRMAN: There is no point in shouting at 
me. You have said that you had given a notice. It must 
have gone to the hon. Speaker. The Speaker has r':lt 
approved It and sent It to me. I do not have the notice, 
which you have given to him. It has not oome back to 
me. Now, I cannot give you permiaalon for something, 
which is not before me. Th. hon. Speaker has not 
approved it and sent it to me. So, you nv.y pleaee sit 
down . 

... (Interruptions) 

SHRI P.C. THOMAS (Muvat1upuzha): Madam, 
protesting against this, we stage a walk out. 

14.43 hr •. 

At this stage, Shri P.C. Thomas and some other hon . 
Members left the HOUIIe. 

MR. CHAIRMAN: Now. we go to Item No. 10. MotIon 
lor Election to Committee. Shri Shanmugam. 

14.43t /2 hr •• 

ELECTION TO COMMITTEE 

Central Committee of the TuberculO8la 
Auoclatlon of India 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRI N. T. 
SHANMUGAM): I beg to move: 

"That in pursuance of clause 3 (vii) (a) of the 
Rules and Regulations of the Tuberculosis 
Association 01 India, the members of this House 
do proceed to elect, in such manner as the 
Speaker may direct, two members from among 
themeelves to serve as member. of the Central 
Committee of the TUb4!rculosis Asaocialion of 
India." 

·Not rac:ordtId. 
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MR. CHAIRMAN: The question is: 

"That in pursuance of clause (vii) (a) of the Rules 
and Regulations of the Tuberculosis Association of India, 
the members of this House do proceed to elect, in such 
manner as the Speaker may direct, two members from 
among themselves to serve as members of the Central 
Commhtee of the Tuberculosis Association of India.· 

The motion was adopted. 

14.44 In. 

MATTERS UNDER RULE 377 

(I) Need to provide fund. to State Government 
of RaJa.than for providing relief to the 
people affecled by drought In BaW8nva. 
Region. 

[Translation} 

SHRIMATI JAS KAUR MEENA (Sawsl Madhopur): 
Madam Chairperaon, Rajasthan occupies about 10.7"k of 
the total area of the count", and large areas lhent ntmain 
unin1gated. In the absence of rains people and cattle ant 
lacing the problema 01 lood and livelihood as well as 
that of focjder and potable water. , 

This year, State Government has declared 26 out of 
32 districts as famine affected. From the view point of 
water, my Parllamenta", Constituency Sawai Madhopur 
and Assembly Constituency and vUlage Sawanvasl and 
block BoIi haa been marked as 'dark zone', .... there is 
no underground water region hent. Water in tanks, welle 
have dried up about a month before and villagers are 
moving out of the village aa a consquence of il. Thoae 
who have buUock-carts or tractors ere bringing water from 
a dIatance of 8-10 Krns. Rajasthan Government has not 
declared Sawanvas Assembly Constituency as famina 
affected area. The entire region is inhabited mostly by 
scheduled tribes and they ere dependent on agricultural 
and animal husbandlY. 

I, therelont, want 10 request the concerned hon'ble 
Mini.ler, through you that efforts should be made to 
decIant Bawanvaa aaaembIy constituency of Rajasthan a 
famine lIIfected erea and adequate economic ueiatanoe 
should be given immedlalely to start the relief works in 
the region. 

(II) Need to extend National Highway No. 88 
from KIInpur up to Bhopal 

SHRI VIRENDRA KUMAR (Sagar): Sagar-Kanpur 
road In my Pattiamenta", Constituency has been declared 

.. Nationel Highway No. 86. The condition of this road 
is ve", bad. Most of the vehIcIea going from Kanpur to 
Madras use lhis roed and they go Ilia Sagar. II h .. been 
declared .. National Highway only from Kanpur to Sagar 
whHe it can be extended upto Bhopal, the capital of 
Madhya Prade8h via Vidisha so that Lucknow can be 
connected to Bhopal by road. 

I, therefore, request the Central Government to extend 
the National Highway No. 1M! from Kanpur, Sagar 10 
Bhopal and the construction work be .tarted at the ear1leat 
so that Ihe people of Madhya Pradesh and Uttar Pradesh 
both be benefited. 

(III) Need to allocate some part of .. It ca •• for 
the repaIr of Sonal. and Sunupur road In 
Orl .... 

[English) 

SHRI ANADI SAHU (Berhampur, Orissa): Salt is 
produced at the salt bays of Sonala and Sunupur in 
Chikiti and Rangailunda blocks of Sarhampur parliamentary 
constituency. Cess is being levied for the produced HIt. 
About 25 years back the sail cess was utilised for 
construction of a road from Ichapur border of Srikakulam 
district of Andhra Pradesh to Ihe sea coast covering 
Sonala and Sunupur. However, this road Is In • 
dilapldaled condition as no repairs have been taken up 
thentatter for the last 25 years. 

The Government of India may sanction a portion of 
the levied salt ceaa for repair of the road. 

(Iv) Need for four lanlng of National Highway No. 
aA from BUNt...... to Samkhly.ll, QuJIIt8t. 

SHRI P.S. GADHAVI (Kutch): In Gujarat, Kutch dIatrict 
Is much under-developed and for Ite development, 
infrastructural facilities require to be augmented. 

For developing this district and the only major port 
01 whole Northem India, I. fl. Kandla, development of 
National Highway assumes much Importanco, for that 
purpo.e four laning of National Highway B-A from 
Surajbari to Samkhlyall which is only of 20 Kma. and 
Gandhidham 8yapaas Road (popularty known .. Kanda 
Kharl Roher Road (K.K. Road) reqIrea to be I.Ilderlak8n 
and completed. 

MR. CHAIRMAN: May I know whose ceIIut.r phone 
is going on? On the other dey, I think, the Speaker has 
said thai it ahouId be confiacaled. Can that Member hand 
it over to the TatIIe OffIce? 
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SHRI RAMESH CHENNITHALA (Mavelikara): It 
should not be retumed. 

MR. CHAIRMAN: The Speaker's direction is clear. I 
think something should be done about It. 

(v) Need to open LPG outlet. at Shree 
Hargovlndpur and Ghuman towns In District 
Gurdaspur, Phlllaur Parliamentary 
constituency, Punjab. 

(Translation] 

SHAIMATI SANOTSH CHOUDHAAY (Phillaur): Mr. 
Chairman, Sir, Shri Hargovindpur assembly constituency 
In my Parliamentary Constituency, Phillaur, which falls in 
district Gurdaspur (Punjab) remains backward even 50 
years of independence. This development block lies near 
the Pakistan border and almost "very family has suffered 
during the period of terrorism. 

This area with a population of e lakhs is still without 
a gas agency. Consumers have to cover a distance of 
30 Kms. to go to Batala region under Amrltsar 
Parliamentary Constituency to buy gas cylinder. 

I request the concerned Ministry to give orders for 
the opening of two gas agencies In Shrl Hargovindpur 
and Ghuman of thie region and thus help the Inhabitants 
there. 

(vi) Need to sst up a regional provident fund 
offlca at Kottarakara In Qullon District, 
Kerala. 

[English] 

SHAI KODIKUNNIL SUAESH (Adoor): In Kerala, 
Quilon district is a major cashew producing district. More 
than 200 cashew factories run in Qullon district in public 
and private sector. Around two lakh cashew workers are 
engaged in this Industry. Most of the workers are poor 
and women. Some cashew factories are also running in 
Pathanamthltta district. Govemment of India has Introduced 
provident fund, family pension to cashew workers. Most 
of the cashew workers are covered under Provident Fund, 
Family Pension scheme. About two lakh cashew workers 
are covered by Provident Fund Scheme. In Quilon and 
Pathanamthma district, lakhs of cashew workers are going 
to regional Provident Fund Office at Trlvandrum. It is 
very difficult to go every day to Trivendrum Regional 
Office. Thousands of cashew workers have to face a lot 
of problem. 

There is a proposal to set up a sub-regional Provident 
Fund office at Kottarakara, the Central place of Qullon 

and Palhanamthitta district. It Ie a long penellng demand 
for setting up a regional provident office located at 
Kottarakara for helping cashew workers. 

Therefore, , request the hon. Minister for Labour to 
look Into the matter seriously and take necessary steps 
in this regard. 

(vII) N .. d for all-round development of North 
Maida In West Bangal. 

SHRI PRIVA RANJAN DASMUNSI (Raiganj): North 
Maida comprising of Harishchandrapur, Ratua, Kharba 
Assembly conatituehcles lacks due attention both from 
Centre and State Governmant as well as District 
Administration In terms of its overall development and 
Infrastructure. There is no health facility In thle entire 
region. Most of the parts remain non-negotiable during 
flood. Agricultural potential gets a setback. The 
Mahananda embankment requires total repair, expansion 
and metaling of road. The entire North-Maida damage 
cost due to flood year after year, as well as devastation 
on the road cannot simply be taken care of by meagre 
resource of Zila Parishad, unless jointly Union and State 
Governrnents aggressively take part for development 
involving Ministries of Water Aesource, Planning, 
Agriculture and Power. In 70 per cent villages of North 
Maida, there is no electrification. Primary Schools are 
almost being managed in a very poor manner. There is 
no college In Harishchandrapur and Ratua. We badly need 
an upgraded Central Hospital at Chanchal during the Ninth 
Plan with 250 bed facility Including a apectal centre for 
paediatric treatment and Kidney transplantation unit. I urge 
upon the Plamlng, Water Resouroea and Health Ministries 
as well 88 Power Ministry to have a combined effort 
alongwith State Government for revival of North Maldl!. 
Kharba Block I and II, Aatua I and II, Harishchandrapur 
I and II require Immediate survey by Planning Ministry 
on the aforesaid matter to prepare Projects for next 
Annual Plan within the Ninth Five Year Plan. Planning 
Ministry may immediately advise State Government also 
to incorporate proposals as cited above. 

(vIII) Need to amend CRZ Notlftcatlon for the 
benefit 01 Fleharmen of Karala. 

SHRI T. GOVINDAN (Kuargod): I would like to draw 
the attention of the Union Government and the Minister 
of Environment and Forests to the problems being faced 
due to the delay in Implementation of the amendments 
to CAZ Notification. 

In this context. I recall. the maas agitation against 
the regulation. Keraia Government &leo recommended 
considering the difficulties laced by the coaataI people 
and fishing industry and overall development of coastal 
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trea. After these agitations and Kerala Government'l 
recommendations, Ministry of Environment and Forests 
appointed Balakrlahnan Committee to Itudy this matter. 
According to the reports, Minlltry decided to amend the 
CRZ Notification positively. Even now the fishermen are 
facing a lot of problem with their housing and construction 
of fish trading Iheds. Central and State Govemments 
are also not in a position to construct their own buildings. 

So, I request the hon. Minister of Environment and 
Forests to take measures to implement the amendments 
immediately. 

(Ix) Need to provide nec •••• ry fundi for 
rehabilitation of .vlctee famlll.. of Airport 
Authority I.nd being r.hablllt.ted .t 
Lothukunta and Kukatpal1l In Andhra 
Prad •• h. 

SHAI AAM MOHAN GADDE (Vijayawada): Sir, about 
65,00 acres of land valued at As. 260 crores belonging 
to the Airport Authority of India iB under encroachment 
by about 5300 families. The State Govemment of Andhra 
Pradesh has agreed to allot 158.41 acres of land at 
Lothukunta and Kukapalli valued at AB. 25 croras for 
rehabilitating the encroachers. As part of the rehabilitation 
package, It is necessary to provide housing to tne 
encroachers costing AB. 45,000 per family for which an 
amount of AI. 10.6 crore will be required. In addition, 
the coal of providing infrastructural facilities and amenities 
in the area propoeed for rehabilitation will come to As. 
7.14 crore. Since the State Govemment iB providing land 
valued at AB. 26 crore for rehabilitation, I request the 
Union Govemment to provide AB. 17.74 crore for early 
removal and rehabilitation of eligible encroachers. 

(x) N.ed to en.ure early laying of rail line 
between Etawah and ShahJahanpur In U.P. 

[Translation} 

SHAI CHANDRA SHUSHAN SINGH (Farrukhabad): 
Madam, a survey regarding laying of railway line between 
Etawah and Shahjahanpur in U.P. was conducted long 
ago but no further action has been taken in this regard. 

If the above-mentioned 170 Km. long stretch is 
connected with rail line, it would be very useful for the 
people of Etawah and Farrukhabad. I would like to 
mention that It would facilitate the transportation of defenoe 
goods and soldiers between Jhansl and Kathgoclam which 
il an important point from the security point of view of 
the country. It should be kept in mind that Kathgodam Is 
cloeer to China border. Bealdes, the above-mentionad 
raM-link would be useful in development of UUarakhand 
region and providing transportation facility for Mumbal and 

Ahmedabad. I would alII) like to draw your attention 
towards the point that construction work of ran line 
between Guna-Shlvpuri-Bhind-Etawah has been completed 
upto 70 per cent. 

I, therefore, request the Government to Issue 
instructions for early laying of the above-mentioned rail 
line in the interest of the nation and the public. 

(xl) Need to link Himalayan ,..".,.. wtth Panln.ul. 
river. and clear the aanga-Cauvery link 
Garland Canal Project. 

[English} 

DR. S. JAGATHAAKSHAKAN (Arakkonam): Water is 
a natural resource and a precious one and Its 
conservation and proper hamesslng Is the national duty. 
In this connection, there is an urgent need to link and 
take up the Ganga-Cauvery Garland Canal which was 
conceived in the laBt century. 

In some way it would also solve the inter-State water 
disputes since water would be flowing throughout the year 
and it would pave the way for Inland water transportation 
also. 

I would, therefore, urge upon the hon. Prime Mlnlater 
and the hon. Water Aesource Miniater to take up 
neceBsary action for linking Himalayan rivera with 
peninaular rivers, especially Ganga-Cauvery link Garland 
Canal. 

(xII) Need to take .tap. for removal of rock 
patchea and widening of the mouth of Nhava 
Creek at Jawahartal Hahru Port Tru.t at 
Ralgarh, Maharuhtra. 

SHAI AAMSHETH THAKUA (Kulaba): While 
development of Jawaharlal Nehru Port Trust reclamation 
work was carried out in the Nhava Creek at Aalgarh, 
Maharashtra, it ultimately reduced the mouth width up to 
150 metres whiC'h was naturally up to 300 to 350 metres 
long. Presently the 150 metre wide mouth has numerous 
rock patches and rocky area at the banks of the said 
creek. Our to these open rock patches the depth of the 
mouth has become leas, which increases the pressure of 
tidal currents and it createe problema for the navigation 
of llahing trawteralboata of native flehermen of Garhan. 
Nhava. Nhava Khadi, Belpada villages of this surrounding 
area. At the time of low tide, for the paeaing of veseels 
through thIa area it is neceuary to wail up to full high 
tide level, which causea the damage of marine products 
and flshel. 
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Now a days dally 20 to 25 trawlers and 50 to 60 
smaU boats are passing through this creek. If the said 
rock patches are removed and the width 88 well as depth 
of the Nhava creek is increased It will be helpful for the 
fishermen lor navigation and the marine products will also 
be sold in the market at right time and their buslneas 
loss can be saved. If the depth and width of the said 
portion is not increased the fishing activity will be stopped 
and an fishermen will become Jobless. The get a proper 
job to the fishermen It has become necessary to certify 
them as project affected persons for Jawaharlal Nehru 
Port Trust and an opportunity of service should be 
provided to all of them in Jawaharlal Nehru P,)rt 
Trust. 

So, I request the Government to look Into this matter 
and take a favourable action at the earliest. 

15.00 hr •• 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH (Vaishall): Mr. 
Chairman, Sir, Marxist MLA SM Umadhar Singh Is on 
fast unto death since 18th of this month. Eight days 
have passed and his condition is quite serious. His 
demand Is that Hayaghat Ashok Paper MiN situated in 
Darbhanga should be revived. In view of the difficulties 
being faced by labourers, this matter was taken to 
Supreme Court. Departmant of Industry has given a wrong 
statement in this regard to mislead the Supreme Court. 

MR. CHAIRMAN: You can write a letter to the 
Minister in this regard and he will look into the matter. 

DR. RAGHUVANSH PRASAD SINGH: The hon'ble 
Minister should be sensitive towards It. He Is not an 
ordinary MLA. Rs. 50 lakh were offered to lure him but 
he refuIIed to accept It. When a Marxist adopts Gandhlan 

path, he should get support of an ttIoee persona who 
believe In Gendhlan Ideology. Hon'ble Mlnleter, Sir, do 
you want to say IOmething In this regard. 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN): Your sentlmenta will be conveyed to 
the concerned Minister. 

15.01 hra. 

GENERAL BUDGET -oE~ANDS 
FOR GRANTS· 2000-2001 

Mlnlatry of Communications 

[English] 

MR. CHAIRMAN: The House will now take up 
discuasion and voting on Demands Nos. 11 to 13 relating 
to the Ministry of Communications. 

Hon. Members prasent in the House, who deelra to 
move their cut motions, may send elipa to the Table 
within 15 minutes indicating the serial numbers of cut 
motions they would like to move. Only those will be 
treated as moved. 

Motion Moved: 

"That the respective sums not exceedirig the amoun\B 
on Revenue Account and Capital Account shewn in the 
fourth column of the Order Paper, be gran.3C to the 
President out of the Consolidated Fund of India. to 
complete the sums necessary to defray the chargee that 
will come in course of payment during the year ending 
tile 31st day of March, 2001, in reapect of the ~ of 
demands entered in the second coIurm theraof, against 
Demands Nos. 11, 12 and 13." 

Now, we go on to the dlacusalon. Shrl Sontoah 
Mohan Dev to initiate the discussion. 

°Mowd with the recommendation 01 the PreeIdent. 

Demands for Grant&-8udget (General) for 2000-2001 
submitted to the \IOte of the Laic S8bha 

No. of 
DerMnd 

MINISTRY OF COMMUNICATIONS 

11 Depar\mInt 01 Poets 
12 Departmlnl 01 T~munlcallonl 

13 Deparlmen! 01 Tek:om SerYices 

Amount of DemIndI for Grants Amount of DtmIndI for GIwD 
on Account wt.d by the HOUI8 IIIIImIbcI to 1he Vote of 

on MardI '18, 2000 the HoI-. 

Revenue CapItal Aev.nue CapItal 
Re. Re. Re. Re. 

875,74,00,000 14,84,00,000 4378,72,00,000 74,20,00.000 -
11,76,00.000 68,74,00.000 

35n,34,OO,OOO 2889,00,00,000 17888,87,00,000 13344,98,00,000 
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MR. CHAIRMAN: Now. we go on to the dllcUlllon. 
Shri Sontoah Mohan Dev to Initiate the diecue8ion. 

SHAI SONTOSH MOHAN DEV (Silcher): Madam. at 
the outeet. I would like to aay that I feel happy to have 
the opportunity to initiate the dlacuaaion on the Demands 
for Grants of the Ministry of Communications. I hed the 
opportunity to aerve this Ministry for about two years. At 
the same time. I feel unhappy seeing the present ~ 
of affairs in the Ministry of Communications. 

If you go through the records. you will see that from 
the Twelfth to the Thirteenth Lok Sabha. Arst the charge 
was under the hon. Prime Minister. then. It was under 
the charge of Sardar Buta Singh. After that. It was under 
the charge of Shrlmatl Sushma Swaraj. Stili after thal. It 
was under Shri Jag Mohan with Shri Purkaystha as the 
Minister of State. In the Thirtheenth Lok Sabha. 
fortunately. Shri Ram Vilas PllSwan is stili thare with Shri 
Tapan Sikdar as the Minister 01 State. I do not know 
whether. hi the next reshuffle. Shri Paswan is going to 
the Agriculture Ministry or anywhere else. But I would 
like to see that ha is there. 

The Telecom Policy. as envisaged in 1994. was going 
on. Before the Policy was Implemented In 1997. it was 
updated aaying that the Telecom Policy 01 the Government 
would be poetponed up to 2000. It was again poetponed 
up to 2002. The proper implementation could not be done 
for one reason or the other. In 1999. ovemlght, a new 
Telecom Policy was Introduced and that Policy said thIII 
the new Telecom Policy h .. to provide unlverul service 
10 .. uncovered areas Including the rural areas to achieve 
a teledeniaty of 7 per cent by 2005 and 15 per cent by 
2010 to cover villages etc. I do not blame Shri Ram 
VI/u Paswan. He Is a good friend of mine. He has just 
come to the Ministry. What I am going to say Is not 
against Shri Ram Vilas Paswan because ha has Inherited 
a legacy In this Ministry. 

When the country was fighting Kargil War and there 
was a caretaker Govemment. suddenly it was heard that 
the T elacom Policy vis-a-vis the licence that was given 
to the private sector had been changed and from the 
licence raj the Govemment had decided to come to 
revenue sharing ratio. When it was done .~ the KargII 
War-a Group of Ministers with the ~ of buraallCl'8m 
wu doing it-it __ a caretaker Go....-nmltflt. Such a 
deoiIion ahould not have been taken. Election W88 very 
near and after election it could have baan taken. Not 
only that, but at thai lime the Prime MinIIter of the counIry 
WII8 IrMting people of this country to conIIb.IIe to the 
Karail Fund. People contrtbuted g&nefOUIIy. 

Subsequent to thIII. this Govemment now has again 
withdrawn IUbIidy from verloua ....mIa1 c:ornmociIu. 
amounting to Rs. 900 clOre. Whet are thoee eaeentlal 
commodities? These are fertilizer. 8Ug8r karoeene. etc. 
My point Is that there was • change from Ucence Raj to 
the Revenue Raj. and as per the n!pOrt of the CommIttM. 
under the Chainnanehlp of Shri Somnath Chatterjee. which 
hal been presented in this Houae. the Govemment mIIde 
a Ioaa pf Rs. 2000 ClOre. Thou who were In the priYate 
HCtor were given a go-by. No puniehrnsnt w.. given. 
Though initially 8Ix people were P'f1Iahad. agU1 they hew 
been brought Under the new Policy no frwh tender WM 
called. Thoee people were auppoeed to fulfil auc:h an 
agreement. pay certain licence f... They could not do 
that and the sarna glOup of Industrialiata or buslneaaman 
was given the scope of having the revenue sharing ratio. 

How do they come to this revenue sharing ratio? 
Revenue sharing ratio was not done by DoT. One 
Govemment organlaatlon and one non-Government 
organisation were asked to do it. They did It and it was 
brought before the Ministry. According to the evidence 
given by Shri AnH Kumar. Secretary of the OoT. he said 
·Yas. we should have brought 20 per cent of the revenue 
share but we agreed to 25 per cent: 

15.08 hrs. 

[DR. RAGl«NANSH PAAsAo SINOH In the Chili" 

Now it was reduced to 15 per cent. Nobody knows 
it; it is a mystery. how and why It was done? Even the 
Secretary could not convince the Standing Committee on 
Tefecommunications. Now. a private organisation says thIII 
this new revenue shering system will continue for twenty 
years. Previously. the licensing system was for ten years 
and the total Ioe& to the Exchequer wUl baRs. 1.54.000 
clOre. A Pil has been lodged in the Delhi High Court. 
They have said that this is the biggest scandal of the 
millennium or r.ther after the MlHannlum. you can say. 

As I 8aid. I do not went to put the responalblHty on 
Shri Paawan. I know him pereonally. But the baaic thing 
is that the change of Ministers frequentiy in a Ministry. 
which is 80 lI8f18itive and which is going to aerve the 
whole cou~aU88 the Idea was to reach the rural 
...... with public telephone syatem-waa not In the 
inIereat of the country. 

Each of this private aactor was .uthorised and was 
under obHgatIon to play ita part. While doing the ulban 
....... .. a social obligation. they have to do certain 
parte of the rural .... Except two ~Iea. nobody 
has performed that obligation tIR today. I may be wrong. 
The figure may not bfI correct. It is Ilbject to correction. 
I am not quite certain but I .m certain that what was 
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auppoaed to be done by the private aector had not been 
done. This la why ona Kalkatta paper has written that 
this Department Ie by the private authorities, for the private 
authorities and of the private authorities. It has been 
converted Into a Ministry for a few rich people. It Is not 
alllo spread towards the wh:lle aection of the business 
community. They have built up a caucus In the Ministry. 
Maybe, Shrl Paswan is trying to break It. I do not know 
whether he will be suoceeeful or not. But the fact remains. 
" the achievement that the country had made In software, 
CoDoT, technology, engineering and oIhenI ought to reach 
the telecommunication service, It la high time now that 
the Govemment takes corrective steps. 

This agreement with the private sector, which has 
been done very wrongly causing loss to the national 
exchequer, ahould be scrapped. New tender should be 
called and new people should be selected. If those people 
who had been given this earlier and who are guilty of 
not fulfilling their obligations of the Ilcansing ayatem and 
the premium to be paid, come on competition, we have 
no objection. But we strongly object to the scandal that 
has come. Our Leader of the Opposition has also 
mentioned today In her apeech about this telecom scandal. 
I think the Govemment wli take some ateps In this regard. 

Secondly, there is another scheme called, 
Shsnlchysvshini or Shsnlchysbahlni, whatever you say. 
Suddenly, without inviting a global tender and keeping 
the DoT In dark, an agreement was signed by negotiation 
for ShsnkhysvahJni to give in the entire net operators 
some lines. A few NRls belonging to Hyderabad have 
got some vested intereats in US based companies. I 
would not like to mention the Individual names who are 
not present here In this House. It is being told that 
somebody who does the remote control of this 
Govemment from somewhere is tntereated in this particular 
scheme and he has rather more or leas compelled the 
Govemment to accept this scheme. Why are we worried 
about this? This Is a scheme amounting to about As. 
1,300 crore. The Department of Telecommunications will 
have to pay Rs. 585 crore. The IUNET, USA wiN pay 49 
per cent, that is, As. 637 crore. Their Is a lion's share. 
They will have the control. The educational institutions 
will pay four per cent and the Ministry of IT will pay two 
per cent. Eventually, the evaluation 01 equity of the DTS 
would be done by IUNET and DTS will not have any 
say. The Department 01 Telecommunications has no say. 
The AmericIIn partner will decide the type of equipment 
that wUI be utllieed. It is not by us. If a product of 
As. 500 Is bought for As. 2,000, our Govemment has to 
swallow It. This Is the resolution and thle Is the declllon. 

Hence, this Is yet another scandal. I am aure, Shrl 
Ram Vilas Paswan is not happy about It He has done 

many good things In the RaIlways. I would ht.mbIy reque&t 
him to kindly go through It very very eerloualy and go 
deep into It. If he is satisfied with whatever he 8888, he 
ahould say, yea, he Is satisfied on beha" of his party. 
But our information is that It Is not doing properly. TRAI 
was formed by the previoua Govemment. Ar.t there wu 
a hitch amonget them. When Shri Paswan became the 
Minister, if I remember right, he went and visited the 
TRAI and aald, he would try to solve the problem. What 
happened subaequently? A new body has been formed.· 
The previous body has gone. There is nothing wrong in 
that. I do not know todays poaitIon, I know the position 
live deys before. TRAI had not been completed The 
members we", not in poaItion. TRAI also, In their wisdom, 
has decided that In three ph .... , STD and ISO call 
charges will be reduced. They kept quiet on what will be 
the local call charges. Two of the Secretaries, who have 
served this Department, met me yesterday. They do not 
want their names to be mentioned. They said, if the 
tariff, with this Idea, Is gradually reduced, by 2003, the 
Department of Telecommunications will be on rag because 
In the current year, DoT has got a surplus of As. 9,000 
crore against the estimated Rs. 11,000 crore. Their surplus 
has come down In comparison to their requirement of 
Rs. 38,280 crore per year to achieve the target of 1999, 
according to the National Telecom Policy. Now you are 
not dependent on Budget, you are depending on your 
own revenue income. You cen say for argument that the 
New Telecom Polley, 1994 was formulated by our 
Govemment and not by you. We agree. We also agree 
thet during that time, one of the Ministers did some 
mischief. The House was p8l1llyaad by Shrl Ram VIlas 
Paswan and others for 21 days. Now he Ia a friend of 
yours. He has been accepted by you. He has a big say 
In the Himachal Govemment. There is nothing wrong in 
that. In politics, everything happens. But the fact remai,. 
that from licence raj it has gone to revenue raj and from 
revenue raj it has gone to licence raj. Why this is being 
done? Why are you not transparent? Why did you not 
walt for the Parliament to be there? What was the need 
for having an Ordinance in January to form this TRAI 
when the Seaslon was to start in February? These are 
the questions on which we would like to get the answers 
from the hon. Minister. 

ViUage telephone system has Improv~ would not 
say It has deterloreted-but It needs further Improvement. 
I aaw Just now a paper cutting. Shrl Aam Vilas Paswan 
has said somewhere in Kolkata that by 2002, everybody 
wi. get telephone. I was alIIO. Minister. I used to come 
and atand here. Some offIcIaIa used to brief me and I 
used to say that aU the hexagon aI the country win be 
covered by 1995-96. But It oever happened. It is good to 
have ambitious things. They muat try to do It. They are 
now in a position to uee optical fibre which was alIIO 
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started during our time. I had to face the wrath of thle 
House when optical fibre was first given to M .... ya 
Pradesh. 

Subsequently it was given to U.P. where it was 
needed. 

Hon. Minleter, Shri Tapan Slkdar is here. You belong 
to the eutem India. There was a Minister from that area 
previously. He defeated me and I wu not an M.P. Now 
I defeated him and he Ie not an M.P. at present. I have 
authenticated here a paper duly 8igned by me. In that 
paper, there ie some allegation of 80me work done during 
hi8 time in my constituency. I told you many a lime to 
come and visit and aee for yourself. I told Shri Ram 
Vilas Paswan alao to look at H. Thanks to hlm-though 
you refused-eome changes in the 8taff have been made 
and now the situation hu Improved. I am not individually 
against anybody. Everywhere you lay cable, it has to go 
down below certain depth. II you do go to certain depth, 
It win be a problem. Your Calcutta is the highest victim. 
Water 8eepage ie there. The cabI .. must be proper. The 
cables must come from the approprtata quarters. That 
has not come. Contracts were not given to the regIatered 
contractora. Some people have overnight become 
contractors. That man has bought property In Calcutta, 
Deihl and other placee. I will gIva It to you. I have IignacI 
H. I want an enquiry Into it. Who do I want an enqUiry? 
It Is because of the fact that we are In the bordar area. 
All the plana and programme8 that were done during our 
time have now been Implemented. I wu a Minister In 
the Department of Tourism, Ministry of Home Affairs and 
Ministry of Defence. Whichever Department that I left, I 
talked to the officials. They were very amiable. I do not 
know what happened to your officers in thl8 Ministry. 
After I left I stopped talking to them. I talk to 80me of 
them If I meat them at the airport or somewhere aiee. I 
taU them 80methlng and they laugh to each other. One 
officer says something to the other. We the Members of 
Parilament will 80me lime become Members on that aide 
and Ministers aleo. The officers should know how to 
behave. 

The report of the Standing Commmee la a very 
revealing one. I do not want to go aD through this because 
I know that you have got the habit of studying things 
and you must have come to the House after going 
through it. You must have seen what they have said. 
Even Shri Somnath Chatterjee was telling me that it was 
not because of Shrl Ram Vilas Paswan. Whatever 
happened, had happened in the past. 

Hence, my request to you is that without going Into 
the details, pIee8e have a re-think of your revenuHharIng 
policy. The policy may be there; but you have to sea 
whether the amount fixed or the ralio fixed are correct or 

not. That needs to be aeen. I understand that there Ie 
an effort to have eoma mora privata partlee to come and 
to have some share. 

I wHl say that your MTNL~ spite of everything 
elsa of your Department-hae done a good job. We 
should encourage It. There should be quite a diatance 
between the privata and the Govemrnent, that ie the 
Department of Telacommunicaliona or TaIacomrnunicalion 
Servicee. It ahould not completely overnight go to the 
privata partlea. Thle ie why people say that "thle ie a 
Government of the Privata parti .. ; for the Private part1a8 
and by the Private partl .. •. That slug should be removed 
from our Department. 

Now, coming to the Department of Posta, thle ie one 
of the beet services that the people get from us. In the 
rural programmes, the post offices, postal facllitlaa, E.D. 
services, National Saving Certlflcat .. ate. are the servlcae 
which a villageman looks for. As a Mlnlater or a Member 
of Partlament If you can give a vlUage one peat ofIIce 
they ara very happy. 

Now, I under8tand from your report that your 
Department has prepared a scheme for opening more 
post oflicee In rural areu and for having more E.D. post 
officee in the villages; but the Mlnietry of Finance has 
not given the money. 

Through thie forum, on behalf of all Members of 
Pariiament, without any ism, I shan request the Finance 
Ministry to provide necessary funde to the Ministry of 
Posts so that they can start these services In the rural 
areas. 

Today, the eyatem of money order In certain areu 
hu become a source of corruption for the postal ofIIcare. 
When I was the Mlnieter, the then Prima Minister Shri 
P.V. Naraslmha Rao went to Bihar. There was a 
complaint. I went to the particular post office and saw 
that the Post Master was paying the village people their 
money by instalments. Everyday, he WM getting more 
than Re. 500 or Re. 600 and as a moneylender, he was 
teDlng the viUage people. 

[Translation) 

Someone will take away your money, let it be with us 
and take it whenever you require. 

(Engllllh) 

And religiously, he was to pay everybody. He had a 
big 8um at hie disposal. There waa no inspection. Some 
people complained and 50, I went there. It may be there 
in other parts of the country also. The menace has started 
In the count.y. 
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The courier services started from our tim.. and to 

counter it, the Department started Speed Post Service. 
This service started very well. There was a clause that 
from one point to the other, you have to deliver the 
parcel within so much time and H you do not deliver, you 
have to retum the money. But what happens now? The 
courier services are growing and growing. In every comer 
of a big town, there will be a courier service. But why Is 
the Govemment-run Speed Post service not Improving? I 
do not know. We have to look Into It. Why can we not 
give good service? If a private courier service can provide 
good lervice, why can we not? I have been told that H 
you give a parcel at the airport, at certain sensitive 
airports, unless it is kept for 48 hours, It cannot be sent 
whereas what do the private couriers do? They sand it 
through a paasenger with a suitcaaa and say that you 
take It to Kolkatta and post It from there. Our Postal 
Department being a Govemment Department cannot do 
It, but we mULt take corrective steps regarding checking 
of parcels and other things. 

Now, I come to accommodation. When I was the 
. Minister, I travelled to many areas. I went to Kolkatta 
GPO. There was a complaint that sorting takes a lot of 
time. The Union Laader took me around the post office 
and intentionally kicked a packet. It went from one place. 
to another at a distance of 10 feet. I asked him to bring 
It here, but he said; 'No'. This Is Intemational Air Service 
Centre sorting and this kick of mine has taken It from 
Germany to Australia. This Is the space where I am 
doing all sorting for foreign air mail and foreign service 
and there is lack of space.' Now, Union Leaders are 
telling that it started well, but it. hs,s been stalled suddenly. 
I do not know 'why'. The facilities must be given to the 
workers to do work in a hygienic atmosphere and in a 
comfortable way. 

Another Memorandum Is given to us by postal RMS 
Service people seylng that after retirement, all Central 
Govemment employees. even their counterparts in the 

. telecommunications, also get medical benefit, but the RMS 
and Postal Department employees do not get any medical 
benefit after retirement. If this is a fact, thle Ie not proper. 
If the employees of their sister organisation get medical 
benefit after retirement, why must not the employees of 
other Departments? 

There are many more points which I do not want to 
ask. I would only request Shrl Ram Vilas Paswan that 
during my time, the North-Eastem region was one Circle. 

In Allam, I have created both Postal and 
Telecommunication Circles separately. At that time, It was 
aIao felt that other North-Eastem States should also get 
separate circles because the population hu gone up, 
and also the quantum of mail and other things have also 

gone 141. A large number of people are using .... paRa! 
aervIces. My friend, Shrl Sangl8m, will apeak about other 
North-Eastem States. I just want to eay that North-EMeem 
States depend very much on your telecommunication .. 
wen as postal aeMcea. What .. t.ppenIng .. that " a 
man dies today, his ."fIJddh Is performed atter 11 days, 
but we get the letter from Silchar only after 15 days. 
When it happened duItng my tenure, I 8howed It to the 
officer and AId, "Thle Ie how your HI'VIce Ie-. It Ia 
happening even now. So, the 8e1Vlce hu to be Impro~. 
It may be due to lack of facilities or air service. When 
eomethIng has to be sent by air, people UHd to calculate 
the coats and eay, "ThIs much Is our Iou-. 

Mr. Minister, you have Improved the railway 
movement and other facilltiae In the North-Eutem r.gIon 
because you have got a sott-comer for It. II you conduct 
a atudy to find out how much money you would be IoaIng 
by sending mall by air from North-Eastern rwgIon to oller 
parts of the country, then you would find that It would 
not be much. 118 long as I was the Mlnleler, It condnued. 
Now, It has been stopped. I do not know wMtMr It WIll 
start again. The point is that the mail hastobe .. by 
air and not by road. 

I do not want to taka much time. Since you are 
there, I am confident that the situation will ctwICie, that 
Is, not only in respect of service, but iaIIo In terms of 
honesty and integrity of the Department. 

With thaae words, I conclude. I thank you for giving 
me thia opportunity. *With your penniuIon, SIr, I beg to 
lay on the Table an authenllc-.ct copy of the journal 
"Dhristibongf • 

CUT MOTIONS 

SHRI G.M. BANATWALLA (PonnMi): I beg to move: 

"That the demand under the head DepaI1ment of 
Posts (Page 11) be reduced by Re. 100" 

6. Need to increase substantiaily the postal facilities 
in the Malappuram district of Kerala in view of Its special 
features and growing need. 

"THAT THE DEMAND UNO.ER THE HEAD 
DEPARTMENT OF TELECOMMUNICATIONS (PAGE 35-
36) BE REDUCED BY RS. 100· 

7. Need to expeclltq and complete delayed telephone 
exchanges and expo· .. ion programme In the Ponnani 
Parliamentary Con8tltuency of KeraJa. 

"The pIIp8I' eought to be laid on the Table by ShrI Sonah 
Mohan DeY, M.P. _ not trNt.d .. .,."... '-lei on the Table. 
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8. Need to expedite removal of cable and equipment 
shortages delaying telephone exchanges expansion 
programmes in the Ponnant Parliamentary constituency 
of Kerala. 

9. Need. to eel up a aeparate Secondary Switching 
Area (telecommunlcattona) for the cJistrict MaIappuram wIIh 
lIB headquartera in TIrur In Kerala. 

"That the demand under the Head Department of 
TeJeoom Servlcea (Page 13) be Reduced by Rs. 100" 

10. Need to increase subatantially the telegraph 
facJHties In the MaJeppuram district of Kerala In view of 
Its special featurea and growing need. 

(Tf1Jn8IationJ 

DR. LAXMINARAYAN PANDEYA (Mandsaur): Mr. 
Chairman, Sir, the issue of telecommunication Is being 
debated. Telecommunication consists of Postal 
Department, telecommunication and telecommunication 
services. Lately, there has been an evident progr.ss In 
the field of telecommunication and in view of this prog/8Sl'i 
we can say that we are not lagging behind In providing 
public services but there is need for Impro~ment in H. 
Though Improvements are made constantly and latest 
technology is being used In this field. We are giving 
stress on numbers and lacking in qualHy, so attention 
should be paid towards It. At the time of partition, there 
were only 65·70 thousand telephones in the country 
whereas now this number has incraased up to 2.5 crore. 
A vast netwol1\: of telephone lines has been laid and 
there is need for more resources to maintain H properly. 
Implements required for this purpose are not available In 
sufficient quantity and such shortcoming should be 
removed. 

Time-echedule should be adhered to while fonnulating 
poIlciea. Programmee should be time-bound. As just now 
Sontoah Mohan Dev was saying thst while fo""ulating 
this policy, It was decided that these achievements will 
be made by 1997 and later on this period was extended 
up to 2000 and again extended upto 2002. As the 
progremmes are not time bound and It gives ri8e to 
apprehensions In minds of people. Every programme 
should be tlme-bound. If any change is brought in a 
programme, reasons for It should be mentioned eseenttaJIy. 
Recently expansion of telecommunication has been done, 
and for It the wort\: undertaken In rural areas plays an 
Important role. The teehnology used In rural areas hee 
proved unaucceesful. I would like to tell that report of 
Standing Committee on Telecommunications has been 

presented here. It has bel I written on page 27 of this 
report that-

"New technology will be used for providing village 
PCO and purchase .,j equlpments baled on MARR 
technology has beer suspended elnce August 1997. 
This year alao the same plea has been given by 
the Department. It has bean stated that after 
estimating suitability of technology, three 
technologi .. , namely wlrelel8, local loop W.S.L. C-
OoT TDMAlPMP and SateHlte systems wUI be ... 
up for providing vnlage PCOS.· 

The Depertment is not certain about the functioning 
of such an Important sector. While expreaslng 118 views 
on H the Committee has recommended to bring certaini)' 
In this field. 

Mr. Chairman. Sir, you are well aware of the position 
of Communication equlpments in rural areas. New towers 
have been erected at various places but these are lying 
Idle for last 2 or 3 years. Through questions and other 
means I have raised this issue in the Parliament time 
and again. Netwol1\: of tolecommunlcation has been laid 
but these services could not be provided properly, then 
how according to your proposal If will be posalble to 
provide those services In rural areas. I would like to 
make a submission that we are lagging behind In our 
target of providing telephone per 100 persons. In 
comparison to Japan, England and other countries, our 
ratio of telephone per hundred person Is quite lesa, H 
comes to 2 or 2.5 per cent. We wish to bring H to 7 and 
the Department has proposed to bring it to 15 per cent 
by 2010 and by 2005 it will be brought to 7 per cent. I 
would like to say that wol1\: in this field Is being executed 
expeditiously, H should be accelerated further and capacity 
should aleo be increased. Shortage of equipmenta Is the 
reason for low capecHy In this field. I would like to know 
whether by the end of year 2000 we would be rble to 
link all the districts with Internet. 

I would like to cite an example. Hon'ble Minister Is 
not present here at the moment. Just now, I have told 
him that micro towers have been erected and due to 
non·availabilHy of a small equipment, these could not be 
made operational for the last 1.5 or 2 years. Crores of 
rupees have been spent on erection of these towers but 
no facilities could be provided through these. What is the 
reason for delay in It? Secondly, I would like to say that 
there are 7 factories under telecom Department and these 
are functioning efficiently and producing the equipmenls 
as per their capacity. The Department Is purchasIng. 
equlpments from outside Inste&:d of purchasing from fheir 
own factories. Capacity of these factories can be 
Increased and utilized properly. But In place of doing 10, 
crares of rupees are being' spent for purchasing these 
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equipments from outside. Our factories have produced 
goods worth crores and these should be given more 
ordenI. Woriutrs of these factories should get work as 
they are capable of increasing their production. These 
factories produce C.T. Cabinet, C.T. boxes, line jack units 
and acceasories for micro towers. Insplte of it, these 
equIpments are purchased from outside. Quotations should 
be Invited and certain system should be followed for 
executing the work. I would like to say that It is not 
being done. I would like to say that functioning of the 
Department should be made rational and transparency 
be maintained In this regard. 

The Committee on Telecommunications has 
expressed Its unhapplne88 over this. I would not like to 
quote the same here. But he was very clear about it. 
Not providing wor!< to our own factories and giving work 
to others Instead is not proper. This was raised on page 
23. It has clearly been mentioned there in that Instead of 
giving wor!< to our own factories it Is being given to 
others. It has been stated that "Committee Ilot3S it with 
concem that Budgetary provisions for (1999-2000) was 
estimated at Re. 12.92 crores for Telecommunication 
factories which has been reduced to Rs. 7.00 crores In 
(1999-2000). It has been fixed at Re. 9.84 crores for the 
year 2000-2001. The Department has gI. the reasons 
for reduction In budgetary allocations for these two years 
(1999-2000) (2000-2001) and has stated that these 
estimates are based on the expenditure on these 
schemes. The Commlttae do not find reasons of reduction 
In budgetary allocations of Telecommunications factories 
satisfactory" 

Therefore, I am requesting you that somewhere there 
should be some rationalization. There is need to control 
the net we have spread. There was a discUl8lon on the 
Telephone Regulatory Authority of India. I do not want to 
go into that. But autonomy should be given to the 
Autonomous Corporation so set up, 80 88 to make It 
capable. Today this is very necetI8Ilry. According to the 
TRAI, 12 private operators have b--an granted licences 
in 4 metropolis under private partnership. AIongwith that 
24 licence circular services were expanded Including 18 
telecom circles. I would like to make a mention of thai 
also to them. They are also not wor!<lng properly. Benefit 
which ought to have accrued to the poor people of the 
country is not reaching them. But our policies have been 
evolved to reach the benefits to the poor. 

I am quoting this from a newspaper. When Its evil 
effects are very clear then why such policies are being 
evolved which are not useful. We have to look into Its 
background for the common man. As I have said eariler 
the Government did not make any provision to provide 
them assistance in Budget. They make budgetary 
-.rovislons on the basis of revenue they receive. 

In the end the net result that come Ie that we should 
not remain In doubt that private partie8 In whose Interest 
TRAI Is being made stronger will ever step Into the 
Telecommunications sector to work some time In rural 
India without less benefit. Even In rural areas of America 
there are adequate high quality facilities which we want 
to see In India also. Along with this the other departr'lWlt 
comes Is the Postal Department. They have their own 
problems. Disparity In pay structure Ie also prevalent In 
the DOT. There are JTOs In the DOT aIao. One is JTOs 
(T.F.) and the other II JTOs telecom. They are called 
factories engineer. Recommendations had been made in 
these favour in the Fifth Pay Commission. They did not 
receive any benefit due to which there is great resentment 
among them and due to that resentment adverse effect 
Is felt on our production. 

About telephone system I would like to request that 
wherever expansion hall taken place and new telephone 
exchanges are being set up to provide facillllea to Iakhs 
of people attention should be paid to quality. We want 
that by the year 2002 high-speed data Multi-media should 
be developed In cItIea having a population of more than 
two lalms. 

There are certain difficulties with the department of 
posta also. There was a discU88lon on E.D. employeea 
in the House. But no decision has been taken about 
their service-condltlons. The Minister of Communications 
has also raised this Issue many a time. At the time of 
partition we had 3344 post-offices which has now 
Increased to 1.75 lakhs. The number of rural post-ofllca8 
Is about 1.67 lakhs. The entire wor!< has been distributed 
among circles. No attention has been paid to providing 
facliitlee to lesser slgnHicant people. working In rural areas. 
A new system in rural areas called the DOORSANCHAR 
SEWA KENDRA has been started. Though Seva Kendras 
have been set up, required facilitlee have not been 
provided there. If someone asks for tickets he is not able 
to get even that also. There Is no system as to ,,0 win 
remain there and who will not. While there are problems 
with the E.D. employees, there are problema with the 
Dooraanchar Sewa Kendras also. The Govemment may 
open leal number of centers, H more postal facilities ... 
provided to those people, that wiU largely benefit the rural 
areas. The people will also appreciate that there Is the 
Railway Mall Service but this service doee not wor!< In 
rail coaches. There is a need to expand this service. 
Mail lies unattended In them for a long time. A new 
service caAed the E-Mail aervlcas has been started, but 
there Is not much progre88 in the work. It Is nec8888l)' 
that there Is proper progress In the WOft(. There should 
be rapid progress in E-mail service. The Standing 
Committee on Ministry of Communlcallon has expl'88led 
their I.l'lhappIneea wer It. There should be proper review 
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on It and the wort< should be done properly. I would like 
to make a request about the progress In 
TeIecommunlcr.lons aector. 

[English] 

The Committee finds that out of 670 Panchayat 
Sanchar Seva Kendru set up during the Eighth Plan, 
813 In functioning, while 57 PSSKa had to be closed 
down due to negligible transaction of poataJ atampa and 
stationery by "the agents there". 

{Tr8llSJatlon] 

If the Govemment want ot provide eervIces In this 
way and negllgenoe Is shown all along, how the benefit 
of these facilities wlH reach people? There Is a need to 
do more wort< In the Telecommunications sector. I would 
like to make a submission about the sectors where more 
attention is needed. Expansion of telephone servlc:ea Is 
taking place. Though new bulklngs have been constructed 
for telephone exchanges. They do not have ordinary 
equipments. Towers have been erected and the coet 
involved In them Is In crores of rupees. I am talking 
about my own ConstItuency. Two towers, one In Sigodi 
and other in Garod have been erected there. They can 
be started by Installing equipments with a simple cost. 
This will benefit the ordinary areas. Similarly, there are 
no buildings In many big cities. They are working in rented 
buildings for years. I requested many a time that when 
we In eaming huge revenue from them and the State 
Governments are also ready to provide land, we should 
conatruct our own buildings there. In far-flung and rural 
MI88 wherever poeatble, buildings should be constructed. 
Action should be taken in thI8 regard to aome up, we 
can say that though development has taken place yet 
there is scope for further Improvements In It. They will 
get benefits from TRAI as well as from that of the private 
sector, which has been entrusted, with the job. I found 
that private companies in the name of wort< have dug pit 
holes at many places and wort< goea on there for months. 
People face difficulties. This puts contrary adverse effect 
on the services. This should be taken CIn of. There is 
no mobilE! service in my Constituenr:y of Mandsaur. 
Though contract was given yet wort< has not been done. 

Shri Sontosh Mohan Dev was just saying that we 
In reducing charges on STD and other caDs. This Is a 
good thing. Though people will get facilities due to this, 
the revenue collection will fall down. Under the 
circumstances how we will be able to construct new 
buildings and take up new experiments? There has been 
fallt progreas In communication service due to use of 
opticaJ fibre for the past few yeara. But many other 
equIprnenta are needed. Without going into details I would 

request the hon'ble Minister to pay attention towards thIa. 
Besides expansion, quality Is &leo neceaaary. We need 
buIdinga, housing. Diaparltlee found In pay Itructure needs 
to be removed. There Is a need to .et right the 
Telecommunications servlcaa In rural area othetwIae 
people wAl prefer no Telecommunication facliittea to faulty 
telephone facilities. Every time It Is said that 80 many 
telephone connections would be given and 80 many 
connections have been provided. Money h.. been 
deposited with department for Ieat 2-3 yeaJS but telephone 
connections are not given. If people go and uk for 
telephone connections they are mtabehaved. I would like 
to draw the attention of hon'bIe Communications Mlnlater 
that people who have deposited money ahould be given 
telephone connections on time. If the Govemment have 
no capacity to give tetephone connectiona why money 
was taken? I have drawn the attention of the hon'bIe 
Minister towards problema being faced In my area. He 
should get them removed. 

With these worda, I would like to say that attention 
should be paid to atl these points so that an In benefited. 
Though progress has taken place, the country expecta a 
lot from this Govemment. The Govemment win definitely 
make improvements In the services. At least, I am 
confident that Shri Paswan will aurely look Into this matter 
80 that there will be further riae In telephone feclllttea 
and there will be quality in the .. rvIc:ea. Then only people 
will be benefited. I can definitely .ay that much 
development has taken place In the telecommunication 
sector and much progress has taken ptace In It. 

{English] 

SHRI RUPCHAND PAL (H~): Mr. Chatrma"l, Sir, 
I would refrain from going Into the nitty-g,itty of severaJ 
provisions of the Demands for Granta of the Ministry of 
Communications. Rather, at the outset, I ahaII try to make 
some observations with regard to poRcy Inlttattvea. DUItng 
the Congraea regime Telecom Poley 1994 was Introduced. 
One of the objectIvea of that policy was telephone for 
all. But If we have a look at the rural scenario, we find 
that half of the vlHagea of India are yet to get telephone 
connections. The energetic Minister who was eartler the 
RaIlway Mintater has aaaured that by 2002 all the villages, 
particularly the panchayatlJ, will be extended telephone 
connections. I wish him an SUCC888. But I have grave 
doubts. 

We have already got some IndIcationa as to how the 
TRAI is going to function. The TRAI is eought to be 
taken away from the purview of the acrutIny of the C&AG, 
just becau8e the C&AG has made some ecathIng remarks 
about the mlsdeeda, In the fann of overseas allowances, 
by the TRAt oIfIcIais. 
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India is being praised for having nearly 40 per cent 
of the technocrats In the Silicon Valley. Many countries 
like Germany, the U.K. and the U.S. have complimented 
India for its success in the IT sector. But we are Ignoring 
our own technology and we are ignoring our own 
technocrats. The TRAI does not consist of any 
technocrats. Prof. Jhunjhunwalla of liT, Chennal, has come 
out with a cheaper version of the wireleu in the local 
loop technology. But the Ministry of Communications has 
not given clearance to II. aualeom, a US company and 
Daffault, a French company are having collaborations with 
our IITs. In such a circuitous way, foreign technology Is 
being brought into our country, while the IndlgenJus 
technology is being ignored. The Govemment has not 
bean able to fulfil Its assurance because of lis preference 
to serve the richer sections through the ce;lular phone to 
providing basic telephone services to the rural people. 
Although, the Minister has gone ahead saying that in this 
age of information technology revolution, digital revolution, 
it Is the Intemet service that counts. This Is when the 
basic service is not available. We all know about the 
scam Involved In MARR technology, versions 1 and 2. 
We know how the Sukh Ram syndrome is continuing. 

The Telecom reform has been described as 
synonymous wllh scam. Once in the places of worship, 
crore of Rupees were found, behind the DoT, sometimes 
Inside the pillow and the same syndrome is continuing. 
I am constrained to make this observation that people 
associated with the highest office in this country are 
pulling the string. What has the former Chief of the State 
Bank of India to do about Telecom? What has the former 
Chief of the ceDT to cio about Telecom? I would like to 
give only one example because of constraint of time. It 
has happened very recently. 

MTNL a profit-making public sector undertaking has 
bean asked by the Income Tax Department to pay Rs. 
209 crore as income tax. They contested saying, it is the 
licence fea and it should be considered as revenue 
expenditure. There is a Committee of Dispute Settlement 
which goes into the matter whenever there Is a dispute 
between the Goverment and the public sector undertaking. 
They have not given any verdict. The MTNL approached 
the Chief of CBDT. the same person who has now bean 
taken as a Member of TRA!. He retired on 31st March. 
It has never happened in this country. How much of an 
undertaking of the stature of MTNL will be disinvested 
will be decided by the Govemment. Everything will be 
controlled by this Government. Even aiter thet, they are 
making profit. On 29th and 30th March, aU the bank 
accounts of MTNL were forzen. It has never happened 
in free India. It only indicates the bias attitude of TRAI. 
Now, TRAI is not regulating the function but it is only 
serving the interests of those private operators who are 

out to exploit the altuatlon, who have deliberately not 
paid their due licence fee. They said that they had made 
wrong projections. Who told them to make wrong 
projections? They said that they had expected more than 
what they could reach. Who told you to do that? 
Suddenly, very rich multi national company who Is 
operating from behind the ecane became poor. 

I charge this Govemment, partlcularfy the hlghaet 
office In this OCM'Itry. that they are Involved In this ecarn 
and by the proceaa of revenue sharing the country has 
lost not leas than Rs. 2,000 crore. This has come out 
not only In the newupapers bu1 It Is the unanlrnoua report 
of the Standing Committee. The Committee Is not aware 
.. to what were the conelderatlol18 which persuaded the 
Department to agree to change over to the revenue 
sharing regime and how the nallonal Inte ... t has been 
subserved by such migration, eepecIaIIy when even now 
there ie hardly any Implementation by the private 
operaltJrs. Wea there any proper atucIy made? Has anyone 
gone Into that? The MInister owes It to the House to tell 
how the calculation of 15 per cent w.. made, Botter 
than paying the licence fee, it switched over to the 
revenue sharing regime. What was the loss suffered by 
the Govemment? Here Is a unanimous report of the 
Standing Committee. 

16.00 hr •• 

It says: 

"The switch over h .. cost the exchequer more than 
Rs. 2000 crore. There is no justification of the change 
over In view of the 1088 of revenue to the Department and the uncertainties stili prevailing In the pa~tIon 
and performance of the private operators.· 

So, opening up has not helped. 

About the quality, they said It would be the world-
claaa quality. They promised It In the TeIeoom Poley. 
TheIr work:k:\aaa teIecom quality Is that wherever telecom 
had been working are no longer working now. This is 
the wor1d-c1aaa qualltyl 

[Tr'lIMIat/on/ 

SHRI PRAKASH PRANJPE (Thane): Do you provide 
In Bengal aIeo? 

[Tr'lIMIatJonJ 

SHRI RUPCHAND PAL: " It is In Bengal, I would 
have improved 1t .... {lntenupt#ons) I wID show you the 
position of your reglon .... {lnt.rruptlon.) You have 
youraelf mentioned the situation of BIhar .... (lntenupftonl) 
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It Is not the legacy of Lalu Yadav or R.J.D. 
Govemment. ... (IntemJptions) 

[English] 

They are trying to provoke me and I am losing my 
time because of them. 

Out of 21 telecom circles, for 11 circles no parties 
have been fInaIiaed even today for basic teIecom services. 
Mr. Minister may please note this. You want to go where 
there is more profit. You want to be an information 
Technology super power. I would say that internet. service 
is dependent on good quality, adequate telecom services, 
adequate power supply and many more things. When 
you have failed even at the basic telecom service level, 
how are you promising such high things as internet 
service? 

I do not know why the Telecommunication Ministry 
is still continuing. Because it was said in the Telecom 
Policy: 

"Create a modem and efficient telecommunication 
infrastructure, taking Into account the convergence of IT, 
Meella, Telecom, Consumer Electronics and there by 
propel India into becoming an IT super power." 

Shri Arun Jaltely Is going his own way In the 
Information and Broadcasting Ministry. It is the Job of 
somebody else. You are following the directions of the 
PMO. You say 'what can I do; PMO has decided It, the 
Communications Minister Is following the IT directives'. 
So, there 18 no convergence. 

In the States, 80 many times you are quoting Bill 
Clinton saying that US has said this regarding the Silicon 
Valley; our own boys and girls are doing It. Such Is the 
praise. Is there only one authority? There Is no such 
thing. What the Information Technology Department says, 
the Communications Ministry Ignores. What the 
Communications Ministry says, the Information and 
BroacIoa8t1ng Ministry has nothing to do with. Therefore, 
there is no coordination among them. There Is only one 
authority and they are an subservient to that-some 
inIIuentiaI and important people uaoclated with the highest 
office; a former bureaucrat and his asocIates, some people 
In the Telecom and SBI Chief. There 18 no technocrat. 

There are 80 many very succeeaful technocrats. Mr. 
Sam PItnIda had been brought here. Yes, he is there 
and he conti...... to do a lot. We might have basic 
dIffereIlCM with him on many ~. But we agree that 
thII. NRI has tried to contribute in the C-OoT technology. 
wt.t ere you doing with this techi'1oIoSN? In one reply 
the Minister has said that there Is a CommIttee headIId 

by Shrl Tapan Sikdar. He says that some new 
technologies have been Identified. We can identHy 
technologies in other countrie8. We know that in UK, the 
telecom revolution was brought about by an Indian lady. 

You know how Indians are contributing, the NRII 
are contributing to the developmant of various countries 
throughout the world. Mr. Minister, you say that we shall 
identify the indigenous technology where u in reapect of 
the Local Loop technology, Dr. Jhunlhunwala was reedy 
to offer It at one-third of the intemational cost. Why have 
you not given the frequency spectrum clearance till today? 
We find that one American Company, the Analogue 
Devices of the U.S. has already made an arrangement 
with Dr. Jhunjhunwala of liT, Channai to develop the 
WILL technology which will be marketed by the Analogue 
Devices. You are saying that you are identifying it. You 
are going through the circuitous way, through the liT to 
aualcom and Daftaut. You are ignoring our own 
technology. I do not know what this Committee Is doing. 
I was thinking of using a very harsh word but I should 
not do it. I am refraining from it. There is enough potential 
In our country. I would request you to Just use this 
technology. I am giving you two examples. 

The Indian Telephone Industries is one of the best 
companies in the world. I have my&eH visited the unit In 
diIIerent capacities. They say that they ara the world-
class instrument makers. They made profits. What are 
we doing? Are you helping them? No. 

Than, there Is the Hindustan Cables Umited which 
was considered as a deemed subsidiary 01 DoT. What 
have you done about that? It was making profits. You 
are giving all the tenders, orders and everything to others 
who are having our own products. Our own people are 
being taken away. 

Very briefly, let me make a reference to one thing. 
Once I had vlaited a very Important CoDoT unit. There, 
I heard that the foreign multinational companlee were 
poaching with in our own area, our own technocrats. 
While our companies are making some ordinary claims. 
they are being ignored. Their technology was Ignored. 
Their services were ignored. Our own people were 
weaned away by the Telecom majors who are' out to lust 
exploit the Indian mu/1(el. Tt-.dS8 Issues have all been 
referred to In the Standing Committee Report 

A scam has come up with regard to the Sankhya 
Vahlni Project. The Minister may say that he did not 
agree to It in the Cabinet meeting. He might say that he 
did not know what happened In the Cabinet and he was 
not supposed to know about It. What has come out In 
the latest Incla T«*Y1 They have come out wIIh an the 
commentariea lIbout Andhra Pracleah Chell Mlnlate(s 
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special Interest. It is stated that he has written to the 
Prime Minister saying that It should be implemented 
without any further delay. Who cleared It? How was It 
cleared? Waa there any bidding? What is the sort of 
technology that is offered? Does It in any way affect our 
security? Have these questions been raised by the CPM, 
the Congress or by any other Opposition Party? No. It is 
the RSS Chief who publicly says this. What does he 
say? The RSS Chief says that the Sankhya Vahlnl project 
is a serious threat to our national security .... (Interrupllon/l) 
Mr. Minister, It might have gone beyond your notice. It is 
being said by a very important journalist and I quote: 

"In fact the Sankhys Vahlnl project has an unsavoury 
smell to it. One of the brains usocIated with the ova ...... 
component of the proi~ . is known to have links with the 
Department of Dafence (000) of the US Government. 
He had offered to do a similar project for DARPA, an 
arm of the Pentagon, set up in the 70s to counter Soviet 
threats to US networks. Pentagon may well be Interested, 
but since the entity concemed was largely untested In 
the field of high speed data networks, the project failed 
to take off. The third world has always been a good 
testill(! ground for fledgling entrepreneurs, and India is 
no exception." 

"With the Sankhys Vahln; project paid for by the 
Indian tax payer, this entity was preparing the ground to 
make It anexperlment of sorts. If It succeeded, the 
Pentagon ",ould be the beneficiary. If It did not, what the 
hell, It's onty a bunch of Third worlders. This explains 
why Thengadl screamed national securltyl" 

Sir, who is this Raj Reddy? How could he come Into 
the picture? Who completed the transaction without any 
norm, without any bidding? Why is this pressure by the 
Chief Minister of Andhra Pradesh? It was a part of the 
recommendation of the Task Force. This was the 
technology that the Pentagon tried to use against the 
Soviet Union. They failed and this Is the experiment they 
want to do in India. You do not listen to us, but listen 
to your mentors, the RSS Chief, the RSS Advisors. They 
are saying that our national security is in jeopardy. 

Sir, the Standing Committee on Communications has 
also made this observation. The unanimous report of the 
Standing Committee has expreased Its surprise over the 
provision of a sum of Rs. ')4.26 crore in the Budget 
estimates for 20()()'2001 for Rs. 1,300 crore joint venture 
project, Ssnkhya Vahini with the IT Nat of Carnegie Milan 
University. The eotnp<'ny 11M not yet taken shape lind 
no legal requlrementil haW! been met, but the agreement 
waa completed. Have you ever heard of an agreement 
being signed even before the company waa born? The 
company w .. set up only after the agreement has beer. 

completed. You are doing such nice things in your Minietry 
of Communicationsl 

SHRI PRIYA RANJAN DASMUNSI (Ralganj): ThIe 18 
the transparency of the NDA Government and their 
Agenda for National Governance. 

SHRI RUPCHAND PAL: This is true. 

Sir, the StandIng Committee, in Its report. aays: 

"It appe ... to the Committee that the technology was 
selected amongst many similar technologies and a 
particular concern was chosen to be a partner of DTS 
without any evaluation of the merlta of one of the slmAar 
technologies and of also other posafble partners. The 
Committee strongly recommend that the matter should 
be looked. Into In depth. It concerns our national security 
and fullest disclosure should be made as to Why a 
particular technology has been selected without following 
the usual procedure and why DTS was kept out of the 
process of evaluation.· 

Who did It? The Prime Minister's Office determlnas 
everything, even though there is a Communications 
Minister. Even if he does not agree to certain things, the 
hon. Minister belonging to the earne party will have to 
go. These things have taken place and the telecom 
scandal In the Indian situation has taken such dimensions 
that any right thinking citizen of this country cannot remain 
silent, because extra-constitutlonal powers are influencing 
the Prime Minister's Office, they are Influencing the tender 
proc888 and our potential to grow has been curtailed. 

Sir, as you are aware, the information technology is 
very Important in this age. Even one per cent increase 
in telecom density may lead to 13 per cent Increaae in 
GOP. In Germany, in leas than three years, 300 per cent 
growth had taken place by using Wireless In Local Loop 
technology, which our scientist, Dr. Jhunjhunwala can 
provide at one-third of the international price. What has 
happened In Argentina? In Iesa than two years, they have 
covered more areas by using this technology. Our 
scientists can do wonders. The United Kingdom is looking 
at us, the United States of America 18 looking at us and 
Germany, after a long time, has said that the Green 
Carda would be given to the Indian scientists, to the 
Indian software experts. So, this Government is ruining 
the potential. This Governmant is hand In glove with the 
private operators. This Government is not following the 
correct path. In the narne of New Telecom Policy, they 
are ruining the potential. they are ruining the growth of 
this country. I oppose the Demands for GranIa. I hope 
that the Minister will reply to the pointa I haw I'8I8ed 
during the course of my speech. 
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[Translation) 

SHRt PRABHUNATH SINGH (MaharBIganJ. BIhar): Mr. 
Chalnnan, Sir, I am happy to participate In this debIIta of 
Department of Telecommunication and I am thankful that 
you have given me time to apeak. It is a matter of 
happiness for me that this Department is being headed 
by Paswanji. I feel that our country will very shortly make 
a place for Itself as compared to other countries of the 
world as a result of the plan being framed by Shri 
Paswanji to bring revolution In this Department. Though 
this department has made a lot of progress but If we 
compare our country with other countries of the world, 
we find that we are stili lagging far behind and we 8houId 
not be complacent In this regard. Since Pawanjl is a 
very dedicated person and also takes Interest In the 
development work, we are hopeful that he will dufinltely 
bring about an acceleration In the progress. It appears 
that In order to bring about telecom rey,plutlon In the 
villages, the DOT Is facing many hurdles. One of the 
main reasons behind this is that there are certain groups 
of people who have established themselves In this 
department. As we hear in Deihl that there is some South 
Indian lobby, Bengali lobby and Punjabl lobby. There are 
many lobbies like this. When we were In Bihar, we used 
to hear that certain person is Rajput and the other Is 
Brahmin and so on and here in Deihl we hear a lot 
about lobby. I am unable to understand these lobbies 
which are working as presaure group on the Departments 
and Ministries of Government of India. The people say 
that If any Minister tries to resist the pressure of these 
lobbies he has to depart. Pawanji, you must pay some 
attention to Identify this lobby and root it out. We 
frequently hear that due to the lobby of such people, 
precious money of the department is also plundered. 

Sir, I am a member of PAC also and do not want 
to dwell on those points which have been mentioned in 
the report of the PAC regarding Telecom Department. 
We have ve'ry keenly observed them. On obeervlng these 
pointa, It seems that the officers of the Department do 
not work properly. Sometimes the money is not spent 
under that particular head for which it Is aHocatecl and 
sometimes part of funds remain unutllized for more than 
8-9 years. Hence there is a need to pay serious attention 
towards these lacunae so that no misuse of the 
Govemment funds may take place. Now·a-days there is 
talk of providing telephone connections or opening 
telephone exchanges In the rural are.. and exchanges 
are being set up also. Paswanji, I will especially draw 
your attention towards the situation in Bihar about which 
you are already aware. I do not remember the name of 
your C.G.M. but the people 8CCUI8d that It is due to him 
that the prog"" of BIhar has Itopped. He II an unfit 
person and you muat try to find out his mIIdeedI. All 

per the junior level officers, the pace of the development 
II not picking up due to the indifferent attitude of the 
CGM. I requelt that the preeent CGM should be repIaoed 
by a IUIt8bIe CGM so that BIhar may progreea In the 
field 0' leleoommunlcatlon. We have been given this 
privilege by the Govemment to recommend 60 telephone 
connectIona In rural ..... But when the demand 'or 
telephone connection In rural areas exceed8 our quota 
then we approach your Ministry and get 'urther 
connectIone sanctioned. But deepIte the recommendations 
of the Hon. Minister and allo hll predeceslor, no 
telephone connectlona have been provided In Chhapra 
TOM zone even after five-six months. Why the pace of 
work II 10 slow. When we have been given this right, 
then the telephone connections should be provided on 
priority buI8 In rural..... But even alter this If It takes 
6-7 months then I can say that there Is no luch thing .. 
priority. Hence, I would request the Minister to look Into 
It and 888 that the connections being released from the 
Ministry lnetalled Immediately. 

Secondly, a lot of scandal is taking place In Bihar 
and other states with regard to the funda sent for laying 
down the cables and cflgglng of solI. There Is a ayatem 
'or digging and laying cables. But In reality, tsoders are 
awarded to a 'ew particular contractors who In collusion 
with the officers concerned Indulge In the mlauae of large 
amount of 'unds due to which development does not 
take palce properly. Alter lOme time, the cable develops 
faults and does not work properly. 

There la slow progress In opening new telephone 
exchanges or replacing the old exchanges with the new 
one. Once you had aald that you will conduct a meeting 
with us In thll regard. I would like to request you to pay 
more attention towards Bihar. I would not say that you 
are not Interested In the development of BIhar but since 
Bihar Is a backward atate and In Parliament allo 
whenever dIecuaaIon takes place members make aarcaatlc 
remark about BIhar's backwardneaa. Hence, I request you 
that being a part of Government you should try to bring 
BIhar back to the place of g,ory 10 that It may not remain 
a subject of crttIcllm. 

AI par our reHgloua books and history, Bihar has 
been the guiding state in poIitIca and In education. But 
today BIhar II a subject of aarcaatic remark which gives 
us pain. Hon'ble Chairman might have also seen that 
aometImaa we also become a subject of controversy. 
Therefore, I request you to make effort for providing 
telephone connection In rural areas. 

Though the Postal Department has made thIngI 
av8Wlle In the rernote.r .... but RanwIaajI, I would 
like to say that the work Ie not being carried on property 
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as it should have been carried out. I would like to narrate 
one incident in this regard. Once a labourer working In 
Punjab wrote a letter to his lamUy. After four years he 
went back to his home where he died. After 7 years of 
hie death that letter reached. His wife used to cry on 
seeing that letter. I am unable to understand as to why 
that letter took so much time reaching to Bihar from 
Punjab. 

You have annour,ced that Post Offices wUl be opened 
in rural areas at a distance of 3 Kms. But lOme regions 
have their specific geographical conditions hence dietance 
factor should not be given much importance. For inatance, 
I had written a letter to you and the former Mlniater allO 
in this regard. There is a village called Garncho which 
falls under Dastur police station of Seewan Di8trict. That 
village is inhabited by a very backward caste and no 
person belonging to higher caste is residing there. It is 
situated on the border of Chhapra and Seewan and river 
Gohari passes through it. The people of this area do not 
have any means to communicate. Many a times the 
people living there have pleaded and we have also written 
a letter in this regard. Only this much reply was given 
that the letter has been received and necessary action is 
being taken. It seems that to reply in negative for 
everything has become the mentality of the high officers. 
It would not do. You are a strong Minister. If the proceaa 
of giving such negative reply continues in the Government 
the~ It will not set a good example. You must pay 
attention towards the remotest areas and try to make 
arrangement for opening up post offices in those areas 
where no means of communication are available. I had 
also written a letter in regard to the Kodaria village of 
Sarang which is a border district of GopalganJ and 
Chhapra. It is surrounded by river Gundak from one side 
and from river Gohari the other side. There is not poet 
office in that village. The people of this area are facing 
a lot of problem. You should pay attention towards theee 
areas and make adequate arrangement for this moet 
backward areas. New exchanges are being set up and 
old exchanges are also functioning. Employees who were 
working on daily wages, their retrenchmant has taken 
place in large number. We have been Informed that due 
to shorlage of employees telephone exchenges are not 
maintained. I have written a letter giving example of one 
employee to you. I do not remember his name. He worked 
for seven yaal'll at your place. You also passed orders 
to reinstate him but till now no such orders have been 
puaed. I went there and asked DET also. I asked them 
why action was not taken against the Govemment orders. 
I was told that Ministers orders are not honoured you 
have to amend the law. He was daily wager. Your 
exchanges are neither looked after nor maintained. An 
employee who worked for you continuously though orders 

were passed by you. If such thing has happened then it 
is tragic incident. Employee who h.. worked for IIMH1 
years should be re-inetattMi in 1III'VIce. You .... huge 
exchange after apending money but that becomes ueeIeea 
due to shortage of employees. Thill Ie not In the inte .... 
of the country. Ensure proper mIIintenance of euch pIacee. 
Provide regular employment to peI'IOrt who have re~ 
aervlcee to you. 

Mr. Chairman, Sir, I hope that the backward areas 
especially of Bihar will be received and prope, 
arrangement of telephone and poet offices wlH be made. 
WIth these worda I conctude. 

[EnglIsh] 

SHRI K.S. SANGTAM (Nagaland): Mr. Speaker, Sir, 
I would like to thank you for giving me this opportunity 
to apeak on the Demands for Grants of the Ministry of 
Communications. The eariler speakers have apoken a lot 
about the various policies and tie-ups with multinationals 
regarding telecommunlcallons. I would Juat like to bring 
to the attention of the hon. Minister that In thle 21 at 
century, there has bean a lot of Improvement In the 
teiecom sector. Technologies have been upgraded and 
all the countrlee of the world seem to have come cIoaer 
to one another. 

18.31 hra. 

[SHRI P.H. PANOIYAN In the ar.Jr, 
In this country aI8O, because of the Improvement 

and upgradation of the technology, all the Stalee aeem 
to have coma cIoaer to one another. But I would like to 
mention here that teIecommoolcatiora ~ In the Nofth. 
E88t stili seems to be lagging behind and the teledenalty 
today, which is 2.20 for the country as a whole, Ie only 
0.92 for the North-East region, which Is very-very 
negligible. I think, If you compare the population and the 
area, the North-East region has still got a long way to 
go. as compared to the rest of the country. I would J-
like to quote one or two Hnee from the Tenth Report of 
the Standing Committee on Communlcationa. it lay. 

"The Telecom Policy 1!H!4 had aimed at providing 
telephone on demand and also covering all the vilagee 
in the country with at least one VIOage Public Telephone 
by 1997. Subsequently the target date waa poetponed to 
2000 AD and again to 2002 AD." 

Further it says: 

·Soma of the more important objeclIvee of the New 
Telecom Policy 1999 hava bean to provide univa ..... 
service to all uncovered al1l88, Including rural ..... to 
achieve a teledensity of seven per cent by 2006 and 15 
per cent by 2010, to covar au villagee by 2002." 
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Then, I would like to read out another few lines 
regarding North-East: 

"The Committee Is highly concerned to note that for 
the North-East region, the target set for VPTs for the 
year 1999-2000 was 5000 whereu the achievement up 
to 29.2.2000 has been only 731." 

I think If you look at these figuree, there are lOme 
very very Important aspects which the Ministry of 
Communications has to look into very carefully. I commit 
and edrnIt that there has been some disturbance. There 
it no doubt about that. But taking into consideration that 
in a State like Nagaland, ever since the 
telecommunications came to being, out of three poata of 
SDOs, there Is not a single SOO till today; out of 15 
sanctioned posts of STEs, only six STEs are there; and 
out of 33 posts of JTOa, only 19 are in position. WIth 
regard to the General Manager's post, which was created 
in the month of Jun. last year, the officer is yet to report 
to the post. Till today he has not come to report. Looking 
at this very picture, I think whichever offh:8r has to be 
posted, should be posted immediately. The General 
Manager, who Is a responsible officer and who Is 
supposed to be giving orders and looking to the varloua 
projects, should also be posted immediately. Right from 
the beginning, there has been only one Chlaf General 
Manager posted in Shiliong and he has to cover six 
States in the North-East, namely, Mlzoram, Tripura, 
Arunachal Pradesh, Manlpur, Nagaland and Meghalaya. 
As one of the speakel1l from my party said earlier-he 
was a Union Minister also-the ares was bifurcated and 
they created one Chief General Manager's post for Assam 
also. 

The Chief General Manager who is stationed In 
ShMlong has to cover wide areas of six States. Theee 
Statea are small Statas but they are equivalent to any 
other State category-wise these North-East States are 
equivalent to bigger States Ike Gujarat, Maharuhtra, U.P., 
Bihar and 80 on. The distance to be covered by thII 
Chief General Manager from one end of the other end Is 
more than five to 8Ix hundred kilometres. Considering the 
difficult terrain, I think there needs to be another post of 
Chief General Manager created for which we can give 
the nomenclature as Chief General Manager, North-Eat-I 
who will have. the headquartel1l, as before, at Shllong 
end will look after Mizoram, Trlpure and Meghalaya. The 
seoood Chief General Manager can look after the Stalee 
of Nagaland, Manipur and Arunachal Pradesh. His 
headquarters can be kept at Dlmapur as Arunachal 
Prade8h happens to be on the north of NIIg8Iand and 
ManlpUr f\appena to be on the south of NagaIand. 

Shlllo"g, being the old Capital of Aaaam and 
Meghalaya, and sometimes we call the CaphI of the 

North-East also, can stili continue to look lifter MIzoraIn, 
Trlpura and Meghalaya. That way, whatever we have 
Just read out we can achieve It 0therwIIe we cannot 
achieve the target. 0theJwIee II wli Just remain a dream. 
It Is becauee tin today the Chief General Manager Is not 
able to cover, In one year, some of the States which are 
under him. ThIs Is a very· pathetic state of affall1l thera. 

I am taRdng only about one upect of one State. 
There are other States like Mlzoram, Arunachal Pradeah 
etc. where the road communication Is 80 bad that lOme 
officers have to travel for days together to reach a 
particular spot. 

Therefore, I think, we should now look back to this 
kind of problems which are faced by the Department 
We are now talking about the Internet, Video conf.ellclllg 
E-Mail etc. It seems that we do not have such 
Infrastructure In the North-East. Whatever we are now 
using Is taken from Kolkatll through Guwahatl. If one Is 
fortunate to browse In the Intemet, It takes three to four 
houl1ll It is wastage of a lot of time. The channell are 
very-very few. Therefore, I would request the Minister 
that when they have 80 much of money In the non-
lapsable ten per cent North-East package of the Prime 
Minister, I think that money could be utilised to put up 
one antenna to tap the Internet service through the 
Slatellite and give that exclualve service for the e:1tire 
North-East. 

Thera era few other things which I would Uka to aIao 
point out. Many of the officel1l who are serving In the 
North-East, do not have proper accommodation and do 
not have proper quartel1l. Sometimes the buIIdInga are 
not available. Sometimea the exchangel are put up In 
the rented buIIdInga. I think that with thIa non-lapeable 
fund that we have, we should be able to conatruct more 
buildings for tha ltaff as weH as for the exchangea. 

Thera are a few cases of very serious mattere of 
malpractice which have been Drought to the attention of 
some of tha M.Ps. I believe that some M.Ps. have already 
drawn the attention of the Ministry to thIa aapect that 
there Is an exchange near Moran In Dlbrugarh district, 
Aaaam where lOme of the telecommunication offIcIaII are 
Involved In getting connection ~ even MumbaI, Kofkaaa 
etc. to put to ISO. I think that matter hal come to your 
notice and therefore a proper enquiry should be held. 
Croraa and crorea of rupees have been lost. It Is a very 
aerioUl breach of rules. This is a grave concern which 
the Government should look Into very serloualy. 

Thera are other upecta also which I want to tel 
you concemIng the abc other Statae. Aaaam aIao hal an 
ImportMt pert to play. Moat of our tranaacIIona and 
buelneea are through Aaaam-whelher " Is MIzoram, 
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Manlpur, Nagaland, Arunachal Pradesh, Tripura and 
Meghalaya for that matter. So, the telecommunication 
facilities In Assam need to be backed up properly. 

Then, we have the Intematlonal trade centres which 
have been now earmarked In various places In Manlpur, 
Nagaland and Meghalaya. These will play a very important 
role In the near future. Unless we take proper measure 
right from the beginning, people from across the border 
like from Myanmar, Bangladesh etc. would not be 
Interested to ~ome because today most of the bualnes& 
Is done through telecommunications system and the 
present system that we have rnay not suit their teste. 

Therefore, I would like to rnake a suggestion that 
places like In Manlpur where we have the very Important 
trade centre should be well developed. Recently we have 
three trade centres opened In Nagaland at Pongro, 
Pangscha and one other centre which is near the border, 
at Longwa. 

I think, these telephone exchanges should be 
Immediately installed to give a boost to the intemational 
trade centres because we have a lot of potential just 
across the intemational border. They can bring In teak, 
they can bring In precious stones and for that, they need 
Intemational connectivity. Unless you provide telephone 
connectiOns, there is no point In having these international 
trade centres. 

Coming back to our Postal Department, the postal 
services actually came even betora Independence In the 
North-Eest. Today, a lot of Improvement has been made 
but much has to be done because most of the buildings, 
In remote places In Arunachal Pradesh, Manipur, NagaJand 
and Meghalaya are rented buildings and we do not have 
the buildings which are owned by the Department. 

I am told that last year, there was a surrender of 
Rs. 3 crore from the Prime Minister's ten per cent non-
lapsable fund. I think, the money which has been kept 
for such North-East projects can be utDlaed. Not only 
that, we can also go In for motor van which carries mall 
and It will enable mall to reach from one to another 
fester. There are a lot of places where this needs to be 
done but they have not been covered. So far in NagaIand, 
recently the motor van was Introduced, but there are 
Interior places like Klphlre, Mon, Tuenaung, Wokhla, 
Zunehboto and Tennlng which are not acceaslble and 
the letter which II posted from Delhi takes nearly two to 
three weeks to reach. " the Department can Introduce 
the8e motor vans, It will shorten the time and the malls 
can be delivered within one week and people can receive 
their letters and parcels In time. 

Another aspect Is of computerlsatlon. Many parents, 
who have their children studying all over the country, 
send money orders to them from home to the place of 
study and It takes their children montha together to get 
the amount So, if computers can be put into the8e post 
offices, the EMS can be Introduced and money can be 
delivered within the shortest possible time. 

T .... same thing .Q088 to our postal eeMce regarding 
the officers po8ted there. They are working Y8IY hard, 
but since they have an office In ShHlong, It is very difficult 
for the Chief Poet Master General to visit allover the six 
States. Therefore, I would suggest that one more off1c8 
of Chief Poet Muter General be opened in Dlmapur to 
cover Manlpur, Arunachal Pradesh and Nagaland. 

Then, It 18 very sad that during the tenure of Shrirnatl 
Suehrna Swaraj as the Minister of Communications, the 
post of the Chief General Manager was traneferred to 
Deihl to accommodate somebody at Deihl and the 
Incumbent haa not been posted back tin date. Instead of 
upgrading It and opening more post offices, It seems that 
the leaders in Deihl seem converging to Deihl. Even " 
iomeone wanta to accommodate somebody In Delhi, the 
post should not have been brought to Delhi. So, I think, 
this Is a very serious matttlr and I would like the hon. 
Minister to look into it. . 

SHRI RAM VILAS PASWAN: From which place has 
the post of Chief General Manager been brought? 

SHRI K.A. SANGTAM: It hes been brought from 
Shfllong to Delhi. 

SHRI RAM VILAS PASWAN: The orders regarding 
the post of CGM have been isaued. 

SHRI K.A. SANGTAM: But that was there earlier 
before you 88&umed office. 

SHRI RAM VILAS PASWAN: Your first point ia that 
you want one post of CGM in Nagaland. 

SHRI K.A. SANGTAM: Yes. 

SHRI RAM VILAS PASWAN:Your another point is 
that the CGM Is not working at Shliong. 

SHRI K.A. SANGTAM: Yea. The post of Chief 
General Manager wu brought to Deihl and the man who 
came henI was given the rank of AddItIonal Secretary. 

SHRI RAM VILAS PASWAN: From where was he 
bIought? 
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SHRI K.A. SANGT AM: He was brought from ShIUong. 
The same officer who was brought to Delhi was given 
the I'8nk of Additional Secretary and was posted In Deihl. 
But if you have ieaued the orders reverting It beck, I 
thank you for that. 

SHRI RAM VILAS PASWAN: No, I can tell with full 
responsibility that the posts both the CGM and PMG are 
there at Shillong and Shrl Chitley has been posted th8re. 

SHRI K.A. SANGTAM: Before you came, this po.! 
had been traneferred along with the officer holding ", 
which was not correct. 

SHRI RAM VILAS PASWAN: I will look into it. 

SHRI K.A. SANGTAM: Therefore, to look after these 
States, let the Chief Post Master General be In ShiUong; 
for the other three StatH, let the Chief Post Master 
General be at Dlmapur. This is the suggestion that I 
would like to make. 

The ten per cent amount that has been kept as a 
non-Iapaable fund for the North-East should be utililed 
for constructing more buildings in the North-Eaat, 
particularly in the interior places, besides post offices, 
staff quarters and even boundary walla around the 
Govemment land to protect the properly because there 
are reports that there is a lot of encroachment by the 
public. This money can be used or preventing the 
encroachments. 

{Translation} 

SHRI SUBODH MOHITE (Ramtek): Mr. Chairman, 
Sir, I Hstened four-five speeches here. 

(Ellflllsh) 

They have repeated some points like providing 
exchanges, post offices corruption In tenders, transfer of 
officers, contracts being given to a particular lobby, scams, 
scandals etc. Everywhere, there Is corruption right from 
top to bottom, and that is the universal truth. I do not 
went to dlscU8S this matter In this august House. 

{Translation} 

Whatever I say 

[English} 

that will be of national Intel'Ht 

{T~} 

as we say that 

[English} 

Telecommunications is a huge Department. It is the 
fourth mode of transportatlon--the first mode Is air, the 
second Ie water, and the third is the road. 

{Translation} 

When I am saying that. 

[English} 

" Is the fastest way of transportation. It II a big eubject. 
I will only talk on three point£ My dj lClUon will be very 
typical and that will be on three J.- .Jinta. The first point Is 
about the Indian Telegraph Act; the second point Is about 
the TRAI; the third point is about the revenue sharing 
policy, and the fourth point Is about reduction of coat of 
mobile telephones. 

{Translation] 

I would like to draw your attention towards • slogan. 
Whenever I travel In Deihl. I finds an advertisement of 
MTNL which needs. 

(English) 

MTNL II the 1If.1Ine of Deihl. 

{TrtJnSMtIon] 

When we talk of llfe-line which we call Jewan Reich. 
in Hindi. Jewsn Rekha means once the life ends It cannot 
be rwIved. But IIogan which is gMtn by MTNL 

[En(1ish] 

la It the ground reality? 

{Translation] 

" II called Ilfe.IIne and Is the life-line of MTNL It Is 
not the ground-reality becauIe theM //nee ... often dead. 
Therefora the slogan 

[English] 

MTNL II the Ife-/lne of DelhI. 

{TtaMlatJon} 

I am eorry to My, that theM ... a,. on... deed 
whatever I epeak, I IpNk with logic. 
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(English] 

I will quote one example from Deihl Itself 
Telecommunications Is a vital supporting system in the 
Blkali Cama Place. In the month of March, for fifteen 
days contlnuoulsy, nearly 1500 telephones were dead. 

[Translation) 

I think slogan which Is shown and word being used 
IHe-llne needs some Improvement. It is very sad that 
concemed G.M. of Blkall Cama did not take cognizance 
of this. He never tried to listen complaints of people. 

I (English) 

No attempt has been made by the General Manager 
of Blkajl Cama Place area. 

[Translation} 

I can well imagine no one can take action againat 
him because he will be there till he Is 60 years. I would 

. like to request Shrl Paswan that I am having a letter 
which I sent him in January seeking some information 
but did not receive reply till date. Even the reply to the 
effect that it is being examined was not sent. I would 
like to submit a copy of this letter to him through the 
House. 

Mr. Chalman, Sir, I would like to draw ettention of 
the Minister to two-th .... points through you. Introduction 
is the firat iasue. I would like to give aorne mora facta 
and figuree in this regard. It is neceeaary to take decIaion 
In this respect In the interest of the country. India 
Telegraph Act is there since British era. This Act was 
enacted in 1885. It was enacted 125 years ago. Though 
British have gone but this Act is stili in vogue. 

[English} 

Act gives the baeIc concept to work on. It Is the 
take off point. the llartlng point. 

[Translation] 

If runway is not proper take off is dHficult. Same Is 
about this Act. The Act which is 125 yea,. old, and H we 
take into account the Telecom Practice and Telecom 
policy this Act is outdated. With the enactment of the 
provl8ions of this act legal compulsions are not being 
enforced and hence users are becoming losers. 

(EtIf18h] 

This is also due to the Inadequate provlalons made 
in the Act which w .. enacted In 1885. 

[Translation) 

Many amendments have been brought pIeoe In this 
Act, but only amendments will not .. rve the purpoae. 
Therefore, I would Uke to request Shrl Paawan to replace 
the exIatIng Act which WM enacted in 1885. Today we 
are talking about Global Technlquee New Act Mould be 
enacted on the bases of digital technology. As 801M 
people resort to organise rellies give slogan save 
constitution this will not do. Therefore, Mlniater should 
give serious thought to this. 

My second point Is regarding TRAI. The hon. Member 
who spoke before me has rightly said that TRAI. has 
become try. The TRAI was set up In 1997. The funny 
thing is that it split into two parts before starting 
functioning. 

(Eng/ish] 

TRAI was formed In 1997 and wnhln a span of three 
years It has been spllted In two parta-:rRAI and the 
Settlement Tribunal. 

[Translation] 

My submission Is that when TRAI was set up by the 
Telecom Department In 1997. 

(English] 

What was the neceesity to spilt TRAI into two .within 
such a short span? 

[TranalstJon) 

Why It was not thought at that time and why It was 
not implemented then? Why It was not Included in the 
strategy formed three years ago? Precious time of the 
House was lost. Funds spent by the Parliament on 
dlllcussing this strategy was wasted. The major point Is 
that the U88ra did not get the beneflttl out of It. I do not 
want to comment It. 

(English] 

There is no vefslon In the policy of 
telecommunications. This was II major decision taken three 
yeara ago. My third pOInt is on Hcenc:e fee and revenue 
sharing fee. 
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It is a very hot and serious issue. First of all, I 
would like to thank han. Jagmohanp. He WII8 preeent in 
Ihe House and just now he has left. He deserves our 
congratulations. I have read about his performance. His 
approach was good. 

[English} 

His approach was a very poeIIive approach and his overall 
control was a very good oontrol. 

[Trans/ation} 

The claims which have been settled and the revenue 
receipts which are to be received .... 

[English} 

The recovery of revenue receipt was major 
achievement al the time 01 Shrl Jagmohan. I am very 
thankful 10 Shrl Jagmohan. 

[Translation} 

I do not want to make a lengthy speech rather I 
want to put some questions regarding revenue and 
licencing policy My first question is regarding the norma 
foHowed lor revenue sharing policy. 

[English} 

Whal are the norms to accept the revenue sharing 
policy? 

[Translation} 

My second question is whether the private operators 
had pressurlaed the Govemment to adopt this policy. To 
what extent it will benefit the private operators and how 
much ioss will the Govemment suffer? Have any analysis 
been done in this regard? How will the Government fix 
guarantee of a fixed revenue in respect of a Ices making 
oompany? 

[ETIfI/ish} 

How is the Govemment controlling the schemes ,like 
the pre-paid card scheme? 

[Translation} 

No account is kept in reepect 01 p!8-pIIid carda. What 
.... the c:hancea 01 f.Jr revenue decfaration? AudIting II 
being clone in thII regard but what 11I88IU .... have been 

taken for changing private operators from time to time 
for their monitoring and for oontroIIIng nrvenue from them. 

[English} 

What meaaurea have you taken for monitoring and 
controlling revenue from the private operators? 

[Translation} 

What steps have been taken to recover the eN. 
a/ongwIth Interwt from 2000-2600 defauftere? 

[English} 

What steps in the Govemment taking to recover the 
dues with interest? 

[Translation} 

My eighth point is that 88 stated in oommittee repoIt. 
licence 01 all the defaulters have been cancelled. If there 
are two operators and " one operator's licence is 
cancelled, what etepe have been taken by the Govemment 
to atop the monopoly of the other one. 

[English} 

This means, there is only one operator. 

[Translation} 

We are talldng about national level Iaauea and about 
KargII war, we Ipend money but we are lowering our 
preIIIge by doing so. We ehouIcI think about this also. 

{English} 

I am talking of the three Ps-the popular public 
perception. 

{Translation} 

It is also eaenti .. to know about public peR:eption. 
I would like to requeet that a policy IhouId not be adopt8d 
by denying the public intereet. TheNfore, Depaltment of 
Telecommunicationa ahouId IiIue white peper on it so 
that a fair policy on oommunicallon could be formula*J. 
The MTNl has provided mobile facility. 

[English} 

MR. CHAIRMAN: You fInIIh your epeech. You have 
already taken much time. 

SHRI MAN! SHANKAR AlYAR: He II meJdng very 
good pointe .... (/nterrupt/onIJ) 
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7.00 hr.. 

(Translation] 

SHRI SUBODH MOHITE: Recently, a scheme has 
been launchtld by the MTNL which we called as MTNL 
Loop Mobile. It does not have Sim Card and Its rate Ie 
Rs. 1.40/· for three minutes. 

{English] 

However, the rate of the paraJIeIlnetrument that we 
are having, that Is of BPL-AT & T is As. 4. 

(Translation] 

My question to Shri Paswan Ie as to why different 
rates are being charged for the same facility. It Ie becauee 
of the system of the service. 

{English} 

That Ie divided Into two parta. One ia fixed asset, 
what we call the network lyetem and the aecond Ie the 
services. 

(Translation] 

That is why the MTNL ia providing It at As. 1.401-. 

(English) 

They are having the exlatlng 8III8l and they are 
having the network. They are only giving additional 
servlcee to the conaurnenI. On the contrary, pItvaIe mobile 
owners have to fix the 88I8t8; and that II why, the rates 
are higher. 

(Tl1IIIIIIation) 

I am not promoting private owners rather I am only 
suggesting that rates of MTNL and privata operators be 
brought at par. Two operators working In Deihl are 
charging at the rate of Ra. 4/-. They are laying their own 
OptIcal Fiber Cable. The Government lhouid take &tepa 
to equaJIae the ratea by forging a joint venture. They 
should have only one cable I.e. capecIty utIIIaation of 
both the operators should be clubbed. 

(English] 

The rate, for what we call the Inter-city cable, would 
be reduced to' 50 per cent. 

There il one more luggeltlon from any side. 
Whatever bandwlcIh we .... providing to private operators 

Ie 900 GSM, which has to be increaaed to 1800. It would 
be wider than what we are provklng now. 

I will conclude within a minute. 

We are talking loudly of information technology. But 
will aay that communication II the fourth mode of 

tranaportetion. 

(TrarrtJlation) 

It II Faster than aeroplane. If a meuage II deHvered 
from Mumbai, It will reach the deatructlon before the 
aeroplane reaches. 

(En(1lsh) 

It is the prime mode of tranaportetlon. The lIuccess 
of the Indian economy ill determined by 
Telecommunication Department only. Thia is the therne. 
" we want to improve our economy, then, 
Telecommunication Department II the only Department, 
which can do that. But to do that, we have to develop 
certain Ideas. 

[Trartlllation) 

I am thankful to SM Paswan for lriltlating this acheme 
but I would aJao Hke to request him that It ahould reach 
the rural areas also. You are providing facility to the 
poor people but there is no one to listen to them. If a 
daughter calli her mother just to know how llhe Ie, 

[English) 

That II not the proper use of telephone we are having 
utility of telephone to comect vllIagea, to the urban areas 
by way of Intemet. I am from rural area. 

[Tf'llMlationj 

I can cite examp\ea. Telephone connections are 
provided in vlllagel but it Ie not the proper .... e of 
telephones If a father whose son Ie ltudying in city, calle 
his son just to know how he was. Suppose oranges are . 
produced in my field and I sell It at the rate RI. 501- per 
100 pIecea. If my village II connected through Internet, I 
wiN be able to know thai In DeIhl It II being &Old at the 
rate of Rs. 10001- pieces. 

{English} 

ThaI will be the proper use of Telecommunication 
Depertment. To do all theM things, the Government has 
to haw lOme IcIeaa and 801M technoIogiea. 
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[TrllltSlatJon} 

I am expecting eo much from SM Paswan ji. He Is 
a very Dynamic Person. I am very hopeful of the results. 
I pay my respects to him and conclude. 

DR. RAGHUVANSH PRASAD SINGH (Valehali): Sir. 
the hon. Minister for Communications has given me a 
letter. I think It has been given to all the hon. Members 
to purchase cellular phone. A form has also been given 
along with that. I wes happy lIE I have sean that people 
talk on cellular phone at any time from any place. Then 
I came to know that It would cost a sum of Rs. 10.000 
for It. How I will pay this amount? As per the norms. 
telephones are provided to us free of cost. Thle norm 
came into effect since telephone connections were given. 
Therefore. cellular phones should also be provided to us 
free of cost.. .. (Interruptions) 

SHRI SHANKAR PRASAD JAISWAL (Varanasl): 
When salaries are paid to you. why are you demanding 
it free of cost. 

DR. RAGHUVANSH PRASAD SINGH: That is 
sufficient only to cater to the basic needs. Those who 
can afford can buy It but those members who can not 
afford. shou:d be provided free of cost. It Ie a very ...afuI 
thing. Suppose a poor person comes to me wfth hill 
problem. I can ask the collector or the concemed MInister 
about the matters and It would be solved at once. 
Therefore. norms should be reviaed so thai _ are not 
asked to pay a sum of As. 10.000 .... (lnterruptlons) Earlier. 
villagere were not Interested for It. But now they are allo 
aware of Its uses. Therefore. It is very much In demand. 
People are demanding to install telephone from members 
quota. They have deposited money for lest 4-6 years. 
Complaints have been received from Sitamarhi. 
Muzaffarpur. Valshall and Araria. Telephonee have not 
beer! provided till now to the people of Araria who have. 
deposited the amount lince 1993. Telephones have not 
been provided to Vaiahall since 1994. There are 8 such 
places . out of which 6 belong to the my partlamentary 
constituency of the hon. Minister for Communlcatton and 
2 belong to my Parilamentary constituency. InstaUation of 
new telephones Is being delayed In Muzaffarpur district 
since 1995. I do not remember the exact number but It 
runs Into several hundreds. Hon. Minister for 
Communication has stated in his reply that telephones 
wII be immediately Installed In the villages but problems 
ariled at the time of Implementation. When we enquired. 
__ re told that Inatrumc.lI and other related equipment 
are not available. How the work will progrees In the 
absence of the equipment? 

SHRI RAM VILAS PASWAN: I want to tell the House 
thai our frienda from Maharaahtra had also come with 
the same problem. They had the same complaint I took 

them to the concerned officer. Pleue tell us the name 
of the officer who says that inatrument. material or funds 
are not available. I will take stringent action against him. 

DR. RAGHUVANSH PRASAD SINGH: It means 
officers miaiead the people. Eartler the deposit money for 
the telephone wu As. 1000/· but at some pllIC8II It has 
been enhanced to Rs. 2500 to 3000. 

SHRI RAM VILAS PASWAN: Waiting list depends 
upon the registration rates prevailing In an area as Ie the 
casa of Andhra Pradesh. Earlier there were 20 thouaand 
people In the waiting IIat but now the number has reduced 
to 6 thousand. On the oocasions of festIvaIa. _ cut the 
registration fee by haN due to which the number of people 
in the w&iting list Increases. It shot up to 8 lakh. On the 
occasion of Bihu we reduced it by 50%. Similarly on the 
occasion of Good Friday. we reduced the registration fee 
in the whole of North-East, we did It In Banaraa. Calcutta 
and Andhra Pradesh. On some occaaion8 _ reduced 
the registration fee by 50% or some time we even 
enhance It. 

DR. RAGHUVANSH PRASAD SINGH: What about 
urban and rural areas? 

SHRI RAM VILAS PASWAN: It Ie applicable for the 
entire area. It is not the question of urban area or rural 
area. Sometimes different provisions are made for different 
areas. 

DR. RAGHUVANSH PRASAD SINGH: Bihar Is 
backward in the metter of telephone connection. I do not 
think It has any IignHicant place at the national level 
regarding telephone connections. I have vialted many 
areas of Bihar. I found there Ie a long waiting IIat for 
telephone. 

AN. HON. MEMBER: Nowadays you are seldom 
going to BIhar. 

DR. RAGHUVANSH PRASAD SINGH: I had gone to 
BIhar to attend a marriage on 21st, 22nd and 23rd Instart. 
During thoH days I visited 33 villages of BIhar. You 
might have attended that marriage. We have seen the 
situation there. "Tu kehta key kagaz kI lekhl. Main kehta 
akhan kI dekhl.· I am relating my experiencas I had after 
I visited the villages. I am talking of the grand reaIItiee. 

AN HON. MEMBER: He naver stepped out of Chief 
Minister's residence. 

DR. RAGHUVANSH PRASAD SINGH: It is your 
mlecollceptlon. Whenever the laeus regarding the people 
or grand reaIItIeII Ie raieed. they cannot hear It. Telephone 
exct.nges are opened there but theee are not functioning. 
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I made enquiries and come to know u to why one can 
not talk on telephone during night. I found that staff Is 
available but it is due to electricity shortage that the 
telephones remeln out of order. this Is the situation there. 

We suggeat that It should be ensured that telephone 
system remains functional there. Sahlbganj and Dearia 
are In Muzaflarpur district. Sahibganj is an important place 
because the block headquarter Is situated there. Similarly, 
Dearla is also an Important place. There, one cannot get 
connected telephonically even after tfying for two to three 
hours. When we try from Delhi or Patna to connect with 
these places telephonically, we do not succeed. I had 
uked a question on this issue also. I got the reply that 
after laying of optical fibre cable, things would Improve. 
Why this step has not been taken so far. Sometimes we 
notice damaged roads. When we enquired as to why 
these roads are damaged, It was said that roads were 
damaged because oW/cal fibre was being laid there. At 
that time it looked as H we have progressed but even 
today one cannot get connected telephonically from DeorIa 
and Sahlbganj even after trying for hours. Earlier there 
was a provision that If some people apply for telephone, 
a telephone exchange had to be opened In that place. 
But I would like to say that people of villages don't know 
about this provision? In my area, 20-25 people applied 
for telephone but telephone exchange wu not opened 
there. From this It seems as H that provision no more 
exists. Wherever 10 persons apply for telephone, a 
telephone exchange should be opened there immediately 
and H an exchange is opened, It IhouId remain functional. 
It should not stop Its functioning due to the non-avaIlabllIty 
of battery. When enquired It was told that there is a fault 
In the exchange, battery has gone down or there Is some 
technical fault. 

SHRI PRABHUNATH SINGH: It may be stolen. 

DR. RAGHUVANSH PRASAD SINGH: After being 
stolen, It may have gone to your area. 

SHRI RAJIV PRATAP RUDY (Chhapra): Mr. 
Chairman, Sir, in BIhar the theft of electricity Is common. 

{English} 

MR. CHAIRMAN: When you get your tum, you speak. 
or you can tell some of your Members to speak. this Is 
not the way. 

{Tl'lIMIation} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Chalnnan, 
Sir, the Government of India II reeponalble for non-
av.u.blllty of electricity In Bihar. When dIecuuIon on 
electricity takes plaoe at that time I will tell this thing. 

SHRI RAJ IV PRATAP RUDY: Mr. Chalnnan, Sir, In 
Bihar the condition Is such that electricity is available 
only for two hours and here members apeak 80 much of 
Bihar. There the IHe and property Is not safe whereas 
they are holding Government of India responsible for this. 

{English} 

MR. CHAIRMAN: Kindly resume your seat. There 
should not be croaa-talk. 

{Translation} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Chalnnan, 
Sir, technology has developed. The people are not aware 
that telephone can function without electricity. But I would 
like to say that we have developed such technology and 
now we can provide telephone facility In villages. Towers 
have been erected In vUlage after village but 90-95 percent 
of them are not functioning. It may be because of 
technical failure, lack of maintenance or inefficiency of 
person employed there. When tower was erected people 
were very happy that they may be able to telephone 
anywhere but the tower Is not functioning. Therefore, I 
say that the technology should be improved, otherwise 
this system should be removed and another technology 
should be Inducted. 

SHRI LAL MUNI CHAUBEY (Buxar): Mr. Chairman, 
Sir, his time Is over. Pleasa ask him to resume his seat. 

SHRI RAGHUVANSH PRASAD SINGH: Mr. 
Chalnnan, Sir, it Is the demand of people and particularly 
It Is the need 0' rural people because In cities people 
.... having cellular phones whereas in villages there is 
not even a telephone faCility. Therefore, I say that 
emphasis should be given for providing telephones In 
villages. Until and unleaa villages do not progreaa, India 
cannot become strong. As compared to other countrIee 
we cannot march forward. Hence whichever policy Ie 
framed, Its basIa should be poor people 80 that India 
could progreas. I support cellular phones, hon'bIe MPI 
should get cellular phone free 80 that when they go to 
rural ...... and interact with people, then, they could 
Immediately talk to the collector or the Minister about 
their problema. It will imp ... the people. In Bihar, there 
.... 6 aaaembIy seats In one Parliamentary Segment and 
AI. one crore is given for one ueernbIy eegment whereas 
here 8 total of As. 2 crore Is given for the tntire 
Parliamentary constituency and In this way It amounts to 
AI. 32 Lakha per aaeembIy Begment. 

(English) 

MR. CHAIRMAN: Such ..... are raIs8d In the State 
Leglelature, not h ..... 
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[TfMSIation} 

SHAI tAL MUNI CHAUBEY: Should all vlHaga of 
the country be treated like villages of Bihar? 

DR. RAGHUVANSH PRASAD SINGH: Your 
constituency Is BUlCar whe", the system is a total faHu", 
and whe", the law and order has allO failed during Iaat 
50 yeal'l. Hence you have no right to apeak he",? 

Mr. Chairman, Sir, I hope that the hon'ble Minlater 
will pay attention towards those Issues which I have 
raised. The way the means of communication have 
expanded, the vHlage folk wiD forget the bitter put and 
win be able to speak on telephone with anyone while 
aIttIng at home. Since new technology has developed 
therefore the villages will also develop. 

SHRI MAHESHWAR SINGH (Mandi): Mr. Chairman, 
Sir, I rise to speak In support of Demands for Grants 
related to Telecommunication. The", is no doubt that the", 
was a time when telephone W88 considered a luxury but . 
now-a-days, it has become a necessity for common 
people. FIl'lt of all, I congratulate the hon. Minister for 
this ",solution that telephone would be provided in every 
village by the year 2002. I am happy that hon'ble member 
halls from rural area and loves vlliagee. I believe that he· 
wiN succeed In his ",solution. But it is also a fact that 
today it is not easy to achieve the aim because according 
to the geographical condition of our country th8nl a", 
many Inaccessible regions. Perhaps hon'ble member Shri 
Sontoah Mohan Dev was sleeping and now he has waken 
up. When he was epeaking it seemed that 88 If he wu 
praising all the good works done during his tenu",. While 
speaking hon'ble member Shri Rupchandji went to the 
extent of saying that the telephone which were inataJied 
have stopped functioning I.e. the hon'ble Mlniater is 
respollllble for this bad altuation. He wanted to convey 
that the prevIoua Governments had worked wondera. " 
that waa 10 the country would not have lagged behind 
10 much In the field of telecommunication. 

Mr. Chairman, Sir, I would like to quote the example 
of Himachal Pradesh. The total area of Himachal Pradeeh 
Is 55000 sq. km. and only four members of Pariiament 
are elected from the state .... (Interruptions) Please lIaten, 
your turn will also come, how many times will you 
remember Sukhram. Sir, the Mandi constituency is spread 
over 32,000 sq. k.m. and from remaining area of 23,000 
Sq. k.m., three members of Parliament a", elected. But 
from an area of 32,000 Sq. k.m. only one member of 
Pariiament Is elected. All tribal reglons-Lahaul-Splti, 
Klnnaur, Bharmaur and Pangl come. under my 
constituency. I would like to expreea my gratitude ~ 
former Minister of Communication Shrl JagmohanJI 
because last year I had made one epecIaI requeet to 
him due to which not one but eleven M.C.P.e.. we", 
InataJled in one year. Today in that lnacceaalble tribal 

region the", are all telephone exchangea and you a", 
saying that no work is being done. Sir, u far aa Himachal 
Pradesh is concerned, today the", a", 710 Exchanges in 
that circle In which moat of the exchanges we", aet up 
during laat 3-4 yeara and the", a", 2 Lakh 85,000 
telephone lines. The number of MARR syatem, about 
which you we", mentioning is 2840. It is a fact that 
MARR system is a total failu",. The hon. Mlniater hirnaeH 
has admitted this fact. At p,..ent mo", than 90% of 
MARR systems a", lying non-functional besides other 
goods In the store. Therefo"" through you, I would like 
to tell the hon'ble minister that the facility which has 
been given under MARR is only for name sake. It would 
be better If this syatem is withdrawn and replaced at the 
earliest. 

Mr. Chairman, Sir, 88 far as tha question of telephone 
exchanges are concerned I had al",ady mentioned as to 
how much prog"'88 Himachal Pradesh has made In the 
field of telecommunication. Besides this, ·1 would also like 
to draw your attention towards M.C.P.C .. As I had said 
earlier, the", is a need for sateUite systam and M.C.P.C. 
You all know that in my Parilamentary Constituency 
Rohtang Paaa is one such pass which remains clO88d 
for around 6 months. The working saaaon is very short 
partlculariy In Lahaul-spltl and Pangl tribal arau. If 
M.C.P.C. is not made available the"" then it is not 
possible to achieve this year's target. The",fOnl I would 
like to request the hon'bla Mlniater that for this tribal 
area and for all tho.e araas whare there i. heavy 
anowlall, the materials should be supplied weH In time 
during summer season because only then we can achieve 
the target otherwise we will lag behind In this field. I 
hope that you will pay special attention towards this ~ 

Mr. Chairman, Sir, as far as the will system Is 
concemed, it Is very suitable particularly for those a", .. 
where the", Is heavy snowfall. But, 80 far, will system 
h88 been Installed at Thanedhar In Himachal Pradesh on 
trial buls. After this, no equipment haa been installed In 
Himachal Pradesh. This system should be Installed and 
the required equipmenta should be provided immediately 
for the places In Himachal Pradesh aa ltemanded by 
Chief General Manager (Telecom) of Himachal Pradeeh 
80 that prognlSl may take place In that region. 

Mr. Chairman, Sir, so far INMAR system Is 
concerned, I have seen that Nt: It can aiao be used In 
the form of village public telephone. It can be carried In 
a small briefcase and it is very handy but ita rate is very 
high. Earlier we we", told that ita charges are Rs. 100/· 
per minute but after your intervention, the Mlniatry has 
said that In inacceaeIbIe areas they wII charge Rs. 251-
per minute. You wII agree with me that even this rate is 
very high and it is not poasIbIe for the poor peopla living 
in remote and backward regions to pay this much 
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amount. Therefore unle.. Its rates are brought at par 
with the rate of local PCO lUI then the poor and backward 
people living in remote and hilly areas and caves will not 
be able to make Its proper "18. Hence I request that the 
rates of INMAA set should be brought at par with the 
rate of P.C.O. particularly in hilly and backward and border 
areas. Further, I request that INMAA system at PCO 
rates should be provided in Mandl, which is my 
parliamentary constituency and It Includes Lahaul·epItI, 
Pangi, Bhannaur of Chamba district and whole tribal belt 
of Kannaur district. 

Mr. Chairman, Sir, through you, I would like to bring 
to the notice of hon'ble Minister that so far two sets of 
INMAA system have been installed In our state--one Is 
installed at tribal area called Khoksar and the other at 
Marhl but Its rates are so high that common people not 
In a position to use it. The common people will be able 
to make its pro:>er use only when its rates are brought 
at par with the rates of PCO. If the rates equal to P.C.O. 
are not charged from the people who are making calls 
from those telephone sets which are Installvd under 
INMAR system then Its use in the rural areas will not 
only become difficult but also impossible. 

Mr. Chainnan, Sir, as Prabhunath Singhjl has said, 
the contract system is prevailing in the work of laying 
cables. The contract Is given from the project site and 
the C.G.M.T. or the G.M. has no control over it. It is the 
duty of the Director of Project site to call tenders for 
laying cable. The office of the G.M. who calls tenders for 
Himachal Pradesh Is located In Jalandhar. The official at 
project site give contracts and they get the work done 
through the contractors. The local telecommunication 
officers have no control over the contractors and thus 
the contractors act arbitrarily and take much time in laying 
cables. At pres"nt the work of laying optical fibre cable 
is going on. In that thers is one condition that the contract 
will be given only to that contractor who possesses some 
experience of this work. 

SHAI AAM VILAS PASWAN: Mr. Chalnnan, Sir, 
through you I would like to infonn hon'ble Maheehwar 
Slr.ghli that I have abolished that system. 

SHAI MAHESHWAR SINGH: Those who have taken 
contracts, does not work. The C.G.M.T., G.M. or T.D.M. 
have been made responsible for not achieving the targets 
and attempt is. made to put the blame upon them though 
the fault lies with the contractors. 

Mr. Chairman, Sir, I would like to express my 
gratitude towards hon'ble minister because he hu made 
it clear that now this system hu been abolished. As 
regards telephone connections people of rural areae are 
very much enthualutic. There the people are themselves 

doing the work of digging and laying cables in the form 
of ·Shramdan". Therefore, I believe that It will accelerate 
the pace of work .nd wi aIIo provide employment to 
local people. 

Mr. Chairman, Sir, as far as the question of shortage 
of staff Is concerned and as Shri Prabhunalh SlnghJI has 
aleo said the hon'ble Minister will also agree with me 
that In Himachal Pradeeh only one person Is provided for 
three telephone exchange and there Is a distance of 30 
Kms between two exchanges and It 18 just Imposalble to 
rectify faults in the three exchanges during on day. 
Therefore, I request that permission should be granted 
for recruitment of casual employees 80 that at least 
presence of one employee could be ensured In every 
telephone exchange and he must be a local resident 80 
that telephone exchanges are maintained proper1y and 
they can function efficiently. 

Mr. Chairman, Sir, 80 far as the l118us of depotltlng 
~ telephone billa 18 concerned, great inconvenience Is 
being faced In rural areas In this regard because there 
Is nl) provision to depoaIt them In branch poet offIcee 
and people of rural areas have to cover long dlatances 
for depositing their telephone bills. An average bID of 
telephone is As. 3001· while it takes more than As. 1001· 
In travel expense for depositing this Bill. Hence, the 
situation Is such that the customer ends up paying more 
amount than the actual bill as travel expenses. 

Mr. Chairman, Sir, there may not be more than 100 
telephone subar1bers in one vi,11ege and If we take up the 
average bill of a telephone as Rs. 3001· then it does not 
amount more than ·As. 30,0001· per month and in my 
view the Poatmaater in the Branch poat office wiD not 
face problem In handling As. 30,0001· of ceah amount. 
The arrangement for depositing the cash In the bank 
within 48 hrs. of its receipts or fixing a particUlar day of 
the month for depositing the telephone billa in the post 
office cen be made. As this kind of arrangement has not 
been made so far, the demand for upgrading the post 
offices has been growing. Whenever we write anything 
to Post Master General about the Poat 
OffIce ...... (Interruptions) 

SHAI RAM VILAS PASWAN: How far do the people 
have to go? 

SHAI MAHESHWAA SINGH: They have to go 30 to 
40 Kma. away from their places as sub-poat office Is not 
there. 

SHAI AAM VILAS PASWAN: We would consider 
upon the matter of making ()he single system. As there 
are problema In keeping money, 80 identify one branch 
post office out of four branch post ofIIcea. Even If It does 
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not serve the purpose, then we would deliberate upon 
lOme other alternative. 

SHRI MAHESHWAR SINGH: Thank you, Sir. There 
Is a lot of difficulty. In getting the bills depoeitecI. One 
thing can be done, wherever there .re banks, this money 
can be deposited In banks lituated In the rural ...... by 
giving them handling charges for this. 

So far .. the question of opening the post offices Is 
concerned, the Govemment should take policy decIaIons 
In this regard. Whenever there Is a demand we write to 
the PMG. And we get the oft-repeated reply that as per 
the departmental norms, post offices cannot be opened 
there. The Government must take some policy decision 
as to whether post offices are to be opened In each 
Panchayat or not. Government should take this decision. 
And then only we shall write letter accordingly, otherwise 
we get the same answer by the department the Finance 
department would never let you open post office In 
villages. 

Sir, in Sunder Nagar area of Himachal Pradesh, there 
Is a grand building. Even during the tenure of Shrl 
JagrnohanJl, I had written a letter that this grend building 
has been constructed for the reason t!let training of JTO 
etc. could be Imparted there. Presently, the whole building 
is lying vacant except for two rooms which are being 
used for a small exchange. I received a letter from 
Jagrnohanjl alao In which he had given consent that 
training for JTOa and other officers would be done there. 

At the end, I would like to draw your attention towards 
the E.D. empIoyeea. I am fully confident that the problema 
of these employees would be IOlved by your goodIeIf. 
Talwar Committee had given its report and the 
Government had also given assurance that It IhaII be 
implemented soon. They have again given an ultimatum 
for going on strike from 2nd of May. I am confident that 
you would solve their problems after having requialte 
dialogues wtth them, because now-a-days, they are not 
considered to be an employees, but are called surplus 
employees. I believe that you would definitely solve their 
problems also. 

Mr. Chairman, Sir, I express my gratitude for giving 
me an opportunity to speak. With this I conclude. 

(E~J 

DR. V. SAROJA (Rasipuram): Respected Chairman, 
Sir, I thank you very much for giving me this opportunity 
to aseocIate myself with the observations made In this 
august House on the Demands for Grants for 
Communlcatioh8. At the outset, let me come out wtth a 
request on behalf of all the parliamentarians here. The 

out-of-tum quota for the Members of Parliament may be 
Increased from 50 per year to 100 per year becauee It 
Is not sufficient to cater to the demands in their r.epecIIve 
constituencies .... (Inl8rruptions) 

SHRI RAM VILAS PASWAN: I will reply. 

DR. V. SAROJA: I hope there will be a positive 
reply from the hon. Minister. There should be • clear 
and comprehensive policy for communications. There has 
been a National Telecom Policy, 1994 and also In 1998. 
There are also many modifications which have been 
adopted by the Ministry, that Is, a separate Department 
for Telecom Services (DTS) and another Department for 
Telecommunications and alao the Telecom Commlulor, 
to handle the matters relating to the coordination between 
DOT and DTS. 

What Is the net result? Seventy-four per cent of the 
rural population In India are not gelling I8Iephone facIItIe8. 

What Is the achievement today? In the rural aIN, 
the Tete-density Is two per thousand and It Is 34 per 
thousand In the urban area. 

II Is said that during the Ninth Ave Vear Plan, the 
given target will be completed. I want to know from the 
hon. Minister the strategy adopted to achieve the target. 

As far as the National Policy Is concerned, what Is 
the Impact on the rural tariff subeldy? We have given 
thrust to the computer education In the IChooI level aIao. 
But what Is the achievement? How far have we moved 
towards the modem technolog), that win be associated 
with the school children? 

Sir, In the Nordic countries, number of community 
Tete-services are available In !he rurel centres. These 
are multiple purpose centres, prOviding computer and 
telecommunication facilities for local communlllee to .... 
the distant education, gMng computer training, village han 
faclllllee and to help local small entrepreneurs by providing 
business Information, Information on office facHllles and 
giving !hem profeaslonal training. Sir, It Is high time that 
we thought on these lines Instead of carrying over !he 
outmoded Telecom PoHcy and thlt Indian Telegraphs Act. 
It should be substituted by a new law keeping In view 
the economic globalisation in the country. 

Sir, It Is my observation that the telephone exchanges 
should be modernised and updated with technical 
exchanges. In this context, I want to draw the attention 
of the han. Minister towards t"'e Telecom Policy of 1994 
where one of the obJactlves was to en8ure that India 
emerges as major manufacturing base and a major 
exporter of I8Iecom equipment. The second objective wss 
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to give active universal aervice, covering villages, as eaIty 
as pol8lble. I want to underline the words, the quality of 
telecom services should be of world standard. 

Sir, where do we stand today 18 far as recruitment 
in the Telecom Department is concemed? According to 
the Information available with me, the last recruitment 
was done in the year 1984 and after that no recruitment 
was dC'08 In the Telecom Department. I do agree that 
there is development to the tune of 200 per cent, but 
where ia the maintenance? If there is no maintenance 
and H there ia no manpower how can we expect the 
Depaltment to deliver 100 per cent world standard eervr.e 
to the rural people. I want to have a pointed reply In thll 
regard from the hon. Minister. 

In my area, setting up MTNL at Chennai, Chennai 
Telephones eama about Rs. 960 crore per year. But 
what is the amount spent for the Telecom Circle, Tamil 
Nadu? It is a very meager amount. I would request the 
hon. Minister to earmark a sizable amount for the 
maintenance and the quality of service to be delivered to 
the people of my State. 

As far as optical fibre aystem usage is concerned, It 
la my observation that we have not yet understood the 
mechanism. 

We have not understood thoroughly about the usage 
and also the cost benefit ratio. Sir, I would like to know 
from the han. Minister about the fibre optic ueege In this 
Department and also the cost benefit ratio. 

Sir, in my State, the target for the year 1999-2000 
ia 5.5 lakh telephone connections. But today in the year 
2000, the waiting list is to the tune of six lakhs but the 
target given is 5.5 lakha. I would like to request the hon. 
Minister to complete the target by the year 2001. I elso 
request him to give more funds. The TamY Nadu Circle 
has sent a proposal to achieve the target of Rs. 1,300 
crore. I request the hon. Minister of Communications to 
allot more funda In this regard. 

Sir, as far as the post office Is concemed, In my 
area, there Is Mullu Kurichi Branch Post Office in 
Senthamangalam Assembly Constituency. I would request 
the hon. Minister to upgrade that post office. Nearby that 
post office, there Is Uzhipuram sub-post office. One aub-
post master some clerks is working there for more than 
10 years without incurring extra expenditure to the 
Government. May I request the Minister to upgrade this 
post office? Also promotion can be given through 
redeployment and the sarne person can look after the 
poet office. They can cater to the needs of the local 
people. Matching saving Is also available with 1.11. 

Sir, in Authur Aaeembly Conatlluency, we need head 
post office building and also a Itaff quaMI1I building. 
The land II available. I would request the hon. Minister 
to dot more funda. Fund may be IIIIotted for Veeregalnur 
poet office and quarter building for the poet-master. II II 
in ThaJvaaal A8aembIy CoMtItuency. 

Before I conclude, It II gtv., to understand that during 
1999-2000, It Is propoeed to modemise 60 post officell 
by lnatailing 100 rnuItIpurpoae counter machlnee. May I 
request the hon. Minister to upgrade both Salem and 
Nemakkal head post offices ao that my constituency 
people wiN be benefitted? 

As far as the Intemat serv1ce8 ere concemecl, they 
have been given through VSNL by a public eector. May 
I request the han. Minister that It can be done through 
the DoT 80 that Ii separate gateway can be providltd 
and Intemel facilities can be provided for the rural people 
at a Iea8er coat? 

As far as the r.ellular system Is concemed, Namakkal 
and Salem areas are industrially and educationally Well-
developed areas. The DoT can think of providing cellular 
system in my area. Sir, I associate myself with my hon. 
colleague. In the telephone exchange Itself we can have 
a counter on part time beals for paying the telephone 
bills 80 that the rural people can aVQId wafting on the 
queue for four or five hours every time. 

SHRI RAM MOHAN GAeDE (Vijayewada): Reepec:l8d 
Sir. I wIah humbly to bring to your notice the following 
points for public utility in the Vljayawada constituency. 

Vilayaweda Telecommunlcationa Is making rapid 
strIdea In providing reliable atate-of.the.ar communications 
aervtcas in Krishna dIatrict. The TaJuka8 covered In the 
constituency are: Vileyawade, Jaggalahpet, Tiruvur, 
Mulavaram and Nandlgama. 

CeHular Phone Services are going to be started in 
Vljayawada city, but only 1000-lIne equipment has been 
aDotted. Vijayawada being the second biggest commercial 
centre In the State, at least 5000-1108 exchange may be 
allotted In place of 1000-llne. 

The area of coverage for the above mentioned 
Cellular Phone Service Is very much limited to the 
Vllayawada city limits. The Department of 
Telecommunications must give services throughout the 
district and the equipment must be lnatalled accordingly. 
Thll Is of utmost importance for smooth development of 
the district. MachNlpatnam being the district headquarters 
of KrIshna dIatrict, 1000-1ine exchange for Cellular Servlcea 
must be earmarked for Machllipatnam. The town has 
tremendous potential for Cellular phonea. Private 
operators, namely, MIs Tata CeUular and JTM are already 
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operating their services partly In the district. In order to 
haw buelneee edge over theM private operators, DoT 
88NIces must cover the entire dI8trIct in the first phase 
ilBelf. So, the equipment may be allotted accordingly. 

Tariff must be lower than that of the private operators 
such that the objective of the New Telecom Policy, 1999 
to make the services affordable and available throughout 
the district, is fulfilled. The tariff should be on par with 
the tariff of the celhJlar services of MTNL, which Is of 
utmost Importance for smooth development of the clstrlct. 

Internet services have been Introduced In Vljayawada 
only. This facility must be extended shamelessly In the 
district so that the services can become more popular. 

Presently, the coin-collecting boxes installed In 
Vijayawada city are not sufficient. I request that these 
should be allotted In good number to the district. In the 
first place, 500 boxes may be allotted. 

Wireless-In-Local-Loop (WLL) telephones are being 
given In two SDCAs of the district. Keeping In view the 
Inaccessible areas In the district, 5000-line equipment may 
be given so that all the ten SDCAs are covered by 
Wireless phones. 

Appropriate equipment may be supplied to achieve 
the objectives of the New Telecom Policy and to achieve 
a tele-den81ty of seven per cent by the year 2005. 

Voice Mall facility is essential to be given for the 
customers of VIJayawada. It was proposed one and a 
half year back to supply the &qulpm8nt, but 80 far the 
equipment II not made available. Had the equipment been 
Installed one and a half year back, we would have 
recovered the cost of the equipment by now. 

V1jayawada is a fast growing city and there Is an 
urgent need to have own buildings to Instal exchangee. 
Sites are required at Singhnagar, Gunadala, Chittlnagar, 
Krishna Lanka and Gandhlnagar. 

Lastly, full-fledged CGHS facility should be extended 
for the benefit of the Central Govemment employees In 
Vljayawada, as recommended by the Fifth Pay 
Commission. 

With these points, I thank you once again. 

[Translation] 

SHAI RAM SAGAR RAWAT (Barabankl): Sir, I am 
happy that the Department of TeIec:ommUnk:atlon II under 
a aIdIIfuI and experienced MInIster. SIr, this department 
had become defamed In the entire COI.IItIy due to .. 

poor technology, this department has really improved a 
lot since It h. corne In the hands of Shrl Benl Pruad 
Verma and Paswanp and Its development In rural ..... 
Is proving to be quite ben8fIciaI. But what should we do 
of the MRR Installed In .very village, which h. abruptly 
become defective. But they are not tu be held guilty for 
that. No decialon by the telecommunlcallons department 
to the effect that the MRR should be made beneIIcIaI by 
tying lin.. of new technology, wee taken. So, I r.queet 
hon'b!e Minister of teIecommunIcatI that In the n.nI 
a..... of BarabanId, where this demand Is becomtng 
prominent and where even funds were rataed • per the 
norms, there also the telephone lines have not been laid. 
I therefore request that people of this area Ihould get 
telephone connections. In our district, numerous buildings 
for telecommunication have been constructed at various 
places Including Kothl, Subaha and Bhelwal, but they 
have not become fully operative. If you would make a 
little efforts the people of these areas would be benefitted 
a lot. 

Sir, Asunder and Hydergarh exchangee, which are in 
my Lok Sabha constituency, always remain out of order. 
The officers there do not come to rectify them. Their 
machines stop working and they give the ground that 
machine hu become inoperational. We have been 
requesting the Govemment as also the \Jepartment to 
rectify them but on 1)08 has rectified it. I would request 
hon. Minister that we shall be hlghy grateful If machines 
of these Important exchanges may be roctIfied. Sir, at 
the end, I would make a reque.t to you regarding my 
peI*)f18l problem. I have been an M.P. from 9th Lok 
Sabha to 11th Lok Sabha. Now this Is for the fourth time 
that I have become a Member of Lok Sabha. I have 
neyer used the telephone more than the facility provided 
to me nor have I ever received any bill of ey.cessive 
amount. But In 12th Lok Sabha, when I was defeated, a 
bill of more than Rs. one lakh for four months was sent 
to me. Many other MPs have also been receMng such 
kinds of bHIs. I have also written a letter to you. When 
you will conduct an investigation In this matter, then you 
would come to know that during these four periods of 
Lok Sabha, neither I have received any such faka bin, 
nor have I ever misused the telephone. This Is a fake 
bill. Kindly get this matter Inveatigated and do juatlce 
with us and please do away with this fake bHI. 

SHRI RAM VILAS PASWAN: I would get all the 
grievances of hon'ble Members Investigated by Vigilance 
department whosoever member complaints tor that. 
Perhaps I have given directions aI80 regarding this, we 
would trace out the error and would get luch matters 
Investigated by Vigilance department. The concemed 
officer would come to you and would take the report 
only after taIdng to you. 
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SHRI RAM SAGAR RAWAT: I would Uke to extend 
my thanks to the hon'ble Minister. I received a letter 
from him. Same thing is written In the letter, which he 
has stated here right now, that he would ractIIy this enor 
after conducting an Investigation in this matter. 

AJ. the end, I would make one more request that In 
my ..... there II an area In between the rive ... GomatI, 
Rari, Kalyani, Ghaghre and NaJyya comprlelng of 300 
vlliagee. In the big Panchayall of these viHages, 20, 26 
and even 50 people from each Panchayat have given 
application for this. 

17.58 hr •• 
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Telephone facility may kindly be provided In our area. 
It was said that there was no shortage of material for 
this purpose as also extension of telephone, but the matter 
is heid up somewhere. I urge upon you for the expansion 
of teiephone facility in that backward area. 

With these suggestions, I conclude and extend my 
thanks for giving me an opportunity to speak. And I would 
alao extend my thanks to hon'ble Minister that he Hstened 
to me very carefully and also for his intervention. 

VAiDYA VISHNU DATI SHARMA (Jammu): Hon'bIa 
Chairman, Sir, the present Govemment have fixed new 
targell and efforts are being made to achieve those 
targets. i am glad that the hon'ble Minister visited Jammu 
and Kashmir and he himself saw the miserable situation 
prevailing over there. Jammu and Kashmir Is affected by 
terrorism, Particularly my constituency Poonch and Rajourl 
where large number of people have been killed. Sir, this 
is a hilly area. There is no telephone facility In remote 
areas of this region. It is true that solar system operated 
telephone cabies were laid in some Panchayats areae. 
There are total three hundred fifty Panchayats in this 
area and this system was installed only in twenty percent 
Panchayats and that too has not been proved sucx:eeaful. 
In this region, the telephone service is the only means of 
contact. In far-flung and hilly areas, when any perean Is 
killed by the mHltants, It takes two montha to report his 
killing. In absence of telephone facility, any incident that 
has taken place In village comas to the notice after two 
montha. During the last twenty years, districts and Tehails 
of the alea Ilave been re-bifurcated. Post Offlcel 
operational in that region are according to the bifurcation 
of the old districts and Tehails. Today there Is a need to 
start new Iystem. Due to creation of new dlstrlcta and 
Tehsila, old postal system has become useIeee. It takee 

two months for a letter to reach Ita deatlnatlon. In this 
region, poataI lyatem ehould be reorganlaed, New poet 
ofIioee Ihould be opened In that ..... Telephone faclllly 
should be provided In each Panchayat of this ..... eo 
thet Information could reach expedltioualy from one place 
to other place In this area 

18.00 hra. 

and people could be protected. Ther8 Is a ehortage or 
Itaff In the major telephone exchangea or the area. In 
this connection, complaints have been med In Jammu. It 
Is true that there Is ellght Improvement In the system but 
ItiII there are a number of telephone exchanges which 
are not operating, For the Ia8t aeveral years private 
operators ant not operatlni/ in this field becauee the 
people have obtained stay ortler from the courts due to 
prevlllence of corruption amongst· the employees engaged 
In this sector and .. e reauh people are jobleas. Now 
that stay has been vacated. I demand that the applications 
pending for S.T.D. and P.C.O.'s should be cleared 10 
that people could get employment. If private operators 
starts operetlng thll facility can be made available to the 
people In remote areaa. In Jammu, solar system tower 
has become useIeas and telephone facUlty can be restored 
by providing new operation cables there. 

Hon'ble Chairman, Sir, I request that telephone facility 
should be provided to the village Panchayata at the 
eartiest. In this regard, the hon'ble Minister had aIao 
announced that telephone connectiona wUI be provided 
to each Panchayat but It has not been provided 80 far, 
Worit Is being done in this regard In lome Panchayata. 
Today the population of Jammu and Srtnegar Municipality 
Is about twelve latch but cellular phone service Is not 
available there. If private operators are permitted to 
function in this field, It will be beneficial for the people. 
Due to this, revenue of the Govemment will aI80 Increaae. 
Similarly work Is needed to be done In reepect of areas 
which generally remains snow covered. In that area work 
can be undertaken for two-three monthl from now and If 
the Govemment Intends this facility can be provided In 
those are ... 

SHRI RAMDAS ATHAWALE (Pandharpur) Hon'ble 
Chairman, Sir, upto what time, proceedings or the House 
will continue today? Whether time of Houee Is being 
extended? 

MR. CHAIRMAN: The Buslnell AdvIsory Committee 
has decided to extend the time of the Houee til dIacI_1on 
Is over on these dernanda. In tOtal. six hours were aIIotIed 
for debate, out of which three hours have Iapeed and 
three hours are left. 
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SHRlKlRTI SOMAIYA (Mumbal North Eat): Hon'ble 
Chalfman, .Slr, how many Members are yet to apeak? 

MR .. CHAIRMAN: 12 members are yet to speak. If 
the HoUle agreea to extend the time then thie clacuaalon 

I may be continued. AI the Houee agree to extend the 
time so this dlacu .. lon win go on. 

[EngiItItI] 

SHRI A.C. JOS (Trlchur): We will sit provided the 
Minister gives one more mobile telephone. 

Translation] 

SHRI PRABHUNATH SINGH: Hon'bIe Chalnnan, Sir, 
the hon'ble Minister is HstenIng to problem of different 
zones. The speeches of Members who are yet to 8p8ak 
should be considered delivered in the House. 

MR. CHAIRMAN: Shrl Valdyajl, to continue his 
speech. 

VAiDYA VISHNU DATT SHARMA: Hon'bIe Chairman, 
Sir, Municipalities are existing both in Jammu and 
Srlnagar. It hes been decided that the Municipalities 
provide fund to the Department of telecommunication for 
laying of cables and for repairing of roads. The 
municipality there does not undertake repair of the roads 
which remain dug for months ahogether. I am of the 
view that it would be far better If the repairing work is 
done by the department of telecommunications. With this 
request I conclude my speech. 

SHRI LAXMAN SINGH (RaJgarh): Mr. Speaker, Sir, I 
extend my many-many thanks to you for giving me an 
oppo~1ty to participate In the discussion on demands 
on grants of the department of telecommunication. When 
the qUllllllon of telecommunication system arises, we can 
not forget the fact that the real Improvement In and 
extension of telecommunication Intrastructure took place 
during the reign of two stable Govemrnent lasting ten 
yea ... and both of these were the congress Government. 
We have to folloW the path they have made for and 
shown to us and I think that the present Govemment will 
also try to contlm... to expand It. But In the race of 
modernisation we haw alsO to take account of the fact 
that today our postaJ network Is In an Inooherent ..... 
while not forgetting that there are 153000 post offtcee In 
our country out of which 137000 are In rural ar .... There 
...., apprehen8Ion In the minds of three Iakhs regular 
and three Iakh extra cIepartm8ntaI, totaling Ibc /akh postal 
employees whose life Is oonnected to the p~stal 
dspartmenta thai their future is not eecure. The WIephone 
ayatem has not been eetabIIehed firmly In nnI arMS, 
hence evan today, common men depend on postal 

department. No clear policy has yet been framed for the 
employe.s of the postal department. They ar. 
apprehensive that their future may be jeopardIsedby 
the arriYal of multinational companies here which would 
be wefcome In the wake of modernisation and 
IlberaJieation of the country, though It Is neceeaary to be 
a part of the race for rnodemIaatIon for If we do not do 
eo, we would leg behind. But the poataJ employees are 
apprehenlsw that the democIe's sword has been hanging 
owr their head. Hence It is vsry necesaary on the part 
of hon. Minister to dispel this apprehension and fear from 
their mind for some employees are bent upon dIaNpltng 
the postal and telecommunication services. We may do 
.. much modeml8atlon and however hard we may try, 
our system cannot be established properly until our 
employees are satisfied. Hence I would urge upon you 
to pay attention to the expectation of the postal 
department which are being neglected presently .. In 
case of pestal staff college, Ghazlabad which has not 
been provided expected allocation In the budget. Your 
training centres also have not been provided adequate 
funds. It Is the grievance on the part of those Institutes 
and centres whIch I am conveying to you. 

Sir, you have started C-Dot facility and also expanded 
It and you have done it in the past also as also you 
Intend to do now. So far we have laid six miNion C-Dot 
exchange linea in our country. Even then the 
telecommunication system functioning In our rural areas 
Is not that sound as it should be, It Is necessary to go 
Into depth to find out the reasons thereof. Now an MP 
from Bihar had expressed his concem, whOe RudlJI was 
also lementing that there Is no regular electricity supply 
there. It Is a fact that many areas are facing problem of 
electricity supply. There are also several such places 
where the power supply remains cut off for more than 
two days. In such a situation It has become Imperative 
that we should pay attention towards soter telephones 
and production of sclar energy. No attention has been 
paid towards the solar energy In your budget and the 
appropriate funds haw not been allocated for this sactor, 
ln8tead no mention has been made about It Is the entire 
budget. We can run many telecommunication centr. with 
the help of solar energy. 

Mr. Chairman, Sir, we -have bright sun light for 200 
day. out of 385 day. in our country. If we take advantage 
of It by converting It into solar energy, then we can 
spread the network of telecommunication to many areas 
besides linking them with each other. 

Mr. Chairman, Sir, I would like to submit to han. 
MInister that he haa mada an action plan on information 
technology. It Is a very good thing. Shrl Jaawant SIngh 
P III the ChaIrman of this task force and It '- your cbjecIve 
to make India a super power In the field of InfonnatIon 
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technology. Your objective Is a noble one and we are 
with you on this account. India Is a great country, a 
great power of the wortd and will always be 80 and will 
become even stronger but it is easier said than done. 
We will have to take firm steps to realise this aim and 
you have to seek the support to those persona al80 who 
are outside your Govemment. One more thing you have 
to keep in mind Is that if you want to convert India Into 
a super power In the field of information technology, then 
you will have to expand the Research and Development 
facilities in the country. 

Mr. Chairman, Sir, today America holds an apex 
position In regard to the Information technology but " 
one goes there and see, he will find that all the engIneel'l 
and acientlata working theae belong to India. When the 
American President Bill Clinton came to India he aIIo 
visited Hyderabad to see the progreas of Information 
technology In Hyderabad and seek the 888letance of the 
technical experts who are working there. If we could 
expend over R&D baae, we would not have to import 
the material from outside which we do at a very high 
cost of foreign currency. We can prepare the same things 
on our own at a very cheap rate making them easily 
available throughout the country. 

Mr. Chairman, Sir, through you, I would like to say 
to the han. Minister that he has provided the Intemet 
facility at several places. We want that this facility may 
be made available In each block of the country. Though 
Internet is a very effective modern means of 
communication but it also poses a lot of problems. I 
would like to tell about my home state Madhya Pradesh. 
We could hardly print one or two pages throughout night. 
It Is very neceasary to Improve it on this account what 
are the reasons behind it, whether technical or something 
else, this only your department would tell for it can be 
explained better by the employees of your depal1ment 
becaU8e I am not a technical expert. But I am of the 
view that while expanding network, we will have to take 
steps to ensure that the securtty of the. country is not 
endangered. This aspect of securtty of the country should 
be given top priority while expanding the interest. 

Mr. Chairman, through you, I would like to submit to 
the han. Minister that In this budget, he haa mentioned 
about D.O.T. and has bHurcated it Into two parts. One Is 
DTO and the other Is QTS. Satlafactory results are not 

'comlng from DTS I.e. the Department of Telecom 
Services. There is a need to make it more efficient. There 
are many comp/aints on which no congnizance Is being 
taken by the Department and thel'tl Is a need to pay 
attention to il. 

Mr. Chairman, Sir, It is a goocIlNng that both foreign 
direct Investment and private doIne8IIc Inveatment have 
been accepted by the Minietry of Telecommunication. A 
total of Re. 27399 crore of private domeeIlc inveMment 
and FOI of R •. 36108 orore has been made. WhBe 
accepting these Investments, ~ thing which have to 
take care of Is that we .houId encourage our domeaIIc 
Investol'l also. There is no dearth of talented people In 
our country and our industrialists are not inferior to 
anyone. Hence you will have to pay more attention 
towarde private domeatIc 1nveet0r8 and give them priority 
over foreign Invutore. 

Mr. Chairman, Sir, It Is good thing that hen. Minister 
haa said that by 2002 all the villages of India win be 
connected through telephone ntrtwork But the targets flxed 
are never realised. You have fixed a target that under 
VPTa, 45136 vIIagea will be connected tn village PCO' •• 

I am afraid that you would not be able to reallee'thIs 
target because the method of wortdng of the employees 
of your Ministry does not reflect It. You have developed 
WLL technology but it Is not giving satisfactory reauIta. I 
suggest that you should bring about Improvement In the 
telephone services In small dIatricta and Nrai are.. For 
achieving this purpose we should train the educated 
unemployed youth .. the technology h .. been changing 
fast and new technology Is coming day In and out. 

Today, the ITI'. have been opened In aImoet all the 
state. of the country. W. have opened ITI at block level 
In Madhya Pradesh. You ahould Include telecom related 
course. In ITl's so. that the unemployed educated youth 
CQuid get training there and help In improving the sagging 
ayatem. 

You have also framed a new telecom policy In 1999. 
In It, you have mentioned that 15 per cent of tale density 
will be achieved by the year 2010 but you will also have 
to pay attention towards thoee etatee aIeo which have 
been mentioned by the committee on teIecornmunicatlona. 
Theea states are Assam, Bihar, Madhya Pradeeh, Oriaaa, 
Rajasthan, Uttar Pradesh, W&et Bengal and Jammu and 
Kuhmlr. The level of tale density In theM states Ie 
extremely low. It has been referred .. 'abysmally low' by 
the Committee on Telecommunications. You IIhoIlId pay 
special attention towards tMae stat.. and conaIde .... 
prog ..... should be done In these 8Iate8 while Increulng 
tele density. 

So far as Madhya Pradesh Is concerned, I was a bit 
dejected to go through the budget In which no adequme 
attention has been paid toward. The naxaIIte IICIIYIIIee In 
my state and several prograrivnee are going on to bring 
these areas back Into the I1IaIn8tnNun. W. have atart.d 
a waterehed programme there. Un.... the means of 
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telecommunication are Improved there, It will not be 
poeeIbIe to control the problem of nexaIiam. The effort. 
to misguide the simple and unecrupuloul triball to adopt 
wrong notIone has been going on for many y .... end It 
wlH go on aIao. Hence I want that you should make 
special allocation for the naxaIte prone 81888 as In AncIua 
Pradeah to Improve the ay.tem of communication In thoee 
arau. 

SHRI RAM VILAS PASWAN: We do not provide 
money we undertake developmental wo/1(. 

SHRI LAKSHMAN SINGH: Budget provision has not 
been made. 

SHRI RAM VILAS PASWAN: Budget provision wID 
be made and when I am saying that telephone will be 
Installed In each village then II will be installed there 
also. All right I will apeak later on. 

SHRI LAKSHMAN SINGH: I am saying that Bllupur 
divlalon is not included In the divisions you have taken 
up for this purpose. Baater district where moat of the 
activities take place and where some work was to be 
performed has not been mentioned in II. 

When I was leaving my home to come here in the 
morning I received a phone call. There are several 
complaints from conetlluency which can be termed as 
telephone scandala. Several people have sent complaints 
in this connection. One subscriber Shrimati Rajanl 
Paraahar who had not applied for a telephone connection 
with STD facUlty been provided with this facility on her 
phone and bogus biN has been sent to her. There are 
aeveraJ such examplee. I would like request you to kindly 
order Investigation in this regard as this has happened In 
the native place of the Chief Minister of Madhya Pradalh. 
I have received many complaints just now and due to 
paucity of time I would not go into detalis but the guilty 
officer should be punished 80 that the schemes and 
programmes prepared by you could be implemented 
smoothly and there could be control over the telephone 
mafia. Sir, I thank you for giving me time to apeak. 

{Eng/Ish] 

SHRI A. BRAHMANAIAH (MachlHpatnam): Respected 
Chairman, thank you for the opportunity given to me to 
epeak on this subject. 

Telecommunication has to play a vital role in view of 
the emergence of Information Technology. In thle 
competitive environment, we should provide telephone 
facllitlee to all the villages, 8IpeCIaIly to thoee which are 
In the remote COmel'l. But as per the InforrneIIon rnede 
avallClle, out of six lakh vIIIagea, only four Iakh viIIIgM 

have been provided with telephone connectlone end the 
rwnaInIng two Iakh viIIageI have not been cor.18Cted with 
telephones. In Andhra Pradesh, Chief Mlnlater, SM 
Chandrababu NaIdu, wanta to connect every ~yet 
with Internet. 

In my State, I.e. Andhra Pradesh, DWACRA groupe 
are given a lot of Import.nc:e. NeaI1y three Iakh DWACRA 
g~ are working In our Stete. By Uling Internet, they 
get Information about the marketing fdltlee available In 
clfferent parts of the country and thereby they are gelling 
better priceI for their products. In order to encourage the 
women involved in DWARCA groupa, the State 
Government has given more funds to them. So, 
telecommunication faclillea muat reach each and every 
vlHage and each and every petlClwyet. A number of 
villages do not have telephone facllltlea even now. WIthout 
telephone facUltiea, eapeclally without STD facUltlea, 
prog ..... cannot be achieved. Thia Govemment wente to 
provide telephone facliltiea to all the peopfe by 2002. 
Telephone facilitiea ahould be given to d the vlHagea. If 
we give telephone facilities to farmara. DWACRA groupe 
and some other voluntary organisations, they would be 
able to get more pricea for their produc:ta by getting more 
Information. Our Stat. Ie organIaIng DWACRA bazara for 
the benefll of these people. Under the able ieaderahlp of 
Shrl Chandrababu Naldu, in our State. Information 
Technology 18 fast developing. 

My constituency is Mechilipatnam end It Ie the dIetrtct 
headquartera. It has a gIorioua put. There was a fort In 
thla place. During the Brltiah regime. It uaed to-do 
buaineaa with other countriM. 

From here, the Brltiahera did a lot of bualneaa to 
other countrIea. Now, the poaItIon of MachIIpatnam, which 
ia the Headquartera of Krlahna diatrtct and where a 
number of educational InetItutIona and ofIIcee are there 
18, we have no cellular phone facility as yet. During my 
meeting with the General Manager of TeIecornmunIcIII, 
I raIaed thIe point. He asked me to bring thIa matter to 
the knowledge of the.han. MInIMer, Shrl Paawan. I have 
already eubmllted one repreaentIItion to him. We are now 
paaaIng through an era of rapid development. We require 
quick information from .. parts of the WOI1d. It is the 
computer age. 

MR. CHAIRMAN: Please wind up. 

SHRI A. BRAHMANAlAH: I have got thle opportunity 
to apeak In thIa august Hout! for the tim time. So, 
pIeue give me two or three mInutea more. 

SHRI RAJIV PRATAP RUDY: Sir, there Ie a tracIIIon 
i'I thIa HeMe. Whenever a Member Ie making hie malden 
aPHCh, the Hou.. ahould know 8bout It. But, we 
generally do not oome to know about It. If the Member 
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IShri Rallv Pratap Rudy] 
could kindly Intorm the Houee about the maiden speech, 
It will be appreciated. 

MR. CHAIRMAN: He is saying that this is his malden 
speech. 

SHRI RAJIV PRATAP RUDY: It Is the tradition of 
the Housa to appreciate them and It Is the duty of the 
Members to infonn the House about the malden speeches. 
This could be circulated. 

SHRI A. BRAHMANAIAH: So, I would appeal to the 
Minister that our district Headquarters Machllipatnnm 
should get the cellular phone tacillty as early 88 poaslble. 
Private organisations like Escotal, Koshlka and Tata 
Cellular are providing telephone tacilitiss even to rural 
areas but because ot inadequate infrastructure facility and 
financial stringency. DoT is not in a position to face the 
competition arising trom private telecom organisations. 

In Bangladesh, Village banks are providing loans to 
the villagers to get the telephone facility. Similariy, H in 
our country also the village banks provide loan to the 
villagers, they can use the telephone tacillty. This Is an 
Important point which I want to bring to the notice of the 
hon. Minister. 

I would now like to highlight some of the problems 
that people of my State are facing. As per the new policy 
of the Telecom Department, our State Govemment has 
announced concessions and subsidies. Nearly seven to 
eight months back, thousand of people have paid some 
Initial money amounting to Rs. 500 or Re. 1000 in order 
to get the telephone connections. Not a single connection 
has been given 80 far. When I approached the concerned 
authority, I was told that they had no cable or some 
other Instrument. I request the hon. Minister to give priority 
to supply cable and other instrument of the Andhra 
Pradesh Govemment so that the rural people could get 
telephone connections. 

I would like to bring to your kind notice another 
Important matter regarding the postal department. 
Hanuman Junction is the centre of two constituenclee. 
Nuzvld and Gannavaram. Though It is a big building, it 
is In a collapsed condition. The Department has shHted 
to some other building which is very far away. I have 
also represented this matter to the hon. Minister. In 
Machilipatnam also the building has collapsed and they 
are running their office In some private buHding. Through 
you, I would like to requeat the hon. Minister to allocate 
sufficient funds tor the recunstructlon of buildings at 
Hanuman Junction and MachHlpatnam Headquarters. 

Another Issue to which I wish to draw your attantion 
II with regard to a Sub POlt-Office building at 
Anandapuram. Whenever students have to go to 
examinations, they suffer a lot due to the lack of postal 
tacllltle8. So, a Sub Post-OffIce may be opened there. 

Lastly, a word about coln-box phone. There II a 
heavy demand for this trom the public. The Intormatlon 
we got trom the authorities concemed Is that there Is a 
short supply of the same and therefore people are not 
getting It. I would request the hen. Minister to look Into 
It. 

Thank you, Mr. Chalnnan, tor the opportunity you 
have given me. I thank my colleaguea and also the hon. 
Minister. 

SHRI PRIYA RANJAN DASMUNSI (RalganJ): Mr. 
Chairman Sir, In the Business AdviSOry CommIttee 
meeting It has been decided that this debate will continue 
tor six hours. Accordingly thE! time has been allotted to 
the respective parties. I would like to Intorm you about 
this because I should not misguide my Members. Each 
party has been allotted the time and we have given a 
commitment that we would not exceed the same. Our 
party has got one hour and ten minutes. Accordingly, In 
that ratio, I have flelded our speakers .. My . only appeal to 
you Is that they should be given their chance within the 
anotted time. 

{Translation] 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chairman, Sir. we are dlscuaslng the demands tor grants 
of the Ministry ot Communications and this Is a matter ot 
pride tor our country. The departments of Posts and 
Telecommunications have made commendable progress. 
The Minister ot Communications SM Ram Vilas Paswanji 
is making efforts to solve all the problems by holding 
dlscuulons with all the members of Parliament but there 
Is a problem In It he Is not getting the desired co-operatlon 
from the officers due to which several schemes are lying 
pending. I request you that telephone can be provided In 
each village when capable offlcers are posted at such 
places and It will be possible to provide telephone In 
every village by 2002 after removing the corrupt officer 
from such places. But telephone tacllty should be provided 
In every village. 

There is a need to expand the telephone exchange 
functioning In my constituency Pandhll'rpur. More staff 
should be posted there. There Is a need to consider the I 
proposal tor sanctioning a poet of General Manager In II 
our Pandharpur region. " there are two constituencies 
under one district, the otlice of the General Manager 
should be located at Pandharpur. In my constituency mora 

I 
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than two hundred people have applied tor more than 10-
25 telephone connections but they are not getting 
telephone connections. You can alao decide to provide 
telephone connections to them. Beaidea this lin Inqurly 
should be conducted In regard to delay In delivery of 
letters as sometimae a letter Ie delivered after two yeara 
of Ita date 01 posting. 

The telephone bill of poor person for one I1IOI"Ith 
should not exceed Ra. 500 but he 18 receiving 
exaggerated bills i.e. for Rs. 10,000 to 15,000. Its main 
reason is that a racket Is opersting In the telephone 
exchanges which Is surreptitiously connecting phone 
connections of poor people with STD. On raceivlng the 
billa 01 hefty amount, poor people ara asked to pey a 
certain amount with the assurance that rest of the amount 
of the bUl will be waived off but how the poor people will 
mIII18ge? Theretora, thera is a need to take action against 
the group which Is mlsualng the telephone connections 
of the poor people. The poor people should not be put 
in lIny inconvenience. The hon. Minister has done a good 
thing by providing mobile phones to the Members of 
Parilament for which I am grateful to him. 

I have been there lind I have filled up the form. At 
the time of depositing the form they asked me to depoait 
Re. 10,000 which I did not have. In respect of mobile 
telephone service I have a suggestion that there ant 543 
Members In the Lok Sabha and 238 Mamba,. In the 
Rajya Sabha and thus total strength of Membera of the 
both Houses comes to 781. The Govemment will have 
to Incur an amount of Rs. 78 lakh 10 thousand on 
providing mobile phone facility to all the 781 Members 
and I think It is not a huge amount to be bom by the 
Govemment. Therefore, you should announce In the 
House today itaeH that free mobile telephone will be 
provided to all the Members of Partiament .... (/nterrIJf1I/OM). 
50,000 free phone calla aie allowed to a Member of 
Partlament in hie constituency. I suggest that thera should 
also be STO facility aIongwith these 50,000 free calla 
and STD call should be of three minutes duration. When 
I make a call to Mumbai several phone calls ara utilised 
at once and this quota of SO,OOO free calla gets exhauated 
within IwI>-three rnonthII. All my calla haw been exhauIted 
and atill thera Is • month left. Theretora, I suggest thet 
the number of phone calls should be Incraaaed by one 
lakh and out of that 50,000 should be exclualvely for 
STO calls. An announcement to this effect should also 
be made. So many people come to see me. Since my 
election to this House I have written three thouaand 
letters. Every day people are coming to me and they 
demand telephone connectionB. I am writing letters which 
ara dumped In the office. Persons who tender my letter 
in the Ministry of Communications are asked to ... Shri 
PMW&nji. He has also said that allotting mora and mora 

phone connectiona to an M.P. ahouId be conaideIwd. I 
demand that hundred phone connection every month 
Ihould be aanctioned on racommendatlona of lUI M.P. 
Moraover, theM phone connections ara not provided frH 
of COIIt, the dottee have to pay for that. I have talked 
to them and you ahould authorized them to do ao. Your 
clepaltment is ready to give quota of hundred phone 
connecllon to lin M.P. every month. Only your permlAlon 
la needed for this. Therefore, you ahould give your 
conaent today for thle. Permlaaion of Lok Sabha and 
Rajya Sabha aecratariata Is also required In this regard. 
If the Houaa permit so, your department Ie raacty for It. 
Therefora you should permit It. I think your department 
Ie functioning very wfll. If telephone connections ara 
provided to all by 2002 It would be good work. H phone 
connecti0n8 are provided to all your Government will 
alao rule upto five yeara otherwlae It will not 
continue .•.. (lnterruptions) 

SHRIMATI BHAVNABEN OEVRAJBHAI CHIKHALIA: 
This Govemment win ~ Its five years tenure. 

SHRI RAMOAS ATHAWALE: This Government 
remaining In the office for five years depends on you. By 
saying thla I mean that Shri Paswanji is capable to fulfil 
the asaurance given by your Ministry. Shrl PasWllnP Ie 
alao a good friend of mine. I do not want to raise other 
political l88ue but one of our friends la with them. 

SHRIMATI BHAVNABEN DEVRAJBHAI CHIKHALlA: 
You ahould aIao crose over to thle aide. 

SHRI RAMOAS ATHAWALE: No I will not crose over, 
Instead we would bring you to this aide. We have not 
come hera to awItch over to that aide. We have corne 
here to make you awltch over to thle side. Theratora, I 
would like to request the han. Paswanjl to make some 
IInnouncement In reapect of the demllnda we have made. 

[EngI/tIh] 

SHRI 8.S. PALANIMANICKAM (Thanjavur): Mr. 
ChaIrman, Sir, I thank you for giving me thle opportunity 
to participate In the dIaCIl88ion on the Demanda for GI'1II1I8 
relating to the Ministry of Communications. 

Sir, the Chief Minister of Tamil Nadu, Dr. KaIaIgnar 
has written a letter to the Central Govemment requeatlng 
It to convert the Ch\ Ina! Telephones Into Mahanagar 
Telephone Nigam Umlted, just as In Delhi lind Mumbal. 
ThIs Ie a Iong-felt need of the people of ChennaI, bec:IIwe 
they Wllnt good service Hke In Deihl. So, I would request 
the han. Minister to convert the Chema! Telephones Into 
MTNL I expect that the hon. MInister would make thIa 
announcement during the course of hie rapIy. 
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[Shrl S.S. Palanlmavlckam) 

Then, I would request the han. Minister to Introduce 
a cellular service In Chennal also. Now, we are giving a 
lot of concessions to the cellular service companies, but 
their tariff II not uniform and they change their tariffs 
every three months and say that this the new system. 
So, I would request the h~n. Minister to regulate the 
tariffs of d the cellular service companies. Then, I would 
request the hon. Minister to properly monitor the quality 
of the cellular service. In Trlchy, which II near my 
constituency, there Is a cellular phone company run by 
BPL and that company's cellular service Is not even 
covering the whole of Trichy town. So, what Is the use 
of paying a lot of money lor the cellular service? 

Sir, whenever new Telephone Directory is Issued, It 
should include all the numbers of new connectionl as 
well as the changed ones. We are having a lot of modem 
facilltlel and through computer we can Issue new numbers 

. to the lubscrlbers within a day. But everywhere, we are 
receMng complaints from varioUl people that they could 
not contact us. They say that they have tried our numbers, 
but could not contact UI due to the change In the number 
and they could not find the new number in the Telephone 
Directory. This is a common complaint that we receive 
from the people. So, I would request the hon. Minister to 
see that all the new numbers and the changed numbers 
are included when a Telephone Directory is Il8ued. Then 
only, we can improve the service. 

Sir, there Is a Committee for aHotment of pCOe and 
STD Boothe now. But this Committee conlllll of only 
officials. I do not want to go Into the details about the 
prevIoua Committee. We have received a lot of complaints 
about the Committee. 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN): Mr. Chairman, Sir, I would like to clarify 
that we have not conltituted the PCO and STO 
Committees with officers. There was a Committee eariler. 
PCO'I are now allotted liberally to educated youths and 
now, I have created four priority categories. The first 
category Is for the war widows/dependents, belonging to 
d the caetea, the lecond category Is for the Scheduled 
Castes and the Scheduled Tribes, the third category II 
for the handicapped persons and the fourth category is 
for the Ex-servicemen. So, whoever fde into theee four 
categoriaa, they wlH get the 50% of the STO Boothe to 
be eIIoUed and there Ie no Exchange reatrlctlon for them. 
If the hon. Member has any complaints in thle regard, he 
can write to me and I will look Into It. But unfortunately, 
Membe,s come to me and request me for outoOf-tum 
aIotrnent. Therefore, I have rMerved the allotment of 
50% of PCOe to theN four categories of people and 
there Ie no question of OOI'I8IItutIng a Committee only 
with officers. " lome officers are indulging In mlachlef or 

they are not doing justice, then the hen. Member can 
report the matter to me and I wIH look Into It. 

SHRI S.S. PALANIMANICKAM: I accept the 
explanation given by the hon. Mlnlater. Actually, I 
contacted the concerned people In my conatItuency and 
requaated them to allot the PCOS and S10 Bootha to all 
the eligible appIlcanta, at one go ao that It will clear the 
doubts, which are raIeed about the Department. But they 
have not done that. That Ie why, I made thIa complaint 
on the ftoor of the House. 

Then, I would request the hon. Minister to transfer 
all the top officials who are staying for more than three 
years In the headquarters. There Is a lobby of offIcIa. 
Sometimel, they are not obeying the elected 
representatives and they are more powerful than the 
elected representativel. So, I would like to Jmpraaa upon 
the hon. Minister that " he tranafers the top officlale, after 
every three years, It will only help to Improve the quality 
of service and aIao the Image of the Govemment. I hope 
that the han. Minister would accept my request. 

My constituency, ThanJawr, Is a diatrk:t headquarters. 
For more than 21 days, the blUIng machine wal faulty. 
Nobody found Its fault. After about three weeks, they 
noticed It. They have not taken any action against the 
officials who were Incharge of that machine. Rather they 
dMded the total amount of the billa manually after referring 
to the old billa and sent theee out. One of the employees 
Ie from the Telecom Oepartmant. He made a reference 
to hll high officials saying, ·Slr, I regulariy pay about RI. 
100 or Rs. 200 quickly. I openly admit that I made an 
my local calla from the office telephone only. I have made 
one or two trunk caJIa only. So, I cannot pay thle amount." 
This amount may be very meager. So, you please look 
into It. Then, the officials accepted the payment made by 
that employee. But Immediately thereafter, for acme other 
reason, they haVe diaconnected his telephone because 
he lodged this report with the Department. 

I have sent a representation from the affected people. 
But they have not honoured It. I will give the particulars 
to the Minister later on. So, I want that necaaaary action 
should be taken Into the matter. Why have these paopJe 
not monitored It for more than 21 days? Nowadays, It .. 
a very huge amount which hal been paid by the 
consumers. So, I would request the Minister to look into 
these things. 

Moat of the Members have requested the Minister 
that payment In the exchangea Is very convenient for the 
consumers because they l"ecelve lome money from 
somewhere. They expect a meaaage from that exchange. 
SornetImea there Is • time gap between the meeaege 
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received from the exchange and the receMng place. Thev 
Immediately dlaconnect the telephone. Then, we enq&ft 
thai we have not ..:elved the meaage from that place. 
So, " the payment could be made In the oxchMge, It 
wi. be helpful to the conaumers. 

I want to bring one more thing to the notice of the 
Minister. The underground cablee are being laid 
throughout the countly. Most of the roadside accidents 
occur due to this kind of laying 01 cables because the 
contractors do not fill in the ground proper1y. They are 
also :'lOt using good quality bricks for maintanance. So, 
I would request the Minister to settle their bills only altar 
the underground cables have been laid property. 

Nowadaye, we are providing very sophisticated 
instruments. Almost all are electronic instruments. But 
these should be protected property. Even In the MPe' 
quarters, I have not seen any connection which has been 
proper1y connected with the box. Loose wirea are lying 
there. I do not know why thie Is happening everywhere. 
We have not seen any box which Is covered by a door. 
Initially, I would request the Department that MPe' quarters 
in Delhi ehould be proper1y connected to the telephone 
boxes. For most of the time, the MPs are not In the city. 
Somebody may go and take an Illegal connection from 
that box. 

In Delhi, we have one of the facHlties. The user can 
receive a waiting call. But the ring system Is not good. 
The person who dlala to get connected to a particular 
number thinks that the phone Is not engaged. Generally, 
he feels that the people are there but they are not picking 
up the telephone. I would request the Minister to change 
the sound system. That Is very important. Most of the 
people are saying, 'Slr, I have tried a number of tim ... 
Rather I tried it for one hour but you have not picked up 
the handset.· I tell them that I have been near the 
telephone. But they would not agree with me. So, please 
change the ringing system. It Is lor the Department to 
decide what type of system could be there. 

Please reorganise the telephone exchanges. In thoee 
days, one exchange could give a telephone connection 
12.13 kilometers away. Now, there are exchangea nearby. 
But the Department has not reorganl8ed the exchangea 
so far. The connectlon ahould be on the baIIIII of minimum 
distance from the exc:hangea .. w .. In the old excMngea 
ayltem. 

Sir, In vllllIg&8 we have put up lot of tower telephone 
system. " the tower system falls, they take minimum • 
montha to one year to repair the fault. The Department 
people say that the same co.,..."y which hu InataIIed 
the system wUl repair the fault. It Ie C8UIing a lot of 
dHflcuItiea In the villages. Thie should be taken up by the 
Department to lee that thIe problem Is IOIved u earty 
as possible. 

Sir, there Is a very good system of 91 Servlcee. The 
radius fixed as of now for that Is about 50 lema. Some 
of the major towns are at a distance 01 eIIghIIy more 
than 50 kma. say 51 len. or 52 kms. I would reqa..et the 
han. Minister to give a grace of, at least, five knw. 10 
that more and more people can take benefft of thIe 
services. The distance between Thanjllvur and Puddukotl 
is 51 kms. We have a lot of telephone connectlone In 
Puddukotl, but the people of that area cannot take the 
benefit of this services. I would request the han. Mlnleter 
to give a grace of, at least, two to three Iem •. for that 
area. 

MR. CHAIRMAN: Please conclude. 

SHRI 5.5. PALANIMANICKAM (Thanjavur): I am 
concluding. Sir. 

MR. CHAIRMAN: I am calling SM Manl Shankar 
Alyar to apeak. 

SHRI S.S. PALANIMANICKAM: Sir, he Is from my 
neighbouring constituency. 

SHRI MANI SHANKAR AIYAR: Sir, I give him two 
minutes from my time. 

SHRI S.S. PALANIMANICKAM: Thank you. 

I would like to say something about postal .. rvIcee. 
Today, the Speed Post and other servtcea like thai are 
dominating the postal aervIcea. In Channal, " the number 
of employ... Is Increaaed than It will further Improve 
these service.. I would request the han. Minister to 
employ more people there to give better servk:ea. " we 
provide additional facUlties, like two-wheelers and other 
things Hke that, we can expect good .. rvIce from the 
Department. So. I would request the han. Minister to 
consider this aIao. 

SHRI MANI SHANKAR AIYAR: Mr. Chairman, Sir, 
befora I begin, may I enquire how many minutes I have 
80 that I tailor my remarlca to the time available. 

MR. CHAIRMAN: Tan minutes. 
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SHRI MANI SHANKAR AIYAR: Thank you Sir. 

Mr. Chairman Sir, I would like to draw the attention 
of the hon. Minister to the Report of the Standing 
Committee. h is not normally necesaa'Y to do 80 becaUH 
the whole of that report Is addressed to the Minister but 
I think, we need to go back a few years to the Tenth 
Lok Sabha when the system of Standing CommlltHl 
was established. At that time it was atated that InItead 
of the whole of Parliament dlscuaslng each of the 
Demands for Grants, these Standing Committeee would 
be established whh the prlma'Y objective of examining, In 
depth, the Demands for Grants during the Budget SeIeIon. 
Accordingly, an entire month of the Budget SeeIIon would 
HI aalde from having plena'Y l8as1ons of Partlament to 
having se88l0n8 of the Standing Committeee. 

The Standing Committee ill thus a microcosm of this 
Parliament and in the specific cau of the Standing 
Committee on Communications, ev8'Y single major political 
formation in the House is represented. As is to be 
expected, a majority of the Members of the Standing 
Committee on Communications are those who belong to 
the National Democratic Alliance. Therefore, the report 
that they have produced is a non-partisan or praferably, 
I would like to call It, a multi-partisan approach. Every 
word that has been written In the report of the Standing 
Committee on Communications has the approval of eve'Y 
significant political formation In this House. I suspect that 
since those who are not represented in the Standing 
Committee have not expressed any kind of dissent, we 
might take It that the Report of the Standing Committee 
is the Report of the Parliament. 

If we take it in this light, then probably never before 
in the history of the Standing Committees has there been 
such a total condemnation of not only the practices of 
the Ministry, but, more Importantly, the non-fulftlment by 
the Ministry itseH of Its own objectives as HI out In the 
National Telecom Policy of 1999. 

When we are faced with such a universal 
condemnation of the way in which this Ministry hu been 
operating, I refer to matters of policy, rather than to 
matters of individual phone connections or whether an 
exchange Is extended beyond 50 kilometres or 51 
kilometres. I am talking about the larger iSSU88, then, I 
think It is the duty of this House when It meets In plenary 
to endorse the views of this House as expreeeed In 
microcosm and to expect from the Mlnllter concerned 
not merely a routine reply but an explanation as to why 
he has let down not only the expectations of the 
Opposition but much more importantly the expectations 
of his own supporters In this House. Sir, never before, I 
submit, has a microcosm of Parliament taken apart 
virtually eve'Y element of Telecom Policy as set out as 

recently as last year. Whether h Ie a matter of the 
Bhanlchya Vah/nl, whether it Ie a matter of the migration 
from the licence fee arrangement to the revenue sharing 
arrangement, whether It Ia a matter of fulfilling the 
fundamental obligation of the NTP, 1999 which Is unlveraal 
servlcaa provision, whether it Is a matter of the method 
by which the unlveraal 18rvtc. fund Ie being collected 
and whether it Is a matter of riling eo the importance of 
tefecom In the economic developrnant of the country, In 
eve'Y single ephere, the Committee hu In ve'Y 8trong 
and ve'Y epeclflc terma condemned the manner in which 
thle Mlnlst'Y Is being run. I haaten to add, Sir, that Shrl 
Paewan personally ia not reeponelble because most of 
the ilia that have been attributed to thla Minlat'Y by the 
Standing Committee are ilia that were committed during 
the period of the Interim Govemment which was not 
responsible to any Parliament because Parliament did 
not exist, and advantage was taken of this to subvert the 
objectives that Parliament had set for ltseH In respect of 
each of these areas. They have all been mentioned there. 
I think we are entitled In this House to get a detailed 
answer from the Minister, and not the kind of routine 
replies that we got when we discussed the TRAI 
(Amendment) Act. 

On that occasion, I had the opportunity of bringing 
to the ~niater's attention several of our concerns which 
are very well reflected now In the Standing Committee. 
But he chose to give a reply which was showed, which 
was based upon this overwhelming majority that he has 
In the House, rather than address the concems of the 
nation. At that stage, my speech was only my speech 
and he did not really need to respond to it. But what I 
am now talking about is not my speech but the Report 
of the Standing Committee. We have here, atartlng whh 
paragraph 13 and ending with paragraph 238, 
approximately 50 paragraphs of the moat condemnato.y 
references to the way In which, I stress, this Miniatry hu 
been run not under Shri Paswan, but under this immediate 
predecessors, especially during the period of the Interim 
Government. 

When this country incidentally was fighting a war, It 
seems to just flag one point, that we have suffered a 
totai loss of Rs. 4,000 crore during the course of the 
year In which we fought the Kargll war. Today, they are 
saying that Rs. 8,000 crore food subsidy ia unsustainable. 
They have just given away Rs. 4,000 crore which could 
have easily gone into the food subsidy, easily gone into 
the fertiliser subsidy, and easily gone Into the question of 
what happens to kerosene or diesel. Instead of that, when 
it comlts to the rich, there is an Immediate bending of 
the knee. When" comes to the poor, they are asked to 
bear the burden of development. Thla Is really 
unacceptable. I do not wish to reiterate, Sir, becau8e II 
do not have the time. If I had, I would love to read out 
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every word of this or poaaIbly give It to Shri Raj Babbar 
to do since he Is better able to exp,... himself than I 
am. But thetle pages need to be lnacribed In black 1et1er8 
of gold In the hearts of the Communlcatlona Mlnl8ter and 
his colleagues so that we get answers from them and 
\hen to explain to us why the Ministry of Communicatlona 
is betraying the objectives that the same Ministry brought 
before this Parliament and which this Parliament endorsed. 

Sir, I would like to conclude by posing thirteen 
questions to the Mlniater. Since they are very short 
questions, there will be time enough to uk them In the 
six or aeYen minutes that are left to me. With reip8Ct to 
migration from the licence fee system to the revenue 
sharing system, does the Govemment accept that It hu 
lost over Rs. 1.5 lakh crore? It has lost over RI. 1.5 
lakh crore due to migration 88 has been alleged by people 
who have studied the subject. If you do not accept that 
figure, what is the Govemment's estimate of the revenue 
foregone over the next 10 to 20 years? 

My second question is that since it Is stated in 
paragraph 3.11 of the National Telecom Policy, 1999 that 
whatever is done has to be ·consistent with contractual 
obligations·, does relieving the private operators of their 
contractual obligations under the licence fee not amount 
to contravening the National Telecom Policy of 1999? 

Now I come to my third question. Old not TRAI take 
into account the licence fee in fixing the revised tariff 
which became effective from the 1st of May, 1999? The 
new telecom tariff came Into operation on the 1st of May, 
1999. On the 22nd of Ju~ust two and a half months 
later-they said that these licence fees are unbearable 
burden and within one week they migrated to an 
altemative system. I want to know whether the TRAI did 
not take Into account the fixed licence fee In fixing the 
tariff. 

My next question is this. Why has this Govemment 
not rejected the CAPEX cost calculation of the private 
operators? All of them are five to six times higher than 
the Dors own procurement prices. They procured the 
same Items for one rupee. The private operators have 
said that they cost Rs. 5 or Rs. 6 and the Department 
has accepted them. How have they done so? How is It 
that they accepted as reasonable the private operators' 
cost per equipment which are five to six times higher 
than the procurement prices actually paid by his own 
Department? 

Sir, my next set of questions refer to the revenue 
sharing. Firstly, when they shifted from the licence fee 
system to the revenue sharing system why did they not 
have a fresh tender? Why did DoT not fix what Is the 

share of revenue to be glwn? They could have eaeIIy 
said that people could tender for what ahare of revenue 
they will give to tha Govemment. Somebody would Have 
said 15 per cent and somebody would have said 50 per 
cent. Now they did not do that When It came to the 
licence fee system, It was tendered and the people who 
offered to pay the highest licence fee were given the 
contract. But when they migrated to the revenue-sharing 
system, k was the very people who had won the licence 
fee tender who were given altematlft system with no 
other operator permitted to oorne Into the new revenue-
sharing system. I want to know, therefo,., why they did 
not have this tender. 

My next question Is this. Has the Govemment 
accepted the TRAI calculation of the Intemal rate of 
retum? The intemaJ rate of retum, as calculated by TRAI 
is that It is very much higher. It is something like 40 per 
cent compared to 15 per cent that they are taking as 
revenue-sharing. Have they accepted the TRAI 
calculation? If not why have they rejected the TRAI 
calculation? Thirdly, did or did not the Department of 
Telecom apply Its own mind to determine the basis of 
revenue sharing? It is because what they have explained 
to the Committee is that some private operators told them 
that they can bear 15 par cent and they said that an 
right, let It be 15 per cent. Old the Department apply Its 
own mind? And If It did apply Its own mind, did not that 
mind show that it Is possible to raise the share of 
Govemment revenue from 15 per cent to 20 per cent or 
25 per cent or even, according to a calculation which I 
have in my hand, it would have gone up to 50 percent? 
Did you or did you not apply your mind? If you did not 
apply your mind, why did you not apply your mind? If 
you did apply your mind, what wu the figure you came 
out with? Why in that case ask the private operator what 
he can bear instead of yourself determining what is the 
share that this poor country should get from the richest 
multinationals in the world in association with the richest 
Indian businessmen? Instead of asking this queetlon, did 
you just succumb to whatever It was that this cartel of 
the richest exploiters in the world demanded over? 

Sir, I also want to know from the Minister what has 
happened to the surpluses that used to be eamed by 
the Department of Telecom. According to the information 
given to us on this, last year the surplus eamed by DoT 
had dropped from Re. 11,000 crore to Rs. 9,000 cror&. 
Two thousand crores of rupees have been lost. Why has 
DoT 8Urplus been eroded? 18 this not because the private 
operators are skimming the upper end of the market while 
leaving It entirely to DoT to fulfil the USP obligations? 
USP does not mean Unique Selling ProposIIIon In the 
normal marketing, USP means Universal Service ProvIIion. 
All the Universal Service Provision Is only being done by 
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the DoT, outstandingly, well, may I add? The private 
operators are not fulfilling their contractual obligatlonl In 
thll regard. Inltead of punllhlng them for It, the 
Department II allowing the private operatora to gel away 
with whatever they want. The USP obligations are being 
placed entirely upon the DoT themselvel. 

With regard to the Universal Service Obligation Fund, 
they have said that 5 par cent of the gl'088 revenue of 
the private operators II going as a payment Into that. 
That will amount to such a small proportion of the total 
funds required to meet the USP obIIgatlon-flOt the United 
States obllgatlons-Unlversal Service obligation that I do 
not know where the rest of the money II going to come 
from. Here is a system which II reducing the revenues 
of the DoT, reducing the surplul that It II capable of 
generating, reducing Its ability to invest and relying 80 
little upon the private contractor to meet these Universal 
Service Obligations that I cannot 8ee how--unlesa the 
Minister explains I,is methods to m&-We are going to 
fulfil the fundamental objectives of NTO, 1999 which II 
not to make the rich richer but to reach telecom to the 
pooreat of Indian. 

Finally, with respect to Sankhya Vahinl, my Iaet three 
que8t1ons and then I am done. Firstly, with respect to 
Sankhya Vahini given that there are similar technologies 
to the one which IUNET is bringing to this country why 
did they not go in lor global tendering? Why was there 
no global tendering for Sankhya Vahinn My 8econd 
question is this. Why is It that the Dors equity contrIbuIIon 
is going to be evaluated by IUNET not ~y DoT whereas, 
IUNET equity contribution is going to be evaluated only 
by IUNET itself? It Is shocking that 52 yeara after 
Independence, we are telling the Carnegie Melon 
University of the United Statel of America that they can 
evaluate whether Shrl Paswan is telling the truth or not 
when he felt that the optical fibre wlU coat 80 much, 
whereas whether the IUNET is telling the truth or not will 
be determined by the IUNET and Shri Paswan cannot 
tell them that they are loads of cheats. My third question 
is this. Are any NRAPs (Non-Resident Andhra Pradeshis) 
Involved in this? 

SHRI E. AHAMED (Manjerl): Than you, Mr. Chairman, 
:>Ir. While taking part in this discussion, I would like to 
18k the hon. Minister whether he is very much sure about 
IChIeving the target as em.mclated in the National Telecom 
PoHcy of 1999. I am asking this question because there 
flas a National Telecom Poilcy In 1994 wherein It had 
beerl stated that telephone on dernsnd will be given by 
1998. Now, In 1999, there Is a new Policy which says 
that this will be met and completed by targeting 2002. I 
do not know whether the same Minister wftl come here 
In this House with a new telecom policy, again extending 

the target to another date. ThIs Is an becauae of the 
wrong ...... ment that the Department II making In 
reepecI of the peopIe'l demand and neceaalty. 10 tar _ 
telephone are concerned. 

My dear colleague. Shri M..u Shankar AJyar tIM 
made a mention of the Standing Commltt .. •• Report. I 
do not want to take much of the valuable time of thIa 
Houae by mentioning from the Report of the StandIng 
CommIIt ... But that Standing Committee Ie of thIa Houae 
and. therefore. that Commltt.. Ie reaponaIbIe to thIa 
House. I 1_ quote one .. ntenee from para 32 of the 
Standing ConvnIttee'1 Report wherein It Ia atated: 

"The Commltt.. , .. Ia that the Department OW88 an 
explanation as to why the Department .hould only look 
after making the private aector viable and .houId not 
dlacharge Its function In providing requlalte facllltlea to 
the people either through themselvea or through private 
operators by making them accountable under enforceable 
terms and conditions.· 

It Is with reepect to the profit-sharing. Profit-sharing 
was decided as 15 per cent and In the Report It Is 
mentioned. 

"The Committee asked. on what basis 15 per cent 
revenue sharing was arrived at and whether any study 
was made In this regard. The Secretary replied that the 
Department obtained figures from some of the operators 
to make a sensitive analysis as to whether they would 
be confortably placad H the Department recovered 15 
per cent of gross revenue as the licence tee." 

The way the thlnge are going on In the Department. 
is It not ridlcul0U8? They say that becauae they expected 
the profit to be between 20 and 25 per cent. 10 they 
fixed It at 15 per cent. Is It not an artJItrary way In which 
It ha8 been fixed? The Committee also mentioned. and 
I am constrained to mention this portion from the 
Commltt .. ·e Report. 

"The Committee Is surprtaad that in theee ..... tIaI 
matters. a totally ad hoc approach ha8 been adopted 
and the Department, as It were. Is only concemect to 
eee that the private operatol'8 feel comfortable and make 
whatever profits they earn, Irrespective of th"lr 
perforrnsnca and not on what national Interest demands.' 

We are here to ask the Govemment We want to 
know the reaction of the Government. We have a right 
to ask and the Govemment owee • reaponelbillty to reply. 
So, we want a reply from the Government. The CommIttee 
aaId that the Telecom Department owee an explanation. 
Who Is to explain to this HoOee? We know Shri Paawan 
very well. He Is a very capabfe Mlnlater. a dynamic 
Minister, a Mlnlater running faat tralna. But I do not think 
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he will be able to run the Telecom Department .. 
efllclently .. he hal been ruMing the RalIwaya. At __ , 
people .. hIMng a lot of milunderatancllng. II It not the 
dilly of IhII GcMmment to remove thai mIulde..aanclng? 
PIeMe do rerncwe n. I do not want to_y much more 
'*' that. 

Another point which I would like to mention In IhII 
,...... II thai an the •• achievementl, targets and oIhet 
things aN being fixed by the Department on the bull of 
the •••• ment made by some management information 
eyetem. But whatever they did, everything was. failure. 
Some time I do feel that the Department, by making 
such Italementa, II befooling the people and IM1Y a 
time I find that the management Infcrmatlon eyetem hal 
beoome a millnformatlon .ystem, 80 far .. telecom II 
ooncerned. ThIs II, unfortunately, the elq)8r1ence of the 
people of this country. 

Now I would like to advert to soma of the problema 
In my own State, Kerala. 

Sir, KenIIa Is having a waiting lilt of 6.88 IIkh for 
teIIphones. " the preeent policy continu .. , I do not think 
that It win be able to complete this lilt within the next 
two or even five years. Every time they .. y that " wi. 
be completed In the next year. But every time the lilt II 
1ncreaIIng. Tamil Nadu is the State Which Is having the 
Im'geIt waiting list of customers with 7.75 Iakh followed 
by AncIva Pradeeh with 5.9 lakh and Uttar Pradesh 3.6 
Iakh. But Kerala II having a waiting llet of 6.86 Iakh. It 
II true that the teIedeneIty, &0 far .. Kerala II concerned. 
II 4.20 per thouIand people whereas It II 4.24 In Punjab 
and 4.19 In Mahal'alhtra. 

Kerala II the State which Is giving really a very 
IUbetIIntMI .mount of foreign exchange to thIe country 
by a.1dIng the rrw1pOW8f to the GuH countriee. TheNfonI, 
a very apeoIaI cere ahouId be taken by the DepaJ1m8nt 
of T8I8OomrnunIcaII .. far as Kerala II conoemecI. 
But, unfoItI.mateIy, what II the poeItIon? Many a time the 
....... 110m many pIacee In KeraJa for new telephone 
IIIIChangeI have not been met with. Even " the telephone 
eJe_lIg.. aN given, the old equipment Which Is being 
...., from &ome other areas Is being installed there. 
ThIs II ruIIy a matter of regret for the people of Kerala. 

Th.re I. again a lot of statistics given by the 
DepMment judfylng that achievements have been made 
In Karats. I would say that " 18 not 80 In my own 
constituency. A majortty of the Malappuram diatrlct 18 
within my conatItuency, making, perhaps, the largut 
rewnue after Cochln In Kerala circle. But what Is the 
poeItlon? There II not even a Telephone Advllory 
CommIttee for the MaIIppuram dIstrtct. Kozhlkode, Wynad 
and MaIappunIm dIatrtctII conatltute one area Which 18 a 

fast-growlng place. But there Is no Telephone AdvI80fy 
Committee. 

Some of my requ8It8 for NtabIIIhment of telephone 
8XIChengu taking into account the people'. deIMnd have 
not been .ccedIId to. 

MR. CHAIRMAN: PIeaee conoIude. 

SHRI E. AHAMED: Sir, I will take only one minute. 
I was also waiting as to why you were not ringing the 
bell .. that Is the ayatem. Whenever I speak you .... In 
the ChaIr and you ring the ben....(/ntenuptIon8) 

Sir, some additional C8I1IrM for the peyrnent and 
other things aN necaaaary In Kalapuram dIatrict. Now 
they .... only In Malappuram, TIru, KottakkaI, Manjert and 
Ponnanl In the entire region, even In u..e centraa the 
people will have to walt In a one-and-a·haH or two 
kllometru long queue. The people who pay money to 
the DepaJ1ment of TeIIcornrnunIcatna will have no facIty 
unlike many other ar .... We need more centres for 
payment. ThIs may pleaae be considered. 

We would like to request the hon. Mlnlater one more 
thing. I do not have the time to go through It In detail. 
Therefore, I will _y In ahort. There Ie • ban for the 
allocation of funda from the M.P. Local Area Development 
Scheme for the conaIruction of the buHdingll for poet 
offIcea. In many rural ...... the Department of Poem Ie 
not In a poaItIon to conatruct the poet offIoea. The hon. 
Minllter may I'I1OVe with the hon. Speaker for permIIaIon 
&0 that Members of Parliament can aIIo allocate funda 
from thI8 acheme for conetruction of poet offIcea In rural 
areM. It wi! be very much beneficial. 

There Ie another point. Now there II a reatrIotIon for 
COMtructIon .. well .. aanatIoning of poet offIcee that 
there should be a distance of minimum four kIornetreI 
between two poet offlcee. There Ie a growing demand 
from the people. I request the hon. MInIater to reduce 
thIa condition to two kliometrea from four kIIorMtrea . 

I have another requeat to make to the hon. Minister. 
Now the Members of Partiament have been given the 
privilege to unc:tIon 50 telephone connections. But I find 
that these are not being given In time. 

We will have to go from pUIar to poet. In my diatrlct 
as well as in Kerala, the growing difficulty Is that the 
Depa/1mant would _y that the materials are not available, 
tha cabIea .... not available and It cannot be given. They 
would .. y this for telephones recommended by us, Just 
like other telephones. So, I would request my friend, SM 
Ram VIlas Paawan to just take eome Interest In thle 
I'I'IIIDIr &0 far as KeraIa Ie concerned becauae it Ie bringing 
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foreign exchange into the country. I hope, the whole 
House is with me In this regard. 

[TrantUtIon} 

SHRI HARIBHAU SHANKAR MAHALE (Malegaon): 
Mr. Chairman, Sir, I am grateful that you gave me an 
opportunity 10 speak. I am also grateful to the hon. 
MInister. I am proud to say that Nasik district Is No. 1 in 
India In the field of telecommunication, even then I am 
not satisfied with it. Telecommunication and Postal 
Department Is closely linked to joys and 8Orrowa of the 
people. If often happens with Post and Telegraph 
Department that people get the news of the death of 
their kith and kin as late as 10 or 15 days and by that 
time 'kriya' etc. have already taken place. Similarly, the 
newlI of marriage is also received after 10-15 days. It Is, 
therefore, necessary to improve the situation. In my own 
constituency, there is Changor, and Dugaon. Dugaon Is 
demanding for a sub-post. Telecom policy has been 
formulated. Several new policies have also been 
announced. The future challenges include the setting up 
of Indian Telecom Authority, liberalisation, licence-free 
policy, network and telephone in the rural areas. I give 
priority to the telephones in rural areas. As per the new 
policy, the fund allocation for private sector has been 
raised. While that of the original Telecom department has 
been reduced. II is not a good policy. USA is the biggest 
country of the world, even then they heve provided most 
of the funds to the private sector. Rural areas do not 
heve proper telephone faciUtie8, therefore, I request hon. 
Minister that real India lives in the villages. A proper 
telephone facility lacks in my electoral ctlnstltuency. 
Telecom and forest departments should be closely 
associated and they should be considered jointly and there 
should be no restriction on them. With theee words, I 
conclude. 

DR. SUSHIL KUMAR INDORA (Slrsa): Mr. Chairman, 
Sir, I expresa my gratitude and thanks for the opportunity 
you have provided to me to participate In the dlscuulons 
on demands for grants relating to the Ministry of 
Communications. I want to say and about which everyone 
Is aware of the country has made rapid progress in terms 
of telecommunications. Earlier, telephone was regarded 
as a lUXUry. It was a status symbol, but now It has 
become a necessity. We have now entered the 21st 
century and everyone is aware of the need to 
communicate one's ideas forward in the shortest pouJbIe 
time. We have also entered the age of cenular phones. 
Considering the Importance of this department, It III a 
matter of regret that telephone department Is showing Its 
laxity. Whenever I visit the vlnages of my constituency 
the most of the applications relate to the telephone 

department In which It Is complaint that telephone 
connection has not been. provided even when MCUrity 
money has been depoded 3 to 4 yeara. People are 
asking for their rIghta. WIll the han. MInINr tell 18 wheIher 
thoH who have paid the. aeourity money 3 to 4 years 
ago, want to get It back since the money In FD geI8 
doubled In this period will get double their money. I get 
such complaints. Moat of the compIalnt8 relate to the 
employees of the telephone department who behave 
rudely with the conaumera. People write their problems 
to us and we forward It to the hon. Mlnleter. According 
to the record. Jeept with ·myself largest number of 
applications have been forwarded to the Minister of 
Communlcatlons-be It to Shrlmatl Suahma Swaraj or to 
anybody else. 

Sir, I have heard about SM Paswanjl, his method of 
working and also about his to the point orders. I had 
hoped that Improvements will come but I am again sorry 
to say I wrote him so many' letters and on (\11 of tHem 
one or two sentences are written that the matter is being 
looked into. I submit to the hon. Minister that a public 
representative write letters only to express feelings of the 
peopIe .... (lnterruptiona) Yes, 'on those letters, it Is written 
that the matter Is being looked into but so far not a 
single case has been disposed of. t am giving you an 
Instance. There Is an SDO, phones In my .lawn. Tohana. 
He behaves rudely with the people. I wrote the han. 
Minister to get him transferred, but so far he has not 
been transferred. He say:J that he hardly bothers what 
an MP says, he can teach an MP a leason. Situation 
have deteriorated to such an extent. Unions have been 
formed Transfers or Its stopping are done at the behest 
of the unions. Unions can get anything done or undone. 
About 5 to 7 days ago a telephone sat was set on fire 
in my city SirsB. The news was also published in \he 
newspapers. Traders went on strike. People went to the 
extent of saying that they would publicly beat the 
telephone department employees. Telephone was set on 
fire and the telephone department empioyeee dIIconnected 
the telephones of thoee traders. Sir, to what an extent a 
cnmmon man can go on flghtIng.·H they show their anger. 
thetr telephones are disconnected. In the same connection 
I would say that demand to conatltute Siraa Into an SSA 
district telephone Is pending for yeara. Though Siraa Is a 
district but stili people have been demanding for years to 
make It a telephone district. I would Illes to make special 
request to Shrl P,aswanji to fulfill this long atandIng 
demand of the people of SIraa. " an erroneous bill Is 
received in Chautala vi"age PeOPle have to go to Hlasar 
which Is located at a distance of 170 lana. to ,.,... 
necessary corrections. EveD " the error Is of ~. 50 
people stnl have to travel 170 lana. to Hlasar. It will be 
good for the people Is Siraa beIf " made SSA. 
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Whenever I go in my constituency, people 18)' that 
I ·do not go to meet the han. Minister. H the IMtter Is 
railed In the PAC meeting, we are told that there are no 
Instruments and if I raise the matter as an M.P. I am 
told that It Is not feasible. I can quote many such incidents 
but the woryt thing is the rude behaviour of the telephone 
staff. Their behaviour with the people is not good, they 
do not epeak in a proper manner. Even the umlBeions 
of public repreeentatives go unreeponded. Now, that the 
dlpaltment is under Shrl Ram Vilas Paswan, we are 
hoping for lOme improvements. 

11.32 h .... 

[MR. DEPUTY SPEAKER In the Chait! 

Contractors are awarded contracts for laying down 
of cabiaa. The roads are dug for it but It is not repaired 
once the wor1( Is over. The resultant pot holes greatly 
cause inconvenience to the people. Haryana is one of 
the more pl'08p8l"C)W __ of the country but even there 
fNf!ItY vlftage has its own share of problema. People there 
wish to pay their bills on time but we are not providing 
them facilities for doing 80. , f8qU88t you to make SinIa 
8ft SSA district. The demands of the people should be 
fulfilled. Many villages in Haryana and Rajasthan now 
have better facilities. H such facUlties are provided at 
every nook and comer then I will not be having any 
need to raise the matter. 

Sir, for a poor man writing letters through post offices 
is the cheapest means of communication. With the 
increase In the population, number of villages has also 
increased in the country. But stili there are many villages 
for the address of which people have to wrlte-YIllage 
(A), post office (B). My request to the hon. Minister ill 
that in every village with a popuiatlon between 500 to 
1000, a branch office or sub post office be opened. Also 
we hear from the officers of the rank of CGM that they 
heve shortage of staff. " they do not get staff, how will 
they be able to do work? Sir, they may also have some 
compulsiOns. They say that they heve shortage of men 
and material. Hon. Minister has said that there is no 
shortage of material but that he win try to alleviate the 
problem of staff shortage. I request him to soIw the 
problem of Haryana and other States as soon as poesIbIe. 

[TranNtkm] 

SHRI RAM RAGHUNATH CHAUDHARY (Nagpur): 
Mr. Deputy Speaker, Sir, today we are considering the 
demands of the department of telecommunication. I would 
like to thank you for the opportunity given to me to speak 
and without taking much time. I would like to draw your 
attention towards the problem of my constituency. There 
should be a provision for opening of post-oflices in the 
bigger villages haVing a more than preecrlbed ~latIon. 
Even today, the postal eervice is not in order. Esrtier, an 

'. 

hon. Member was telling that the information of the dealh 
or a marriage ceremony is received in a village only 
after the ceremony hu been performed since the poataI 
service 18 not woI1dng properly. On the buIs of population, 
a nann should be laid down that the vUlages having a 
population of one thousand or five hu~ should be 
provided with a post office and the exIatIng criteria of 
~ Kms. should be relaxed and post officM should be-
eet up by relaxing that criterion. Now, I would Uke to 
draw your attention towards the cell-phone faolllty. During 
the last several )'HI8 money Is being deposited to set 
up telephone exchanges. I have 8Mn the list of my 
village. There are approximately 100 big villages and 40 
to 100 to 160 people have deposited money for telephone 
connection, 3-4 yea,.. have ps8Nd since they deposited 
money and they are waiting in the hope of opening up 
a telephone exchange In thair area. The ertorIB are being 
made to Install such lines but it 18 said that cable II not 
available, Some strip of land Is rocky and It II palling 
a great problem to dig H and the work Is either taking 
place at a very slow pace or It haa come to stand stili. 
I haD from Nagpur district of Rajasthan. We can not make 
contact at Nagaur from Deihl or any other place. One 
hu either to send the message through the wireleu or 
a person has to carry the messages. It II not feasible to 
talk through a telephone there. There is long waiting lilt 
of people who have deposited money for getting telephone 
connections. The work on OFC lines which were to be 
1nat8l1ed a long back, has not taken place yet. There Is 
no treee of those which are to be laid In Mure. Hence, 
It is submitted to speedily complete the job of laying 
down the lines. Priority on the bull of a definite policy 
should be adopted in case of telephone exchanges. The 
district officers u.. their own discretion to open new 
telephone exchange and they do 80 at !hair own win. 
When we ask them, they do handover the list to us but 
don't follow It Is matter of opening the exchanges. It hu 
been brought to my notice that the exchanges which 
should heve been opened In 1998-99 and 1999-2000 
Itself have not been opened 10 far and at some places 
even those which were scheduled to open later have 
been opened. It cauaes pain snd anguish to the people. 
It cau... Irregularity and gives rise to corruption. We 
have seen It many times that a exchange which should 
have been opened quite earlier Is not opened. Many s 
times the people in big villages keep on waiting. When 
it is asked from the concemed department 88 to why this 
delay has taken place, it is replied that we don't possess 
enough cable to undertake further work baaldes giving 
many other excuses like not having a particular machine 
to fetch more connection etc. They misguide the people 
by making 80 many excuses and thus ci081ng them In 
the process, I am of the view that a clear and explicit 
policy should be framed for it and a priority list of the 
villages to be given telephone connections should be 
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prepared and telephone connections 8hould be provided 
within 6 month8 of their registration In the priority list. 

At many exchanges there Is no facility of generators. 
Many hon. Members have told that due to non-avallablllty 
of alectrlclty, telephone do not function. Generators hava 
been provided In the big exchanges but at theee pIacee 
operators are ml88ing. Many new generators have gone 
out of order due to lack of operators. Operators IhouId 
be po8ted at th08e exchanges where the generator 
machine facility has been provided to look after the 
maintenance related job of the generatora. Such a huge 
amount Is spent on purchasing the generators etc. and 
when It goes out of order owing to the lack of an expert 
operator, It 18 Indeed a cause of great dlstl'888. It not 
only adds to the expenditure of your department but Il18o 
caUHB a problem to the public. 

In our region, tile work of telecommunicallon Is looked 
after by a JTO or SOOT or District Collector at the dIItrIcI 
or tehsll level. They have been uaigned the job to look 
after a particular area. If the telephone line haa been 
provided In a particular house or building which falla in 
their area, they charge at reasonable rat.. from them 
but " a nearly village which .Is 2 Kma. away Ie aIao 
covered by the same telephone line, they do not croes 
It with the IBma line, instead a I8p8rate 6-8 Kms. line 
has to be iald down for connecting the same with the 
telephoM. If they start croasIng it will add to their monthly 
rental8. It Ie a big problem. A vDIage Ie eeparated from 
another by a KIn. only but .. they do not fall In the 
domain of each other they cannot be connected with thfI 
same Une while at the same lime they try to connect the 
other villages even whOe they are Iltuated 1~12 Kms. 
away. And we asked them as to why don't you connect 
a village only 1 KIn. away with tha cable line, pat comes 
the reply that It does not fall In our territory. II we provide 
connections, then we have to monthly give an extra 
amount of 6-7 hundred a8 rental. Hence, It 18 my 
submission that you must make amends in your present 
policy of charging extra rental for providing connection to 
a village which though 8ltuated nearby, does not fall In 
a particular area. 

Mr. Deputy, Speaker, Sir, the cable which Is laid in 
villages i8 laid for only 15-20 lines. Initially, only 1~15 
people fills up the fonn for getting telephone connectIona 
but once the cable Is laid, the number goe8 up. So 
much money is spent to lay down the cable but when 
more people ask for providing connections, It is denied 
to them. Telephone has become a thing of daily use 
now as against the belief of eartier limes when It W88 all 
symbol of luxury. It Is my submlaslon that the cable should 
be laid for at least 50-60 lines. I have seen many villages 
where only 1 ~ 15 people demand for telephone but once 

the cable wu laid their number roae to 60-60 and 
r8IUIIMIIy qI*IIon mark comee over laying down a new 
cable and uItImIIteIy a demand for '-Iephone connection 
18 denied. 

MI, o.puty Speaker, Sir, meny thefIa take place In 
teIecornmunicat department. S.P. and D,S.P. of BaJaji 
Police Station of my ConaIItuency Nagaur had brought to 
the fore a cue of telephone theft Involving the illegal 
telephone taIca to the foreign countriee. It w. a cue of 
theft under Nagaur line. The direct telephone talks even 
took place from Ladnoo and Sujangarh. It invoived a 
scandal of IakhI of rupees and this matter was also 
reported in newapap8ra a few days back. Hence, It Is my 
aubrnIMIon that attention to check this kind of scandals 
In my ConatItuency should be paid and guilty must be 
punl8hed beeldee bringing a all round refonn in the 
Iystem. PoIIoe Ie stili taking action under the saction 
457,420 and :!3,26,27 of the Indan Penal Code and under 
Inclan Telegram Act and PPT. 

Mr. Deputy Speaker, Sir, arrangement i8 made for 
removing the pillara uaed for laying down OBC. Miles 
and rnIIee of line hu been laid and when It Is asked to 
remove the property worth lakha of rupeee pat comes 
the reply that we don't have provilion to do 80, neither 
we have the contractors nor the man power. People carry 
theee wires with them. Tt>e humble farmera. take them as 
addIIIonaI bonua and carry It with them. The copper wires 
have been atoIen upto 3 Kms. in theee areas and FIR 
haa been regI8tered in this regard. Une was resto~ 
after IIx _ but once again the theft took place. Not a 
lingle cue of theft has been solved and· property worth 
Iakha of rupeee hu been stolen. Hence attention should 
be paid towards It. . 

Mr. Deputy Speaker, Sir, at last I would like to make 
one mont aubmIuIon that the ceUular phonee provided 
to the MPI IhouId be made free in the public Interest 
and the present eyatem of charging As. 600 per month 
IIhouId be done away with. There Is also a provision that 
a MP can dot 60 connactlona from his quota but when 
we recommend for this, the DOT gives the reply that It 
Is not pou/bIe to provide theee c:onnectIona owing to 
their distant location. When we vlalt our Constituency, 
many applications are received on the behalf of people 
to provide them the telephone ooni18ctlo". out of MP 
quota. Hence the quota limit should be Increased to 200 
from praeent level of 60 10 that mora people could avail 
of thle facility. Cellular phonee should be made free and 
a facility for 60,000 fres calle IIhouId be provided. WIth 
this provlelon 1NIde, we can talk to the officers from our 
own ConaIIIuencIy and It wIH Jead 10 mont work In public 
iIWereet. I hope thai the hon. MInI8eer wII . pay atIIInIIon 
towanII It. 
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SHRIMATI JAYABEN B. THAKKAR (Vadodare): 
Thank you very much. I urge upon the hon . ......., to 
open the Subhanpura delivery poet office at SUbhMpwa 
in my conltlhJency, Vadodare City. This WIll aIINdy 
IanCtIoned and there Is a long perdng MCOmI'IIeIidIIlioll 
to open It. 

The delivery poet office which WIllI wortdng for the 
laat 28 yeare for the people and other officea at 
Subhanpura area wal cloud in 1995 without proper 
arrangements In this area. There iI not a lingle poet 
office for the last five years for the population of one 
and a half lakhl to two Iakha people to fulfil their po8t8I 
requirement.. The cloled poet office was Ihifted to 
another area where it has already th .... poIIt ofIIcea will*' 
a dlatance of 1.3 kilometres. 

It has been shifted to three or four Idlometrea far 
away from the entire Subharlpura ..... 

A request was made to the then Poet MaIw GenenII, 
Vadodare region, thet one of the poet offIce8 out of the 
three In the Sorting OffIce Building working aeparataly In 
Subhanpura area, be Ihlfted to some other place in the 
Interellt of the people. The poaaeaalon of II remained 
with the Department for 10 many months ewn after 
closing. The Post OffICe as also the building "".,. handed 
over to the landlord against the public Intereet. 

After writing a number of letters to the higher 
authorllea and finally to the hon. Minister on 10.09.97, 
the Department of Poate aanctioned a new delivery poet 
office for Subhanpura area In March, 1998. 

The Post Master General, Vadodara region does not 
show any Interest In flnallelng the offer received both by 
way of adverllaement and without advertllement, except 
to haraaa the people by only Inviting offers on I'Mt for 
housing a poet office. He also enjoys himaeIf by giving 
false excueee though the offer of houeing a Poll OffIce 
in the building found aubble, as per requirements and 
rent offeNd Ie8a than market rent as per DepMment 
guideIInea circular No. 31-27189 Bldg. 01. 29.5.82 para 

. (2) & para (3). He Is not flnaJlelng any recommelldatlon. 
People are very annoyed about thIa. So, I urge upon the 
hon. Mlnlllter to aancIton the sanctioned poet ofIIoea. 

Another requelt for locating the poet office in 
Nlzampur area Is also with the DepeJtrnent. For that, 
land Me eIao been aanc:tIoned by the CoIpondkM •• I urge 
upon the Mlnleler to eanc:tIon both the poll ofIIcaI. 

{T,.".tIonj 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VIlAS PASWAN): Mr. Deputy Speaker, Sir, I want to 
up.... many tha. to all the hon. Members for 
perttcIpaIing In the dlecuaaion. I want to oongratuIate all 
thoH han. Member. who have participated In thla 
dlscuaeion which took place aftw the gap of five years. 
EartIer the ~ on demandI of CommunIcatIon had 
...,. place in 1895. We have ataItecI dlecuulon a bit 
late. Had It been started at 12 O'Clock many more hon. 
Membera could have taken part In II. It was my deaIre to 
have ~ on this aubject, at Ieut once and had 
there been more membenI of Parliament present In the 
Houle. I would have better opportunity to know their 
grlevancea. 

But I would like to aaaure them that I am doing my 
beat to talk to the MPI of every State separately and 
when this diacuaalon takea place the officers of their 
States 88 well 88 officers of my department should be 
present there. You have rightly pointed out that we have 
to look after various things and there is a lot of work to 
do by we people and we, whether we belong to the 
government or the opposition, have at l'lme point of 
time, the experience of being a part of the Government. 
No Minister can look into each demand or complain 
personally and when delay takel place over a certain 
thing, people naturally compfaln about II. It is because of 
this delay we normally 81gn the files sent by our officers 
and then II is sent back. There are no two vfewa In this 
regard, II Ie a complaint which we eIao used to make 
and you Be aIao marking II quite genuine. When I wu 
the Mlnlater of Railway, I had tried to improve the things 
and now also. I am doing the same. One of my colleague 
from Maharaahtra aM Mahale carne to me once and 
offered a letter to me. I asked him to go back if you only 
want my signature on the file. If you want to reaofve 
some of your problema. kindly give II in wfrtlng, be it 
pertaIna to your constituency or a common problem. _ 
will summon our officers and dlacu88 the matter with 
them. Mr. Deputy Speaker, Sir, _ have dlaa.aed merely 
the entire day which helped us to know a many facta. 
Officera eIao knew that Me.mbera of Parliament will be 
present In the meeting, hence caauaI approach won't pay 
off. I felt that barring 2 to 4 per cent, there was no 
dlaaatfafaction and _ tried to reaolve whatever of II wu 
there. I have decided to reaolve the problem by 
conductfng meetinga with the Member of Parflament of 
varioul atat .. a to avoid any delay ariling Ilf 
correapondence. 

Mr. Deputy Speaker, Sir, beoause of paucity of time 
, am unable to __ the quertea of hon. Membera 
which I really wanted to answer. II took me two days to 
reply the queatIon of the debate on railway budget. One 
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day I spoke lor lour and haH hours and on other day I 
have spoken for three and a haH hour. The job in the 
communication Ministry Is much more difficult than the 
Railways. Hence, the replies to the queries or question 
related to this department are bound to take even more 
time. Hence, I would only concentrate on major points. 

Mr. DeputY Speaker, Sir, firstly, I heve to look altar 
two depertment8-one Is postal department and the other 
telecom department. The postal department Is extremely 
extensive. So lar the telecom department is concerned 
then I had already said that we do not have any dearth 
01 equipment in department 01 telecommunication and for 
the Ilrst time in the history of 50 years 01 Independence 
that a meeting 01 SSA level officers has been conducted 
10 know the ground realities which alone they know. 

Mr. Deputy Speaker, Sir, I hold a separate meeting 
01 the officers Irom North-East one in Shilong and other 
in Assam. A meeting 01 the officers of North-East was 
convened there only in order to obviate the difficulties 
faced by them coming to Delhi had fixed the date 01 
15th August to start the Intemet Gateway 01 VSNL from 
Guwahati, the capital 01 Assam. Until now, all our activities 
were to be performed through Calcutta which was a major 
cause 01 long delays. I tried to make direct negotiations 
and resolve the problems immediately. For It, I held a 
meeting on 11th and 12th and identified the areas of 
weaknesses and measures to overcome them. We also 
took the view points 01 both junior level as well as senior 
level officers. The Complaints of Junior officers were that 
they do not get goods and equipment while the senior 
officers maintained the opposite and said that there Is no 
lack 01 eqUipment in stores. I tried to go Into these 
problems and tried to resolve all these things. I also tried 
to do away the problem of equipment in the part 01 
some private operations and ordered the constitution of 
a task lorce to resolve their problems and streamline the 
system as this department was completely under 
Govemment control till 1991-92 and a new policy was 
brought in 1991-92. Right now, Manl Shanker Alyarji and 
Santosh Mohan Deb were teRing about private sector 
and revenue sharing etc. I was trying to emphaaiee that 
we are only carrying forward a policy adopted by you 
because at that time (where you took the decision of 
bringing in privatlsation in the sector). We used to sit In 
the opposition and oppoaed It but once you have opened 
the floodgates it Is not poaslble to reverse the entire 
process. You opened the flood gate and brought both 
DoT and private operation under the same 
umbrella .... (interruptions) 

SHRI LAXMAN SINGH: Mr. Deputy Speaker, Sir, I 
would like to know lrom the hon. Minister as to whether 
or not will he order a probe Into the scandal Involving an 
amount 01 Rs. 153000 cron? 

SHRI RAM VILAS PASWAN: Mr. DeputY Speaker, 
Sir, I am coming to each question aepand8Iy. I am talking 
about policy. All right and I am aJeo conveying this point 
that had telephones been lnatalled In each and every 
village during theae fifty yeara. we would not have to go 
for prtvatlsatlon of the department. It only Ihows that the 
public sector or those under the direct control of 
Govemment did not fulfil their responsibility. Conaequently 
the Government did not fulfil their responsibility. 
Consequently the Government had to change Ita policy. 
Today, It is the age of free competition I.e. to provide 
equal opportunities to all. It has both merits and dernerlta 
In It. 

You have mentioned about ITL. I know that ITI Is 
one of our perstlgious Instftution. But even three years 
back the same ITl's were running in IOS88S. When the 
apprehension of opening up the field to other competitors 
and retrenchment was felt, they started working efficiently 
and with full dedication and are eaming profit for the last 
three years. Though they can be 88id to be running in 
profit In terms 01 eamlng more as compared to earlier 
Income but looking at the over all expenditure, they are 
stili running In Iossee. Recently, I want to Inspect the ITI 
In Nalni, Ralbarelll and Banglore .... (lntE'nuptionB) 

It Is true thet we are lully exploiting' the capacity 
potential of ITI. We place orders lor them. Though there 
are reatrIctIons before us, stili we give 30 per cent to it 
is. If we try to give more then that of private companies 
then they complaint 01 putting undue check and restriction 
against us by ssylng that though you claim to provide 
equal opportunity to all, stili reservation Is being provided 
by your department to It and other government 
undertakings. 

Therelore, I ssld that these are sorne of the problems. 
But there Is no difference of opinion regarding the fact 
that the streamlining of communication which was 
supposed to be done between the continuing old trend 
and the new tend has not been done. We also admit 
this fact. 

I have said that we have two departrnenta, one of 
those Is the postal department. Our postal department 
has no funda at all. About 87 per cent of Ita money goe& 
towards distribution of salary. You would be surprised to 
know that the land of Postal Department Is there In every 
district and the department has been getting around As. 
17 to 25 crore annually for constructing houaes on this 
land, whereas As. 30 to 35 crore are spent on rented 
accommodation. 

In the same manner, we have 1,54,149 Poet OffIces. 
We are struggling for our E.D. We have come from the 
villages. We very well know that no one worke as 
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diligently as a ""age POIItman. Each postman has to go 
5 to 7 Wometera for diIpereIng t:1e po8t. DurIng our 
chHdhood we used to obeerve how he uaed to tie 
gh~, (Jingling bella) hold a epear and run throughout 
the arM In order to accompIiah his wort<. Poetman Ia 
working since the British times. I have been Labour 
Minister. According to Law, we cannot make adhoc 
appointment for a work which Is of a pennanent nature. 
You cannot keep men on dally wages and so you will 
have to make them permanent. But, even then they are 
not permanent. Persently, they have only given a notice 
to the effect that they would start a movement on the 
second. We are aware that their demands are just, but 
it Is not the problem aa to what Is their demandl 

When I was Railway Minister, in one stroke I had 
made 57 thouaand casual labourers permanent and had 
also directed that after 31st 01 December, If any casual 
labourer who is working lrom 1 st January, is not made 
permanent, then I would suspend the General Manager 
hlmaalf. Roopchand Pal jl is here with us. Earlier, people 
used to get provident lund alter 30 days, 60 days, or 6 
rnonthe, I aaid why it should be given alter 60 days and 
so we brought a legislation In this regard that the labourer 
would get provident lund lor even one day 01 work done 
by him. My officer asked as to how will it be poBBlble 
Sir, please keep the time limit lor 30 days at least. I said 
why even 30 daysl You maintain the register. And that 
work is stili going on. Labourers have got provident lund 
even lor one day work. We heve done this lor the bidi 
workers. 

20.00 hr.. 

The problem of our E.D. Employees is also genuine, 
we have lorwarded the fila in this regard and have written 
to the Finance Minister aIBo, but we know that the 
Government is also helpieBB. 

KUNWAR AKHILESH SINGH (Maharsjganj, U.P.): II 
sincere effort Is made the problem may be solved. 

SHRI RAM VILAS PASWAN: I am saying that I would 
be the happieSt Minister, If it is Implemented. I would be 
the happiest person. We are doing It, aa I said but the 
open policy which the Govemment haa formulated is a 
policy of competition. Now, If an .maII COI'MS, then letters 
would also go through the .maiI in villagee. So, It Is 
very natural that Govemment looks Into luture prospects, 
Its job Is to see the future proportion. You have BIked 
about the criteria lor opening a poet office. Earlier three 
crlterta were prescrtbed for opening a po8t office, viz. 
there should be a distance of three kilometres, population 
or 3000 pel'lOf18 should be there and the 8OOI1OI11Ic criteria 
Ihould be fulfilled I.e. at least 33-1fl percent 01 menue 
must be received from that 8reL I have BIked that the 
crtterla regarding revenue should be reviewed. Only two 

criteria I.e. three kilometre dlstanoe and 3000 population, 
should be retained. However, I Issued directions to Install 
a letter box In all the villages, where theore 18 a population 
of 300 pellONl. I have also said that requisite number of 
letter boxes would be provided for this work. If the 
population Is more than 300 then a postman would be 
appointed In the vmagee, who would distribute letters 
everywhere. A scheme should be evolved that the 
po8tman may be gMtn some stamps, eome envelopel 
and may also be given commI8alon of 10 per cent or 
five percent, as the department deems fit becau8e If we 
take extra work from him, then we shall also have to 
give extra money for that and with this, people would be 
prevented from going ecroas the river etc. to other piacal. 
One of my friends was very right in saying that we shall 
have to look Into the criteria of three kilometres and a 
special provision shaH have to be made In this regard. In 
fact three kilometres distance can be in any area viz. 
three rivers can corne in a stretch of three kilometres, in 
the area of Kosi or three kilometres can be in a desert 
area also and if distance of three kllometres is in a 
mountainous region, then it is possible that the village Is 
in the valley and post office is at the higher altltlK.!e of 
the hUIs, then in such a case, it will take three days to 
walk from the valley to the mountain to cover the distance 
of three kilometres. So all thase are the problems but on 
the other hand, it is alBo a lact that we cannot eradicate 
a permanent dil888e in just a minute. Unfortunately when 
we have come to power, the competitive age of the 
Govemment has corne Into existence. Now everything In 
this competitive period is being viewed from the point of 
view of profit and our concept 01 welfare state haa lagged 
behind. Now wa have entered the age of competition. 
The Indian Airlinas, Sahara Airlines and Jet Airlines have 
a strong competition amongst themselves. And the Indian 
Airlines haa Improved due to competition because it shall 
come to an end If there is no improvement in II. So, we 
are virtually down in the competition age. So lar as the 
matter of postal department Is concerned, we are 
monitoring the postal department and the matter regarding 
letters is also involved in this. Three-lour bundles 01 bill 
of our own telecom department 01 the pOstal department 
were handed over in Delhi by some courier service. It 
was not of the department but 01 the courier service. I 
asked the personnels 01 my department aa to whst 
amount does the courier aarvice get for this work. They 
told me that the courier service gets 3 times or lour 
times more of the normal amount. I said you are gMng 
an extra amount of three times or lour times more, then 
why do not you give this amount to your own department. 
We should sometimH think about this aspect also. We 
have our own car Industry I.e. Marutl Car Industry. But 
we do not utilize this car, rather we use the private car. 
So, I want to I8y that thle Is our own department and in 
order to encourage this department, I have stated that 
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we are trying to make every possible effort In this 
regard .... (InterruptJo1l5). We have stili not come to his 
main point I."., the matter regarding M.P. Fund. He said 
that the money of M.P. Fund should be g/Yen in this. I 
have 1180 thought about this. I would requeat the hon. 
Speaker that M.P. Fund may be ueed wherever there II 
poet office, branch poet otflce, sub-poet office or Head 
Poet OffIce of our department aa also the Govemment 
servants. Moreover the land II also available there. 

DR. RAGHUVANSH PRASAD SINGH: It Is provided 
in the guidelines that at any cost a Govemment office 
shall not be constructed there. 

SHRI RAM VILAS PASWAN: I said that we shall 
have to change that e.g. school building is a Government 
permises but it is aleo given for certain purpoaes. So, 
when even school buildings are given then what II the 
problem I 

SHRI RUPCHAND PAL: Work of level col'88lng has 
started in the railways. 

SHRI RAM VILAS PASWAN: GuldeDnes have not 
been made in any court. They are made here only. They 
can be changed with the permission and CONent of hon. 
Mr. Speaker. I have talked about the vlRagee wtth more 
than 300 people that letter boxes would be Installed there. 
So far 88 telecom department Is concerned, it Ie a fact 
that the last financial year has already paaaed. We are 
now In the new financial year. We are aati8fIed in one 
sense but somewhat sad too. Satisfied in the sense that 
for the village people except for the telephone facility we 
have done all of the work and achieved the target. I had 
become minister on 13th of October and telephone had 
been installed in 3000 villages uptlll that every day. Our 
target was that we would install telephone In 45000 
villages in the year 1999-2000. i was very much worried 
regarding this matter. We have installed telephonea in 
33900 villages within five months. Similarly, the target of 
switching capacity was 5870000, Instead we have 
achieved a target of 8717317. In the same way our target 
for providing telephone connections was 45,60,000 and 
against that we have achieved a target of providing 
49,17,659 telephone connections. So in this way you InUIt 
have seen how we have achieved even more than the 
prescribed target. Question of telephone denelty wu 
raiaed. It ia too leas at present. It Is only 2.8, but wa 
have improved 88 compared to the last year. Ita average 
In the rural areas Is 0.8 per cent. " you look into the 
average of telephone connections in England, you would 
find that 56 out of 100 people have telephone there. in 
our country, the density has reached 2.8. We have 
ascertained the target that by 2005, we would provide 
telephone to 4 percent out of 100 persona at an average 

and by 2005, we would rnIIke the genn a".,. to 7 
persona out of 100. By 2010, the targIt II to j)I'OVIde 
teIephoneI to 15 pel'SOM out of 100. I agree that thII Ie 
out of the hande of the Govetnrnent. W. IhaII haw to 
take the help of prlvat. sector 1180. So, In thIa ~ 
we are trying to make .. poeeIbIe effortI. You are ~ 
that we are trying to give to the private ~, quedon 
regarding revenue sharing was Uto railed. It w .. poInIIed 
out that we have 8Uffered a 10M of Ra. 1.8 1M! crore. 
Who was giving this money, no one waa giving. W. 
evolved a new policy. There waa • backlog of 35 per 
cent, but now the people have paid that 35 per cent. In 
regard to the eariier caaes everyone waa going for 
litigation. The people who were given a licence for one 
year, were going for IIIIgatIon after paying one year Iioence 
fee. As a result, to development was taking place. We 
would come on that later on .... (Intenuptlo1l5). The wailing 
list Is 38 lakh 80 thnusand, 8IId It Ie atao a fact that 
maximum waiting list is in Kerala. Santash Mohan p who 
W88 a Minister him88if in the put and held high offices, 
ia pre"nt here. Everyone knows the position of Kerala. 
The position of Uniona there Is quite different to that of 
Bihar. I admit that in Bihar, " a tender of Chhapra ill to 
be floated, then out of fear tenders would be fIoat.d In 
Delhi or Patna, otherwise firing would etart taIdng place. 
Suppose there are four persons. They would only make 
it sure that either the tender be given to· them or to 
none. So, the case there is dHferent. 

DR. RAGHUVANSH PRASAD SINGH: Bihar's cue 
Is clfferent. 

SHRI RAM VILAS PASWAN: I am eayIng the ..". 
thing. You are talking about Contract MyuIf or your 
goodseIf are not firing shots. Similar ill Ihe cue of KeraIa. 
In our new technology, WLL and MARR "m, we had 
kept a target of 45000, eariier it was 70000. Thle time, 
the target is one lakh and we relate thle talV8l wIIh the 
number of days. There are 385 days In a year and 10 
there would be 730 days in two years. So, how many 
villages would be covered In one day, we are monitoring 
this. We have constituted separate task foroe for vIIIagee 
and urban areas. We have alao made a separate 
arrangement for a Grievance cell In our own MInIIIry, 
and I am mYMlf the Incharge of thIa cell and I fully 
auert that Ita advertlaernent Is pubIIehed every now and 
then. Around four to five hundred leltera I"re received In 
our grievance cell. Not one but twenty five linea are In 
opeartlon in twenty four houra and we eonelder' the cue 
on the basis of these linea and thus take action. 
Sometimes we aIao receive work from the MInIater. A 
grievance from Patna had come that a telephone waa 
out of order for the last three ·months and when 1he cue 
was referred to our cell, the fault In the telephone was 
rectified within ten minutes. We suspended the conoemed 
person on the spot. Fact behind this w.. that when the 
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telephone could be rwctIfIed In ..... min.., then why It 
wu out of order for the IMt th .... monthe. You are MIl 
awa,. of the matter ~ cable. M per the rule 
cable hal to be laid three feet deep in the earth, but It 
ill laid only at one foot. We have IMInt 10 many c.. to 
CSt We have also euepended 80 many people In IhII 
regard. Now you ... action would definitely be taken 
upon thiII. 

One of the hon. Member8 hu AId a very good 
thing. When an officer IIYea at one place for rno,. than 
three years, he makes a strong hue theI8 and when he 
II traneferr8d, he either goes to the Union or II4MIb help 
from an M.P. 80 It ie done in thie way. I would Ike to 
.. y to you aD that uptIII now, we have stopped the CMeI 
aD of transfer and postIngs. I hIM! told to aD the Members 
that in March and April we would hold a meeting from 
the rank of SSA level to CGM level and information 
regarding work as also progress made by them would be 
taken, as the SSA level is constituted eeparately from 
top to bottom. Presently, we have seen that very little 
progN88 hae been made in Muzaffarpur, only 39 percent 
progre.. ha. been done there. Whole area left 
unattended. We have not achieved our target In Hazipur 
and In ea.tern Uttar Prade.h, a hundred percent 
achievement In all the things has been made, e.g. If 
5000 taIephonea are to be Installed, then 5000 have been 
lnatalled there. WhenI they feel that DEL ill there, the 
work has been accompIIahed at such places aI8o. 

I am saying that we are concentrating more on the 
vIIIagea. Thill time, we have aecertaIned a targat to one 
Iakh vlUagea. You have raised a matter of MARR. Our 
department .. ya that only 10 to 15 percent of the 
t.Iephonea are out of order In MARR. 3 Iakh are ..... 
In viIagea, out of which, telephone In 2 Iakh 11 thoI.und 
vIIIagea are under the MARR ayatem. We have decided 
to change all thill, this year we are going to change .. 
In one Iakh ten thousand vllages which would be done 
through WLL (WlreIeaa and Loop Une). The bell and 
Iateet equipment In thill field uptII now ill the wu. If It 
ill lnetalled at one pl108 then there Is no need to lay 
linea up to a stretch of 25 kilometres In any dncIIon 
either north, or east or west or .outh. If you Install .. 
equipment In flood areas or In mountaInOUa regions or 
even In deserts then the whole .,. a around would be 
cowncI. This .ystem would start operallng In the rnonItI 
of December. Uptlil now, It was under teaIIng In the pilot 
project. but now Ita testing hu been completed. Now, .. 
tender would be floated and Its work would _rt In 
November, December. This work uptI now, W88 going 10 
a pace of paaaenger treln, but now we shall have to 
make It run at the epeed of RajdhanI train. We also 
have to charge the MARR ayatern and have 10 lnalal 
new telephonea In one Iakh vllagea. So, we wIIh Ihet 
we may inataII telephonea In ttwae ~ bV IhII yell" 

..... We may, thue Incnue the front !oed 10 euah an 
exlW1t ... the target for the next year mey become Ie-. 
We are mailing provlalonl for thIa and haYe taken 
decIaIona IICCCIIdng to thai only. 

Recently, one of my friends wu talking about the 
.,..,... We have taken decIIIon for inlemel. Internet 
would be prcMdec:I to all the SSA ofIIcea In the counIry 
by 15111 May, which are preeent In all the dlatrlctia In 
country. No dIaIrIcI heedquaIt8r would be left by 1. 
AuguIt without Immel. No block heeclquarter would be 
left bV 15th of August. Shrl Jha, p8ItIapa you would not 
be ..... that there are 211 block heedquelter In Bihar, 
.mer. we do not have teIephonee or exchange ofIIcee. 
I am once again saying thai we would ~e IhII 
work by 15th Auguat In all the block head offIcee. 
MonIover, we would definitely Install iI.met at the block 
offIcee from whent we would recelYe a demand to this 
effect. ... (InternJpfiOtI8) 

rr"""""J 
SHRI RUPCHAND PAL: Nlcnet ill not available, It II 

the decillion of PIamIng Commlaelon. They have taIcM 
the decIIIon. Thill decIaIon has taken long time back theI 
the ofIIce of the Collector of every dIetrIct of our country 
wi! be corlil8Cled through h'ltemet ServIce. Th!a has been 
done. They have decided to provide InI8met aarvIce eI 
. \lock 1ewI. Secondly, VSNL Is a public undertaldng and 
the other one Is • prlvat. Internet provider. WhIch one 
you would like to lAM to aprMd Internet ...noe.V8NL, 
NIc:neI or operator •••• (ln .. nvptIone) 

SHRI RAM VILAS PASWAN: I ... you that eo far • 
target I. concerned, there ar. number of 
opIIona •.• . (If"IIWrupIit1M) 

fEnII/WIJ 
MR. DEPUTY SPEAKER: Order pIeaM. 

..... . (Im.rruptIoM) 

SHRI RUPCHAND PAL: This Is very Import .... t 
becaI-. the Standing Convnlttae has made • ecathIng 
comment on the opening of the gIIIeway. 

{T"""""J 

SHRI RAM VILAS PASWAN: Shrl RupcNnd Pal, I 
tel you about It. You have raised the m.u.r regerding 
tartrI and some other coIIeaguea have rIIIeed the InIIIIer 
regM8ng TRAI. They stated that fI..e and fonwnoat the 
TRAI wu not at d conatItuted, you CXIMtIIuted the same 
but wlthdrwn It later. 



491 General Budget-CJemands APRIL 25, 2000 for Grants 2000-2001 

{EnfjlllhJ 

SHRI RUPCHAND PAL: I had one thing about the 
Intemet service. Which service are you going to provide? 
Will it be VSNL, Nicnet or a private operator? 

MR. DEPUTY SPEAKER: Prof. Pal, you know before 
you speak, the hon. Minister has to yield. He has not 
yielded. 

SHRI ROOPCHAND PAL: He has yielded, Sir. 

[Translstion] 

SHRI RAM VILAS PASWAN: You would like to know 
thet who will provide the Intemet service? DTS wID do 
this lob. I hope you wiD be satisfied now. DTS wlH provide 
the InternaL We are equally concerned about the security 
as you are. 

{English] 

MR. DEPUTY SPEAKER: Hon. Minister, please 
address the Chair. There are no bilateral dealings here. 

{Translation] 

SHRI RAM VILAS PASWAN: We have decided to 
fulfill the target of providing telephone connections In every 
village of 5 states of South-Tamil Nadu, Kerala, Andaman 
& Nlcobar Including two other states till 15th August. 
Likewise we are also prOviding telephone on demand In 
13 states. We hope to achieve that target also. 

{English] 

MR. DEPUTY SPEAKER: Whet about Lakahadweep? 

{Translation} 

SHRI RAM VILAS PASWAN: Likewise we are 
providing telephone on demand In 13 states. We hope to 
achieve that target also. 

{English] 

SHRI SONTOSH MOHAN OEV: I think, the hon'ble 
Minister has not heard the hon. Deputy Speaker. 

[Tl7JllS/ation] 

SHRI RAM VILAS PASWAN: I will coliect the 
information regarding Lakshadweep. If it is short of the 
target by a small margin, I will include LakIIh.dweep 
also. Let the W.L.L. be introduced. Mr. Deputy Speaker, 
Sir, I will provide this facility to Lakahadweep first of all. 

[English] 

MR. DEPUTY SPEAKER: And.man & Nlcobar 
lalands, Lakshadweep and Ladakh are the far flung areas 
where you have to take sepeelal cant. 

SHRI VAlKO (Slvakaa~: We are thankful to the han. 
Minister on behalf of our State Tam" Nadu. 

(Translation] 

SHRI RAM VILAS PASWAN: Not only that we have 
also fixed a target to provide telephone connections to 
every village to South States till 2001. An backward areas 
will be Identified and t"'ephone connections will be 
provided there. Wa are also concerned about the long 
waiting list. We got worried If the waiting list Is pending 
for 2-3 years. As one of the members have stated that 
the Interest Is peld· on the deposit made but we are not 
satisfied by It. When the telephone cannot be provided 
why is the deposit accepted. As regards Deihl, It is stated 
that the area Is not feasible on technical grounds. We 
are making efforts in this regard to know why such and 
such area Is not feasible. There are several Instances 
when telephones have not been provided even on the 
recommendation of an MP or Minister. 

[English] 

SHRI E. AHAMED: May ask one 
question? .. (Interruptions) 

MR. DEPUTY-SEPAKER: The hon. Minister Is not 
yielding. 

... (Interruptiontl) 

MAJ. GEN. (RETD) B.C. KHANDURI: May I request 
the hon. Member to kindly look at the 
watch .... (lnterruptlons) We are getting late. 

MR. DEPUTY SPEAKER: Shri Ahamed, he Is not 
yielding, how can you ask a question. 

... (Interruptions) 

MR. DEPUTY-SPEAKER: There Is an established 
convention that whenever any Member wants to seek 
clarifications, the Minister should yield first. 

SHRI E. AHAMED: Sir, the hon. Minister Is not 
yielding, what can I do? 

MR. DEPURTY-SPEAKER: Then what can I do here? 

[Translstion] 

SHRI RAM VILAS PASWAN: Mr. Deputy Speaker, 
Sir, there are two things. One is regarding the migration 
package and the other Is related to Sankhayvahlnl. I will 
not go into the details and present only main points before 
you. So far as migration package Is concemed all of us 
and eepecIally those, who have raised this i.us are 
aware that hon'bIe Prime Mlnlater has declared It In the 
meeting held in FICCI on 24th October, 1998. On 20th 
November, 1998 GOT group on Telecom was conatIluted 
whoM Deputy Chairman was the then Deputy Chairman 
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of PlannIng Convnilelon. On the IVCOITIm8I'ICIa 01 GOT 
new Telecom Policy wu formulated on 18th March, 1999. 
The Cabinet approved It on 26th March, 1999. It came 
Into force from 1st April 1999 but It was for the new 
operato .... Old operatora were having fina'lCial problema. 
The matter was taken to Court. Government wanted to 
have a permanent solution to this problem. Attorney 
General', opinion was sought In this regard In April, 1999. 
He gave his opinion on 16.6.99. Thereafter, Cabinet 
approved It on 6th July, 1999. On 22 July, 1999, the 
department offered a package to cellular operators and 
basic operators by writing them letters. The cut off date 
to accept the package was started w.e.f. 1st August, 1999 
and revenue sharing eystem was introduced in place of 
licence fee. The outstanding amount upto 31st July, 1999 
was considered as one time entry fee. 35% of the entry 
fee was to be paid up by 15th August, 1999 from the 
outstanding amount. Aest of 65% was to be paid along 
with interest by 31st January, 2000. Later It was extended 
upto 15th March. Eariier the bank guarantee was to be 
submitted upto 30th November, 1999 which was extended 
initially upto 31st December, 1999 and them upto 29th 
February, 2000. The decision of 15% revenue sharing 
was ad hock. You are raising the issue of ravenue sharing 
but all of us are aware that It is not my responsibility. 
The issue of revenue sharing is pending with TRAI. We 
win take the decision on the recommendations made by 
TRAi. The old TRAI was replaced by the Govemmant 
becaUH eariier it was handling both jobs i.e. making 
recommendation as well as acting as a Judge. At the 
one lide he used to make recommendations which 
nobody followed but later on the sarna issue WBI taken 
to the Court and place before him. That il why TRAI 
was blfercated and the old one was replaced by TRAI 
and other one has been made an Appellate Tribunal. 
The Chief Justice of Supreme Court is the judge of 
Appellate Tribunal, we have talked to him and told him 
that we do not want to put the sincerity of the DOT Into 
doubts and the decision of the impartial Chief Justice 
should be followed. It's Chairman would be the Chief 
Justice of High Court or the retired Judge of Supreme 
Court or other Judges. This matter is going to be finalize 
within few days. TAAI has been constituted. All the 
matters regarding tralff will be under Its disposal. It has 
to recommend whether the revenue sharing would be 
15% or something else. 

So far as universal obHgatlon Is concerned, we want 
to change Its name by Backward Area Development so 
that a common man could understand it. As one 01 our 
friends have stated that In villages today nobody want to 
go for the installation of telephones. You hae rightly stated 
;hat private operators have provided connectlonl only in 
5 villages during the last three years. Till now they have 
provided connections only in 12 vfIiageII becauee they 
are not considering it as a profIt-eaming job. A Committee 

wu set up under the Chalrmanehlp of my friend Shri 
SlIcdar. We have talked to private operators twice and 
they have stated that they will try to accelerate the 
progresa of the wo~ In this April. It Is right that the 
concept of revenue sharing has boosted their moral and 
they are doing their job. There are two oplnlona regardng 
the wo~ assigned to TIAI. Some are of the opinion 
including Congress that regulatory authority should be an 
Independent body. Communist party has different viewa. 
As I have stated that we haw Inherited eeveraI things 
from them .... (Interruptions) 

SHAI AUPCHAND PAL: You are stili sharing ". 

SHAI AAM VILAS PASWAN: We can not stop It. 
That Is why I have stated that the amount of bank 
guarantee withdrawn by the operators should be made 
alive again, it was Included in the terma and conditions. 

I! was one of the terma and conditione of new 
telecom policy that In this service sector If an operator 
foUow the old licencing system, the other operator haa to 
follow him. Multi-poly licencing system will be Initiated in 
place of due-poly. Earlier only two operators were working, 
now there will be more competitors. Earlier the licencing 
periGO of basic operators was fixed at 15 years, now " 
has been extended to 20-25 years. The licencing period 
of former cellular operators has been extended from 10 
years to 20 years 10 as to bring them at par. Baaldes, 
the effective date of outstanding licencing fee hu been 
extended for six more monthl w.e.1. 31.7.1999. There 
are so many points to be raised but I do not want to go 
Into details. -As I have stated and you are railing the 
point repeatedly that Govemment might have eamed a 
revenua of As. one lakh crore or 25 thousand crore, but 
who Is going to provide us that much 01 amount. We 
have full facts and figures that how much was to be 
given In first year and subsequently In aecond, third and 
fourth years, Aegarding licence receipt problem from Metro 
cellular Ucences , Mumbal will initially get As. 3 crores, 
As. 6 and As. 12 crores during second and third year 
respectively and from fourth year onwards, licence fee 
will be 6.023 lakh per 100 consU/J18f8. SlmUarIy In Deihl 
" would be 2,4,6 crore. 

SHAI MANI SHANKAA AIYAR: How have you made 
this account? I have also prepared one. 

SHAI RAM VIlAS PASWAN: Now you can make an 
estimate tor the 7 years. 

SHAI MANI SHANKAA AIYAA: I have told you 
regarding these accounts, If you have not done it, I can 
preeence " to you. 

SHAI RAM VIlAS PASWAN: I am aaytng the seme 
thing. The problem w.. that no operator would be 
able to wo~ under this method after three years. For 
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[Shri Ram VII .. PaawanJ , 
one year he ado!*d licence fee elide but after one 
yMI' .., he did not pey the licence fn. That's why the 
GoYemment had to change ... policy otherwise It would 
not get Re. 2 what to talk of Rs. 2 CI'Ol'8S. The matter 
was to be taken to the court .... (lntenvptions) 

SHRI MAN I SHANKAR AIYAR: Mr. Deputy Speaker. 
It '- a very Important matter and he Is saying thai the 
Government would not get even AI. 2. When the contract 
was signed. It was affirmed to pey within 20 years. then 
how thle could happen? 

[English] 

MR. DEPUTY SPEAKER: He Is not yielding. 

...... (Interruptions) 

SHRI MANI SHANKAR AIYAR: Sir. the Minister's job 
Is to answer our question.. If he does ot answer our 
questions. It is our duly to remind him about thtt queetlona 
we raised. 

(Translation] 

SHRI RAM VILAS PASWA1oI: They have also ralMd 
the matler of Sankhavvahinl Cabinet had epproved it on 
19.1.2000. We have received 80me pOints from 
individuals .... (Interruptions) 

SHRI LAKSHMAN SINGH: Mr. Depurty Speaker. Sir. 
NOUId Uke to know ... 

'English] 

MR. DEPUTY SPEAKER: He is not yielding. 

'Tf8flBlationJ 

SHRI RAGHUNATH JHA (GopalganJ): Mr. Deputy 
:;peaker. Sir. this scam has been started during congreu 
>arty'e regime. 

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker. 
:iir. the scam took place during congress party's regime ... 

'English] 

MR. DEPUTY SPEAKER: Shri Prabhunath Singh. 
)ieale let him complele. 

'Tf8flBiation1 

SHRI RAN VILAS PASWAN: I would like to prellnt 
only main pOints. Cabinet hu cleared the proposal of a 
joint venture company eel up under the IU Net Cemegi 
Melon UnIversity on 18.1.2000, They atatad that the 
COfI1I8lIY wee .. t up In coneuItatIon with both the partiee. 

It wee decided to fIn8IIee the bus... of the company 
on the baa'- of Ita nama. The dapndment of alectronlce 
and the educational NtItuIIona will be Ita eharwholdars. 
The department of a communIcatIona will have a ahare 
of 46 per cent. the educationIII indutione. 4 per cent. 
the depaItmenI of aIactronice will have a Ihare of 2 per 
cent and the IU Net will oommand a th.... of 49 per 
cent. Thia Wff11he Govemment wID Iwve a ahare of 51 
per cant In the COI'I'1>Il"Y. The Defenoe Department wHl 
aIeo be Included .. Ita Members .. .. (IIWtruptions) 

SHRI MANI SHANKAR AIYAR: H. wu in your 
department. 

SHRI RAM VILAS PASWAN: Shri Arunachalam. who 
was Advisor to Union Govemment In the Ministry of 
Defenc. for 7 y.ars. has not b •• n 
Included .... (Interruptions) 

fEnI1/ah] 

MR. DEPUTY SPEAKER: He 18 not yielding. 

...(Interruptlons)· 

[Translation] 

SHRI RAM VILAS PASWAN: The company wi. set 
up a high 8pMcI data network In the country which wHI 
be .. ad by the educational 1nstilutIonI. the Govemment 
and by the private Enterp....... various people and for 
training and rwearch purpoeee. The eetabIIet.ment of !hie 
company will promote the ..... rch and development wortc 
In high epeed data natwo\'k. You have atated that Indian 
Telegraph Act h .. been violated In thIa project. ttl licence 
wII be brought under Telegraph Act .... (/~) 

(EngJtJh] 

MR, DEPUTY SPEAKER: Pi .... let there not be a 
running commentary .... (lntenuptions) 

MR. DEPUTY SPEAKER: He is not yielding. 

[T~] 

SHRI RAM VILA':; PASWAN: Company Act hal not 
bean violated In thie project. I am atatlng an this with full 
ntapOnaIblHtlas .... (Intenvptions) 

SHRI MANI SHANKAR AIYAR: The fund belongs to 
the country .... (Intenupllons) 

[En(1Ish] 

SHRI E. AHAMED: Sir. he Ie not replying to the 
pointe raieed by the han. M.mbers .... (lnte~) \ 
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MR. DEPUTY-SPEAKER: You please hear the hon. 
Minister. 

... (Interruptions) 

SHRI MANI SHANKAR AIYAR: Sir, the hon. Minister 
is not answering the questions r.lsed by 
me .. .. (Intllrruptions) 

(Translation] 

SHRI RAM VILAS PASWAN: Pleue IIaten to the MpIy 
for the question you have r.Ised .... (Interruptlons) 

DR. RAGHUVANSH PRASAD SINGH: It Is a bogus 
company .... (interruptions) 

SHRI RAM VILAS PASWAN: Sir, I have not.cI HCh 
and every point rai8ed by him. I am going to MpIy all 
ttl088. He has a right to correct me In cue I uy 
somelhlng wrong .... (inletnJptJons) 

{Englltlh} 

SHRI SONTOSH MOHAN DEV: If you do not yield, 
then we will walk out .... (Interruptions) 

MR. DEPUTY·SPEAKER: Hon. Members may please 
walt. 

.•. (Interruptions) 

2031. hra. 

At this stage SM Sontosh Mohan Dev and SOfN 
other han. Membel'll 16ft the Houee. 

SHRI RUPCHAND PAL: Sir, we are not saIIafIed with 
the reply we are walking out. 

2038. hra. 

At this stage SM Rupchand Pal and BOIIV other hon. 
Members left the House. 

{T~} 

DR. RAGHUVANSH PRASAD SINGH: We ... not 
satiefied with his reply; therefore, we walk out from the 
Houn. 

20.39 hra. 

At this stage Dr. Raghuvansh Praud SIngh MtI ICIfM 
other hon. M."",.,. left the Howe. 

MAJ. GEN. (RETD.) B.C. KHANDURI: Mr. Deputy 
Spoaker, Sir, they .re not having courage to ...., to the 
reply, thaI's why they are leavlng .... (ln~) 

/EfIfJIlsh) 

MR. DEPUTY SPEAKER: NothIng will go on recorda 
except the apeech 'If hon. Mlnilbtr. 

... (intetn.Ipt#oM) 

{Translation] 

SHRI RAM VILAS PASWAN: They rwmeIn preeent In 
the House or not but I would like to put It on recorda. 
They have raised the quellion whether with the 
implementation 01 this schema the public faclllIIes H. 
telephone, e·mall .nd fax etc. will come under 
confidentiality, the anawer II no because the permlalon 
hae not been granted to use voice telephone .,., VSNL'. 
rule Is only applicable upon It. Bealds, they ahouId not 
etate mlalNdlng statements regarding Dr. ANmlChaJlIm 
and Dr. Raja Reddy. Both or them are not ordln.ry 
peraona, Dr. Arunachalam was the aclentIfIc AdvIsor to 
the Miniatry of Defence not lor one or two yea,. but for 
seven year. A person sitting in America wor1<a In the 
national Interest and thinks In favour of India, new 
technology • transferred from there, the people will aJso 
follow and un their merchandise and the remaining optical 
fib,. In our poelesalon win aslo be sold. Our marl<et • 
tumlng to be an open market. I have full datalls or ruIea, 
reguIaIIona and Acta etc. Right from ttle Albltratlon Act, 
other Acta will also be Implemented IICCCK'dIng to the 
ruIee or Union Government. 

Where doee !he queeIIon 01 national aecurtty arlee 
here. The joint venture hae not yet been eat up. Th,.. 
monthI time has been wuted. Therefore, we haw rMde 
up our mind and sent the draft of joint ventwe to !he 
Law Ministry a week ago. After Ita approval, detdecI 
fNaIbIIIty and ealmate approval would be obtaIned·from 
Telecom CommIeaion. Thereafter joint venIuI'8 agrwment 
would be aIgned. After aIgnIng of joint venture agreement 
of 8anIchya VahInI India lid. Ita regllbatloil would ... 
done under Company Act. Aa I told you thai I.U. Net, 
DTS, MIT and educational lnetltutlone would be Ita 
aharehoIdIer. and CCIfI1I8I- tOtal cat would be Ra. 1407 
0I'0N8. TIl now Ita propoeed equily ... capital Iia Aa. 
1000 croree. TheIr Board 01 DIrectors would oomprtee 
eight Mambara our or which three will be from the 
Government, th,.. from the I.U. NET and one from !he 
eduaIIIIonaI 1naIIIutIona. 

Mr. Deputy Speaker, SIr, amongst them one will be 
an apart who would beoorne .. M.D. ThaNbw, thoee 
han,. MemtMn wt'O have raIMd doubta about 8hankya 
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IShri Ram Vilas Paswan) 

Vahlnrs revenue sharing have no base and people of 
the country know that. 

Mr. Dpeuty Speaker, Sir, there were many points 
which I wanted to reply. But I will try to reply them In 
writing on the local matters raised by each and every 
hon'ble Member in respect of their concemed areas 
because very leas time has been left. An hon'bIe Member 
raised the issue of C.P.M.G. 01 the moat office8. That 
has been changed. C.G.M. of Patna has al80 been 
transferred. I do not want to go Into the detalla. I would 
like to thank all thoee hon'ble Members who participated 
in the debate on Budget of the Ministry of 
Telecommunication. 

I am grateful to Shrl Sontosh Mohan Dev, Dr. 
Laxmlnarayan Pandeya, SM Rupchand Pal and all other 
hon. Members who spoke. I wanted to mention namea of 
all but there Is no time. SM Prabhu Nath spoke against 
the G.M. and said that telephones of MPs are not installed 
Ir. time. It has been alleged that there is fraud In contract 
system, there 1& a nexus between the official issuing 
tenders and the officers. The question 01 casual labour 
was also raised. There were also charges that one does 
not receive letter sent through post even after seven 
years of his death in far flung areas. Suggeations have 
been made that in far-flung areas distance of post-offlce 
should not be taken as criteria. We had diacusslon here 
on many other things. I would like to eay that all these 
ilsues do not relate to my Ministry alone. The Finance 
Ministry is also involved In it. Govemment's job Is to 
downsize ... (Intenuptions) Our colleague from Nagaland 
spoke about the officer who has been transferred to Delhi 
from his place. I told at that time itaeIf and would like to 
repeat it again. That though he was removed earlier but 
now I have sent him back. Now he has been posted In 
Nagaland. Because was know North-Eaat and Udhampur 
areas are very sensitive areas. 

Mr. Deputy Speaker, Sir, the po8\a of SSA Met TOM 
have been upgraded to that 01 G.M. in Uclhampur and a 
G.M. has been posted the .... Our colleague SM Sushil 
Mohite said that 1500 linea are dead aince Maratl In 
Blkaji Cama area. I wiI try to check at random eomeday 
and wherever I find lOme official or worker doing any 
mischief or found to be not dolng his duty properly, strict 
action will be taken against him. 

Mr. Deputy Speaker, Sir, Dr. Raghuvanah Prasad 
Singh has left. He said thllt telephone exchanges .... not 
wortdng properly In his area. I would like to tell him that 
Government ia thel,. there and he should tell the 
GovernmenI to IIt1pr'CNe the law and order altuation there 
80 that we can get the work done by employees In 

telephone exchange at night. Condition should Improve 
to such an extent that employees of Commun~catlon 
department can work day and night In telephone 
exchanges and make telephone exchanges run efficiently. 

Our Hon'ble Member of Parliament from Himachal 
Pradesh Shri Maheahwar Singh wanted to change 'MRR' 
telephone. I would like to tell him that we .... going to 
replace 'MRR'. Telephones numbering about one lakh 10 
thousand this year and one Iakh will be replac:ecl next 
year. In this way all 'MRR' telephones would be replaced 
In two yea,.. He also said about laying of cabIea and 
functioning of post oIIIcea, replies of which I have already 
given. 

Mr. Deputy Speaker, Sir, Dr. V. Saroja asked about 
Increaaing of telephone quota from 50 to 100 for Members 
01 Parliament. She was sitting just a while ago and I 
requested the hon. Speaker to increase this quota from 
50 to 100. I have no objection to It. If I get permlsllion 
I will do that. But she wanted to increase the number 
without taking the name of the hon. Speaker that number 
will be increased. If it is I who will make an announcement 
in this regard, I have no objection or problem In It. I will 
do that. One hon'ble Member wanted to make mobUe 
phone free. For that our boaa,hon'b/e Parliamentary 
Minister Is sitting here. If he eaye I have no objection in 
doing that. . 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION TECHNOLOGY 
(SHRI PRAMOD MAHAJAN): First of all the Members of 
Padlarnent give in writing that they would not bring mobile 
telephon .. to ~e. 

SHRI RAM VILAS PASWAN: Yea, It Is a right thing. 
One thing happens here. At the time 01 availing a benefit, 
avery hon. Member avails It. When some charge Is 
leveled, everyone because a Sadhu and names others 
to be at the receiving end. Let the Minister of 
Pet1iamentary Affairs eay I have no problem. Now we 
are In the Govemment, till ye8terday we were In the 
oppoeItlon. After all we are public representatives 8f'Id 
know the problems and sufferings 01 people. When I 
eald, I shall provide telephones by the year 2000 and an 
MP gives telephone connections, what Is wrong In it. So 
I said I have no objection I brought to the knowiedge of 
hon. Speaker. At that time he w_ aIttIng there. I I8id 
that I have no objection and I think the hon. Speaker 
also has no objection to It. 

MR. DEPUTY SPEAKER: I have to make a 
suggestion In this regard. 

......... (Intenuptlons) 
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MR. DEPUTY SPEAKER: Many complaints of 
Members of Parliament have come to me. The High Court 
haa also passed a judgement about over·bllllng and 
arears. 

...... (Interruptions) 

MR. DEPUTY SPEAKER: Members say that due to 
over·billing it could not be settled and due to that payment 
of bill was not made. Besides surcharge is also charged. 
This runs for many years. The Parliamentary Affairs 
Minister is also sitting here. I have a suggestion to make 
that a dispute centre for Members telephone bIIII be set 
up he.e. 

SHRI RAM VILAS PASWAN: I have no objection In 
it. I will do according to your directions. I want that not 
only the Members of Parliament but also the common 
man should not have any complaint. But Members of 
Parliament shoulder bigger responsibilities. One Member 
of Parliament receives telephone bills worth Rs. 3-4 lakhs. 
It I, a fact also. 

MR. DEPUTY SPEAKER: Somebody has received a 
bill for Rs. 4.5 lakhs. 

SHRI RAM VILAS PASWAN: I do not have a right 
to write off the bill of any person. At the most I can only 
get the matter ivestigated by the vigilance or by any 
higher Officer. If I had the power to write 
off ....... (Interruptions) 

MR. DEPUTY SPEAKER: I am not talking of wilting 
off. 

SHRI RAM VIlAS PASWAN: That Is why you suggest 
that a committee should be constituted to sett.le all these 
issues .... (Interruptions.' 

MR. DEPUTY SPEAKER: I said that a counter be 
opened here for settlement of disputes. 

SHRI RAM VILAS PASWAN: I will discuss this wfth 
the Secretariat and the hon. Speaker and whatever 
directions I get I will act accordingly. 

KUNWAR AKHILESH SINGH: I would like to draw 
your attention for a minute. Please make the call local 
for a distance of 100 Kms .... (lnterruptions) 

SHRI RAM VILAS PASWAN: I will do all those things 
which are under me as per various suggestions made by 
the hon. Members. There is a demand for 100 
connections from 50. I will do that because it is within 
my powers. Neither the hon. Speaker nor anyone hes 
any problem In it. So far as making cellular phone of As. 

1 0,000 free the Parliamentary AffaIrs Minister Is aIttIng 
here. I have no objection In this. If he gives In writing I 
will do that. 

KUNWAR AKHILESH SINGH: I said that calls up to 
a distance of 100 Kms. should be made 
local .... (Interruptions) 

MR. DEPUTY SPEAKER: What II happening? 

SHRI PRABHUNATH SINGH: Shrl Pramod Mahajan 
wanta to say IOmethlng .... (lnllHnlptlotw) 

SHRI PRAMOD MAHAJAN: I want to say that let uti 
complete It .... (Interruptions) 

SHRI RAM VILAS PASWAN: He II saying that If In 
the capacity of Parliamentary Minister, the Minister says 
something, it wUl end In a yes or a no. Some will say 
we will take while others will say we don't. I limply take 
his name. SM Ram Sagar spoke In thll regard. Our 
colleague from Jammu·Kashmlr .... (lnterruptiona) 

MR. DEPUTY SPEAKER: All Members have 
participated therefore you conclude .... (Interruptions) 

SHRI RAM VILAS PASWAN: I thank very much Shri 
Lakshmanjl, Shri A. Brahmanalsh, Shri Ramdaa Athawllle, 
SM 5.5. Palanlmanlckam, Shri Manl Shankar Alyar, SM 
E. Ahamed, Shri Pandeyjl and all other colleaguee. I 
thank Shrimati Jayaben B. Thakkar and also thank Ulhajl 
very much .... (Interruptions) 

SHRI S.S. PALANIMANICKAM: What about MTNL, 
Chennal? 

[T"f7IIIalationj 

SHRI RAM VILAS PASWAN: I have full details of 
Deihl and Chennai MTNL Chennal work will be better 
than Deihl. 

{English} 

That much I can say. 

[Tf7IIIalatlon) 

Therefore do not bring MTNL and VSNL In everything. 
We see performance of work and Chennal's performance 
aa a Minister I Ihould not say that 

(Eng/Ish) 

it Is better than MTNL, Deihl. 
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(Shri Ram VIlas Paswan] 

(T,.,.,.,.,;onJ 

With the.e worda, I would like to lhank all my 
colleagues very much. I hope you will oblige In paatng 
the demand •. 

{English} 

MR. DEPUTY SPEAKER: I IhaII now put d the cut 
molions. 

. .. (Interruptions) 

[Translation) 

PROF. RASA SINGH RAWAT: NewapapeIW and 
magazines which are registered with Government of Inda 
are facing a 101 of problema .... (Infenvptions) 

(English) 

MR. DEPUTY SPEAKER: Shrl Rawat, he has already 
answaRICI that. You are a .enlor Member. Please III 
down. 

...... (Int.rrupIIon8) 

(T"""""J 

PROF. RASA SINGH RAWAT: Mr. MilWler, Sir, you 
IIIId you will give • reply. 

[EnglehJ 

MR. DEPUTY SPEAKER: Nolhing wII go on I8COI'd 
now. 

... (1nterrIJptioM) 

MR. DEPUTY-SPEAKER: I..,.. now put all the cut 
rnoIIonI to the VOle of the t-to.... 

The cut motIotw .... ,. put tmd .. lived. 

MR. DEPUTY-SPEAKER: I ahall now pul the 
D ..... net. for Grants relating to the Mlnlatry of 
CommunIcaIIona to vote . 

The queatIon is: 

"That the reapecCIve auma not exceeclng the amounts 
on Revenue Account n capIIaI Account ahown In 
the Fourth column of the Order P..,., be gIW1Ied to 
the PreaIdent, out of the Cot*llklllled Fund of /nidi, 
to oompIeIe the euma '* ..... 'I to defNy the ct-o-
that will come In courM of payment during the ,.. 
ending the 3181 day of March, 2001, In ........ of 
the heada of DenWIda anlerec:\ In the Seoond ...... 
thereof against o.nand Hoe. 11 to 13 .-.- to 
the Miniatry of CommunIcatIona." 

The motion WIU 1IdopIed • ........ 
The Lole Sabh. th"" adjoutMd fill aw.n 01 the 

CIocIc on Wedneeday, AptfI 28, ROfXJI 
VaINkha 6, 11122 (SMa). 



Corri .... to Lok hbha o.bat •• 
(Engllah Varaion) 

Frica-y ..... 11 2S". 2OOO/Vaicakha 5. 1922 (Sllka) 

Cpl llin. 

24/2 SHRI RAMSHE.H THAKUR 

53/16 THE MINISTER FOR HEALTH AND 
FAMILY WELFARE (SHRI N.T. 
SHANMUGAM) 

54/3 THE MINISTER FOR UR8AN 
DEVELOPMENT (SHRI JAGMOHAH) 

65/2 4854 

69/1 52725000/-44500000 
(from below) 

SHRI RAMSHETH THAKUR. 

THE MINISTER OF STATE Of THE 
MINISTRVrHEALTH AND FAMILY 
WELFARE (SHRI N.T. SHAHMUQAM) 

THE MINISTER OF UR8AN DEVELOP-
MENT (SHRI ~AGMOHAN) 

4584 

527250000/-4450.00000 

192/7 SHRI MOHO. SHAHA8UDDIN MOHO. SHAHA8UOOIN 
281/18 

389/9 MINISTER OF RURAL DEVELOPMENT THE MINISTER Of RURAL 
(SHRI SUNDAR LAL PATWA) DEVELOPMENT ANO MINISTER OF 

AGRICULTURE (SHRI SUNDAR LAL 
PATWA) 
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